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No. 23316

UNITED NATIONS
and

INDIA

Agreement concerning a water resources management study
in several river basins in Tamil Nadu State (with appen-
dices). Signed at Washington on 28 and 29 March 1985

Authentic text: English.

Registered ex officio on 29 March 1985.

ORGANISATION DES NATIONS UNIES
et

INDE

Accord relatif 'a une etude de la gestion des ressources en
eau dans divers bassins de l'Etat de Tamil Nadu (avec
appendices). Signe 'a Washington les 28 et 29 mars 1985

Texte authentique : anglais.

Enregistrg d'office le 29 mars 1985.
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AGREEMENT' BETWEEN THE GOVERNMENT OF INDIA AND THE
UNITED NATIONS

Whereas the Government of India has entered into an IDA Credit Agreement,
No. 14541N, with the International Development Association ([hereinafter] referred to
as "IDA") for the purpose of financing the Tamil Nadu Water Supply and Sewerage Project
(hereinafter referred to as the "IDA Project").

Whereas the Government of India acting through the Government of Tamil Nadu
(hereinafter referred to as the "Government") intends to use a portion of the proceeds
of the IDA credit to engage the United Nations acting through its Department of Technical
Co-operation for Development (hereinafter referred [to] as "UNDTCD") for supplying
experts, consultants and equipment and assistance to the Government to carry out a water
resources management study in several river basins in Tamil Nadu State.

Now therefore the parties hereto agree as follows:

Article I

1.1 The UNDTCD shall be responsible for the provision, with due diligence and
efficiency, of the services specified in Appendix I to this Agreement (hereinafter called
the "Services").

1.2 The duration of the Services is estimated to be two years in accordance with
the provisions of paragraph 11.2 hereof and Section D in Part Two of Annex I.

1.3 The designated representatives of the Government and UNDTCD, as set forth
in Article IX below, may agree in writing to the modification of the terms of reference,
personnel listings, time schedules or other matters set forth in the Appendix I hereto;
provided that any such modification will not materially and adversely affect the carrying
out of the IDA Project and the aggregate cost thereof is within the funds available under
this Agreement. All such modifications should receive IDA approval.

Article H

2.1 The total cost of the Services, including an amount for programme support
calculated at the rate of 13 percent of the total actual expenditure, is estimated at
US$1,318,000. This amount shall not be exceeded without the prior consent of the Govern-
ment and of IDA.

2.2 The Government undertakes, promptly after the effective date as defined in
paragraph 11.2 of this Agreement, to submit to the IDA an application for withdrawal
copied to the UNDTCD covering the total cost of Services specified in paragraph 2.1.

2.3 (a) Upon receipt by the UNDTCD of notice by the IDA that the application
specified in paragraph 2.2 has been received in good order, the UNDTCD will request
the IDA, copied to the Government, to make direct payments of US$526,000* to the
UNDTCD to the account specified in paragraph 2.5 below to cover the estimated cost
of the provision of the services for an initial period of six months.

* This sum consists of all the payment and obligation that TCD is expected to make between the signature of this Agree-
ment and the start of the project and during the first six months of the project.

I Came into force on 29 March 1985 by signature, in accordance with article XI (11.2).
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(b) Thereafter, the UNDTCD shall submit payment requests to IDA, copies to the
Government, based on six monthly statements reflecting expenditures during the previous
six months and an estimate of expenditures for the ensuing six months, less any payments
actually received or in transit. The payment request and statements shall indicate the
amount required to cover the estimated cost of the provision of the services during the
ensuing period of six months.

(c) IDA payments to the UNDTCD shall be made without prejudice to the Govern-
ment's right to dispute any amount claimed by the UNDTCD and instruct the IDA, with
notice to the UNDTCD, to adjust any future payment by the amount in dispute.

(d) The Government also retains the right to terminate the above arrangement for
payments by giving reasonable notice to the UNDTCD and the IDA.

2.4 The UNDTCD shall establish an account for the receipt and administration
of such payments. All payments to such account shall be made in US dollars or in other
convertible currencies of unrestricted use and shall be made to the. Chase Manhattan
Bank, 825 UN Plaza, New York, N.Y. 10017, indicating that such deposit is for the credit
of UNDTCD Account No. 2-014-1-018531.

2.5 The UNDTCD shall not be required to commence or continue the provision
of the Services until the respective payments referred to above have been received and
the UNDTCD shall not assume any liability in excess of the funds paid into the account
referred [to] in the above paragraph 2.4.

Article III

3.1 The UNDTCD shall provide the personnel needed to carry out the Services
according to the timetable, job descriptions and names shown in Appendix I to this
Agreement. Such personnel shall be recruited by the UNDTCD and assigned after
clearance by the Government. They will carry out their duties in accordance with the
terms of reference set out in Appendix I and with any related reasonable requests by
the Government officials responsible for the IDA Project transmitted through the
UNDTCD team leader.

3.2 The UNDTCD shall closely monitor and guide such personnel in their tasks
and provide them with the administrative support and with the backstopping and advisory
services necessary for the successful provision of the Services.

3.3 The UNDTCD shall make arrangements it deems necessary to meet all payments
due such personnel and any other expenses in connection with their assignment.

3.4 In addition, the UNDTCD may, as specified in Appendix I to this Agreement,
execute part or all of the Services by subcontract, provided that the selection of any such
subcontractors and the terms and conditions of their subcontracts shall be made after
full consultation with the Government.

3.5 The UNDTCD shall procure the equipment and supplies specified in the
Appendix hereto and transfer title to such equipment to the Government upon the com-
pletion of the Services. The Government shall bear the cost of the transport, handling
and storage of such equipment and supplies within the country. In addition, the Govern-
ment shall be responsible for the safe custody of such equipment, its installation, main-
tenance, repair, insurance and replacement if necessary. It is understood that such
Government costs may be reimbursed from funds other than those received under IDA
credit Agreement.

3.6 All financial accounts and statements shall be expressed in United States dollars
and shall be subject exclusively to the internal and external auditing procedures laid down

Vol. 1393, 1-23316
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in the Financial Regulations, Rules and directives of the United Nations which include,
inter alia, procedures for the keeping of separate records and accounts for all funds
received under this Agreement.

3.7 The UNDTCD shall furnish to the Government, by not later than July 31 in
each year until the completion of the Services, a statement of account showing the use
of funds expended for the Services during the previous calendar year.

3.8 Any balance of funds that is undisbursed and uncommitted on the completion
of the Services shall be returned to the IDA.

Article IV

4.1 The funds received under this Agreement shall be used exclusively to cover
the costs that are incurred for the Services, or which it is under a liability to pay in
connection with the Services. The latter costs may include unforeseen expenditures arising
from (but not limited to) the cost of repatriation of experts and their dependents; payment
of terminal emoluments of experts or travel costs in connection with the reassignment
of experts; revision of salary scales, medical costs and other payments due to experts
under the regulations, rules and directives of the United Nations; and any costs associated
with the suspension or termination of the Services or the IDA Project.

4.2 If, due to unforeseen circumstances, the funds received under this Agreement
prove to be insufficient to cover the total costs of the Services, the UNDTCD shall inform
the Government and IDA accordingly. The parties shall then hold consultations with
a view to agreeing upon appropriate modifications to the Services so as to ensure that
the funds provided by the Government shall be sufficient to cover all expenses for the
Services.

Article V

5.1 The Government shall be responsible for the recruitment, employment and social
costs of any national staff specified in the Appendix I hereto and will provide, out of
its own resources, the supporting administrative services such as local secretarial and
other personnel services, office space, equipment and supplies, transportation within
the country and communications that are set forth in Appendix I.

Article VI

6.1 In all matters connected with this Agreement, the Government shall apply
to the UNDTCD, its property and assets, wherever located and by whomsoever held,
and its officials and any person designated to perform services under this Agree-
ment the provisions of the Convention on the Privileges and Immunities of the United
Nations. 1

6.2 The Government shall be responsible for dealing with any claims which may
be brought by third parties against the UNDTCD, its officials or other persons perform-
ing services on its behalf, and shall hold them harmless in case of any claims or liabilities
resulting from the performance of the Services under this Agreement, except where it
is agreed by the Secretary-General of the United Nations and the Government that such
claims or liabilities arise from the gross negligence or willful misconduct of such officials
or persons.

I United Nations, Treaty Series, vol. 1, p. 15, and vol. 90, p. 327 (corrigendum to vol. 1, p. 18).
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6.3 The Special Fund Agreement between United Nations Development Programme
(UNDP) and the Government of India, signed on 20 October 1958,.2 shall be appli-
cable, mutatis mutandis, to all matters not specifically dealt with in this Agreement,
and Appendix II to this Agreement shall constitute the general provisions with respect
to the facilities, exemptions, privileges and immunities applicable to contractors and their
personnel performing services under this Agreement that, in accordance with Article VI
of said Special Fund Agreement, would otherwise be specified in an annex to the
respective UNDP Project Document.

Article VII

7.1 Any dispute or difference arising out of the interpretation or application of this
Agreement shall, unless it is settled by direct negotiations, be referred to arbitration
in accordance with the UNCITRAL Arbitration Rules as at present in force. The parties
hereto agree to be bound by any arbitration award rendered in accordance with this section
as the final adjudication of any dispute.

7.2 Nothing in or relating to the provisions of any Article in this Agreement shall
be deemed a waiver of the privileges and immunities of the United Nations.

Article VIII

8.1 This Agreement may be terminated by either party by written notice to the other
party and shall terminate sixty days after receipt of such notice. The obligations assumed
by parties under this Agreement shall survive the termination of the Agreement to the
extent necessary to permit the orderly conclusion of activities, the withdrawal of per-
sonnel, funds and property, the settlement of accounts between the parties hereto and
the settlement of contractual liabilities that are required in respect of any sub-contractors,
consultants or suppliers.

Article IX

9.1 Any action required or permitted to be taken under this Agreement may be taken
on behalf of the Government by .......... or his designated representative, and on
behalf of the UNDTCD by the Under-Secretary-General, Department of Technical Co-
operation for Development, or his designated representative.

9.2 Any notice or request required or permitted to be given or made in this Agree-
ment shall be in writing. Such notice or request shall be deemed to be duly. given or
made when it shall have been delivered by hand, mail, cable or telex to the party to
which it is required to be given or made, at such party's address specified below or at
such other address as the party shall have specified in writing to the party giving such
notice or making such request.

For the Government:
(Name and address, Telex No.)

For the UNDTCD:
Nicky Beredjick, Director
Natural Resources and Energy Division
UN/DTCD, Room DCI-818
United Nations
New York, New York 10017

Should read -20 October 1959" - Devrait se lire . 20 octobre 1959.
2 United Nations, Treaty Series, vol. 344, p. 143.
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Article X

10.1 All actions by the UNDTCD in carrying out this Agreement shall be in
accordance with United Nations regulations, rules and directives and World Bank policies.

Article XI

11.1 This Agreement may be amended by written agreement between the duly
authorized Representatives of Parties hereto, each of which shall give full and sympathetic
consideration to any proposal for its amendment.

11.2 This Agreement shall become effective on the date on which it has been signed
by both parties thereto.

IN WITNESS WHEREOF the Government and the United Nations, acting through their
duly authorized representatives, have caused this Agreement to be signed.

For the United Nations: For the Government
of India:

By: [Signed] By: [Signed]

Nicky Beredjick, Director Name: C. K. RAMACHANDRAN
Natural Resources and Energy Division Title: Dy. Secretary
Department of Technical Co-operation Dept. of Economic Affairs
for Development

Date: March 28, 1985 Date: 29th March 1985

APPENDIX I. PART ONE: TERMS OF REFERENCE

TERMS OF REFERENCE FOR A WATER RESOURCES MANAGEMENT STUDY FOR TAMIL NADU.*

1. Introduction
1.1 Background
In view of the limited ground and surface water resources available in the State of Tamil Nadu

and the increasing demands for optimum allocation between the various important sectors such
as irrigation, drinking water supply, industries, there is an urgent need to work towards a compre-
hensive water management policy, particularly in the areas where the availability of water is difficult.
In this context, the Government of Tamil Nadu (GTN) have decided [to] carry out a water manage-
ment study in selected priority areas called study areas which have experienced drinking water
shortages and those areas that are likely to face similar problems due to their growth potential.

The purpose of this study (the study) is to conduct a water resources survey of the study areas,
to examine the water demand in these areas and to address the problems of formulating com-
prehensive water management policy guidelines for the study areas and to make recommendations
for future action. Optimum use shall be made of existing data prior to considering the undertaking
of new data collection and engineering investigation.

The study shall be conducted under the overall guidance and supervision of GTN. For this
purpose GTN will appoint an expert review panel to monitor the progress of the study, provide
advice and report to GTN on its findings.

1.2 Study Areas
The study areas shall be the Ponnayar, Periyar-Vaigai and Tambaraparani river basins. The

need to extend the study beyond these areas will be determined by GTN after considering the

*These Terms of Reference (Appendix I Part One) were agreed upon by the GOI and the IBRD in Washington on 14 February
1984.
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advice of the review panel following the initial review and analysis of data and establishment of
the present water balance.

2. Objectives
To establish guidelines for formulating a policy to optimize the use of water for the study

areas in the State of Tamil Nadu aimed at managing the use of water resources and allocating
the use of such resources to all sectors on a priority basis in the selected study areas referred
to in Section 1.2.

2.2 Immediate Objectives
(A) To collect, review and analyze all existing relevant data pertaining to the magnitude and

quality of surface and groundwater resources available including water received from the adjoining
states and to estimate the total development potential of all such resources in the study areas,
which are: (1) available at present assuming no further storage development, and (2) might become
available with the development of additional storage within the medium term.

(B) To collect, review and analyze all available data pertaining to present water consumption
in all sectors in the study areas and estimate the magnitude of present consumption.

(C) To prepare a water balance demonstrating the location and magnitude of water resources
currently available for the study areas and the present use made of these resources by the various
sectors and identifying the location and magnitude of resources presently unutilized or underutilized.

(D) To collect, review and analyze water demand data pertaining to all water users in the
study areas and to prepare an estimate of present demands and a projection of future demands
to the year 2010 from all sectors in the study areas, by comparison of present consumption with
demand, to locate areas in all sectors where deficiencies of supply exist and, on the basis of present
deficiencies, to suggest priorities for the provision of new or additional supplies.

(E) To study the manner in which water is used and managed in all sectors in the study areas
and to identify and examine any and every means by which economy in the use of water may
be effected, in order to make water available to meet other demands and to make appropriate
recommendations for future study or action.

(F) To study the present water legislation, together with the present institutional arrangements
for the control and management of water resources within the state in order to identify constraints
which may exist to the implementation of a co-ordinated water policy, to identify appropriate water
management strategies which may be necessary to implement the policy.

(G) To study the strategies for the development of the water resources which are or may become
available to the study areas in order to meet the water demands of all sectors up to the year 2010
giving due weight to established priorities, and present use after due examination of relevant legal,
social, and other factors.

(H) To prepare a plan for the phased development of available water resources in the study
areas in order to meet, to the extent practical, the water demands of all sectors up to the year 2010,
in accordance with government priorities (.) This plan shall reflect the findings reached and
recommendations made during the course of the study and is intended to provide guidelines for
future water management policy in the study area.

3. Data available
Extensive meteorological, hydrological, hydrological data, operational records and data on

water use and consumption, consistent with the long history of water resource development in
the state exist. In recent decades numerous water resource studies have been undertaken by various
government departments, water authorities and other government organizations, sometimes with
external assistance.

The comprehensive coverage in terms of time, area and reliability of the various data and
records available will vary considerably and gaps in the information required for this study must be
anticipated. At a very early stage in the study, pertinent data from every possible source shall be
collected and reviewed and assessment made of their relevance, coverage and reliability and areas
where information is insufficient or unreliable established. At this time, it will be necessary to con-
sider whether it is possible or practical, taking into consideration resources in time and manpower
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available to the study, to embark on the collection of primary data to fill particular gaps in essential
information or verify areas where doubts regarding reliability exist and to prepare proposals for
carrying out any field work, investigations or surveys which are considered essential and practical.

4. Scope of Study

4.1 Introduction

The study shall consist of a series of inter-related surveys, investigations and studies in the
agreed study areas referred to in Section 1.2, the general purposes of which are described in
Section 2.2. Immediate objectives of the study shall include but not necessarily be limited to the
topics described in the following sections. If during the course of the study, it is found necessary
to study additional matters in order to achieve the over-all objectives, such additional study shall
be undertaken with the concurrence of GTN.

4.2 Water Resources Survey

The purpose of this survey is to locate and evaluate the development potential of all surface
and groundwater resources which are available to the study areas. This evaluation will be used
to prepare a water balance demonstrating the present use made of all developable water resources
available to the study areas and to locate and quantify these resources which are at present unutilized
or underutilized.

[(i)] Surface Resources

(A) Collection and review of data. All available hydrological data which is pertinent to the
evaluation of the surface resources available to the study areas shall be collected and reviewed.
Particular attention shall be paid to the areal coverage and reliability of the rainfall and run-off
data and consideration shall be given, if found necessary, to the practicability of collecting of
limited additional primary data during the course of the study in order to supplement or verify
the accuracy of existing data. Since the extent to which the practicability of organizing the collection
of primary data will be limited by resources available to the study team, the need for its collection
must be reviewed after scrutiny of existing data early in the study period and a decision to proceed
made at that time on the basis of need and practicability. Where records of impounding, diversion,
abstraction, or groundwater recharge schemes exist these should be collected and reviewed to
supplement other hydrological data. Reports of earlier hydrological studies pertinent to the study
areas shall be collected and appraised. However, before accepting any conclusions reached in
such reports, attention must be given to the reliability of the hydrological data and adequacy of
the analytical techniques used in their preparation. Available water quality data relating to all
potential resources shall be collected and scrutinized. Evidence of salinity or pollution which
without treatment may limit the use of a resource shall be reported.

(B) Analysis of Data. The best possible data from all sources shall be analyzed using modern
techniques to evaluate the overall developable potential of the surface water resources in the study
areas. Where the reliability of data relating to a resource is in doubt, the best possible estimates
shall be made of the minimum likely and probable maximum developable yields and the estimate
of the magnitude of overall development resources shall be expressed in the like manner. Attention
shall be paid to the reliability of yields and to illustrate this aspect, yields shall be expressed at
different appropriate levels of reliability. Particular attention shall be paid to seasonal variation
of yields from sources and their corresponding reliability.

In river basins where potential sites for new storage reservoirs exist, consideration shall be
given to the possibility of increasing yields by the provision of additional storage. The practicability
of developing any major potential storage site shall be examined. Recommendations shall be made
for eventual detailed examination of the selected sites. Specific problems relating to any possible
storage development e.g. displacement of population, loss of agricultural land, etc. shall also be
noted and quantified. The assessment of surface water resource development potential in a river
basin shall take into account the effects of existing inter-basin transfers within the state and artificial
groundwater recharge schemes which are planned or may be possible in the future. Estimates
of overall developable surface water resources potential in river basins pertinent to the study areas
shall be prepared on the assumption that no further storage development is carried out and no
changes in inter-state transfer take place.
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The effect on overall development potential of possible increases in yield due to the introduction
of additional storage shall then be considered and the effect of such demonstrated individually
and in combination.

(ii) Groundwater resources

(A) Collection and review of data. All available hydrological and other pertinent groundwater
data relating to aquifers lying within the study areas which have been identified shall be collected
and reviewed. Again the extent and reliability of existing data should be assessed early in the
study and a conclusion reached as to whether it will be essential or practicable to carry out any
further field investigation or [exploratory] drilling during the course of the study.

[B] Analysis of Data. Following the initial review and assessment of data, these shall be
analyzed using the best available techniques to the extent necessary to establish the overall potential
of each aquifer taking into account transmisivities, available groundwater storage, limitations to
drawdown and the extent and reliability of available recharge. In doing so, account shall be taken
of any existing, planned or possible future artificial recharge schemes.

The physical boundaries of aquifers and their catchments are unlikely to coincide with surface
catchments. However, it will be necessary to adopt a common area of account in order to aggregate
the potentials of surface and groundwater resources and compare total resources with consumption
and demand. For the purposes of the study, the area of account shall be the river basin. Adoption
of this concept will necessitate the allocation of the resource potential of aquifers, particularly
those of the coastal plain, between river basins. In general, the quantities which may be abstracted
from those parts of an aquifer which lie within a river basin shall be regarded as a resource of
that basin but in some cases arbitrary allocation may be necessary. The potential of each surface
and groundwater resource within each river basin pertinent to the study areas shall be determined
and aggregated to establish the total magnitude of exploitable resources. In presenting the results,
the type and location of each component resource shall be distinguished and the magnitude and
location of each water transfer into or out of a river basin together with any existing inter-state
water transfers into the basin shall be clearly shown.

4.3 Water Consumption Study

The present consumption of water by sector within the study areas shall be determined so
that present consumption may be compared with resource potential of surface and groundwater
sources and unutilized or underutilized resources may be located and quantified. Activities shall
include:

(A) Collection and Review of Data. All available data on water consumption during recent
years in the irrigation, urban and rural water supply, industrial and private sectors including private
abstraction in the study areas shall be collected and reviewed.

(B) Analysis of Data. Available data pertaining to the study areas shall be analyzed by
appropriate methods to arrive at the best possible estimate of the total present average water
consumption by source and by sector. In analyzing records, attention should be paid to any
abnormal conditions in recent years, such as system failure or abnormally low run-off which might
lead to underestimation of present average consumption. It is known that in a number of cases
records of consumption will be found to be incomplete or non-existent, primarily due to the absence
of measuring devices, necessitating indirect estimation of consumption. In such cases, the
consumption should be reported as a range between probable minimum and possible maximum
consumptions.

4.4 Present Water Balance

On the basis of results of the two preceding studies, a water balance shall be prepared including
all resources for each study area to demonstrate the balance between the potential of developable
resources and present average consumption and to identify and locate resources which are at present
unutilized and underutilized and available for development without the construction of major new
storage and without any increase in interstate transfers. The latter resources may generally be
considered as those available for short-term development.
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4.5 Demand Study
A projection of water demand shall be prepared for each study area. These shall show present

water demands and anticipated future water demands from all sectors at five year intervals to
the year 2010 and indicate the range between probable minimum and possible maximum demands.

All relevant data on present and anticipated future water demand for each study area shall
be collected and reviewed. Realistic criteria for present and future service levels shall be established
after consultation with appropriate government departments and organizations. In preparing demand
estimates the following shall be taken into consideration:

(A) Irrigation demands shall be based on present and anticipated future irrigation areas, crop
types and cropping intensities with due regard to seasonal requirements. Estimates of field water
requirements may generally be based on present practices but due account should be taken of
modified practices or improved management.

The level of irrigation efficiency adopted for estimation shall be based on the best data at
present available from field measurements or alternatively assessed on the basis of present levels
of maintenance with due allowance in either case for planned rehabilitation or remodelling of
specific systems.

(B) Water Supply. Urban and rural water supply demands shall be based on the best available
demographic projections and per capita consumption appropriate to the service afforded. The
capita consumption criteria generally adopted at present for planning purposes is, in urban areas
of the state, 90 LCD for house connections and 30 LCD for the population served by standpipes
and, in rural areas, 40 LCD for all users but these may be varied to take into account local
circumstances. However, the appropriateness of these criteria for application to the whole of the
projection period should be considered in consultation with GTN.

(C) Industrial Supplies. Estimates of industrial demand should be based on present con-
sumption levels with due allowance for unsatisfied demand and the planned or predicted levels
of industrial development within the respective study areas. Distinction should be made between
industrial demand on urban systems and demand on resources arising from privately developed
abstraction.

(D) Other Demands. All other demands which do not fall within the above mentioned
categories shall be identified and quantified. Private abstraction from resources, particularly from
groundwater by means of wells and boreholes, occur in many areas and this demand may be expected
to continue, at least from existing installations. The extent of private abstraction shall be quantified
to determine the impact of this demand on total resources. An examination shall be made of the
desirability and practicability of controlling such abstraction.

On the basis of these demand projections and estimates of present consumption (see para. 4.3
Water Consumption Study), areas in all sectors in which demand is not at present satisfied shall
be identified and the magnitude of the deficiencies quantified. To provide a base for the future
planning of water resources development, priorities shall be attached to each area in which a
deficiency exists after consideration of the magnitude of the deficiency and the economic and social
constraints the deficiency imposes.

4.6 Water Management
A study shall be made of the present water use and management in each study area in all

sectors to determine whether economies in use can be introduced and resulting savings in water
consumption can be reallocated to meet other demands.

Activities may include but need not be confined to consideration of the following aspects:

Irrigation. The present uses of water for agriculture and the methods and level of irrigation
management shall be studied. Attention shall be paid to the methods and levels of field application
in relation to soils and crops grown, intervals between irrigation and rotational methods, agricultural
methods which are water intensive, particularly, methods of lands preparation for paddy rice,
and water usage during these periods, irrigation system efficiencies and the like.

Methods of water conservation shall be identified and examined, the likelihood of their
acceptance assessed and practical steps to introduce conservancy methods proposed.
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Water Supply. The level of unaccounted for water in urban water supply systems shall be
examined and quantified to the degree of accuracy possible from available data. The primary reasons
for high levels of unaccountability, such as system leakage, inaccuracy of connection metering,
illegal connections, lack of bulk metering and accounting system inadequacies shall be identified
and practical steps for improvement in accountability and reduction in wastage proposed.

Similar studies of rural supply systems shall be undertaken but it is anticipated that generally
data available will preclude any detailed analysis and an assessment of the situation following
inspection and interaction may only be possible.

Industry. The present uses and levels of use of water in industry shall be examined. Wasteful
uses of water shall be identified and methods of reducing water consumption by introduction of
improved control of use shall be proposed. The extent to which it may be possible to introduce
recycling with or without treatment within industrial plants or complexes shall be studied. The
possibility of using lower quality water than is used at present in some industries should be
considered together with the treatment of industrial effluents for use by other consumers.

Other Uses. The use of water by any other significant group or groups of consumers not
falling into the sectors described above shall be examined. Only major consumers, individually
or in aggregate need be considered.

Pricing for Management. A review shall be made of the present methods of charging for
water used by consumers in all sectors. The level of charges made, the extent to which the cost
of production is subsidized from government or municipal revenues or other sources and the impact
which the present charging levels and subsidies has on demands for water. Consideration shall
be given to the extent to which the present charging policies may be reviewed to the end that actual
consumption would be brought nearer to economic demand where appropriate.

The study described in section 4.6 above should result in the identification of the major areas
in all sectors where a saving in consumption can be made; in the quantification of possible saving
which could be made available for re-allocation; in definite proposals for the introduction of practical
conservation methods which could be introduced in the short or medium term; in the identification
of other possible conservation methods which deserve further investigation prior to introduction
and administrative measures which would be necessary to introduce conservancy and ensure its
subsequent administration and control.

4.7 Water Management Study
This study will examine present water law and legislation, if any, and institutional arrange-

ments for the management and control of water resources with a view to suggesting modifications
necessary for achieving an optimal water management policy.

Activities shall include, but not necessarily be limited to, the following aspects:
-A survey of the water law and legislation at present in force and any identification of constraints

to the introduction of an optimal water management policy consistent with foreseen requirements.
-A review of any statutory orders or agreements between the government and water users relating

to the use of water resources and identification of constraints to the introduction of an optimal
water management policy.

-The institutional arrangements relating to water resources, their allocation and management
within the study areas shall be identified. The powers vested in each government department,
government organization or other authority, particularly with regard to allocation or appropriation
of resources, and the inter-dependence of the various institutions shall be established. In par-
ticular, the degree of control which users in each sector have over their water resources shall
be established. Anomalies in vested powers, conflicting interests and constraints to the optimal
allocation and management of resources, shall be taken into account.

On the basis of the afore-mentioned studies, the requirements of alternative optimal water
management policies shall be formulated, including their pros and cons for consideration by GTN.
The proposals shall amongst other things, include ways and means of ensuring the appropriate
allocation of water resources to all sectors on a priority basis, the control of abstraction of water
in terms of location and quantity, including the practicability of introducing government licensing
of water abstraction and use, the control of water use and wastage and the prevention of source
pollution.
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4.8 Resource Development Strategy
A study shall be made of alternative strategies for the use of existing, unutilized and

underutilized resources for each study area developed either individually or in combination,
to meet the water demands of all sectors to the year 2010. This study shall be based on the
findings of the water resources survey and demand study and, taking into account the priority
needs established and present use of resources, shall examine alternative development options
with a view to formulating a strategy which achieves overall economies in transmission and
distribution.

All practical options shall be identified and evaluated. Such options, in addition to the de-
velopment of unutilized and underutilized resources, may include such. concepts as re-allocation
of existing resources to achieve economies in transmission or a more appropriate use for water
of good quality conjunctive use of surface and groundwater resources, re-use of industrial and
urban effluents after suitable treatment, substitution of a lower quality water for potable water
for some industrial purposes and the use of water made available as a result of economies in present
use brought about by the introduction of conservation measures.

Economic comparison of alternative options and strategies shall be made after full consideration
of relevant legal, social, and other factors, a recommended development strategy shall be formulated
for each study area for the consideration of GTN.

4.9 Phased Development Plan
A plan for the phased development of the water resources of the study areas to meet the water

demands of all sectors to the year 2010 shall be drawn up on the basis of the recommendation
made as a result of the study of the alternative use of sources to the extent possible within the
limitation of resources available. It is intended that this plan should be a definitive planning document
supporting the strategies and policies developed and recommended throughout the study. Each
source which is recommended for development shall be clearly defined together with the method
of its development. Major surveys, investigations, studies and other critical activities necessary
prior to the development of each resource shall be identified.

The plan shall clearly define the location and magnitude of water resources which can be
allocated for the use of each study area, consistent with the recommended water resources manage-
ment policies, describing precisely the methods for phased development of each resource to meet
growing demands, including methods of water abstraction, treatment, transmission and distribu-
tion and provide estimates of construction and all associated costs together with estimates of flow
of funds necessary to implement the plan, consistent with the resources available.
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APPENDIX I. PART TWO A: INPUTS, OUTPUTS AND COSTS

PART TWO A. INPUTS, OUTPUTS AND COSTS

A. Inputs

1. GTN Inputs

a. Personnel

The Government of Tamil Nadu will appoint the following staff to the project. See details
in Part Two, B.

Number M/M

Senior and Management Officer (Madras Office)

Project Co-Manager (IAS Cadre) ................................ 1 24
Legal Expert (in the Cadre of Dep. Secrt.) ....................... 1 6
H ydrogeologist ............................................... 1 24
H ydrologist .................................................. 1 24
Public Health Engineer ........................................ I 24
Photogeologist ........................................ 1 24
Technical Assistants (A.E. Grade) ............................... 5 24

TOTAL 11 246

Middle and Junior Level Officers (Field Offices)
Surface W ater Hydrologist ..................................... 3 72
H ydrogeologist ............................................... 2 48
Public Health Engineer ........................................ 3 72
H ydrochem ist ................................................. 1 24
Technical Assistants ........................................... 6 144

TOTAL 16 360

Non-technical Staff (Madras Office)

Superintendent ................................................ 1 24
Steno-typist .................................................. 6 144
A ssistant ..................................................... 2 48
D rivers ...................................................... 8 192
Assistant Draftsman ........................................... 6 144
Photographer ................................................. 1 24
Basic Servants ................................................ 8 192

TOTAL 32 768

Non-technical Staff (Field Offices)
Superintendents ............................................... 3 72
Steno-typist .................................................. 3 72
A ssistant ..................................................... 3 72
D rivers ...................................................... 5 120
D raftsm an .................................................... 2 48
Basic Servants ................................................ 6 144

TOTAL 22 528

In addition to the above listed personnel, professionals and technicians belonging to P. W.D.
(groundwater) and Tamil Nadu Water Supply and Drainage Board will be assigned to the project
on a part or full time basis as required, in Madras or in the field offices.

Furthermore, the requirements of the project in qualified national personnel will be reviewed
from time to time by the Expert Review Panel and the staffing of the project will be adjusted
accordingly.
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b. Local Sub-Contract
The GTN will sub-contract a national firm to conduct socio-economic-political survey on

the attitude of individual farmers and rural communities to modernization of irrigation-systems
and agricultural practices, and changes of traditional water rights.

The results of the study will serve as a guide to the planners and will help them to avoid
proposing schemes that would be completely unacceptable to local population.

c. Services
As indicated in the Terms of Reference, the project work will be based on existing data and

information. It is possible however that in several cases some additional field work will be required
such as geophysical exploration, exploratory drilling, flow measurements, pumping tests, surveying,
etc. In these cases the GTN through the appropriate state agencies will provide these services
to the project on a preferred basis.

The project will receive data and all required information from the relevant state agencies,
offices and institutions.

d. Offices
The project will have a main office in Madras and three field offices, one in each of the project

areas.
The main office will be in the Water Institute. The existing facilities of the institute including

the chemical and the remote sensing laboratories and the cartographic unit etc. will be at the project's
disposal entirely.

The GTN will purchase the additional furniture and normal office equipment to accommodate
the project's national and international staff.

The GTN will provide the project with three field offices in the three project areas. The offices
will be adequately furnished and equipped.

e. Equipment and Supplies
Expendable
-Office supplies
-Drawing supplies
-Laboratory chemical and reagents
-Photographic materials
Non-expendable

In addition to the existing equipment in the Water Institute, the GTN will provide the project
with the following vehicles and equipment:
-Passenger cars, 4
-Passenger cars, air-conditioned, 2
-Jeeps, 5
-Pick-up vans, 2
-Typewriters, 6
-Adding machines, 4
-Electronic calculators, as required
-Office furniture, as required
-Drawing equipment

f. Miscellaneous expenditures
-Operation, maintenance and repair cost of vehicles including fuel and oil
-Office rental cost
-Telephone, telegraph, postage and electricity
-Handling charges of customs clearance
-Insurance
-Internal transport of project equipment
-Cost of publishing interim and final reports
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The Expert Review Panel mentioned in the TOR (Par. 1.1) will review from time to time addi-
tional requirements of the project in personnel, equipment, supplies and miscellaneous expenditure
and the additional inputs will be given to the project according to the Panel's recommendations.

Total cost of GTN inputs are as follows: (see Part Two B for details)

Rs.

Personnel .................. 2,670,800
Equipment ................. 1,850,000
Miscellaneous .............. 1,570,000

TOTAL 6,090,000

2. UN/DTCD Inputs

a. International Personnel

Experts
Water Resources Engineer .......................
W ater Resources Planner ........................

Starting at month

Duration and Number
of Visits (m/m)

Consultants
Irrigation Engineer ............................. I + 1 + 2
Water Supply Engineer ......................... 1 + I + 2
Engineering Economist ......................... 1 + 1 + 2
Legal/Institutional Adviser ...................... 1 + 2 + 2
Engineering Geologist .......................... 1 + I + 2
Agro-Economist ............................... 1 + 1 + 2
W ater Quality/Reuse ............................ 1 + 1 + 2
Water Management ............................. 2 + 2
Groundwater Pollution .......................... 2 + 2 + 2

TOTAL

Duration mn/r

Total m/m

4
4
4
5
4
4
4
4
6

81

Job descriptions for the above listed experts and consultants are attached. See Part Two C.

b. Equipment and supplies

Expendable
O ffice m aterials .......................................................
Chem icals and reagents .................................................
M aterials for the remote sensing lab ......................................
Spare parts and equipment ..............................................

Non-expendable
Computers and accessories and software ..................................
Supplementary equipment for the remote sensing lab ........................
Supplementary equipment for the chemical lab .............................
Field instruments and kits for hydrochemical analysis .......................
Hydrological instruments (flow meters, water level recorders, etc.) ........
Hydrogeological instrument (water level indicators, steel taps etc.) ...........
Office and drawing equipment and instruments ............................
Equipm ent, various ....................................................

Total
Shipment and insurance (20%) ..........................................

GRAND TOTAL

2,000
2,000
1,000
2,000

35,000
10,000
20,000
2,000

10,000
3,000
2,500
1,500

84,000
16,800

100,800
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c. Miscellaneous

US$

Operational costs ............ 24,000
Sundry .................... 10,000
Reports .................... 5,000

TOTAL 29,000

B. Outputs and Reports
Each of the studies mentioned in the TOR will be summarized by a report. There will be

separate reports for each of the river basins that the project will deal with. The reports will include
text tables, maps and other graphics as well as enough basic data (in annexes) to substantiate
the reports finding, conclusions and recommendations. These reports will be incorporated partially
or entirely in the final report of the project.

The reports will not necessarily be limited to the following list. Mandatory consultants' mission
reports are not included in the list.

Reports on:

1. Hydrology and surface water resources in each river basin

2. Hydrogeology and ground water resources in each river basin

3. Irrigation systems and water use in irrigation

4. Urban and rural water supply systems and water supply for industries
5. Water balance for each basin, indicating surplus and developable water resources

6. Present and future (2010) water demands in the project areas
7. Water legislation and institutional arrangement in Tamil Nadu, present situation and proposals

for an adequate water law for the state
8. Water pricing in the different sector, present situation
9. Increasing availability of water through improvements of water use practices and through

adequate water management (proposals)
10. Increasing availability of water through development of under-used or unused resources

(proposals)
11. Socio-economic and political state of the rural population in the project areas and its attitude

towards changes (improvements) in irrigation practices.
The final report of the project will present concrete proposals for increasing the water avail-

ability to the project areas through improvement of existing irrigation systems and irrigation
methods, through the development of new surface and ground water resources, through reducing
losses of water (flow to the sea, evaporation, etc.) and through adequate water resources manage-
ment and administration.

Short progress reports will be prepared and presented every six months.

C. Methodology

Most of the results and outputs of the project will be based on existing data and information.
The project will establish the validity and accuracy of the data by checking the sites where the
data were collected, the instruments used and the method used for calculating and processing
the data.

This will be applicable mainly for meteorological, hydrological and hydrogeological data
as well as for data on irrigation and water supply systems.

The project will make an extensive use of microcomputers such as Apple Ie for processing
and presenting the huge amount of meteorological, hydrological, hydrogeological and other data.
Computers will also be used for solving hydraulic problems and modelling of hydro-systems.
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Much attention will be given to issues of capturing and storing surplus surface water that
flow into the sea during the monsoon period. This will include proposal for storage of storm
water in surface reservoirs and through artificial recharge that will store water in aquifers.

The proposals that the project will present in the final report will take into account the socio-
economic and political situation in the state of Tamil Nadu in general and in the project areas
in particular. Special attention will be paid to the attitude of the rural population towards changes
of the traditional irrigation methods and water rights.

D. Timing

The project will operate in Tamil Nadu for a period of two years. The project will start with
the arrival to Madras of the Chief Technical Adviser. The CTA will arrive to Madras within
two months after he has been officially cleared by the Government of India.

UNDTCD will start to submit candidates to the Government of India and the GTN two months
after the signature of this agreement and the receipt of the first payment as per paragraph 2.3(a)
of Article II of the agreement. Equipment will be ordered as soon as the first payment is received.

It is estimated that the project will start in Madras in September-October 1985.
A draft final report will be presented to the GTN three months after the termination of the

project. The final report will be presented six months after the GTN comments have been received
by UNDTCD.

E. Work Plan
A detailed Work Plan for the implementation of the project will be prepared by the Project

Manager and the National Project Director with the assistance of the UN/DTCD Technical Adviser.
This will be done at the start of the project and brought forward periodically. The agreed upon
Work Plan will be attached to this agreement and will be considered as part of the document.

F. Monitoring

The project will be subject to periodic review by the Expert Review Panel mentioned in the
Terms of Reference.

A UN/DTCD Technical Adviser will visit the project twice a year. Additional visit will be
made at the request of the Expert Review Panel or the GTN. During these visits the project work
and progress will be reviewed and the Work Programme will be modified, if required.

G. Project Cost

us$
Experts and consultants (81 m/m) ......................... 866,000
Equipment and supplies .............................. 109,200
M iscellaneous ...................................... 39,000

Total 1,014,200
Programme support (13%) ............................ 131,800

GRAND TOTAL 1,146,000

(See attached budget page)

The experts and consultants pro forma costs is for budgetary and advances purposes. The
GTN will be charged actual costs.

Equipment, shipment and insurance costs are estimates. The GTN will be charged actual costs.
The 13% for the programme support will be over actual UN/DTCD expenditures.
A reserve amount of US$172,000 (15 %) of the Grand Total cost of the project is required

by the United Nations for Trust Funds Projects.
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PROJECT BUDGET (IN US$)

Country: INDIA
Project No.: IND/85/XO1
Title: Water Resources Management Study-Tamil Nadu

Total

m/M US$

10
11
11.01
11.02
11.60

11.99
15
16

19

40
41
42

49

50
51
52
53

59

99

Project Personnel ......
Intern. Personnel ......
Water Res. Eng. CTA.. 24
Water Res. Planner .... 18
Consultants ........... 39

Sub-total .............. 81
Internal travel .........
Missions cost ..........

Component Total ......

Equipment ............
Expend. equipment .....
Non exp. equipment ....

Component Total ......

Miscellaneous .........
Operational costs ......
Reports ...............
Sundry ...............

Component Total ......

Project Total ..........

Programme Support 13%

Grand Total

Reserve 15%

MAX. PROJECT COST

1985

m/M US$

214,500
162,800
460,300

837,600
8,400

20,000

866,000

8,400
100,800

109,200

24,000
5,000

10,000

39,000

1,014,200

131,800

1,146,000

172,000

1,318,000

25,200

33,100

58,300
600

4,000

62,900

2,400
100,800

103,200

3,000

1,700

4,700

170,800

22,200

193,000

1986

M/rn US$

106,000
79,500

196,800

382,300
4,200
8,000

394,500

4,800

4,800

12,000

4,100

16,100

415,400

54,000

469,400

Note:
Yearly expert cost in 1985: 100,987 (see attached cost break down).
Monthly consult. cost in 1985: 11,025.
Costs in 1986 are 1.05 the 1985 costs.
Costs in 1987 are 1.10 the 1985 costs.
All the figures in the budget are rounded to the 100.

Vol. 1393. 1-23316

1987

m/m US$

83,300
83,300

230,400

397,000
3,600
8,000

408,600

1,200

1,200

9,000
5,000
4,200

18,200

428,000

55,600

483,600
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LIST OF PERSONNEL COMPONENT COSTS FOR TRUST FUND PROJECTS

1. NAME PROJECT SYMBOL: IND/85/XOI
NATIONALITY: BUDGET ID:
PLACE OF RECR: POST NO.:
LEVEL: 6 STEP: II DUTY STATION: Madras, India
SINGLE [] MARRIED [] TYPE OF ACTION:
DEPENDANT CHILDREN: 2 Recruitment X Extension 0 Transfer []

(Incl. their age)
EOD: DURATION: One year

(US Dollars)

II. Net base pay (Level: 6 Step: II) ..................................... 44,453.00
Post adjustment (Class: A/+3, Multiplier-2) ........................... (711)
Assignment allowance ................................... ............ 3,600.00
Financial incentive (if applicable) ..................................... -
Pension fund-full participant (14.50%) ................................ 11,122.00
Repatriation grant ................................................... 3,281.00
Dependency allowance for children .................................... 1,400.00
Installation allowance ............................................... 6,900.00
Education grant benefits (if applicable) ................................ 9,000.00
Commutation of annual leave (optional) ................................ -
Appendix D coverage (1% of net base salary) .......................... 445.00
Official travel in the field ............................................ -
Health insurance .................................................... 601.00
Life insurance ...................................................... 296.00
Pre-employment expenses ............................................ 500.00
Reimbursement for income tax (US citizens and permanent residents;

Canadian citizens and residents) ..................................
Rental subsidy (if applicable) .........................................
Travel and removal (roundtrip) .......................................

(a) Initial travel:
Expert ..................................................... 2,500.00
Dependants ................................................. 7,600.00
Shipment of personal effects .................................. 10,000.00

(b) Home leave travel (if applicable):
E xpert .....................................................
D ependants .................................................
Shipment of personal effects ..................................

(c) Family visit travel of expert (if applicable) ......................

(d) Education travel of dependant children (if applicable).............
TOTAL COST 100,987.00
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APPENDIX I. PART TWO B: GOVERNMENT OF TAMIL NADU INPUTS AND COSTS

(A) SENIOR AND MANAGEMENT OFFICERS (MADRAS OFFICE)

Average
pay D.A. H.R.A.

Name of Category Scale of pay No. MIM Rs Rs Rs

1. Project Co-manager (Junior
I.A.S. cadre) .......... 1 24 - ..

2. Legal Expert (Deputy Sec-
retary cadre) .......... 1 6 - - -

3. Hydrogeologist ........ 1000-60-1300- 1 24 1,397 656 210
70-1650

Total for
the project

C.C.A. Total period

Rs Rs Rs

- 3,000 72,000

- 3,000 18,000

115 2,378 57,072

4. Hydrologist ........... .. do..

5. Public Health Engineer .. do..

6. Photogeologist (Assistant
Executive Engineer) cadre 750-50-1350

7. Technical Assistants.... 600-30-750-35-
890-40-1050

1 24 1,397 656 210

1 24 1,397 656 210

1 24 1,103 518 165

5 120 860 406 120

246

2,378 57,072

2,378 57,072

90 1,876 45,024

65 1,451 1,74,120

4,80,360

(B) MIDDLE AND JUNIOR LEVEL OFFICERS (FIELD OFFICERS)

Average
pay D.A. H.R.A. C.C.A.

Scale of pay No. MIM Rs Rs Rs

1. Surface Water Hydrologist 750-50-1350 3 72 1,103 518 165

2. Hydrogeologist ........ 750-50-1350 2 48 1,103 518 165

3. Hydrochemist ......... 750-50-1350 1 24 1,103 518 165

4. Public Health Engineer 750-50-1350 3 72 1,103 518 165

5. Technical Assistants .... 600-30-750-35-
890-40-1050. 6 144 860 406 120

TOTAL 360

1,876 1,35,072

1,876 90,048

1,876 45,024

1,876 1,35,072

65 1,451 2,08,944

6,14,160

EQUIPMENTS AND SUPPLIES

SI. No. Description of items Amount

Expendable

1. O ffice supplies ........................................
2. Drawing supplies ......................................
3. Laboratory chemical and reagents ........................
4. Photographic materials .................................

25,000
30,000
30,000
40,000

1,23,000
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SI. No. Description of items

Non-expendable
I. Passenger cars ........................................
2. Pick up vans ..........................................
3. Air conditioned cars of Indian make ......................
4 . Jeeps ................................................
5. Typew riters ...........................................
6. Adding m achines ......................................
7. Electronic calculators ..................................
8. O ffice furniture .......................................
9. Drawing equipments ...................................

TOTAL

Scale of pay

Rs. No. MIM

Average
pay D.A. H.R.A. C.C.A. Total

Rs. Rs. Rs. Rs.

1. Non-Technical Officer
(Madras Office)

1. Superintendent ....... 525-25-675-30-855-
35-925

2. Steno-Typist ........ 350-10-420-15-600
3. Assistant ............ 400-15-490-20-650-

25-700
4. Drivers ............. 310-10-470-15-500
5. Assistant Draughtsman 325-10-445-15-550
6. Photographer ........ 325-10-445-15-550
7. Basic Servants ....... 250-5-330-10-400

Non-Technical Staff
(Field Officers)

1. Superintendents ...... 525-25-675-30-855-
35-925

2. Steno-Typists ........ 350-10-420-15-600
3. Assistant ............ 400-15-490-20-650-

25-700
4. Drivers ............. 310-10-470-15-500
5. Draughtsman ........ 325-10-445-15-550
6. Basic Servants ....... 250-5-330-10-400

TOTAL

24 765 406
144 479 300

65 1,356 32,544
40 894 1,28,736

40 1,041
40 785
40 834
40 834
25 588

72 765 406
72 479 300

72
120
48

144

1,296

570 356
411 259
441 278
318 200

49,968
1,50,720
1,20,096

20,006
1,12,896

65 1,356 97,632
40 894 64,368

40 1,041
40 785
40 834
25 588

74,952
94,200
40,032
84,672

10,70,832

MISCELLANEOUS EXPENDITURE
Amount
requiredDescription of item

1. Operation, maintenance and repair cost of Government and U.S. supplied vehicles
including fuel and oil ........................................................ 12,60,000

2. Office rental cost ............................................................ 1,00,000
3. Telephone, telegraph, postage and electricity .................................... 1,00,000
4. Handling charges of customs clearance ......................................... 50,000
5. Insurance ................................................................... 20,000
6. Internal transport of project equipment ......................................... 25,000
7. Cost of publishing interim and final reports ..................................... 15,000

TOTAL 15,70,000
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Amount

3,60,000
3,00,000
2,00,000
3,75,000

36,000
4,000

50,000
3,00,000
1,00,000

17,25,000

18,50,000

Name of Category

Total for
the project

period
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APPENDIX I. PART TWO C: JOB DESCRIPTIONS

WATER RESOURCES MANAGEMENT STUDY IN TAMIL NADU

Job Description

Post title:
Duration:
Date required:
Duty station:
Duties:

Qualifications:

Language:
Background information:

Chief Technical Adviser, Senior Water Resources Planner
One year, with possible extension to a total of two years
October 1985
Madras, with frequent field trips to the project areas
The Chief Technical Adviser will assume responsibility for the overall
direction, management and execution, and particularly for the technical
guidance of the project. More specifically he is expected to:
-Plan, co-ordinate and. supervise, together with the project National

Director, the work of a team composed of several international ex-
perts and consultants and a large number of national professionals
and technicians.

-Prepare specifications in conjunction with other members of the team
for acquisition of equipment, materials and other supplies to be
furnished to the project through the United Nations.

-Control the use and be responsible for all equipment and other
property furnished to the project through the United Nations as
Executing Agency.

-Organize training programmes for counterpart personnel and par-
ticipate in courses and seminars.

-Co-ordinate and co-operate with governmental bilateral and multi-
lateral programmes in water resources development and related fields
as required.

-Submit reports to the United Nations as the Executing Agency
according to the project document, the Chief Technical Adviser's
manual, the UN/DTCD manual and special instructions from United
Nations Headquarters.

-In particular, with the assistance of other team members, prepare
the final technical reports, including text, map and other appropriate
graphic illustrations and annexes.

-The Chief Technical Adviser will actively participate in all the
technical work of the project including but not limited to the evalua-
tion of surface and ground water resources, in determination of
present and future water requirements of the different sectors, and
in the preparation of the plan for phased development and manage-
ment of surface and ground water resources in the project area to
meet the water demand of all sectors to the year 2010.

Senior civil engineer with broad knowledge and extensive experience
in surface and groundwater resources planning, development and
management and the conjunctive use of these resources; experience
in preparation of water resources development master plans; knowledge
and experience in treatment and reuse of waste water, in mathematical
modeling of water resources and their management and in modern
methods and technologies of water resources planning, development,
management and uses; familiarity and experience in water resources
planning and management in areas similar to those of the project; and
proven experience in management of large scale water resources assess-
ment, planning and development projects and in preparing final tech-
nical reports of such projects.
English (complete fluency)
See attached pages
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WATER RESOURCES MANAGEMENT STUDY IN TAMIL NADU

Job Description

Water Resources Planner

One year with possible extension to a total of 1-1/2 years

Date required: April 1986

Duty station: Madras, with frequent field trips to the project areas

Duties: Under the general supervision of the project's Chief Technical Adviser
and in co-operation with national professionals and technicians of the
project, the expert is expected to carry out the following duties:

-Visit and evaluate existing water works for irrigation and for muni-
cipal and rural water supply systems as well as hydropower facilities
when appropriate. Review and assess existing plans for new irrigation
schemes, for new municipal and rural water supply systems and for
hydropower generation.

-Participate in the evaluation of surface and ground water use in the
project areas and estimate present and future water requirements
of the different sectors in these areas.

-Participate in the planning process that will produce a plan for phased
development and management of water resources in the project areas
to meet the water demands of all sectors to the year 2010.

-Train national professionals and technicians in all relevant aspects
of water resources planning development and management.

Qualifications: Senior Civil Engineer with broad knowledge and extensive experience
in surface and ground water planning, development and management
and the conjunctive use of these resources; experience in preparation
of regional water resources development master plan; knowledge and
experience in the re-use of waste water, in mathematical modeling of
water resources and their management and in all modern methods and
technologies of water resources planning, development, management
and use; familiarity and experience in water resources planning and
management in areas similar to that of the project.

Language: English (complete fluency)

Background information: See attached pages

Post title:

Duration:

Date required:

Duty station:

Duties:

WATER RESOURCES MANAGEMENT STUDY IN TAMIL NADU

Job Description

Hydrogeologist/Ground Water Pollution Specialist

Three missions of two months each

Two months in mid 1986, two months in late 1986 and two months
in mid 1987
Madras, with frequent field trips to the project areas

Under the general supervision of the project's Chief Technical Adviser
and in co-operation with national professionals and technicians of the
project, the expert is expected to carry out the following duties:

-Review and assess existing data related to ground water pollution
including sea water intrusion and pollution caused by industries,
agriculture and sewerage.
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Qualifications:

Language:
Background information:

Post title:
Duration:
Date required:

Duty station:
Duties:

-Carry out field trips to areas where ground water pollution occurs
to review geological and hydrogeological situation in these places.

-Advise on ground water pollution data collection, processing and
presentation.

-Demonstrate the use of computers for ground water pollution, data
processing and for modelling hydrogeological systems affected by
pollution.

-Advise on the use of isotopes in ground water pollution studies.
-Advise on equipment and instrumentation required for ground water

pollution studies.
-Actively participate in the project work related to ground water

assessment, planning development and management in general and
ground water pollution in particular. Together with the project water
resources planners, propose schemes for reducing or eliminating
ground water pollution in the project areas.

-Train national professionals and technicians in all relevant aspects
of ground water pollution detection, assessment and prevention.

-Participate in preparing technical reports and manuals as required.
Senior Hydrogeologist specialized in ground water pollution detection,
assessment and prevention; well-rounded knowledge and experience
in executing ground water investigations, assessment and development;
full practical familiarity with surface and subsurface methods of investi-
gation as related to hydrogeological exploration, in particular as related
to ground water pollution of all sorts (sea water intrusion, industrial
pollution of ground water etc.). Thorough knowledge and experience
in hydrochemistry and the use of tracers in ground water pollution
studies. Experience in designing schemes for preventing, reducing or
eliminating ground water pollution. Knowledge and proven experience
in computerized hydrodata bank, computer processing of hydro-data
and computerized modelling of ground water pollution cases.
English
See attached pages

WATER RESOURCES MANAGEMENT STUDY IN TAMIL NADU

Job Description

Water Supply Engineer, Consultant
Three missions of one, one and 2 months each
First mission early 1986, second mission late 1986 and third mission
early to mid 1987
Madras, with frequent field trips to the project areas
Under the general supervision of the project's Chief Technical Adviser
and in co-operation with national professionals and technicians of the
project, the consultant is expected to carry out the following duties:
-Review existing urban and rural water supply system in the project

areas including the sources, delivery, treatment plants and distribu-
tion systems.

-Advise on improvement of existing urban and rural water supply
system.

-Propose new urban and rural water supply systems that could be in-
corporated into the project plan for phased development and manage-
ment of water resources in the project areas, to meet the water
demands of all sectors to the year 2010.
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Qualifications:

Language:
Background infori

Post title:
Duration:
Date required:
Duty station:
Duties:

Qualifications:

Language:
Background information:

-Train national professionals and technicians in all relevant aspects
of urban and rural water supply.

-Prepare and present reports after each mission and a final report
on urban and rural water supply in the project areas that would be
incorporated in the project final technical reports.

A Senior Water Supply Engineer with a broad knowledge and extensive
experience in planning urban and rural water supply systems. Experi-
ence in planning water supply systems in countries with similar con-
dition to those of south India. Proven experience in carrying out water
supply assessment surveys and in participation in the preparation of
water resources development master plans.
English (complete fluency)

nation: See attached pages

WATER RESOURCES MANAGEMENT STUDY IN TAMIL NADU

Job Description

Water Resources Management Specialist
Two missions of two months each
First mission mid to late 1986 and second mission mid 1987
Madras, with frequent field trips to the project areas
Under the general supervision of the project's Chief Technical Adviser
and in co-operation with national professionals and technicians of the
project, the expert is expected to carry out the following duties:
-Review existing and planned water resources development schemes

in the project area and the requirements of the different sectors
(agriculture, industrial, domestic).

-Study presently existing water resources management practices and
propose improvement as required.

-Propose schemes for the optimal use of the surface and ground water
resources in the project areas.

-Prepare and present computer models as management tool for the
proposed schemes.

-Participate in the planning process that will produce a plan for phased
development and management of water resources in the project areas
to meet the water demand of all sectors to the year 2010.

-Train national professionals in all relevant aspects of water resources
management.

-Prepare a report after each mission and a final report that will be
incorporated in the project final technical report.

Senior Civil Engineer with broad knowledge and extensive experience
in surface and ground water conjunctive planning and management;
knowledge and experience in mathematical modeling of water resources
and their management and in modern methods and technologies of
water resources planning, development, management and uses.
English
See attached pages
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Post title:
Duration:
Date required:

Duties:

Qualifications:

Language:

Background information:

Post title:

Duration:

Date required:

Duties:

WATER RESOURCES MANAGEMENT STUDY IN TAMIL NADU

Job Description

Irrigation Engineer, Consultant
Three missions of one, one and two months each
First mission early 1986, second mission late 1986, and third mission
early to mid 1987
Under the general supervision of the project's Chief Technical Adviser
and in co-operation with national professionals and technicians of the
project, the Consultant is expected to carry out the following duties:

-Review and assess existing irrigation systems and irrigation practices
in the project areas as well as existing plans for new irrigation
schemes.

-Propose improvements in the existing irrigation systems that would
reduce water losses and increase the efficiency of water use.

-Propose new irrigation methods and techniques and new irrigation
schemes that could be incorporated into the project's plan for phased
development and management of water resources in the project areas,
to meet the water demands of all sectors to the year 2010.

-Train national professionals and technicians in all relevant aspects
. of irrigation engineering.

-Prepare and present reports after each mission and a final report
on irrigation engineering in the project areas that would be in-
corporated in the project final technical report.

A Senior Irrigation Agronomist or Irrigation Engineer with a broad
knowledge and extensive experience in modern irrigation methods and
techniques as well as those used in South East Asia in general and
in Southern India in particular. Experience in the conjunctive use of
surface and ground water resources for irrigation and in planning small
and large scale irrigation systems. Proven experience in carrying out
surveys and evaluations of irrigation systems in India or South East
Asia and in participating in preparations of water resources develop-
ment master plans.

English

See attached pages

WATER RESOURCES MANAGEMENT STUDY IN TAMIL NADU

Job Description

Water Quality/Re-use, Consultant

Three missions of one, one and two months
First mission November 1985, second mission mid 1986 and third
mission early 1987

Under the general supervision of the project's Chief Technical Adviser
and in co-operation with national professionals and technicians of the
project, the Consultant is expected to carry out the following duties:

-Review water quality problems in the project areas and the existing
facilities (laboratories, field instruments and analysis kits) for
determining water quality for different sectors and uses, and propose
improvements of these facilities as required.
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Qualifications:

-Investigate the feasibility of re-circulation of water in industries and
re-use of treated waste water for irrigation and industries.

-Propose schemes of water re-circulation and re-use of treated waste
water that could be incorporated in the project's plan for phased
development and management of water resources in the project areas
to meet the water demands of all sectors to the year 2010.

-Train national professionals and technicians in all relevant aspects
of water quality determination and in re-circulation of water in in-
dustries and re-use of treated waste water for irrigation and industries.

-Prepare and present reports after each mission as well as a final
report on water quality determination and control, re-circulation
of water in industries and re-use of waste water for irrigation and
industries, that would be incorporated in the project final technical
report.

Hydrochemist or Chemical Engineer with a broad knowledge and vast
experience in all modern methods and techniques of water quality
determination and control, and specialized in water treatment, re-
circulation of water in industries and in re-use of waste water for
irrigation and industries. Familiarity with conditions similar to those
of South India or South East Asia.

Background information: See attached pages

WATER RESOURCES MANAGEMENT STUDY IN TAMIL NADU

Job Description

Post title:
Duration:

Date required:

Duties:

Qualifications:

Language:
Background information:

Water Legislation and Institutional Adviser
Three missions of one, two and two months each.
First mission November 1985, second mission mid 1986, and third
mission early to mid 1987.
Under the general supervision of the project's Chief Technical Adviser
and in co-operation with national professionals and technicians of the
project, the Adviser is expected to carry out the following duties:
-Review the existing water laws and water regulations in the state

of Tamil Nadu and familiarize with the institutional set up in that
state related to water resources development use and administration.

-Propose the required legislation and institutional set up that would
be required for achieving the project's plan for phased development
and management of water resources in the project areas to meet the
water demands of all sectors to the year 2010.

-Discuss water legislation issues with state officials who may be
involved with water legislation and advise them on modern water
laws and regulations that may be relevant to Tamil Nadu.

-Prepare and present reports after each mission as well as a final
report on water legislation that would be incorporated in the project
final technical report.

A senior expert in water legislation, with a broad knowledge and
extensive experience in water legislation and institutional set ups in
developing countries, familiarity with Indian water legislation is
preferable.
English
See attached pages
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WATER RESOURCES MANAGEMENT STUDY IN TAMIL NADU

Job Description

Post title:

Duration:

Date required:

Duty station:

Duties:

Qualifications:

Language:

Background information:

Post title:

Duration:

Date required:

Duties:

Agro Economist, Consultant
Three missions of one, one and two months each
First mission early 1986, second mission late 1986, third mission early
to mid-1987
Madras, with frequent field trips to the project areas
Under the general supervision of the project's Chief Technical Adviser
and in co-operation with national professionals and technicians of the
project, the Consultant is expected to carry out the following duties:
-Review present methods and techniques of using water in agriculture

in the project areas and assess the efficiency of these methods.
-Participate in the economic evaluation of proposed irrigation schemes

that may be included in the project's plan for phased development
and management of water resources in the project areas to meet the
water demands of all sectors to the year 2010.

-Train national professionals in agro-economics relevant to the con-
dition of Southern India.

-Prepare and present reports after each mission and a final report
on agro-economics in the project areas that would be incorporated
in the project final technical report.

The Consultant should have an advanced degree in economics or
agricultural economics and have had extensive experience in economic
evaluation of water resources projects with particular reference to
irrigation schemes. Experience in developing countries essential, pref-
erably in areas having similarity to those encountered in Southern India.

English

See attached pages

WATER RESOURCES MANAGEMENT STUDY IN TAMIL NADU

Job Description

Engineering Economist (Water) Consultant

Three missions of one, one and two months each

First mission early 1986, second mission late 1986, and third mission
early to mid 1987
Under the general supervision of the project's Chief Technical Adviser
and in co-operation with national professionals and technicians of the
project, the Consultant is expected to carry out the following duties:
-Review existing economical parameter related to water resources

development in the project areas.
-Participate in the economic evaluations of specific existing or new

water resources development schemes and in the economic evalua-
tions of the project plan for phased development and management
of water resources in the project areas to meet the water demands
of all sectors to the year 2010.

-Train national professionals in all relevant aspects of urban and rural
water supply.
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Qualifications:

Language:

-Prepare and present reports after each mission and a final report
on engineering economy in the project areas that would be incorp-
orated in the project final technical report.

A Senior Engineering Economist with a broad knowledge and extensive
experience in economic evaluation of water resources development
plans in particular in countries with conditions similar to those of
Southern India. Proven experience in carrying out economic evaluation
of water resources development master plans.
English

Background information: See attached pages

Post title:
Duration:
Date required:

Duties:

Qualifications:

Language:
Background information:

WATER RESOURCES MANAGEMENT STUDY IN TAMIL NADU

Job Description

Engineering Geologist, Consultant

Three missions of one, one and two months each
First mission early 1986, second mission late 1986 and third mission
early 1987
Under the general supervision of the project's Chief Technical Adviser
and in co-operation with national professionals and technicians of the
project, the consultant is expected to carry out the following duties:
-Advise on engineering geology issues related to proposed water

works (dams, canals, etc.) that may be included in the project's plan
for phased development and management of water resources in the
project areas to meet the water demands of all sectors to the year 2010.

-Train national professionals and technicians in all relevant aspects
of engineering geology related to water works in the project areas.

-Prepare and present reports after each mission as well as a final
report on engineering geology that would be incorporated into the
project technical report.

A Senior Engineering Geologist with a broad knowledge and extensive
experience in modern methods and techniques of engineering geology
and soil mechanic; with much experience in engineering geology
problems similar to those found in South India or South East Asia.
Experience in engineering geology related to hydraulic structures both
in hard rock and alluvial areas.

English
See attached pages

BACKGROUND INFORMATION

In view of the limited ground and surface water resources available in the state of Tamil Nadu
and the increasing demands for optimum allocation between the various important sectors such
as irrigation, drinking water supply, industries, there is an urgent need to work towards a com-
prehensive water management policy, particularly in the areas where the availability of water is
difficult. In this context, the Government of Tamil Nadu (GTN) have decided to carry out a water
management study in selected priority areas which have experienced drinking water shortages
and those areas that are likely to face similar problems due to their growth potential.

The purpose of this study is to conduct a water resources survey of the study areas, to examine
the water demand in these areas and to address the problems of formulating comprehensive water
management policy guidelines for the study areas and to make recommendations for future action.
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Optimum use shall be made of existing data prior to considering the undertaking of new data
collection and engineering investigation.

The study shall be conducted under the overall guidance and supervision of GTN. For this
purpose GTN will appoint an Expert Review Panel to monitor the progress of the study, provide
advice and report to GTN on its findings.

The study areas shall be the Ponnayar, Periyar-Vaigai and Tambaraparani River Basins. The
need to extend the study beyond these areas will be determined by GTN after considering the
advice of the Review Panel following the initial review and analysis of data and establishment
of the present water balance.

The objective of the project is to establish guidelines for formulating a policy to optimize
the use of water for the study areas in the state of Tamil Nadu aimed at managing the use of water
resources and allocating the use of such resources to all sectors on a priority basis in the selected
study areas.

The project's main activities will include:

1. Collecting, reviewing and analysing all existing relevant data pertaining to the magnitude and
quality of surface and groundwater resources available including water received from the
adjoining states and to estimate the total development potential of all such resources in the
study areas.

2. Collecting, reviewing and analysing all available data pertaining to present water consumption
in all sectors in the study areas and estimate the magnitude of present consumption.

3. Preparing a water balance demonstrating the location and magnitude of water resources
currently available for the study areas and the present use made of these resources by the
various sectors and identifying the location and magnitude of resources presently unutilized
or under-utilized.

4. Collecting, reviewing and analysing water demand data pertaining to all water users in the
study areas and to prepare an estimate of present demands and a projection of future demands
to the year 2010 from all sectors in the study areas, by comparison of present consumption
with demand, to locate areas in all sectors where deficiencies of supply exist and, on the basis
of present deficiencies, to suggest priorities for the provision of new or additional supplies.

5. Studying the manner in which water is used and managed in all sectors in the study areas
and to identify and examine any and every means by which economy in the use of water may
be effected in order to make water available to meet other demands and to make appropriate
recommendations for future study or action.

6. Studying the present water legislation, together with the present institutional arrangements
for the control and management of water resources within the state in order to identify
constraints which may exist to the implementation of a co-ordinated water policy, to identify
appropriate water management strategies which may be necessary to implement the policy.

7. Studying the strategies for the development of the water resources which are or may become
available to the study areas in order to meet the water demands of all sectors up to the year
2010 giving due weight to established priorities, and present use after due examination of
relevant legal, social, and other factors.

8. Preparing a plan for the phased development of available water resources in the study areas
in order to meet, to the extent practical, the water demands of all sectors up to the year 2010,
in accordance with Government priorities. This plan shall reflect the findings reached and
recommendations made during the course of the study and is intended to provide guidelines
for future water management policy in the study area.
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APPENDIX II. FACILITIES, EXEMPTIONS, PRIVILEGES AND IMMUNITIES

FACILITIES. EXEMPTIONS, PRIVILEGES AND IMMUNITIES APPLICABLE TO CONTRACTORS

Contractors and their personnel (except those employed locally who are nationals of the
Government) shall have the right to the following:

(i) Immunity from legal process in respect of all acts performed by them in their official capacity
in the execution of the Services.

(ii) Immunity from national service obligations.
(iii) Immunity from immigration restrictions.

(iv) The privilege of bringing into the country reasonable amounts of foreign currency for the
purpose of the Services or for personal use of such personnel, and of withdrawing any such
amounts brought into the country, or, in accordance with the relevant foreign exchange
regulations, such amounts as may be earned therein by such personnel in the execution of
the Services.

(v) The same repatriation facilities in the event of international crises as diplomatic envoys.
The Contractors and their personnel shall enjoy inviolability for all papers and documents

relating to the Services.
The Government shall either exempt from, or bear the cost of, any taxes, duties, fees or levies

which it may impose on any foreign firm or organization which may be retained by the DTCD,
and on the foreign personnel of any such firm or organization in respect of:

(i) The salaries or wages earned by such personnel in the execution of the Services.
(ii) Any equipment, materials and supplies brought into the country in connection with this Agree-

ment or which, after having been brought into the country, may be subsequently withdrawn
therefrom.

(iii) As in the case of concessions currently granted to the United Nations experts in the country,
any property brought, including one privately-owned automobile per employee, by the firm
or organization or its personnel for their personal use or consumption or which after having
been brought into the country, may subsequently be withdrawn therefrom upon departure
of such personnel. If despite this paragraph, taxes or duties are nevertheless collected, then
the Government shall make an equivalent cash payment to the agency or person concerned.

The United Nations shall provide the Government with a list of the personnel of the firm or
organization to whom these facilities, exemptions, privileges and immunities shall apply.

The privileges and immunities to which such firm or organization and its personnel may be
entitled, referred to in paragraphs above, may be waived by the United Nations, if in its opinion
the immunity would impede the course of justice and can be waived without prejudice to the
successful completion of the Services or to the interests of the United Nations.
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE L'INDE ET L'ORGANISA-
TION DES NATIONS UNIES

Considdrant que le Gouvernement indien a conclu avec l'Association internationale
du d6veloppement (ci-apr~s d6nommd 1'<, IDA ,) un Accord de cr6dit IDA no 14541N,
pour le financement du Projet d'alimentation en eau et d'assainissement du Tamil Nadu
(ci-apr~s d6nomm6 le Projet IDA).

Considdrant que le Gouvernement indien, agissant par l'intermddiaire du Gouverne-
ment de Tamil Nadu (ci-apr~s d6nommd le o Gouvernement ,,), entend utiliser une partie
du produit du crddit de I'IDA pour s'assurer les services de l'Organisation des Nations
Unies, agissant par l'interm6diaire du D6partement de la coop6ration technique pour
le d6veloppement (ci-apr~s ddsign6 par le sigle o DCTD >,) et l'engager A fournir des
experts, des consultants, du mat6riel et une assistance au Gouvernement en vue de r6aliser
une 6tude de la gestion des ressources en eau dans divers bassins de l'Etat de Tamil Nadu,

Les Parties sont convenues de ce qui suit :

Article premier

1.1 Le DCTD se charge de fournir, avec la diligence et l'efficacitd voulues, les
services visds A l'appendice I du prdsent Accord (ci-apr6s intitulds les Services).

1.2 La dur6e des Services est estim6e A deux ans, conform6ment aux dispositions
du paragraphe 11.2 du prdsent Accord et du chapitre D de la deuxi~me partie de
l'appendice I.

1.3 Les repr6sentants d6sign6s du Gouvernement et du DCTD, vis6s A l'article IX
ci-apr~s, peuvent convenir par 6crit de modifier le mandat, les listes de personnel, les
calendriers ou autres questions faisant l'objet de l'appendice I au pr6sent Accord, A
condition que ces modifications n'affectent pas sensiblement l'ex6cution du Projet IDA
et que leur cooit total n'exc~de pas les fonds disponibles en vertu du pr6sent Accord.
Toutes les modifications ainsi d6cid6es doivent 6tre approuv6es par I'IDA.

Article H

2.1 Le cofit total des Services, y compris une provision pour appui au programme
calcul6e au taux de 13 p. 100 du montant total des d6penses effectives, est 6valud A
1.318.000 dollars des Etats-Unis. Ce montant ne doit pas 8tre d6pass6 sans l'assentiment
pr6alable du Gouvernement et de I'IDA.

2.2 Le Gouvernement s'engage i soumettre A I'IDA, avec copie au DCTD, dans
les d6lais les plus brefs apr~s la date d'entr6e en vigueur vis6e au paragraphe 11.2 du
pr6sent Accord, une demande de retrait couvrant le coot total des Services vis6s au
paragraphe 2.1.

2.3 a) Lorsqu'il aura W inform6 par I'IDA que la demande vis6e au paragraphe 2.2
a 6t6 reque en bonne et due forme, le DCTD demandera A cette derni~re, en faisant tenir
une copie de sa demande au Gouvernement, de lui verser directement, au compte vis6

I Entrd en vigueur le 29 mars 1985 par la signature, conform6ment au paragraphe 11.2 de I'article XI.
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au paragraphe 2.5 ci-dessous, un montant de 526.000 dollars* destin6 A couvrir le coat
estimatif de la fourniture des services pendant une pdriode initiale de six mois.

b) Par la suite, le DCTD prdsentera des demandes de paiement A I'IDA, avec copie
au Gouvernement, sur la base d'dtats semestriels, comportant un relevd des d6penses
durant les six mois pr6c&lents et une estimation des d6penses pour les six mois suivants,
en d6falquant tous paiements, effectivement regus ou en instance. La demande de paiement
et les 6tats pr6ciseront la somme requise pour couvrir le coot estimatif de la fourniture
des services pendant les six mois suivants.

c) Les paiements de I'IDA au DCTD seront faits sans prdjudice du droit du
Gouvernement de contester toute somme rdclam6e par le DCTD et d'enjoindre A I'IDA,
avec avis au DCTD, d'ajuster tout paiement future du montant contest6.

d) Le Gouvernement se r6serve 6galement le droit de mettre fin A l'arrangement
susmentionn6 de paiement moyennant un pr6avis raisonnable au DCTD et I'IDA.

2.4 Le DCTD ouvrira un compte sp6cial pour le d6p6t et l'administration de ses
paiements. Tous les versements ce compte seront faits en dollars des Etats-Unis ou
en d'autres monnaies convertibles librement utilisables et adress6s la Chase Manhattan
Bank, 825 UN Plaza, New York, N.Y. 10017, en pr6cisant que la somme d6pos6e est
A porter au cr6dit du Compte DCTD n° 2-014-1-018531.

2.5 Le DCTD ne sera pas tenu de commencer ou de continuer ses prestations de
Services avant d'avoir requ les paiements mentionn6s ci-dessus et il n'assumera pas de
responsabilit6 exc6dant le montant des fonds vers6s au compte visd au paragraphe 2.4
ci-dessus.

Article III

3.1 Le DCTD fournira le personnel n6cessaire A l'ex6cution des Services conform6-
ment au calendrier, aux d6finitions d'emploi et aux d6signations figurant A l'appendice I
au pr6sent Accord. Ce personnel sera recrut6 par la DCTD et affect A son poste apr~s
agr6ment du Gouvernement. I1 s'acquittera de ses fonctions conform6ment au mandat
6nonc6 A l'appendice I et acc~dera h toute requ6te connexe raisonnable dmanant des
fonctionnaires du Gouvernement responsables du Projet IDA qui lui aura 6t6 transmise
par le chef d'6quipe du DCTD.

3.2 Le DCTD suivra de pr~s l'exdcution par le personnel de ses tfiches, le guidera
et lui fournira les services d'appui administratifs, techniques et consultatifs n6cessaires
Sl'accomplissement de sa mission.

3.3 Le DCTD prendra toutes dispositions qu'il juge utiles pour faire face A tous
les paiements dus A ce personnel et h toutes autres d6penses aff6rentes h son affectation.

3.4 Le DCTD peut, en outre, comme prdvu A l'appendice I au prdsent Accord,
sous-traiter les Services, en totalite ou en partie, 4 condition que la s6lection des sous-
traitants et l'etablissement des clauses des contrats se fasse en 6troite consultation avec
le Gouvernement.

3.5 Le DCTD fournit le materiel et les approvisionnements vis6s dans l'appendice
au prdsent Accord et transftre la propri6t6 de ce mat6riel au Gouvernement lors de
l'ach~vement des Services. Le Gouvernement prend A sa charge les frais de transport,
de manutention et d'entreposage du mat6riel et des approvisionnements A l'intdrieur du
pays. Le Gouvernement est en outre responsable de la bonne garde de ce mat6riel, de

• Ce montant comprend tous les paiements et engagements de d~penses que le DCTD sera appeld A faire entre la date
de la signature du pr6sent Accord et le d6but du projet, ainsi que durant les six premiers mois du projet.
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son installation, de son entretien, des rdparations, assurances et remplacements, le cas
6chdant. Il est entendu que les frais encourus par le Gouvernement A ce titre peuvent
8tre remboursds sur des fonds autres que ceux regus en vertu de l'Accord de crddit avec
I'IDA.

3.6 Tous les comptes et 6tats financiers sont libell6s en dollars des Etats-Unis et
soumis exclusivement aux proc6dures de contr6le intdrieur et de vdrification ext6rieure
des comptes 6noncds dans le R~glement financier, les r~gles de gestion financi~re et
les directives de l'Organisation des Nations Unies, lesquelles comprennent notamment
des proc6dures relatives A la tenue de livres et de comptes distincts pour tous les fonds
regus en vertu du pr6sent Accord.

3.7 Le DCTD fournit au Gouvernement, le 31 juillet de chaque ann6e au plus tard
jusqu'A l'ach~vement des Services, un 6tat indiquant l'affectation des fonds d6pens6s au
titre des Services durant l'ann6e civile prdc6dente.

3.8 Le solde de tous fonds non d6caiss6s ou engag6s A l'ach~vement des Services
est rdtroc6d6 A I'IDA.

Article IV

4.1 Les fonds regus en vertu du prdsent Accord sont utilisds exclusivement pour
couvrir les d6penses encourues au titre des Services ou les d6penses se rapportant A
des Services que le DCTD est tenu de d6frayer. Dans ces derni~res peuvent figurer des
d6penses impr6vues d6coulant (sans toutefois s'y limiter) du rapatriement d'experts et
de personnes A leur charge, du paiement d'6moluments de fin de services A des experts
ou de frais de voyages li6s A leur r6affectation, de la r6vision de bar~mes de traitement,
du remboursement des frais mddicaux et autres paiements dus A des experts en vertu
des statuts, r~glements et directives de l'Organisation des Nations-Unies, et de tous frais
lids A la suspension ou A l'arr&t des Services ou du Projet IDA.

4.2 Si, par suite de circonstances impr6vues, les fonds regus en vertu du pr6sent
Accord ne suffisent pas A couvrir le cofit total des Services, le DCTD en informe le
Gouvernement et I'IDA. Les Parties tiennent en ce cas des consultations en vue d'arrater
d'un commun accord les modifications A apporter aux Services pour que les fonds fournis
par le Gouvernement couvrent effectivement toutes les d6penses y relatives.

Article V

5.1 Le Gouvernement prend A sa charge le recrutement, l'emploi et les frais sociaux
de tout le personnel national vis6 A l'appendice I au pr6sent Accord et il fournit, sur
ses propres ressources, les services administratifs d'appui, tels que services locaux de
secr6tariat et autre personnel, locaux A usage de bureau, mat6riels et fournitures, trans-
ports A l'intdrieur du pays et communications pr6vus dans l'appendice I.

Article VI1

6.1 Pour toutes les questions li6es au pr6sent Accord, le Gouvernement applique
au DCTD, A ses biens et avoirs, oii qu'ils se trouvent et quel qu'en soit le d6tenteur,
ainsi qu'A ses fonctionnaires et A toute personne ddsign6e pour fournir des Services en
vertu du pr6sent Accord les dispositions de la Convention sur les privileges et immunitds
des Nations Unies'.

I Nations Unies, Recueil des Traitds, vol. 1, p. 15.
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6.2 Le Gouvernement rdpond A toutes r6clamations que des tiers pourraient
prdsenter contre le DCTD, ses fonctionnaires ou d'autres personnes fournissant des
services pour son compte, il met les int6ressds hors de cause en cas de r6clamation et
les d6gage de toute responsabilit6 d6coulant de l'ex6cution de Services en vertu du pr6sent
Accord, sauf si le Secrdtaire gdn6ral de l'Organisation des Nations Unies et le Gouverne-
ment conviennent que ces r6clamations ou responsabilitds rdsultent d'une n6gligence
grave ou d'une faute intentionnelle des interess6s.

6.3 L'Accord entre le Fonds sp6cial des Nations Unies et le Gouvernement indien
relatif A une assistance du Fonds sp6cial, sign6 le 20 octobre 19592 s'applique mutatis
mutandis A toutes les questions dont il n'est pas express6ment trait6 dans le prdsent Accord;
l'appendice II au pr6sent Accord constitue les dispositions g6n6rales applicables en mati~re
de facilit6s, d'exemptions, de privileges et d'immunit6s aux entrepreneurs et A leur per-
sonnel fournissant des services en vertu du pr6sent Accord qui, en vertu de l'article VIII
dudit Accord de Fonds sp6cial, devraient 6tre pr6cis6es dans une annexe au Descriptif
de Projet du PNUD.

Article VII

7.1 Tout diff6rend ou divergence r6sultant de l'interpr6tation ou de l'application
du pr6sent Accord qui n'est pas rdglM par voie de n6gociations directes est soumis A
l'arbitrage conform6ment au R~glement d'arbitrage de la CNUDCI actuellement en
vigueur. Les Parties au pr6sent Accord acceptent d'8tre li6es par toute sentence arbitrale
rendue conformdment au prdsent paragraphe et de la considdrer comme constituant un
r~glement d6finitif de tout diff6rend.

7.2 Aucune disposition d'un article du pr6sent Accord ou s'y rapportant ne sera
r6put6e constituer une renonciation aux privileges et immunit6s des Nations Unies.

Article VIII

8.1 Le pr6sent Accord peut 6tre abrog6 par l'une quelconque des deux Parties sur
notification 6crite adress6e A l'autre et il cesse d'avoir effet soixante jours apr~s la r6ception
de la notification. Les obligations assum6es par les Parties en vertu du pr6sent Accord
subsistent apr~s l'abrogation de l'Accord dans la mesure n6cessaire pour proc6der A
l'ach~vement en bon ordre des activit6s, au retrait du personnel, des fonds et de biens,
A l'agrdment des comptes entre les Parties et A la liquidation des responsabilit6s contrac-
tuelles assum6es A l'6gard de tous sous-traitants, consultants ou fournisseurs.

Article IX

9.1 Toute mesure n6cessaire ou autoris~e en vertu du pr6sent Accord peut 6tre prise
pour le compte du Gouvernement par ............ ou par son reprdsentant d~sign6
et pour le compte du DCTD par le Secrdtaire g~n6ral adjoint A la cooperation technique
pour le d~veloppement ou par son repr~sentant d~sign6.

9.2 Toute requite ou avis requis ou autoris6 en vertu du pr6sent Accord doit 8tre
formulM ou donn6 par 6crit. La requete ou l'avis est r~put6 avoir t dfiment formula
ou donn6 lorsqu'il a dt6 remis personnellement, par lettre, par t6lgramme ou par tdlex
A la partie A qui il est destin6, A l'adresse indiqu~e ci-apr~s ou A toute autre adresse que
la Partie considdrde aura sp~cifi6e par 6crit A la Partie dont 6mane la requete ou l'avis.

I Nations Unies, Recueil des Traits, vol. 344, p. 143.
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Pour le Gouvernement :
(Nom et adresse, no de t6lex)

Pour le D6partement de la coop6ration technique pour le d6veloppement de l'Organisation
des Nations Unies :

Nicky Beredjick, Directeur
Division des ressources naturelles et de I'6nergie
UN/DCTD, Room DC1-818
United Nations
New York, N.Y. 10017

Article X

10.1 Toutes les mesures prises par le DCTD pour 1'ex6cution du prdsent Accord
doivent 8tre conformes aux r~glements, r~gles et directives de l'Organisation des Nations
Unies et aux principes g6ndraux de la Banque mondiale.

Article X1

11.1 Le prdsent Accord peut 8tre modifi6 par accord dcrit entre les Repr6sentants
dtment autoris6s des Parties, chacune examinant avec soin et dans un esprit favorable
toute proposition de modification.

11.2 Le pr6sent Accord prend effet A la date laquelle il a dtd signd par les deux
Parties.

EN FOI DE QUQI le Gouvernement et 'Organisation des Nations Unies, par 1'inter-
m6diaire de leurs repr6sentants dciment autorisds, ont fait signer le pr6sent Accord.

Pour l'Organisation Pour le Gouvernement indien
des Nations Unies :

Par : [Sign ] Par: [Signs]
Nicky Beredjick, Directeur Nom: C. K. RAMACHANDRAN
Division des Ressources naturelles Titre : Secr6taire adjoint

et de 1'6nergie Ddpartement des Affaires dcono-
D6partement de la coopdration miques

technique pour le d6veloppement
Date : le 28 mars 1985 Date : Le 29 mars 1985

APPENDICE I. PREMItRE PARTIE : MANDAT

MANDAT POUR UNE ITUDE DE LA GESTION DES RESSOURCES EN EAU AU TAMIL NADU*

1. Introduction
1.1 G~n~ralitis

En raison du caractre limit6 des ressources en eaux de surface et en eaux souterraines
disponibles dans 1'Etat de Tamil Nadu et du fait de la demande grandissante de ces ressources

* Le pr6sent mandat (Appendice I, Premiere partie) a dtd 6tabli par le Gouvernement indien et par la BIRD A Washington
le 14 fdvrier 1984.
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entre les divers secteurs clds : irrigation, alimentation en eau potable, industries, il est devenu
urgent d'61aborer une politique globale de gestion de l'eau, notamment dans les regions o4i celle-
ci nest pas ais~ment disponible. Ceci 6tant, le Gouvernement de Tamil Nadu (GTN) a d6cidd
d'effectuer une 6tude de la gestion de l'eau dans des r6gions prioritaires, choisies A cet effet, et
d~nomm6es ci-aprs - les r6gions A l'6tude - qui ont eu A faire face des p6nuries d'eau potable
et dans des r6gions qui seront vraisemblablement confront6es A des probl~mes analogues du fait
de leur potentiel de croissance.

La pr6sente 6tude a pour objet de recenser les ressources en eau des r6gions considdr6es,
d'examiner la demande, d'61aborer des directives g6n6rales pour la gestion de l'eau dans les r6gions
A l'6tude et de formuler des recommandations sur les mesures A prendre r l'avenir. Les donn6es
existantes seront utilis6es au mieux avant d'envisager la collecte de nouvelles donn6es et des 6tudes
d'ing6nierie.

L'6tude sera r6alis~e sous la direction et le contr6le g6n6ral du Gouvernement de Tamil Nadu.
Ce dernier nommera A cette fin, un Groupe d'experts qui aura pour mission de suivre les progr~s
de 1'6tude, de donner des avis et de lui faire rapport sur ses constatations et conclusions.

1.2 Rggions 4 l'9tude
L'6tude portera sur les bassins fluviaux de Ponnayar, de Periyar-Vaigai et de Tambaraparani.

Le Gouvernement de Tamil Nadu d6cidera s'il y a lieu de d6border ce cadre lorsqu'il aura pris
connaissance des avis formul6s par le Groupe d'experts apr~s un examen initial, l'analyse des
donn6es et l'6tablissement du bilan hydrologique actuel.

2. Objectifs
Le projet a pour objectif d'6tablir les directives sur la base desquelles sera formul6e une

politique visant A optimiser l'utilisation de l'eau dans les r6gions A 1'6tude de l'Etat de Tamil Nadu,
afin d'assurer la gestion des ressources en eau et l'allocation de ces ressources A tous les secteurs
des r6gions vis6es au paragraphe 1.2, suivant l'ordre de priorit6 d6fini.

2.2 Objectifs immddiats
A) Collecter, 6tudier et analyser toutes les donn6es pertinentes existantes, touchant A l'ampleur

et A la qualit6 des ressources en eaux de surface et en eaux souterraines disponibles, y compris
les eaux provenant des Etats limitrophes, et d'6valuer le potentiel de mise en valeur dans les r6gions
A l'6tude des ressources : 1) actuellement disponibles A supposer qu'on ne mette pas en place de
capacit6 suppl6mentaire de stockage, et 2) qui pourraient 6tre d6gag6es si I'on cr6ait une capacitd
suppl6mentaire de stockage A moyen terme.

B) Collecter, 6tudier et analyser toutes les donn6es disponibles sur la consommation actuelle
d'eau de tous les secteurs dans les r6gions A l'6tude et estimer cette consommation.

C) Etablir un bilan hydrologique indiquant l'emplacement et le volume des ressources en
eau actuellement disponibles dans les r6gions 4 l'6tude ainsi que l'utilisation actuelle de ces
ressources par les divers secteurs; localiser les ressources actuellement inutilisdes ou sous-utilisdes
et en 6valuer l'ampleur.

D) Collecter, 6tudier et analyser les donn6es relatives A la demande d'eau de tous les utilisateurs
dans les r6gions A l'6tude et pr6parer une estimation de la demande actuelle et une projection
de la demande future jusqu'i l'an 2010 de tous les secteurs des r6gions A l'6tude, en comparant
la consommation actuelle avec la demande; localiser les insuffisances dans tous les secteurs et,
en se fondant sur les d6ficiences actuelles de l'alimentation, proposer par la mise en place suivant
un ordre de priorit6 d'approvisionnements nouveaux ou suppl6mentaires.

E) Etudier les modes d'utilisation et de gestion de l'eau dans tous les secteurs des r6gions
A l'6tude; identifier et examiner tous les moyens par lesquels les 6conomies d'utilisation pourraient
6tre r6alisdes afin de d6gager des ressources d'eau pour satisfaire d'autres demandes; faire des
recommandations appropri6es pour des 6tudes ou une action future.

F) Etudier la 16gislation actuellement en vigueur en mati~re d'eau, ainsi que les structures
actuelles de contr6le et de gestion des ressources en'eau dans l'Etat afin de d6celer les contraintes
susceptibles de s'opposer A la mise en ceuvre d'une politique coordonne en mati~re d'eau, d6finir
les strategies de gestion de l'eau qui pourraient s'av6rer n6cessaires pour mettre en oeuvre une
telle politique.
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G) Etudier les strategies de mise en valeur des ressources en eau utilisables ou susceptibles
de le devenir dans les r6gions A l'6tude pour r6pondre A la demande d'eau de tous les secteurs
jusqu'A I'an 2010, compte dflment tenu des priorit6s 6tablies et de l'utilisation actuelle apr~s avoir
diment examin6 les facteurs juridiques, sociaux ou autres pertinents.

H) Etablir un plan de mise en valeur par 6tapes des ressources en eau disponibles dans les
r6gions l'Atude afin de r~pondre, dans toute la mesure du possible, A la demande en eau de tous
les secteurs jusqu'A 'an 2010, conform6ment aux priorit6s du Gouvernement. Ce plan tiendra compte
des conclusions qui se seront ddgag6es et des recommandations qui auront 6 formul6es au cours
de l'6tude et sera conqu de manire A fournir des directives sur la politique de gestion de l'eau
A suivre dans les regions A l'6tude.

3. Donndes disponibles

I1 existe une masse de donndes m6tdorologiques, hydrologiques, de donndes d'exploitation
et de donn6es sur l'utilisation et la consommation d'eau du fait de la longue tradition de mise
en valeur des ressources en eau dans l'Etat. Au cours des derni~res d6cennies, de nombreuses
dtudes ont 6t6 entreprises sur ces ressources par diverses administrations, services des eaux et
autres organismes publics, avec parfois des concours extdrieurs.

L'6tendue et le caractre de ces donn6es varieront sensiblement, dans le temps, dans l'espace
et en ce qui concerne leur fiabilit6, et il faut s'attendre A ce qu'elles pr6sentent des lacunes aux
fins de la pr6sente 6tude. Ds le d6but de l'6tude, des donn6es pertinentes de toutes sources seront
donc recueillies et 6tudi6es, et on 6valuera la pertinence, la portde et la fiabilit6 en prenant soin
d'6tablir les domaines dans lesquels les renseignements sont insuffisants ou peu fiables. I1 faudra,
A ce stade, 6tudier si l'on peut, dans la pratique, compte tenu du temps et du personnel dont on
dispose pour l'6tude, entreprendre la collecte de donn6es primaires pour combler des lacunes
particuli~res dans des cat6gories essentielles de renseignements ou vdrifier des domaines oti la
fiabilit6 des renseignements est douteuse et prdparer des propositions pour la realisation des travaux
sur le terrain, d'enqu~tes ou d'6tudes jug6s indispensables et r~alisables.

4. Champ de 1'6tude

4.1 Introduction

L'tude se compose d'une s6rie d'enqutes, d'investigations et d'6tudes interreli6es, A effectuer
dans les r6gions vis6es au paragraphe 1.2, compte tenu des objectifs gdndraux d6crits au para-
graphe 2.2. L'dtude aura pour objectif imm6diat, sans n6cessairement s'y limiter, les sujets expos6s
dans les paragraphes qui suivent. Si, au cours de l'6tude, il apparait n6cessaire d'dtudier d'autres
questions pour rdaliser les objectifs d'ensemble, des 6tudes compl6mentaires seront entreprises
avec l'accord du Gouvernement de Tamil Nadu.

4.2 Etude sur les ressources en eau

Ces 6tudes ont pour objet de rep6rer et d'6valuer le potentiel de mise en valeur de toutes
les ressources d'eau de surface et d'eau souterraine disponibles dans les r6gions A l'6tude. Cette
6valuation servira A pr6parer un bilan hydrologique illustrant l'utilisation actuelle de toutes les
ressources am6nageables dont disposent les r6gions A 'tude ainsi que de localiser et de quantifier
celles actuellement inutilis6es ou sous-utilisdes.

i) Ressources en eaux de surface

A) Collecte et examen des donnges. Toutes les donn6es hydrologiques disponibles et per-
tinentes pour 1'6valuation des ressources en eau de surface A la disposition des r6gions A l'dtude
seront recueillies et 6tudi6es. On accordera une attention particuli~re aux donn6es relatives A raire,
A la rdgularit6 et A 1'6coulement des pluies et on envisagera, au besoin, la collecte, durant l'6tude,
d'un nombre limit6 de donn6es primaires suppl6mentaires, A l'effet de compl6ter les donndes
existantes ou d'en v6rifier l'exactitude. Etant donn6 que les possibilit6s de collecte de donn6es
primaires seront limit6es par les ressources dont dispose 1'6quipe d'6tude, il conviendra de se
prononcer sur la ndcessitd d'une telle collecte apr~s d6pouillement des donndes existantes durant
les premieres phases de l'6tude et d6cider alors de la voie A suivre en fonction des n6cessit6s et
des possibilit6s pratiques. Lorsqu'il existe des dossiers contenant des plans de retenue, de d6rivation,
de pr61vement des eaux ou de reconstitution des nappes souterraines, on les recueillira et on
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les 6tudiera pour compldter les autres donn6es hydrologiques. Les rapports d'dtudes hydrologiques
pr6cddentes portant sur les r6gions A l'dtude seront collect6s et 6valu6s. Avant d'en accepter les
conclusions, il convient toutefois de pr~ter attention A la fiabilit6 des donndes hydrologiques et
A la validit6 des techniques d'analyse utilis6es pour les preparer. Les donndes disponibles sur la
qualitd de l'eau de toutes les ressources potentielles seront recueillies et d6pouilldes. Tout indice
d6notant une salinitd ou une pollution qui, sauf traitement, pourrait limiter l'utilisation d'une
ressource, sera signalM.

B) Analyse des donnges. Les meilleures donndes possibles de toutes sources seront analysdes,
A l'aide de techniques modernes, pour dvaluer tout le potentiel amdnageable de ressources en eau
de surface dans les r6gions A l'6tude. Lorsque la fiabilit6 des donn6es relatives A une ressource
est sujette A caution, on estimera au mieux le rendement minimum vraisemblable et le rendement
maximum probable apr~s mise en valeur et on estimera, en l'exprimant A l'aide des m~mes ordres
de grandeur, le volume total des ressources susceptibles d'6tre mises en valeur. On ne perdra pas
de vue le probl~me que pose la fiabilit6 des chiffres et, pour l'illustrer, on indiquera les rendements
pr6vus pour des degr6s approprids de fiabilit6. On pretera une attention particulire aux variations
saisonnires des rendements de diverses sources et A leur degrd de fiabilit6.

Dans les bassins fluviaux o i existent des sites se pr~tant A l'am6nagement de nouveaux
rdservoirs, on envisagera la possibilitd d'accroitre les rendements en cr6ant des possibilitds de
stockage suppimentaire. On examinera les possibilit6s d'am6nagement qu'offre tout site potentiel
important de stockage. Des recommandations devront etre formul6es en vue de l'examen d6taill6,
le cas 6ch6ant, des sites retenus. Les problmes touchant A la mise en valeur de tout site se pretant
A l'am6nagement d'un r6servoir : d6placement de la population, perte de terres de culture, etc.
seront dgalement not6s et chiffr6s. En 6valuant le potentiel de mise en valeur des ressources en
eau de surface d'un bassin fluvial, on tiendra compte des effets des transferts inter-bassins t
l'int6rieur de l'Etat ainsi que des plans de reconstitution artificielle des nappes souterraines en
cours d'61aboration ou envisageables. On prdparera des estimations du potentiel global de mise
en valeur des ressources en eau de surface des bassins fluviaux des r6gions A l'6tude en posant
pour hypoth~se qu'il ne sera pas cr66 de capacitd suppl6mentaire de stockage et que les transferts
entre Etats ne seront pas modifi6s.

On examinera alors l'effet sur le potentiel total de mise en valeur d'augmentations 6ventuelles
du rendement du fait de l'introduction d'une capacit6 de stockage suppl6mentaire et on illustrera
1'effet 6ventuel de chaque capacit6 nouvelle de stockage et leurs effets conjuguds.

ii) Ressources en eau souterraine

A) Collecte et examen de donnges. Toutes les donn6es hydrologiques et autres sur les
eaux souterraines pertinentes ayant trait aux nappes aquifares A l'int6rieur des r6gions A l'6tude
qui ont W identifi~es seront collect6es et 6tudi~es. Ici encore, l'6tendue et la fiabilit6 des
donn6es existantes devront etre 6valu6es au d6but de l'6tude pour d6cider si de plus amples
6tudes sur le terrain ou des forages exploratoires sont indispensables et r6alisables au cours de
l'6tude.

B) Analyse des donn~es. Apr~s un examen initial et une 6valuation, les donndes seront
analys6es, A l'aide des techniques les plus avanc6es disponibles, dans la mesure n6cessaire pour
6tablir le potentiel global de chaque nappe aquifare, compte tenu des transmissivit6s, de l'em-
magasinement souterrain disponible, des limites au rabattement et de l'6tendue et de la fiabilit6
des possibilitds de reconstruction. Ce faisant, on tiendra compte de tout plan existant, pr6vu ou
r6alisable de reconstitution artificielle.

I est peu probable que les limites physiques des nappes aquifbres et de leurs aires d'alimentation
coincideront avec les aires d'alimentation en surface. I1 faudra n6anmoins adopter pour l'une et
pour l'autre une aire commune de calcul afin de pouvoir ajouter les potentiels en eau de surface
et en eau souterraine et de comparer les ressources totales avec la consommation et la demande.
Aux fins de l'6tude, l'aire de calcul sera le bassin fluvial. L'adoption de ce principe suppose que
l'on r6partisse les ressources potentielles des nappes aquiferes, notamment celles de la plaine
c6ti~re, entre les bassins fluviaux. En r~gle g6n6rale, les quantit6s qui peuvent 6tre pr6lev6es
sur une nappe aquifare se trouvant A l'int6rieur d'un bassin fluvial seront consid6r6es comme une
ressource dudit bassin mais, dans certains cas, il faudra procdder A une r6partition arbitraire.
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On d~terminera le potentiel de chaque ressource de surface et de chaque ressource souterraine
Sl'intdrieur de chaque bassin fluvial dans les r6gions I'dtude et on les additionnera pour 6tablir

le volume total des ressources exploitables. Pour la prdsentation des r6sultats, on indiquera
s6par6ment le type et l'emplacement de chacune des ressources ainsi que le volume et l'emplacement
de chaque transfert effectu6 A partir d'un bassin fluvial ou vers un bassin ainsi que tout transfert
inter-Etats vers le bassin existant.

4.3 Etude de la consommation d'eau

On d6terminera la consommation actuelle d'eau par secteur A l'int6rieur des r6gions A l'6tude
de mani~re A pouvoir comparer la consommation actuelle avec les ressources potentielles en eau
de surface et en eau souterraine et A localiser et quantifier les ressources inutilis6es ou sous-utilis6es.
Les activitds A ce titre comprendront :

A) Collecte et examen des donn6es. Toutes les donn6es disponibles sur la consommation
d'eau au cours des derni~res ann6es pour l'irrigation, l'alimentation en eau urbaine et rurale, le
secteur industriel et le secteur priv6, y compris les pr61lvements privds, dans les r6gions A l'6tude
seront collect6es et 6tudides.

B) Analyse des donndes. Les donnes disponibles int6ressant les r6gions A I'dtude seront
analysdes par des m6thodes approprides pour arriver A l'estimation la meilleure possible de la
consommation totale moyenne actuelle d'eau par source et par secteur. En analysant les donn6es,
ou pr~tera attention A toutes conditions anormales des derni~res ann6es, telles que d6faillances
du syst~me ou dcoulement anormalement faible, qui pourraient conduire A sous-estimer la
consommation moyenne actuelle. I1 est de fait que dans un certain nombre de cas, les relevds
de consommation seront incomplets ou inexistants, en raison essentiellement de l'estimation
indirecte qui a du 6tre faite de la consommation en l'absence de compteurs. Dans ces cas, il convient
d'dtablir une fourchette indiquant la consommation minimale probable et maximum possible.

4.4 Bilan hydrologique actuel

Sur la base des r6sultats des deux 6tudes pr6c6dentes, on 6tablira un bilan hydrologique, com-
prenant toutes les ressources pour chaque region A l'6tude de manire A indiquer l'cart entre
les ressources potentielles am6nageables et la consommation moyenne actuelle et A identifier,
en indiquant l'emplacement, les ressources actuellement inutilis6es et sous-utilisdes qui sont
susceptibles d'&tre mises en valeur sans construire d'importants r6servoirs nouveaux et sans
augmenter les transferts inter-Etats. Cette cat6gorie de ressources peut, en r~gle gdn6rale, 8tre
consid6r6e comme disponible aux fins de mise en valeur A court terme.

4.5 Etude de la demande

On 6tablira une projection de la demande d'eau pour chaque r6gion A l'6tude. On y indiquera
la demande actuelle et la demande pr6vue pour tous les secteurs, A intervalles de cinq ans, jusqu'en
l'an 2010, en pr6cisant l'6cart entre le minimum probable et le maximum possible.

Toutes les donn6es pertinentes sur la demande actuelle et pr6vue pour chaque r6gion A I'6tude
seront collect6es et dtudi6es. On dtablira des critres r6alistes au sujet des niveaux actuels et futurs
de service apr~s consultation des administrations et organismes publics appropri6s. En prdparant
les estimations de la demande, on tiendra compte des points suivants :

A) La demande d'irrigation sera fond6e sur les pdrim~tres actuellement irrigu6s et sur ceux
dont on pr6voit l'irrigation, sur les types de cultures, et sur les intensit6s de culture compte d(Iment
tenu des besoins saisonniers. Les estimations des besoins en eau des champs peuvent en r~gle
g6n6rale 8tre fond6es sur les pratiques actuelles, A condition de tenir dOment compte de l'effet
de modifications 6ventuelles et d'une am6lioration de la gestion.

Pour appr6cier l'efficacit6 de l'irrigation, on se fondera sur les donn6es les meilleures que
l'on puisse obtenir au moyen de mesures sur le terrain ou A partir des niveaux actuels d'entretien,
en tenant dfiment compte dans l'un et lautre cas des projets de r6novation ou de modification
de r6seaux d6termin6s.
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B) Alimentation en eau. La demande urbaine et rurale d'alimentation en eau sera estimde
sur la base des projections d6mographiques les meilleures disponibles et d'une consommation
appropride par habitant dans le cas du service considdrd. Les critres de consommation par habitant
g6ndralement adoptds A I'heure actuelle aux fins de planification sont, dans les zones urbaines
de l'Etat, 90 litres par habitant par jour pour les branchements m6nagers et 30 litres pour la
population desservie par des bornes-fontaines et, dans les zones rurales, 40 litres par habitant
par jour pour tous les usagers; ces chiffres peuvent toutefois 6tre modifids pour tenir compte des
conditions locales. I1 conviendra toutefois d'examiner la validit6 de ces critres pour toute la durde
de la pdriode sur laquelle portent les projections en consultation avec le Gouvernement du Tamil
Nadu.

C) Alimentation A des fins industrielles. Les estimations de la demande industrielle devraient
etre basdes sur les niveaux actuels de consommation compte dament tenu de la demande non
satisfaite et des niveaux projet6s ou pr6vus de d6veloppement industriel dans les r6gions A l'dtude.
I1 convient de distinguer entre la demande industrielle pesant sur les r6seaux urbains et la demande
que font peser sur les ressources les pr6l vements privds.

D) Autres formes de demande. Toutes les autres formes de demande qui n'entrent pas dans
l'une des cat6gories susmentionndes seront identifides et quantifides. Dans nombre de r6gions,
des particuliers soustraient des ressources d'eau, notamment d'eau souterraine, au moyen de puits
et de trous de sonde et l'on doit s'attendre h ce que cette demande continue, tout au moins pour
ce qui est des installations existantes. Le volume d'eau ainsi pr6lev6 par des particuliers devra
6tre chiffr6 pour d6terminer l'incidence de cette demande sur les ressources totales. On dtudiera
l'opportunit6 et la possibilitd de rdduire ou mettre un terme A ce type de prdl6vement.

Sur la base de ces projections de demande et des estimations de la consommation actuelle
(voir paragraphe 4.3. Etude de la consommation d'eau), on identifiera et on chiffrera la demande
insatisfaite dans tous les secteurs. Apr s avoir dvalu6 l'ampleur des insuffisances et les contraintes
6conomiques et sociales qui leur sont dues, on 6tablira un ordre de priorit6 des domaines oib une
insuffisance a W d6cel6e.

4.6 Gestion de l'eau

On effectuera pour chaque r6gion l'dtude, une 6tude de l'utilisation et de la gestion actuelle
de I'eau dans tous les secteurs, pour d6terminer si l'on peut r6aliser des dconomies d'utilisa-
tion et affecter les quantitds ainsi 6conomisdes A la consommation la satisfaction d'autres
demandes.

Les activitds ce titre comprendront, sans n6cessairement s'y limiter, un examen des points
suivants :

Irrigation. On dtudiera les utilisations actuelles de l'eau dans l'agriculture ainsi que les
m6thodes et le niveau de la gestion en mati~re d'irrigation. On pr~tera attention aux m6thodes
et aux taux d'irrigation des champs en fonction des sols et des cultures, A la fr&tuence de l'irrigation
et aux formes de rotation des cultures, aux techniques agricoles A forte utilisation d'eau et,
notamment aux m6thodes de pr6paration des sols pour le paddy, A l'utilisation de l'eau durant
ces p6riodes, A l'efficacitd des syst~mes d'irrigation et autres questions du meme genre.

On identifiera et on 6tudiera les m6thodes de conservation de l'eau, en dvaluant la possibilit6
des les faire accepter, et on proposera des moyens pratiques de les introduire.

Alimentation en eau. On examinera et on quantifiera avec toute la pr6cision possible, en
se fondant sur les donn6es disponibles, la consommation non comptabilisde dans les r6seaux
d'alimentation urbains. On identifiera les raisons principales auxquelles tiennent les hauts niveaux
de d6perdition : fuite du rdseau, inexactitude des compteurs aux raccordements, branchements
illdgaux, absence de comptage g6n6ral, insuffisance du syst~me de comptabilisation, et on proposera
des mesures pratiques pour am6liorer le syst~me d'enregistrement de la consommation et r6duire
les gaspillages.
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On entreprendra des 6tudes du m~me genre pour les r~seaux d'alimentation ruraux, mais il
est pr6voir que les donn6es dont on dispose ne permettront pas, en rEgle g6ndrale, une analyse
d6taill6e et qu'on devra se borner A dvaluer la situation apr~s inspection et extrapolation.

Industrie. On dtudiera les utilisations actuelles et les niveaux d'utilisation de l'eau dans
l'industrie. On identifiera les utilisations g6n~ratrices de gaspillage et on fera des propositions
quant aux moyens de r6duire la consommation par un meilleur contr6le de l'utilisation. On 6tudiera
la mesure dans laquelle on pourrait introduire un recyclage de l'eau, avec ou sans traitement, dans
les usines ou complexes industriels. On examinera la possibilitd d'utiliser une eau de qualitd
inf~rieure dans certaines industries ainsi que celle qu'offre le traitement des effluents industriels
aux fins d'utilisation par d'autres consommateurs.

Autres utilisations. On dtudiera l'utilisation de l'eau par tout autre groupe ou groupes
significatifs de consommation n'appartenant pas aux secteurs d6crits ci-dessus. L'examen ne portera
que sur les consommateurs importants, A titre individuel ou group6.

Tarification de la gestion. On 6tudiera les m6thodes actuelles de tarification de l'eau pour
les consommateurs de tous les secteurs, les taux de redevances, la mesure dans laquelle le coat
de la production est subventionnd par les pouvoirs publics, imput6 sur les recettes municipales
ou sur d'autres sources ainsi que l'incidence des taux actuels de redevances et de subventions sur
la demande. On examinera la mesure dans laquelle la politique actuelle de tarification peut 8tre
modifide de mani~re A r6duire l'6cart entre la consommation et la demande 6conomique, le cas
6ch6ant.

L'6tude d6crite au paragraphe 4.6 ci-dessus devrait d6boucher sur l'identificaiton des prin-
cipaux domaines, dans tous les secteurs, o4 l'on peut rdaliser des 6conomies de consommation;
sur la quantification des 6conomies qui pourraient 6tre ddgag6es et rdaffect~es; sur des propo-
sitions visant A l'introduction, A court terme ou A moyen terme, de m6thodes pratiques de con-
servation; sur l'identification de m6thodes de conservation appelant un plus ample examen avant
leur introduction dventuelle; sur les dispositions administratives requises pour introduire ces
mesures et pour en assurer l'administration et le contr6le ult6rieur.

4.7 Etude de la gestion de l'eau

Cette 6tude aura pour objet d'examiner les lois et r~glements en vigueur en mati~re d'eau
ainsi que les dispositions institutionnelles existant en mati~re de gestion et de contr6le des ressources
en eau, en vue de proposer les modifications n6cessaires, le cas dch6ant, pour mener une politique
optimale en mati~re de gestion d'eau.

Les activit6s A ce titre comprendront, sans n6cessairement s'y limiter, les points suivants

- Une 6tude des lois et r~glements actuellement en vigueur en mati~re d'eau et l'identification
des contraintes susceptibles de faire obstacle A l'introduction d'une politique optimale de gestion
de l'eau conformes aux besoins pr6vus.

- Une 6tude de tous statuts ou accords entre le Gouvernement et les utilisateurs d'eau ayant trait
A l'utilisation des ressources d'eau, et l'identification des contraintes qui pourraient faire obstacle
A l'introduction d'une politique optimale de gestion de l'eau.

- On d~finira les dispositions institutionnelles relatives aux ressources en eau, A leur allocation
et i leur gestion dans les r6gions A l'dtude. On 6tablira les pouvoirs conf6r6s A chaque admi-
nistration, organisme public ou autre autorit6, notamment en ce qui concerne l'allocation ou
l'affectation des ressources ainsi que les liens unissant les diverses institutions. On dtablira
notamment le degrd de contr6le que les usagers ont dans chaque secteur sur leurs res-
sources d'eau. II sera tenu compte de toute anomalie dans les pouvoirs ainsi conf6rds, des conflits
d'intdret et des contraintes qui font obstacle A une r6partition et A une gestion optimales des
ressources.

Sur la base des 6tudes susmentionnes, on formulera les mesures n6cessaires pour mettre
en muvre des politiques diff6rentes et optimales de gestion des eaux, en indiquant les arguments
qui militent en leur faveur et leurs inconvdnients, aux fins d'examen par le Gouvernement du Tamil
Nadu. Les propositions comprendront entre autres un exposd des moyens d'assurer une repartition
appropri6e des ressources en eau entre tous les secteurs, en fonction des priorit6s 6tablies de
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contr6ler g6ographiquement et quantitativement les prdlvements, et notamment d'instaurer, le
cas 6chdant, un syst~me d'autorisation de prd1kvement et d'utilisation de l'eau, de contr6ler l'usage
de l'eau, des luttes contre le gaspillage et de pr6venir la pollution des sources.

4.8 Strat~gie de mise en valeur des ressources

On dtudiera les diverses stratdgies possibles d'utilisation des ressources existantes, inutilisdes
et sous-utilisdes, pour chaque region A l'dtude, que la mise en valeur en soit s6parde ou group6e,
en vue de rdpondre A la demande d'eau de tous les secteurs jusqu'en l'an 2010. Cette dtude sera
fondde sur les conclusions de l'enqu6te sur les ressources en eau et de l'dtude de la demande et
elle examinera, compte tenu de la d6finition qui aura t6 donnde des besoins prioritaires et de
i'utilisation actuelle des ressources, les diverses solutions possibles en mati~re de mise en valeur
en vue de formuler une strat6gie qui permette de rdaliser des dconomies d'ensemble dans le transport
et la distribution.

Toutes les options pratiques seront identifides et dvaludes. Dans ce nombre figureront, outre
la mise en valeur des ressources inutilis6es et sous-utilis6es, des solutions telles que la rdaffectation
des ressources existantes de manire A r6aliser des 6conomies de transport ou une utilisation plus
appropride de l'eau de bonne qualit6, l'utilisation conjointe des ressources en eau de surface et
en eau souterraine, la rdutilisation des effluents industriels et urbains apr~s un traitement appropri6,
le remplacement de l'eau potable par une eau de qualitd inf6rieure t certaines fins industrielles
et l'utilisation des ressources en eau ddgagdes grfice aux dconomies rdsultant de l'introduction
de mesures de conservation.

On comparera le valeur sur le plan 6conomique des diverses options et stratdgies apr~s avoir
examind A fond les facteurs juridiques, sociaux et autres pertinents, et on dlaborera, aux fins
d'examen par le Gouvernement du Tamil Nadu, une strat6gie recommandde de mise en valeur
pour chaque region At l'6tude.

4.9 Plan de mise en valeur 9chelonnge

On 6tablira un plan de mise en valeur par dtapes des ressources en eau dans les r6gions A
l'dtude de manire A rdpondre A la demande de tous les secteurs jusqu'A l'an 2010, en se fondant
sur les recommandations faites A la suite de l'dtude au sujet des options existantes en mati~re
d'utilisation des sources, dans le cadre si possible des ressources disponibles. Ce plan devra
constituer un projet d6finitif dtayant les stratdgies et les politiques 61abor6es et recommand6es
au cours de l'6tude. On d6finira clairement chaque source dont la mise en valeur est recommandde
en pr6cisant la m6thode prdconis6e A cet effet. Les enqu~tes, investigations et 6tudes et autres
activitds mener avant la mise en valeur de chaque ressource seront indiqudes.

Le plan indiquera clairement l'emplacement et I'ampleur des ressources qui peuvent etre
alloudes aux fins d'utilisation A chaque r6gion A l'6tude, conform6ment aux principes recommandds
de gestion des ressources en eau, en d6crivant avec prdcision les m6thodes de mise en valeur
par dtapes de chaque ressource, de mani~re A rdpondre A une demande croissante, y compris les
modes de pr61Ivement, de traitement, de transport et de distribution et fournira une estimation
du cofit de tous les ouvrages et autres frais connexes, ainsi qu'une estimation des cr6dits n6cessaires
h chaque dtape pour mettre en oeuvre le plan dans le cadre des ressources disponibles.

APPENDICE I. DEUXItME PARTIE A: APPORTS, PRODUCTION ET COOTS

DEUXIt-ME PARTIE A. APPORTS, PRODUCTION ET COUTS

A. Apports

1. Apports du Gouvernement de Tamil Nadu

a. Personnel

Le Gouvernement de Tamil Nadu nommera le personnel suivant au titre du projet. Pour le
d6tail, voir la Deuxi~me partie B.
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Nb. de MoiW/
personnes hommes

Personnel supgrieur et de direction (Bureau de Madras)

Co-directeur de projet (Cadre AIS) ............................ 1 24
Expert juridique (du Cadre du Secrdtaire du dept) ................ 1 6
Hydrog~ologue ............................................. 1 24
H ydrologue ................................................. 1 24
Ingdnieur des services d'hygi~ne .............................. 1 24
Photogdologue ............................... .............. 1 24
Assistants techniques (Grade A.E.) ............................ 5 24

TOTAL 11 246

Cadres moyens et infirieurs (Bureaux extrieurs)

Hydrologue des eaux de surface ............................... 3 72
Hydrog~ologue .............................................. 2 48
Ing~nieur des services de sant6 ................................ 3 72
Hydrochim iste .............................................. 1 24
Assistants techniques ........................................ 6 144

TOTAL 16 360

Personnel non technique (Bureau de Madras)

Surveillant ................................................. 1 24
St~nodactylo ................................................ 6 144
A ssistant ................................................... 2 48
C hauffeurs ................................................. 8 192
Assistant dessinateur ......................................... 6 144
Photographe ................................................ 1 24

Personnel de service ......................................... 8 192

TOTAL 32 768

Personnel non technique (Bureaux exterieurs)

Surveillants .......................................... 3 72
St~nodactylo ......................................... 3 72
A ssistant ............................................ 3 72
Chauffeurs ........................................ 5 120
D essinateur .......................................... 2 48
Personnel de service .................................. 6 144

TOTAL 22 528

Outre le personnel 6numdrd ci-dessus, des membres du personnel professionnel et technique
du * P.W.D. (groundwater) - et du - Tamil Nadu Water Supply and Drainage Board - seront affects
au projet A temps partiel ou complet en fonction des besoins du bureau de Madras ou des bureaux
extdrieurs.

Les besoins du projet en personnel national qualifi6 seront en outre revus de temps A autre
par le Groupe d'experts et les effectifs du projet seront modifies en consdquence.

b. Contrat de sous-traitance locale

Le Gouvernement de Tamil Nadu confiera, en sous traitance, A une socidtd nationale la rdalisa-
tion d'une 6tude socio-dconomico-politique sur l'attitude des exploitants et des communautds rurales

I'dgard de ia modernisation des rdseaux d'irrigation et des pratiques agricoles ainsi que de la
modification des droits d'eau traditionnels.
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Les conclusions de l'tude serviront de guide aux planificateurs et les aideront A 6viter de
soumettre des plans que la population locale jugerait inacceptables.

c. Services

Comme indiqud dans le Mandat, les ouvrages au titre du projet reposeront sur les donn6es
et renseignements existants. Un compl6ment de travaux sur le terrain : exploration 6tudes gdo-
physiques, forages exploratoires, mesures de d6bit, essais de pompage, relevds, etc. pourrait toutefois
se rdlver n6cessaire dans plusieurs cas. Dans ce cas, le Gouvernement du Tamil Nadu, par
l'intermddiaire des organismes publics approprids, fournira ces services au projet sur une base
prdf~rentielle.

Le projet recevra des donndes et tous les 6lments d'information requis des organismes publics,
services et institutions pertinents.

d. Bureaux
Le projet comptera un bureau central A Madras et trois bureaux extdrieurs soit un dans chacune

des rdgions du projet.
Le bureau central si~gera dans les locaux du Water Institute. Les facilitds existantes de I'Institut,

y compris les laboratoires de chimie et de t6l~dtection et l'antenne cartographique, etc. seront
A son enti~re disposition.

Le Gouvernement du Tamil Nadu achtera le mobilier suppl6mentaire et le matdriel ordinaire
de bureau n6cessaire A l'installation du personnel national et international du projet.

Le Gouvernement du Tamil Nadu fournira au projet trois bureaux extdrieurs dans les trois
r6gions du projet. Ces bureaux seront convenablement meublds et dquipds.

e. Materiel et fournitures
Fongible
- Fournitures de bureau
- Fournitures A dessin
-Produits et r~actifs pour laboratoire chimique
- Mat6riel photographique.
Non fongible

En sus du matdriel existant au Water Institute, le Gouvernement du Tamil Nadu fournira au
projet les vhicules et le materiel suivants
- Voitures A voyageurs, 4
- Voitures A voyageurs climatis6es, 2
-Jeeps, 5
- Camionnettes, 2

- Machines A 6crire, 6

- Machines A calculer, 4

- Calculatrices dlectroniques, selon besoins
- Mobilier de bureau, selon besoins
- Materiel A dessin.

f. Dipenses diverses
- Fonctionnement, entretien et reparation des vdhicules, y compris le carburant et l'huile
- Frais de location des bureaux
- T6l6phone, t6lgramme, affranchissement et 6lectricitd
- Frais de d&louanement

- Assurances

- Transport dans le pays du mat6riel du projet
- Frais de publication des rapports provisoires et finaux.
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Le Groupe d'dtude special visd dans le Mandat (paragraphe 1.1) examinera de temps A autre
les besoins suppldmentaires du projet en personnel, en matdriel, en fournitures ainsi que les d6penses
diverses; les apports suppl6mentaires n6cessaires seront fournis au projet conform6ment aux
recommandations du Groupe.

Le coit total des apports fournis par le Gouvernement du Tamil Nadu s'dtablit comme suit
(pour le dMtail, voir la partie deux B)

Roupies

Personnel ................ 2.670.800
M ateriel ................. 1.850.000
Divers .................. 1.570.000

TOTAL 6.090.000

2. Apports de I'ONU/DCTD

a. Personnel international

Mois de la prise Durie en
de fonctions mois/hommes

Experts
Ing(nieur sp~cialis6 en ressources hydrauliques ........ 1 24

Planificateur spdcialis6 en ressources hydrauliques ...... 7 18

Dure ei nombre Total en
de Wisites (m/h) mois/hommes

Consultants
Ing~nieur sp~cialis6 en irrigation .................... 1 + 1 + 2 4

Ing~nieur sp~cialis6 en approvisionnement en eau ...... 1 + 1 + 2 4

Economiste sp~cialis6 .............................. 1 + 1 + 2 4

Conseiller juridique/administratif .................... I + 2 + 2 5

Gdologue specialis6 ................................ 1 + 1 + 2 4

Agro-dconomiste ................................... 1 + 1 + 2 4

Qualit6/recyclage de l'eau ........................... 1 + 1 + 2 4

Gestion de l'eau ................................... 2 + 2 4

Pollution des eaux souterraines ...................... 2 + 2 + 2 6

TOTAL: 81

On trouvera -ci-joint les definitions d'emploi pour les experts et consultants 6num~r6s ci-
dessus. Voir deuxi~me partie C.

b. Matiriel et fournitures
Dollars EU

Fongible

M atdriel de bureau ..................................................... 2,000

Produits chimiques et r~actifs ........................................... 2,000

Matdriel pour le laboratoire de tdld6tection ............................... 1,000

Pi~ces de rechange pour le mat6riel ...................................... 2,000

Non jongible

Ordinateurs, accessoires et logiciels ...................................... 35,000

Materiel suppl6mentaire pour le laboratoire de t~l~dtection ................. 10,000

Matdriel supplmentaire pour le laboratoire de chimie ...................... 20,000

Instruments pour les travaux sur terrain et trousses d'analyse hydrochimique... 2,000

Instruments hydrologiques (gauges de d6bit, compteurs de d6bit, enregistreuses
de niveau d'eau, etc.) ................................................ 10,000

Instruments hydrog6ologiques (indicateurs de niveau d'eau, capteurs d'acier, etc.) 3,000
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Dollar EU

Non fongible
Matdriel de bureau et dessin et instruments .............................. 2,500
M atdriel, divers ....................................................... 1,500

Total 84,000
Frais d'expddition et d'assurance (20%) .................................. 16,800

TOTAL GtNIRAL 100,800
c. Divers

E. U.

Dpenses de fonctionnement ........... 24,000
D ivers .............................. 10,000
Rapports ............................ 5,000

TOTAL 29,000

B. Production et rapports
Chacune des 6tudes mentionnes dans le Mandat sera rdsumde dans un rapport. II sera dtabli

un rapport distinct pour chacun des bassins fluviaux entrant dans le cadre du projet. Les rapports
comporteront des tableaux, des cartes et autres graphiques ainsi que suffisamment de donnes
de base (sous forme d'annexes) pour dtayer les constatations, conclusions et recommandations du
rapport. Ces rapports seront incorpor6s, en partie ou en totalitd, dans le rapport final sur le projet.

Les rapports ne se limiteront pas n6cessairement aux sujets 6num6r6s ci-apr~s. Cette liste
qui n'inclut pas les rapports que les consultants sont tenus d'dtablir A l'issue de leur mission,
est la suivante :

1. Hydrologie et ressources en eau de surface dans chaque bassin fluvial.
2. Hydrog6ologie et ressources en eau souterraine de chaque bassin fluvial.
3. Rdseau d'irrigation et utilisation de l'eau pour l'irrigation.
4. Rdseaux urbains et ruraux d'alimentation en eau et alimentation en eau des industries.
5. Bilan hydrologique de chaque bassin, indiquant les ressources exc6dentaires et susceptibles

d'6tre mises en valeur.
6. Besoins presents et futurs (A I'horizon 2010) en eau des r6gions du projet.
7. L6gislation et dispositif institutionnel existant en mati~re d'eau dans l'Etat de Tamil Nadu;

situation actuelle et propositions visant A I'6laboration d'une 1dgislation addquate en la mati~re.
8. Tarification de l'eau dans les diffdrents secteurs, situation actuelle.
9. Propositions relatives aux moyens d'accroitre les disponibilit6s en eau par l'am6lioration

des pratiques actuelles d'utilisation et par une gestion addquate de l'eau.
10. Propositions relatives aux moyens d'accroitre les disponibilitds en eau par la mise en valeur

des ressources sous-employ6es ou inutilisdes.
11. Etat socio-6conomique et politique de la population rurale dans les r6gions du projet, attitude

de la population A l'dgard des modifications (am6liorations) des pratiques d'irrigation.
Le rapport final contiendra des propositions concretes sur les moyens d'accroitre les dispo-

nibilitds en eau dans les r6gions du projet par le biais de l'amdlioration des rdseaux et m6thodes
existants d'irrigation, par la mise en valeur de ressources nouvelles d'eau de surface et d'eau
souterraine, par une r6duction des pertes d'eau (6coulement vers la mer, dvaporation, etc.) et
par une gestion et une administration addquates des ressources en eau.

De brefs rapports int6rimaires d'activit6s seront 6tablis et pr6sentds tous les six mois.

C. Mthode
La plupart des rdsultats et des produits du projet seront fondds sur les donn6es et renseignements

existants. La validitd et l'exactitude des donndes devront tre dtablies en proc6dant A des vdrifi-
cations sur les lieux obi elles ont 6 recueillies, en contr6lant les instruments utilis6s ainsi que
ia m6thode de calcul et de traitement suivie.
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Ces principes s'appliqueront essentiellement aux donndes m~tdorologiques, hyrdologiques
et hydrogdologiques ainsi qu'aux donndes relatives aux r~seaux d'irrigation et d'alimentation en eau.

On aura tr~s largement recours A des micro-ordinateurs, tels que l'Apple II, pour le traitement
et la presentation de la masse dnorme de donndes mdtdorologiques, hydrologiques, hydrogdologiques
et autres. On utilisera dgalement les ordinateurs pour rdsoudre les probl~mes hydrauliques et 6tablir
des modules d'hydro-syst~mes.

I conviendra de preter une attention toute particuli~re aux probl~mes du captage et de
l'entreposage des eaux de surface exc~dentaires qui s'6coulent dans la mer durant ia mousson.
Des propositions devront notamment 8tre soumises pour le stockage des eaux de pluies torrentielles
dans des rdservoirs de surface et la realimentation artificielle de la nappe aquifere.

Les propositions formules dans le rapport final devront tenir compte de la situation socio-
6conomique et politique existant dans l'Etat de Tamil Nadu en g6ndral et dans les r6gions du projet
en particulier. I1 conviendra de preter une attention particulire l'attitude de la population rurale
A l'6gard des changements qu'il est propos6 d'apporter aux m6thodes d'irrigation et aux droits
d'eau traditionnels.

D. Calendrier du projet

Le projet est pr6vu pour une pdriode de deux ans. I1 d~marrera avec l'arriv~e A Madras du
Principal conseiller technique. Celui-ci arrivera A Madras dans un ddlai de deux mois apres que
le Gouvernement indien 'ait officiellement agr66.

Le D6partement de la coopdration technique pour le d6veloppement commencera soumettre
des candidatures au Gouvernement indien et au Gouvernement du Tamil Nadu deux mois apr~s
la signature du pr6sent Accord et la r6ception du premier versement, comme pr6vu A i'alinda a
du paragraphe 2.3 de l'article II de l'Accord. Le mat6riel sera command6 ds que le premier verse-
ment aura t6 requ.

On estime que le projet d6marrera A Madras en septembre-octobre 1985.

Un projet de rapport final sera soumis au Gouvemement du Tamil Nadu trois mois apr~s
l'ach~vement du projet. Le rapport final sera, quant A lui, soumis six mois apr~s que le D6parte-
ment de la coopdration technique pour le d6veloppement ait requ les observations du Gouverne-
ment du Tamil Nadu.

E. Plan de travail

Le Directeur du projet et le Directeur national du projet 6tabliront un plan d6taill6 de travail
pour l'exdcution du projet avec l'assistance du Conseiller technique du DCTD. Ce plan sera 6tabli
au d6but du projet et mis A jour pdriodiquement. Le plan de travail convenu sera joint au pr6sent
Accord et sera consid6r6 comme faisant partie du descriptif du projet.

F. Suivi

Le projet sera examind p6riodiquement par le Groupe d'6tude special vis6 dans le Mandat.

Un Conseiller technique de DCTD visitera le projet deux fois par an. Des visites suppl6men-
taires auront lieu A la demande du Groupe d'experts ou du Gouvemement du Tamil Nadu. Au
cours de ces visites, le Conseiller technique examinera les travaux et leur 6tat d'avancement; le
Programme de travail sera modifi6 si besoin est.

G. Coat du projet
Dollars

des Etats- Unis

Experts et consultants (81 hommes/mois) ............ 866 000

M at6riel et fournitures ............................ 109 200

D ivers ......................................... 39 000

Total 1 014 200

Appui au programme (13 %) ...................... 131 800

TOTAL GNtRAL 1 146000

(Voir page consacrge au budget ci-jointe)
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Les coots indiquds pour les experts et les consultants sont des coots estimatifs aux fins du
budget et des avances. Le coot effectif sera facturd au Gouvernement du Tamil Nadu.

Les coots indiquds pour le mat6riel et frais d'envoi et d'assurance sont estimatifs. Les coats
rdels seront factur6s au Gouvernement du Tamil Nadu.

Le pourcentage de 13 p. 100 pr6vu au titre d'appui au programme viendra en sus des d6penses
effectives du DCTD.

Un montant de 172,000 dollars E-U., soit 15 p. 100 du coot total du projet, doit etre mis
de c6td Zi titre de r6serve pour les projets relevant des Fonds d'affectation sp6ciale de I'Organisation
des Nations Unies.

BUDGET DU PROJET (EN DOLLARS DU ETATS-UNIS)

Pays : INDE
Projet n0 : IND/85/XO1
Titre : Etude de la gestion des ressources - Tamil Nadu

Total 1985. 1986 1987

Hoomes- Dollars Hommes- Dollars Hommes- Dollars Hommes- Dollars
mois EU ,nois EU mois EU mois EU

Personnel du projet .......
Personnel internat .........
Ingdnieur en ressources
hydrauliques CTA ........
Planificateur de ressources
en eau ..................
Consultants ..............

Total partiel .............
Frais de voyages A l'int~rieur
du pays .................
Frais des missions ........

Total de la composante ....

M ateriel .................
Materiel fongible.........
Matdriel non fongible .....

Total de la composante ....

D ivers ..................
D~penses de fonctionnement
Rapports ................
D ivers ..................

Total de la composante ....

Total du projet ...........

Appui au programme 13 %

Total gndral

Reserve 15 %

COOT MAXIMUM DU PROJET

24 214500 3 25 200 12 106000 9 83 300

18 162 800
39 460 300

81 837 600

8 400
20 000

866 000

8 400

100 800

109 200

24 000
5 000

10 000

39 000

1 014 200

131 800

1 146 000

172 000

1 318 000

9 79 500 9 83 300
3 33 100 17 196 800 19 230 400

6 58 300 38 382 300 37 397 000

600 4 200 3 600

4000 8000 8000

62 900 394 500 408 600

2 400
100 800

103 200

3 000

1 700

4 700

170 800

22 200

193 000

4 800

4 800

12 000

4 100

16 100

415 400

54 000

469 400

1 200

1 200

9 000
5 000
4 200

18 200

428 000

55,600

483 600

Note :
CoOt annuel d'un expert en 1985: 100 987 (voir ventilation ci-jointe des cooits).
CoOt mensuel d'un consultant en 1985: 11 025.
Les coots en 1986 sont dgaux 1,05 des coots de 1985.
Les coOts en 1987 sont 6gaux A 1,10 des coots de 1985.
Tous les chiffres du budget sont arrondis aux 100 dollars les plus proches.
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COMPOSANTE DEPENSES EN PERSONNEL POUR LES PROJETS DU FONDS D'AFFECTATION

I. NOM : C6TE DU PROJET : IND/85/X01

NATIONALITE: N0 DE BUDGET:

LIEU DE RECRUTEMENT: POSTE N0 :
GRADE : 6 ICHELON : Ii LIEU D'AFFECTATION : Madras, Inde

CILIBATAIRE El MARIt [ TYPE DE MESURE :

ENFANTS A CHARGE : 2 Recrutement [l Prolongation 0l Transfert --
(indiquer leur Age)

EOD DUREE: Un an

Dollars
des Erats-Unis

II. Traitement de base net (Grade (Classe) 6 Echelon : II) ................. 44 453,00
Ajustement de poste (Classe : A/+3, Multiplicateur-2) ................ (711)
Indem nitd de poste ................................................ 3 600,00
Incitations financiires (le cas dch6ant) ............................... -
Caisse des pensions - participants A part entire (14,50 %) ............. 11 122,00
Prime de Rapatriement ............................................. 3 281,00
Indemnit6 pour enfants A charge ..................................... 1 400,00
Indemnit6 d'installation ............................................ 6 900,00
Indemnitd pour frais d'dtudes (le cas dch6ant) ......................... 9 000,00
Compensation de cong6 annuel (facultatif) ............................ -
Couverture au titre de 'Appendice D (1 % du traitement de base net) .... 445,00
Frais de voyages officiels sur le terrain .............................. -
A ssurance m aladie ................................................ 601,00
A ssurance vie .................................................... 296,00
Frais encourus avant l'emploi ............................ 500,00
Remboursement de l'impot sur le revenu (citoyens amdricains et rdsidents

permanents; citoyens canadiens et rdsidents) ........................ -
Subvention au logement (le cas 6ch6ant) .............................. -
Frais de voyages et de d~m6nagement (aller-retour) .................... -

a) Frais de voyages initiaux :
Expert .................................................... 2 500,00
Personnes charge ......................................... 7 600,00
Transport des effets personnels ............................... 10 000,00

b) Voyages au titre du cong6 dans les foyers (le cas 6ch6ant) :
E xpert ....................................................
Personnes A charge .........................................
Transport des effets personnels ...............................

c) Frais de voyage de la famille de 1'expert (le cas 6ch~ant) .........
d) Voyages d'6tudes des enfants charge (le cas 6chdant)...........

COOT TOTAL 100 987,00
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APPENDICE I. DEUXIPtME PARTIE B : APPORTS ET DEPENSES
DU GOUVERNEMENT DU TAMIL NADU

(A) PERSONNEL SUPIRIEUR DE DIRECTION (BUREAU DE MADRAS)

Total pour
Trairement la piriode

moyen D.A. H.H.A C.C.A Total du projetBarhme des Honmmes-
SI. Catigoric traitements N" mois Rs. Rs. Rs. Rs. Rs. Rs.

1. Co-directeur du projet
(Cadre moyen AIS) ... 1 24 3 000 72 000

2. Expert juridique (Secr&
taire adjoint) ......... 1 6 3 000 18 000

3. Hydrogdologue ....... 1000-60-1300- 1 24 1 397 656 210 115 2 378 57072
70-1650

4. Hydrologue .......... .. do.. 1 24 1 397 656 210 115 2 378 57072

5. Ingdnieur de la santd
publique ............. .. do.. 1 24 1 397 656 210 115 2 378 57072

6. Photogdologue (Ing6-
nieur chef adjoint)..... 750-50-1350 1 24 1 103 518 165 90 1 876 45 024

7. Assistants techniques.. 600-30-750-35-
890-40-1050 5 120 860 406 120 65 1 451 1 74 120

246 4,80 360

(B) CADRES MOYENS ET INFIRIEURS (BUREAUX EXTIRIEURS)

Total pour
Trairement Io p~riode

moyen D.A H.H.A C.C.A Total du projet
SI. Bardme des Hommes-
N" Cat'gorie traitements N mois Rs. Rs. Rs. Rs. Rs. Rs.

1. Hydrologue d'eau de
surface .............. 750-50-1350 3

2. Hydrogdologue ....... 750-50-1350 2

3. Hydrochimiste ....... 750-50-1350 1

4. Ingdnieur de la sant6
publique ............. 750-50-1350 3

5. Assistants techniques.. 600-30-750-35-
890-40-1050. 6

TOTAL

72

48

24

72

144

360

1 103 518

1 103 518

1 103 518

1 103 518 165

860 406 120

1 876

1 876

1.876

1.35 072

90 048

45 024

90 1 876 1 35072

65 1 451 2.08.944

6,14.160

MATtRIEL ET FOURNITURES

Description des articles

Fongibles

1. Fournitures de bureau ..................................
2. Fournitures A dessin ...............................
3. Produits chimiques pour laboratoire et rdactifs .............
4. Matdriaux photographiques .............................

SI. N
o

N Montant

25,000
30,000

30,000
40,000

1.23 000
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S1. N' Description des articles

Non fongibles

1. Voitures-passagers ......................................
2. Cam ionnettes ...........................................
3. Voitures climatisdes de fabrication indienne .................
4. Jeeps ..................................................
5. M achines A dcrire .......................................
6. M achines A calculer .....................................
7. Calculatrices d1ectroniques ...............................
8. M obilier de bureau ......................................
9. M ateriel de dessin .......................................

TOTAL

Barme de
traitement

Hommes-
Rs. AP mois

Traitement
moyen

Rs.

D.A H.H.A. C.C.A. Total

Rs. Rs. Rs. RS.

525-25-675-30-855-
35-925 1

2. Stdnodactylo ...... 350-10-420-15-600 6
3. Assistant .......... 400-15-490-20-650-

25-700 2
4. Chauffeurs ........ 310-10-470-15-500 8
5. Dessinateur adjoint. 325-10-445-15-550 6
6. Photographe ....... 325-10-445-15-550 1
7. Personnel de service 250-5-330-10-400 8

Personnel non technique (Bureaux extdrieurs)

1. Surveillants ....... 525-25-675-30-855-
35-925 3

2. Stdnodactylos ...... 350-10-420-15-600 3
3. Assistant .......... 400-15-490-20-650-

25-700 3
4. Chauffeurs ........ 310-10-470-15-500 5
5. Dessinateur ....... 325-10-445-15-550 2
6. Personnel de service 250-5-330-10-400 6

TOTAL

24 765 406 120 65 1 356 32 544
144 479 300 75 40 894 1 28 736

1 041
785
834
834
588

49 968
1 50 720
1 20096
20 006

1 12 896

72 765 406 120 65 1 356 97 632
72 479 300 75 40 894 64 368

72
120
48
144

1 296

1 041
785
834
588

74 952
94 200
40 032
84 672

10 70 832

DIPENSES DIVERSES

Description du poste

Frais de fonctionnement, d'entretien et de reparation des vdhicules fournis
par le Gouvernement et par I'ONU, y compris le carburant et l'huile .......
Frais de location de bureau ...........................................
T6l6phone, t6ldgraphe, affranchissement et dlectricitd ....................
Frais de dddouanem ent ...............................................
A ssurances .........................................................
Transport dans le pays de materiel du projet ............................
Cofit de la publication des rapports int6rimaires et finaux .................

TOTAL

Montant
requis

12 60 000
1 00 000
1 00 000

50 000
20 000
25 000
15 000

15 70 000

N' Montant

3 60 000
3 00 000
2 00.000
3.75.000

36 000
4,000

50 000
3 00 000
1.00.000

17 25 000

18 50.000

Categorie

1. Suveilant ....

Personnel non technique (Bureau de Madras)

Total pour
la piriode
du projet

Rs.
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APPENDICE I. DEUXItME PARTIE C : DtFINITIONS D'EMPLOI

ETUDE DE LA GESTION DES RESSOURCES EN EAU AU TAMIL NADU

Difinition d'emploi

Titre du poste:

Durge :
Date de prise de fonctions
Lieu d'affectation
Fonctions

Qualifications

Conseiller technique principal, Planificateur principal de res-
sources en eau.
Un an, avec possibilitd de prolongation jusqu'A deux ans au total.
Octobre 1985
Madras, avec de frdquentes visites dans les r6gions du projet.
Le Conseiller technique principal sera responsable de la direction,
de la gestion et de I'exdcution de l'ensemble du projet, notamnent
pour ce qui est des questions techniques.
I1 devra en particulier :
- Programmer, coordonner et superviser, avec le Directeur na-

tional du projet, le travail d'une dquipe compos~e de plusieurs
experts et consultants internationaux et d'un nombre important
de spdcialistes et techniciens du pays.

- Preparer des specifications de concert avec les autres membres
de l'6quipe pour l'achat de matdriel, de fourniture et autres
approvisionnements qui seront fournis au projet par l'inter-
m6diaire de l'Organisation des Nations Unies.

- Contr6ler l'utilisation de tout le matdriel et autres biens fournis
au projet par l'intermddiaire de l'Organisation des Nations
Unies, en sa qualitd d'agent d'ex6cution, et en assumer la
responsabilit6.

- Organiser des programmes de formation pour le personnel de
contrepartie et participer A des cours et A des s6minaires.

- Coopdrer avec les programmes bilatdraux et multilatdraux de
mise en valeur des ressources en eau et programmes connexes
du Gouvernement, selon les besoins, et veiller A coordonner
leurs travaux.

- Soumettre des rapports A l'Organisation des Nations Unies, en
sa qualitd d'agent d'exdcution, comme prdvu dans le descriptif
de projet, le manuel du Principal conseiller technique, le manuel
de l'ONU/DCTD et les instructions sp6ciales dmanant du Si~ge
de I'ONU.

- Pr6parer notamment, avec le concours des autres membres de
l'dquipe, les rapports techniques finaux, y compris le texte, les
cartes et autres illustrations graphiques et annexes approprides.

- Le Conseiller technique principal participera activement A tous
les travaux techniques au titre du projet lesquels comprennent,
sans toutefois s'y limiter, l'dvaluation des ressources en eaux
de surface et eaux souterraines, la d6termination des besoins
pr6sents et futurs en eau des diff6rents secteurs ainsi que la
pr6paration d'un plan de mise en valeur par dtapes et de gestion
des ressources en eau de surface et en eau souterraine dans la
r6gion du projet, de manire A rdpondre A la demande en eau
de tous les secteurs jusqu'h l'an 2010.

Ingdnieur civil expdriment6 ayant de vastes connaissances et une
grande expdrience de la planification des ressources en eaux de
surface et en eaux souterraines, de la mise en valeur, de la gestion
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et de l'utilisation conjugu~e, de ces ressources; une experience de
la prdparation de plans directeurs pour la mise en valeur des res-
sources en eau; des connaissances et une exp6rience du traitement
et du recyclage des eaux us6es, de l'dtablissement de modles mathd-
matiques des ressources en eau et de leur gestion et des m6thodes et
techniques modernes de planification des ressources en eau, de leur
mise en valeur, de leur gestion et de leurs utilisations; une connais-
sance pratique et une exprience de la planification et de la gestion
des ressources en eau dans des r6gions similaires celles du projet et
une exp6rience inddniable de la gestion de 1'6valuation de ia planifica-
tion des ressources en eau sur une vaste dchelle ainsi que de I'6tablisse-
ment des rapports techniques finaux sur des projets de cette nature.

Langue: Maitrise parfaite de I'anglais.
Renseignements g~neraux Voir les pages ci-jointes.

ETUDE DE LA GESTION DES RESSOURCES EN EAU AU TAMIL NADU

Difinition d'emploi

Poste
Dure:
Date de prise de fonction
Lieu d'affectation
Fonctions :

Qualifications

Planificateur des ressources en eau.
Un an avec possibilitd de prolongation jusqu'A un an et demi au total.
Avril 1986
Madras, avec de fr6quentes visites dans les regions du projet.
Sous le contr6le g6n6ral du Conseiller technique principal et en
coop6ration avec les sp6cialistes et techniciens locaux affectds au
projet, l'expert s'acquittera des t~ches suivantes :
- Visiter et dvaluer les ouvrages hydrauliques existants alimentant

les rdseaux d'irrigation et les r6seaux municipaux et ruraux d'ali-
mentation en eau ainsi que les installations hydro6lectriques
lorsque besoin est. Etudier et 6valuer les plans existants de nou-
veaux r6seaux d'irrigation, de r6seaux municipaux et ruraux d'ali-
mentation en eau et de production d'dlectricit6.

- Participer A l'6valuation de l'utilisation qui est faite des eaux de
surface et des eaux souterraines dans les regions du projet et
d'estimer les besoins pr6sents et futurs en eau des diff6rents
secteurs dans ces r6gions.

- Participer au processus de planification pr~c~dant l'61aboration
d'un plan de mise en valeur par dtapes et de gestion des ressources
en eau dans les r6gions du projet pour r6pondre A la demande
en eau de tous les secteurs jusqu' l'ann6e 2010.

- Former des professionnels et des techniciens nationaux A tous les
aspects pertinents de la planification, de l'amdnagement et de la
gestion des ressources en eau.

Ing6nieur civil expdriment6 ayant de vastes connaissances et une
longue exp6rience de la planification, de l'am6nagement et de la
gestion des eaux de surface et des eaux souterraines et de l'utilisation
conjugu6e de ces ressources; exp6rience de l'61aboration de plans
directeurs de mise en valeur r6gionale des ressources en eau; con-
naissances et expdrience du recyclage des eaux usdes, de la mise
au point de modules math~matiques des ressources en eau et de leur
gestion et de toutes les m6thodes et techniques modernes de plani-
fication, d'am6nagement, de gestion et d'utilisation des ressources
en eau; connaissances pratiques et exp6rience de la planification
et de la gestion des ressources en eau dans les r6gions analogues
A celles du projet.
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Langue: Maitrise complte de I'anglais.
Renseignements gingraux : Voir les pages jointes.

ETUDE DE LA GESTION DES RESSOURCES EN EAU AU TAMIL NADU

Definition d'emploi

Poste Hydrogdologue/Sp6cialiste de la pollution des eaux de surface.
Durge Trois missions de deux mois chacune.
Date des missions Deux mois la mi-1986, deux mois A la fin de 1986 et deux mois

A la mi-1987.
Lieu d'affectation Madras, avec de fr6quentes visites dans les r6gions du projet.
Fonctions Sous le contr6le g6n6ral du Conseiller technique principal et en

coop6ration avec les sp6cialistes et techniciens nationaux du projet,
l'expert s'acquittera des tiches suivantes :
- Etudier et 6valuer les donn6es existantes sur la pollution des eaux

de surface, y compris la remont e des eaux de la mer et la pollution
due aux industries, A l'agriculture et aux r~seaux d'assainissement.

- Se rendre dans les zones oti il se produit une pollution des
eaux de surface pour y 6tudier les conditions g6ologiques et
hydrog~ologiques.

- Donner des conseils sur la collecte, le traitement et la prdsentation
des donndes relatives A la pollution des eaux de surface.

- Montrer les possibilit6s d'utilisation de l'ordinateur pour le traite-
ment des donn6es relatives A la pollution des eaux de surface et
pour l'6tablissement de modules des r~seaux hydrog6ologiques
affect6s par la pollution.

- Donner des conseils sur l'utilisation des isotopes pour les 6tudes
sur la pollution des eaux de surface.

- Donner des conseils sur le matdriel et les instruments requis pour
les 6tudes sur la pollution des eaux de surface.

- Participer activement aux travaux du projet ayant trait A l'6valua-
tion des eaux de surface, A la planification, A l'am6nagement et
b la gestion en g6n6rale et A la pollution des eaux de surface en
particulier. Proposer, de concert avec les planificateurs des res-
sources en eau attach6s au projet, des plans permettant de r6duire
ou d'61iminer la pollution des eaux de surface dans les r6gions
du projet.

- Former les professionnels et techniciens nationaux A tous les
aspects pertinents de la d6tection, de l'6valuation et de la prdven-
tion de la pollution des eaux de surface.

- Participer A la pr6paration de rapports techniques et de manuels,
selon les besoins.

Hydrog~ologue expdriment6 spdcialis6 en d6tection, dvaluation et
prdvention de la pollution des eaux de surface; bonnes connaissances
g6ndrales et exp6rience de la r6alisation d'dtudes, d'dvaluation et
de plans, d'amdnagement int6ressant les eaux de surface; connais-
sances pratiques poussdes des m6thodes d'investigation superficielles
et souterraines utilis6es pour les forages hydrogdologiques, notam-
ment dans la mesure o6 elles ont trait A toutes les formes de pollution
des eaux de surface (remont6es d'eau de mer, pollution industrielle
des eaux de surface, etc.). Connaissances et exp6rience approfondies
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de l'hydrochimie et de l'utilisation des traceurs pour les 6tudes de
pollution des eaux de surface. Exp6rience de la conception de plans
destin6s pr6venir, rdduire ou A 61iminer la pollution des eaux
de surface. Connaissances et exp6rience confirm6e des banques de
donn6es hydrologiques, du traitement par ordinateur des donn6es
hydrologiques et de l'6tablissement de modules informatiques des
cas de pollution des eaux de surface.

Anglais.Langue:

Renseignements gengraux : Voir pages jointes.

ETUDE DE LA GESTION DES RESSOURCES EN EAU AU TAMIL NADU

D~finition d'emploi

Poste

Durge

Date des missions

Lieu d'affectation

Fonctions :

Qualifications

Langue:

Renseignements ginraux

Ingdnieur, spdcialiste de l'alimentation en eau, Consultant

Trois missions, dont deux d'un mois et une de deux mois.

Premiere mission au d6but de 1986, deuxi~me mission la fin de
1986 et troisi~me durant le premier semestre de 1987.

Madras, avec de fr6quentes visites dans les r6gions du projet.

Sous le contr6le gdndral du Conseiller technique principal et en
coopdration avec les sp~cialistes et techniciens nationaux du projet,
le consultant s'acquittera des tfches suivantes :

- Etudier les rdseaux urbains et ruraux d'alimentation en eau dans
les r6gions du projet, y compris les sources, l'approvisionnement
des consommateurs, les usines de traitement et les r6seaux de
distribution.

- Donner des conseils sur F'amdlioration des rdseaux urbains et
ruraux existants d'alimentation en eau.

- Proposer de nouveaux r6seaux urbains et ruraux d'alimentation
en eau pour incorporation dans le plan d'am6nagement par 6tapes
et de gestion des ressources en eau des r6gions du projet, de
mani~re r6pondre la demande en eau de tous les secteurs
jusqu'A l'an 2010.

- Former les professionnels et techniciens nationaux A tous les
aspects pertinents de l'alimentation urbaine et rurale en eau.

- Prdparer et prdsenter apr~s chaque mission des rapports ainsi
qu'un rapport final sur l'alimentation urbaine et rurale en eau dans
les r6gions du projet aux fins d'incorporation dans les rapports
techniques finaux.

Ing6nieur exp6rimentd d'alimentation en eau ayant de vastes connais-
sances et une large exp6rience de la planification des r~seaux urbains
et ruraux d'alimentation en eau. Experience de la planification des
rdseaux d'alimentation en eau dans des pays oi les conditions sont
analogues A celles de l'Inde du Sud. Expdrience confirm6e des
techniques d'dvaluation de l'alimentation en eau et de l'6laboration
de plans directeurs de mise en valeur des ressources en eau.

Maitrise parfaite de l'anglais.

Voir pages jointes.
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ETUDE DE LA GESTION DES RESSOURCES EN EAU AU TAMIL NADU

Dffinition d 'emploi

Poste
Durge
Date des missions

Lieu d'affectation
Fonctions:

Qualifications

Langue:
Renseignements gdndraux:

Sp6cialiste de la gestion des ressources en eau.
Deux missions de deux mois chacune.
Premiere mission dans le deuxi~me semestre de 1986 et deuxi~me
mission A la mi-1987.
Madras, avec de fr6quentes visites aux r6gions du projet.
Sous le contr6le g~n6ral du Conseiller technique principal et en
coop6ration avec les sp6cialistes et techniciens nationaux du projet,
l'expert s'acquittera des tfches suivantes :
- Etudier les plans existants et pr6vus de mise en valeur des res-

sources en eau dans la r6gion du projet et les besoins des divers
secteurs (agriculture, industrie, secteur domestique).

- Etudier les pratiques actuelles de gestion des ressources en eau
et proposer des am6liorations en fonction des besoins.

- Proposer des plans d'utilisation optimale des ressources en eaux
de surface et eaux souterraines dans les r6gions du projet.

- Pr6parer et pr6senter des modules informatis6s susceptibles de
constituer des outils de gestion pour les plans propos6s.

- Participer au processus d'61aboration pr6cddant la mise au point
d'un plan d'amdnagement par 6tapes et de gestion des ressources
en eau dans les r6gions du projet, de mani~re A r6pondre A la
demande d'eau de tous les secteurs d'ici l'an 2010.

- Former des professionnels nationaux A tous les aspects pertinents
de la gestion des ressources en eau.

- Etablir un rapport apr~s chaque mission et un rapport final qui
seront incorpor6s dans le rapport technique final sur le projet.

Ing6nieur civil exp6riment6 ayant de vastes connaissances et une
large exp6rience de la planification et de la gestion conjugu6e des
eaux de surface et des eaux souterraines; des connaissances et une
exp6rience de l'6tablissement de modules math6matiques des res-
sources en eau et de leur gestion ainsi que des m6thodes et techniques
modernes de planification de mise en valeur, de gestion et d'utilisa-
tion des ressources en eau.
Anglais.
Voir pages jointes.

ETUDE DE LA GESTION DES RESSOURCES EN EAU AU TAMIL NADU

Difinition d 'emploi

Poste
Durge
Date des missions

Fonctions :

Ingdnieur en irrigation, Consultant
Trois missions, dont deux d'un mois et une de deux mois.
Premiere mission au d6but de 1986, deuxi~me mission A la fin de
1986 et troisi~me mission au cours du premier semestre de 1987.
Sous le contr6le g6n6ral du Conseiller technique principal et en
coop6ration avec les spdcialistes et techniciens nationaux du projet,
le consultant s'acquittera des tfches suivantes :
- Etudier et 6valuer les r6seaux et pratiques d'irrigation existants

dans les regions du projet ainsi que les plans existants de nouveaux
r6seaux d'irrigation.
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Qualifications :

-Proposer des amdliorations aux r6seaux existants d'irrigation
susceptibles de r6duire les pertes en eau et d'accroitre l'efficacit6
de l'utilisation des eaux.

- Proposer de nouvelles m6thodes et techniques d'irrigation et de
nouveaux r6seaux pour incorporation au plan de mise en valeur
par 6tapes et de gestion des ressources en eau des r6gions du
projet, de mani~re A rdpondre A la demande en eau de tous les
secteurs jusqu'A I'an 2010.

- Former des professionnels et techniciens nationaux A tous les
aspects pertinents des techniques d'irrigation.

- Pr6parer et pr6senter des rapports apr~s chaque mission ainsi
qu'un rapport final sur les travaux d'irrigation dans les r6gions
du projet, aux fins d'incorporation dans le rapport technique final
sur le projet.

Agronome spdcialisd en irrigation ou Ing6nieur en irrigation exp6-
rimentd ayant de vastes connaissances et une large exp6rience des
m~thodes et techniques modernes d'irrigation ainsi que de celles
utilis6es en Asie du Sud-Est en gdn6ral et en Inde du sud en parti-
culier. Experience de l'utilisation conjugu6e des eaux de surface et
des eaux souterraines pour l'irrigation et de la planification de petits
r6seaux d'irrigation et de r6seaux b grande 6chelle. Expdrience con-
firm6e de la r6alisation d'dtudes et d'dvaluations des r6seaux d'irriga-
tion en Inde ou en Asie du Sud-Est et de la participation t l'61abo-
ration de plans directeurs de mise en valeur des ressources en eau.

Langue : Anglais.
Renseignements gdn~raux : Voir pages jointes.

ETUDE DE LA GESTION DES RESSOURCES EN EAU AU TAMIL NADU

Dgfinition d'emploi

Poste
Dur~e
Date des missions

Fonctions :

Qualit6/recyclage de l'eau, Consultant.
Trois missions, dont deux d'un mois et une de deux mois.
Premiere mission en novembre 1985, deuxi~me A la mi-1986 et
troisi~me au d6but de 1987.
Sous le contr6le g6ndral du Conseiller technique principal et en
coopdration avec les sp6cialistes et techniciens nationaux du projet,
le consultant s'acquittera des tfiches suivantes :
- Etudier les problmes touchant A la qualit6 de l'eau dans les

r6gions du projet et les facilit6s existantes (laboratoires, instru-
ments d'analyse sur le terrain et trousses d'analyse) pour d6termi-
ner la qualit6 de l'eau destin6e aux divers secteurs et A divers
usages et proposer des am6liorations A ces facilit~s, le cas dchnant.

- Etudier la possibilitd de recirculer l'eau dans les industries et de
recycler les eaux us6es 6purdes pour l'irrigation et l'industrie.

- Proposer des plans de recirculation et de recyclage des eaux us6es
et 6pur6es qui puissent 8tre incorpor6s dans le plan de mise en
valeur par 6tapes et de gestion des ressources en eau dans les
r6gions du projet, de mani~re A r6pondre A la demande d'eau de
tous les secteurs d'ici 2010.

- Former des professionnels et techniciens nationaux 4 tous les
aspects pertinents de la d6termination de la qualitd de l'eau, de
la recirculation de l'eau dans les industries et du recyclage des
eaux usdes 6purdes pour l'irrigation et l'industrie.
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- Etablir et pr6senter des rapports apr~s chaque mission ainsi qu'un
rapport final sur la determination et la verification de la qualit6
de l'eau, la recirculation de l'eau dans l'industrie et le recyclage
des eaux us6es pour l'irrigation et l'industrie, aux fins d'incorpo-
ration dans le rapport technique final sur le projet.

Hydrochimiste ou Ingdnieur chimiste ayant de vastes connaissances
et une large expdrience de toutes les m~thodes et techniques mo-
dernes de d6termination et de verification de la qualitd de l'eau,
spdcialisd en traitement de l'eau, recirculation de l'eau dans l'indus-
trie et recyclage des eaux us~es pour l'irrigation et l'industrie.
Expdrience pratique de conditions analogues A celles du sud de l'Inde
ou de I'Asie du Sud-Est.

Renseignements gdniraux : Voir pages jointes.

ETUDE DE LA GESTION DES RESSOURCES EN EAU AU TAMIL NADU

Dgfinition d'emploi

Poste
Durge
Date des missions

Fonctions :

Qualifications

Langue:
Renseignements generaux:

Conseiller spdcialisd en droit des eaux et institutions y relatives.
Trois mois, dont deux d'un mois et une de deux mois.
Premiere mission en novembre 1985, deuxi~me A la mi-1986 et
troisi~me dans le courant du premier semestre 1987.
Sous le contr6le gdn6ral du Conseiller technique principal et en
cooperation avec les spdcialistes et techniciens nationaux du projet,
le consultant s'acquittera des tfches suivantes :
- Etudier la lgislation et la r~glementation en vigueur en mati~re

d'eau dans l'Etat de Tamil Nadu et se familiariser avec le dispositif
institutionnel y existant en matire de mise en valeur des res-
sources en eau, d'utilisation et d'administration des eaux.

- Faire des propositions quant au cadre Igislatif et institutionnel
requis pour rdaliser le plan de mise en valeur dchelonnde et de
gestion des ressources en eau dans les r6gions du projet, de ma-
nitre A rdpondre A la demande d'eau de tous les secteurs d'ici 2010.

- D6battre de problmes touchant A la 1dgislation des eaux avec les
fonctionnaires de l'Etat dont ces questions relvent et leur donner
des avis sur les lois et r~glements modernes susceptibles d'appli-
cation au Tamil Nadu.

- Etablir et pr6senter des rapports apr~s chaque mission ainsi qu'un
rapport final sur la 16gislation des eaux aux fins d'incorporation
dans le rapport technique final sur le projet.

Expert confirm6 en 16gislation des eaux, ayant de vastes connaissances
et une large exp6rience de la 1dgislation des eaux et des dispositifs
institutionnels dans les pays en ddveloppement; une connaissance
de la 16gislation indienne en la matire constituerait un avantage.
Anglais.
Voir pages jointes.

ETUDE DE LA GESTION DES RESSOURCES EN EAU AU TAMIL NADU

D,4finition d'emploi

Poste
Durge
Date des missions

Agro-dconomiste, consultant.
Trois missions, dont deux d'un mois et une de deux mois.
Premiere mission au d6but de 1986, deuxi~me A la fin de 1986 et
troisi~me dans le courant du premier semestre 1987.
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Lieu d'affectation
Fonctions :

Qualifications

Langue :
Renseignements g~n~raux:

Madras, avec de fr6quentes visites dans les r6gions du projet.
Sous le contr6le g6ndral du Conseiller technique principal et en
coop6ration avec les sp6cialistes et techniciens nationaux du projet,
le consultant s'acquittera des tdches suivantes :
- Etudier les m~thodes et techniques actuelles d'utilisation des eaux

pour l'agriculture dans les r6gions du projet et en dvaluer l'efficacit6.

- Participer t l'6valuation des r6seaux propos6s d'irrigation que l'on
envisage d'inclure dans le plan de mise en valeur 6chelonn6e et
de gestion des ressources en eau des r6gions du projet, de mani~re
A r6pondre i la demande en eau de tous les secteurs d'ici l'an 2010.

- Former des professionnels nationaux aux techniques d'agro-
6conomie pr~sentant une utilit6 pour l'Inde du sud.

- Etablir et pr6senter des rapports apr~s chaque mission ainsi qu'un
rapport final sur les questions agro-6conomiques dans les regions
du projet, aux fins d'incorporation dans le rapport technique final
sur le projet.

Le consultant devrait possdder un dipl6me supdrieur d'6conomie
ou d'6conomie agricole et avoir une large exp6rience de l'6valuation
6conomique des projets d'am6nagement des ressources en eau, et
notamment des plans d'irrigation. Une expdrience des pays en d6ve-
loppement, de pr6f6rence dans des r6gions prdsentant des conditions
analogues A celles de l'Inde du sud, est indispensable.
Anglais.
Voir pages jointes.

ETUDE DE LA GESTION DES RESSOURCES EN EAU AU TAMIL NADU

Difinition d 'emploi

Poste
Durge
Date des missions

Fonctions

Qualifications

Economiste sp~cialisd, Consultant.
Trois missions, dont deux d'un mois et une de deux mois.

Premiere mission au d6but de 1986, deuxi~me mission A la fin de
1986 et troisi~me mission durant le premier semestre 1987.
Sous le contr6le g6ndral du Conseiller technique principal et en
coopdration avec les spdcialistes et techniciens nationaux du projet,
le consultant s'acquittera des taches suivantes :
- Etudier les param~tres dconomiques utilis6s pour la mise en valeur

des ressources en eau dans les regions du projet.

- Participer A l'6valuation sur le plan 6conomique de plans, existants
ou nouveaux, de mise en valeur des ressources en eau et i l'6valua-
tion 6conomique du plan de mise en valeur 6cheionn6e et de ges-
tion des ressources en eau dans les r6gions du projet, de manire
A r6pondre A la demande en eau de tous les secteurs d'ici l'an 2010.

- Former des professionnels nationaux A tous les aspects pertinents
de l'alimentation urbaine et rurale en eau.

- Etablir et pr6senter des rapports apr~s chaque mission et un rap-
port final sur l'6conomie des ouvrages d'ingdnierie dans les r6-
gions du projet, aux fins d'incorporation dans le rapport technique
final sur le projet.

Economiste, sp6cialis6 en dconomie appliqu6e A l'ing6nierie, ayant
de vastes connaissances et une large exp6rience de l'6valuation dco-
nomique des plans de mise en valeur des ressources en eau, notam-
ment dans des pays ayant des conditions analogues A celles de l'Inde
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du Sud. Experience confirm~e de la rdalisation d'dvaluations dcono-
miques de plans directeurs de mise en valeur des ressources en eau.

Langue: Anglais.
Renseignements gdniraux : Voir pages jointes.

ETUDE DE LA GESTION DES RESSOURCES EN EAU AU TAMIL NADU

Definition d "emploi

Poste Gdologue (spdcialisd en gdologie appliqude), Consultant.
Durge Trois missions, dont deux d'un mois et une de deux mois.
Date des missions Premiere mission au d6but de 1986, deuxi~me mission A la fin de

1986 et troisi~me mission au d6but de 1987.
Fonctions Sous le contr6le gdndral du Conseiller technique principal et en

coopdration avec les spdcialistes et techniciens nationaux du projet,
le consultant s'acquittera des tfches suivantes :
- Donner des avis sur les problmes gdologiques touchant aux

projets d'ouvrages hydrauliques (barrages, canaux, etc.) suscep-
tibles d'8tre incorpor6s au plan de mise en valeur 6chelonnd et
de gestion des ressources en eau dans les r6gions du projet, de
mani~re rdpondre A la demande en eau de tous les secteurs d'ici
I'an 2010.

- Former des professionnels et techniciens nationaux A tous les
aspects pertinents de la g6ologie touchant aux ouvrages hydrau-
liques dans les r6gions du projet.

- Etablir et prdsenter des rapports apr~s chaque mission ainsi qu'un
rapport final sur les probl~mes de gdologie appliqude, aux fins
d'incorporation dans le rapport technique final sur le projet.

Qualifications Gdologue spdcialis6 en g6ologie appliqude ayant de vastes connais-
sances et une expdrience des m6thodes et techniques modernes de
g6ologie pour autant qu'elles touchent aux travaux d'ing6nierie et
de m6canique des sols; experience considdrable des probl~mes de
g6ologie appliqude se prdsentant en Inde du sud ou en Asie du Sud-
Est. Exp6rience des probl~mes de g6ologie appliqude dans les zones
A roche dure et dans les zones alluviales.

Langue: Anglais.
Renseignements gineraux Voir pages jointes.

RENSEIGNEMENTS GtNIRAUX

L'Etat de Tamil Nadu ne disposant que de ressources limit6es en eaux de surface et en eaux
souterraines et la ndcessit6 d'une r6partition optimale de ces ressources entre les divers secteurs
cl6s : irrigation, alimentation en eau potable et industries, ne faisant que croitre, il est urgent
d'dlaborer une politique globale de mise en valeur de ces ressources, notamment dans les r6gions
oti l'eau n'est pas aisdment disponible. Dans cette perspective, le Gouvernement du Tamil Nadu
(GTN) a d6cidd de rdaliser une dtude sur la gestion de l'eau dans un certain nombre de r6gions
prioritaires, qui ont connu des p6nuries d'eau potable et dans des r6gions qui seront probablement
confront6es A des probl~mes analogues en raison de leur potentiel de croissance.

La prdsente dtude a pour objet de recenser les ressources en eau des regions consid6r6es,
d'examiner la demande d'eau et d'd1aborer des directives gdn6rales pour la gestion des eaux dans
les r6gions A l'6tude ainsi que de formuler des recommandations sur les mesures A prendre. Les
donndes existantes seront utilis6es au mieux avant d'envisager la collecte de nouvelles donndes
et des dtudes d'ing~nierie.
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L'dtude sera rdalis~e sous la direction et le contr6le g~n~ral du Gouvernement du Tamil Nadu.
A cette fin, ce dernier nommera un Groupe d'experts qui aura pour mission de suivre les progr~s
de l'dtude, de donner des avis et de faire rapport au Gouvernement du Tamil Nadu sur ses con-
sultations et ses conclusions.

L'tude portera sur les bassins fluviaux de Ponnayar, de Periyar-Vaigai et de Tambaraparani.
Le Gouvernement du Tamil Nadu d~cidera s'il y a lieu de d~border ce cadre lorsqu'il aura pris
connaissance de l'avis formuld par le Groupe d'experts apr~s un examen initial, l'analyse des donn~es
et l'6tablissement du bilan hydrologique actuel.

Le projet a pour objectif d'6tablir les directives sur la base desquelles sera formulae une
politique visant A optimiser l'utilisation de l'eau dans les regions A l'6tude de l'Etat de Tamil Nadu
afin d'assurer la gestion des ressources en eau et l'allocation de ces ressources ii tous les secteurs
des regions choisies, suivant l'ordre de priorit6 qui aura 6td d6fini.

Les activitds au titre du projet comprendront essentiellement :

1. La collecte, '6tude et l'analyse de toutes les donn~es pertinentes existantes, touchant A l'ampleur
et A la qualit6 des ressources en eaux de surface et en eaux souterraines disponibles, y compris
les eaux provenant des Etats limitrophes et d'6valuer le potentiel de mise en valeur de ces
ressources dans les regions A l'6tude.

2. Collecter, 6tudier et analyser toutes les donn~es disponibles ayant trait A la consommation
actuelle d'eau de tous les secteurs dans les r6gions de l'6tude et estimer le volume de la
consommation actuelle.

3. Etablir un bilan hydrologique indiquant I'emplacement et le volume des ressources en eau
actuellement disponibles dans les r6gions A l'6tude et l'utilisation actuelle de ces ressources
par les divers secteurs; identifier I'emplacement et le volume des ressources actuellement
inutilisdes ou sous-utilis~es.

4. Collecter, 6tudier et analyser les donn6es relatives A la demande d'eau de tous les utilisateurs
dans les regions A l'6tude et pr6parer une estimation de la demande actuelle, et une projection
de la demande future, jusqu'A l'an 2010, de tous les secteurs des r6gions de l'6tude, en comparant
la consommation actuelle avec la demande, d6celer les insuffisances dans tous les secteurs
et, en se fondant sur les d6ficiences actuelles de l'alimentation, la mise en place, suivant un
ordre de prioritd, d'approvisionnements nouveaux ou suppldmentaires.

5. Etudier les modes d'utilisation et de gestion de l'eau dans tous les secteurs des rdgions A l'6tude;
identifier et examiner tous les moyens par lesquels les 6conomies d'utilisation pourraient etre
r6alisdes afin de d6gager des ressources d'eau pour satisfaire 5 d'autres demandes; faire des
recommandations appropri6es pour des 6tudes ou une action futures.

6. Etudier la 16gislation actuellement en vigueur en mati~re d'eau, ainsi que les structures actuelles
de contr6le et de gestion des ressources en eau dans l'Etat afin de d~celer les contraintes
susceptibles de s'opposer la mise en euvre d'une politique coordonnde en matire d'eau;
d6finir les strategies de gestion de l'eau qui pourraient s'av6rer n6cessaires pour mettre en
euvre une telle politique.

7. Etudier les strategies de mise en valeur des ressources en eau utilisables ou susceptibles de
le devenir dans les regions A i'6tude pour r6pondre A la demande d'eau de tous les secteurs
jusqu'A l'an 2010, compte tenu des prioritds 6tablies et de l'utilisation actuelle, apr~s avoir
dOment examin6 les facteurs juridiques, sociaux ou autres pertinents.

8. Etablir un plan de mise en valeur par 6tapes des ressources en eau disponibles dans les r6gions
i l'6tude afin de rdpondre, dans toute la mesure du possible, A la demande en eau de tous
les secteursjusqu'A l'an 2010, conform~ment aux priorit~s du Gouvernement. Ce plan tiendra
compte des conclusions qui se seront d6gagdes et des recommandations qui auront 6t6 formul6es
au cours de l'6tude et sera conqu de mani~re A fournir des directives sur la politique de gestion
de l'eau A suivre dans les r6gions A l'dtude.
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APPENDICE II. FACILITtS, EXEMPTIONS, PRIVILtGES ET IMMUNITtS

FACILITIS, EXEMPTIONS, PRIVILt GES ET IMMUNITIS
APPLICABLES AUX ENTREPRENEURS

Les entrepreneurs et leur personnel (A l'exception des employds locaux qui sont des nationaux
du Gouvernement) jouissent des privileges et immunit6s ci-apr~s :

i) Immunit6 de juridiction pour tous les actes accomplis par eux, en leur qualitd officielle, dans
1'exdcution des Services.

ii) Immunit6 des obligations relatives au service national.

iii) Immunit6 des restrictions en mati~re d'immigration.

iv) Le privilege d'introduire dans les pays des montants raisonnables en devises dtrang~res pour
les besoins des services ou pour l'usage personnel des int6ress~s et de rdexporter toutes sommes
ainsi introduites, ou, conform6ment A la r~glementation de change pertinente, les sommes
qu'ils auront pu toucher pour l'ex6cution des Services.

v) Les m~mes facilitds de rapatriement en cas de crise internationale que le personnel
diplomatique.
Les entrepreneurs et leur personnel jouissent de l'inviolabilit6 pour tous les pieces et documents

ayant trait aux Services.
Le Gouvernement exempte toute socidtd 6trang~re ou organisation dont le DCTD se sera assurd

les services, ainsi que leur personnel 6tranger de tous imp6ts, droits, taxes ou impositions ou
prend A sa charge les imp6ts droits, taxes ou impositions aff6rents :

i) Aux traitements ou salaires perqus par ce personnel pour l'exdcution des Services;
ii) Au matdriel, aux fournitures et aux approvisionnements introduits dans le pays aux fins du

pr6sent Accord ou qui, apr~s y avoir 6t6 introduits, pourront par la suite en tre rdexportds;
iii) Comme dans le cas des concessions actuellement accorddes aux experts de l'Organisation

des Nations Unies se trouvant dans le pays A tous biens, y compris une voiture automobile
particuli~re par employ6, introduits par la socidt6 ou l'organisation ou par leur personnel pour
leur usage personnel ou pour leur consommation ou qui, apr~s avoir dt6 introduits dans le
pays, pourront en etre r6exportds lors du d6part dudit personnel. Si, en ddpit des dispositions
du pr6sent paragraphe, les droits ou imp6ts venaient n6anmoins A 6tre pergus, le Gouvernement
versera un montant en esp~ces dquivalent A l'organisme ou A la personne intdress6.
L'Organisation des Nations Unies fournira au Gouvernement une liste du personnel de la soci~t6

ou de l'organisation A qui ces facilit6s, exemptions, privileges et immunit6s s'appliquent.
Les privileges et immunitds, vis6s aux paragraphes ci-dessus, auxquels la soci6t6 ou l'organi-

sation consid6r6e et leur personnel peuvent avoir droit, peuvent etre levds par l'Organisation des
Nations Unies s'ils sont, A son avis, de nature A entraver le cours de la justice et qu'ils peuvent
8tre levds sans compromettre la bonne fin des Services ou les intdr~ts de l'Organisation des Nations
Unies.
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MULTILATERAL

International Tropical Timber Agreement, 1983 (with an-
nexes). Concluded at Geneva on 18 November 1983

Authentic texts: Arabic, Chinese, English, French, Russian and Spanish.

Registered ex officio on 1 April 1985.

MULTILATERAL

Accord international de 1983 sur les bois tropicaux (avec an-
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INTERNATIONAL TROPICAL TIMBER AGREEMENT', 1983

PREAMBLE

The Parties to this Agreement,

Recalling the Declaration 2 and the Programme of Action on the Establishment of
a New International Economic Order3 adopted by the General Assembly,

Recalling resolutions 93 (IV)4 and 124 (V)5 on the Integrated Programme for Com-
modities adopted by the United Nations Conference on Trade and Development at its
fourth and fifth sessions,

Recognizing the importance of, and the need for, proper and effective conservation
and development of tropical timber forests with a view to ensuring their optimum utiliza-
tion while maintaining the ecological balance of the regions concerned and of the
biosphere,

Recognizing the importance of tropical timber to the economies of members,
particularly to the exports of producing members and the supply requirements of
consuming members,

I Came into force provisionally on 1 April 1985, the date by which 10 Governments of producing countries holding at
least 50 per cent of the total votes as set out in annex A and 14 Governments of consuming countries holding at least 65 per
cent of the total votes as set out in annex B had signed it definitively or had deposited their instrument of ratification, acceptance
or approval, or a notification of provisional application, in accordance with article 37 (2).

State

Belgium ..................
B razil ....................
Congo ...................
Denmark .................
Ecuador ..................
Egypt ....................
European Economic Com-

m unity .................
Finland ...................
France ...................
G abon ...................
Germany, Federal Republic of
G hana ....................
G reece ...................
Honduras .................

Date of deposit
of the instrument of ratification,
acceptance (A) or approval,

or of the notification
of provisional application (n)

28 September
31 March
28 March
28 September
31 March
31 March

29 March
13 February
29 June
19 March
29 June
29 March
28 November
29 March

1984 n
1985 n
1985
1984
1985 n
1985 n

1985 n
1985
1984 n
1985 n
1984 n
1985
1984 n
1985 n

State

Indonesia .................
Ireland ...................
Italy .....................
Ivory Coast ...............
Japan ....................
Liberia ...................
Luxembourg ..............
M alaysia .................
Netherlands ...............
Norway ..................
Peru .................
Philippines..............
Sweden ..................
United Kingdom of Great
Britain and Northern Ireland

Date of deposit
of the instrument of ratification,
acceptance (A) or approval,

or of the notification
of provisional application (n)

9 October 1984
4 October 1984

29 March 1985
27 March 1985 n
28 June 1984 A
29 March 1985
28 September 1984 n
14 December 1984 A
20 September 1984 n
21 August 1984
31 March 1985 n
31 March 1985 n
9 November 1984

18 September 1984

2 See Resolution 3201 (S-VI) in United Nations, Official Records of the General Assembly, Sixth Special Session,
Supplement No. 1 (A/9559), p. 3.

3 See Resolution 3202 (S-VI) in United Nations, Official Records of the General Assembly, Sixth Special Session, Supple-
ment No. I (A/9559), p. 5.

4 United Nations Conference on Trade and Development, Fourth Session, vol. 1, Report and annexes, (TD/218), p. 6.
5 Ibid. (TD/269), p. 9.
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Desiring to establish a framework of international co-operation between producing
and consuming members in finding solutions to the problems facing the tropical timber
economy,

Have agreed as follows:

CHAPTER I. OBJECTIVES

Article L OBJECTIVES

With a view to achieving the relevant objectives adopted by the United Nations
Conference on Trade and Development in its resolutions 93 (IV) and 124 (V) on the
Integrated Programme for Commodities, for the benefit of both producing and consuming
members and bearing in mind the sovereignty of producing members over their natural
resources, the objectives of the International Tropical Timber Agreement, 1983 (herein-
after referred to as "this Agreement") are:

(a) To provide an effective framework for co-operation and consultation between
tropical timber producing and consuming members with regard to all relevant'aspects
of the tropical timber economy;

(b) To promote the expansion and diversification of international trade in tropical
timber and the improvement of structural conditions in the tropical timber market, by
taking into account, on the one hand, a long-term increase in consumption and con-
tinuity of supplies, and, on the other, prices which are remunerative to producers and
equitable for consumers, and the improvement of market access;

(c) To promote and support research and development with a view to improving
forest management and wood utilization;

(d) To improve market intelligence with a view to ensuring greater transparency
in the international tropical timber market;

(e) To encourage increased and further processing of tropical timber in producing
member countries with a view to promoting their industrialization and thereby increasing
their export earnings;

(f) To encourage members to support and develop industrial tropical timber re-
forestation and forest management activities;

(g) To improve marketing and distribution of tropical timber exports of producing
members;

(h) To encourage the development of national policies aimed at sustainable utiliza-
tion and conservation of tropical forests and their genetic resources, and at maintaining
the ecological balance in the regions concerned.

CHAPTER II. DEFINITIONS

Article 2. DEFINITIONS

For the purposes of this Agreement:

(1) "Tropical timber" means non-coniferous tropical wood for industrial uses,
which grows or is produced in the countries situated between the Tropic of Cancer and
the Tropic of Capricorn. The term covers logs, sawnwood, veneer sheets and plywood.
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Plywood which includes in some measure conifers of tropical origin shall also be covered
by this definition;

(2) "Further processing" means the transformation of logs into primary wood
products, semi-finished and finished products made wholly or almost wholly of tropical
timber;

(3) "Member" means a Government or an intergovernmental organization referred
to in article 5 which has consented to be bound by this Agreement whether it is in force
provisionally or definitively;

(4) "Producing member" means any country with tropical forest resources and/or
a net exporter of tropical timber in volume terms which is listed in annex A and which
becomes a party to this Agreement, or any country with tropical forest resources and/or
a net exporter of tropical timber in volume terms which is not so listed and which becomes
a party to this Agreement and which the Council, with the consent of that country, declares
to be a producing member;

(5) "Consuming member" means any country listed in annex B which becomes
a party to this Agreement, or any country not so listed which becomes a party to this
Agreement and which the Council, with the consent of that country, declares to be a
consuming member;

(6) "Organization" means the International Tropical Timber Organization estab-
lished in accordance with article 3;

(7) "Council" means the International Tropical Timber Council established in
accordance with article 6;

(8) "Special vote" means a vote requiring at least two thirds of the votes cast by
producing members present and voting and at least 60 per cent of the votes cast by
consuming members present and voting, counted separately, on condition that these votes
are cast by at least half of the producing members present and voting and at least half
of the consuming members present and voting;

(9) "Simple distributed majority vote" means a vote requiring more than half of
the votes cast by producing members present and voting and more than half of the votes
cast by consuming members present and voting, counted separately;

(10) "Financial year" means the period from 1 January to 31 December inclusive;

(11) "Freely usable currencies" means the Deutsche mark, the French franc, the
Japanese yen, the pound sterling, the United States dollar and any other currency which
has been designated from time to time by a competent international monetary organiza-
tion as being in fact widely used to make payments for international transactions and
widely traded in the principal exchange markets.

CHAPTER III. ORGANIZATION AND ADMINISTRATION

Article 3. ESTABLISHMENT, HEADQUARTERS AND STRUCTURE
OF THE INTERNATIONAL TROPICAL TIMBER ORGANIZATION

1. The International Tropical Timber Organization is hereby established to ad-
minister the provisions and supervise the operation of this Agreement.

2. The Organization shall function through the International Tropical Timber
Council established under article 6, the committees and other subsidiary bodies referred
to in article 24, and the Executive Director and staff.
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3. The Council shall, at its first session, decide on the location of the headquarters
of the Organization.

4. The headquarters of the Organization shall at all times be located in the territory
of a member.

Article 4. MEMBERSHIP IN THE ORGANIZATION

There shall be two categories of membership in the Organization, namely:

(a) Producing; and
(b) Consuming.

Article 5. MEMBERSHIP BY INTERGOVERNMENTAL ORGANIZATIONS

1. Any reference in this Agreement to "Governments" shall be construed as
including the European Economic Community and any other intergovernmental organi-
zation having responsibilities in respect of the negotiation, conclusion and application
of international agreements, in particular commodity agreements. Accordingly, any
reference in this Agreement to signature, ratification, acceptance or approval, or to
notification of provisional application, or to accession shall, in the case of such inter-
governmental organizations, be construed as including a reference to signature, ratifica-
tion, acceptance or approval, or to notification of provisional application, or to accession,
by such intergovernmental organizations.

2. In the case of voting on matters within their competence, such intergovernmental
organizations shall vote with a number of votes equal to the total number of votes
attributable to their member States in accordance with article 10. In such cases, the
member States of such intergovernmental organizations shall not be entitled to exercise
their individual voting rights.

CHAPTER IV.- INTERNATIONAL TROPICAL TIMBER COUNCIL

Article 6 COMPOSITION OF THE INTERNATIONAL TROPICAL TIMBER COUNCIL

1. The highest authority of the Organization shall be the International Tropical
Timber Council, which shall consist of all the members of the Organization.

2. Each member shall be represented in the Council by one representative and may
designate alternates and advisers to attend sessions of the Council.

3. An alternate representative shall be empowered to act and vote on behalf of the
representative during the latter's absence or in special circumstances.

Article 7 POWERS AND FUNCTIONS OF THE COUNCIL

1. The Council shall exercise all such powers and perform or arrange for the
performance of all such functions as are necessary to carry out the provisions of this
Agreement.

2. The Council shall, by special vote, adopt such rules and regulations as are
necessary to carry out the provisions of this Agreement, including its own rules of pro-
cedure and the financial and staff regulations of the Organization. Such financial regula-
tions shall, inter alia, govern the receipt and expenditure of funds under the Administrative
and Special Accounts. The Council may, in its rules of procedure, provide for a pro-
cedure whereby it may, without meeting, decide specific questions.
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3. The Council shall keep such records as are required for the performance of its

functions under this Agreement.

Article & CHAIRMAN AND VICE-CHAIRMAN OF THE COUNCIL

1. The Council shall elect for each calendar year a Chairman and a Vice-Chairman,
whose salaries shall not be paid by the Organization.

2. The Chairman and the Vice-Chairman shall be elected, one from among the
representatives of producing members and the other from among the representatives of
consuming members. These offices shall alternate each year between the two categories
of members, provided, however, that this shall not prohibit the re-election of either or
both, under exceptional circumstances, by special vote of the Council.

3. In the temporary absence of the Chairman, the Vice-Chairman shall act in his
place. In the temporary absence of both the Chairman and the Vice-Chairman, or in
the absence of one or both of them for the rest of the term for which they were elected,
the Council may elect new officers from among the representatives of the producing
members and/or from among the representatives of the consuming members, as the case
may be, on a temporary basis or for the rest of the term for which the predecessor or
predecessors were elected.

Article 9. SESSIONS OF THE COUNCIL

1. As a general rule, the Council shall hold at least one regular session a year.
2. The Council shall meet in special session whenever it so decides or at the request

of:
(a) The Executive Director, in agreement with the Chairman of the Council; or

(b) A majority of producing members or a majority of consuming members; or
(c) Members holding at least 500 votes.
3. Sessions of the Council shall be held at the headquarters of the Organization

unless the Council, by special vote, decides otherwise. If on the invitation of any member
the Council meets elsewhere than at the headquarters of the Organization, that member
shall pay the additional cost of holding the meeting away from headquarters.

4. Notice of any sessions and the agenda for such sessions shall be communicated
to members by the Executive Director at least six weeks in advance, except in cases of
emergency, when notice shall be communicated at least seven days in advance.

Article 10. DISTRIBUTION OF VOTES

1. The producing members shall together hold 1,000 votes and the consuming
members shall together hold 1,000 votes.

2. The votes of the producing members shall be distributed as follows:

(a) Four hundred votes shall be distributed equally among the three producing
regions of Africa, Asia-Pacific and Latin America. The votes thus allocated to each of
these regions shall then be distributed equally among the producing members of that
region;

(b) Three hundred votes shall be distributed among the producing members in
accordance with their respective shares of the total tropical forest resources of all
producing members; and
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(c) Three hundred votes shall be distributed among the producing members in
proportion to the average of the values of their respective net exports of tropical timber
during the most recent three-year period for which definitive figures are available.

3. Notwithstanding the provisions of paragraph 2 of this article, the total votes
allocated to the producing members from the African region, calculated in accordance
with paragraph 2 of this article, shall be distributed equally among all producing members
from the African region. If there are any remaining votes, each of these votes shall be
allocated to a producing member from the African region: the first to the producing mem-
ber which is allocated the highest number of votes calculated in accordance with para-
graph 2 of this article, the second to the producing member which is allocated the second
highest number of votes, and so on until all the remaining votes have been distributed.

4. For purposes of the calculation of the distribution of votes under paragraph 2 (b)
of this article, "tropical forest resources" means productive closed broadleaved forests
as defined by the Food and Agriculture Organization of the United Nations (FAO).

5. The votes of the consuming members shall be distributed as follows: each con-
suming member shall have 10 initial votes; the remaining votes shall be distributed among
the consuming members in proportion to the average volume of their respective net imports
of tropical timber during the three-year period commencing four calendar years prior
to the distribution of votes.

6. The Council shall distribute the votes for each financial year at the beginning
of its first session of that year in accordance with the provisions of this article. Such
distribution shall remain in effect for the rest of that year, except as provided for in
paragraph 7 of this article.

7. Whenever the membership of the Organization changes or when any member
has its voting rights suspended or restored under any provision of this Agreement, the
Council shall redistribute the votes within the affected category or categories of members
in accordance with the provisions of this article. The Council shall, in that event, decide
when such redistribution shall become effective.

8. There shall be no -fractional votes.

Article 11. VOTING PROCEDURE OF THE COUNCIL

1. Each member shall be entitled to cast the number of votes it holds and no member
shall be entitled to divide its votes. A member may, however, cast differently from such
votes any votes which it is authorized to cast under paragraph 2 of this article.

2. By written notification to the Chairman of the Council, any producing member
may authorize, under its own responsibility, any other producing member, and any con-
suming member may authorize, under its own responsibility, any other consuming
member, to represent its interests and to cast its votes at any meeting of the Council.

3. When abstaining, a member shall be deemed not to have cast its votes.

Article 12. DECISIONS AND RECOMMENDATIONS OF THE COUNCIL

1. The Council shall endeavour to take all decisions and to make all recommenda-
tions by consensus. If consensus cannot be reached, the Council shall take all decisions
and make all recommendations by a simple distributed majority vote, unless this Agree-
ment provides for a special vote.

2. Where a member avails itself of the provisions of article 11, paragraph 2, and
its votes are cast at a meeting of the Council, such member shall, for the purposes of
paragraph 1 of this article, be considered as present and voting.
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Article 13. QUORUM FOR THE COUNCIL

1. The quorum for any meeting of the Council shall be the presence of a majority
of producing members and a majority of consuming members, provided that such members
hold at least two thirds of the total votes in their respective categories.

2. If there is no quorum in accordance with paragraph 1 of this article on the day
fixed for the meeting and on the following day, the quorum on the subsequent days of
the session shall be the presence of a majority of producing members and a majority
of consuming members, provided that such members hold a majority of the total votes
in their respective categories.

3. Representation in accordance with article 11, paragraph 2, shall be considered
as presence.

Article 14. CO-OPERATION AND CO-ORDINATION WITH OTHER ORGANIZATIONS

1. The Council shall make whatever arrangements are appropriate for consultation
or co-operation with the United Nations and its organs, such as the United Nations
Conference on Trade and Development (UNCTAD), the United Nations Industrial
Development Organization (UNIDO), the United Nations Environment Programme
(UNEP), the United Nations Development Programme (UNDP) and the International
Trade Centre UNCTAD/GATT (ITC), and with the Food and Agriculture Organization
of the United Nations (FAO) and such other specialized agencies of the United Nations
and intergovernmental, governmental and non-governmental organizations as may be
appropriate.

2. The Organization shall, to the maximum extent possible, utilize the facilities,
services and expertise of existing intergovernmental, governmental or non-governmental
organizations, in order to avoid duplication of efforts in achieving the objectives of this
Agreement and to enhance the complementarity and the efficiency of their activities.

Article 15. ADMISSION OF OBSERVERS

The Council may invite any non-member Government or any of the organizations
referred to in articles 14, 20 and 27 concerned with tropical timber to attend as observers
any of the meetings of the Council.

Article 16 EXECUTIVE DIRECTOR AND STAFF

1. The Council shall, by special vote, appoint the Executive Director.
2. The terms and conditions of appointment of the Executive Director shall be

determined by the Council.
3. The Executive Director shall be the chief administrative officer of the Organiza-

tion and shall be responsible to the Council for the administration and operation of this
Agreement in accordance with decisions of the Council.

4. The Executive Director shall appoint the staff in accordance with regulations
to be established by the Council. At its first session, the Council shall, by special vote,
decide the number of executive and professional staff the Executive Director may appoint.
Any changes in the number of executive and professional staff shall be decided by the
Council by special vote. The staff shall be responsible to the Executive Director.

5. Neither the Executive Director nor any member of the staff shall have any finan-
cial interest in the tropical timber industry or trade, or associated commercial activities.
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6. In the performance of their duties, the Executive Director and staff shall not
seek or receive instructions from any member or from any authority external to the
Organization. They shall refrain from any action which might reflect on their positions
as international officials ultimately responsible to the Council. Each member shall respect
the exclusively international character of the responsibilities of the Executive Director
and staff and shall not seek to influence them in the discharge of their responsibilities.

CHAPTER V. PRIVILEGES AND IMMUNITIES

Article 17 PRIVILEGES AND IMMUNITIES

1. The Organization shall have legal personality. It shall in particular have the
capacity to contract, to acquire and dispose of movable and immovable property, and
to institute legal proceedings.

2. The Organization shall, as soon as possible after the entry into force of this
Agreement, seek to conclude with the Government of the country in which the head-
quarters of the Organization is to be located (hereinafter referred to as the "host Govern-
ment") an agreement (hereinafter referred to as the "Headquarters Agreement") relating
to such status, privileges and immunities of the Organization, of its Executive Director,
its staff and experts, and of representatives of members, as are necessary for the purpose
of discharging their functions.

3. Pending the conclusion of the Headquarters Agreement referred to in paragraph 2
of this article, the Organization shall request the host Government to grant, within the
limits of its national legislation, exemption from taxation on remuneration paid by the
Organization to its employees, and on the assets, income and other property of the
Organization.

4. The Organization may also conclude, with one or more countries, agreements
to be approved by the Council relating to such capacity, privileges and immunities as
may be necessary for the proper functioning of this Agreement.

5. If the headquarters of the Organization is moved to another country, the member
in question shall, as soon as possible, conclude with the Organization a headquarters
agreement to be approved by the Council.

6. The Headquarters Agreement shall be independent of this Agreement. It shall,
however terminate:
(a) By agreement between the host Government and the Organization;
(b) In the event of the headquarters of the Organization being moved from the country

of the host Government; or
(c) In the event of the Organization ceasing to exist.

CHAPTER VI. FINANCE

Article 18. FINANCIAL ACCOUNTS

1. There shall be established two accounts:

(a) The Administrative Account; and
(b) The Special Account.
2. The Executive Director shall be responsible for the administration of these

accounts and the Council shall make provision in its rules of procedure therefor.
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Article 19. ADMINISTRATIVE ACCOUNT

1. The expenses necessary for the administration of this Agreement shall be brought
into the Administrative Account and shall be met by annual contributions paid by members
in accordance with their respective constitutional or institutional procedures and assessed
in accordance with paragraphs 3, 4 and 5 of this article.

2. The expenses of delegations to the Council, the committees and any other
subsidiary bodies of the Council referred to in article 24 shall be met by the members
concerned. In cases where a member requests special services from the Organization,
the Council shall require that member to pay the costs of such services.

3. Before the end of each financial year, the Council shall approve the administrative
budget of the Organization for the following financial year and shall assess the contribution
of each member to that budget.

4. The contribution of each member to the administrative budget for each financial
year shall be in the proportion which the number of its votes at the time the administrative
budget for that financial year is approved bears to the total votes of all the members.
In assessing contributions, the votes of each member shall be calculated without regard
to the suspension of any member's voting rights or any redistribution of votes resulting
therefrom.

5. The initial contribution of any member joining the Organization after the entry
into force of this Agreement shall be assessed by the Council on the basis of the number
of votes to be held by that member and the period remaining in the current financial
year, but the assessment made upon other members from the current financial year shall
not thereby be altered.

6. Contributions to the first administrative budget shall become due on a date to
be decided by the Council at its first session. Contributions to subsequent administrative
budgets shall become due on the first day of each financial year. Contributions of members
in respect of the financial year in which they join the Organization shall be due on the
date on which they become members.

7. If a member has not paid its full contribution to the administrative budget within
four months after such contribution becomes due in accordance with paragraph 6 of this
article, the Executive Director shall request that member to make payment as quickly
as possible. If that member has still not paid its contribution within two months after
such request, that member shall be requested to state the reasons for its inability to make
payment. If at the expiry of seven months from the due date of contribution, that member
has still not paid its contribution, its voting rights shall be suspended and an interest
charge shall be levied on its late contribution at the central bank rate of the host country
until such time as it has paid in full its contribution, unless the Council, by special vote,
decides otherwise.

8. A member whose rights have been suspended under paragraph 7 of this article
shall remain liable to pay its contribution.

Article 20. SPECIAL ACCOUNT

1. There shall be established two sub-accounts under the Special Account:

(a) The Pre-Project Sub-Account; and

(b) The Project Sub-Account.

2. The possible sources of finance for the Special Account shall be:
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(a) The Second Account of the Common Fund for Commodities, when it becomes
operational;

(b) Regional and international financial institutions; and
(c) Voluntary contributions.
3. The resources of the Special Account shall be used only for approved projects

or for pre-project activities.
4. All expenditures under the Pre-Project Sub-Account shall be reimbursed from

the Project Sub-Account if projects are subsequently approved and funded. If within
six months of the entry into force of this Agreement the Council does not receive any
funds for the Pre-Project Sub-Account, it shall review the situation and take appropriate
action.

5. All receipts pertaining to specific identifiable projects shall be brought into the
Special Account. All expenditures incurred on such projects, including remuneration
and travel expenses of consultants and experts, shall be charged to the Special Account.

6. The Council shall, 'by special vote, establish terms and conditions on which it
would, when and where appropriate, sponsor projects for loan financing, where a member
or members have voluntarily assumed full obligations and responsibilities for such loans.
The Organization shall have no obligations for such loans.

7. The Council may nominate and sponsor any entity with the consent of that entity,
including a member or members, to receive loans for the financing of approved projects
and to undertake all the obligations involved, except that the Organization shall reserve
to itself the right to monitor the use of resources and to follow up on the implementation
of projects so financed. However, the Organization shall not be responsible for guarantees
voluntarily provided by individual members or other entities.

8. No member shall be responsible by reason of its membership in the Organization
for any liability arising from borrowing or lending by any other member or entity in
connection with projects.

9. In the event that voluntary unearmarked funds are offered to the Organization,
the Council may accept such funds. Such funds may be utilized for pre-project activities
as well as for approved projects.

10. The Executive Director shall endeavour to seek, on such terms and conditions
as the Council may decide, adequate and assured finance for projects approved by the
Council.

11. Contributions for specified approved projects shall be used only for the projects
for which they were originally intended, unless otherwise decided by the Council in
agreement with the contributor. After the completion of a project, the Organization shall
return to each contributor for specific projects the balance of any funds remaining pro
rata to each contributor's share in the total of the contributions originally made available
for financing the project, unless otherwise agreed to by the contributor.

Article 21. FORMS OF PAYMENT

1. Contributions to the Administrative Account shall be payable in freely usable
currencies and shall be exempt from foreign-exchange restrictions.

2. Financial contributions to the Special Account shall be payable in freely usable
currencies and shall be exempt from foreign-exchange restrictions.

3. The Council may also decide to accept other forms of contributions to the Special
Account, including scientific and technical equipment or personnel, to meet the
requirements of approved projects.
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Article 22. AUDIT AND PUBLICATION OF ACCOUNTS

1. The Council shall appoint independent auditors for the purpose of auditing the
accounts of the Organization.

2. Independently audited statements of the Administrative Account and of the
Special Account shall be made available to members as soon as possible after the close
of each financial year, but not later than six months after that date, and be considered
for approval by the Council at its next session, as appropriate. A summary of the audited
accounts and balance sheet shall thereafter be published.

CHAPTER VII. OPERATIONAL ACTIVITIES

Article 23. PROJECTS

1. All project proposals shall be submitted to the Organization by members and
shall be examined by the relevant committee.

2. In order to achieve the objectives set out in article 1, the Council shall examine
all project proposals in the fields of research and development, market intelligence, further
and increased processing in developing producing member countries, and reforestation
and forest management, together with the recommendation submitted by the relevant
committee; such project proposals based on tropical timber as defined in article 2,
paragraph 1, may encompass tropical timber products other than those listed in article 2,
paragraph 1. This provision shall also apply, where relevant, to the functions of the
committees as set forth in article 25.

3. On the basis of the criteria set out in paragraph 6 or paragraph 7 of this article,
the Council shall, by special vote, approve projects for financing or sponsorship in
accordance with article 20.

4. The Council shall, on a continuing basis, arrange for the implementation of,
and with a view to ensuring their effectiveness follow up, approved projects.

5. Research and development projects should relate to at least one of the following
five areas:

(a) Wood utilization, including the utilization of lesser-known and lesser-used
species;

(b) Natural forest development;
(c) Reforestation development;

(d) Harvesting, logging infrastructure, training of technical personnel;
(e) Institutional framework, national planning.
6. Projects on research and development approved by the Council shall be consistent

with each of the following criteria:
(a) They should be related to the production and utilization of industrial tropical

timber;
(b) They should yield benefits to the tropical timber economy as a whole and be

relevant to producing as well as consuming members;
(c) They should be related to the maintenance and expansion of the international

tropical timber trade;
(d) They should offer reasonable prospects for positive economic returns in relation

to costs; and
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(e) They shall make maximum use of existing research institutions and, to the greatest
extent possible, avoid duplication of efforts.

7. Projects in the fields of market intelligence, further and increased processing,
and reforestation and forest management, should be consistent with criterion (b) and,
as far as possible, consistent with criteria (a), (c), (d) and (e) as contained in paragraph 6
of this article.

8. The Council shall decide on the relative priorities of projects, taking into account
the interests and characteristics of each of the producing regions. Initially, the Council
shall give priority to research and development project profiles as endorsed by the Sixth
Preparatory Meeting on Tropical Timber under the Integrated Programme for Com-
modities and to such other projects as the Council may approve.

9. The Council may, by special vote, terminate its sponsorship of any project.

Article 24. ESTABLISHMENT OF COMMITTEES

1. The following committees are hereby established as permanent committees of
the Organization:

(a) Committee on Economic Information and Market Intelligence;
(b) Committee on Reforestation and Forest Management; and
(c) Committee on Forest Industry.
2. The Council may, by special vote, establish such other committees and subsidiary

bodies as it deems appropriate and necessary.
3. The committees and subsidiary bodies referred to in paragraphs 1 and 2 of this

article shall be responsible to, and work under the general direction of, the Council.
Meetings of the committees and subsidiary bodies shall be convened by the Council.

4. Participation in each of the committees shall be open to all members. The rules
of procedure of the committees shall be decided by the Council.

Article 25. FUNCTIONS OF THE COMMITTEES

1. The Committee on Economic Information and Market Intelligence shall:
(a) Keep under review the availability and quality of statistics and other information

required by the Organization;

(b) Analyse the statistical data and specific indicators as identified in annex C for
the monitoring of international tropical timber trade;

(c) Keep under continuous review the international tropical timber market, its current
situation and short-term prospects on the basis of the data mentioned in subparagraph (b)
above and other relevant information;

(d) Make recommendations to the Council on the need for, and nature of, appropriate
studies on tropical timber, including long-term prospects of the international tropical
timber market, and monitor and review any studies commissioned by the Council;

(e) Carry out any other tasks related to the economic, technical and statistical aspects
of tropical timber assigned to it by the Council;

() Assist in the provision of technical co-operation to producing members to improve
their relevant statistical services.

2. The Committee on Reforestation and Forest Management shall:
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(a) Keep under regular review the support and assistance being provided at a national
and international level for reforestation and forest management for the production of
industrial tropical timber;

(b) Encourage the increase of technical assistance to national programmes for
reforestation and forest management;

(c) Assess the requirements and identify all possible sources of financing for
reforestation and forest management;

(d) Review regularly future needs of international trade in industrial tropical timber
and, on this basis, identify and consider appropriate possible schemes and measures
in the field of reforestation and forest management;

(e) Facilitate transfer of knowledge in the field of reforestation and forest management
with the assistance of competent organizations;

(f) Co-ordinate and harmonize these activities for co-operation in the field of
reforestation and forest management with the relevant activities pursued elsewhere, such
as those under FAO, UNEP, the World Bank, regional banks and other competent
organizations.

3. The Committee on Forest Industry shall:
(a) Promote co-operation between producing and consuming members as partners

in the development of processing activities in producing member countries, inter alia,
in the following areas:

(i) Transfer of technology;
(ii) Training;

(iii) Standardization of nomenclature of tropical timber;
(iv) Harmonization of specifications of processed products;
(v) Encouragement of investment and joint ventures; and

(vi) Marketing;
(b) Promote exchange of information in order to facilitate structural changes involved

in increased and further processing in the interests of both producing and consuming
members;

(c) Monitor ongoing activities in this field, and identify and consider problems and
possible solutions to them in co-operation with the competent organizations;

(d) Encourage the increase of technical assistance to national programmes for the
processing of tropical timber.

4. Research and development shall be a common function of the committees
established under article 24, paragraph 1.

5. In view of the close relationship between research and development, reforesta-
tion and forest management, increased and further processing, and market intelligence,
each of the permanent committees, in addition to carrying out the functions assigned
to it above, shall, with regard to project proposals referred to it, including those on
research and development in its area of competence:

(a) Consider and technically appraise and evaluate project proposals;
(b) In accordance with general guidelines established by the Council, decide on

and implement pre-project activities necessary for making recommendations on project
proposals to the Council;

(c) Identify possible sources of finance for projects referred to in article 20,
paragraph 2;
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(d) Follow up the implementation of projects and provide for the collection and
dissemination of the results of projects as widely as possible for the benefit of all members;

(e) Make recommendations to the Council relating to projects;
(f) Carry out any other tasks related to projects assigned to it by the Council.

6. In carrying out these common functions, each committee shall take into account
the need to strengthen the training of personnel in producing member countries; to
consider and propose modalities for organizing or strengthening the research and develop-
ment activities and capacities of members, particularly producing members; and to
promote the transfer of research know-how and techniques among members, particularly
among producing members.

CHAPTER VIII. RELATIONSHIP WITH THE COMMON FUND FOR COMMODITIES

Article 26 RELATIONSHIP WITH THE COMMON FUND FOR COMMODITIES

When the Common Fund becomes operational, the Organization shall take full
advantage of the facilities of the Second Account of the Common Fund according to the
principles set out in the Agreement establishing the Common Fund for Commodities.

CHAPTER IX. STATISTICS, STUDIES AND INFORMATION

Article 27 STATISTICS, STUDIES AND INFORMATION

1. The Council shall establish close relationships with appropriate intergovern-
mental, governmental and non-governmental organizations, in order to help ensure the
availability of recent and reliable data and information on all factors concerning tropical
timber. The Organization, in co-operation with such organizations, shall compile, collate
and, as necessary, publish such statistical information on production, supply, trade, stocks,
consumption and market prices of tropical timber, and on related areas, as is necessary
for the operation of this Agreement.

2. Members shall, to the fullest extent possible not inconsistent with their national
legislation, furnish, within a reasonable time, statistics and information on tropical timber
requested by the Council.

3. The Council shall arrange to have any necessary studies undertaken of the trends
and of short- and long-term problems of the world tropical timber market.

4. The Council shall ensure that information furnished by members shall not be
used in such a manner as to prejudice the confidentiality of the operations of persons
or companies producing, processing or marketing tropical timber.

Article 28. ANNUAL REPORT AND REVIEW

1. The Council shall, within six months after the close of each calendar year, publish
an annual report on its activities and such other information as it considers appropriate.

2. The Council shall annually review and assess the world tropical timber situation
and exchange views on the outlook for, and other issues closely related to, the world
tropical timber economy, including ecological and environmental aspects.

3. The review shall be carried out in the light of:
(a) Information supplied by members in relation to national production, trade,

supply, stocks, consumption and prices of tropical timber;
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(b) Statistical data and specific indicators provided by members on the areas listed
in annex C; and

(c) Such other relevant information as may be available to the Council either directly
or through the appropriate organizations in the United Nations system and appropriate
intergovernmental, governmental or non-governmental organizations.

4. The results of the review shall be included in the reports of the Council's
deliberations.

CHAPTER X. MISCELLANEOUS

Article 29. COMPLAINTS AND DISPUTES

Any complaint that a member has failed to fulfil its obligations under this Agree-
ment and any dispute concerning the interpretation or application of this Agreement shall
be referred to the Council for decision. Decisions of the Council on these matters shall
be final and binding.

Article 30. GENERAL OBLIGATIONS OF MEMBERS

1. Members shall for the duration of this Agreement use their best endeavours and
co-operate to promote the attainment of its objectives and to avoid any action contrary
thereto.

2. Members undertake to accept as binding decisions of the Council under the
provisions of this Agreement and shall seek to refrain from implementing measures which
would have the effect of limiting or running counter to them.

Article 31. RELIEF FROM OBLIGATIONS

1. Where it is necessary on account of exceptional circumstances or emergency
or force majeure not expressly provided for in this Agreement, the Council may, by special
vote, relieve a member of an obligation under this Agreement if it is satisfied by an
explanation from that member regarding the reasons why the obligation cannot be met.

2. The Council, in granting relief to a member under paragraph 1 of this article,
shall state explicitly the terms and conditions on which, and the period for which, the
member is relieved of such obligation, and the reasons for which the relief is granted.

Article 32. DIFFERENTIAL AND REMEDIAL MEASURES AND SPECIAL MEASURES

1. Developing importing members whose interests are adversely affected by
measures taken under this Agreement may apply to the Council for appropriate differential
and remedial measures. The Council shall consider taking appropriate measures in
accordance with section III, paragraphs 3 and 4, of resolution 93 (IV) of the United
Nations Conference on Trade and Development.

2. Members in the category of least developed countries as defined by the United
Nations may apply to the Council for special measures in accordance with section III,
paragraph 4, of resolution 93 (IV) and with paragraph 82 of the Substantial New
Programme of Action for the 1980s for the Least Developed Countries.

CHAPTER XI. FINAL PROVISIONS

Article 33. DEPOSITARY

The Secretary-General of the United Nations is hereby designated as the depositary
of this Agreement.
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Article 34. SIGNATURE, RATIFICATION, ACCEPTANCE AND APPROVAL

1. This Agreement shall be open for signature at United Nations Headquarters from
2 January 1984 until one month after the date of its entry into force by Governments
invited to the United Nations Conference on Tropical Timber, 1983.

2. Any Government referred to in paragraph 1 of this article may:

(a) At the time of signing this Agreement, declare that by such signature it expresses
its consent to be bound by this Agreement (definitive signature); or

(b) After signing this Agreement, ratify, accept or approve it by the deposit of an
instrument to that effect with the depositary.

Article 35. ACCESSION

1. This Agreement shall be open for accession by the Governments of all States
upon conditions established by the Council, which shall include a time-limit for the deposit
of instruments of accession. The Council may, however, grant extensions of time to
Governments which are unable to accede by the time-limit set in the conditions of
accession.

2. Accession shall be effected by the deposit of an instrument of accession with
the depositary.

Article 36 NOTIFICATION OF PROVISIONAL APPLICATION

A signatory Government which intends to ratify, accept or approve this Agreement,
or a Government for which the Council has established conditions for accession but which
has not yet been able to deposit its instrument, may, at any time, notify the depositary
that it will apply this Agreement provisionally either when it enters into force in
accordance with article 37, or, if it is already in force, at a specified date.

Article 37 ENTRY INTO FORCE

1. This Agreement shall enter into force definitively on 1 October 1984 or on any
date thereafter, if 12 Governments of producing countries holding at least 55 per cent
of the total votes as set out in annex A to this Agreement, and 16 Governments of con-
suming countries holding at least 70 per cent of the total votes as set out in annex B
to this Agreement have signed this Agreement definitively or have ratified, accepted or
approved it or acceded thereto pursuant to article 34, paragraph 2, or article 35.

2. If this Agreement has not entered into force definitively on 1 October 1984,
it shall enter into force provisionally on that date or on any date within six months
thereafter, if 10 Governments of producing countries holding at least 50 per cent of the
total votes as set out in annex A to this Agreement, and 14 Governments of consuming
countries holding at least 65 per cent of tne total votes as set out in annex B to this
Agreement, have signed this Agreement definitively or have ratified, accepted or approved
it pursuant to article 34, paragraph 2, or have notified the depositary under article 36
that they will apply this Agreement provisionally.

3. If the requirements for entry into force under paragraph 1 or paragraph 2 of
this article have not been met on 1 April 1985, the Secretary-General of the United Nations
shall invite those Governments which have signed this Agreement definitively or have
ratified, accepted or approved it pursuant to article 34, paragraph 2, or have notified
the depositary that they will apply this Agreement provisionally, to meet at the earliest
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time practicable to decide whether to put this Agreement into force provisionally or
definitively among themselves in whole or in part. Governments which decide to put
this Agreement into force provisionally among themselves may meet from time to time
to review the situation and decide whether this Agreement shall enter into force
definitively among themselves.

4. For any Government which has not notified the depositary under article 36 that
it will apply this Agreement provisionally and which deposits its instrument of ratification,
acceptance, approval or accession after the entry into force of this Agreement, this
Agreement shall enter into force on the date of such deposit.

5. The Secretary-General of the United Nations shall convene the first session of
the Council as soon as possible after the entry into force of this Agreement.

Article 38. AMENDMENTS

1. The Council may, by special vote, recommend an amendment of this Agreement
to the members.

2. The Council shall fix a date by which members shall notify the depositary of
their acceptance of the amendment.

3. An amendment shall enter into force 90 days after the depositary has received
notifications of acceptance from members constituting at least two thirds of the producing
members and accounting for at least 85 per cent of the votes of the producing members,
and from members constituting at least two thirds of the consuming members and
accounting for at least 85 per cent of the votes of the consuming members.

4. After the depositary informs the Council that the requirements for entry into
force of the amendment have been met, and notwithstanding the provisions of paragraph 2
of this article relating to the date fixed by the Council, a member may still notify the
depositary of its acceptance of the amendment, provided that such notification is made
before the entry into force of the amendment.

5. Any member which has not notified its acceptance of an amendment by the date
on which such amendment enters into force shall cease to be a party to this Agreement
as from that date, unless such member has satisfied the Council that its acceptance could
not be obtained in time owing to difficulties in completing its constitutional or institu-
tional procedures, and the Council decides to extend for that member the period for
acceptance of the amendment. Such member shall not be bound by the amendment before
it has notified its acceptance thereof.

6. If the requirements for the entry into force of the amendment have not been met
by the date fixed by the Council in accordance with paragraph 2 of this article, the
amendment shall be considered withdrawn.

Article 39. WITHDRAWAL

1. A member may withdraw from this Agreement at any time after the entry into
force of this Agreement by giving written notice of withdrawal to the depositary. That
member shall simultaneously inform the Council of the action it has taken.

2. Withdrawal shall become effective 90 days after the notice is received by the
depositary.

Article 40. EXCLUSION

If the Council decides that any member is in breach of its obligations under this

Agreement and decides further that such breach significantly impairs the operation of
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this Agreement, it may, by special vote, exclude that member from this Agreement. The
Council shall immediately so notify the depositary. Six months after the date of the
Council's decision, that member shall cease to be a party to this Agreement.

Article 41. SETTLEMENT OF ACCOUNTS WITH WITHDRAWING OR EXCLUDED
MEMBERS OR MEMBERS UNABLE TO ACCEPT AN AMENDMENT

1. The Council shall determine any settlement of accounts with a member which
ceases to be a party to this Agreement owing to:

(a) Non-acceptance of an amendment to this Agreement under article 38;

(b) Withdrawal from this Agreement under article 39; or
(c) Exclusion from this Agreement under article 40.
2. The Council shall retain any contribution paid to the Administrative Account

by a member which ceases to be a party to this Agreement.
3. A member which has ceased to be a party to this Agreement shall not be entitled

to any share of the proceeds of liquidation or the other assets of the Organization. Nor
shall such member be liable for payment of any part of the deficit, if any, of the
Organization upon termination of this Agreement.

Article 42. DURATION, EXTENSION AND TERMINATION

1. This Agreement shall remain in force for a period of five years after its entry
into force unless the Council, by special vote, decides to extend, renegotiate or terminate
it in accordance with the provisions of this article.

2. The Council may, by special vote, decide to extend this Agreement for not more
than two periods of two years each.

3. If, before the expiry of the five-year period referred to in paragraph 1 of this
article, or before the expiry of an extension period referred to in paragraph 2 of this
article, as the case may be, a new agreement to replace this Agreement has been negotiated
but has not yet entered into force either definitively or provisionally, the Council may,
by special vote, extend this Agreement until the provisional or definitive entry into force
of the new agreement.

4. If a new agreement is negotiated and enters into force during any period
of extension of this Agreement under paragraph 2 or paragraph 3 of this article,
this Agreement, as extended, shall terminate upon the entry into force of the new
agreement.

5. The Council may at any time, by special vote, decide to terminate this Agreement
with effect from such date as it may determine.

6. Notwithstanding the termination of this Agreement, the Council shall continue
in being for a period not exceeding 18 months to carry out the liquidation of the
Organization, including the settlement of accounts, and, subject to relevant decisions
to be taken by special vote, shall have during that period such powers and functions as
may be necessary for these purposes.

7. The Council shall notify the depositary of any decision taken under this article.

Article 43. RESERVATIONS

Reservations may not be made with respect to any of the provisions of this Agreement.

Vol. 1393. 1-23317

1985



138 United Nations - Treaty Series - Nations Unies - Recueil des Traitis 1985

IN WITNESS WHEREOF the undersigned, being duly authorized thereto, have affixed
their signatures under this Agreement on the dates indicated.

DONE at Geneva on the eighteenth day of November, one thousand nine hundred
and eighty-three, the texts of this Agreement in the Arabic, English, French, Russian
and Spanish languages being equally authentic. The authentic Chinese text of this Agree-
ment shall be established by the depositary and submitted for adoption to all signatories
and States and intergovernmental organizations which have acceded to this Agreement.i

ANNEX A

LIST OF PRODUCING COUNTRIES WITH TROPICAL FOREST RESOURCES AND/OR NET EXPORTERS OF
TROPICAL TIMBER IN VOLUME TERMS, AND ALLOCATION OF VOTES FOR THE PURPOSES OF

ARTICLE 37

B olivia ........................................................ 2 1
B razil ......................................................... 130
B urm a ........................................................ 3 1
Central African Republic ........................................ 20
Colom bia ..................................................... 23
C ongo ........................................................ 20
C osta R ica .................................................... 9
Dom inican Republic ............................................ 9
Ecuador ....................................................... 14
El Salvador .................................................... 8
G abon ........................................................ 2 1
G hana ........................................................ 20
G uatem ala ..................................................... 10
H aiti ......................................................... 8
H onduras ..................................................... 9
India ......................................................... 32
Indonesia ...................................................... 139
Ivory C oast .................................................... 21
L iberia ....................................................... 20
M adagascar ................................................... 20
M alaysia ...................................................... 126
M exico ....................................................... 13
N igeria ....................................................... 20
Panam a ....................................................... 9
Papua New Guinea ............................................. 24
Peru .......................................................... 25
Philippines .................................................... 43
Sudan ........................................................ 20
Surinam e ...................................................... 14
T hailand ...................................................... 19
Trinidad and Tobago ............................................ 8
United Republic of Cameroon .................................... 20
United Republic of Tanzania ..................................... 20
V enezuela ..................................................... 15
V iet N am ..................................................... 18
Z aire ......................................................... 2 1

TOTAL 1,000

The authentic Chinese text has been established and circulated by the Secretary-General of the United Nations on 7 May
1984. No objection to the proposed adoption having been notified by any of the signatories or State and intergovernmental
organization having acceded to the Agreement within a period of 90 days, the said text has been considered adopted as of
5 August 1984.
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ANNEX B

LIST OF CONSUMING COUNTRIES AND ALLOCATION OF VOTES
FOR THE PURPOSES OF ARTICLE 37

A rgentina ..................................................... 14
A ustralia ...................................................... 20
A ustria ....................................................... 12
B ulgaria ...................................................... 10
C anada ....................................................... 16
C h ile ......................................................... 10
E gypt ......................................................... 11
European Economic Community .................................. (277)

Belgium/Luxembourg ....................................... 21
D enm ark .................................................. 13
F rance .................................................... 56
Germany, Federal Republic of ................................ 44
G reece .................................................... 14
Ireland .................................................... 12
Italy ...................................................... 4 1
Netherlands ............................................... 35
United Kingdom of Great Britain and Northern Ireland ........... 41

F inland ....................................................... 10
Iraq .......................................................... 10
Israel ......................................................... 12
Japan ......................................................... 330
Jordan ........................................................ 10
M alta ......................................................... 10
N ew Zealand .................................................. 10
N orw ay ....................................................... 11
Republic of Korea .............................................. 56
R om ania ...................................................... 10
Spain ......................................................... 24
Sw eden ....................................................... 11
Sw itzerland .................................................... 11
T urkey ........................................................ 10
Union of Soviet Socialist Republics ............................... 14
United States of America ........................................ 79
Y ugoslavia .................................................... 12

TOTAL 1,000
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ANNEX C

STATISTICAL DATA AND SPECIFIC INDICATORS NEEDED AS IDENTIFIED FOR
THE MONITORING OF INTERNATIONAL TROPICAL TIMBER TRADE*

From producing members From consuming members

A. Basic monthly data for
regular monitoring of major
tropical timber trade flows

B. Specific supplementary data
and indicators from which
short-term supply-demand for
tropical wood can be derived

C. Other relevant specific
information

Export volumes (values):
by products, species,
destination and other
available relevant details

Average f.o.b. prices:
for specific products and
species representative of
major trade flows

Periodic evaluation of stocks
at point of embarkation and,
if possible, at intermediate
stages

Forest industry production
(capacity) and industrial
wood input/output

Removals of industrial timber
from forests

Freight rates

Export quotas-trade incentives

Climatic obstacles-natural
catastrophes

Changes in tariffs and non-
tariff obstacles

Import volumes (values):
by products, species, origin
and other available relevant
details

Average c.i.f. prices:
for specific products and
species representative of
major trade flows

Periodic evaluation of stocks
at point of debarkation and, if
possible, at intermediate
stages

Share of tropical timber in
total timber trade

Exports and re-exports of
wood products

Building activity, housing
starts, mortgage rates

Furniture production

End-use surveys in major
sectors using tropical timber

Changes in veneer surface
fashion

Changes in tariffs and non-
tariff obstacles

Trends in substitution among
wood and with other products

D. General economic indicators
and information directly or
indirectly affecting the
international (tropical) timber
trade

Publicly available and relevant national and international economic
and financial indicators, e.g. gross national product, exchange
rates, interest rates, inflation rates, terms of trade. National and
international policies and measures affecting international
tropical timber trade.
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ACCORD' INTERNATIONAL DE 1983 SUR LES BOIS TROPICAUX

PRIAMBULE

Les Parties au pr6sent Accord,

Rappelant la D6claration 2 et le Programme d'action concernant l'instauration d'un
nouvel ordre 6conomique international 3, adopt6s par lAssembl6e g6n6rale,

Rappelant les r6solutions 93 (IV)' et 124 (V)5 , relatives au Programme int6gr6 pour
les produits de base, que la Conf6rence des Nations Unies sur le commerce et le
d6veloppement a adopt6es A ses quatri~me et cinqui~me sessions,

Reconnaissant l'importance et la n~cessit6 de la pr6servation et d'une valorisation
appropri6es et effectives des forts tropicales en vue d'en assurer l'exploitation optimale
tout en maintenant l'6quilibre 6cologique des r6gions concern~es et de la biosphere,

Reconnaissant l'importance des bois tropicaux pour l'6conomie des membres, en
particulier pour les exportations des membres producteurs et les besoins d'approvisionne-
ment des membres consommateurs,

I Entrd en vigueur A titre provisoire le I
e 

avril 1985, date A laquelle 10 gouvernements de pays producteurs d~tenant
au moins 50 p. 100 du total des voix attribu6es conform~ment A l'annexe A et 14 gouvernements de pays consommateurs
dtenant au moins 65 p. 100 du total des voix attributes conformment A rannexe B I'avaient signd d~finitivement ou avaient
ddposd leur instrument de ratification, d'acceptation ou d'approbation, ou une notification d'application provisoire, conformd-
ment au paragraphe 2 de l'article 37.

d

Etat

Allemagne, Rdpublique f6-
ddrale d' . ..........

Belgique ..............
Br~sil ... ; ............
Communaut6 dconomique
europ~enne ..........

Congo ................
C6te d'Ivoire ..........
Danemark .............
Egypte ................
Equateur ..............
Finlande ..............
France ................
Gabon ................
Ghana ................
G rbce ................

Date du d'p6t
de l instrument de ratification,

'acceptation (A) ou d'approbation,
ou de ta notification

d'application provisoire (n)

29 juin
28 septembre
31 mars

29 mars
28 mars
27 mars
28 septembre
31 mars
31 mars
13 f6vrier
29 juin
19 mars
29 mars
28 novembre

1984 n
1984 n
1985 n

1985 n
1985
1985 n
1984
1985 n
1985 n
1985
1984 n
1985 n
1985
1984 n

Date du dp6t
de "insitument de ratification.

d'acceptation (A) ou d'approbation,
ou de Ia notification

Etat d'application provisoire (n)

Honduras ............. 29 mars 1985 n
lndondsie ............. 9 octobre 1984
Irlande ............... 4 octobre 1984
Italie ................. 29 mars 1985
Japon ................. 28 juin 1984 A
Liberia ............... 29 mars 1985
Luxembourg ........... 28 septembre 1984 n
Malaisie .............. 14 dcembre 1984 A
Norvbge .............. 21 aolt 1984
Pays-Bas .............. 20 septembre 1984 n
P~rou ................ 31 mars 1985 n
Philippines ............ 31 mars 1985 n
Royaume-Uni de Grande-

Bretagne et d'Irlande du
Nord ............... 18 septembre 1984

Subde ................ 9 novembre 1984

2 Voir r~solution 3201 (S-VI) dans Nations Unies, Documents officiels de I Assemblie gingrale, sixi~me session spdciale,
Supplcment n' I (A/9559), p. 3.

3 Voir r~solution 3202 (S-VI) dans Nations Unies, Documents officiels de I Assemblee gendrale, sixidme session spdciale,
Supplement n° I (A/9559), p. 5.

4 Confdrence des Nations Unies sur le commerce et le ddveloppement, quatrime session, vol. 1, Rapport et annexes
(TD/218), p. 6.

5 Ibid. (TD/269), p. 9.
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D~sireuses d'dtablir un cadre de coopdration internationale entre les membres
producteurs et les membres consommateurs pour trouver des solutions aux probl6mes
de l'6conomie des bois tropicaux,

Sont convenues de ce qui suit

CHAPITRE PREMIER. OBJECTIFS

Article premier. OBJECTIFS

Pour atteindre les objectifs pertinents adopt6s par la Confdrence des Nations Unies
sur le commerce et le ddveloppement dans ses r6solutions 93 (IV) et 124 (V) relatives
au Programme int6gr6 pour les produits de base, dans l'int6r~t A la fois des membres
producteurs et des membres consommateurs et compte tenu de la souverainet6 des
membres producteurs sur leurs ressources naturelles, les objectifs de l'Accord inter-
national de 1983 sur les bois tropicaux (ci-apr~s d6nomm6 le pr6sent Accord 0) sont
les suivants :

a) Offrir un cadre efficace pour la coop6ration et les consultations entre les membres
producteurs et les membres consommateurs de bois tropicaux en ce qui concerne tous
les aspects pertinents de l'6conomie des bois tropicaux;

b) Favoriser l'expansion et la diversification du commerce international des bois
tropicaux et l'am6lioration des caract6ristiques structurelles du march6 des bois tropicaux,
en tenant compte d'une part de l'accroissement A long terme de la consommation et de
la continuit6 des approvisionnements, et d'autre part de prix r6mun6rateurs pour les
producteurs et 6quitables pour les consommateurs et de l'am6lioration de l'acc~s aux
march6s;

c) Favoriser et appuyer la recherche-d6veloppement en vue d'am6liorer la gestion
foresti~re et l'utilisation du bois;

d) Am6liorer l'information sur le march6 en vue d'assurer une plus grande trans-
parence du march6 international des bois tropicaux;

e) Encourager une transformation plus intensive et plus poussde des bois tropicaux
dans les pays membres producteurs en vue de stimuler leur industrialisation et d'accroitre
ainsi leurs recettes d'exportation;

f) Encourager les membres A appuyer et d6velopper les activit~s de reboisement
en bois d'oeuvre tropicaux et de gestion foresti~re;

g) Am6liorer la commercialisation et la distribution des exportations de bois
tropicaux des membres producteurs;

h) Encourager l'dlaboration de politiques nationales visant A assurer de fagon
soutenue l'utilisation et la conservation des forts tropicales et de leurs ressources
g6ndtiques et A maintenir l'6quilibre 6cologique des r6gions int~ress~es.

CHAPITRE II. DtFINITIONS

Article 2. DIfFINITIONS

Aux fins du prdsent Accord :

1) Par , bois tropicaux il faut entendre le bois tropical non conifire usage
industriel (bois d'ceuvre) qui pousse ou est produit dans les pays situ6s entre le Tropique
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du Cancer et le Tropique du Capricorne. Cette expression s'applique aux grumes, sciages,
placages et contre-plaqu6s. Les contre-plaqus qui se composent en partie de coniftres
d'origine tropicale sont dgalement inclus dans la pr6sente d6finition.

2) Par , transformation plus poussde , il faut entendre la transformation de grumes
en produits primaires de bois d'oeuvre tropical et en produits semi-finis et finis compos6s
enti~rement ou presque enti~rement de bois tropicaux;

3) Par membre , il faut entendre un gouvernement, ou une organisation inter-
gouvernementale vis6e A l'article 5, qui a accept6 d'6tre 1i6 par le pr6sent Accord, que
celui-ci soit en vigueur A titre provisoire ou titre d6finitif;

4) Par membre producteur - il faut entendre tout pays dot6 de ressources foresti~res
tropicales et/ou exportateur net de bois tropicaux en termes de volume qui est mentionn6
A l'annexe A et qui devient partie au pr6sent Accord, ou tout pays non mentionn6 A
l'annexe A, dot6 de ressources forestires tropicales et/ou exportateur net de bois
tropicaux en termes de volume, qui devient partie A l'Accord et que le Conseil, avec
l'assentiment dudit pays, d6clare membre producteur;

5) Par - membre consommateur il faut entendre tout pays mentionn6 l'annexe B
qui devient partie au pr6sent Accord, ou tout pays non mentionn6 l'annexe B qui devient
partie l'Accord et que le Conseil, avec l'assentiment dudit pays, d6clare membre
consommateur;

6) Par - Organisation, il faut entendre l'Organisation internationale des bois tro-
picaux institute conform~ment A l'article 3;

7) Par Conseil * il faut entendre le Conseil international des bois tropicaux institu6
conform6ment A l'article 6;

8) Par < vote sp6cial , il faut entendre un vote requ6rant les deux tiers au moins
des suffrages exprim6s par les membres producteurs pr6sents et votants et 60 % au moins
des suffrages exprim6s par les membres consommateurs pr6sents et votants, compt6s
s6par6ment, A condition que ces suffrages soient exprim6s par au moins la moiti6 des
membres producteurs pr6sents et votants et au moins la moiti6 des membres consom-
mateurs pr6sents et votants;

9) Par ,, vote A la majorit6 simple rdpartie - il faut entendre un vote requ6rant plus
de la moiti6 des suffrages exprim6s par les membres producteurs pr6sents et votants
et plus de la moiti6 des suffrages exprim6s par les membres consommateurs pr6sents
et votants, compt6s s~par~ment;

10) Par < exercice > il faut entendre la pdriode allant du 1er janvier au 31 d6cembre
inclus;

11) Par < monnaies librement utilisables, il faut entendre le deutsche mark, le dollar
des Etats-Unis, le franc frangais, la livre sterling, le yen et toute autre monnaie 6ventuelle-
ment d6sign6e par une organisation mon6taire internationale comp6tente comme 6tant
en fait couramment utilis6e pour effectuer des paiements au titre de transactions inter-
nationales et couramment n6goci6e sur les principaux march6s des changes.

CHAPITRE III. ORGANISATION ET ADMINISTRATION

Article 3. CRIATION, SIlGE ET STRUCTURE DE L'ORGANISATION INTERNATIONALE
DES BOIS TROPICAUX

1. Il est cr66 une Organisation internationale des bois tropicaux charg6e d'assurer
la mise en euvre des dispositions du pr6sent Accord et d'en surveiller le fonctionnement.
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2. L'Organisation exerce ses fonctions par l'intermddiaire du Conseil international
des bois tropicaux institud conform6ment A l'article 6, des comit6s et autres organes
subsidiaires vis6s A l'article 24, ainsi que du Directeur ex6cutif et du personnel.

3. Le Conseil, i sa premiere session, d6cide du lieu oii l'Organisation a son si~ge.
4. Le si~ge de l'Organisation est situ6 en tout temps sur le territoire d'un membre.

Article 4. MEMBRES DE L'ORGANISATION

I1 est institu6 deux cat6gories de membres de l'Organisation, A savoir

a) Les membres producteurs; et
b) Les membres consommateurs.

Article 5. PARTICIPATION D'ORGANISATIONS INTERGOUVERNEMENTALES

1. Toute r6f6rence faite dans le pr6sent Accord A des ,, gouvernements >, est r6putde
valoir aussi pour la Communaut6 6conomique europenne et pour toute autre organisation
intergouvernementale ayant des responsabilit6s dans la n6gociation, la conclusion et
l'application d'accords internationaux, en particulier d'accords sur des produits de base.
En consdquence, toute mention, dans le pr6sent Accord, de la signature, de la ratification,
de l'acceptation ou de l'approbation, ou de la notification d'application titre provisoire,
ou de l'adh6sion est, dans le cas desdites organisations intergouvernementales, r6put6e
valoir aussi pour la signature, la ratification, l'acceptation ou l'approbation, ou pour
la notification d'application A titre provisoire, ou pour l'adh6sion, par ces organisations
intergouvernementales.

2. En cas de vote sur des questions relevant de leur comp6tence, lesdites organisa-
tions intergouvernementales disposent d'un nombre de voix 6gal au nombre total de voix
attribuables i leurs Etats membres conform6ment A l'article 10. En pareil cas, les Etats
membres desdites organisations intergouvernementales ne sont pas autoris6s i exercer
leurs droits de vote individuels.

CHAPITRE IV. CONSEIL INTERNATIONAL DES BOIS TROPICAUX

Article 6 COMPOSITION DU CONSEIL INTERNATIONAL DES BOIS TROPICAUX

1. L'autorit6 supreme de l'Organisation est le Conseil international des bois
tropicaux, qui se compose de tous les membres de l'Organisation.

2. Chaque membre est repr6sent6 au Conseil par un seul repr6sentant et peut
d6signer des suppldants et des conseillers pour assister aux sessions du Conseil.

3. Un suppl6ant est habilit6 i agir et A voter au nom du repr6sentant en l'absence
de celui-ci ou dans des circonstances exceptionnelles.

Article 7 POUVOIRS ET FONCTIONS DU CONSEIL

1. Le Conseil exerce tous les pouvoirs et s'acquitte, ou veille A l'accomplissement,
de toutes les fonctions qui sont n6cessaires A l'application des dispositions du pr6sent
Accord.

2. Le Conseil, par un vote sp6cial, adopte les r~glement qui sont n6cessaires A
l'application des dispositions du pr6sent Accord, notamment son r~glement int6rieur,
le r~glement financier de l'Organisation et le statut du personnel. Le r~glement financier
r6git notamment les entr6es et sorties de fonds du compte administratif et du compte
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spdcial. Le Conseil peut, dans son r~glement intdrieur, pr6voir une procddure lui per-
mettant de prendre, sans se r6unir, des d6cisions sur des questions sp6cifiques.

3. Le Conseil tient les archives dont il a besoin pour s'acquitter des fonctions que
le prdsent Accord lui confure.

Article & PRISIDENT ET VICE-PRISIDENT DU CONSEIL

1. Le Conseil 61it pour chaque ann6e civile un Prdsident et un Vice-Prdsident, qui
ne sont pas r6mun6r6s par l'Organisation.

2. Le Pr6sident et le Vice-Prdsident sont 61us, l'un parmi les reprdsentants des
membres producteurs, l'autre parmi ceux des membres consommateurs. La prdsidence
et la vice-pr6sidence sont attribu6es A tour de r6le A chacune des deux cat6gories de
membres pour une annde, 6tant entendu toutefois que cette alternance n'empeche pas
la r66lection, dans des circonstances exceptionnelles, du Pr6sident ou du Vice-Pr6sident,
ou de l'un et de l'autre, si le Conseil en d6cide ainsi par un vote sp6cial.

3. En cas d'absence temporaire du Pr6sident, le Vice-Prdsident assure la pr6sidence
A sa place. En cas d'absence temporaire simultan6e du Pr6sident et du Vice-Pr6sident,
ou en cas d'absence de l'un ou de l'autre ou des deux pour la dur6e du mandat restant
A courir, le Conseil peut 61ire de nouveaux titulaires parmi les repr6sentants des membres
producteurs et/ou parmi les repr6sentants des membres consommateurs, selon le cas,
t titre temporaire ou pour ia durde du mandat restant A courir du ou des pr6d6cesseurs.

Article 9. SESSIONS DU CONSEIL

1. En r~gle g6n6rale, le Conseil se r6unit en session ordinaire au moins une fois
par an.

2. Le Conseil se r6unit en session extraordinaire s'il en d6cide ainsi ou s'il en est
requis :

a) Par le Directeur ex6cutif agissant en accord avec le Pr6sident du Conseil; ou
b) Par une majorit6 des membres producteurs ou une majorit6 des membres con-

sommateurs; ou
c) Par des membres d6tenant au moins 500 voix.
3. Les sessions du Conseil ont lieu au siege de l'Organisation A moins que le Conseil,

par un vote sp6cial, n'en d6cide autrement. Si, sur l'invitation d'un membre, le Conseil
se r6unit ailleurs qu'au siege de l'Organisation, ce membre prend A sa charge les frais
suppl6mentaires qui en r6sultent.

4. Le Directeur ex6cutif annonce les sessions aux membres et leur en communique
l'ordre du jour avec un pr6avis d'au moins six semaines, sauf en cas d'urgence oil le
preavis sera d'au moins sept jours.

Article 10. RtPARTITION DES VOIX

1. Les membres producteurs d6tiennent ensemble 1 000 voix et les membres con-
sommateurs d6tiennent ensemble 1 000 voix.

2. Les voix des membres producteurs sont r6parties comme suit

a) 400 voix sont r6parties 6galement entre les trois regions productrices d'Afrique,
d'Am6rique latine et d'Asie-Pacifique. Les voix ainsi attribu6es A chacune de ces r6gions
sont ensuite r6parties 6galement entre les membres producteurs de cette r6gion;
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b) 300 voix sont rdparties entre les membres producteurs selon la part de chacun
dans les ressources foresti~res tropicales totales de tous les membres producteurs; et

c) 300 voix sont r6parties entre les membres producteurs proportionnellement A
la valeur moyenne de leurs exportations nettes de bois tropicaux pendant la derni~re
pdriode triennale pour laquelle les chiffres d6finitifs sont disponibles.

3. Nonobstant les dispositions du paragraphe 2 du prdsent article, le total des voix
attribudes conform6ment au paragraphe 2 du prdsent article aux membres producteurs
de la r6gion d'Afrique est rdparti 6galement entre tous les membres producteurs de ladite
rdgion. S'il reste des voix, chacune de ces voix est attribu6e A un membre producteur
de la r6gion d'Afrique : la premiere au membre producteur qui obtient le plus grand
nombre de voix calcul6 conform6ment au paragraphe 2 du prdsent article, la deuxi~me
au membre producteur qui vient au second rang par le nombre de voix obtenues, et ainsi
de suite jusqu' ce que toutes les voix restantes aient 6t6 rdparties.

4. Aux fins de calcul de la repartition des voix conform~ment au paragraphe 2 b
du pr6sent article, il faut entendre par - ressources foresti~res tropicales - les formations
foresti~res feuillues denses productives telles qu'elles sont ddfinies par l'Organisation
des Nations Unies pour l'alimentation et l'agriculture (FAO).

5. Les voix des membres consommateurs sont r6parties comme suit : chaque
membre consommateur dispose de 10 voix de base; le reste des voix est rdparti entre
les membres consommateurs proportionnellement au volume moyen de leurs importations
nettes de bois tropicaux pendant la p6riode triennale commenqant quatre ann6es civiles
avant la rdpartition des voix.

6. Le Conseil r6partit les voix pour chaque exercice au debut de sa premiere session
de l'exercice conform6ment aux dispositions du pr6sent article. Cette r6partition demeure
en vigueur pour le reste de l'exercice, sous r6serve des dispositions du paragraphe 7
du pr6sent article.

7. Quand la composition de l'Organisation change ou quand le droit de vote d'un
membre est suspendu ou r6tabli en application d'une disposition du pr6sent Accord, le
Conseil procde A une nouvelle r6partition des voix l'int6rieur de la cat6gorie ou des
cat6gories de membres en cause, conform6ment aux dispositions du pr6sent article. Le
Conseil fixe alors la date A laquelle la nouvelle rdpartition des voix prend effet.

8. I1 ne peut y avoir de fractionnement de voix.

Article 11. PROCtDURE DE VOTE AU CONSEIL

1. Chaque membre dispose, pour le vote, du nombre de voix qu'il d6tient et aucun
membre ne peut diviser ses voix. Un membre n'est toutefois pas tenu d'exprimer dans
le m~me sens que ses propres voix celles qu'il est autoris6 4 utiliser en vertu du para-
graphe 2 du pr6sent article.

2. Par notification 6crite adressde au Pr6sident du Conseil, tout membre produc-
teur peut autoriser, sous sa propre responsabilit6, tout autre membre producteur, et tout
membre consommateur peut autoriser, sous sa propre responsabilit6, tout autre membre
consommateur, A repr6senter ses int6r~ts et A utiliser ses voix ' toute s6ance du Conseil.

3. Un membre qui s'abstient est rdput6 ne pas avoir utilis6 ses voix.

Article 12. DtCISIONS ET RECOMMANDATIONS DU CONSEIL

1. Le Conseil s'efforce de prendre toutes ses d6cisions et de faire toutes ses recom-
mandations par consensus. A d6faut de consensus, toutes les d6cisions et toutes les
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recommandations du Conseil sont adopt6es par un vote A la majoritd simple r6partie,
A moins que le pr6sent Accord ne pr6voie un vote sp6cial.

2. Quand un membre invoque les dispositions du paragraphe 2 de l'article 11 et
que ses voix sont utilis6es une s6ance du Conseil, ce membre est consid6r6, aux fins
du paragraphe I du pr6sent article, comme pr6sent et votant.

Article 13. QUORUM AU CONSEIL

1. Le quorum requis pour toute s6ance du Conseil est constitud par la pr6sence
de la majorit6 des membres producteurs et de la majorit6 des membres consommateurs,
sous rdserve que les membres ainsi pr6sents d6tiennent les deux tiers au moins du total
des voix dans leur cat6gorie.

2. Si le quorum d6fini au paragraphe 1 du pr6sent article n'est pas atteint le jour
fix6 pour la s6ance ni le lendemain, le quorum est constitu6 les jours suivants de la session
par la pr6sence de la majorit6 des membres producteurs et de la majorit6 des membres
consommateurs, sous r6serve que les membres ainsi pr6sents d6tiennent la majorit6 du
total des voix dans leur cat6gorie.

3. Tout membre repr6sent6 conform6ment au paragraphe 2 de l'article 11 est
consid6r6 comme present.

Article 14. COOPtRATION ET COORDINATION AVEC D'AUTRES ORGANISATIONS

1. Le Conseil prend toutes dispositions appropri6es aux fins de consultation ou
de coop6ration avec l'Organisation des Nations Unies et ses organes, tels que la Con-
f6rence des Nations Unies sur le commerce et le d6veloppement (CNUCED), l'Organisa-
tion des Nations Unies pour le d6veloppement industriel (ONUDI), le Programme des
Nations Unies pour l'environnement (PNUE), le Programme des Nations Unies pour
le d6veloppement (PNUD) et le Centre du commerce international CNUCED/GATT,
et avec l'Organisation des Nations Unies pour l'alimentation et l'agriculture (FAO) et
les autres institutions sp6cialis6es des Nations Unies et organisations intergouvernemen-
tales, gouvernementales et non gouvernementales qui seraient approprides.

2. L'Organisation utilise, dans toute la mesure possible, les facilitds, services et
connaissances sp6cialis6s d'organisations intergouvernementales, gouvernementales ou
non gouvernementales existantes afin d'6viter le chevauchement des efforts r6alisds pour
atteindre les objectifs du pr6sent Accord et de renforcer la compl6mentarit6 et l'efficacit6
de leurs activit6s.

Article 15. ADMISSION D'OBSERVATEURS

Le Conseil peut inviter tout gouvernement non membre, ou l'une quelconque des
organisations vis6es aux articles 14, 20 et 27, que concernent les bois tropicaux A assister
en qualit6 d'observateur A l'une quelconque des reunions du Conseil.

Article 16 LE DIRECTEUR EXtCUTIF ET LE PERSONNEL

1. Le Conseil, par un vote spdcial, nomme le Directeur exdcutif.
2. Les modalit6s et conditions d'engagement du Directeur ex6cutif sont fix6es par

le Conseil.
3. Le Directeur ex6cutif est le plus haut fonctionnaire de l'Organisation; il est

responsable devant le Conseil de l'administration et du fonctionnement du pr6sent Accord
en conformit6 des d6cisions du Conseil.
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4. Le Directeur exdcutif nomme le personnel conform6ment au statut arr~t6 par
le Conseil. A sa premiere session le Conseil fixe, par un vote sp6cial, l'effectif du per-
sonnel des cadres sup6rieurs et de la cat6gorie des administrateurs que le Directeur
ex6cutif est autoris6 A nommer. Toute modification de l'effectif du personnel des cadres
sup6rieurs et de la cat6gorie des adminstrateurs est d6cid6e par le Conseil par un vote
sp6cial. Le personnel est responsable devant le Directeur ex6cutif.

5. Ni le Directeur exdcutif ni aucun membre du personnel ne doivent avoir d'intdrt
financier dans l'industrie ou le commerce des bois tropicaux, ni dans des activit6s com-
merciales connexes.

6. Dans l'exercice de leurs fonctions, le Directeur ex6cutif et les autres membres
du personnel ne sollicitent ni n'acceptent d'instructions d'aucun membre ni d'aucune
autorit6 ext6rieure A l'Organisation. Ils s'abstiennent de tout acte incompatible avec leur
situation de fonctionnaires internationaux responsables en dernier ressort devant le
Conseil. Chaque membre de l'Organisation doit respecter le caract~re exclusivement
international des responsabilit6s du Directeur exdcutif et des autres membres du personnel
et ne pas chercher A les influencer dans l'exercice de leurs responsabilit6s.

CHAPITRE V. PRIVILLGES ET IMMUNITES

Article 17 PRIVILItGES ET IMMUNITIS

1. L'Organisation a la personnalit6 juridique. Elle a, en particulier, la capacit6 de
contracter, d'acqu6rir et de c6der des biens meubles et immeubles et d'ester en justice.

2. L'Organisation entreprend, aussit6t que possible apr~s l'entr6e en vigueur du
pr6sent Accord, de conclure avec le gouvernement du pays oi son si~ge doit 8tre situ6
(ci-apr~s d6nomm6o le Gouvernement h6te ,) un accord (ci-apr~s d6nomm6 ,l'Accord
de si~ge >) touchant le statut, les privileges et les immunit6s de l'Organisation, de son
Directeur ex6cutif, de son personnel et de ses experts, ainsi que des reprdsentants des
membres, qui sont n6cessaires A l'exercice de leurs fonctions.

3. En attendant la conclusion de l'Accord de si~ge visd au paragraphe 2 du pr6sent
article, l'Organisation demande au Gouvernement h6te d'exon6rer d'imp6ts, dans les
limites de sa 16gislation nationale, les 6moluments vers6s par l'Organisation A son per-
sonnel et les avoirs, revenus et autres biens de l'Organisation.

4. L'Organisation peut aussi conclure avec un ou plusieurs autres pays des accords,
qui doivent 6tre approuv6s par le Conseil, touchant les pouvoirs, privileges et immunit6s
qui peuvent 6tre n6cessaires A la bonne application du present Accord.

5. Si le si~ge de l'Organisation est transf6r6 dans un autre pays, le membre en
question conclut aussit6t que possible, avec l'Organisation, un accord de si~ge qui doit
&re approuv6 par le Conseil.

6. L'Accord de si~ge est ind6pendant du pr6sent Accord. Toutefois, il prend fin:
a) Par consentement mutuel du Gouvernement h6te et de l'Organisation;
b) Si le si~ge de l'Organisation est transfdr6 hors du territoire du Gouvernement h6te; ou
c) Si l'Organisation cesse d'exister.

CHAPITRE VI. DISPOSITIONS FINANCItRES

Article 18. COMPTES FINANCIERS

1. I1 est institu6 deux comptes
a) Le compte administratif; et
b) Le compte sp6cial.
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2. Le Directeur ex6cutif est responsable de la gestion de ces comptes et le Conseil
pr6voit dans son r~glement intfrieur les dispositions n6cessaires.

Article 19. COMPTE ADMINISTRATIF

1. Les d6penses requises pour l'administration du pr6sent Accord sont imputdes
sur le compte administratif et sont couvertes au moyen de contributions annuelles versdes
par les membres, conform6ment A leurs proc6dures constitutionnelles ou institutionnelles
respectives, et calcul6es conform6ment aux paragraphes 3, 4 et 5 du pr6sent article.

2. Les d6penses des d616gations au Conseil, aux comit6s et A tous autres organes
subsidiaires du Conseil vis6s A l'article 24 sont A la charge des membres int6ressds. Quand
un membre demande des services spdciaux A l'Organisation, le Conseil requiert ce
membre d'en prendre le cofit A sa charge.

3. Avant la fin de chaque exercice, le Conseil adopte le budget administratif de
l'Organisation pour l'exercice suivant et fixe la contribution de chaque membre A ce
budget.

4. Pour chaque exercice, la contribution de chaque membre au budget administratif
est proportionnelle au rapport qui existe, au moment de l'adoption du budget administratif
dudit exercice, entre le nombre de voix de ce membre et le nombre total des voix de
l'ensemble des membres. Pour la fixation des contributions, les voix de chaque membre
se comptent sans prendre en consid6ration la suspension des droits de vote d'un membre
ni la nouvelle r6partition des voix qui en r6sulte.

5. Le Conseil fixe la contribution initiale de tout membre qui adhere A l'Organisa-
tion apr~s l'entr6e en vigueur du pr6sent Accord en fonction du nombre de voix que
ce membre doit d6tenir et de la fraction non 6coul6e de l'exercice en cours, mais les
contributions demand6es aux autres membres pour 1'exercice en cours ne s'en trouvent
pas chang6es.

6. Les contributions au premier budget administratif sont exigibles A une date fix6e
par le Conseil A sa premiere session. Les contributions aux budgets administratifs ult6-
rieurs sont exigibles le premier jour de chaque exercice. Les contributions des membres
pour l'exercice au cours duquel ils deviennent membres de l'Organisation sont exigibles
A la date A laquelle ils deviennent membres.

7. Si un membre n'a pas vers6 int6gralement sa contribution au budget administratif
dans les quatre mois qui suivent la date A laquelle elle est exigible en vertu du para-
graphe 6 du pr6sent article, le Directeur ex6cutif lui demande d'en effectuer le paiement
le plus t6t possible. Si ce membre n'a pas encore vers6 sa contribution dans les deux
mois qui suivent cette demande, il est pri6 d'indiquer les raisons pour lesquelles il n'a
pas pu en effectuer le paiement. S'il n'a toujours pas vers6 sa contribution sept mois
apr~s la date A laquelle elle est exigible, ses droits de vote sont suspendus jusqu'au verse-
ment int6gral de sa contribution et un int6r~t au taux appliqu6 par la banque centrale
du pays h6te est pr6lev6 sur la contribution regue en retard, A moins que le Conseil,
par un vote sp6cial, n'en d6cide autrement.

8. Un membre dont les droits ont td suspendus en application du paragraphe 7
du pr6sent article reste tenu de verser sa contribution.

Article 20. COMPTE SPtCIAL

1. I1 est institu6 deux sous-comptes du compte sp6cial
a) Le sous-compte des activit6s pr6alables aux projets; et
b) Le sous-compte des projets.
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2. Les sources possibles de financement du compte sp6cial sont les suivantes :
a) Le deuxi~me compte du Fonds commun pour les produits de base, quand il entrera

en activit6;
b) Les institutions financi~res r6gionales et internationales; et
c) Les contributions volontaires.
3. Les ressources du compte sp6cial ne sont utilis6es que pour des projets approuvds

ou pour des activit6s pr6alables aux projets.
4. Toutes les d6penses inscrites au sous-compte des activitds pr6alables aux projets

sont rembours6es par imputation sur le sous-compte des projets si les projets sont ensuite
approuvds et financ6s. Si, dans les six mois qui suivent 'entr6e en vigueur du pr6sent
Accord, le Conseil n'a pas requ de fonds pour le sous-compte des activit6s prdalables
aux projets, il revoit la situation et prend les d6cisions appropri6es.

5. Toutes les recettes se rapportant A des projets bien identifiables sont port6es
au compte sp6cial. Toutes les d6penses relatives A ces projets, y compris la r6mun6ration
et les frais de voyage de consultants et d'experts, sont A imputer sur le compte sp6cial.

6. Le Conseil fixe, par un vote sp6cial, les conditions et modalitds selon lesquelles,
au moment opportun et dans les cas appropri6s, il parrainerait des projets en vue de
leur financement au moyen de pr~ts, lorsqu'un ou plusieurs membres ont volontairement
assum6 toutes obligations et responsabilit~s concernant ces pr~ts. L'Organisation n'assume
aucune obligation pour ces prts.

7. Le Conseil peut d6signer et parrainer toute entit6, avec l'agr6ment de celle-ci,
y compris un membre ou groupe de membres, qui recevra des pr6ts pour le financement
de projets approuvds et assumera toutes les obligations qui en d6coulent, 6tant entendu
que l'Organisation se r6serve le droit de surveiller l'emploi des ressources et de suivre
l'ex6cution des projets ainsi financ6s. Toutefois, l'Organisation n'est pas responsable des
garanties donn6es volontairement par un membre quelconque ou par d'autres entit6s.

8. L'appartenance A l'Organisation n'entraine, pour aucun membre, de responsabilit6
quelconque A raison des emprunts contract6s ou des pr~ts consentis pour des projets
par tout autre membre ou toute autre entit6.

9. Si des contributions volontaires sans affectation d6termin6e sont offertes A
l'Organisation, le Conseil peut accepter ces fonds. Les fonds en question peuvent 8tre
utilis6s pour des activit6s pr6alables aux projets, ainsi que pour des projets approuv6s.

10. Le Directeur ex6cutif s'attache A rechercher, aux conditions et selon les modalit6s
que le Conseil peut fixer, un financement ad6quat et star pour les projets approuv6s par
le Conseil.

11. Les contributions vers6es pour des projets approuv6s d6termin6s ne sont utilis6es
que pour les projets auxquels elles 6taient initialement destin6es, A moins que le Conseil
n'en d6cide autrement avec l'accord du contribuant. Apr~s l'ach~vement d'un projet,
l'Organisation restitue A chaque contribuant aux projets sp6cifiques le solde 6ventuel
des fonds, au prorata de la part de chacun dans le total des contributions initialement
vers6es pour financer ce projet, A moins que le contribuant n'en convienne autrement.

Article 21. MODES DE PAIEMENT

1. Les contributions au compte administratif sont payables en monnaies librement
utilisables et ne sont pas assujetties A des restrictions de change.

2. Les contributions financi~res au compte sp6cial sont payables en monnaies libre-
ment utilisables et ne sont pas assujetties A des restrictions de change.
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3. Le Conseil peut aussi d6cider d'accepter des contributions au compte sp6cial
sous d'autres formes, y compris sous forme de mat6riel ou personnel scientifique et
technique, pour r6pondre aux besoins des projets approuv6s.

Article 22. VIRIFICATION ET PUBLICATION DES COMPTES

1. Le Conseil nomme des v6rificateurs ind6pendants charg6s de v6rifier les comptes
de l'Organisation.

2. Un dtat du compte administratif et un dtat du compte spdcial, vdrifi6s par les
v6rificateurs inddpendants, sont mis A la disposition des membres aussit6t que possible
apr~s la fin de chaque exercice, mais pas plus de six mois apr~s cette date, et le Conseil
les examine en vue de leur approbation A sa session suivante, selon qu'il convient. Un
6tat rdcapitulatif des comptes et du bilan v6rifids est ensuite publid.

CHAPITRE vii. ACTIVITIS OPtRATIONNELLES

Article 23. PROJETS

1. Toutes les propositions de projets sont prdsent6es A l'Organisation par les
membres et sont examin6es par le comit6 compdtent.

2. Pour atteindre les objectifs dnoncds A l'article premier, le Conseil examine toutes
les propositions de projets concernant la recherche-ddveloppement, l'information sur
le march6, la transformation plus poussde et plus intensive dans les pays membres pro-
ducteurs en d6veloppement, et le reboisement et la gestion foresti~re, ainsi que la re-
commandation prdsent6e par le comitd compdtent; les propositions de projets concernant
les bois tropicaux tels qu'ils sont d6finis au paragraphe 1 de l'article 2 peuvent porter
sur des produits de bois tropicaux autres que les produits 6num6r6s au paragraphe 1
de l'article 2. Cette disposition s'applique aussi, dans les cas approprids, aux fonctions
des comit6s telles qu'elles sont d6finies A l'article 25.

3. En se fondant sur les crit~res dnonc6s au paragraphe 6 ou au paragraphe 7 du
pr6sent article, le Conseil, par un vote sp6cial, approuve les projets en vue de leur
financement ou de leur parrainage conform6ment A l'article 20.

4. Le Conseil prend de faqon continue des dispositions en vue de la mise en oeuvre
des projets approuv6s et, pour s'assurer de leur efficacit6, en suit l'ex6cution.

5. Les projets de recherche-d6veloppement devraient concerner au moins un des
cinq secteurs ci-apr~s :

a) Utilisation du bois, y compris les essences moins connues et moins employdes;
b) Mise en valeur des for~ts naturelles;
c) D6veloppement du reboisement;
d) Recolte du bois, infrastructure et l'exploitation forestiire, formation de personnel

technique;
e) Cadre institutionnel, planification nationale.

6. Les projets de recherche-d6veloppement approuv6s par le Conseil doivent
rdpondre A chacun des crit~res suivants :

a) Ils devraient avoir trait A la production et A l'utilisation de bois d'ceuvre tropical;
b) Ils devraient 8tre profitables A l'6conomie des bois tropicaux dans son ensemble

et pr6senter un int6r~t A la fois pour les membres producteurs et pour les membres
consommateurs;
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c) Ils devraient avoir trait au maintien et l'expansion du commerce international
des bois tropicaux;

d) Ils devraient offrir des perspectives raisonnables de r6sultats 6conomiques positifs
par rapport aux coots;

e) Ils doivent faire appel au maximum aux instituts de recherche existants et, autant
que possible, 6viter le double emploi.

7. Les projets concernant l'information sur le march6, la transformation plus pouss6e
et plus intensive ainsi que le reboisement et la gestion foresti~re devraient rdpondre au
crit~re b et, autant que possible, aux crit res a, c, d, et e tels qu'ils sont dnonc6s au
paragraphe 6 du pr6sent article.

8. Le Conseil ddcide de l'ordre de priorit6 des projets, compte tenu des intdr~ts
et des caract~ristiques de chacune des regions productrices. Au debut le Conseil donne
la priorit6 aux profils de projets de recherche-ddveloppement ent6rin6s par la sixi~me
Rdunion pr~paratoire sur les bois tropicaux au titre du Programme int6gr6 pour les
produits de base et tous autres projets que le Conseil peut approuver.

9. Le Conseil peut, par un vote spdcial, cesser de parrainer un projet.

Article 24. INSTITUTION DE COMITES

1. Les comitds ci-apr~s sont instituds par le prdsent Accord en tant qu'organes
permanents de l'Organisation :
a) Comit6 de l'information 6conomique et de l'information sur le march6;

b) Comit6 du reboisement et de la gestion foresti~re; et

c) Comit6 de l'industrie foresti~re.

2. Le Conseil peut, par un vote special, instituer les autres comit6s et organes
subsidiaires qu'il juge approprids et n6cessaires.

3. Les comit~s et organes subsidiaires vis6s aux paragraphes 1 et 2 du present article
sont responsables devant le Conseil et travaillent sous sa direction g~n6rale. Les r6unions
des comit~s et organes subsidiaires sont convoquees par le Conseil.

4. Chaque comit6 est ouvert k la participation de tous les membres. Le r glement
intdrieur des comit6s est arrt6 par le Conseil.

Article 25. FONCTIONS DES COMITES

1. Les fonctions du Comit6 de l'information 6conomique et de l'information sur
le march6 sont les suivantes :

a) Examiner de fagon suivie si les statistiques et autres renseignements dont
l'Organisation a besoin sont disponibles et de bonne qualitd;

b) Analyser les donndes statistiques et indicateurs sp~cifiques mentionnds A l'an-
nexe C pour la surveillance du commerce international des bois tropicaux;

c) Suivre de mani~re continue le march6 international des bois tropicaux, sa situation
courante et ses perspectives court terme A partir des donn~es vis6es l'alin~a b ci-
dessus et des autres informations pertinentes;

d) Adresser des recommandations au Conseil touchant les 6tudes et la nature des
6tudes qu'il y a lieu d'entreprendre sur les bois tropicaux, y compris les perspectives
A long terme du march6 international des bois tropicaux, suivre l'ex6cution des 6tudes
demand6es par le Conseil et les examiner;
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e) S'acquitter de toutes autres tfiches qui lui sont confi6es par le Conseil au sujet
des aspects dconomiques, techniques et statistiques des bois tropicaux;

f) Faciliter l'apport d'un concours technique aux membres producteurs pour l'am6-
lioration de leurs services statistiques pertinents.

2. Les fonctions du Comit6 du reboisement et de la gestion foresti~re sont les
suivantes :

a) Suivre de manire continue l'appui et I'assistance apport6s, aux niveaux national
et international, pour le reboisement et la gestion foresti~re en vue de la production de
bois d'oeuvre tropicaux;

b) Encourager l'accroissement de l'assistance technique aux programmes nationaux
de reboisement et de gestion foresti~re;

c) Evaluer les besoins et d6terminer toutes les sources possibles de financement
pour le reboisement et la gestion forestire;

d) Revoir r6guli~rement les besoins futurs du commerce international des bois
d'ceuvre tropicaux et, sur cette base, d6terminer et examiner les plans et mesures
appropri6s possibles dans le domaine du reboisement et de la gestion foresti~re;

e) Faciliter le transfert des connaissances en mati~re de reboisement et de gestion
foresti~re, avec le concours des organisations comp~tentes;

f) Coordonner et harmoniser ces activit~s en vue d'une coop6ration dans le domaine
du reboisement et de la gestion foresti~re avec les activit6s pertinentes men6es ailleurs,
notamment dans le cadre de la FAO, du PNUE, de la Banque mondiale, des banques
r6gionales et d'autres organisations comp6tentes.

3. Les fonctions du Comit6 de l'industrie foresti~re sont les suivantes

a) Promouvoir la coop6ration entre pays producteurs et pays consommateurs en tant
que partenaires dans le d6veloppement des activit6s de transformation assurees par les
pays membres producteurs, notamment dans les domaines suivants

i) transfert de technologie

ii) formation;
iii) normalisation de la nomenclature des bois tropicaux;
iv) harmonisation des spdcifications concernant les produits transformds;
v) encouragements l'investissement et aux entreprises communes; et

vi) commercialisation;
b) Favoriser l'6change d'informations pour faciliter les changements structurels

qu'implique la transformation plus intensive et plus pouss6e dans l'intdret A la fois des
membres producteurs et des membres consommateurs;

c) Suivre les activit6s en cours dans ce domaine et d6gager et examiner les probh~mes
et leurs solutions 6ventuelles en coop6ration avec les organisations comp6tentes;

d) Encourager 'accroissement de l'assistance technique aux programmes nationaux
de transformation des bois tropicaux.

4. La recherche-ddveloppement est une fonction commune des comit6s instituds
en vertu du paragraphe 1 de l'article 24.

5. Vu les rapports 6troits qui existent entre la recherche-ddveloppement, le reboise-
ment et la gestion foresti~re, la transformation plus intensive et plus pouss6e et l'infor-
mation sur le march6, chacun des comit6s permanents, outre les fonctions qui lui sont
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attribu6es ci-dessus, devra, concernant les propositions de projets dont il sera saisi, y
compris les propositions relatives A la recherche-d6veloppement dans le domaine de sa
comp6tence :

a) Examiner et 6valuer sur le plan technique les propositions de projets;

b) Conform6ment aux directives g6n6rales fix6es par le Conseil, d6cider des activit6s
prdalables n~cessaires pour fair des recommandations au Conseil au sujet des propositions
de projets, et mettre en ceuvre ces activit6s;

c) Ddterminer quelles sont les sources possibles de financement des projets parmi
celles qui sont vis6es au paragraphe 2 de l'article 20;

d) Suivre l'ex6cution des projets et assurer le rassemblement et la diffusion de leurs
r6sultats aussi largement que possible, au profit de tous les membres;

e) Faire des recommandations au Conseil au sujet des projets;
f) S'acquitter de toutes autres tAches relatives aux projets qui lui sont confi6es par

le Conseil.

6. Dans l'ex6cution de ces fonctions communes, chacun des comit6s doit tenir
compte de la n6cessit6 de renforcer la formation de personnel dans les pays membres
producteurs, d'examiner et proposer des modalitds pour l'organisation ou le renforce-
ment des activit6s et de la capacit6 de recherche-d6veloppement des membres, en
particulier des membres producteurs, et de promouvoir le transfert de savoir-faire et
de techniques en mati~re de recherche entre les membres, en particulier entre les membres
producteurs.

CHAPITRE VIII. RELATIONS AVEC LE FONDS COMMUN POUR LES PRODUITS DE BASE

Article 26 RELATIONS AVEC LE FONDS COMMUN POUR LES PRODUITS DE BASE

Lorsque le Fonds commun entrera en activit6, l'Organisation tirera pleinement parti
des facilit6s du deuxi~me compte dudit Fonds commun, conform6ment aux principes
6noncds dans l'Accord portant cr6ation du Fonds commun pour les produits de base.

CHAPITRE IX. STATISTIQUES, ETUDES ET INFORMATION

Article 27 STATISTIQUES, IETUDES ET INFORMATION

1. Le Conseil 6tablit des relations 6troites avec les organisations intergouvernemen-
tales, gouvernementales et non gouvernementales appropri6es, pour contribuer A ce que
des donndes et informations r6centes et fiables soient disponibles sur tous les facteurs
concernant les bois tropicaux. L'Organisation, en coopdration avec ces organisations,
rassemble, classe et au besoin publie, en ce qui concerne la production, l'offre, le com-
merce, les stocks, la consommation et les prix du march6 des bois tropicaux, ainsi que
les secteurs connexes, les statistiques n6cessaires au fonctionnement du pr6sent Accord.

2. Les membres communiquent, autant que leur l6gislation nationale le permet
et dans un d6lai raisonnable, les statistiques et informations demand6es par le Conseil
au sujet des bois tropicaux.

3. Le Conseil fait 6tablir toutes 6tudes n6cessaires sur les tendances et sur les
probl~mes A court et A long terme du march6 mondial des bois tropicaux.

4. Le Conseil veille ce que les informations communiquees par les membres ne
puissent re utilis6es de mani~re porter atteinte au secret des op6rations des particuliers
ou des soci6t6s qui produisent, transforment ou commercialisent des bois tropicaux.
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Article 28. RAPPORT ET EXAMEN ANNUELS

1. Le Conseil publie, dans les six mois qui suivent la fin de chaque annde civile,
un rapport annuel sur ses activit6s et tous autres renseignements qu'il juge approprids.

2. Le Conseil examine et 6value chaque annde la situation mondiale des bois
tropicaux et il proc~de A un 6change de vues sue les perspectives de l'6conomie mondiale
des bois tropicaux et sur les autres questions qui s'y rattachent 6troitement, y compris
les aspects 6cologiques et ceux qui ont trait A l'environnement.

3. L'examen se fait A l'aide :
a) Des renseignements communiquds par les membres sur la production nationale,

le commerce, l'offre, les stocks, la consommation et les prix des bois tropicaux;
b) Des donndes statistiques et indicateurs sp6cifiques fournis par les membres sur

les domaines dnum6r6s A l'annexe C; et
c) Des autres renseignements pertinents que le Conseil peut se procurer soit directe-

ment, soit par l'interm6diaire des organismes approprids des Nations Unies et des organi-
sations intergouvernementales, gouvernementales ou non gouvernementales approprides.

4. Les r6sultats de l'examen sont consign6s dans les rapports sur les ddlibdrations
du Conseil.

CHAPITRE X. DISPOSITIONS DIVERSES

Article 29. PLAINTES ET DIFFERENDS

Toute plainte contre un membre pour manquement aux obligations que le prdsent
Accord lui impose et tout diffdrend relatif A l'interpr6tation ou A l'application du pr6sent
Accord sont d6f6r6s au Conseil pour d6cision. Les d6cisions du Conseil en la matire
sont d6finitives et ont force obligatoire.

Article 30. OBLIGATIONS GtNERALES DES MEMBRES

1. Pendant la durde du pr6sent Accord, les membres mettent tout en oeuvre et
coop~rent pour favoriser la rdalisation de ses objectifs et pour 6viter toute action qui
y serait contraire.

2. Les membres s'engagent A accepter d'8tre lis par les d6cisions que le Conseil
prend en vertu des dispositions du pr6sent Accord et veillent A s'abstenir d'appliquer
des mesures qui auraient pour effet de limiter ou de contrecarrer ces d6cisions.

Article 31. DISPENSES

1. Quand des circonstances exceptionnelles ou des raisons de force majeure qui
ne sont pas express6ment envisag6es dans le pr6sent Accord l'exigent, le Conseil peut,
par un vote sp6cial, dispenser un membre d'une obligation prescrite par le prdsent Accord
si les explications donn6es par ce membre le convainquent quant aux raisons qui l'em-
p~chent de respecter cette obligation.

2. Le Conseil, quand il accorde une dispense A un membre en vertu du paragraphe 1
du prdsent article, en pr6cise les modalit6s, les conditions, la dur6e et les motifs.

Article 32. MESURES DIFFERENCIEES ET CORRECTIVES ET MESURES SPtCIALES

1. Les membres en d6veloppement importateurs dont les intdrets sont 16sds par
des mesures prises en application du prdsent Accord peuvent demander au Conseil des
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mesures diffdrenci6es et correctives approprides. Le Conseil envisage de prendre des
mesures approprides conform6ment A la section III, paragraphes 3 et 4, de la r6solu-
tion 93 (IV) de la Conf6rence des Nations Unies sur le commerce et le d6veloppement.

2. Les membres appartenant la cat6gorie des pays les moins avanc6s telle qu'elle
est ddfinie par l'Organisation des Nations Unies peuvent demander au Conseil A b6n6ficier
de mesures sp6ciales conform6ment A la section III, paragraphe 4, de la r6solution 93 (IV)
et au paragraphe 82 du Nouveau programme substantiel d'action pour les ann6es 80 en
faveur des pays les moins avanc6s.

CHAPITRE XI. DISPOSITIONS FINALES

Article 33. DEPOSITAIRE

Le Secrdtaire g6n6ral de l'Organisation des Nations Unies est ddsignd comme
ddpositaire du pr6sent Accord.

Article 34. SIGNATURE, RATIFICATION, ACCEPTATION ET APPROBATION

1. Le pr6sent Accord sera ouvert A la signature des gouvernements invitds A la
Conf6rence des Nations Unies sur les bois tropicaux, 1983, au Si~ge de l'Organisation
des Nations Unies, du 2 janvier 1984 jusqu'i un mois apr~s la date de son entr6e en
vigueur.

2. Tout gouvernement visd au paragraphe 1 du prdsent article peut
a) Au moment de signer le prdsent Accord, d6clarer que par cette signature il exprime

son consentement A 6tre lid par le prdsent Accord (signature d6finitive); ou
b) Apr~s avoir sign6 le pr6sent Accord, le ratifier, Faccepter ou l'approuver par

le d6p6t d'un instrument cet effet aupr~s du d6positaire.

Article 35. ADHtSION

1. Les gouvernements de tous les Etats peuvent adh6rer au prdsent Accord aux
conditions d6termin6es par le Conseil, qui comprennent un d6lai pour le d6p6t des
instruments d'adhdsion. Le Conseil peut toutefois accorder une prorogation aux gouverne-
ments qui ne sont pas en mesure d'adh6rer dans le ddlai fix6.

2. L'adh6sion se fait par le d6p6t d'un instrument d'adh6sion aupr~s du d6positaire.

Article 36 NOTIFICATION D'APPLICATION A TITRE PROVISOIRE

Un gouvernement signataire qui a l'intention de ratifier, d'accepter ou d'approuver
le pr6sent Accord, ou un gouvernement pour lequel le Conseil a fix6 des conditions
d'adh6sion mais qui n'a pas encore pu d6poser son instrument, peut A tout moment notifier
au d6positaire qu'il appliquera le pr6sent Accord A titre provisoire, soit quand celui-ci
entrera en vigueur conform6ment A P'article 37, soit, s'il est ddjA en vigueur, h une date
sp6cifide.

Article 37 - ENTRtE EN VIGUEUR

1. Le pr6sent Accord entrera en vigueur A titre d6finitif le ler octobre 1984 ou
toute date ultdrieure si 12 gouvernements de pays producteurs d6tenant au moins 55 %
du total des voix attribudes conform6ment l'annexe A du pr6sent Accord et 16 gouverne-
ments de pays consommateurs d6tenant au moins 70 % du total des voix attribu6es con-
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form~ment l'annexe B du present Accord ont sign6 d~finitivement le pr6sent Accord
ou l'ont ratifid, acceptd ou approuv6, ou y ont adhdr6, conform6ment au paragraphe 2
de l'article 34 ou 4 I'article 35.

2. Si le pr6sent Accord n'est pas entr6 en vigueur A titre d6finitif le 1er octobre
1984, il entrera en vigueur A titre provisoire A cette date ou A toute date se situant dans
les six mois qui suivent si 10 gouvernements de pays producteurs d6tenant au moins 50 %
du total des voix attribudes conform6ment 4 l'annexe A du pr6sent Accord et 14 gou-
vernements de pays consommateurs d6tenant au moins 65 % du total des voix attribu6es
conform6ment A l'annexe B du pr6sent Accord ont sign6 d6finitivement le prdsent Accord
ou l'ont ratifi6, acceptd ou approuv6 conform6ment au paragraphe 2 de l'article 34, ou
ont notifid au d6positaire, conform6ment A l'article 36, qu'ils appliqueront le pr6sent
Accord A titre provisoire.

3. Si les conditions d'entrde en vigueur prdvues au paragraphe 1 ou au paragraphe 2
du pr6sent article ne sont pas remplies le 1er avril 1985, le Secr6taire g6n6ral de l'Orga-
nisation des Nations Unies invitera les gouvernements qui auront sign6 d6finitivement
le pr6sent Accord ou l'auront ratifi6, accept6 ou approuv6 conform6ment au paragraphe 2
de l'article 34, ou qui auront notifi6 au d6positaire qu'ils appliqueront le pr6sent Accord
A titre provisoire, A se rdunir le plus t6t possible pour d6cider si le prdsent Accord entrera
en vigueur entre eux, A titre provisoire ou d6finitif, en totalit6 ou en partie. Les gouverne-
ments qui d6cideront de mettre le pr6sent Accord en vigueur entre eux A titre provisoire
pourront se r6unir de temps A autre pour reconsid6rer la situation et d6cider si le pr6sent
Accord entrera en vigueur entre eux A titre d6finitif.

4. Pour tout gouvernement qui n'a pas notifi6 au d6positaire, conform6ment 4
l'article 36, qu'il appliquera le pr6sent Accord A titre provisoire et qui d6pose son instru-
ment de ratification, d'acceptation, d'approbation ou d'adh6sion apr~s l'entr6e en vigueur
du pr6sent Accord, l'Accord entrera en vigueur A la date de ce d6p6t.

5. Le Secr6taire g6ndral de l'Organisation des Nations Unies convoquera la premiere
session du Conseil aussit6t que possible apr~s l'entr6e en vigueur du pr6sent Accord.

Article 38. AMENDEMENTS

1. Le Conseil peut, par un vote sp6cial, recommander aux membres un amendement
au prdsent Accord.

2. Le Conseil fixe la date i laquelle les membres doivent avoir notifid au d6positaire
qu'ils acceptent l'amendement.

3. Un amendement entre en vigueur 90 jours apr~s que le d6positaire a requ des
notifications d'acceptation de membres constituant au moins les deux tiers des membres
producteurs et totalisant au moins 85 % des voix des membres producteurs, et de membres
constituant au moins les deux tiers des membres consommateurs et totalisant au moins
85 % des voix des membres consommateurs.

4. Apr~s que le d6positaire a inform6 le Conseil que les conditions requises pour
l'entr6e en vigueur de l'amendement ont t6 satisfaites, et nonobstant les dispositions
du paragraphe 2 du pr6sent article relatives A la date fix6e par le Conseil, tout membre
peut encore notifier au d6positaire qu'il accepte l'amendement, A condition que cette
notification soit faite avant l'entr6e en vigueur de l'amendement.

5. Tout membre qui n'a pas notifid son acceptation d'un amendement A la date A
laquelle ledit amendement entre en vigueur cesse d'8tre partie au pr6sent Accord A
compter de cette date, A moins qu'il n'ait prouv6 au Conseil qu'il n'a pu accepter l'amende-
ment en temps voulu par suite de difficult6s rencontr6es pour mener A terme sa proc6dure
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constitutionnelle ou institutionnelle et que le Conseil ne decide de prolonger pour ledit
membre le d6lai d'acceptation. Ce membre n'est pas li par l'amendement tant qu'il n'a
pas notifi6 qu'il l'accepte.

6. Si les conditions requises pour l'entr6e en vigueur de l'amendement ne sont pas
satisfaites A la date fix6e par le Conseil conform6ment au paragraphe 2 du pr6sent article,
l'amendement est rdputd retir6.

Article 39. RETRAIT

1. Tout membre peut se retirer du present Accord A tout moment apr~s l'entr6e
en vigueur de celui-ci, en notifiant son retrait par 6crit au d6positaire. I1 informe
simultan6ment le Conseil de la d6cision qu'il a prise.

2. Le retrait prend effet 90 jours apr~s que le d~positaire en a requ notification.

Article 40. EXCLUSION

Si le Conseil conclut qu'un membre a manqud aux obligations que le prdsent Accord
lui impose et s'il decide en outre que ce manquement entrave s6rieusement le fonctionne-
ment du pr6sent Accord, il peut, par un vote special, exclure ce membre du pr6sent
Accord. Le Conseil en donne immddiatement notification au d6positaire. Ledit membre
cesse d'etre partie au pr6sent Accord six mois apr~s la date de ia d6cision du Conseil.

Article 41. LIQUIDATION DES COMPTES DES MEMBRES QUI SE RETIRENT OU SONT EXCLUS
OU DES MEMBRES QUI NE SONT PAS EN MESURE DACCEPTER UN AMENDEMENT

1. Le Conseil proc~de A la liquidation des comptes d'un membre qui cesse d'8tre
partie au pr6sent Accord en raison :

a) De la non-acceptation d'un amendement au present Accord en application de
l'article 38;

b) Du retrait du present Accord en application de I'article 39; ou
c) De l'exclusion du pr6sent Accord en application de l'article 40.
2. Le Conseil garde toute contribution vers6e au compte administratif par un

membre qui cesse d'8tre partie au prdsent Accord.
3. Un membre qui a cess6 d'etre partie au prdsent Accord n'a droit aucune part

du produit de la liquidation de l'Organisation ni des autres avoirs de l'Organisation. I1
ne peut lui 6tre imput6 non plus aucune part du deficit 6ventuel de l'Organisation quand
le present Accord prend fin.

Article 42. DURtE, PROROGATION ET FIN DE L'ACCORD

1. Le prdsent Accord restera en vigueur pendant une p6riode de cinq ans A compter
de la date de son entr6e en vigueur i moins que le Conseil ne d6cide, par un vote sp6cial,
de le proroger, de le ren~gocier ou d'y mettre fin conform6ment aux dispositions du
pr6sent article.

2. Le Conseil peut, par un vote sp6cial, d6cider de proroger le pr6sent Accord
pour un maximum de deux p6riodes de deux ann6es chacune.

3. Si, avant I'expiration de la p6riode de cinq ans vis6e au paragraphe 1 du prdsent
article, ou avant l'expiration d'une pdriode de prorogation vis6e au paragraphe 2 du pr6sent
article, selon le cas, un nouvel accord destin6 t remplacer le pr6sent Accord a 6 n6goci6,
mais n'est pas encore entr6 en vigueur titre provisoire ou d6finitif, le Conseil peut,
par un vote spdcial, proroger le pr6sent Accord jusqu't l'entrde en vigueur A titre provisoire
ou d6finitif du nouvel accord.

Vol. 1393. 1-23317



1985 United Nations - Treaty Series - Nations Unies - Recueil des Trait~s 159

4. Si un nouvel accord est n~gocid et entre en vigueur alors que le present Accord
est en cours de prorogation en vertu du paragraphe 2 ou du paragraphe 3 du prdsent
article, le pr6sent Accord, tel qu'il a 6td prorog6, prend fin au moment de l'entr6e en
vigueur du nouvel accord.

5. Le Conseil peut A tout moment, par un vote spdcial, d6cider de mettre fin au
pr6sent Accord avec effet A la date de son choix.

6. Nonobstant ia fin du pr6sent Accord, le Conseil continue d'exister pendant une
p6riode ne d6passant pas 18 mois pour proc6der A la liquidation de i'Organisation, y
compris la liquidation des comptes et, sous rdserve des d6cisions pertinentes A prendre
par un vote sp6cial, il a pendant ladite p6riode les pouvoirs et fonctions qui peuvent
lui 8tre n6cessaires ces fins.

7. Le Conseil notifie au d~positaire toute d6cision prise en vertu du pr6sent article.

Article 43. RtSERVES

Aucune rdserve ne peut tre faite en ce qui concerne l'une quelconque des dispositions
du pr6sent Accord.

EN FOI DE QUOI les soussign6s, dfiment autoris6s A cet effet, ont appos6 leurs signa-
tures sous le pr6sent Accord aux dates indiqu6es.

FAIT ii Gen~ve le dix-huit novembre mil neuf cent quatre-vingt-trois, les textes du
prdsent Accord en anglais, en arabe, en espagnol, en frangais et en russe faisant 6galement
foi. Le texte faisant foi en chinois sera dtabli par le d6positaire et soumis pour adoption

tous les signataires et aux Etats et organisations intergouvernementales qui auront adhdrd
au prdsent Accord'.

ANNEXE A

LISTE DES PAYS PRODUCTEURS DOTES DE RESSOURCES FORESTIERES TROPICALES ET/OU EXPORTA-
TEURS NETS DE BOIS TROPICAUX EN TERMES DE VOLUME, ET REPARTITION DES VOIX AUX FINS
DE L'ARTICLE 37

B irm anie ...................................................... 3 1
B o liv ie ........................................................ 2 1
B r6sil .............................. ! ........................... 130
C olom bie ..................................................... 23
C ongo ........................................................ 20
C osta R ica .................................................... 9
C 6te d'Ivoire .................................................. 2 1
E l Salvador .................................................... 8
E quateur ...................................................... 14
G abon ........................................................ 2 1
G hana ........................................................ 20
G uatem ala ..................................................... 10
H aiti ......................................................... 8
H onduras ..................................................... 9
Inde .................... .............................. 32
Indonesie ...................................................... 139
L ib6ria ........................................................ 20
M adagascar .................................................... 20
M alaisie ...................................................... 126

1 Le texte authentique chinois a 6tabli et circuld par le Secr~taire g6n~ral de I'Organisation des Nations Unies le 7
mai 1984. Aucune objection A la proposition d'adoption n'ayant dtd notifide par les signataires ou les Etats et organisations
internationales qui ont adh6rd IAccord au cours d'une p6riode de 90 jours, ledit texte a 6td considdr6 adopt6 A partir du
5 aot 1984.
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M exique ...................................................... 13
N igdria ....................................................... 20
Panam a ....................................................... 9
Papouasie-Nouvelle-Guin~e ...................................... 24
Prou........................................................25
Philippines ................................................... 43
R~publique centrafricaine ........................................ 20
Rdpublique dominicaine ......................................... 9
Rdpublique-Unie de Tanzanie .................................... 20
R~publique-Unie du Cameroun ................................... 20
Soudan ....................................................... 20
Surinam e ...................................................... 14
T hailande ..................................................... 19
Trinit6-et-Tobago ............................................... 8
V enezuela ..................................................... 15
V iet N am ..................................................... 18
Z aire ......................................................... 2 1

TOTAL 1 000

ANNEXE B

LISTE DES PAYS CONSOMMATEURS ET REPARTITION DES VOIX AUX FINS DE L'ARTICLE 37

A rgentine .....................................................
A ustralie ......................................................
A utriche ......................................................
B ulgarie ......................................................
C anada .......................................................
C h ili .........................................................
Communaut6 6conomique europeenne .............................

Allemagne, R~publique fdd6rale d' ............................
Belgique/Luxembourg .......................................
D anem ark .................................................
F rance ....................................................
G race .....................................................
Irlande ....................................................
Italie ......................................................
Pays-B as ..................................................
Royaume-Uni de Grande-Bretagne et d'Irlande du Nord ..........

E gypte ........................................................
E spagne .......................................................
Etats-Unis d'Am~rique ..........................................
F inlande ......................................................

16
10

(277)
44
21
13
56
14
12
41
35
41
11
24
79
10

Iraq .......................................................... 10
Israel ......................................................... 12
Japon ......................................................... 330
Jordanie ...................................................... 10
M alte ......................................................... 10
N orv~ge ...................................................... 11
Nouvelle-ZM 1ande .............................................. 10
R6publique de Cor6e ............................................ 56
R oum anie ..................................................... 10
Suede ......................................................... 11
S uisse ........................................................ 11
T urquie ....................................................... 10
Union des R~publiques socialistes sovi6tiques ...................... 14
Y ougoslavie ................................................... 12

TOTAL 1 000
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ANNEXE C

DONNtES STATISTIQUES ET INDICATEURS SPICIFIQUES JUGIS NtCESSAIRES
POUR LA SURVEILLANCE DU COMMERCE INTERNATIONAL DES BOIS TROPICAUX*

A communiquer par les A communiquer par les
membres producteurs membres consomateurs

A. Donn6es mensuelles de base
pour surveiller r6gulirement
les principaux courants com-
merciaux de bois tropicaux

B. Donndes et indicateurs
sp6cifiques suppl6mentaires
permettant de d6finir l'offre
et la demande A court terme
de bois tropicaux

C. Autres renseignements
spdcifiques

D. Indicateurs et renseignements
6conomiques de caract~re
g6n6ral touchant directement
ou indirectement le commerce
international des bois
(tropicaux)

Quantitds export6es (valeurs)
par produits, essences,
destination, etc.

Prix moyens f.o.b.
pour des produits et des
essences spdcifiques repr6-
sentatifs des principaux
courants commerciaux

Evaluation p6riodique des
stocks au point d'embarque-
ment et, si possible, des
stades intermddiaires

Production de l'industrie
foresti~re (capacitd) et
consommation/production de
bois d'oeuvre

Quantit6s de bois d'oeuvre
sorties des forets

Taux de fret

Contingents d'exportation -
incitations h l'exportation

Obstacles climatiques - cata-
strophes naturelles

Modifications des droits de
douane et des obstacles non
tarifaires

Quantitds importdes (valeurs)
par produits, essences,
origine, etc.

Prix moyens c.a.f.
pour des produits et des
essences sp6cifiques repr6-
sentatifs des principaux
coutants commerciaux

Evaluation pdriodique des
stocks au point de ddbarque-
ment et, si possible, A des
stades intermddiaires

Proportion de bois tropicaux
dans le commerce total de
bois d'ceuvre

Exportations et rdexportations
de produits du bois

Activitd du secteur du bfti-
ment, mises en chantier de
logements, taux hypoth6caires

Production de meubles

Enqutes sur les utilisations
finales dans les principaux
secteurs consommateurs de
bois tropicaux

Evolution de la mode en
mati~re de placage

Modifications des droits de
douane et des obstacles non
tarifaires

Tendances observdes dans le
remplacement de certains
bois par d'autres et dans le
remplacement du bois par
d'autres produits

Indicateurs financiers et dconomiques pertinents (nationaux et
internationaux) publids : par exemple, produit national brut,
taux de change, taux d'int6r~t, taux d'inflation, termes de
l'dchange. Mesures et politiques nationales et internationales qui
influent sur le commerce international des bois tropicaux.
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* Tableau annexd A I'Accord comme suite au consensus auquel le Comit6 exdcutif de la Confdrence a abouti le 29 mars
1983.

[Pour les pages de signatures, voir p. 207 du present volume.]
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[RUSSIAN TEXT - TEXTE RUSSE]

ME)K)IYHAPOUHOE COFJIAIHEHI/IE 1io TPOIH4ECKOIl
JaPEBECI4HE 1983 FOU

IPEAMBYJIA

CTOpOHbl HaCTo iu.ero CornamueHHa,

ccbiaCb Ha aeKJnapauHo H -IporpaMMy a[eA1CTBHfl nO YCTaHOBfleHHIO HOBOrO
Me)KlayHapoAHoro 3KOHOMHieCKOFO rOPAUKa, IIpHH3[TbIe FeHepawbHorl AccaM6neell,

ccbijiaACb Ha pe3oJ1OtjHH 93 (IV) H 124 (V) o6 HHTerpHpoBaHHor1 nporpaMMe
LjIH cbIpbeBbIX ToBapOB, -pHHnTbIe KoH3epeHixefl OpraHn3alHH 06,enHHeHHbIX
HaunfI HO TOprOBfle H pa3BHTHIO Ha ee qeTBepTOfl H n ITOH ceccHIfx,

nPH3HaBaA Ba)KHOe 3HaqeHHe H Heo6xoXIHMOCTh HagneKatuero H 3tMqeKTHB-
HOrO coxpaHeHHSI H OCBOeHHH TpoIHqeCKHX jIeCOB B uensix o6ecneleHH HX OnTH-
MajibHOrO HcnOJb3OBaHHx npH OaHOBpeMeHHOM roXUaepXKaHHH 3Ko0jorHqecKOro
6anaHca COOTBeTCTBYIOIItHX pariOHOB H 6HocbepbI,

IHPH3HaBaA Ba)KHOCTb TpOIIHqeCKOr JIpeBeCHHbI n1JIS 3KOHOMHKH yqaCTHHKOB,
oco6eHHO aUIA 3KCnOpTa yqaCTHHKOB-npOH3BOaHTeneI4 H aIJ5 IOTpe6HOcTeAI B
IIOCTaBKaX ytacTHHKOB-nOTpe6HTeJiei,

CTpeMHiCb YCTaHOBHTb paMKH Me)KayHapOaHOFO COTPYAHHqeCTBa Me)K1ay
yqaCTHHKaMH-npOH3BOjHTejIIMH H yqaCTHHKaMH-IIOTpe6HTeIMH B OTblCKaHHH
pemueHHf npo6neM, CTOqIIIHX nepea CeKTOPOM TpOHHqeCKOII flpeBeCHHbI,

)aOrOBOPHJIHCb o cnegyioMIeM:

FJIABA I. UEJ1H

Cmamb.9 1. IEJ1H4

ThIJH 1XOCTHxKeHH5I COOTBeTCTBYIOUlHX iuener, rIOCTaBIIeHHbIX Kon(epeHIxHeri
OpraHH3aIHH 061eaHHeHHbiX HaIH HO ToprOB.Tie H pa3BHTHIO B ee pe3oJlfo-
IIH31X 93 (IV) H 124 (V) o6 I4HTerpHpOBaHHOr1 nporpaMMe Uins cbIpbeBbIX ToBapOB,
B 4HTepecax KaK yqaCTHHKOB-npOH3BO2IHTeJief1, TaK H ymaCTHHKOB-IOTpe6HTeJIel
H C yqeTOM CyBepeHHTeTa cTpaH-HpOH3BOAHTeier1 Ha[ CBOHMH npHPOAHbIMH

pecypcaMH teJInMH Me>nyHapoxtHoro cornamuenH no TpoInHqeCKOfl aIpeBecHHe
1983 roaa (B aanbHeli~eM HMeHyeMOFO <<HaCTosmee CornatmeHHe>>) IBJI3IIOTCH:

a) o6ecneqeHne 344eKTHBHOrl OCHOBbl IJIA COTPYXjHHqeCTBa H KOHCYJIbTaiUHft
MewKfly yqacTHHKaMH-npoH3BOUHTensiMH H yqaCTHHKaMH-noTpe6HTeJIHMH
TpOlHqeCKOft apeBeCHHbI nO BCeM COOTBeTCTBYIOIutHM acneKTaM ceKTopa TpOnH-
qecKoi apeBeCHHbI;

b) Co1ieACTBHe pa3BHTH1O H 1BepCHdHKa1XHH MeKayHaPORIHOrI TOprOBJII
TpOHIHqeCKOr1 JIpeBeCHHOfi H yjnyqeHHIO CTPYKTYPbI PbIHKa TpOIHqeCKOfl peBe-
CHHbI C yqeTOM, C OtHOH CTOpOHbI, aonrocpoqnoro poCTa noTpe6neHHA H Henpe-
PbIBHOCTH nOCTaBOK, a c upyrork CTOPOHbl, UeH, BbIFOAHbIX aU1] npOH3BOuHTejnerl
H cnpaBeUJHBbIX aInsI noTpe6HTeieAi, H yjnyqiueHHiO UOCTyna Ha pbIHKH;

c) CoXueCTBHe H nOMOflb HccfleaOBaHHHM H pa3pa6oTKaM B uensIx ynyqleHH
jIecOyCTpOACTBa H yjnyquieHHA HCnOJb3OBaHHA atpeBeCHHbI;
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d) COBeptIeHCTBOBaHHe CHCTeMbI HH4IOpMaUHH 0 PbIHKe C Uejbio o6ecneeHHA
6onbtuefl OCBeaOMjieHHOCTH o Me)KEIyHapOUtHOM PbIHKe TponHqecKofi xapeBeCHHbI;

e) nootupenHe paCtUHpeHHOfl H ambHeiuefl o6pa6OTKH TponHqecKofl Ape-
BeCHHbI B npOH3BORHIUHI4X CTpaHax-yqaCTHHKaX B uenax CoaeriCTBH5R HX HHXUyCTpHa-
IIH3aUHH H TeM CaMbIM yBeJIHqeHHJ9 HX 3KcnOPTHOfI BblpyqKH;

f) nooiipeHne yqaCTHHKOB noX1fep)KHBaTb H pa3BHBaTb leSTenJbHOCTb no BOC-
CTaHOBjieHHIO 3alacoB ienoBofI TpOnHqeCKOfA a1peBeCHHbl H iiecoycTpOrICTBy;

g) CoBepiueHCTBOBaHHe CHCTeMbi c6bITa H pacnpeaenesHH 3KCnOpTa TponH-
qecKoA xIpeBecHHbi yqaCTHHKaMH-npOH3BOU4TeH3IMH;

h) nooilipeHne pa3pa6OTKH HaLIHOHajibHOi HOJIHTHKH, HanpaBjieHHOir Ha
o6ecneqeHHe IOCTOAtHCTBa flOflb3OBfHHH1 TpOnIHqeCKHMH flecaMH, HX oxpaHy H
coxpaHeHe HX reHeTHqeCKHX peCYPCOB H Ha noaiaepKaHue 3KOJIOrHqecKoro 6anaHca
B COOTBeTCTBYIOLUHX perHoHax.

FJIABA II. O-PEULEJIEHHSI

Cmamb.q 2. O1IPElEJEHH45

JUam uener HaCTOnuero CornauieHH.R:

1) l-loa (<TponHqeCKOia XpeBeCHHOfr> riOHHMaeTC3H apeBecHHa IHCTBeHHbIX
nopo09, KOTOpaH npeUiHa3HaqeHa 1 JT npoMbulImeHHOrO HCIOnlb3OBaHHl, nIpOH3-
pacTaeT HJIH npOH3BOIHTCR B CTpaHax, pacnojio)KeHHbIX Me)Ky TpOIHKaMH PaKa
H Ko3epora. TepMHH OXBaTbIBaeT 6peBHa, IHjIoMaTepHanbI, UIOH H KJieeHYIo
4DaHepy. KneeHaA cbaHepa, KOTOpa3H BKJltoqaeT B onpeteneHHofR CTeneHH XBOfHYIO
TponHqeCKYIO glpeBeCHHy, TaKeKe nozina/iaeT nogl AaHHOe onpeueneHHe.

2) "ZUanbHefILuaA o6pa6oTKa>> o3HaqaeT nepepa6oTKy 6peBeH B nepBHqHbie
H3aJI5fl H3 apeBeCHHbI, nonydba6pHKaTbI H rOTOBbie M3XgeniIH, H3rOTOBjieHHbie
nOIHOCTbIO HiIH llOqTH IOJIHOCTbIO H3 TpOnHqeCKOfl a1peBeCHHbI.

3) <<YqaCTHHK>> 03HaqaeT npaBHTerIbCTBO HIlH Me)KnpaBHTeibCTBeHHYIO
opraHH3alIO, yHOM51HYTYIO B CTaTbe 5, KOTOpbie Bblpa3HJIH corIacHe 6bIT
CBI3aHHbIMH HaCTOSIIHM CornaleHreM, He3fBHCHMO OT TOrO, HaXOJIHTCA JIH OHO
B cHne Ha BpeMeHHofA HlIK HOCTOSIHHOfl OCHOBe.

4) <YqaCTHHK-rPOH3BOaHTeiIb>> o3naqaeT jno6yo cTpaHy, o6na aoiuyio
TpOIHqeCKHMH nIeCHbIMH pecypcaMH, H/HMIH mno6oro qHCTOFO 3KcnopTepa TpO-
IIHqeCKofl upeBeCHHb HO (bH3HqeCKOMY o6'beMy, KOTOpbIe YKa3aHbl B npHjIo)Ke-
HHH A H KOTOPbIe CTaHOBATCI yqaCTHHKaMH aanHoro CornameHffrn, 11i nmo6ypo
CTpaHy, o6nauaiowyIo TpOIHqeCKHMH jIeCHbIMH pecypcaMH, HJIH Y1lO6OFrO qHCTOrO
3KCIIOpTepa TponHqeCKorl ApeBeCHHbI no dI13HqeCKOMy o6feMy, KOTOpbIe He YKa-
3aHbI B 3TOM lpHjIo>KeHHH H KOTOpbie CTaHOB5ITC1 yqaCTHHKaMH ZaaHHOrO Co-
rnameHHn H KOTOPbIX COBeT C cornacHA 3THX CTpaH o6 ,lBn3eT yqaCTHHKaMH-
npOH3BOAtHTenHiMH.

5) (<YqaCTHHK-noTpe6HTenb>> o3HaqaeT nlo6y1o cTpaHy, yKa3aHHY1O B fipH-
jiO)KeHHH B, KOTOpaB CTa-OBHTCH1 yqaCTHHKOM aaHHoro CornatmeHHSA, iH nio6yio
cTpaHy, He yKa3aHHYIO B 3TOM npHjIo)KeHHH, KOTOpaBi CTaHOBHTCH yqaCTHHKOM
aaHHoro CornauieHnH. H KOTOPYIO COBeT C cornacnm 3TO CTpaHbi o6 InBIwieT
yqaCTHHKOM-nOTpe6HTeJIeM.

6) <.OpraHH3auHsl> o3HaqaeT Me)KUynapoUtHytO opraHM[3aumo no TponH-
qeCKOrt ApeBeCHHe, CO3fraHHyIO B COOTBeTCTBHH CO CTaTberi 3.
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7) <«CoBeT>> o3HaqaeT MewxiyHapO1HbIrI COBeT no TpOHqeCKOlA xlpeBeCHHe,
CO3,IaHHbIA B COOTBeTCTBHH CO CTaTberl 6.

8) <<KBanIHd)HUHpoBaHHoe 6onibIUHHCTBo roniocoB>> o3HaqaeT no KpafHerl
Mepe 60% roJIocoB, nouaHHbiX rlpHCyTCTBYIOWHMH H yqaCTBYIOUHMH B roiioco-
BaHHH yllaCTHHKaMH-IpOH3BOIHTeIHiMH, H no KpailHefA Mepe IBe TpeTH ronocoB,

fIOQaHHbIX HpHCYTCTBYIOWIHMH H y4aCTBY1OIUHMH B rojIOCOBaHHH yqaCTHHKaMH-

IIOTpe6HTeiHlMH, IOAICqHTaHHbIX pa3flenibHO, npH YCJIOBHH, qTO 3TH ronioca floiiaHbI
no KparlHefl Mepe r1OJIOBHHOR yqaCTHHKOB-IlpOH3BOAIHTejIeAI, rpHCYTCTBYlOIUHX H

yqaCTByIOIIIHX B roJIOCOBaHHH, H HOJIOBHHOA yqaCTHHKOB-nOTpe6HTejIerl, npIH-

CYTCTBYIOLUHX H yqaCTBYIOUHX B rOjIOCOBaHHH.

9) << 'pocToe pa3,aenbHoe 6onibuIHHCTBO ronocoB>> o3HaqaeT 6onee nono-
BHHbI Bcex rojiOCOB, IoZIaHHblX lpHCYTCTBYIOUiHMH H yqaCTBYFOI1HMH B rono-

COBaHHH yqaCTHHKaMH-IIpOH3BOLHTefRI MH, H 6onee HOJIOBHHbI Bcex rOJIOCOB,

1IOJaHHbIX npHCyTCTByOI.IHMH H yqaCTBYIOIHMH B roJIOCOBaHHH CTpaHaMH-

nOTpe6HTeiqMH, rIOJaCEHTaHHbIX pa3JlejibHO.

10) <I(rHHaHCOBbIrW roA>> 03HaqaeT nepmon c 1 HHBapl no 31 neKa6p%

BKJIIoqHTenibHO.

11) <<CBo6o2Ho HcrioJlb3yeMble BaiOTbl>> o3HaqaIOT MapKy (PF, 4bpaHUy3-

CKIH dpaHK, AnOHCKYIO HeHy, d)YHT CTepJIHHroB, ionnap CILA H nmo 6 yfo apyryto
BaJUOTY, BpeMHi OT BpeMeHH onpexiensieMylO KOMneTeHTHOl Me)KRyHapoZIHOH

BaMIOTHOB oprarHH3atrl B KaqeCTBe BaJIlOTbl, d)aKTHqeCKH LUHPOKO HCrIOJIb3yeMoH
XniJI ocyWeCTBjieHHS1 nnaTeKefl B Me)KlyHapOHHbIX cztenKax H B onepauH51x Ha
OCHOBHbIX BanjIOTHbIX pbIHKax.

FJIABA Ill. OPFAH143AL14A m YnPABYIEHHE

Cmamb.q 3. Y'PE)KEHME, WITAB-KBAPTHPA 1 CTPYKTYPA
ME)KaYHAPOaHOII OPFAH3A14 nO TPOH14xIECKOfZI4PEBEC14HE

1. HaCTOIILUHM yqpeKaaeTcq Me>KZyHapoQHasa opraHH3auHA HO TpoIH-
qecKok xipeBeca~e c uenbto npOBeaJeHI4 B )KH3Hb IoniO>KeHHr HaCTo llwero Corna-

meHHSI H OCyleCTBjIeHH5H XOHTPOJISI 3a ero u1eACTBHeM.

2. OpraH3autH3i ocyIJeCTBJIqeT CBOH t1gYHKUHH qepe3 Me>KyHapOaHbIfI COBeT
no TpOIHnqecKOfl JIpeBeCHHe, yqpe)KnaeMbiA cornacHo CTaTbe 6, KOMHTeTbI H aipyrne

BCnoMoraTejibHbie opraHbl, YHOMHHYTbie B CTaTbe 24, a TaKwe qepe3 I4cnOnHH-
TejibHoro aHpeKTOpa H nepcoHan.

3. COBeT Ha CBOei HepBOH ceccH npHHHMaeT petuene o MeCTOHaXo>IKeHHH
tlTa6-KBapT4pbI OpraHH3atm.

4. UITa6-KBapTHpa OpraHH3auHt. X1oJ1)Kia BCerUa HaxOIUHTbCI Ha TeppHTO-

PHH OJIHOrO H3 yqaCTHHKOB.

CmambRq 4. YqACTME B OPrAHH3A~UH14

fIpeuycMaTpHBaIOTCfJI Be KaTeropHH yqaCTHHKOB OpraHH3auHH, a HMeHHO:

a) rHpOH3BOJ1HTeflH H

b) noTpe6HTenil.

CmambRq 5. YlACT14E ME)KFIPAB14TEJlbCTBEHHbIX OPrAH3AU1I

1. Jlio6as CCbInKa B HaCTOHUleM CoiiamueHHHr Ha <<npaBHTenibCTBa>>
HoHHMaeTc31 KaK BKnIloqaIoluaI EBponerlCKoe 3KOHOMHqeCKoe coo61ueCTBO H
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jito6yto upyryto MeKnpaBHTejibCTBeHHYIO opraHi3atut1o, meioiuyio MaHIaT Ha
npOBeJueHHe neperoBopoB, 3aKntoqeHHe H npHMeHeHHe Me)KUyHapOjHbIX corna-
LueHHfl, B qaCTHOCTH TOBaPHblX cornameHHAl. COOTBeTCTBeHHO nto6aH CCbIJnKa B
HaCTOLLueM CornameHHH Ha nounwHcaHne, paTtHdHKa1mo, pHHS1THe HJ1H OUO-
6peHHe, HJnH Ha yBeaXOMJiHe 0 BpeMeHHOM npHMeHeHHH, HJiH Ha npHcoeg1HeHtHe
IOHHMaeTcH B OTHOUIeHHH TaKHX Me)KnpaBHTenlbCTBeHHbIX opraHH3aUHIl KaK

BKfnIoqaiouam CCbIJIKY Ha nonHcaHHe, paTtlqcIKaLtIO, npHH5ITHe HJIH oao6peHHe,
HJlH Ha yBeuOMJIeHHe 0 BpeMeHHOM npHMeHeHHH, HflH Ha npHcoeaHHeHHe TaKHX
Me)KnpaBHTeuibCTBeHHbIX opraHH3auHA.

2. B cniyqae ronocOBaHHA no.BonpocaM, OTHOCRIIHMC5I K HX KOMneTeHLIHH,
TaIe Me;InpaBHTeHbCTBeHHbe opaHH3aI1tHH IOaIOT IpH rOjIOCOBaHHH qHCJIO

rOnOCOB, paBHoe o61ueMy qHCjiy ronOCOB, npeIOCTaBjieHHbIX HX rocyaapCTBaM-
qneHaM B COOTBeTCTBHH CO CTaTbefA 10. B 3THX cnyqaAx rocyuapCTBa-qjieHbI TaKHX
Me)KnpaBHTenrbCTBeHHbIX opraHH3aijHfl He MOfyT ocytueCTBJIRTb CBOe HHaHBH-
,ayanbHoe npaBo ronoca.

FJIABA IV. ME)KaLYHAPOZaHbIA COBET -1O TPOHHIECKOIR oPEBECHHE

Cmamb, 6. COCTAB ME)KZIYHAPOJIHOFO COBETA FO TPOI-I14ECKOII ZPEBECHHE

1. BbICLUHM opraHoM OpraHH3auHn 5IBIqeTCH Me)KoayHapOUHbIr1 COBeT
nO TporHlqeCKOfi apeBeCHHe, KOTOpbIHf 6y'eT COCTOS1Tb H3 Bcex yqaCTHHKOB
OprafH3auHH.

2. KaKabrli yqaCTHHK npeoacTaBjieH B COBeTe OoHHM npe aCTaBHTeJieM H
MOweT Ha3HaqaTb 3aMeCTHTeiei H COBeTHHKOB RiJ1 ytaCTHA B CeCCHHX COBeTa.

3. OoaHH H3 3aMeCTHTenleA nlpeoaCTaBHTeJji1 Haaejsiewc npaBOM oIer1CTBOBaTb

H rOJIOCOBaTb OT HMeHH HpeACTaBHTenJi BO BpeMm ero OTCYTCTBHi nHn flPH oco6blx
O6CTOTenibCTBax.

Cmamrb 7. IOYIHOMOMHH H DYHKUIHH COBETA

1. COBeT ocyLIueCTBJIqeT Bce TaKHe HOIIHOMOqH H BbIflOJIHHieT H1H IIpHHH-
MaeT Mepbi UnI BbInIOJIHeHH1 BceX TaKHX byHKIIHl1, KOTOpbIe Heo6xoftHMbi i
BbIrIOJIHeHH1 rnOio)KeHHfl HaCToqiIero CornameHnH.

2. COBeT KBaJI4HbLtHpoBaHHbIM 60JIE.LUHHCTBOM roJIOCOB rlpHHHMaeT TaKHe

fipaBHjia H nojio>KeHHq, KOTOpbIe HeO6xotlHMbI oJJ1S BbIrOJIHeHt Ho IO)KeHHfl
HaCTostquero CornameHH3I, B TOM qicjie CBOH npaBHjia npouegypbI, a TaKKe
4HHaHCOBbIe IpaBHjia H noo>KeHH3 0 nepcoHaie OpraHH3aumH. TaKHe dHHaH-

COBbIe ipaBHJia H nOiO>KeHH51, B qaCTHOCTH, peryiHpyIoT iOCTynjieHHe H pac-
XOJIOBaHHe cpeoaCTB nio AaMHHHCTpaTHBHOMY H CneltIHanbHOMy cqeTaM. COBeT
Mo2KeT B CBOHX npaBHJax npoueaypbI IlpeoayCMOTpeTb npoi.euypy, nOCpeoaCTBOM
KOTopOA OH MOwKeT peniaTb KOHKpeTHbie BOnPOCbI 6e3 CO3bIBa 3aceXJaHHi.

3. CoBeT BegeT TaKY10 UOKyMeHTaIIHIO, KOTOpaq Tpe6yeTcq oJIIK BbIIOJIHeHIHH

HM CBOHX 4IYHKLUHfl B COOTBeTCTBHH C HaCTO3IUHM CornaueHHeM.

CmambAq 8. FIPEoaCEoaATEJIb H 3AMECTHTEJIb I-PEoICEoIATEJ[I COBETA

1. COBeT H36HpaeT Ha KawoIbIH KajieHJoapHbIff rout IpeucealaTenH H 3aMecTH-
TeJfi I-peuceaaTenR, KOTOpbIe He nojiyqaIOT BO3HarpaKoaeHiHq OT OpraHH3aIHH.

2. flpezceuaTeiib H 3aMeCTHTenb f-petceouaTenHA H36HpaFOTC34: OZIHH - H3
q4Hcla npefjcTaBHTeneA yqaCTHHKOB-npOH3BOoRHTeflefl, oapyrori - H3 q4Hcjia npeut-
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CTaBHTejieA yqaCTHHKOB-nOTpe6HTejiefl. PacnpegeneHHe 3THX XOflKHOCTerI qepe-
gyeTci KaKIgbil rog Me)KZy XBYMA KaTeropHiMH yiaCTHHKOB npH YCJIOBHH, OgIHaKO,
qTO 3TO He npenIATCTByeT nepeH36pailo OgHOrO HiH o6OHX AIOJ1HKHOCTHbIX 'HU

B HCKIOqHTeJibHbIX o6croATenbCTBax KBaJnI4 HW4POBaHHbiM 6OanEIHHCTBOM rOYnO-
COB COBeTa.

3. B cjiyqae BpeMeHHOrO OTCYTCTBHSI I-peacexgaTenA ero 4YHKLIHH BbIflOJIHReT
3aMeCTHTenb fIpegce:aTensl. B cny'ae BpeMeHHoro OTCyTCTBHA H l-lpegcegaTens,
H 3aMeCTHTens f-peacegaTenA HuH B cnyqae OTCyTCTBHS OgHOFO H3 HHX HIH o6OHX

Ha OCTaBUjyiOCA '4aCTb CpOKa, Ha KOTOpbIfA OHH 6bIYIH H36paHbI, COBeT Mo)KeT
H36paTb HOBbIX gOJDKHOCTHbIX JIHIU H3 qHcJia npeAICTaBHTeJ1eft yqaCTHHKOB-
npOl3BOAtHTeJner H/HJlH qtlcna npegCTaBHTeJief yqaCTHHKOB-nOTpe6HTei B
3aBHCHMOCTH OT O6CTOATeJibCTB Ha BpeMeHHOfA OCHOBe HJIH Ha OCTaBmUytoCS qaCTb
CpoKa, Ha KOTOpbIA 6bin H36paH npe1umeCTBeHHHK Him npealIeCTBeHHHKH.

Cmamb.q 9. CECCH1H COBETA

1. B nopsijKe o6uiero npaBtina COBeT HpOBOgHT no MeHbmeft Mepe ODHy
oqepegHyFo ceccHIo B rOg.

2. COBeT IIpOBOJIHT cneuIHajibHyIo ceCCIo B cnyqae, ecJi OH InpHHHMaeT
petueHne o6 3TOM HJIH no npocb6e:

a) IIcnOnHHTenbHOrO gDpeKTOpa c cornacms IpegcegaTeiA CoBeTa; HflH

b) 6OnbuIElHHCTBa yqaCTHHKOB-npOH3BOgHTeJIeift Him 6OJIbIIHHCTBa yqaCTHHKOB-
nOTpe6HTenIefi; HnH

c) yqaCTHHKOB, pacnonaralloix no MeHbuieri Mepe 500 roniocaMH.

3. CeCCHH COBeTa npOBOEIRTCA B LUTa6-KBapTHpe OpraHH3aIjHH, ecJIH TOJIbKO
COBeT KBaAHd)HIUHpOBaHHbIM 6OJIbIUHHCTBOM ronIOCOB He IpHMeT HHOrO peRieHHA.
Ecmn no npHriiaIueHHIO KaKOrO-nH6o yqaCTHHKa COBeT co61paeq'cA B HHOM MeCTe,
HOMHMO 1UTa6-KBapTHpbI OpraHH3aUHH, TO 3TOT yqaCTHHK oniiaqHBaeT aonOJIHH-
TenbHbIe pacxogbi, CBA3aHHbie C npOBeLeHHeM COBeUiaHHA BHe IUTa6-KBapTHp6I.

4. YBeaOMnIeHHe 0 CO3bIBe Io6bix ceCCHA1 H nOBeCTKH gHI TaKHX ceccHiA
Ha1npaBJIAITCA yqaCTHHKaM I4CIOfIHHTeJihHbIM aHpeKTOpOM no MeHbme1 Mepe 3a
IueCTb Hextejbm 0 OTKPbITHAI ceccHH, 3a HCKjIOtqeHHeM 3KCTpeHHbIX cnyqaeB, Korta

yBeJoMfleHHS HaIIpaBJIIOTCA no MeHbiueIl Mepe 3a CeMb gHeft gO OTKpbITHI CeCCHH.

Cmamb.q 10. PAC-IPEaEJIEHHE rOjIOCOB

1. YqaCTHHKH-IIpOH3BOAHTeJIH, BMeCTe B3ATbIe, HMeIOT 1 000 rOJIOCOB, H
yqacTHHKH-nOTpe6HTeniH, BMeCTe B3SITbIe, HMeIOT 1 000 rojioCOB.

2. Fonoca yqaCTHHKOB-rlpOH3BOgHTeneIl pacnpexennOTCA CJIXIyoIoIIHM
o6pa3OM:

a) 400 rOJ1OCOB pacnpeaeninOTCqfl OPOBHY Me)KXgy TpeMAl nPOH3BOAIAIQXHMH

perHOHaMH A~bPHKH, A3HH H Thxoro oKeaHa H J'aTHHCKOIt AMepHKH. 3aKpenneH-
HbIe TaKHM o6pa3oM 3a KaCKgUIM H3 3THX peFHOHOB roiioca 3aTeM pacnpeaenIAIOTCA

nOpOBHY MexKgy yqaCTHHKaMH-npOH3BORHTeJIAMH KOHKpeTHOrO perHoHa;

b) 300 roJIocoB pacnpegeiAocT MeICIy y 'qaCTHHKaMH-npOH3BOaIHTeJIAIMH
B COOTBeTCTBHH C HX gOJ'IMH B o6IUHX TpOnlHqeCKHX jieCHbIX pecypcax Bcex
yqaCTHHKOB-npOH3BOAHTeneI1 H

c) 300 rojiOCOB pacnpeaensnoATCA Me)KCy yqaCTHHKaMH-pOH3BOgIHTeJi3IMH
npOnOpI HOHaJIHO cpegHeft CTOHMOCTH HX COOTBeTCTByIOIuerO qHCTOFO 3KCrOpTa
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TponHqeCKOi EIpeBeCHHb 3a 6IH)KafAm.HA TpexJieTHHRf nepHoXI, no KOTOPOMY
HMeIOTCH OKOHqaTejhHbie xaHHbie.

3. HeaaBHCHMO OT nojio)KeHHi nyHKTa 2 HaCTORweil CTaTbH, o6fee qHcno
rOJIOCOB, 3aKpeljIeHHbIX 3a yqaCTHHKaMH-npOH3BOJUHTeiMH ad)pHKaHCKOro perH-
oHa, paccqHTaHHoe B COOTBeTCTBHH c nyHKTOM 2 HaCTOmRier CTaTbH, pacnpege-
nieTc flnOPOBHy Me)KflY BCeMH yqaCTHHKaMH-npOH3BOaIHTeiRMH a4bpHKaHCKoro
perHoHa. B cnyqae, ecnn OCTaHyTCRq KaKHe-nH6o ronoca, KawbIbIfl H3 3THX ronocoB
6yxieT pacnpeneneH Me)KaIy ytaCTHHKaMH, SIBJISIOI.HMHCSi npOH3BOIHTeIsIMH TpO-
nHnqecKof4 ]peBeCnHbl aclpHKaHCKOro perioHa: nepBblfl ronoc npeaOCTaBjIIeTCA
yqaCTHHKy, 5RBJIIIueMycI npOH3BOUHTeneM TpoIIHqeCKOl tgpeBeCHHbl, KOTOPOMY
BMaeneHo HaH6ojibLuee KOIHqeCTBo ronoCOB, pacCqHTaHHbIX B COOTBeTCTBHH C
nIYHKTOM 2 HaCTORmefi CTaTbH; BTOpOR ronioc - yqaCTHHKy, ABJInSoIIeMycli npo-
H3BOXIHTeileM TponHqeKOr1 IpeBeCHHEI, KOTOpOMy npeaOCTaBjieHo BTOpOe no
BeJIHqHHe qHCrIo ronOCOB, H T.. IO Tex hop, nOKa He 6yaiyT pacnpeaIeneHbl Bce
OCTaBIHIecA ronoca.

4. UjiA pacqeTa pacnpeaenensiA rOnOCOB B COOTBeTCTBHH c nYHKTOM 2 (b)
HaCTofluei CTaThH HOR TepMHHOM <<TponHqeCKIHe JTeCHbie pecypcbi>> IOHHMaIOTC1
COMKHYTbie JIHCTBeHHbie neca, onpeiaenetHme IpoROBOnbCTBeHHOfl H cenbCKO-
XO351IiCTBeHHOfI opraHilaiert 06,eaIHHeHHbIx Haumft (GAO).

5. ronioca yqaCTHHKOB, HBJHIHlKOUHXCA nOTpe6HTeJIIMH aIpeBeCHHbI, pacnpeae-
nIHIOTCH cJneayloluHM o6pa3oM: KawiabIft yqaCTHHK cHaqana HMeeT 10 roIOCOB;
OCTaBuHneCS ronoca pacnpeleAIiOTC3 cpeAtH yqaCTHHKOB-nOTpe6HTenerl B COOTBeT-
CTBHH Co cpeAiHHM O6fbeMOM HX qHCTOrO HMnOpTa TpoHHqeCKol alpeBeCHHbI B
TeqeHme TpexneTHero nepioga, HaqHHaA c KanenHgapHoro roaa Ao Haqa.na pac-
npeleneHnHA rojIOCOB.

6. COBeT pacnpenenser ronoca Ha Ka)KIIf (IHHaHCOBbIIA rOi B Haqane CBoefI
nepBOfI cecCHH 3TOrO roaa B COOTBerCTBHH C nojiotKeHnHMH IaHHOrl CTaTbH. TaKoe
pacnpeAenene OCTaeTCA B CHJe B TeieHHe Bcero 3TOFO roaa, 3a HCKJIIOqeHHeM
cjnyqaeB, npeaYCMOTpeHHbIX B InYHKTe 7 HaCTOsLuleri CTaTbH.

7. B cnyqae H3MeHeHHA qHcJleHHoro COCTaBa OpraHH3aUHH HJIH Korga KaKOAI-
InH6O ee yqaCTHHK HpHOCTaHOBHn HJIl BHOBb BOCCTaHOBHJI CBoe npaBO B COOT-
BeTCTBHH C KaKHM-nH6o nOJIO)KeHHeM HacToALuero CornaueHSI, COBeT nepe-
pacnpejienAeT ronoca B 3aTpOHyTOrI KaTerOpHH yqaCTHHKOB B COOTBeTCTBHH C
nOnO)KeHHHMH HaCTomiLxeft CTaTbH. COBeT B 3TOM cnyqae npHHHMaeT peiueHHe
OTHOCHTen6HO CPOKOB TaKoro pacrpeaeneHHA.

8. I-pH pacnpeaieneHHH ronoca MOrYT BbIpaa)KTbCA TOJIbKO B ueJIbIX qHcnax.

Cmambj 11. IPOUEaIYPA FOJ-OCOBAHI'L5I COBETA

1. Kawnbfil yqaCTH14K HMeeT npaBo flOaiaBaTb TO IHCJIO rojiocoB, KOTOPbIM
OH pacnojiaraeT, H HH OIHH H3 yqaCTHHKOB He HMeeT npaBa nenHTb CBOH ronoca.
YqaCTHHK MO)KeT, OiHaKO, flOXaTb He3aBHCHMO OT 3THX ronocoB mo6bie ronoca,
KOTOpble OH YIIOJIHOMOqeH floaaBaTb coriiacHo nIYHKTy 2 HaCTOsqIllerl CTaTbH.

2. rIyTeM nHcbMeHHoro yBegioMneHHIA, Hanpa=nMeMoro HpeaceaaTenlo Co-
BeTa, rnoofO yqaCTHHK-npOH3BOJIHTenb MOweT Ha CBOIO cO6CTBeHHylO OTBeT-
CTBeHHOCTb YIIOJIHOMOqHTb nio6oro upyroro yqaCTHHKa-npOH3BOaiHTenI, a rno6ofl
yqaCTHHK-nOTpe6HTeb Mo)KeT Ha CBOIO CO6CTBeHHYIO OTBeTCTBeHHOCTb yIOnHO-
MOqHTb rno6oro upyroro yqaCTHHKa-noTpe6HTenii npeaiCTaBJIATb ero HHTepecbi
H noJIaBaTb ero ronoca Ha nuO6OM 3ace/aHHH COBeTa.

3. BO3,uep)KaBUHfrC5 BO BpeMl ronOCOBaHHH yqaCTHHK paccMaTPHBaeTCA KaK
yqaCTHHK, He HoJgaBIIHf CBOIX rOjiOCOB.
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CmambA 12. PEIEHH3 14 PEKOMEHQALHHH COBETA

1. COBeT CTpeMHTC npHHHMaTb Bce CBOH peweHi H/leJiaTb Bce CBOH pe-
KOMeHgaIHH Ha OCHOBaHHH KOHceHcyca. EcnH LIOCTHqb KOHceHcyca HeBO3MO )KHO,
TO Bce petueHHA H peKoMeH1aIIHH COBeTa npHHHMaIOTCx npOCTbIM pa3IejlbHbIM
6OYIbULIHHCTBOM rOJIOCOB, eciiH HaCTO[HIUHM CornaweHHeM He npeaycMOTpeHO
KBaniH4bHUHPOBaHHOe 6 OJblIJHHCTBO rOnOCOB.

2. B TOM cnyqae Koraa yqaCTHHK HOJlb3yeTCq IOJIOKeHHIqMH IyHKTa 2 CTa-
TbH I I H ero ronoca nolaaHbI Ha 3aceXgaHHH COBeTa, TaKOi yqaCTHHK B uenMx
IyHKTa I HaCTOIuLeri CTaTbH CqHTaeTcA npHCYTCTBYIOIAHM H yqaCTByEOUIHM B
rO.IOCOBaHHH.

CmambA 13. KBOPYM HA 3ACEaAHH4AX COBETA

1. KBOPYM Ha mIo6OM 3aceaHHH COBeTa o6ecneqHBaeTcxI HpHCYTCTBHeM
60JIblIHHCTBa yqaCTHHKOB-npOH3BO9HTenIer H 6OnbWHHCTBa yqaCTHHKOB-
noTpe6HTeneAi fnpH YCJIOBHH, qTO 3TH yqaCTHHKH pacnonaraioT no MeHbweA Mepe
AByM3I TpeT3IMH o6wero qHcria rOJIOCOB B CBOHX COOTBeTCTBYIOmUHX KaTeropHAx.

2. ECJIH B aeHb, Ha3HaqeHHbIii AJIA 3aceaaHHA, HIH Ha cfleyomunHi aeHb
KBOPYM B COOTBeTCTBHH C nyHKTOM I HaCTOItItei CTaTbH He o6ecneqeH, TO KBOPYM
Ha nocnextyIotuwe XHH npOBeaeHHI ceCCHH o6ecneqlBaeTcst npHCyTCTBHeM 6OJIb-
UHHCTBa yqaCTHHKOB-npOH3BOZIHTeIIeA H 6OJIbWlHHCTBa yqaCTHHKOB-nOTpe6HTeIIerl
npH yCJIOBHH, qTO 3TH yqaCTHHKH pacnonaratoT 6OJIbWIHHCTBOM o61uero timcna
rOJIOCOB B CBOHX COOTBeTCTByIOIIIHX KaTeropHAx.

3. IlpeaICTaBHTenbCTBO B COOTBeTCTBHH c nyHKTOM 2 CTaTbH I I pacCMaTpH-
BaeTC KaK npHCYTCTBHe.

Cmamb.A 14. COTPYUHIHWIECTBO H KOOPaIHHAUHA flEATEJIbHOCTH
C aIPYrHMH OPFAHH3AIAH5IMH

1. COBeT nIpHHHMaeT mno6bie HeO6xOaHMbIe MepbI B OTHOweHHH KOHCyJIb-
TaLHAl HJIH COTPYTIHHqeCTBa c OpraHH3aiHeft O6eIHHeHHbIx HauHA H ee opra-
HaMH, TaKHMH, KaK KOH4bepeHUHsA OpraHH3auHH O6eHHeHHbIx Hauwft no TOp-
roane H pa3BHTHIO (IOHKTA4), OpraHH3auma 06,eaHHeHHbIx Hatutf4 no npo-
MbliujieHHOMy pa3BHTHIO (IOHI4,aO), FlporpaMMa OpranH3atLHH 06eeaHHeHHbIX
HauH'ino oKpy)KalomueIl cpeae (IOHEI), l-IporpaMMa pa3BHTHSI OpraHH3atHH
06eHHeHHbIx HauHtl (rHPOOH) H Me)lyHapoaiibifI TOprOBbIi UeHTP
IOHKTA)9/FATT (MTIJ), H C 1-pOOBOJIbCTBeHHOrI H cenbCKOXO3fAlCTBeHHOfl
opraHH3aauieft O6eInIHeHHbIx HauwiA (DAO), a npH Heo6xoIHMOCTH TaKwe C
JIpyrHMH cneUHarIH3HpOBaHHbIMH yqpe)K=LeHHRMH OpraHH3auHH O6beanHHeHHbIX
HaIHl H Me)KnpaBHTeIIbCTBeHHbIMH, IIpaBHTeJnbCTBeHHbIMH H HenpaBHTejlbCTBeH-
HbIMH OpraHH3auHHIMH.

2. OpraHH3aXHA B MaKCHMarbHO BO3MO)KHOA CTeneHH HCHOJIb3yeT cpeatCTBa,
ycjiyrH H OnbIT cyIueCTByIOIUHX Me)KnpaBHTenlbCTBeHHbIX, HpaBHTeIJbCTBeHHbIX H
HenlaBHTenbCTBeHHbIX opraHH3auHfi, C TeM qTO6bI 36eraTb ay6uIHpOBaHH31 YCH-

lHf B XOCTHKeHHH ueneki HaCTOiero CornaaueHHI H yKpenj1Tb B3aHMOOnOJI-
HHeMOCTb H 3cb1beKTHBHOCTb HX MeponpH1THfI.

CmambR 15. 4OIYCK HABRJIOCIATErLEI

COBeT MOxceT npHrlIaCHTb mo6oe rocyXaapCTBO-HeyqaCTHHKa Him nmo6yro H3
opraHH3aUHAi, YHOMSIHyTbIX B CTaTb3IX 14, 20 H 27 H HMeIOIUHX OTHoweHHe K
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TponHqecKOfI XapeBeCHHe, IlpHCYTCTBOBaTb Ha juO6OM H3 ero COBeutaHH B KaqecTBe
Ha6monaTenei.

Cmamb. 16. IICHOJIHHTEJlbHbII flI4PEKTOP H fIEPCOHAJI

1. CoBeT KBarIHdIHUHPOBaHHbIM 6OjibWIIHHCTBOM ronocoB Ha3HaqaeT Ilcnoi-
HHTeJIbHOrO XHpeKTOpa.

2. YCJIOBHH Ha3HaqeHHR I[CrnOJIHHTejibHOrO UHpeKTOpa onpezaenstoTcA
COBeTOM.

3. 14cnoJIHHTeJIbHbIfl aIHpeKTOP [BJI5ieTCi rflaBHbiM aaXMHHHCTpaTHBHbIM
IOJI2KHOCTHbIM fIHUOM OpraHH3aUHH H HeceT OTBeTCTBeHHOCTb nepea COBeTOM

3a HCnOJ]HeHHe H d)YHKUIHOHHPOBaHHe HacTOa1wero CornaleHH5i B COOTBeTCTBHH
C peUieHHAMH COBeTa.

4. I4cdOJIHHTenlbHbII jHpeKTOp Ha3HaaeT nepcoHan B COOTBeTCTBHH C
npaBHjiaMH, YCTaHOBj1eHHbIMH COBeTOM. COBeT Ha CBOeA nepBOfA cecCHH onpe-
tensieT KBajIHd)HLUHpOBaHHbIM 60JbIIIHHCTBOM rOJIOCOB qHCIIeHHOCTb atMHHHCTpa-

THBHOFO nepcoHana H nepcoHana KaTerOPHH ceLHajIHCTOB, KOTOpbIfl I 4cHOJIHH-
TeJibHbIA, )HpeKTOp Mo)xeT Ha3HaqHTb. Jho6bie H3MeHeHHR B qHCJIeHHOCTH aUtMH-
HHCTpaTHBHOFO nepcoHana H nepcoHajia KaTeFOpHH cIIeutIaJIHCTOB onpezieniOTCi
COBeTOM KBaJIH13HIIHPOBaHHbIM 6oJnThIHHCTBOM ronOCOB. flepcoHan IIOgqHHqeTCA
ICnIOJIHHTeJibHOMY AHpeKTOpy.

5. HH HcnOJIHHTejibHbIH JHpeKTOp, HH KaKHe-j1H60 apyrHe COTPYAIHHKH He
,aOIDKHbI HMeTb KaKOri-JIH6o dMHHaHCOBOfl 3aHHTepecOBaHHOCTH B npOMblI~nJIeH-
HOCTH HuH ToproBne, CBI3aHHbIX C TponHqecKol upeBeCHHOri, HnH B KaKHx-nH6o
CMe2KHbIX BHgax KOMMepqeCKOfl aeHTeflbHOCTH.

6. IpH HcnOJ1HeHnH CBOHX O6H3aHHOCTefl I4IcnIHHTehibHbIi aHpeKTOp H
jpyrme COTPYUHHKH He Xt0J1KHbI 3aInpalUHBaTb HJI HoflyqaTb yKa3aHS1 OT yqaCT-

HHKOB HfIH OT KaKorO-nH6o apyroro opraHa, He OTHocHWueroci x OpraHwauHH.
OHH XtOJIACHbI BO3Xtep>KHBaTbCH OT nuo6bixaeflCTBHI, KOTOpble MOrYT OTpa3HTbCI
Ha HX nOflO)KeHHH KaK Me)KtIyHapOaHbIX AOJIKHOCTHbIX JIHIu, nOJqHHIIUHXCA B
KOHeqHOM cqeTe COBeTy. KaKtcfbIik yqaCTHHK o63yeTcA CTporo yBa)KaTb Me)Kty-
HapO~tHbIft xapaKTep o6R3aHHOCTeft I4CnoJIHHTeJIbHoro 4tHpeKTOpa H JpyrMX CO-
TpyJaHHKOB H He HbITaTbCI OKa3bIBaTb Ha HHX BJIH HHHe lH HCHOJIHeHHH HMH CBOHX
o6H3aHHOCTeft.

FJIABA V. FIPHB14JIEFH4 H HMMYHHTETbI

Cmamba 17. -IPHIBHJIErHH H HMMYHHTETbI

1. OpraHH3auH ABjnieTCA IOpHaHqeCKHM niHtOM. OHa, B qaCTHOCTH, o6n1a-
naeTr HpaBOCHoco6HOCTbIO 3aKnjOqaTb JIOrOBOpbI, npno6peTaTb ,BH)KHMOe H He-
ABH)KHMOe HMyIIeCTBO H pacnlopA>KaTbCq HM H HaqHHaTb cyge6Hle atena.

2. OpraHH3auHq CTpeMHTCI B BO3MO)KHO KOPOTKHAI CPOK nocne BCTylIreHH51
B CHfY HaCToslutero CornameHi4A 3aKJIIO4HTb C -paBHTeJThbCTBOM cTpaHbI, B
KOTOpOII 6yxteT pacnonoceHa UITa6-KBapTnpa OpraHH3anHH (B aJabHerHUeM tMe-
HyeMbIM <<npaBHTejIbCTBOM IHPHHHMatOIiuerl CTpaHbI>>), cornaweHle (B AanbHefl-
umeM HMeHyeMoe <<CorjnamueHHe 0 uITa6-KBapTHpe>>) OTHOCHTe1bHO CTaTyca,
npHBHJIerHf H HMMYHHTeTOB OpraHM3aulHH, ee 14CIOJIHHTejIbHOrO 4HpeKTOpa,
nepcoHauia H 3KCnepTOB H npeljCTaBHTeneAi yqaCTHHKOB, KOTOpbie Heo6xOaHMbI
J IRl BbIlOlHeHHI HMH CBOHX ()YHKUH1I.
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3. U1o 3aKfltOqeHHA Cor1aleHH O LUTa6-KBapTHpe, yKa3aHHorO B HyHKTe 2
HaCToASI.IefI CTaTbH, OpraHH3aItHA nPOCHT IpaBHTeabCTBO InpHHHMaIOIweri cTpaHbl
OCBo6OXHTb B paMKax ee HaUIHOHfabHorO 3aKOHOaaTenbCTBa OT Hajioroo6no)KeHHA
BbIfnaTbI OpraHH3auHeA CBOHM CoTpyAHHKaM, a TaKwKe aKTHBbl,UOXOaIbl H npoqee
HMyIeCTBO OpraHH3aUHH.

4. OpraHHaUmH MO)KeT TaKwKe 3aKjiOqHTb C OaHOI HlH HeCKOJIbKHMH cTpa-
HaMH cornIatueHHH, noxinewailme YTBep)KeHHIO COBeTOM H KacaiowaHeci npaBo-
CnoCo6HOCTH, flpHBHjierHi H HMMyHHTeTOB, KOTOpbIe MOrYT 6bITb Heo6XOaHMbl
xJnsa Hagneicawero 4)YHKI-HOHHpOBaHHH HaCTosuuero CornaweHH.

5. EciiH LUTa6-KBapTHpa OpraHH3aumH riepeBOaHTCA B AipyryO cTpaHy, KOTO-
paA ABJH[eTCA yqfCTHHKOM OpraHH3auHH, TO 3TOT yqaCTHHK B BO3MO)KHO KOPOTKHH
CPOK 3aKJloqaeT c OpraHH3auefi cornalneHme o LUTa6-KBapTHpe, noxneiamuee

YTBep)KIaeHHIO COBeTOM.

6. CornalueHHe 0 InTa6-KBapTHpe $BJIqeTCq He3aBHCHMbIM OT HaCTOAuero
CornameHRA. OaHaKO ero AeAICTBHe npeKpaiuaeTCH:

a) no cornameHMo Me:)Ky HpaBHTejbCTBOM npHHHMatOIiefi CTpaHbI H
OpraHH3auHeft;

b) B cnyqae nepeBoaa 1UTa6-KBapTHpbI OpraHH3auHH H3 nPHHHMatouefI
CTpaHbI;

C) B cnyqae npeKpaueHHa cyIIueCTBOBaHHI OpraHH3aHH.

FYIABA VI. (DHHAHCbI

Cmamb.q 18. FDHHAHCOBbIE CMETA

1. C03xaiOTCq ABa cqeTa:

a) A MHHHCTpaTHBHbIr cqe" H

b) CneuHanbHbIrI CqeT.
2. J4cHOJIHHTeJIbHbIr IHpeKTOP HeceT OTBeTCTBeHHOCTb 3a yripaBieHHe

3THMH CqeTaMH, H COBeT BHOCHT COOTBeTCTBYIOIHe nojio)KeHHa B CBOH npaBHfla
npoiuexiypil.

CmambAl 19. AtMHHHCTPATHBHbIIl CMET

1. PacxoaIbi, Heo6xoIHIMbie gnsi ocYiueCTBjieHHS HacToAiuero CornaiueHHA,

HpOBOUITCR rio AXIMHHHCTpaTHBHOMY cqeTy H oiaqHBaIOTCA 3a cqeT e)KerOaHbIX
B3HOCOB, KOTOpbIe fpOH3BOaATCR yqaCTHHKaMH cornaco HX COOTBeTCTBYIOIlXHM
KOHCTHTYIIHOHHbIM HJIH HHCTHTYUHOHHbIM npoUegUypaM 4 onpejieJIMOTC B COOT-
BeTCTBHH C nyHKTaMH 3, 4 H 5 HaCTOmuefl CTaTbH.

2. Pacxoubi UenerauHrI B COBeTe, B KOMHTeTax H B nIo6bIx xipyrHx BCIOMO-
raTejIbHbIX opraHax CoBeTa, yInOMRHyTbIX B cTaTbe 24, onnIaqHBaIOTCA COOTBeT-
CTBYIOWIHMH yqaCTHHKaMH. B cjnyqae, eCJIH KaKor4-JIH6o yqaCTHHK nPOCHT OT Opra-
HH3aUHH IpegOCTaBjieHH CfleIHfJIbHbIX ycnyr, COBeT Tpe6yeT, qTo6bI 3TOT
yqaCTHHK OInuaTHJI pacxojibI 9iO OKa3aHHIO TaKoro poita ycnyr.

3. lepea OKOHqaHHeM Ka)Kaoro d)HHaHCOBOrO roita COBeT yTBep)KlaeT
agMHHHCTpaTHBHbIA 61oA)KeT OpraHH3aIIHH Ha cneiyiouHfl 4HHaHCOBbIfI roa H

YCTaHaBJIHBaeT CYMMY B3HOCa KaxIworo yqaCTHHKa B 3TOT 61ouxcm.
4. B3HOC KaKaoro yqaCTHHKa B aIMHHHCTpaTHBHbIfl 61og)KeT Ha KawIllfI1t

dHHaHCOBbIIl rog yCTaHaBJIHBaeTCSI npOrIIOPUOHajIbHO TOR aojie, KOTOPYIO Ha
MOMeHT YTBep)KgIeHHA auMHHHCTpaTHBHOrO 61oa)KeTa Ha UaHHbIff (bHHaHCOBbIrI
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ron COCTaBjIHeT qHcjio ero rOIOCOB OT o6uero qHcia rojioCOB Bcex yqaCTHHKOB.
1-pH yCTaHOBJIeHHH pa3Mepa B3HOCOB ron1oca Ka)Kaoro yqaCTHHKa nOACqHTbIBa-
IOTCs 6e3 yqeTa BpeMeHHoro JIHmueHHA KaKorO-J1H60 yqaCTHHKa npaBa ronoca HJIH
KaKorO-iIH6O CB3aHHOrO C 3THM nepepacnpeneieHHsi rOnOCOB.

5. CyMMa nepBoHaqailbHoro B3HOCa mro6oro yqaCTHHKa, npHcoeaHHSHOute-
roCAl K OpraHH3alUHH nocne BCTyfleHHH B CHfIY HaCTogtulero CorJIa~UeHHI,
YCTaHaBJIHBaeTCA COBeTOM B COOTBeTCTBHH C qHCJIOM ronocoB, KOTOPbIMH 6yner
pacnonaraTb naHHblrl yqaCTHHK, H CO CpOKOM, OCTaOULIHMC5[ nO HCTeqeHHR TeKy-
Luero (bHHaHCOBOFO rona; OnHaKO B3HOCbI, yCTaHOBnieHHbie n'isi npyrHx yqaCTHHKOB
Ha TeKYlUHIl (bHHaHCOBblI ron, He H3MeHAIOTCA B pe3yJIbTaTe 3TOO.

6. B3HOCbI B nepBbIlI anMHHHCTpaTHBHblI 6ton)eT nonnIeKaT ynnaTe B CpOK,
yCTaHOBrIeHHbli COBeTOM Ha ero nepBofl ceccHH. B3HOCbI B nocnenyiotuae azxMH-
HHCTpaTHBHbie 60oa)KeTbi nonjIe)KaT ynnaTe B nepBbIrltaeHb KaxKnoro 4,HHaHCOBOrO
ronaa. CpoK ynJIaTbI B3HOCOB yqaCTHHKOB 3a (bHHaHCOBbIA roa, B KOTOPOM OHH
BCTyrIOT B OpraHH3anrno, HaCTyiaeT B TOT AeHb, KorAa OHH CTaHOBATCA yqaCT-
HHKaMH Opraim3atIH.

7. Ecne KaKoII-J1H60 yqaCTHHK He ynJimTm roInHOCTbIO CBoero B3HOCa B
a/aMHHHCTpaTHBHblri 61oAleT B TeqeH~e qeTbIpex MeCtLeB C TOrO BpeMeHH, Kor a
3TOT B3HOC noJTIe)KHT ynJnaTe B COOTBeTCTBHH C IIyHKTOM 6 HaCToatuerf CTaTbH,
IIcnonHHTenibHbIft aHpeKTOp flpOCHT 3TOFO yqaCTHHKa flpOH3BeCTH ynnaTy KaK
MO)KHO CKopee. ECnH B TeqeHne aByX MecsueB nocne 3TOfl npOCb6bI nxaHHbIlr
yqaCTHHK Bce eiie He ynnaTHJn cBoero B3HoCa, ,aHHOMY yqaCTHHKy npenAIaraeTcH
H3JIO)KHTb fpHqHHbI, no KOTOPbIM OH He CMOr rpOH3BeCTH yinaTy. EcnIH no
HCTeqeHHH CeMH MeCSIeB C MOMeHTa, xornxa B3HOC noane)KHT yHlIaTe, aaHHbIrI

yqaCTHHK Bce ewe He ynnaqlmaeT CBoerO B3HOCa, ocyIIweCTBJIeHHe ero npaea ronoca
npHOCTaHaBJIHBaeTCH H Ha npoCpoqeHHbIrl B3HOC HaqHCJS1OTCHi npoIxeHTbI B
COOTBeTCTBHH C yqeTHOl CTaBKOr UeHTpaJbHOrO 6aHKa npHHHMalouerk CTpaHbI
no Toro MOMeHTa, noKa OH He ynnaTHT CBOR1 B3HOC nOflHOCTbIO, eciIH COBeT He
HpHMeT HHOIO peiueHnq KBaIH4HLIHpOBaHHbIM 60JIblUIHHCTBOM rOJIOCOB.

8. YtaCTHHK; KOTOpblI BpeMeHHO .IlnleH CBOHX npaB B COOTBeTCTBHH C
nyHKTOM 7 HaCTOaiuJerI CTaTbH, OCTaeTCA O6H3aHHbIM ynnaTHTb CBOfl B3HOC.

Cmamb 20. CnEU4AJIbHbIA CMET

1. B paMKax CneuHaibHOro cqeTa CO3,aKlOTC31 nBa cy6cqeTa:

a) FlpegnpOeKTHbrlf cy6cqeT;

b) lpOeKTHbIr cy6cqeT.

2. BO3MO)KHbIMH HCTO4HHKaMH (bHHaHCHPOBaHH$ CnenuaabHoro cqeTa
5[BJISIOTC51:

a) BTOPOfl cqeT O6ftero 4,OHaa nst CbIpbeBbIX TOBaPOB nocne ero CO3,aaHHIq;

b) perHOHaJIbHbie H Me>KayHapORHbie (bHHaHCOBbie yqpe)KneHH;

c) ao6pOBOnbHbie B3HOCbI.

3. CpencTBa CneinanbHoro cqeTa HcnOnb3ytOTC TOn, KO ann yTBep)KneH-
HbIX npOeKTOB Him aim npeanpoeKTHbIX MeponpHATHfl.

4. Bce pacxoa1i no npeanpoeKTHOMy cy6cqeTy Bo3MeluanOTCq H3 FlpOeKT-
Horo cy6cqera, ecne npoeKTbI BnocJieACTBHH YTBepxKaaOTCH H (bHHaHCHPYIOTCq.
Ecnn B TeqeHee 1ueCTH MecAueB nocne BCTynJIeHHI B CHJIY HaCToAsnero CornatueHHA
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COBeT He nOnIyqHT IaKHmX-1H60 cpeaCTB am l npenpoeKTHoro cy6cqeTa, OH pac-
CMaTpHBaeT co3xtaBjeecA nonioYKeHHe H npHHHMaeT COOTBeTCTByKoIolee peIeHHe.

5. Bce noCTyniieHHA, CBA3aHHbIe C KOHKpeTHbIMH npoeKTaMH, InpOBOaHTCl
no CneULalbHOMy cqeTy. Bce pacxoaibI Ha TaKHe npOeKTbl, BKJIKoqaA BO3HarpaxK-
£geHHe H nyTeBbie pacxoizbI KOHCyJIbTaHTOB H 3KcnepTOB, npOBOatHTC o 1O Cneui-
aJIbHOMy CqeTy.

6. COBeT KBaAiH4HIHpOBaHHbIM 6OJIbIIU1HCTBOM rOnIOCOB yCTaHaBJIHBaeT
yCJIOBH, Ha KOTOPbIX OH nO Mepe Heo6xoatHMOCTH 6yxteT nOE]ep)KIHBaTb npOeKTbl,
drHHaHCHpyeMbIe 3a cqeT 3arMOB, Bce O6si3aTenibCTBa H BCIO OTBeTCTBeHHOCTb no
KOTOpbIM uo6pOBOnbHO npHHUn Ha ce6t KaKOl-JiH60 y4aCTHHK H1IH yqaCTHHKH.
OpraHH3aHA He HeceT o6sI3aTenbCTBa no TaKHM 3aliMaM.

7. COBeT MoiKeT Ha3HaqaTb ro6oro cy6-beKTa H xiaBaTb 3a Hero nopyqaTenb-
CTBO c corIacHA TaKoro cy61eKTa, BKnIoqaA yqaCTHHKa HiH yqaCTHHKOB, Xtnim
noJIyqeHHHq 3afiMOB Ha 4)HHaHCHPOBaHHe yTBep)K/IeHHbIX IIpoeKTOB H XtJISI B3AITHAI
Ha ce6s Bcex CBq3aHHbIX C 3THM O6sl3aTenbCTB, 3a HCKJTKoqeHHeM cnyqaeB, Kortla
OpraHH3aIuIHl OCTaBJISIeT 3a co6of npaBo KOHTpOJIHpOBaTb HcnOJElb3OBaHHe pecyp-
COB H nHIHHMaTb nocneayKoflHe MepbI B CBHR3H c HpoeKTaMH, (bHHaHCHpyeMbIMH
TaKHM o6pa3OM. OaIHaKO OpraHH3auHt He HeceT OTBeTCTBeHHOCTH 3a rapaHTHH,
npe)IOCTaBjieHHble OTXejibHbIMH yqaCTHHKaMH HIIH ApyFHMH Cy6HeKTaMH no co6-
CTBeHHOMy yCMOTpeHHIO.

8. HHKaKOrl yqaCTHHK He HeCeT OTBeTCTBeHHOCTH B CHIny ero yqacTnHi B
OpraHH3aUHH 3a no6bie O6s3aTenbCTBa, BO3HHKaiOUIxHe H3 3aHMCTBOBaHHA HJIH
Hpe/aOCTaBjieHHAI KpeaHTOB KaKHM-iiH6o gpyrHM yqaCTHHKOM HiH cy61eKTOM B
CBA3H C npOeKTaMH.

9. B cnyqae ecin OpraHH3auIHH npe/inaraOTCA ao6pOBOnbbie HeueneBie
cpeACTBa, COBeT Mo)KeT HPHHATb TaKHe cpeaCTBa. TaKHe cpeaCTBa MOryT 6bITb
HCIOJIb3OBaHbl KaK giXI npe~inpOeKTHMX MeponpHuTHrl, TaK H ilJIR yTBep)KtzeHHbIX
npOeKTOB.

10. ICnOaHHTenibHbIi IHpeKTOP H3bICKHBaeT Ha TaKHX yCJIOBHI5X, KOTOphIe
MO3*CeT YCTaHOBHTb COBeT, RIOCTaTOqHbie H rapaHTHlpOBaHH3e HHaHCOBble
cpeACTBa £1211 npOeKTOB, YTBep) KCeHHb[X COBeTOM.

11. B3HOC6I an1qI yKa3aHHbIX yTBepKaeHHbIX IlpoeYTOB HCHOJIb3yIOTCA TOJIb-
KO Ha npOeKTbI, A1n1 KOTOpbIX OHH nepBOHaqalbHO npeLAHa3HaqajnHCb, ecnH COBeT
HO coriIacOBaHHIO C TeM, OT KOrO 3TH B3HOCbI 6blH flOjlyqeHbI, He ripHMeT HHOrO
pemeHnH. Ilocne 3aBepueHH3 npoeKTa OpraHH3auKi B03BpauaeT BCeM TeM, KTO
BHeC cpeaICTBa Ha ocyiueCTBnIeHHe KOHKpeTHbix npOeKTOB, Bce OCTaBuHect cpea-
CTBa npoIIOpUHOHanibHO none OTaeJIbHbIX B3HOCOB B o6uefrl CyMMe B3HOCOB, npO-
H3BeaeHHbIX nepBOHaqanjbHO UJnH (1HHaHCHpOBaHHq XiaHHoro npoeKTa, ecIH He
6yaeT OCTHrHYTO cornatueHH51 o6 HHOM C TeM, OT KOrO 6bIuil non~yqeHbI B3HOCbI.

Cmambm 21. 4IOPMb r-JIATEKA

1. B3HOCbI Ha AIMHHHCTpaTHIBHblfl cleT yJInaqHBaoTCH B CBO60IHO HCHOJrb-

3yeMbX BaJIOTaX H He noxtnaxtaIoT nO/l BaJIOTHbie orpaHHqeHHI.

2. aeHe>KHbie B3HOCbI Ha CneUHaJIbHbl4 cqeT ynJnaqHBaIOTCA B CBO60UHO
Hcnonlb3yeMbIX BaJIIOTaX H He noanalOT non BajI1OTHbie orpaHHqeHHA.

3. COBeT Mo)KeT TaK)Ke peIulHTb nPHHHMaTh B3HOCbI Ha CneuHaibHbIfI cqeT
B Apyrtx bopMax, B TOM qiHcJ1e B BHa1e HayqHOrO H TeXHHqeCKOrO o6opyaIoBaHHrl
Him nepcoHajia c [teJibO yaOBJIeTBOpeHHH nOTpe6HOCTerI YTBep)K£1eHHbIX npOeKTOB.
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Cmamb.q 22. PEBM34A1 H OflYBYII4KOBAHHE OTqETHOCTH

1. COBeT Ha3HaqaeT He3aBHCHMBIX peBH3OpOB aiiA npoBeteHHA peBH3HH
cqeTOB OpraHH3aUHH.

2. fIpoBepeHHbme He3fBHCHMbIMH peBH3OpaMH OTqeTbi 0 COCTOAHHH AaMH-
HHCTpaTHBHOO cqeTa H CneHHanibHoro cqeTa npeaCTaB15HOTCA yqaCTHHKaM B
BO3MO)KHO KOPOTKHA CPOK nocne HCTeqeHHI KawKJoro d)HHaHCOBorO roa, HO He
n03,aHee tueCTH MecRI.leB nocne 3TOA gaTbi, H HagnIewKatHM o6pa3oM BbIHOCSTCR
Ha yTBep)KeHHe CoBeTa Ha ero cneaytoluefl cecCHH. FIocne 3TOrO ny6JIHKyIOTCl
CBOXIKa nPOBepeHHbIX CqeTOB H 6aniaHCOBblIf OTqeT.

FJ1ABA VII. OIEPATHBHAA AEATEJIbHOCTb

CmambA 23. rIPOEKTbI

1. Bce npeajio1KeHHR no npoeKTaM npeaCTaBJIOTC OpraHH3autHH yqacT-
HHKaMH H H3yqatOTCA COOTBeTCTBY!OWuHM KOMHTeTOM.

2. 4JIA XOCTHKeHHA ttener, H3jio)KeHHbIX B CTaTbe 1, COBeT H3yqaeT Bce
npennoxKeHHAs no npOeKTaM B o6naCT5X HccneaIOBaHHfk H pa3pa6OTOK, HHt4OpMaUHH
0 pbIHKe, aanbHet1uierf H pactUHpeHHORl o6pa6OTKH B yqaCTBYIOtUHX pa3BHBaiO-
UIHXCH cTpaHax-pOH3BOIHTeJISIX H iIecOBOCCTaHOBIeHHA H jIeCOyCTpOICTBa BMeCTe
C peKoMeHtaauHerI, IpeaICTaBneHHOfI COOTBeTCTBYIOWIIHM KOMHTeTOM; TaKHe
npegUo)KeHH3 no npoeKTaM, OCHOBaHHbIe Ha HCnIOJb3OBaHHH TponHqeCKOfrl peBe-
CHHbI, KaK 3TO onpegeniAeTc1 B nYHKTe I CTaTbH 2, MOrYT BKJIOqaTb noIPOAYKlHIO
H3 TponHqeCKOrIaIpeBecHHbI, He YIIOMHYTYIO B IYHKTe I CTaTbH 2. 3To nonoxKeHe
B Heo6XOQHMbIX cjiyqaAx pacflpOCTpaHleTCH TaKwKe Ha ciYHKIIXHH KOMHTeTOB, KaK
YKa3aHO B CTaTbe 25.

3. Ha OCHOBe KpHTepHeB, H3jIo)KeHHbIX B nYHKTe 6 HIH B HyHKTe 7 HaCToslttterk
CTaTbH, COBeT KBaIH)HIItHpOBaHHbIM 60jIbIIIHHCTBoM rojiOCOB yTBep)KaaeT npo-
eKTbI Q.1rH (bHHaHCHpOBaHHIA HJIH ocyi.eCTBnIeHHA B COOTBeTCTBHH CO CTaTberf 20.

4. COBeT Ha HOCTOSIHHOrt OCHOBe IpHHHMaeT Mepbl an ocyIIeCTBjIeHHH
YTBep)K~aeHHbIX nIpOeKTOB H B uenjix o6ecneqeHH3n Hx 34oeKTHBHOCTH XI31 nocne-

yiotuefr XISeITenbHOCTH B CB13H C 3THMH npoeKTaMH.

5. IpoeKTEI no HCCJieaIOBaHHSM H pa3pa6OTKaM UOJI)KHbd OTHOCHTbCH[ no
KpaftHefl Mepe K OAHOl H3 ciieyoLHx IATH o6nacTeft:

a) HcnojIb3OBaHHe itpeBeCHHbI, BKJIIOqai HcnflOJb3OBaHHe MeHee H3BeCTHbIX H
MeHee np~HmeMbiX nopog;

b) pa3BHTHe eCTeCTBeIHbIX JIecOB;

c) pa3BHTHe JIeCOBOCCTaHOBjIeHHAl;

d) JIeco3arOTOBKH, HHd~paCTpyKTypa 3arOTOBOK, nOXIrOTOBKa TeXHHqeCKHX
Ka/apOB;

e) HHCTHTYLUHOHHbie paMKH, HaUtHOHajibHoe nJIaHHpoBaHHe.

6. 'lpoeKTbi no HccJieIOBaHHAM H pa3pa6OTKaM, YTBep)KJIeHHbie COBeTOM,
AOfl)KHbI COOTBeTCTBOBaTb Ka)KAOMY 13 cieiyfoIUHx KpHTepHeB:

a) OHH 4OJDInCl OTHOCHTbC5I K IIPOH3BOaICTBY H nClIOnb3OBaHHIO JgeJIOBOfR
TpOIHqeCKOlI apeBeCHHbI;

b) OHH AOJDKHbI IIpHHOCHTb Biiroxty BceMy CeKTOPY TpOnHqeCKOri ApeBecH-
HbI H COOTBeTCTBOBaTb HHTepecaM KaK yqaCTHHKOB--POH3BOIaHTeIeIl, TaK H
yqaCTHHKOB-nOTpe6HTejierI;
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C) OHH AIOJIKHbi 6bITb CBH3aHHbl C nogUep)KaHHeM H pa3BHTHeM Me)KatyHa-
POgIHOrl TOprOBnH TpoHHqecKoA gIpeBeCHHOA;

d) OHH AOI)tKHH OTKpbIBfTb pa3yMHbie nepcneKTHBbI riojIyqeHHA 3KOHOMH-
qeCKHX BbIrOI nO cpaBHeHHIO C 3aTpaTaMH;

e) OHH UOJIDKHbI B MaKCHMajibHOri CTeIeHH HCHOnfb3OBaTb HMetOIuHeCA HayqHO-
HccnegtoBaTejibCKHe yqpe)KleHH H B BO3MOX(HO 6onbmuel CTeneHH H36eraTb

gy6niHpOBaHHI YCHfHfL.

7. I-poeI(TbI B o6nacTx HH4bOpMaUHH 0 pbIHKe, ganbHerluief H pacuWHpeHHOPI
o6pa6OTKH H iIeCOBOCCTaHOBjIeHHq H J1ecOyCTpOHCTBa tAOJV*KHbI COOTBeTCTBOBaTb
KpHTepHio (b) H B MaKCHMajbHOr1 cTeneHH KPHTePHqIM (a), (c), (d) H (e), yKa3aHHbIM
B iyHKTe 7 HaCTomILueH CTaTbH.

8. COBeT HPHHHMaeT peiueHHe o6 OTHOCHTenJbHOrl oqepegHOCTH IpOeKTOB
C yqeTOM HHTepeCOB H oco6eHHOCTeil Kawgioro nPO3BOgtmLero perHoHa. lepBO-
HaqanJbHO COBeT OTJIaeT npeHMytueCTBO rpOIHj1IM nIpOeKTOB no HCCJietaOBaHHstM
H pa3pa6OTKaM, KOTOpbie 6bImH YTBep)KaLeHbl IueCTbIM IO):IOTOBHTejIbHbIM CO-
BeiUaHHeM no TpOnHqecKof ~IpeBeCHHe B paMKaX I4HTerpHpOBaHHofi nporpaMMbI
nR CbIpbeBbIX TOBapOB, H TaKHMgIpyFHM fipoeKTaM, KOTOpbIe Mo)KeT Ogo6pHTb

COBeT.

9. COBeT Mo)KeT KBaIH4bHItHpOBaHHbIM 6OJIbUIHHCTBOM rOJIOCOB npeKpa-
THTb d)HHaHCHPOBaHHe rno6oro npoeKTa.

CmambA 24. YHPE)KQEHHE KOMHTETOB

1. HaCTOAIUHM B KaqeCTBe HOCTOSIHHbIX KOMHTeTOB OpraHH3aiHH yqpe)Kga-
IOTCA cneyrowHe KOMHTeTbI:

a) KOMHTeT no 3KOHOMHqeCKOri HH4)OpMallHH H H3yqeHHIO pbIHKa;

b) KOMHTeT no JIeCOBOCCTaHOBjIeHHIO H niecOycTpOfICTBy;

c) KOMHTeT no JieCHOfi npOMbIJIeHHOCTH.

2. COBeT Mow*eT KBajiHbHIIHpOBaHHbIM 6OJIbUIHHCTBOM rOIOCOB C03Xga-
BaTh TaKHe LgpyrHe KOMHTeTbl H BCHOMOraTejibHbIe opraHbI, KOTopbie OH COqTeT
Heo6xOXIHMbIMH.

3. KOMHTeTb! H BCnOMOraTejibHbIe opraHbI, YnOMH1HYTbIe B IIYHKTaX I H 2
HaCTOILeft CTaTbH, rOJ'IHHHOTCAI COBeTy H XgeIlCTBYIOT nogi ero o6.UIHM PYKO-
BOAICTBOM. COBeT CO3bIBaeT COBeIuaHHH KOMHTeTOB H BCHOMOraTeJIbHbIX opraHOB.

4. B COCTaB KaxKgoro KOMHTeTa MOryT BXOgIHTb Bce yqaCTHHKH. nlpaBHna
npouegiypbI KOMHTeTOB YCTaHaBJIHBaOTCR COBeTOM.

CmambAq 25. 4DYHKUIHH KOMHTETOB

1. KOMHTeT no 3KOHOMHqeCKOfl HH4)opManHH H H3yqeHHIO pbIHKa:

a) Ha6JrogaeT 3a HajIHqHeM H KaqeCTBOM CTaTHCTHqecxHx ttaHHbIX H upyrofi
H4OpMaUHmI, Heo6xogtHMOfI X.Ii OpraHH3atHH;

b) aHaJIH3HpyeT CTaTHCTHqecKHe aaHbie H cneuHaJbHbie noKa3aTejiH, onpe-
jaeiieHHbie B HpHjIO)KeHHH C, B CBH3H C OCYtueCTBjIeHHeM KOHTPOJ]II Hag Me)KgLy-
HapOAIHOfA ToprOBilerl TpoHHqeCKOfi zpeBecHHOA;

c) HOCTO5HHO pacCMaTpHBaeT iOJiO) KeHHe Ha Me)gIyHaPOgIHOM pbIHKe TpO-
nHqeCKOfl glpeBeCHHbI, ero HbIHeUHee nono>eHie H 6nHiKarimHe nepcHeKTHBbI Ha
OCHOBe )gaHHbIX, YlIOMHHYTbIX B nO/inyrIKTe (b) Bbime, H gtpyryxo COOTBeTCTBy-
IotUYIo HH4bopMaUHIo;
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d) BbIHOCHT COBeTy peKOMeHaLHH OTHOCHTeJibHO Heo6xoflHMOCTH H xapaK-
Tepa COOTBeTCTByIOUHX HccleaIOBaHHfi no TpOIIHeCKOl JgpeBeCHme, BKJI[Oqa
hlojIrocpoqHble nepcneKTHBbl MeKwAyHapOatHOrO pbIHKa TpOHqeCKOl ztpeBeCHHbI,
a TaKwce oCyiueCTBJHieT KOHTPOJI.b H Ha6nftteHHe 3a XOzxOM nto6bIx HccJleoBaHHfA,
npOBOXIHMbiX no IopyqeHHtO CoBeTa;

e) BbInOJIHIer mo6bte upyrHe nopyqeHHbie eMy COBeTOM 3a[aqH, KacaioLI.lecH
3KOHOMHqeCKHX, TeXHHqeCKHX H CTfTHCTHqeCKHX BOnpOCOB B o611aCTH TponHqecKofl
ztpeBeCHHbI;

f) OKa3bIBaeT flOMOIub yqaCTHHKaM-lpOH3BOIHTeJIRM B HaJIa)KHBaHHH TeXHH-
qecKoro COTPYL4HHqeCTBa c uenbio yjiyqLueHHR HX COOTBeTCTBYIOUIHX CTaTHCTH-
qeCKHX cnyiK6.

2. KOMHTeT no .JIeCOBOCCTaHOBieHHIO H jiecoycTpOACTBy:

a) perynjpHo Ha6ntoaeT 3a uelqTejbHOCTbiO no OKa3aHHIO O1OI ep)KKH H
IOMOIUH, npeaOCTaBfleMOfA Ha HaIIHOHajIbHOM H Me>KtYHapOIIHOM YPOBHRX aJInI

JieCOBOCCTaHOBjIeHH3 H neCoyCTpOrlCTBa, a TaKwKe li npOH3BOaICTBa geflOBOfl
TpOHqeCKOri gpeBeCHHb h;

b) nooipieT paClnHpeHHe TeXHHqeCKOIl NOMOIUH HaLUHOHfl~bHbIM nporpaM-
MaM niecOBOCCTaHOBJIeHH31 H nIecOyCTpOflCTBa;

c) oIxeHHBaeT noTpe6HOCTH H BbISIBJIqeT Bce BO3MO)KHbie HCTOqHHKH d)HHaH-
CHPOBaHHA faJA ueneft nieCOBOCCTaHOBjieHHR H neCoyCTpOflCTBa;

d) peryjiipHo pacCMaTpHBaeT 6yAyutHe noTpe6HOCTH Me>KayHapOAHOfA Top-
rOBJnH IejiOBOfi TpOnHqeCKOIA aIpeBeCHHORl H Ha 3TORl OCHOBe BbI5IBflaeT H pac-
CMaTPHBaeT COOTBeTCTByOiuHe BO3MO)KHbIe nporpaMMbi H MepbI B o6nacTH neco-
BOCCTaHOBneHHR1 H jIecOyCTpOIlCTBa;

e) conefICTByeT nepexiaqe 3HaHHfl B o6naCTH YIeCOBOCCTaHOBJIeHH5R H iieco-
yCTpOlACTBa flpH fIOMOIUH KOMneTeHTHbIX opraHH3atHIA;

f) KoopaHHHpyeT H corjiaCOBE.IBaeT 3Ty faeITejibHOCTb B ixenIiX COTpYUHH-
qeCTBa B o6IaCTH JneCOBOCCTaHOBieHH5I H JIecoyCTpofACTBa C XpYrHMH opraHH-
3aaHIMH, ocyWueCTBJIIOLUHMH COOTBeTCTBYtOLUYIO ate5ITeJIbHOCTb, TaKHMH, KaK
GIAO, IOHEI, MHPOBOA 6aHK, perHoHaObHbie 6aHKH Ha pyr~e KOMnleTeHTHbIe
opraHH3aUiHH.

3. KOMHTeT no necHOii npoMbnIJIleHHOCTH:

a) cogeflCTByeT COTPYaHHqeCTBY Me)Kxy yqaCTHHKaMH-npOH3BOaHTeJI31MH H
yqaCTHHKaMH-IIOTpe6HTenRIMH KaK NapTHepaMH B pa3BHTHH aeAITejnbHOCTH, CBq-
3aHHOrI c o6pa6OTKOrl apeBeCHHEJ B CTpaHax-IpOH3BOIaHTejixx, B TOM qHCjIe B
o6naCT31X:

i) nepeaaqH TexHoJIorHH;

ii) npobeCcHoHajibHOfl nofrOTOBKH;

iii) CTaHuapTH3aUHH HoMeHKJIaTypbl TponHqeCKOl apeBeCHHbI;

iv) cornacoBaHH5t cneut1bHKaUiri o6pa6oTaHHblX H3AelHAi;

v) nooLuIpeHHq HHBeCTHUHA H COBMeCTHbIX IpefllpHTHfl H

vi) MapKeTHHra;

b) looLupqeT pa3BHTHe o6MeHa HHbopMauHefl B uejiqx CofeICTBH CTpYKTyp-
HbIM H3MeHeHHSIM, CB513aHHbIM C pacLUHpeHHOfl H atanbHefmerk o6pa6OTKORI
apeBeCHHbl, B HHTepecaX KaK CTpaH-npoH3BOAHTenieA, TaK H cTpaH-nOTpe6HTeiel;
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c) ocyuteCTBJ1HeT KOHTpOJIb 3a npOBoal uleficA B 3TOA o61aCTH R eqiTeib-
HOCTbIO, BbIABJIxeT H paccMaTpHBaeT npo6neMbl H HX BO3MO)KHble pemueHH B
COTpYXIHHqeCTBe C KOMfneTeHTHbIMH opraHH3aUH5IMH;

d) nooiup5ieT yBeiJHqeHHe TeXHHqeCKOfi fOMOUIH HaUHOHajibHbIM nporpaM-
MaM no o6pa6OTKe TponHqeCKOr4 apeBeCHHb.

4. IpoBexaeHHe HccneaOBaHHfA H pa3pa6OTOK ABneTCq o6Lei 4bYHKUHerI
KOMHTeTOB, yqpe)KaleHHbIX B COOTBeTCTBHH C HyHKTOM I CTaTbH 24.

5. BBHay TeCHOA CBHq3H Mew(LIy HccJieAOBaHHqMH H pa3pa6OTKaMH, JIecOBOC-
CTaHOBJieHHeM H necOyCTpOflCTBOM, pacuiHpeHHOIl H EgaibHeimlei o6pa6OTKOfI
XapeBeCHHbI H HH4bOpMauHerl 0 PbIHKe KawKXbIft IOCTORIHHbIIl KOMHTeT, nOMHMO
BbIflOJIHeHHR BO3JIO)KeHHbIX Ha Hero BblIUe d)YHKLXHfl, XIojn>KeH B CBRI3H C npeIcTaB-
JIeHHbIMH eMy npeajIo)KeHHHMH nO ripOeKTaM, BKJHOtqaq npevIo)]KeHH3 B OTHO-
UeHHH HccjIeuOBaHHA H pa3pa6OTOK, BXOIIW.UHX B ero c4bepy KoMieTeHUXHH:

a) paccmaTpHBaTb H IIpOBOaHTb TeXHHxeCKoe H3yqeHHe H ouLeHKy npexnno-
)KeHHA no npoeKTaM;

b) B COOTBeTCTBHH c o6IWXHMH YCTaHOBJleHHbIMH COBeTOM PyKOBOAI.LUHMH
HPHHHaMH ofipeaejiTb H ocyIueCTBJIBTb npenipoeKTHbIe MepoIpH3THRI, Heo6-
XOgHMbie £uIs BbIpa6OTKH peKOMeHEuaIIHfA nO npeaIo)KeHHhIM COBeTy npoeKTaM;

c) onpeueniHTb BO3MO)KHbie HCTOqHHKH bHHaCHPOBaHmi npoeKTOB, yiOM$1-
HyTbIX B IyHKTe 2 CTaTbH 20;

d) KOHTPOJIHPOBaTb BbInOJIHeHHe rIpOeKTOB H o6ecneqHBaTb c6op H pacnpo-
CTpaHeHHe Ha BO3MO)KHO 6onee IIIHpOKOf OCHOBe H B HHTepecaX Bcex yqaCTHHKOB
pe3yJlbTaTOB npoeKTOB;

e) InpeAICTaBJIATb peKoMeHaauHH COBeTy B CBH3H C ipOeKTaMH;

f) BbiHOJIHHTb mo6ble upyrne CB313aHHbie C lpOeKTaMH 3aaIaqH, nopyqeHHbie
eMy COBeTOM.

6. TIpH ocyueCTBJIeHHH 3THX o61uHX dYHKIIHA KaHC)bfI KOMHTeT aoji)eH
Y4HTbIBaTb Heo6xoUHMOCTb COBepi~ieHCTBOBaHHR IIpo4beCCHOHaJnbHofl HOaIrOTOBKH
B CTpaHax, 5HBnIHIOLUHXC31 yqaCTHHKaMH-ipOH3BOIHTeJfl5MH, paccMaTpHBaTb H npen-
naraTb MepbI no opraHH3auH HJIH yKpeniieHHIO HayqHo-HccniefoBaTenbCKOft
,aeATeJIbHOCTH H nOTeHutHaJIa yqaCTHHKOB, oco6eHHO yqaCTHHKOB-npoH3BOuHTeIeA,
a TaKwKe coaeACTBOBaTb pacHpOCTpaHeHIO Hoy-xay H MeTO)aOB HcCc-IeROBaHHrI
cpeaH yqaCTHHKOB, oco6eHHO cpegm yqaCTHHKOB-npOH3BOJIHTeniefI.

FJIABA VIII. CBA3b C OBUIMM 4OHaOM ZIJ1l CbIPbEBbIX TOBAPOB

CmambA 26. CBs3b C OIUM OHflOM ,JYfl5I CblPbEBbIX TOBAPOB

flocne Haqana d)YHKLIHOHHPOBaHHA O61uero (bonaa Opranu3auHA B nOJIHOrI
Mepe HCiOnIb3yeT BO3MO)KHOCTH BTOporo cqeTa O61uero d)OHaa B COOTBeTCTBHH
C npHHLHnaMH, yCTaHOBhieHHbIMH B CornaweHH1H o6 yqpexaeHHH O6uero bOH/a
AII CbipbeBblX ToBapOB.

IJIABA IX. CTATHCTIHKA, HCCJIEaOBAH1I45 14 HHC!OPMAUI14I

CmambA 27. CTATI4CTI4KA, MCCJIEUOBAHHS[ H 14HHOOPMAUIH43

1. COBeT yCTaHaBJIHBaeT TeCHbIe CBA3H C COOTBeTCTBYIOIHMH Me)KnpaBH-
TejIbCTBeHHbIMH, rIpaBHTeJlbCTBeHHbMH H HeHpaBHTeJ'bCTBeHHbIMH opraHH3a-
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UHSIMH B uenxx coueAICTBHH o6ecneqeHHo HajHiH flnocnIeUHHX H Hae>KHbIXaHHbIX
H HHcIOpMaHH nO BCeM dlaKTOpaM, CBq3aHHbIM C CeKTOPOM TpOnHHqeCKOfl ape-
BeCHHbI. OpraHH3auHA B COTpyUHrqeCTBe C TaKHMH opraHH3aUHMH co6HpaeT,
o6pa6aTbIBaeT H plnH Heo6xoaIHMOCTH ny6nIHKyeT TaKyiO CTaTHCTHqecKyIO HH4iOp-
MaUltuo no flpOH3BOttCTBy, npe/jio)KeHHtO, TOprOB/ie, 3anacaM, nOTpe6jIeHHIO H
PbIHOqHbIM UteHaM B o611aCTH TpOnHqeCKOfl ZapeBeCCHbl H B CMe)KHbIX o6JlaCTsiX,
KOTOpa5l Heo6xoIaHMa ai cbyHKLUHOHHpOBaHH HaCTOnuero CoriiaLeHH3i.

2. YqaCTHHKH B pa3yMHble CPOKH npeACTaBnsnOT, eCJIH 3TO He fpOTHBOpe-
qHT HX HaUHOHaJlbHOMY 3aKOHOflaTejibCTBy, KaK MO)KHO 6onee nOJ1Hbie CTaTH-
CTHrqeCKHe aaHHbie H HH4bopMaLHto nO TpOnHeCKOfl apeBeCHHe, 3anpaiu.HBaeMbie
COBeTOM.

3. COBeT npHHHMaeT MepbI RRnA npOBeaeHHR nmo6bIX HeO6xOIaHMbIX Hccne-
ZtOBaHHrI TeHeHLHfl H KpaTKOCPO4HbX H XiojroCpoqHbiX npo6neM MHpOBOrO
PbIHKa TpOnHqecKofi IpeBeCHHbl.

4. COBeT o6ecneqHBaeT, 4TO6bi HH4bOpMaL1HsI, npetCTaBJnxeMaA yqaCTHH-
KaMH, He HCnOnb3OBanacb B ytuep6 KOHdi)HueHIuHanibHOfl zIeATejibHOCTH JIHLI HAH
KOMnaHHfA, flpOH3BOlflIIIHX, o6pa6aTbBaioiuHx HlH c6bIBatoIUX TpOnHqeCKytO
utpeBecHHy.

Cmamb.s 28. E)KErOZIHbIE OTMET 14 OB3OP

1. COBeT B TeqeHne LeCTH MeclueB nocne OKOHqaHHA KaKaiorO KaneHxtap-
HOrO roaa Iy6JIHKyeT eweroaHbii OTieT 0 CBOefia /efTenbHOCTH H TaKYIO JapyryO
HH4bOpMaUHIO, KOTOPYIO OH CqHTaeT Heo6xOAHIMOf4.

2. COBeT eiKeroUHo nPOBOAHT o63Op H o11eHKY CHTyaHH H epcIIeKTHB B
o6naCTH TpOIIHqeCKOfrl peBeCHHbl B MHpe H o6MeHHBaeTcR MHeHH5IMH no nepcneK-
THBaM H UPYFHM BonpocaM, TeCHO CBS3aHHbIM C MHPOBO 3KOHOMHKOfl TpoHIH-
qecKOfA utpeBecHHbI, BKIOoqaI 3KOJnOrwqecKe acneKTbI H acneKTbI oKpyKatoulefR
cpetbI.

3. O63op ocyLueCTBJIxeTCH Ha OCHOBe:

a) HH4bOpMaIIHH, npeCTaBJieHHOfl yqaCTHHKaMH B OTHOwIeHHH Ha LHOHaulb-
HOrO rpOH3BOXICTBa, TOprOBJnll, npeajno)KeHHs, 3anacOB, nOTpe6neHH3f H LeH Ha
TpO1HqeCKYIO apeBeCHHy;

b) CTaTHCTHtieCKHXaHHbIX H cneuLHbHqeCKHx noKa3aTejiefI, 1peaCTaBjneHHbIX
yqaCTHHKaMH B o6nacT5x, nepeqHcjieHHbIX B npHjio)KeHHH C;

c) TaKOil ttpyrofl COOTBeTCTByIOuIefi 14HOpMaItuHH, KOTOPYIo COBeT MO)KeT
nojiyqHTb JIH6o npqiMO, J160 qepe3 COOTBeTCTBylOULHe yqpe>KXeHHA CHCTeMbI
OpraHH3auHH O6,eUHHeHHbiX HauHifi H COOTBeTCTByIOl~e Me)KnpaBHTenibCTBeH-
Hbie, npaBHTeIbCTBeHHbIe H HenpaBHTeJibCTBeHHbIe opraHH3atlHH.

4. BbIBO/abl o63opa BKnIOaIOTCH B OTqeTbI o pa6oTe COBeTa.

FJIABA X. PA3HOE

Cmamw.q 29. )KAIOsbI H CHOPbI

J.ho6asi iasio6a Ha TO, qTO KaKOrl-JIH60 yqCTHHK He BblrOJIHHJI CBOHX O6.-
3aTenjiCTB no HaCTOI.ueMy CornaleHHIo, Hi uo6oil cnop 0 TOflKOBaHHH HIlH rlpH-
MeHeHHH HacToALuero CornauneHHR nepeaaloTcs Ha peineHne CoBeTa. PelueHHA Co-
BeTa no TaKHM BOnpOCaM RBJIAIOTCA OKOHLtaTeJlbHbIMH H HMeiOT o6H3aTeubHyIO cHJIy.
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Cmamb.n 30. OBmuldE OBSI3ATEJlbCTBA Y4ACTHI4KOB

1. B TeqeHile CpoKa XaeACTBHR9 HaCTORituero CoriauweHR3 yqaCTHHKH npHIa-
ralOT Bce yCHJIHH H COTpyAIHHqatOT, C TeM qTo6bi CoJaeACTBOBaTb UOCTH)KeHHIO ero
uenel H H36eraTb uIeAlCTBHA, HpOTHBopeqaLuHx 3THM UeJIIM.

2. YqaCTHHKH cornaluaOTCR pacCMaTpHBaTb peueHHR COBeTa B COOTBeT-
CTBHH C nonio>KeHHIMH HacTo5ttuero CornawueHH1 B KaqecTBe o6A3aTeabHbIX H
CTpeMTC1 BO3naep)KHBaTbCH OT ocyiueCTBjieHHU Mep, KOTOpbie orpaHHqHBaIH 6bl
TaKHe peueHH3s HJnH npOTHBOpeqHJIH HM.

Cmamb.q 31. OCBOBO)K*LEH4E OT OrE3ATEJIbCTB

1. B cnyqae Heo6xoaHMOCTH BcjIeaICTBHe HCKnIOqHTeJ1bHblX, qpe3BblqafiHbIX
HrIH (bopc-Ma)KOpHbIX O6CTOHITejibCTB, KOTOpbie HnPMO He npeaLyCMOTpeHbl B
HaCTOAIueM CornauIeHHH, COBeT Mo)KeT KBaJIH4bHtIHPOBaHHbIM 6OJIblUIHHCTBOM
rojiOCOB OCBO6OaIHTb yqaCTHHKa OT Toro HfIH HHOrO o6A3aTeJbCTBa no HaCTO-
nItUeMy CornameHrno, eciH OH ytoBjieTBOpeH o61,sICHeHHeM 3TOrO yqaCTHHKa
B OTHOwIIeHHH IIpHqHH, no KOTOpbIM aaHHoe o6H3aTeJbCTBO He MO>KeT 6bITb
BbInORIHeHO.

2. OCBo6oKaa ytiaCTHHKa B cHny nyHKTa I HaCTOHlmef CTaTbH OT o6A3a-
TenbCTBa, COBeT ACHO onpeaejixeT, Ha KaKHX yCJIOBHHX H Ha KaKOA1 CPOK 3TOT
yqaCTHHK OCBo6o)KaaeTcx OT TaKoro o6l3aTenbCTBa, a TaKwKe npHqHHbl, no
KOTOPbIM npeajoCTaBJ1eTCH TaKoe OCBo6o>KfleHHe.

Cmamb.q 32. IH4bDEPEHU14AJHbHb1E 14 J-lbOTHblE MEPbI,
A TAKAKE CIEIAAbHbIE MEPbI

1. Pa3BlBaioiuHeCA yqaCTHHKH-HMnOpTepbI, Ha HHTepecbI KOTOPblX oKa-
3blBatOT He6naronpl4ATHoe BJIHAHHe Mepbl, npiHHHMaeMbie B COOTBeTCTBHH C
HaCTOAWIHM CornameHlHeM, MOryT o6patuaTbCH K COBeTy C npocbE6oi npHHATb

COOTBeTCTByIOLmHe LH4bbepeHUlHalbHbIe H jibrOTHbie Mepbl. COBeT pacCMaTPHBaeT
BonpoC 0 IpHHAlTHH Haajne)KaiHx Mep B COOTBeTCTBHH C lyHKTaMH 3 H 4 pa3,aena III
pe3oftOnHH 93 (IV) KOHdbepeHtHH OpraHH3atRH 061eRHHeHHbIx Haurlf no TOP-
rOBne H pa3BHTHIO.

2. YqaCTHHKH B KaTeropHH HaHMeHee pa3BHTbIX CTpaH, onpejeJIeHHblX
OpraHH3auel 061,eaHHeHHbiX Hainil, MOryT o6paaTbCA K COBeTy C npocb6orl
nIpHHAITb cnletUafbHbie Mepbl B COOTBeTCTBHH C HyHKTOM 4 pa3,aena III pe30no-
uHH 93 (IV) H C ryHKTOM 82 OCHOBHOA HOBOA nporpaMMwI maeflCTBHfl Ha 80-e rowbi
anIf HaHMeHee pa3BHTbIX CTpaH.

FRABA XI. 3AKJIIO'IHTEJrbHbIE nOJIO)KEH145

Cmambq 33. aEnIO34TAPHAI

jeno3HTapHeM HaCTOsiulero CornameHsA HaCTOALUHIM o6,ABIeTCA FeHe-
panbHbll ceKpeTapb OpraHH3auHH O6 exnHeHHbix HaittA.

Cmamba 34. fog'III4CAHRE, PATI4044KAHLA, -IPHH$ITHE H OIOEPEH14E

1. HacTosinee CornaueHHe OTKPbITO A.rI noanHcaHHA B LeHTpajibHblX
yqpe>KxxeHHAsX OpraHH3auH 6eaHHeHHbIx HaiwH co 2 AHBaPA 1984 r. H B TeqeHHe
OnIHOrO Mecstta nocne BCTyniieHHA ero B CHfly npaBHTeJnbCTBaMH, npHrJIaueHHbIMH
Ha KOHqbepeHUHIo OpraHH3aUHH O6IbeaH~eHHblx HauHrl no TpOnHqeCKOt ApeBe-
CHHe 1983 roaa.
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2. J.to6oe rnpaBHTenbCTBO, yHOMSIHYTOe B lyHKTe 1 HaCTOHLUeA CTaTbH,
Mo)KeT:

a) NpH NO211"HCaHHH HacToiuHero CornaueHlHA 3aHBHTb, qTO TaKHM IHO2-H-
CaHHeM OHO Bblpa)KaeT CBoe cornacHe 6bITb CBHf3aHHbIM HaCTOIUlHM CornauIeHHeM
(OKOHqaTeJbHoe noanHCaHHe), HRnH

b) nocne noanHHcaHHRl HaCTOujero CornatueHHA paTH3HI1HpOBaTb, IpHHRTb
HfIH oaO6pHTb ero nyTeM cxzaqa XefO3HTapHIO Ha xpaHeHHe COOTBeTCTBytoLuero
,aoKyMeHTa.

CmambAt 35. rIPHCOEXII4HEHHE

1. HacToAimee CornatneHHe OTKpblTO UJIS lpHcoe21HHeHHI HpaBHTenJbCTB
Bcex rocyxgapCTB Ha YCJIOBHAX, onpexgeneMbix COBeTOM, BKnIjOqa cpoK geno-
HHPOBaHHA 2OKyMeHTOB o npHcoe2JHeHHH. COBeT Mo)KeT, oAHaKo, npOUIHTb 3TOT
CpOK 21IA npaBHTeJbCTB, KOTOpbie He MOryT npHcoeoRHHHTbCA K CornauueHrno B
CpOK, ycTaHOBJIeHHbIlI B yCJIOBHAX o npHcoeIHHeHHH.

2. IpHcoeuHHeHHe ocyLueCTBJIeTCH nocpe21CTBOM c21aqI4 AOeno3HTaPHIo Ha
xpaHeHne 2OKyMeHTa o npHcoeLHHeHHH.

CmambA 36. YBEaOMJIEHHE 0 BPEMEHHOM IIPHMEHEHH4

1. -Io21iucaBm ee HacTo~t2ee CornamueHHe npaBHTenbCTBO, KOTOpOe HaMepe-
BaeTcA paTH4bHIHpoBaTb, npHHftTb HJIH Oo106pHTb ero, HfIH npaBHTeJIbCTBO, 2n1i
KOTOpOrO COBeT YCTaHOBHjI yCJIOBHA npHcOe21HHeHHI, HO KOTOpOe eme He CMOrUio
21enOHHpOBaTb CBOrI nROKyMeHT, MO)KeT B io6oe BpeMm yBeaOMHTb oaeno3HTapHR
0 TOM, qTO OHO 6y21eT HpHMeHATb HaCTOiu.ee CornameHme BpeMeHHO rrn6o c
MOMeHTa ero BCTyIjIeHHA B CHIJIY B COOTBeTCTBHH CO CTaTbefI 37, jmr6o, ecjIH4 OHO
y)Ke BCTyIIHJIO B CHIy, C yCTaHOBJneHHOrI 21aTbI.

Cmambw 37. BCTYiJIEHHE B CHJIY

1. Hacrosmee CornameHe BCTFynaeT B CHy OKOHqaTeJIbHO 1 OKTH6pH 1984 r.
HJI4 B .ro6oA nocienyowiomHI eHb, ecnIH 12 npaBHTeJIbCTB cTpaH-npOH3BO21HTeIeI,
KOTOpbIe pacnonaraioT no MeHbuiefi Mepe 5507 o6iuero qHcJIa rojiocoB, yKa3aH-
Horo B npHO*CeHHH A K HaCTOHLUeMy CornatneHn1o, H 16 HpaBHTeTbCTB cTpaH-
noTpe6HTeneri, KOTOpbIe pacnojiaraloT no MeHbmefi Mepe 70% o6wero q'rcna ro-
JIOCOB, yKa3aHHOrO B npHjiO3KeHHn B K HaCTOIH-ueMy CormIamueHHo, nonnicani
HacToiuee CornatueHHe OKOHqaTe-,HO H11H paTHJHUHpOBajIH, IHHHIJIH HJIH oao6-
pHJIH ero HJIH npHcoe2HHHnHCb K HeMy coriacHo HyHKTy 2 c-raTbH 34 Him CTaTbe 35.

2. EcInH HaCTouinee CoriiameHHe He aCTynaeT B CHfIY OKOHnaTeIbHO 1 OKTA-
6pA 1984 r., OHO BCTynaeT B cHjiy BpeMeHHO B 3TOT oaeHb HnnH B nio6of nocneayio-
nl oIHeHb qepe3 UIeCTb MecqlueB np4 YCJIOBHH, qTO 10 HpaBHTelbCTB cTpaH-
npOH3BO21HTeJIeri, KOTOpbie pacnonaraloT no MeHbIeft Mepe 50076 o6wero qncia
rOJIOCOB, yKa3aHHorO B IpHJlo>KeHHH A K HaCTOmlueMy CornamenHrO, H 14 npa-
BHTeJIbCTB cTpaH-nOTpe6HTejieA, KOTOpbie pacnoniaraloT no MeHbuefi Mepe 65076
o6fero qHcnia rorIOCOB, yKa3aHHorO B npHJIo>KeHHH B K HaCTOUimeMy CornaieHHno,
nooanHcanJH HaCToAiuee CoriiatueiHe OKOHqaTeJIbHO HJIH paTI4IwHUHpoBaIH, npM-
H JIH HJIH oioa6pHJIH ero cornacHo HyHKTy 2 CTaTbH 34 IIJIH yBe21OMHJIH oaenO3H-
TaPH1 B COOTBeTCTBHH CO CTaTbeA 36 0 TOM, qTO OHH 6y21yT IpHMeHHTb HaCToALuee
CornameHHe Ha BpeMeHHOR1 OCHOBe.

3. EcnIH Tpe6oBaHHq OTHOCHTeJIbHO BCTynnIeHHA B CHJIY coriiacHo IyHKTY 1
HJIH nyHKTy 2 HaCTORIueft CTaTbH He BbIrIOiHeHbI Ha 1 anpenii 1985 r., FeHe-
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pajIbHbIrI ceKpeTapb OpraHH3auiHH O61ealHeHHblx HauHfA npIfrnaumaeT Te npaBH-
TenlbCTBa, KOTOpbie roIntmHajII HaCTosnljee CornalneHme OKOHqaTej1bHO HJIH paTH-
d1HIHpoBaJlIH, npHH5HJIH HJIH OaO6pHiTH ero B COOTBeTCTBHH C IIyHKTOM 2 CTaTbH 34
HJIH YBeXomHj1H geno3HTapHI 0 TOM, qTO OHH 6yayT npHMeHqTb HaCTomuee Co-
rnalueHHe Ha BpeMeHHOrI OCHOBe, co6paTbC B BO3MO)KHO KOpOTKHIA CPOK H peIflHTb
BOnpOC 0 BpeMeHHOM HJIH OKOHqaTeIbHOM BBeateHHH B CHJIY HaCToA~uero Corna-
LueHHI Me)Kay HHMH nOJIHOCTbIO HaH qflCTHqHO. IpaBHTelbCTBa, fnpHHIBU1He
peuieHHe o BBeJIeHnHH HacroAsuero CornialueHHs B CHRy B OTHOUleHHIX Merxey HHMH
Ha BpeMeHHOrl OCHOBe, MOrYT co6HpaTbCsl BpeMA OT BpeMeHH aU1H paCCMOTpeHHA
noj1o)KeHHA H HpHHATHI peweHHA o6 OKOH1qaTejThHOM BCTyIJIeHHH HaCToAiUero
CornamueHHr B CHRy B OTHOUieHHS1X Me)K~jy HHMH.

4. UJnA jno6oro npaBHTenlbCTBa, KOTOpOe He yBeaOMHfIO aenO3HTapHA B
COOTBeTCTBHH CO CTaTberi 36 0 TOM, &TO OHO 6yiteT npHMeHMqTb HaCTOluee
CornameHHe Ha BpeMeHHOAi OCHOBe, H KOTOpOe aenOHHpyeT CBOt XOKyMeHT 0
paTHqbHKaIIHH, HIpHHATHH, Oao6peHHH HiH HpHcoe)IHHeHHH K HeMy nocne BCTy-
nneHHA B CHJIY HaCToAtuero CoruiameHHA, OHO BCTynaeT B CHIIY B RteHb TaKoro

tenIOHHpOBaHHAl,

5. FeHepajibHbIfl ceKpeTapb OpraHH3atHH 06eHHeHHbwx HautHr CO3bIBaeT

HepBYIO ceccHio CoBeTa B BO3MOKHO KOpOTKHAI CPOK nocne BCTyIUIHHS B CHny
HacToamuero CornaweHHA.

CmambRq 38. norIPABKH

1. COBeT MoKeT KBaIHHIIHpOBaHHbiM 6oJIbwIHHCTBOM rOjIOCOB peKOMeH-

1tOBaTb yqaCTHHKaM BHeCTH nonpaBKY B HaCToAtutee CornameHHe.

2. COBeT YCTaHaBJ1HBaeT CpOK, B npeaejiax KOTOpOro yqaCTHHKH yBetOM-
JIAIOT genO3HTaPHA 0 IIpHHRTHH HMH nrIopaBKH.

3. FonpaBKa BCTyriaeT B CHJIy qepe3 90 XlHerl nocne nOnyqeHHH XIenO3HTapHeM

yBeXIoMneHHfA 0 nIpHHATHH OT ytaCTHHKOB, COCTaBJIfIoIuHX no MeHbmefi Mepea)Be
TpeTH yqaCTHHKOB-npOH3BOAtHTeIefi H HMeiO1UHX no MeHbuIefi Mepe 85% rOJIOCOB
yqaCTHHKOB-npoH3BOiHTejleAi, H OT ytiaCTHHKOB, COCTaBJIAIOUIHX no MeHbuegi Mepe

1tBe TpeTH yqaCTHHKOB-nIOTpe6HTeneA H HMeiOIUHX no MeHbueIr Mepe 85% roJIocoB
yqaCTHHKOB-nOTpe6HTenieif.

4. I-ocne TOrO KaK atenO3HTapHr4 HH4bOpMHpyeT COBeT O TOM, qTO Tpe6o-
BaHHA AJIAt BCTyrIeHH flHonpaBKH B CHJIY BbInOnHeHbl, yqaCTHHK, He3aBHCHMO OT
InOo)KeHHi 1yHKTa 2 HaCTOIuIefi CTaTbH OTHOCHTeJIbHO CpOKa, yCTaHaBjiHBaeMoro
COBeTOM, Mo)KeT Bce w(e HanpaBHTb genO3HTapHiO yBe1oMjteHHe o npHHTHH HM
noiopaBKH npH YCJIOBHH, qTO TaKoe yBeJoMnieHHe aenlaeTca 11o BCTynnieHHA AaHHOH
flonpaBKH B CHJy.

5. fho6oft yqaCTHHK, KOTOpbIfl He yBeIOMHI o npHHATHH HM IIOHpaBKH KO

1tHIO BCTyHIIeHHA TaKofR -OHpaBKH B cfny, nepecTaeT 6bITm CTOPOHOfA HaCTosluemo
CornianeHHH C 3TOrO aHA, eCiIH TaKOfA yqaCTHHK He peaCTaBHT COBeTy ROKa-
3aTejibCTBO, qTO OH He Mor lpHHHTb nonpaBKy B CPOK BcjielCTBHe TpyAtHOCTel,
CBHI3aHHbIX C BbIHOJIHeHHeM KOHCTHTyUHOHHbIX HJIH HHCTHTYUHOHHbIX npouenyp,
H COBeT He pemUHT npOaIHTb AJ'IA 3TOrO yqaCTHHKa CPOK HIHHTHH nonpaBKH. JIi
TaKoro yqaCTHHKa nonpaBxa He HBIAHeTCA o6A3aTebHOriaO Tex nop, noKa OH He

yBeg1OMHT o npHHHTHH HM IIOnpaBKH.

6. ECrIH B CpOK, yCTaHOBJIeHHbIrl COBeTOM B COOTBeTCTBHH C HyHKTOM 2
HaCTOuweit CTaTbH, Tpe6OBaHHH 1a1A BCTyHJIeHHA nonpaBKH B CHRIY He BblnOJHeHbI,
rIonpaBKa CqHTaeTCA CHATOfA.
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CmambAq 39. BbiXOz

1. YqaCTHHK Mo2KeT BbIflTH H3 Hacroqtmero CornameHH3R B mo6oe BpeMRl
nocne ero BCTyIfieHH5I B CHJly nyTeM noaaqH AIenO3HTapHIO nHCbMeHHOrO yBeXo-
MJIeHHS1 0 CBOeM BbixOxe. 3TOT yqaCTHHK OXHOBpeMeHHO HHd)OpMnpyeT COBeT 0
flpeIIIpHHAlTbIX HM XAeilCTBH IX.

2. BbxOXI BCTyfaeT B CHnY Lepe3 90 XHeft nociie noflytieHHn yBe1oMnieHHi
,aeno3HTapHeM.

CmambA 40. 14CKJIIOIEHHE

EcnH COBeT pewlHT, qTO KaKolA-IH60 y4aCTHHK HapymuaeT CBOH o6s13aTenbCTBa
no HaCTOSUueMy CornalueHnO, H peWHT TaKKe, -4TO TaKoe HapyineHHe cywleCTBeH-
HbIM o6pa3oM 3aTpyaHqeT aerICTBHe HaCTOaqiero CornaueHHA, OH Mo2KeT KBaJiH-
diHUHpOBaHHbiM 6OIbl.HHCTBOM rOJIOCOB HCKJIIOqHTb TaKoro yqaCTHHKa H3 Ha-
CTOmuero CornameHH31. COBeT HeMeaineHHO yBeXOMJIeT o6 3TOM IenO3HTapHI.
no HCTeqeHHH IUeCTH MeCqueB nociie npIHHTH,9 COBeTOM TaKoro peLUeHHH 3TOT

yqaCTHHK nepecTaeT 6bITb CTOpOHOr1 HaCToaluero CornalueHrI.

Cmamb.q 41. -OPMLIOK PACqETA C BbIXOLI5AIII4MH HJI1 4CKJ'IIOqEHHbIMH
YqACTHHKAMH HJIl C YMACTHHKAMI4, KOTOPb1E HE MOFYT IPI4HATb IOrIPABKY

1. COBeT onpeaienaeT nOPaXoK pacqeTa c yqaCTHHKOM, KOTOpbIA nepecTaeT
6bITb CTOpoHofl aacToAuero CornatueHHq B pe3yJnbTaTe:

a) HenplIMHTtB nonpaBKH K HaCTO1lmeMy CornatueHHrO B COOTBeTCTBHH CO
CTaTbeAI 38;

b) BblxoDa H3 nacTosaero CornameHH9 B COOTBeTCTBHH CO CTaTbefl 39 H

c) HCKIIIOqeHHA H3 HaCTOqtutero CornaueHHA B COOTBeTCTBHH CO CTaTbeft 40.

2. COBeT yflep)KHBaeT nmo6bie B3HOCbI, yInlaqeHHbie Ha AXIMHHHCTpaTHBHbIrl
cqeT yqaCTHHKOM, KOTOpbIlR nepeCTaeT 6b[Tb CTOPOHOA HaCTOstt.ero CornameHmit.

3. YqaCTHHK, KOTOpbIrl nepecTaeT 6bITb CTOPOHOA HaCTotujero Corna-
uieHHA, He HMeeT npaBa Ha KaKyIo-nIH6o JlOfO HOCTynjieHHAf OT JIHKBHXaauHH Opra-
HH3aUHH HJIH Ha ee XpyrHe aKTHBbI. TaKOfl yqaCTHHK He HeceT TaKwKe OTBeTCTBeH-
HOCTH no nmo6ofg qaCTH gedHtUHTa OpraHI13auHm, eCJIH OH BO3HHKaeT nocne
npeKpatueHHA aIeiCTBHq1 HaCTOtuero CornaiueHHsl.

Cmambaq 42. CPOK JAEIICTBHS1, n1POX1[EHHE H -PEKPAIUEH14E

1. HacTo~auee CorniaweHHe OCTaeTCH B CHjie B TeqeHHe ITH neT nocne ero
BCTyIIleHHMi B CHfly, eciH COBeT He lpHMeT KBaHtIHLHPOBaHHbiM 60nbttLHHCTBOM
roniocoB peiueHHA o ero npoanieHHH HJnH npeKpaMeHHH HIH 0 3aKn11oqeHHH HOBOrO
conrIaweHHA B COOTBeTCTBHH C IOjIO)Ke*HHIMH HaCTOAueft CTaTbH.

2. COBeT MO2KeT KBaIHUHtLwpOBaHHbIM 6JOIbuHHCTBOM ronoCoB HnpHHS1Tb
pemieHHe o HpoaIneHHH HaCTOsttuero CornaweHHq He 6onee qeM Ha XIBa neptona
nO ABa roaa.

3. EcJIH 3io HCTeqeHHR nflITItieTHeFO nepHoaa, yKa3aHHOFO B HyHKTe I HaCTO-
AmieR CTaTbH, H1IH 10 HCTeqeHHAl CpOKa npoafleHH5 , yKa3aHHOFO B HyHKTe 2
HaCTOHIUleri CTaTbH, B 3fBHCHMOCTH OT o6CTOsITenlbCTB, 3aKJlIOqeHO HOBOe coriia-
IueHHe, 3aMeHmsonee HaCTOiituee CorIfaleHHe, HO OHO emue He BCTynIH1rIO OKOHqa-
TejIbHO HJIH BpeMeHHO B CHn1y, TO COBeT Mo)KeT KBaJ1Hd)HUHpOBaHHbIM 6oJib.HH-
CTBOM rOnIOCOB npOLUIMTb HaCTO~ituee Cornametnte 3o BpeMeHHOFO HIH OKOHqa-
TeIIbHOO BCTyniieHHA B CHJJY HOBOrO COriIaUIeHH3[.
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4. EcJxr HOBOe coriaweHue 3aKIl1oqeHO l BCTynaeT B CHJIY B TeqeHHe xno6oro
nepHozta npotneHaHH HaCTO9tUero CornameHnA B COOTBeTCTBHH C f-yHKTOM 2 H11H
InyHKTOM 3 HaCTO3nuler CTaTbH, jaeflCTB4e npoauieHHoro HaCTOnttuero CornaweHHq
npeKpatuaeTcH no BCTynnieHHH B CHny HOBOrO cornaameHHR.

5. COBeT Mo)KeT B nito6oe BpeMH9 KBaJIHIbHUHpOBaHHbIM 6OjlbiIHHCTBOM
ronocoB flpHH5ITb pemeHHe o npeKpamueHHH HaCTOatuero Cornawenrns c aaTbl,

KOTOPYIO OH Mo)KeT yCTaHOBHTb.

6. He3aBHCHMO OT npeKpatueHHS HaCTO5nuero CoriaieHHR, COBeT npoxon-
)KaeT cyiueCTBOBaTb B Teqe e nepHora, He npeBbiuatowero 18 MecRLueB, B uenaix
JIHKBHLaIxHH OpraHH3aurHH, BKJIIOqa9 yperyJHPOBaHHe cqeTOB, H lH~ yCflOBHH
IlPHHHTHH COOTBeTCTByIOIHX petIeHHA KBarIH bHIIHpOBaHHbIM 6OIIblJHHCTBOM
ronocoB HMeeT B TeqeHHe 3TOFO nepnoxta TaKHe IIOJIHOMO4H3I H BbHOYIHSieT TaKHe
(tDyHKUHH, KaKHe MOryT 6bITb HeO6XOLIHMbI unx! yKa3aHHbIX uenei.

7. COBeT YBetOMjmeT aelnO3HTaPHAI o ro6bIx petueHH3]x, IPHHHMaeMbIX B
COOTBeTCTBHH C HaCTOLuer CTaTberl.

Cmambs 43. OrOBOPKH

1. OroBopKH B OTHOLUeHHH rno6oro H3 nono)KeHHfl -acToatuero CoriatUeHHA
He AOnIyCKaIOTC3.

B YAOCTOBEPEHHE qEFO HH)KenoanHcaBlHecH, IOJlS)KHbIM o6pa3oM ynOIIHO-
MOqeHHb1e Ha 3TO, CKpeHHYiH CBOHMH nounHcAMH HaCTOALuee CornianeHHe, npo-
CTaBHB yKa3aHHbie HH)xe tIaTbi HoIHCaHHS!.

COBEPlUEHO B )KeHeBe BOCeMH11auTOIO HOS!6P51 TbICRqa )IeBHlTbCOT BOceMb-
IeCXIT TpeTbero rotta, npH4eM TeKCTbI HacTositero CornatuleHH Ha aHrJlHrICHOM,
apa6cKOM, HcnaHCKOM, PYCCKOM H !jpaHUY3CKOM H3bIKax IBJISHOTCHl paBHO ayTeH-
THqHbIMH. AyTeHTHqHbIfl TeKCT HaCTO3fwero CoriaweHHR Ha KHTaACKOM St3blKe
6ytteT nOJ rOTOBnieH RenO3HTapHeM H Ipe CTaBJIeH Ha YTBepwKIeHHe Bcex nolunH-
CaBIJHXCA yqaCTHHKOB, a TaKwe rocyaapCTB H Me)KflpaBHTejibCTBeHHbIX opraHH-
3aIHfA, npHcoeaHHHBWIHXCq K HaCTOHLUeMy CornateHHrO.

FIPHJIO)KEHH4E A
CnICOK HPOH3BOlI4TEJ1EI7I, MMEIOUI4X PECYPCbI TPOHMECKHX JIECOB M/14Jr14 BJA1O-

LIIHXC1 3KCrOPTEPAMM HETTO TPOHH4ECKOI a DPEBECI4HbI B OBIEMHOM Bb!PA)KEHMI4,
14 PACiPEtIEJIEH4E FOJIOCOB B COOTBETCTBHII CO CTATbEA 37

Beper CnoHoBofA KOCTH ........................................ 21
BHpMa ......................................................... 31
BOI HBHHq ...................................................... 21
bpa3MrnnH ..................................................... 130
BeHecy3na ..................................................... 15
B beTHaM ...................................................... 18
ra6oH ........................................................ 2 1
raHTH ........................................................ 8
ram a .......................................................... 20
rBaTeM ana .................................................... 10
rOHxaypac ..................................................... 9
)aOMHHHKaHCKaA Pecny6JIHKa .................................... 9
3aH p .......................................................... 21
14HtH A ........................................................ 32
H laOH e3HAi .................................................... 139
K ojiyM 6 w i .................................................... 23
K oH ro ........................................................ 20
K ocTa-PH Ka ................................................... 9
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nP4J1OIKEHME C

CTATMCTM4ECKHE DaAHHbIE ii CFEU4AJIbHblE HOKA3ATEJII4, HEOEXOUIMblE ,IJlS1
HAEJ'ItOXEHHI% 3A ME)KLYHAPOQHOII TOPFoBJIE11 TPOfll4qECKOIR1 XPEBECMHOA*

13 yyacmaybouiux e Coeliatue-
HUU cmpa-npOU30ouneae

113 yacmyoyOuqux e Comawe.
Huu cmpan-nompe6umetej

A. IHcxoHbie e3KeMecRqHbie

gaHHbie anx peryJIgpHoro

Ha6jitoLeHIfl 3a OCHOBHblMH

nOTOKaMM ToproarH TpOnH-

qecKofl apeBecCHHOrl

B. CneuHajlbHbie IionOJIHHTenib-
Hbie zIaHHbie H nOKa3aTeflH,
Ha OCHOBe KOTOPblX MO)KHO

onpea.jiJHTb TeKyU3YO QHHa-
MHxy cnpoca H npejulofKeHHA
TpOnHqeCKOk aIpeBeCHHbl

C. apyraA coOrBeTCrBrylotuan
cnetUHa.JbHan HHdbOpMauHR

06,eM 3KcnopTa (croHMocrb):

no TOBapaM, noponaM, Ha-
3HaqeHHIO H aLpyrHM COOTBeT-

CTByIOIwHM npH3HaKaM, noa-
JlalOUHMC onpeaeneoHHO

CpenIHHe ueHb qo6: Ha KOH-
KPeTHbie TOBapbl H fopoLbi,

xapaKTepHble 11315 OCHOBHblX
ToprOBbix nOTOKOB

HepHoaHtecKa oueHKa 3a-
nacoB B nyHKTaX norPY3KH

H, eCIH BO3MOKHO, Ha ripo-

Me)KYTOqHbX 3Tranax

fpOH3BOaCTBO (MOLUHOCTH)

necHoAL npOMblmineHHOCTH H

pacxox/ablnycK 2ejiOBOrI
flpeBeCHHbl

BbIa03Ka eJIOBOfi gIpeBeCHHbI

H3 JIecOB

paXTOBble CTaBKH

9KcnopTHbie KBOTbl -

Mepbi CTHMYJIHPOBaHHA

ToproBJIH

K3rHMaTHqecKHe npengTCTBHR

- CTHXHriHble 6eixCTBHR

H3MeHeHHA B TapHjHbIX H

HeTaPpH1H1X 6apbepax

067.eM HMnoYra (CTOHMOCTb):
no TOBapaM, nopoIaM, npOHC-
XO)K0CeHHIO H APYrHM COOTBeT-

CTBylOUHM npH3HaKaM, noll-

taoLUHMCR onpelejieHHIo

CpenHHe ILeHbI CHh: Ha
KOHKPeTHbie TOBapbl H lO-

pOiabi, xapaKTepHble 11115

OCHOBHblX ToproBbix nOTOKOB

FlePHOiHqecKax oueHKa 3a-

nacoa B nYHKTaX BblrPY3KH

H, eCJIH BO3MO)KHO, Ha npo-

Me)KYTOqHbIX 3,ranax

4on TPOnHqeCKOl apeBeCH-

Hbl a 06BeMe necoToproBnn

3KCnOP'r H pe3KCnopT neCHbIX

ToBapoB

CTpOHTelbCTBO, qHC)iO CTpO-

RIHHXCH 2KHJIblX ROMOB,

cTaBdH no 3aloaAHOA

flpOH3BOACTBO Me6enH

O6cnenaoBaaHl KoHeHoro

HCfOJ'b3OBaHHR B OCHOBHblX

ceKTopax, noT'pe6nwommX

TponHqecxyio zipeBeCHHY

M3meHeHH1 CTr1UI IbaHepoBKH

D. O6une 3KOHOMHIqeCKHe no-
Ka3aTeJIH H HH4OpMaLIHl,

np5PMO HJ1H KOCBeHHO BnHRIO-
Uiwe Ha Me)KjiyHapoXIHylO

ToproBno (TpOnHwe Kofk)
xipeaecHno9

H3MeHeHHa B TaPH4IHbIX H

HeTapHjHbix 6apbepax

TeieHUHH B o6nacTH 3aMeHbi

OIHHX zipeBecHbIx MaTepHa-

LiOB gpyrHMH H 3aMeHbi gpe-
BeCHHbl HHbIMH MaTepHanaMH

06weaocrynHble H HMellIoiHe OTHOImeHHe K 1aHHOMY Bonpocy
HaUHOHaJlbHbie H Me)KJIYHapoIHbIe 3KOHoMHqecKHe H 4)HHaI-
COBble noKa3aTenH, HanPHMep, BanOBOfl HaIuHOHaibHblA npo-

11yXT, BaJIIOTHbIe KYpCbl, cTaBKH npolleHTa, TeMnbi HHdIJ31UHH,

yCnOBHH ToproBjm. HauHoaJnHaai H Me2KEIyHapOaLHaA no'iH-

THKa H Mepbi, B."irnowae Ha MeKflyHaPOrIHYIO ToproBiO
TponHqeCKOfl apeBeCHHOl

Vol. 1393. 1-23317

* fp"oHrc B BHe npH.no)eHHn B COOTaeTrTBRl C nplH3TbIM Ha OCHOBe KOHCeHCyca 29 Mapra 1983 r. pewemeM
[4cnOJIHHTeJIbHorO KOMHTeTa KoHdepeHumH.

[For ht Jgnature pages, see p. 207 of this volume -

Puu pc. c-i. ,,' iigtnawres, voir p. 207 du prdsent volume.]



1985 United Nations - Treaty Series • Nations Unies - Recuell des Traitis 185

[SPANISH TEXT - TEXTE ESPAGNOL]

CONVENIO INTERNACIONAL DE LAS MADERAS TROPICALES, 1983

PREAMBULO

Las Partes en el presente Convenio,

Recordando la Declaraci6n y el Programa de Acci6n sobre el establecimiento de
un nuevo orden econ6mico internacional, aprobados por la Asamblea General,

Recordando las resoluciones 93 (IV) y 124 (V), relativas al Programa Integrado para
los Productos Bisicos, aprobadas por la Conferencia de las Naciones Unidas sobre
Comercio y Desarrollo en sus perfodos de sesiones cuarto y quinto,

Reconociendo la importancia y la necesidad de conservar y aprovechar adecuada
y eficazmente los bosques de maderas tropicales con miras a lograr su utilizaci6n 6ptima,
manteniendo al mismo tiempo el equilibrio ecol6gico de las regiones interesadas y de
la biosfera,

Reconociendo la importancia de las maderas tropicales para las economfas de los
miembros, en particular para las exportaciones de los miembros productores y para las
necesidades de suministro de los miembros consumidores,

Deseosas de establecer un marco de cooperaci6n internacional entre los miembros
productores y los miembros consumidores para la bdsqueda de soluciones a los problemas
con que tropieza la economfa de las maderas tropicales,

Han convenido en lo siguiente:

CAPITULO I. OBJETIVOS

Articulo 1. OBJETIVOS

Con miras a lograr los objetivos pertinentes aprobados por la Conferencia de las
Naciones Unidas sobre Comercio y Desarrollo en sus resoluciones 93 (IV) y 124 (V),
relativas al Programa Integrado para los Productos Btsicos, en beneficio tanto de los
miembros productores como de los miembros consumidores y teniendo presente la
soberania de los miembros productores sobre sus recursos naturales, los objetivos del
Convenio Internacional de las Maderas Tropicales, 1983 (al que en adelante se
denominari, en este instrumento, "el presente Convenio"), son los siguientes:

a) Proporcionar un marco eficaz para la cooperaci6n y las consultas entre los
miembros productores y los miembros consumidores de maderas tropicales en relaci6n
con todos los aspectos pertinentes de la economfa de las maderas tropicales;

b) Fomentar la expansi6n y diversificaci6n del comercio internacional de maderas
tropicales y el mejoramiento de las condiciones estructurales del mercado de las maderas
tropicales, teniendo en cuenta, por una parte, el aumento a largo plazo del consumo
y la continuidad de los suministros, y por otra, unos precios remuneradores para los
productores y equitativos para los consumidores, asi como el mejoramiento del acceso
al mercado;

c) Fomentar y apoyar la investigaci6n y el desarrollo con miras a mejorar la
ordenaci6n forestal y la utilizaci6n de la madera;
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d) Mejorar la informaci6n sobre el mercado con miras a lograr una mayor transpa-
rencia del mercado internacional de las maderas tropicales;

e) Estimular una elaboraci6n mayor y mds avanzada de las maderas tropicales en
los parses miembros productores con miras a promover su industrializaci6n y aumentar
asf sus ingresos de exportaci6n;

f) Alentar a los miembros a apoyar y desarrollar las actividades de repoblaci6n y
ordenaci6n forestales de las maderas tropicales industriales;

g) Mejorar la comercializaci6n y distribuci6n de las exportaciones de maderas
tropicales de los miembros productores;

h) Fomentar el desarrollo de polfticas nacionales encaminadas a la utilizaci6n
sostenible y la conservaci6n de los bosques tropicales y de sus recursos gendticos y al
mantenimiento del equilibrio ecol6gico de las regiones interesadas.

CAPITULO II. DEFINICIONES

Articulo 2. DEFINICIONES

A los efectos del presente Convenio:
1) Por "maderas tropicales" se entiende las maderas tropicales para usos industriales

de especies no confferas que crecen o se producen en los parses situados entre el Tr6pico
de CAncer y el Tr6pico de Capricornio. La expresi6n inluye los troncos, las tablas, las
chapas y. la madera contrachadada. Esta definici6n tambi6n comprende la madera
contrachapada que contenga en parte madera de confferas de procedencia tropical;

2) Por "elaboraci6n mis avanzada" sen entiende la transformaci6n de troncos en
productos primarios de madera, productos semielaborados o productos acabados hechos
totalmente o casi totalmente de maderas tropicales;

3) Por "miembro" se entiende todo gobierno, o cualquiera de las organizaciones
intergubernamentales a que se refiere el artfculo 5, que haya consentido en obligarse
por el presente Convenio, tanto si esti en vigor con cardcter provisional como si lo estA
con car~cter definitivo;

4) Por "miembro productor" se entiende todo pais con recursos forestales tropicales
y/o exportador neto de maderas tropicales en tdrminos de volumen que esti enumerado
en el anexo A y que pase a ser parte en el presente Convenio, o todo pais con recursos
forestales tropicales y/o exportador neto de maderas tropicales en t6rminos de volumen
que estd enumerado en dicho anexo y que pase a ser parte en el presente Convenio y
que, con su consentimiento, haya sido declarado miembro productor por el Consejo;

5) Por "miembro consumidor" se entiende todo pais enumerado en el anexo B
que pase a ser parte en el presente Convenio o todo pais no enumerado en dicho anexo
que pase a ser parte en el presente Convenio y que, con su consentimiento, haya sido
declarado miembro consumidor por el Consejo;

6) Por "Organizaci6n" se entiende la Organizaci6n Internacional de las Maderas
Tropicales establecida conforme al articulo 3;

7) Por "Consejo" se entiende el Consejo Internacional de las Maderas Tropicales
establecido conforme al artfculo 6;

8) Por "votaci6n especial" se entiende una votaci6n que requiera al menos dos
tercios de los votes emitidos por los miembros productores presentes y votantes y al
menos el 60% de los votos emitidos por los miembros consumidores presentes y votantes,
contados por separado, con la condici6n de que tales votos sean emitidos por lo menos
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por la mitad de los miembros productores presentes y votantes y por lo menos por la
mitad de los miembros consumidores presentes y votantes;

9) Por "votaci6n de mayorfa distribuida simple" se entiende una votaci6n que
requiera mds de la mitad de los votos emitidos por los miembros productores presentes
y votantes y mis de la mitad de los votos emitidos por los miembros consumidores
presentes y votantes,.contados por separado;

10) Por "ejercicio econ6mico" se entiende el periodo comprendido entre el
10 de enero y el 31 de diciembre, ambos inclusive;

11) Por "monedas libremente utilizables" se entiende el d6lar estadounidense, el
franco frances, la libra esterlina, el marco alemdin, el yen japonds y cualquier otra moneda
que, por designaci6n en cualquier momento de una organizaci6n monetaria internacional
competente, sea una moneda que se utilice efectiva y ampliamente para realizar pagos
por transacciones internacionales y se negocie efectiva y ampliamente en los principales
mercados de divisas.

CAPITULO III. ORGANIZACI6N Y ADMINISTRACION

Articulo 3. ESTABLECIMIENTO, SEDE Y ESTRUCTURA DE LA ORGANIZACI6N
INTERNACIONAL DE LAS MADERAS TROPICALES

1. Se establece la Organizaci6n Internacional de las Maderas Tropicales para aplicar
las disposiciones y supervisar el funcionamiento del presente Convenio.

2. La Organizaci6n funcionari por intermedio del Consejo Internacional de las
Maderas Tropicales, establecido conforme al artfculo 6, de los comitds y otros 6rganos
subsidiarios a que se refiere el artfculo 24 y del Director Ejecutivo y el personal.

3. El Consejo, en su primera reuni6n, decidird d6nde habri de estar situada la
sede de la Organizaci6n.

4. La sede de la Organizaci6n estard en todo momento situada en el territorio de
un miembro.

Articulo 4. MIEMBROS DE LA ORGANIZACI6N

Habri dos categorfas de miembros:
a) Productores; y
b) Consumidores.

Articulo 5. PARTICIPACI6N DE ORGANIZACIONES INTERGUBERNAMENTALES

1. Toda referencia que se haga en el presente Convenio a "gobiernos" serd
interpretada en el sentido de que incluye a la Comunidad Econ6mica Europea y a cualquier
otra organizaci6n intergubernamental que sea competente en lo que respecta a la
negociaci6n, celebraci6n y aplicaci6n de convenios internacionales, en particular con-
venios de productos bisicos. En consecuencia, toda referencia que se haga en el presente
Convenio a la firma, ratificaci6n, aceptaci6n o aprobaci6n, o a la notificaci6n de aplica-
ci6n provisional, o a la adhesi6n, seri interpretada, en el caso de esas organizaciones
intergubernamentales, en el sentido de que incluye una referencia a la firma, ratificaci6n,
aceptaci6n o aprobaci6n, o a la notificaci6n de aplicaci6n provisional, o a la adhesi6n,
por esas organizaciones intergubernamentales.

2. En el caso de que se vote sobre cuestiones de su competencia, esas organizaciones
intergubernamentales tendrdn un ndmero de votos igual al total de los votos que puedan
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asignarse a sus Estados miembros conforme al artfculo 10. En esos casos, los Estados
miembros de tales organizaciones intergubernamentales no tendrdn derecho a emitir los
votos asignados a cada uno de ellos.

CAPITULO IV. EL CONSEJO INTERNACIONAL DE LAS MADERAS TROPICALES

Articulo 6 COMPOSICI6N DEL CONSEJO INTERNACIONAL DE LAS
MADERAS TROPICALES

1. La autoridad suprema de la Organizaci6n serd el Consejo Internacional de las
Maderas Tropicales, que estari integrado por todos los miembros de la Organizaci6n.

2. Cada miembro estard representado en el Consejo por un representante y podrd
designar suplentes y asesores para que asistan a las reuniones del Consejo.

3. Todo suplente estard facultado para actuar y votar en nombre del representante
en ausencia de dste o en circunstancias especiales.

Artculo 7 FACULTADES Y FUNCIONES DEL CONSEJO

1. El Consejo ejercerd todas las facultades y desempefiard, o harA que se desem-
pefien, todas las funciones necesarias para dar cumplimiento a las disposiciones del
presente Convenio.

2. El Consejo aprobari, por votaci6n especial, los estatutos y reglamentos que
sean necesarios para dar cumplimiento a las disposiciones del presente Convenio, tales
como su propi6 reglamento, el reglamento financiero y el estatuto del personal de la
Organizaci6n. Por el reglamento financiero se regirdn, entre otras cosas, los ingresos
y los gastos de fondos con arreglo a la Cuenta Administrativa y a la Cuenta Especial.
El Consejo podrd prever en su reglamento un procedimiento que le permita decidir
determinados asuntos sin reunirse.

3. El Consejo llevard la documentaci6n necesaria para el desempefio de las
funciones que le confiere el presente Convenio.

Articulo 8. PRESIDENTE Y VICEPRESIDENTE DEL CONSEJO

1. El Consejo elegirA para cada afio civil un Presidente y un Vicepresidente, cuyos
sueldos no serdn pagados por la Organizaci6n.

2. El Presidente y el Vicepresidente serdn elegidos, uno entre los representantes
de los miembros productores y el otro entre los representantes de los miembros con-
sumidores. Esos cargos se alternarin cada afio entre las dos categorias de miembros,
Io cual no impedird que, en circunstancias excepcionales, uno de ellos, o ambos, sean
reelegidos por votaci6n especial del Consejo.

3. En caso de ausencia temporal del Presidente, actuard en su lugar el Vicepre-
sidente. En caso de ausencia temporal simultdnea del Presidente y del Vicepresidente
o en caso de ausencia de uno de ellos, o de ambos, durante el tiempo que quede del
perfodo para el cual fueron elegidos, el Consejo podrd elegir nuevos titulares de esos
cargos entre los representantes de los miembros productores y/o entre los representantes
de los miembros consumidores, segdn el caso, con cardcter temporal o para el resto
del perfodo para el cual fueron elegidos sus predecesores.

Articulo 9. REUNIONES DEL CONSEJO

1. Como norma general, el Consejo celebrari por lo menos una reuni6n ordinaria
cada aflo.
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2. El Consejo celebrard reuniones extraordinarias siempre que lo decida o a peti-
ci6n de:

a) El Director Ejecutivo, de acuerdo con el Presidente del Consejo; o
b) La mayorfa de los miembros productores o la mayorfa de los miembros consumi-

dores; o
c) Varios miembros que rednan por lo menos 500 votos.
3. Las reuniones del Consejo se celebrardn en la sede de la Organizaci6n, a menos

que el Consejo, por votaci6n especial, decida otra cosa al respecto. Si, por invitaci6n
de cualquier miembro, el Consejo se redine fuera de la sede de la Organizaci6n, ese
miembro pagard los gastos adicionales de la celebraci6n de la reuni6n fuera de la sede.

4. La convocaci6n de todas las reuniones, asf como los programas de esas reuniones,
sertn notificados a los miembros por el Director Ejecutivo al menos con seis semanas
de antelaci6n, excepto en casos de urgencia, en los que la notificaci6n se har6 al menos
con siete dfas de antelaci6n.

Articulo 10. DISTRUBUCI6N DE LOS VOTOS

1. Los miembros productores tendrdn en conjunto 1.000 votos y los miembros
consumidores tendrdn en conjunto 1.000 votos.

2. Los votos de los miembros productores se distribuirin como sigue:
a) 400 votos se distribuirin por igual entre las tres regiones productoras de Africa,

Asia-Pacffico y Amdrica Latina. Los votos asf asignados a cada una de estas regiones
se distribuirin entonces por igual entre los miembros productores de la regi6n;

b) 300 votos se distribuirin entre los productores con arreglo a su participaci6n res-
pectiva en los recursos forestales tropicales totales de todos los miembros productores; y

c) 300 votos se distribuirin entre los miembros productores proporcionalmente a
los valores medios de sus respectivas exportaciones netas de maderas tropicales durante
el trienio mis reciente respecto del cual se disponga de cifras definitivas.

3. Sin perjuicio de los dispuesto en el pirrafo 2 del presente artfculo, el total de
los votos asignados a los miembros productores de la regi6n de Africa, calculado de
conformidad con el p~rrafo 2 del presente artfculo, se distribuiri por igual entre todos
los miembros productores de la regi6n de Africa. Si adn quedaren votos por distribuir,
cada uno de esos votos se asignari a un miembro productor de la regi6n de Africa de
la manera siguiente: el primero se asignari al miembro productor al que se haya asignado
el mayor nimero de votos con arreglo al pdirrafo 2 del presente artfculo, el segundo al
miembro productor que le siga en cuanto al ntimero de votos asignados, y asf sucesiva-
mente hasta que se hayan asignado todos los votos restantes.

4. A los efectos del cdlculo de la distribuci6n de los votos con arreglo al apar-
tado b) del pdrrafo 2 del presente artfculo, por "recursos forestales tropicales" se entiende
los bosques latifoliados densos productivos segtin la definici6n de la Organizaci6n de
las Naciones Unidas para la Agricultura y la Alimentaci6n (FAO).

5. Los votos de los miembros consumidores se distribuirdn como sigue: cada
miembro consumidor tendrl diez votos iniciales; el resto de los votos se distribuird
proporcionalmente al volumen medio de sus respectivas importaciones netas de maderas
tropicales durante el perfodo de tres afios que empieza cuatro afios civiles antes de la
distribuci6n de los votos.

6. El Consejo distribuirg los votos para cada ejercicio econ6mico al comienzo de
su primera reuni6n de ese ejercicio, conforme a lo dispuesto en este artfculo. Esa distri-
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buci6n seguirA en vigor durante el resto del ejercicio, sin perjuicio de lo dispuesto en
el pdrrafo 7 de este artfculo.

7. Siempre que cambie la composici6n de la Organizaci6n o que se suspenda o
restablezca el derecho de voto de cualquier miembro conforme a cualquier disposici6n
del presente Convenio, el Consejo redistribuiri los votos dentro de la categorfa o las
categorfas de miembros de que se trate, conforme a los dispuesto en este artfculo. El
Consejo decidiri, en tal caso, cuindo surtiri efecto dicha redistribuci6n de los votos.

8. No habri votos fraccionarios.

Art(culo 11. PROCEDIMIENTO DE VOTACION DEL CONSEJO

1. Cada miembro tendrl derecho a emitir el ntmero de votos que posea y ningtin
miembro estari autorizado a dividir sus votos. Sin embargo, todo miembro podri emitir
de modo diferente al de sus propios votos los votos que est6 autorizado a emitir conforme
al pdrrafo 2 de este artfculo.

2. Mediante notificaci6n dirigida por escrito al Presidente del Consejo, todo
miembro productor podrd autorizar, bajo su propia responsabilidad, a cualquier otro
miembro productor, y todo miembro consumidor podri autorizar, bajo su propia
responsabilidad, a cualquier otro miembro consumidor, a que represente sus intereses
y emita sus votos en cualquier sesi6n del Consejo.

3. Cuando un miembro se abstenga, se considerard que no ha emitido sus votos.

Articulo 12. DECISIONES Y RECOMENDACIONES DEL CONSEJO

1. El Consejo tratarA de tomar todas sus decisiones y de formular todas sus
recomendaciones por consenso. Si no puede lograrse el consenso, el Consejo tomard
todas sus decisiones y formulard todas sus recomendaciones por votaci6n de mayoria
distribuida simple, a menos que el presente Convenio prevea una votaci6n especial.

2. Cuando un miembro se acoja a lo dispuesto en el pirrafo 2 del artfculo 11 y
se emitan sus votos en una sesi6n del Consejo, ese miembro serd considerado, a los
efectos del pdrrafo 1 de este artfculo, como presente y votante.

Articulo 13. QU6RUM EN EL CONSEJO

1. Constituird qu6rum para cualquier sesi6n del Consejo la presencia de la mayorfa
de los miembros productores y de la mayoria de los miembros consumidores, siempre
que tales miembros rednan al menos dos tercios del total de votos de sus respectivas
categorfas.

2. Si no hay qu6rum conforme al pdrrafo 1 de este artfculo ni el dfa fijado para
la sesi6n ni el dia siguiente, constituird qu6rum los dfas siguientes de la reuni6n la
presencia de la mayorfa de los miembros productores y de la mayorfa de los miembros
consumidores, siempre que tales miembros retinan la mayorfa del total de votos de sus
respectivas categorfas.

3. Se considerari como presencia toda representaci6n autorizada conforme al
pirrafo 2 del artfculo 11.

Artculo 14. COOPERACI6N Y COORDINACION CON OTRAS ORGANIZACIONES

1. El Consejo adoptard todas las disposiciones que sean procedentes para celebrar
consultas o cooperar con las Naciones Unidas y sus 6rganos, tales como la Conferencia
de las Naciones Unidas sobre Comercio y Desarrollo (UNCTAD), la Organizaci6n de
las Naciones Unidas para el Desarrollo Industrial (ONUDI), el Programa de las Naciones
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Unidas para el Medio Ambiente (PNUMA), el Programa de las Naciones Unidas para
el Desarrollo (PNUD) y el Centro de Comercio Internacional UNCTAD/GATT (CCI),
y con la Organizaci6n de las Naciones Unidas para la Agricultura y la Alimentaci6n
(FAO) y los otros organismos especializados de las Naciones Unidas y las organizaciones
intergubernamentales, gubernamentales y no gubernamentales que convenga.

2. La Organizaci6n utilizard, en la mdxima madida posible, las instalaciones, los
servicios y la experiencia de las organizaciones intergubernamentales, gubernamentales
o no gubernamentales existentes, a fin de evitar duplicaciones de esfuerzos en el logro
de los objetivos del presente Convenio y de aumentar la complementariedad y la eficiencia
de sus actividades.

Artdculo 15. ADMISI6N DE OBSERVADORES

El Consejo podri invitar a cualquier gobierno que no sea miembro o a cualquiera
de las organizaciones mencionadas en los artfculos 14, 20 y 27 que tengan interds en
las maderas tropicales a que asista a cualquiera de las sesiones del Consejo en calidad
de observador.

Articulo 16. DIRECTOR EJECUTIVO Y PERSONAL

1. El Consejo nombrari por votaci6n especial al Director Ejecutivo.
2. El Consejo determinari las modalidades y condiciones del nombramiento del

Director Ejecutivo.
3. El Director Ejecutivo serd el mfs alto funcionario administrativo de la

Organizaci6n y serd responsable ante el Consejo de la aplicaci6n y el funcionamiento
del presente Convenio conforme a las decisiones del Consejo.

4. El Director Ejecutivo nombrard al personal conforme al estatuto que para el
personal establezca el Consejo. En su primera reuni6n, el Consejo, por votaci6n especial,
decidir el nirmero de funcionarios de categorfa ejecutiva y profesional que podrA nombrar
el Director Ejecutivo. El Consejo decidird por votaci6n especial cualquier cambio en
el mimero de funcionarios de categorfa ejecutiva y profesional. El personal serd respon-
sable ante el Director Ejecutivo.

5. Ni el Director Ejecutivo ni ningtin miembro del personal tendrin interds
financiero alguno en la industria o el comercio de las maderas tropicales, ni en actividades
comerciales conexas.

6. En el desempefio de sus funciones, el Director Ejecutivo y el personal no
solicitarin ni recibirdn instrucciones de ningdn miembro ni de ninguna autoridad ajena
a la Organizaci6n y se abstendrnn de toda acci6n incompatible con su condici6n de
funcionarios internacionales responsables en tiltima instancia ante el Consejo. Todo
miembro respetard el caricter exclusivamente internacional de las funciones del Director
Ejecutivo y del personal y no tratard de influir en ellos en el desempefio de sus funciones.

CAPITULO V. PRIVILEGIOS E INMUNIDADES

Articulo 17 PRIVILEGIOS E INMUNIDADES

1. La Organizaci6n tendrl personalidad jurfdica. En particular, estari facultada
para contratar, para adquirir bienes muebles e inmuebles y disponer de ellos y para iniciar
procedimientos jurfdicos.

2. A la mayor brevedad posible despu6s de la entrada en vigor del presente
Convenio, la Organizaci6n procurari concertar con el gobierno del pafs en que se halle
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la sede de la Organizaci6n (que en adelante se denominari, en el presente Convenio,
el "Gobierno hudsped") un acuerdo (que en adelante se denominard "Acuerdo sobre
la sede") relativo a la condici6n jurfdica, los privilegios y las inmunidades de la
Organizaci6n, de su Director Ejecutivo, de su personal y de sus expertos, asf como de
los representantes de los miembros, que sean necesarios para el desempefio de sus
funciones.

3. En tanto se concierta el Acuerdo sobre la sede a que se refiere el pirrafo 2 de
este artfculo, la Organizaci6n pediri al Gobierno hu6sped que. dentro de los limites de
su legislaci6n nacional, exima de impuestos las remuneraciones pagadas por la Organi-
zaci6n a sus funcionarios y los haberes, ingresos y demis bienes de la Organizaci6n.

4. La Organizaci6n podrA concertar tambi~n, con uno o varios paises, acuerdos
que habrin de ser aprobados por el Consejo sobre las facultades, privilegios e inmunidades
que sean necesarios para el debido funcionamiento del presente Convenio.

5. Si la sede de la Organizaci6n se traslada a otro pais, el miembro de que se trate
concertari lo antes posible con la Organizaci6n un acuerdo sobre la sede que habri de
ser aprobado por el Consejo.

6. El Acuerdo sobre la sede serd independiente del presente Convenio. No obstante,
terminari:

a) Por acuerdo entre el Gobierno hudsped y la Organizaci6n;
b) En el caso de que la sede de la Organizaci6n deje de estar en el territorio del

Gobierno hu6sped; o
c) En el caso de que la Organizaci6n deje de existir.

CAPiTULO VI. DISPOSICIONES FINANCIERAS

Articulo 18. CUENTAS FINANCIERAS

1. Se establecerin dos cuentas:
a) La Cuenta Administrativa; y
b) La Cuenta Especial.

2. El Director Ejecutivo estari encargado de la administraci6n de esas cuentas y
el Consejo incluiri en su reglamento las disposiciones necesarias a tal efecto.

Articulo 19. CUENTA ADMINISTRATIVA

1. Los gastos necesarios para la aplicaci6n del presente Convenio se cargarin a
la Cuenta Administrativa y se sufragarin mediante contribuciones anuales de los
miembros pagadas de acuerdo con sus respectivos procedimientos constitucionales o
institucionales y fijadas conforme a los pirrafos 3, 4 y 5 de este artfculo.

2. Los gastos de las delegaciones en el Consejo, en los comitds y en los demis
6rganos auxiliares del Consejo a que se hace referencia en el artfculo 24 serin sufragados
por los miembros interesados. En los casos en que un miembro solicite servicios espe-
ciales de la Organizaci6n, el Consejo le pedird que pague el costo de esos servicios.

3. Antes del final de cada ejercicio econ6mico, el Consejo aprobari el presupuesto
administrativo de la Organizaci6n para el ejercicio econ6mico siguiente y determinarA
la contribuci6n de cada miembro a ese presupuesto.

4. La contribuci6n de cada miembro al presupuesto administrativo para cada
ejercicio econ6mico seri proporcional a la relaci6n que exista, en el momento de
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aprobarse el presupuesto administrativo correspondiente a ese ejercicio econ6mico, entre
el ndmero de sus votos y la totalidad de los votos de todos los miembros. Al fijar las
contribuciones, los votos de cada miembro se calcularAn sin tener en cuenta la suspensi6n
del derecho de voto de cualquier miembro ni la redistribuci6n de votos que resulte de ella.

5. La contribuci6n inicial de todo miembro que ingrese en la Organizaci6n despuds
de la entrada en vigor del presente Convenio serA determinada por el Consejo basindose
en el nidmero de votos que se le asignen y en el perfodo que reste del ejercicio econ6mico
en curso, pero no por ello se modificarin las contribuciones impuestas a los demts
miembros para ese ejercicio econ6mico.

6. Las contribuciones al primer presupuesto administrativo serin exigibles en la
fecha que decida el Consejo en su primera reuni6n. Las contribuciones a los presupuestos
administrativos siguientes serin exigibles el primer dfa de cada ejercicio econ6mico.
Las contribuciones de los miembros correspondientes al ejercicio econ6mico en que
ingresen en la Organizaci6n sernn exigibles en la fecha en que pasen a ser miembros.

7. Si un miembro no ha pagado fntegramente su contribuci6n al presupuesto
administrativo en el plazo de cuatro meses contados a partir de la fecha en que tal
contribuci6n sea exigible conforme al pirrafo 6 de este artfculo, el Director Ejecutivo
le pediri que efectud el pago lo antes posible. Si ese miembro sigue sin pagar su
contribuci6n en el plazo de dos meses contados a partir de tal requerimiento, se le pediri
que indique las razones por las que no ha podido efectuar el pago. Si al expirar un plazo
de siete meses contados a partir de la fecha en que su contribuci6n sea exigible dicho
miembro sigue sin pagar su contribuci6n, se suspenderin sus derechos de voto y se
cobrardn intereses sobre las contribuciones atrasadas, al tipo aplicado por el banco central
del pals hudsped, hasta el momento en que haya pagado fntegramente su contribuci6n,
a menos que el Consejo, por votaci6n especial, decida otra cosa.

8. Todo miembro cuyos derechos hayan sido suspendidos en virtud de lo dispuesto
en el pirrafo 7 de este artfculo seguiri estando obligado a pagar su contribuci6n.

Arttculo 20. CUENTA ESPECIAL

1. Dentro de la Cuenta Especial se llevardn dos subcuentas:

a) La Subcuenta de actividades previas a los proyectos; y
b) La Subcuenta de proyectos.
2. Las posibles fuentes de financiaci6n de la Cuenta Especial serin:
a) La Segunda Cuenta del Fondo Comdin para los Productos Bisicos, cuando llegue

a ser operacional;
b) Instituciones financieras regionales e internacionales; y

c) Contribuciones voluntarias.
3. Los recursos de la Cuenta Especial s6lo se utilizardn para proyectos aprobados

o para actividades previas a los proyectos.
4. Todos los gastos efectuados con cargo a ]a Subcuenta de actividades previas

a los proyectos serin reembolsados a dicha Subcuenta con cargo a la Subcuenta de
proyectos si los proyectos son posteriormente aprobados y financiados. Si dentro de los
seis meses siguientes a la entrada en vigor del presente Convenio el Consejo no recibe
ningdin fondo para la Subcuenta de actividades previas a los proyectos, examinari la
situaci6n y adoptard las medidas pertinentes.

5. Todos los ingresos resultantes de proyectos especfficos identificables se conta-
bilizardin en la Cuenta Especial. Todos los gastos en que se incurra en relaci6n con
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dichos proyectos, inclusive la remuneraci6n y los gastos de viaje de los consultores y
expertos, se cargarin a la Cuenta Especial.

6. El Consejo, por votaci6n especial, establecerd las condiciones en las que podri,
cuando lo considere apropiado, patrocinar proyectos para su financiaci6n mediante
prdstamos, cuando un miembro o miembros hayan asumido voluntariamente todas las
obligaciones y responsabilidades relacionadas con dichos prdstamos. La Organizaci6n
no asumiri ninguna obligaci6n respecto de esos prdstamos.

7. El Consejo podri designar y patrocinar a cualquier entidad con el consentimiento
de 6sta, en particular a uno o varios miembros, para recibir prdstamos destinados a
financiar proyectos aprobados y para asumir todas las obligaciones resultantes, con la
salvedad de que la Organizaci6n se reservard el derecho de vigilar el empleo de los
recursos y de supervisar la ejecuci6n de los proyectos asf financiados. No obstante, la
Organizaci6n no seri responsable por las garantfas que den voluntariamente los miembros
u otras entidades.

8. Ningdin miembro serd responsable, por el hecho de ser miembro de la
Organizaci6n, de ninguna obligaci6n dimanante de la obtenci6n o concesi6n por otro
miembro o entidad de prdstamos en relaci6n con los proyectos.

9. En caso de que se ofrezcan con cardcter voluntario a la Organizaci6n fondos
no asignados, el Consejo podri aceptarlos. Dichos fondos podrin utilizarse para acti-
vidades previas a los proyectos, asf como para proyectos aprobados.

10. El Director Ejecutivo se encargard de obtener, en las condiciones y modalidades
que el Consejo decida, financiaci6n suficiente y segura para los proyectos aprobados
por el Consejo.

11. Las contribuciones asignadas a proyectos aprobados especificados s6lo se uti-
lizardn para los proyectos a los que se asignaron originalmente, a menos que el Consejo
decida otra cosa de acuerdo con el contribuyente. Una vez terminado un proyecto, la
Organizaci6n devolverd a cada contribuyente los fondos sobrantes en proporci6n a la
participaci6n de cada contribuyente en el total de las contribuciones originalmente
facilitadas para la financiaci6n de ese proyecto, a menos que el contribuyente convenga
en otra cosa.

Articulo 21. FORMAS DE PAGO

1. Las contribuciones a la Cuenta Administrativa se pagardn en monedas libremente
utilizables y estardn exentas de toda restricci6n cambiaria.

2. Las contribuciones financieras a la Cuenta Especial se pagarin en monedas
libremente utilizables y estardn exentas de toda restricci6n cambiaria.

3. El Consejo tambi6n podrd decidir aceptar otras formas de contribuciones a la
Cuenta Especial, entre ellas material cientffico y tdcnico o personal, para satisfacer las
necesidades de los proyectos aprobados.

Articulo 22. AUDITORIA Y PUBLICACION DE CUENTAS

1. El Consejo nombrarg auditores independientes para que lleven a cabo la auditorfa
de la contabilidad de la Organizaci6n.

2. Los estados de la Cuenta Administrativa y de la Cuenta Especial, comprobados
por auditores independientes, serin comunicados a los miembros lo antes posible despu6s
del cierre de cada ejercicio econ6mico, pero no mis tarde de seis meses despuds de
esa fecha, y serin examinados por el Consejo para su aprobaci6n en su siguiente reuni6n,
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segtin proceda. Despuds se publicari un resumen de las cuentas y el balance comprobados
por los auditores.

CAPiTULO VII. ACTIVIDADES OPERACIONALES

Artdculo 23. PROYECTOS

1. Todos los proyectos serdn presentados a la Organizaci6n por los parses miembros
y serin examinados por el comitd competente.

2. Con miras a alcanzar los objetivos establecidos en el artfculo 1, el Consejo
examinarg todas las propuestas de proyectos en las esferas de la investigaci6n y el
desarrollo, la informaci6n sobre el mercado, la elaboraci6n mayor y mis avanzada en
los paises en desarrollo miembros productores y la repoblaci6n y ordenaci6n forestales,
asf como las recomendaciones presentadas por el comitd pertinente; esas propuestas
de proyectos basados en maderas tropicales de las definidas en el pirrafo 1 del artfculo 2
podrin incluir productos de maderas tropicales aunque no sean de los enumerados en
dicho p~irrafo. Esta disposici6n se aplicard tambidn, cuando proceda, a las funciones
de los comitds tal como estAn definidas en el artfculo 25.

3. Sobre la base de los criterios enunciados en el pirrafo 6 o en el pirrafo 7 de
este artfculo, el Consejo aprobard, por votaci6n especial, la financiaci6n o el patrocinio
de proyectos, de conformidad con el artfculo 20.

4. El Consejo, de manera permanente, dispondrd la ejecuci6n de los proyectos
aprobados y, con miras a asegurar su eficacia, seguird su ejecuci6n.

5. Los proyectos de investigaci6n y desarrollo cubrirdn al menos uno de los cinco
aspectos siguientes:

a) Utilizaci6n de la madera, incluido el empleo de las especies menos conocidas
y menos utilizadas;

b) Desarrollo de los bosques naturales;
c) Desarrollo de la repoblaci6n forestal;
d) Corta, infraestructura de la explotaci6n maderera, capacitaci6n de personal t6cnico;
e) Marco institucional, planificaci6n nacional.
6. Los proyectos de investigaci6n y desarrollo aprobados por el Consejo se ajustarin

a cada uno de los criterios siguientes:
a) Guardar relaci6n con la producci6n y utilizaci6n de las maderas tropicales

destinadas a fines industriales;
b) Reportar beneficios a la economfa de las maderas tropicales en conjunto y ser

de interns tanto para los miembros productores como para los miembros consumidores;
c) Guardar relaci6n con el mantenimiento y la expansi6n del comercio internacional

de las maderas tropicales;
d) Ofrecer perspectivas razonables de rendimientos econ6micos positivos en relaci6n

con los costos; y
e) Utilizar al miximo las instituciones de investigaci6n existentes y, en todo lo

posible, evitar la duplicaci6n de esfuerzos.
7. Los proyectos en los campos de la informaci6n sobre el mercado, la elabora-

ci6n mayor y mis avanzada y la repoblaci6n y ordenaci6n forestales deben ser compatibles
con el criterio b) y, en la medida de lo posible, con los criterios a), c), d) y e) enun-
ciados en el p~irrafo 6 de este artfculo.
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8. El Consejo decidiri sobre las prioridades relativas de los proyectos, teniendo
en cuenta los intereses y caracterfsticas de cada una de las regiones productoras.
Inicialmente, el Consejo dardi prioridad a los perfiles de proyectos de investigaci6n y
desarrollo respaldados por la Sexta Reuni6n Preparatoria soble las Maderas Tropicales
conforme al Programa Integrado para los Productos BAsicos y a los demis proyectos
que el Consejo apruebe.

9. El Consejo, por votaci6n especial, podri dejar de patrocinar cualquier proyecto.

Articulo 24. ESTABLECIMIENTO DE COMITES

1. En virtud del presente Convenio se establecen como comitds permanentes de
la Organizaci6n los siguientes comitds:

a) Comit6 de Informaci6n Econ6mica e Informaci6n sobre el Mercado;

b) Comit6 de Repoblaci6n y Ordenaci6n Forestales; y

c) Comit6 de Industrias Forestales.

2. El Consejo podrA, por votaci6n especial, establecer los demis comit6s y 6rganos
subsidiarios que estime adecuados y necesarios.

3. Los comit6s y 6rganos subsidiarios a que se refieren los pirrafos 1 y 2 del presente
articulo serin responsables ante el Consejo y trabajarin bajo su direcci6n general. Las
reuniones de los comit6s y 6rganos subsidiarios serin convocadas por el Consejo.

4. Cada uno de los comit6s estari abierto a la participaci6n de todos los miembros.
El reglamento de los comit6s seri decidido por el Consejo.

Articulo 25. FUNCIONES DE LOS COMITIS

1. El Comit6 de Informaci6n Econ6mica e Informaci6n sobre el Mercado se en-
cargari de:

a) Examinar regularmente la disponibilidad y calidad de las estadfsticas y demis
informaci6n que necesite la Organizaci6n;

b) Analizar los datos estadfsticos y los indicadores concretos especificados en el
anexo C para la vigilancia del comercio internacional de las maderas tropicales;

c) Mantener en examen permanente el mercado internacional de las maderas tropi-
cales, su situaci6n actual y sus perspectivas a corto plazo, sobre la base de los datos
mencionados en el apartado b) y de otra informaci6n pertinente;

d) Formular recomendaciones al Consejo sobre la necesidad y la fndole de los
estudios apropiados sobre las maderas tropicales, incluidas las perspectivas a largo plazo
del mercado internacional de las maderas tropicales, y supervisar y examinar los estudios
encargados por el Consejo;

e) Realizar cualesquiera otras tareas relacionadas con los aspectos econ6micos,
t6cnicos y estadisticos de las maderas tropicales que le sean confiadas por el Consejo;

f) Participar en la presentaci6n de cooperaci6n tdcnica a los miembros productores
a fin de mejorar sus servicios estadfsticos pertinentes.

2. El Comit6 de Repoblaci6n y Ordenaci6n Forestales se encargarg de:

a) Examinar regularmente el apoyo y la asistencia que se est6n prestando en los
planos nacional e internacional para la repoblaci6n forestal y la ordenaci6n de los recursos
forestales, a los efectos de la producci6n de maderas tropicales industriales;
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b) Alentar el aumento de la asistencia tdcnica a los programas nacionales de
repoblaci6n y ordenaci6n forestales;

c) Evaluar las necesidades e identificar todas las posibles fuentes de financiaci6n
para la repoblaci6n y la ordenaci6n forestales;

d) Examinar regularmente las necesidades futuras del comercio internacional de
maderas tropicales industriales y, sobre esa base, identificar y considerar posibles planes
y medidas adecuados en materia de repoblaci6n y ordenaci6n forestales ,

e) Facilitar la transferencia de conocimientos en materia de repoblaci6n y ordena-
ci6n forestales, con la asistencia de las organizaciones competentes;

f) Coordinar y armonizar esas actividades de cooperaci6n en la esfera de la repobla-
ci6n y ordenaci6n forestales con las actividades pertinentes que se realicen en otros
lugares, en particular en el marco de la FAO, el PNUMA, el Banco Mundial, los bancos
regionales y otras organizaciones competentes.

3. El Comitd de Industrias Forestales se encargard de:
a) Fomentar la cooperaci6n entre los miembros productores y consumidores como

asociados en el desarrollo de las actividades de elaboraci6n en los parses productores,
en particular en los siguientes sectores:

i) La transferencia de tecnologfa;
ii) La capacitaci6n;

iii) La normalizaci6n de la nomenclatura de las maderas tropicales;
iv) La armonizaci6n de las especificaciones de los productos elaborados;
v) El fomento de las inversiones y las empresas mixtas; y

vi) La comercializaci6n;

b) Fomentar el intercambio de informaci6n a fin de facilitar los cambios estructurales
necesarios para impulsar una elaboraci6n mayor y mds avanzada en inter6s tanto de los
parses productores como de los paises consumidores;

c) Supervisar las actividades en curso en esta esfera e identificar y considerar los
problemas existentes y las posibles soluciones a ellos en colaboraci6n con las organi-
zaciones competentes;

d) Alentar el aumento de la asistencia tdcnica a los programas nacionales de ela-
boraci6n de maderas tropicales.

4. La investigaci6n y desarrollo serd una funci6n comin de los comit6s establecidos
en virtud del pdrrafo 1 del artfculo 24.

5. Habida cuenta de la estrecha relaci6n entre la investigaci6n y desarrollo, la
repoblaci6n y ordenaci6n forestales, la elaboraci6n mayor y mds avanzada y la informa-
ci6n sobre el mercado, cada uno de los comit6s permanentes, ademis de llevar a cabo
las funciones que se le asignan en los pirrafos anteriores, deberA, con respecto a las
propuestas de proyectos que se les remitan, incluidos los proyectos de investigaci6n y
desarrollo en su esfera de competencia:

a) Examinar y apreciar y evaluar t6cnicamente propuestas de proyectos;
b) De conformidad con las directrices generales que establezca el Consejo, decidir

y llevar a cabo las actividades previas a los proyectos que sean necesarias para formular
recomendaciones sobre propuestas de proyectos al Consejo;

c) Determinar posibles fuentes de financiaci6n para los proyectos a los que se hace
referencia en el pirrafo 2 del artfculo 20;
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d) Vigilar la ejecuci6n de los proyectos y tomar las disposiciones necesarias para
reunir y difundir lo mds ampliamente posible los resultados de los proyectos en beneficio
de todos los miembros;

e) Hacer recomendaciones al Consejo en relaci6n con los proyectos;
f) Realizar cualesquiera otras tareas que les asigne el Consejo en relaci6n con

proyectos.
6. En el desempefio de estas funciones comunes, cada comit6 tendrd en cuenta la

necesidad de reforzar la capacitaci6n del personal en los pafses miembros productores;
de estudiar y proponer modalidades para organizar o robustecer las actividades y la
capacidad de investigaci6n y desarrollo de los miembros, en particular de los miembros
productores; y de promover la transferencia de conocimientos y tdcnicas de investigaci6n
entre los miembros, en especial entre los miembros productores.

CAPITULO viii. RELACI6N CON EL FONDO COMON PARA LOS PRODUCTOS BAsicos

Articulo 26 RELACI6N CON EL FONDO COMUN PARA LOS PRODUCTOS Bsicos

Cuando el Fondo Comtin para los Productos Bdsicos entre en funcionamiento, la
Organizaci6n aprovechard plenamente las facilidades que ofrece la Segunda Cuenta del
Fondo Comtin conforme a los principios establecidos en el Convenio Constitutivo del
Fondo Comdn para los Productos Bdsicos.

CAPITULO Ix. ESTADISTICAS, ESTUDIOS E INFORMACION

Articulo 27 ESTADISTICAS, ESTUDIOS E INFORMACI6N

1. El Consejo establecerd estrechas relaciones con las organizaciones interguberna-
mentales, gubernamentales y no gubernamentales competentes, para contribuir a asegurar
la disponibilidad de datos e informaci6n recientes y fidedignos sobre todos los factores
relativos a las maderas tropicales. La Organizaci6n, en colaboraci6n con esas organi-
zaciones, reunird, sistemarizard y, cuando sea necesario, publicard informadi6n estadfstica
sobre la producci6n, la oferta, el comercio, las existencias, el consumo y los precios
del mercado de las maderas tropicales y sobre cuestiones conexas, segtn sea necesario
para la aplicaci6n del presente Convenio.

2. Los miembros proporcionardn, dentro de un plazo razonable y en la mis amplia
medida posible compatible con su legislaci6n nacional, las estadfsticas y la informaci6n
sobre las maderas tropicales que pida el Consejo.

3. El Consejo adoptari medidas para la realizaci6n de los estudios necesarios de
las tendencias y de los problemas a corto y a largo plazo del mercado mundial de las
maderas tropicales.

4. El Consejo cuidarA de que la informaci6n proporcionada por los miembros no se
utilice de manera que redunde en detrimento del cardcter confidencial de las operaciones
de personas o sociedades que produzcan, elaboren o comercialicen maderas tropicales.

Articulo 28. INFORME Y EXAMEN ANUALES

1. Dentro de los seis meses siguientes al final de cada afio civil, el Consejo publicard
un informe anual sobre sus actividades con la informaci6n adicional que estime adecuada.

2. El Consejo examinard y evaluarA anualmente la situaci6n mundial de las maderas
tropicales e intercambiard opiniones sobre las perspectivas de la economfa mundial de
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las maderas tropicales y sobre otras cuestiones estrechamente relacionadas con ella,
incluyendo los aspectos relacionados con la ecologfa y el medio ambiente.

3. El examen se realizari teniendo en cuenta:

a) La informaci6n proporcionada por los miembros sobre la producci6n, el comer-
cio, la oferta, las existencias, el consumo y los precios de las maderas tropicales en cada
pais;

b) Los datos estadfsticos e indicadores especfficos proporcionados por los miembros
sobre las esferas enumeradas en el anexo C; y

c) Cualquier otra informaci6n pertinente de que pueda disponer el Consejo directa-
mente o por conducto de las organizaciones competentes del sistema de las Naciones
Unidas y de las organizaciones intergubernamentales, gubernamentales o no guberna-
mentales apropiadas.

4. Los resultados del examen se incluirin en los informes sobre las deliberaciones
del Consejo..

CAPITULO x. DISPOSICIONES VARIAS

Articulo 29. RECLAMACIONES Y CONTROVERSIAS

Toda reclamaci6n formulada contra un miembro por incumplimiento de las obliga-
ciones que le impone el presente Convenio y toda controversia relativa a la interpretaci6n
o aplicaci6n del presente Convenio serdn sometidas a la decisi6n del Consejo. Las deci-
siones del Consejo a ese respecto serAn definitivas y vinculantes.

Articulo 30. OBLIGACIONES GENERALES DE LOS MIEMBROS'

1. Durante la vigencia del presente Convenio, los miembros cooperarn entre sf
y harin todo lo posible para contribuir al logro de los objetivos del presente Convenio
y para abstenerse de toda acci6n que sea contraria a ellos.

2. Los miembros se comprometen a aceptar como vinculantes las decisiones que
tome el Consejo con arreglo a las disposiciones del presente Convenio y procurarin
abstenerse de aplicar medidas cuyo efecto sea limitar esas decisiones o que sean contrarias
a ellas.

Articulo 31. EXENCI6N DE OBLIGACIONES

1. Cuando ello sea necesario debido a circunstancias excepcionales, situaciones
de emergencia o casos de fuerza mayor no previstos expresamente en el presente Convenio,
el Consejo podri, por votaci6n especial, eximir a cualquier miembro de cualquiera de
las obligaciones impuestas por el presente Convenio si le convencen las explicaciones
dadas por ese miembro sobre las razones por las que no puede cumplir la obligaci6n.

2. El Consejo, cuando conceda una exenci6n a un miembro conforme al pdrrafo 1
de este artfculo, indicari expresamente en qu6 condiciones y modalidades y por cudnto
tiempo se exime a tal miembro de esa obligaci6n, asf como las razones por las que se
concede la exenci6n.

Articulo 32. MEDIDAS DIFERENCIALES Y CORRECTIVAS Y MEDIDAS ESPECIALES

1. Los miembros importadores en desarrollo cuyos intereses resulten perjudicados
por medidas adoptadas conforme al presente Convenio podrin solicitar del Consejo la
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adopci6n de medidas diferenciales y correctivas apropiadas. El Consejo examinara la
adopci6n de medidas apropiadas de conformidad con los pirrafos 3 y 4 de la secci6n III
de la resoluci6n 93 (IV) de ia Conferencia de las Naciones Unidas sobre Comercio y
Desarrollo.

2. Los miembros comprendidos en la categorfa de los paises menos adelantados
definida por las Naciones Unidas podrin solicitar del Consejo la adopci6n de medidas
especiales de conformidad con el pirrafo 4 de la secci6n III de la resoluci6n 93 (IV)
y con el pdrrafo 82 del Nuevo Programa Sustancial de Acci6n para el decenio de 1980
en favor de los paises menos adelantados.

CAPiTULO XI. DISPOSICIONES FINALES

Articulo 33. DEPOSITARIO

El Secretario General de las Naciones Unidas queda designado depositario del pre-
sente Convenio.

Artculo 34. FIRMA, RATIFICACION, ACEPTACION Y APROBACION

1. Desde el 2 de enero de 1984 hasta un mes despu6s de su entrada en vigor, el
presente Convenio estard abierto en la Sede de las Naciones Unidas a la firma de los
gobiernos invitados a la Conferencia de las Naciones Unidas sobre las Maderas Tropicales,
1983.

2. Cualquiera de los gobiernos a que se refiere el pirrafo 1 de este artfculo podrd:

a) En el momento de firmar el presente Convenio, declarar que por dicha firma
acepta obligarse por el presente Convenio (firma definitiva); o

b) Despuds de firmar el presente Convenio, ratificarlo, aceptarlo o aprobarlo
mediante el dep6sito de un instrumento al efecto en poder del depositario.

Articulo 35. ADHESION

1. El presente Convenio estarg abierto a la adhesi6n de los gobiernos de todos los
Estados en las condiciones que determine el Consejo, entre las que figurari un plazo
para el dep6sito de los instrumentos de adhesi6n. No obstante, el Consejo podri conceder
pr6rrogas a los gobiernos que no puedan adherirse en el plazo fijado en las condiciones
de adhesi6n.

2. La adhesi6n se efectuari mediante el dep6sito de un instrumento de adhesi6n
en poder del depositario.

Artlculo 36 NOTIFICACION DE APLICACI6N PROVISIONAL

Todo gobierno signatorio que tenga intenci6n de ratificar, aceptar o aprobar el
presente Convenio, o todo gobierno para el que el Consejo haya establecido condiciones
de adhesi6n pero que todavfa no haya podido depositar su intrumento, podri en todo
momento notificar al depositario que aplicard el presente Convenio provisionalmente,
bien cuando 6ste entre en vigor conforme al articulo 37, bien, si ya esti en vigor, en
la fecha que se especifique.

Artfculo 37 ENTRADA EN VIGOR

1. El presente Convenio entrard definitivamente en vigor el 1V de octubre de 1984
o en cualquier otra fecha posterior si 12 gobiernos de parses productores que representen
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al menos el 55 % del total de los votos indicado en el anexo A del presente Convenio
y 16 gobiernos de parses consumidores que representen al menos el 70% del total de
los votos indicado en el anexo B del presente Convenio han firmado el presente Convenio
definitivamente o lo han ratificado, aceptado o aprobado o se han adherido a 61 con arreglo
al pdrrafo 2 del artfculo 34 o al artfculo 35.

2. Si el presente Convenio no ha entrado definitivamente en vigor el V de octubre
de 1984, entrard en vigor provisionalmente en dicha fecha o en cualquier otra fecha dentro
de los seis meses siguientes si 10 gobiernos de paises productores que retinan al menos
el 50% del total de los votos indicado en el anexo A del presente Convenio y 14 gobiernos
de parses consumidores que redinan al menos el 65 % del total de los votos indicado en
el anexo B del presente Convenio han firmado el presente Convenio definitivamente o
lo han ratificado, aceptado o aprobado con arreglo al pdrrafo 2 del articulo 34 o han
notificado al depositario, conforme al artfculo 36, que aplicardn provisionalmente el
presente Convenio.

3. Si el 1V de abril de 1985 no se han cumplido los requisitos para la entrada en
vigor establecidos en el pirrafo 1 o en el pdrrafo 2 de este articulo, el Secretario General
de las Naciones Unidas invitard a los gobiernos que hayan firmado el presente Convenio
definitivamente o lo hayan ratificado, aceptado o aprobado con arreglo al pdrrafo 2 del
artfculo 34, o hayan notificado al depositario que aplicarin provisionalmente el presente
Convenio, a reunirse lo antes posible para decidir si el presente Convenio entrard pro-
visional o definitivamente en vigor entre ellos, en su totalidad o en parte. Los gobiernos
que dedidan que el presente Convenio entre provisionalmente en vigor entre ellos podrdn
reunirse de vez en cuando para examinar la situaci6n y decidir si el presente Convenio
ha de entrar definitivamente en vigor entre ellos.

4. En el caso de cualquier gobierno que no haya notificado al depositario, conforme
al artfculo 36, su decisi6n de aplicar provisionalmente el presente Convenio y que deposite
su instrumento de ratificaci6n, aceptaci6n, aprobaci6n o adhesi6n despuds de la entrada
en vigor del presente Convenio, el presente Convenio entrard en vigor para ese gobierno
en la fecha de tal dep6sito.

5. El Secretario General de las Naciones Unidas convocard la primera reuni6n del
Consejo lo antes posible despu6s de la entrada en vigor del presente Convenio.

Articulo 38. ENMIENDAS

1. El Consejo podrd, por votaci6n especial, recomendar a los miembros una
enmienda al presente Convenio.

2. El Consejo fijard el plazo dentro del cual los miembros deberin notificar al
depositario que aceptan la enmienda.

3. Toda enmienda entrari en vigor 90 dfas despuds de que el depositario haya
recibido las notificaciones de aceptaci6n de miembros que constituyan al menos dos
tercios de los miembros productores y que rednan al menos el 85 % de los votos de los
miembros productores, asf como de miembros que constituyan al menos dos tercios de
los miembros consumidores y que rednan al menos el 85 % de los votos de los miembros
consumidores.

4. Despuds de que el depositario haya informado al Consejo de que se cumplen
las condiciones requeridas para la entrada en vigor de la enmienda, y no obstante las
disposiciones del pirrafo 2 de este artfculo relativas a la fecha fijada por el Consejo,
todo miembro podrd notificar al depositario que acepta la enmienda, siempre que haga
esa notificaci6n antes de la entrada en vigor de la enmienda.
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5. Todo miembro que no haya notificado su aceptaci6n de la enmienda en la fecha
en que la enmienda entre en vigor dejard de ser parte en el presente Convenio a partir
de esa fecha, a menos que demuestre, a satisfacci6n del Consejo, que no se pudo conseguir
a tiempo su aceptaci6n por dificultades relacionadas con la terminaci6n de sus proce-
dimientos constitucionales o institucionales y que el Consejo decida prorrogar respecto
de ese miembro el plazo fijado para la aceptaci6n de la enmienda. Ese miembro no estard
obligado por la enmienda hasta que haya notificado que la acepta.

6. Si en la fecha fijada por el Consejo conforme al pdrrafo 2 de este artfculo no
se han cumplido las condiciones requeridas para que entre en vigor la enmienda, 6sta
se considerari retirada.

Articulo 39. RETIRO

1. Todo miembro podrA retirarse del presente Convenio en cualquier momento
despuds de su entrada en vigor notificando por escrito su retiro al depositario. Ese
miembro informard simultineamente al Consejo de la decisi6n que haya adoptado.

2. El retiro surtird efecto 90 dfas despu6s de que el depositario reciba ia notificaci6n.

ArtIculo 40. EXCLUSI6N

El Consejo, si estima que un miembro ha incumplido las obligaciones contrafdas
en virtud del presente Convenio y decide ademds que tal incumplimiento entorpece
seriamente la aplicaci6n del presente Convenio, podrd, por votaci6n especial, excluir
del presente Convenio a ese miembro. El Consejo lo notificard inmediatamente al
depositario. Seis meses despu6s de la fecha de la decisi6n del Consejo, ese miembro
dejard de ser parte en el presente Convenio.

Articulo 41. LIQUIDACION DE LAS CUENTAS EN CASO DE RETIRO 0 EXCLUSION DE UN
MIEMBRO 0 DE IMPOSIBILIDAD POR PARTE DE UN MIEMBRO DE ACEPTAR UNA ENMIENDA

1. El Consejo procederd a la liquidaci6n de las cuentas con todo miembro que deje
de ser parte en el presente Convenio a causa de:

a) No aceptaci6n de una enmienda introducida en el presente Convenio conforme
al articulo 38;

b) Retiro del presente Convenio conforme al artfculo 39; o

c) Exclusi6n del presente Convenio conforme al artfculo 40.

2. El Consejo conservari todas las contribuciones pagadas a la Cuenta Admi-
nistrativa por todo miembro que deje de ser parte en el presente Convenio.

3. El miembro que haya dejado de ser parte en el presente Convenio no tendrd
derecho a recibir ninguna parte del producto de la liquidaci6n o de los demds haberes
de la Organizaci6n. Tampoco estard obligado a pagar parte alguna del d6ficit, en caso
de que lo hubiere, de la Organizaci6n a la terminaci6n del presente Convenio.

Art(culo 42. DURACION, PR6RROGA Y TERMINACION

1. El presente Convenio permaneceri en vigor durante un perfodo de cinco afios
a partir de su entrada en vigor, a menos que el Consejo, por votaci6n especial, decida
prorrogarlo, renegociarlo o declararlo terminado de acuerdo con lo dispuesto en este
artfculo.
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2. El Consejo podr6, por votaci6n especial, prorrogar el presente Convenio por
un miximo de dos perfodos de dos afios cada uno.

3. Si, antes de que expire el perfodo de cinco afios a que se refiere el pirrafo 1
de este artfculo, o antes de que expiren las pr6rrogas a que se refiere el pirrafo 2 de
este artfculo, segdn el caso, se ha negociado un nuevo convenio que sustituya al presente
Convenio, pero ese nuevo convenio no ha entrado en vigor provisional o definitivamente,
el Consejo podrA, por votaci6n especial, prorrogar el presente Convenio hasta que entre
en vigor provisional o definitivamente el nuevo convenio.

4. Si se negocia y entra en vigor un nuevo convenio durante cualquier pr6rroga
del presente Convenio decidida conforme al ptrrafo 2 o al pirrafo 3 de este artfculo,
el presente Convenio, prorrogado, terminari al entrar en vigor el nuevo convenio.

5. El Consejo podrd en todo momento, por votaci6n especial, declarar terminado
el presente Convenio con efecto a partir de la fecha que establezca el propio Consejo.

6. No obstante la terminaci6n del presente Convenio, el Consejo continuari en
funciones durante un perfodo no superior a 18 meses para proceder a la liquidaci6n de
la Organizaci6n, incluyendo la liquidaci6n de las cuentas, y, con sujeci6n a las decisiones
pertinentes, que se adoptarin por votaci6n especial, conservard durante ese perfodo todas
las facultades y funciones que sean necesarias a tal efecto.

7. El Consejo notificard al depositario cualquier decisi6n que se tome de
conformidad con este artfculo.

Artkculo 43. RESERVAS

No se podrtn formular reservas con respecto a ninguna de las disposiciones del
presente Convenio.

EN FE DE LO CUAL los infrascritos, debidamente autorizados para ello, han puesto
sus firmas al pie del presente Convenio en las fechas indicadas.

HECHO en Ginebra el dfa dieciocho de noviembre de mil novecientos ochenta y tres,
siendo igualmente autdnticos los textos en drabe, espafiol, francds, ingl6s y ruso del
presente Convenio. El depositario establecerAi el texto aut6ntico en chino del presente
Convenio y lo presentard para su aprobaci6n a todos los signatarios y Estados y orga-
nizaciones intergubernamentales que se hayan adherido al presente Convenio.

ANEXO A

LISTA DE PAiSES PRODUCTORES CON RECURSOS FORESTALES TROPICALES Y/O EXPORTADORES NETOS
DE MADERAS TROPICALES EN TtRMINOS DE VOLUMEN, Y ASIGNACI6N DE VOTOS A EFECTOS DEL
ARTICULO 37

B irm ania ...................................................... 3 1
B olivia ........................................................ 2 1
B rasil ......................................................... 130
C olom bia ..................................................... 23
C ongo ........................................................ 20
Costa de M arfil ................................................ 21
Costa Rica ........................................ ........... 9
E cuador ....................................................... 14
El Salvador .................................................... 8
F ilipinas ...................................................... 43
Gab6n ........................................................ 21
G hana ........................................................ 20
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G uatem ala ..................................................... 10
H aiti ......................................................... 8
H onduras ..................................................... 9
India ......................................................... 32
Indonesia ...................................................... 139
L iberia ....................................................... 20
M adagascar ................................................... 20
M alasia ....................................................... 126
M dxico ....................................................... 13
N igeria ....................................................... 20
Panam d ....................................................... 9
Papua Nueva Guinea ............................................ 24
Perd .......................................................... 25
Repdblica Centroafricana ........................................ 20
Repdblica Dom inicana .......................................... 9
Repdblica Unida del Camerin .................................... 20
Repdiblica Unida de Tanzania .................................... 20
Suddn ........................................................ 20
Surinam e ...................................................... 14
T ailandia ...................................................... 19
Trinidad y Tabago .............................................. 8
V enezuela ..................................................... 15
V iet N am ..................................................... 18
Z aire ......................................................... 2 1

TOTAL 1.000

ANEXO B

LISTA DE PAISES CONSUMIDORES Y ASIGNACION DE VOTOS A EFECTOS DEL ARTICULO 37

A rgentina ..................................................... 14
A ustralia ...................................................... 20
A ustria ....................................................... 12
Bulgaria ...................................................... 10
C anadd ....................................................... 16
Comunidad Econ6mica Europea .................................. (277)

Alemania, Repliblica Federal de .............................. 44
Bdlgica/Luxemburgo ........................................ 21
D inam arca ................................................. 13
Francia .................................................... 56
G recia .................................................... 14
Irlanda .................................................... 12
Italia ...................................................... 4 1
Parses Bajos ............................................... 35
Reino Unido de Gran Bretafia e Irlanda del Norte ............... 41

C hile ......................................................... 10
E gipto ........................................................ 11
E spafia ........................................................ 24
Estados Unidos de Amdrica ...................................... 79
Finlandia ...................................................... 10
Iraq .......................................................... 10
Israel ......................................................... 12
Jap6n ......................................................... 330
Jordania ...................................................... 10
M alta ......................................................... 10
N oruega ...................................................... 11
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N ueva Zelandia ................................................ 10
Reptiblica de Corea ............................................. 56
R um ania ...................................................... 10
Suecia ........................................................ 11
Suiza ......................................................... 11
T urqufa ....................................................... 10
Uni6n de Repdblicas Socialistas Sovidticas ......................... 14
Y ugoslavia .................................................... 12

TOTAL 1.000

ANEXO C

DATOS ESTADfSTICOS E INDICADORES ESPECIFICOS QUE SE CONSIDERAN NECESARIOS PARA
LA VIGILANCIA DEL COMERCIO INTERNACIONAL DE LAS MADERAS TROPICALES*

A. Datos btsicos mensuales para
la vigilancia regular de las
principales corrientes del co-
mercio de maderas tropicales

B. Datos e indicadores especi-
ficos suplementarios de los
que pueda deducirse la
oferta/demanda a corto plazo
de maderas tropicales

C. Otra informaci6n especffica
pertinente

De los miembros productores

Voldmenes (valores) de las
exportaciones: por productos,
especies, puntos de destino y
otros detalles pertinentes
disponibles

Precios f.o.b. medios: de deter-
minados productos y especies
representativos de las principa-
les corrientes comerciales

Evaluaci6n peri6dica de las
existencias en el punto de
embarque y, si se puede, en
puntos intermedios

Producci6n (capacidad) de la
industria forestal y entradas/
salidas de madera industrial

Cantidad de madera industrial
extrafda de los bosques

Fletes

Cupos de exportaci6n-
incentivos al comercio

Dificultades clim~ticas-
catistrofes naturales

Cambios en los obsticulos
arancelarios y no arancelarios

De los miembros consumidores

Volimenes (valores) de las
importaciones: por productos,
especies, puntos de origen y
otros detalles pertinentes
disponibles

Precios c.i.f. medios: dedeter-
minados productos y especies
representativos de las princi-
pales corrientes comerciales

Evaluaci6n peri6dica de las
existencias en el punto de
desembarco y, si se puede,
en puntos intermedios

Proporci6n correspondiente a
las maderas tropicales en el
total del comercio de maderas

Exportaciones y reexporta-
ciones de productos de la
madera

Actividades de construcci6n,
comienzos de construcci6nes,
tipos de intereses hipotecarios

Producci6n de muebles

Encuestas sobre usos finales
efectuadas en los principales
sectores usuarios de maderas
tropicales

Cambios de modas en lo que
se refiere a superficies de
chapas de madera

Cambios en los obstdculos
arancelarios y no arancelarios

Tendencias en la sustituci6n
de unas maderas por otras y de
la madera por otros productos
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D. Indicadores e informaciones
generales sobre la economfa
que afecten directa o indi-
rectamente al comercio
internacional de las maderas
(tropicales)

Indicadores econ6micos y financieros, nacionales e interna-
cionales, a disposici6n del ptiblico, como por ejemplo, el
producto nacional bruto, los tipos de cambio, tipos de interds,
tasas de inflaci6n y relaci6n de intercambio. Polfticas y medidas
nacionales e internacionales que afectan at comercio
internacional de las maderas tropicales.

Vol. 1393, !-23317
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In the name of Afghanistan:
Au nom de l'Afghanistan :
OT HMeHH AdbraHHCTaHa:
En nombre del Afganistin:

SI _ I. t

In the name of Albania:
Au nom de l'Albanie :
OT HMeHH Aj6aHHn:
En nombre de Albania:

In the name of Algeria:
Au nom de l'Alg6rie
OT HMeHH AiKHpa:
En nombre de Argelia:

In the name of Angola:
Au nom de lAngola :
OT HMeHH AHrO.rlbl:
En nombre de Angola:

I I, !P-.a v :° 0-

In the name of Antigua and Barbuda:
Au nom dAntigua-et-Barbuda :
OT HMeHH AHTurya H Eap6yabi:
En nombre de Antigua y Barbuda:
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In the name of Argentina:
Au nom de lArgentine :
O'r IlMeHH ApreHTHHIi:
En nombre de la Argentina:

In the name of Australia:
Au nom de lAustralie :
OT HMeHH ABCTpajiHH:
En nombre de Australia:

In the name of Austria:
Au nom de l'Autriche
OT HMeHH ABCTpHH:
En nombre de Austria:

In the name of the Bahamas:
Au nom des Bahamas :
OT HMeHH BaraMcKHx OCTpOBOB:
En nombre de las Bahamas:

In the name of Bahrain:
Au nom de Bahrein :
OT HMeHH Eaxpeffla:
En nombre de Bahrein:
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In the name of Bangladesh:
Au nom du Bangladesh :
OT HMeHH EaHrnagetu:
En nombre de Bangladesh:

In the name of Barbados:
Au nom de la Barbade :
OT HMeHH Eap6aaoca:
En nombre de Barbados:

In the name of Belgium:
Au nom de la Belgique
OT HMeHH EeJbrHH"
En nombre de Bdlgica:

A. X. PIRSON
29 juin 1984

In the name of Belize:
Au nom du Belize :
OT HMeHH BeJn3a:
En nombre de Belice:
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In the name of Benin:
Au nom du Bnin :
OT HMeHH EeHHHa:
En nombre de Benin:

In the name of Bhutan:
Au nom du Bhoutan
OT HMeHH ByTaHa:
En nombre de Bhutdn:

In the name of Bolivia:
Au nom de la Bolivie
OT HMeHH BOnIHBHH:
En nombre de Bolivia:

• . .t.- IVk

In the name of Botswana:
Au nom du Botswana :
OT HMeHH BOTCBaHbI:
En nombre de Botswana:

I November 1984 - I novembre 1984.
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In the name of Brazil:
Au nom du Brdsil :
OT HMeHH Bpa3lunHH:
En nombre del Brasil:

GEORGE ALVARES MACIEL
31 March 1985

In the name of Bulgaria:
Au nom de la Bulgarie
OT HMeHH BonirapHH:
En nombre de Bulgaria:

In the name of Burkina Faso:
Au nom du Burkina Faso :
OT HMeHH EYPKHHa 4aco:
En nombre de Burkina Faso:

In the name of Burma:
Au nom de la Birmanie
OT HMeHH BHpMbI:
En nombre de Birmania:

Vol. 1393, 1-23317



United Nations - Treaty Series • Nations Unies - Recueil des Trait~s

In the name of Burundi:
Au nom du Burundi :
OT HMeHI4 ]ypyHatH:
En nombre de Burundi:

lv I V .. 1 " I.'I I ".a.", ;k& . P-I,

In the name of the Byelorussian Soviet Socialist Republic:
Au nom de la R6publique socialiste sovf6tique de Bidlorussie
OT HMeHH BenopyccKori COBeTCKOf! CouHajn'ICTHqecKofk Pecny6nHKH:
En nombre de ia Reptiblica Socialista Sovi6tica de Bielorrusia:

In the name of Cameroon:
Au nom du Cameroun
OT HMeHm KaMepyHa:
En nombre del Camertn:

ENGO
15 April, 1985

In the name of Canada:
Au nom du Canada :
OT HMeHH KaHagIbI:
En nombre del Canadi:
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In the name of Cape Verde:
Au nom du Cap-Vert :
OT iHMenn OCTPOBOB 3eneHoro Mblca:
En nombre de Cabo Verde:

I V-u 1~h (i~ .4.

In the name of the Central African Republic:
Au nom de la Rdpublique centrafricaine :
OT HMeHH IUeHTpanbHOadIpHKaHcKOr1 Pecny6nHKH:
En nombre de la Reptiblica Centroafricana:

In the name of Chad:
Au nom du Tchad
OT HMeHH l4aia:
En nombre del Chad:

In the name of Chile:
Au nom du Chili :
OT IMeHH IH:
En nombre de Chile:

I R .up

In the name of China:
Au nom de la Chine
OT HMeHH KHTaq:
En nombre de China:
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In the name of Colombia:
Au nom de la Colombie
OT HMeHH KonyM6HH:
En nombre de Colombia:

In the name of the Comoros:
Au nom des Comores :
OT HMeHH KOMOPCKHX OCTpOBOB:
En nombre de las Comoras:

In the name of the Congo:
Au nom du Congo
OT HMeHH KOHrO:
En nombre del Congo:

NICOLAS MONDJO
7 Mars 1985

In the name of Costa Rica:
Au nor du Costa Rica :
OT HMeHH KoCTa-PHIKH:
En nombre de Costa Rica:
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In the name of Cuba:
Au nom de Cuba :
OT HMeHH Ky6bI:
En nombre de Cuba:

: ,, --- i'-

In the name of Cyprus:
Au nom de Chypre
OT HmeHH Kunpa:
En nombre de Chipre:

In the name of Czechoslovakia:
Au nom de la Tchdcoslovaquie
OT HMeHH 'qexocJIOBaKHH:
En nombre de Checoslovaquia:

In the name of Democratic Kampuchea:
Au nom du Kampuchea d6mocratique :
OT HMeHH aeMoKpaTHqecKofl KaMnyqHH:
En nombre de Kampuchea Democrdtica:

In the name of the Democratic People's Republic of Korea:
Au nom de la R6publique populaire d6mocratique de Cor6e
OT HMeHH KopeilcKorl Hapoao-aeMoKpaTqeKor1 Pecny611nKH:
En nombre de la Reptiblica Popular Democrdtica de Corea:
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L--p .. ,.ol . 4-.

In the name of Democratic Yemen:
Au nom du Yemen ddmocratique.
OT HMeHI1 aZ eMOKpaTHqeCKOrO IIeMeHa:
En nombre del Yemen Democrdtico:

In the name of Denmark:
Au nom du Danemark
OT HMeHH JaHHH:
En nombre de Dinamarca:

CARL ERNST WILHELM ULRICHSEN
29th of June 1984

In the name of Djibouti:
Au nom de Djibouti
OT HMeHH )KH6YTH:
En nombre de Djibouti:

• .Jet
* I %-t, If- 1*

In the name of Dominica:
Au nom de la Dominique
OT HMeHH AOMHHHKH:

En nombre de Dominica:
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In the name of the Dominican Republic:
Au nom de la Rdpublique dominicaine :
OT HMeHH aOMHHHiKaHCKOr1 Pecny6nHKH:
En nombre de la Reptiblica Dominicana:

In the name of Ecuador:
Au nom de l'Equateur
OT HMeHH 3KBaaopa:
En nombre del Ecuador:

MIGUEL ALBORNOZ Ruiz
31 March, 1985

In the name of Egypt:
Au nom de l'Egypte
OT HMeHH ErHnTa:
En nombre de Egipto:

AHMED TAWFIK KHALIL
31st March, 1985

j.D

In the name of El Salvador:
Au nom d'El Salvador :
OT HMeHH CainBatopa:
En nombre de El Salvador:
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In the name of Equatorial Guinea:
Au nom de la Guinde 6quatoriale
OT HMeHH 3KBa-ropHajibHoi rBHHeH:
En nombre de Guinea Ecuatorial:

In the name of Ethiopia:
Au nom de l'Ethiopie
OT HmeHH 34ubonHH:
En nombre de Etiopfa:

In the name of Fiji:
Au nom de Fidji :
OT HMeHH (DwaJwH:

En nombre de Fiji:

In the name of Finland:
Au nom de la Finlande
OT HMeH]H (IbHHJIIHHH:
En nombre de Finlandia:

KEIJO KORHONEN
May 10, 1984
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In the name of France:
Au nom de la France
OT HMeHH cIpaHHH:
En nombre de Francia:

Luc DE LA BARRE DE NANTEUIL
29 juin 1984

In the name of Gabon:
Au nom du Gabon :
OT HMeHH Fa6oHa:
En nombre del Gab6n:

HERVE MOUTSINGA
25 juin 1984

In the name of the Gambia:
Au nom de la Gambie
OT HMeHH FaM6HH:
En nombre de Gambia:

In the name of the German Democratic Republic:
Au nom de la R6publique d6mocratique allemande
OT HMeHH repMaHCKOrl jeMoKpaTHqecKori Pecny6nIHKH:
En nombre de la Repdiblica Democrdtica Alemana:
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In the name of the Federal Republic of Germany:
Au nom de la Rdpublique f~drale d'Allemagne :
OT HMeHH 4DeaepaTf-BHoI Pecny6JnHn FepMaHHH:
En nombre de la Repdblica Federal de Alemania:

GONTHER VAN WELL
29 June 1984

In the name of Ghana:
Au nom du Ghana
OT HMeHH ITaHhI:
En nombre de Ghana:

JAMES VICTOR GBEHO
29 March, 1985

In the name of Greece:
Au nom de la Grace
OT HMeHH rpeuHI:

En nombre de Grecia:

MIHALIS DOUNTAS
29 June, 1984

In the name of Grenada:
Au nom de la Grenade
OT HMeHH rpeHaxbi:
En nombre de Granada:
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In the name of Guatemala:
Au nom du Guatemala :
OT HMeHH FBaTeMalbI:

En nombre de Guatemala:

: I :'& 1i , f -

In the name of Guinea:
Au nom de la Guinde
OT HMelH FBHHeH:

En nombre de Guinea:

In the name of Guinea-Bissau:
Au nom de la Guinde-Bissau
OT HMeHH FBKHeH-EHcay:
En nombre de Guinea-Bissau:

In the name of Guyana:
Au nom de la Guyane
OT HMeHH TBHaHbI:

En nombre de Guyana:

In the name of Haiti:
Au nom d'Haiti :
OT HMeHH T'aHTH:
En nombre de Haitf:
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In the name of the Holy See:
Au nom du Saint-Siige :
OT HMeHH CB[Tefutiero npecToJna:
En nombre de la Santa Sede:

In the name of Honduras:
Au nom du Honduras :
OT HMeHH roHypaca:
En nombre de Honduras:

ROBERTO HERRERA CACERES
27 Septiembre 19841

In the name of Hungary:
Au nom de la Hongrie
OT HMeHU BeHrprnI:
En nombre de Hungria:

In the name of Iceland:
Au nom de l'Islande :
OT HMeHH HcjIaHnHi:

En nombre de Islandia:

I 27 September 1984 - 27 septembre 1984.
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In the name of India:
Au nom de l'Inde :
OT HMeHH I4HaHH:
En nombre de la India:

In the name of Indonesia:
Au nom de l'Indon6sie :
OT HMeHH 4HaOHe3HH:

En nombre de Indonesia:

ALl ALATAS

June 13, 1984

In the name of Iraq:
Au nom de l'Iraq :
OT HMeHH 14paKa:
En nombre del Iraq:

In the name of Ireland:
Au nom de l'Irlande :
OT HMeHH I4pnaHUHH:
En nombre de Irlanda:

ROBERT MCDONAGH
29 June, 1984
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In the name of the Islamic Republic of Iran:
Au nom de la Rdpublique islamique d'Iran :
OT HMenH1 HcnaMCKOA Pecny6nIKH I4paH:
En nombre de la Reptiblica Isldmica del IrAn:

In the name of Israel:
Au norm d'Israel :
OT HMeHH 143paHnaq:
En nombre de Israel:

LUt.V I r- t

In the name of Italy:
Au nom de l'Italie :
OT HMeHH I4TanHH:

En nombre de Italia:

MAURIzIo Bucci
le 29 juin 1984

In the name of the Ivory Coast:
Au nom de la C6te d'Ivoire :
OT HMeHH Bepera CROHOBO KOCTH:

En nombre de la Costa de Marfil:

JEAN COULIBALI OBEO

27/03/1985
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In the name of Jamaica:
Au nom de la Jama'ique
OT HMeHH AMaAKH:

En nombre de Jamaica:

In the name of Japan:
Au nom du Japon :
OT HMeHH IniiOHHH:
En nombre del Jap6n:

T. KOBAYASHI
Le 28 mars 1984

In the name of Jordan:
Au nom de la Jordanie
OT HMeHH IHopaHnH:
En nombre de Jordania:

In the name of Kenya:
Au nom du Kenya :
OT HMeHH KeHHH:

En nombre de Kenya:
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In the name of Kuwait:
Au nom du Koweit :
OT HMeiHH KyBefiTa:
En nombre de Kuwait:

In the name of the Lao People's Democratic Republic:
Au nom de la Rdpublique d6mocratique populaire lao
OT HMeH YaoccKoA HapoaHo-AeMoKpaTuqecKofl Pecny6nHKH:
En nombre de la Repfiblica Popular Lao:

In the name of Lebanon:
Au nom du Liban :
OT HMeHH .IHBaHa:
En nombre del Lfbano:

In the name of Lesotho:
Au nom du Lesotho
OT HMeHH JIecOTO:
En nombre de Lesotho:

: t----o f.,-to

In the name of Liberia:
Au nom du Libdria :
OT HMeHH JIH6epHH:

En nombre de Liberia:

MARCUS M. KOFA
8 March 1984
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In the name of the Libyan Arab Jamahiriya:
Au nom de la Jamahiriya arabe libyenne :
OT HMeHH YInBIi1CKOfl Apa6cKol )()KaMaxHpHH:
En nombre de la Jamahiriya Arabe Libia:

In the name of Liechtenstein:
Au nom du Liechtenstein :
OT HMeHH J'HXTeHUITeflHa:
En nombre de Liechtenstein:

In the name of Luxembourg:
Au nom du Luxembourg :
OT iMeH YhoKceM6ypra:
En nombre de Luxemborgo:

A. X. PIRSON
29 juin 1984

In the name of Madagascar:
Au nom de Madagascar :
OT HMeHH MaaaracKapa:
En nombre de Madagascar:

In the name of Malawi:
Au nom du Malawi :
OT HMeHH ManaBH:
En nombre de Malawi:
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In the name of Malaysia:
Au nom de la Malaisie
OT HMeHH ManalaMlH:
En nombre de Malasia:

Mr. ABIDIN
14 December 1984

In the name of Maldives:
Au nom des Maldives :
OT HMeHH Ma'IbtBOB:

En nombre de Maldivas:

In the name of Mali:
Au nom du Mali :
OT HMeHH MaH:
En nombre de Mali:

: 4._.Wdj. ..q,

In the name of Malta:
Au nom de Malte :
OT HMeHH MajrlTb6I:
En nombre de Malta:
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In the name of Mauritania:
Au nom de la Mauritanie
OT HMeHH MaBPHTaHHH:
En nombre de Mauritania:

In the name of Mauritius:
Au nom de Maurice :
OT HMeHH MaBPHKHS:
En nombre de Mauricio

In the name of Mexico:
Au nom du Mexique :
OT HMeHH MeKcHKH:
En nombre de M6xico:

In the name of Monaco:
Au nom de Monaco :
OT HMeHH MOHaKO:
En nombre de M6naco:

In the name of Mongolia:
Au nor de la Mongolie
OT HMeHH MOHrOJIHH:
En nombre de Mongolia:
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In the name of Morocco:
Au nom du Maroc :
OT HMeHH MapoKKO:
En nombre de Marruecos:

In the name of Mozambique:
Au nom du Mozambique
OT 14MeHH Mo3aM6HKa:
En nombre de Mozambique:

In the name of Nepal:
Au nom du Ndpal :
OT HMeHH Henana:
En nombre de Nepal:

In the name of the Netherlands:
Au nom des Pays-Bas :
OT HMeHH HHalepnaHROB:
En nombre de los Pafses Bajos:

J. H. MEESMAN

29 June 1984
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In the name of New Zealand:
Au nom de la Nouvelle-ZW1ande
OT HMeHH HOBOA 3enaHxwH:
En nombre de Nueva Zelandia:

In the name of Nicaragua:
Au nom du Nicaragua :
OT HMeHH HiiKaparya:
En nombre de Nicaragua:

In the name of the Niger:
Au nom du Niger :
OT HMeHH Hlrepa:
En nombre del Nfger:

In the name of Nigeria:
Au nom du Nigdria :
OT HMeHH Hiirepnn:
En nombre de Nigeria:

In the name of Norway:
Au nom de la Norv~ge
OT IMeHH HopaerHH:
En nombre de Noruega:

OLE PETER KOLBY
March 23, 1984
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In the name of Oman:
Au nom de l'Oman
OT HMeHH OMaHa:
En nombre de Omdn:

In the name of Pakistan:
Au nom du Pakistan :
OT HMeHH IlaKHcTaHa:
En nombre del Pakistin:

A :
In the name of Panama:
Au nom du Panama :
OT HmHH nlaHaMbI:

En nombre de Panami:

In the name of Papua New Guinea:
Au nom de la Papouasie-Nouvelle-Guinde
OT HMeHH rlanya-HoBorl FBnneH:
En nombre de Papua Nueva Guinea:

In the name of Paraguay:
Au nor du Paraguay :
OT HMeHH I-laparBaa:
En nombre del Paraguay:
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In the name of Peru:
Au nom du Pdrou
OT HMeHH I'epy:
En nombre del Perd:

JAVIER ARIAS STELLA

31 March, 1985

In the name of the Philippines:
Au nom des Philippines
OT 14MeHH (bHjiHnnHH:
En nombre de Filipinas:

Luis MORENO-SALCEDO
31 March 1985

In the name of Poland:
Au nom de la Pologne
OT HMeHH floJlbInH:
En nombre de Polonia:

In the name of Portugal:
Au nom du Portugal :
OT HMeHH 1-opTyraIHH:
En nombre de Portugal:
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In the name of Qatar:
Au nom du Qatar :
OT HMeHH KaTapa:
En nombre de Qatar:

In the name of the Republic of Korea:
Au nom de la R6publique de Cor6e :
OT HMeHH KopefcKof Pecny61HKH:
En nombre de la Repdiblica de Corea:

In the name of Romania:
Au nom de la Roumanie
OT HMeHH PYMbIHHH:
En nombre de Rumania:

I1- I 6.14

In the name of Rwanda:
Au nom du Rwanda
OT HMeHH PyaHUbI:
En nombre de Rwanda:

In the name of Saint Kitts and Nevis:
Au nom de Saint-Kitts-et-Nevis :
OT HMeHH CeHT-KHTC H HeBsc:
En nombre de Saint Kitts y Nevis:
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In the name of Saint Lucia:
Au nom de Sainte-Lucie :
OT HMeHH CeHT-JIIOCHH:
En nombre de Santa Lucfa:

In the name of Saint Vincent and the Grenadines:
Au nom de Saint-Vincent-et-Grenadines :
OT HMeHH CeHT-BnHCeHTa H FpeHagibI:
En nombre de San Vicente y las Granadinas:

In the name of Samoa:
Au nor du Samoa
OT HMeHH CaMoa:
En nombre de Samoa:

: .-.: .,h r. .. tr

In the name of San Marino:
Au nom de Saint-Marin :
OT HMeHH CaH-MapHHO:
En nombre de San Marino:

In the name of Sao Tome and Principe:
Au nom de Sao Tomd-et-Principe :
OT HMeHH CaH-ToMe H rIpHHcHnH:
En nombre de Santo Tom y Prfncipe:
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In the name of Saudi Arabia:
Au nom de l'Arabie saoudite
OT HMeHH CayIOBCKor ApaHH:
En nombre de Arabia Saudita:

In the name of Senegal:
Au nom du Sdn6gal :
OT HMeHH CeHerana:
En nombre del Senegal:

In the name of Seychelles:
Au nom des Seychelles :
OT HMeHH CefrLuenbcKHx OCTpOBOB:
En nombre de Seychelles:

In the name of Sierra Leone:
Au nom de la Sierra Leone
OT HMeHH Cbeppa-JIeoHe:
En nombre de Sierra Leona:

S - t a: -

In the name of Singapore:
Au nom de Singapour :
OT HMeHH CHHranypa:
En nombre de Singapur:
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In the name of Solomon Islands:
Au nom des lies Salomon :
OT HMeHH COJIOMOHOBbIX OCTpOBOB:

En nombre de las Islas Salom6n:

SJL__.jJI eh.A,

In the name of Somalia:
Au nom de la Somalie
OT HMeHH COMaIH:
En nombre de Somalia:

lb 'ik:#:
In the name of South Africa:
Au nom de l'Afrique du Sud
OT HMeHH IOX(HOi Ad2PHKH:
En nombre de Suddfrica:

In the name of Spain:
Au nom de l'Espagne
OT HMeHH 14cnaH4H:

En nombre de Espafia:

DON JAIME DE PINIES
27 de febrero de 1985'

27 February 1985 - 27 fdvrier 1985.
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In the name of Sri Lanka:
Au nom de Sri Lanka :
OT HMeHn IimpH .IaHKH:
En nombre de Sri Lanka:

: 0 1 jj ..j I ('- 1

In the name of the Sudan:
Au nom du Soudan
OT HMeHH CyaxaHa:
En nombre del Suddin:

In the name of Suriname:
Au nom du Suriname :
OT 14MeHH CypHHaMa:
En nombre de Suriname:

In the name of Swaziland:
Au nom du Swaziland :
OT HMeHH CBa3HjieHna:
En nombre de Swazilandia:
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In the name of Sweden:
Au nom de la Suede
OT HMeHH ILBeUHH:

En nombre de Suecia:

ANDERS FERM
March 23, 1984

. _'

In the name of Switzerland:
Au nom de la Suisse :
OT HMeH IlIBeftuapHH:
En nombre de Suiza:

In the name of the Syrian Arab Republic:
Au nom de la R6publique arabe syrienne
OT HMeHH CHpHfCKOlri Apa6cKofl Pecny6nnHK:
En nombre de la Repdblica Arabe Siria:

In the name of Thailand:
Au nom de la Thailande
OT HMeHH TaHnaiaa:
En nombre de Tailandia:
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In the name of Togo:
Au nom du Togo
OT HMeHH Toro:
En nombre del Togo:

In the name of Tonga:
Au nom des Tonga
OT HMeHH ToHra:
En nombre de Tonga:

In the name of Trinidad and Tobago:
Au nom de la Trinitd-et-Tobago :
OT HMeHH TpHnHiaaaa H To6aro:
En nombre de Trinidad y Tabago:

In the name of Tunisia:
Au nom de la Tunisie
OT HMeHH TyHHca:
En nombre de Tdnez:
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In the name of Turkey:
Au nom de la.Turquie
OT HMeHH TyPUHH:
En nombre de Turqufa:

In the name of Uganda:
Au nom de l'Ouganda
OT HMeHH YraH/bl:
En nombre de Uganda:

In the name of the Ukrainian Soviet Socialist Republic:
Au nom de la Rdpublique socialiste sovi6tique d'Ukraine
OT HMeHH YKpaHHCKOfl COBeTCKOA CouHaRHCTHqeCKOrl Pecny6rnKH:
En nombre de la Repdblica Socialista Sovidtica de Ucrania:

In the name of the Union of Soviet Socialist Republics:
Au nom de l'Union des Rdpubliques socialistes sovi6tiques
OT HMeHH Cobo3a COBeTCKHX CoLiHaJiHCTHqeCKHX Pecny6IHK:
En nombre de la Uni6n de Repdblicas Socialistas Sovi6ticas:

OLEG TROGANOVSKY'
28 March 1985

See p. 246 of this volume for the text of the declaration made upon signature - Voir p. 246 du pr6sent volume pour
le texte de la d6claration faite lots de la signature.
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In the name of the United Arab Emirates:
Au nom des Emirats arabes unis :
OT HMeHH O6feallHeHHbix Apa6cKHx 3MHpaTOB:
En nombre de los Emiratos Arabes Unidos:

L J IJ . I . L4.- x 1 1" t' , , I., : .1 ~ . ~ ,

In the name of the United Kingdom of Great Britain and Northern Ireland:
Au nom du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord :
OT HMemH CoeaiHHeHHOro KoponeaCTBa BenuiKo6pHTaHH11 H CeBePHOft I4pnanaxiH:
En nombre del Reino Unido de Gran Bretafia e Irlanda del Norte:

J. W. D. MARGETSON
29 June 1984

In the name of the United Republic of Tanzania:
Au nom de la Rdpublique-Unie de Tanzanie :
OT HMeHH O6,eutHHeHHOft Pecny6nKH TaH3aHHiH:
En nombre de la Reptblica Unida de Tanzanfa:

In the name of the United States of America:
Au nom des Etats-Unis dAmdrique :
OT HMeHH Coe4IHHeHHbIX IITaTOB AMepHKH:
En nombre de los Estados Unidos de Am6rica:
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In the name of Uruguay:
Au nom de l'Uruguay
OT HMeiHH YpyrBa:
En nombre del Uruguay:

In the name of Vanuatu:
Au nom de Vanuatu :
OT HMeHH BaHyaTy:
En nombre de Vanuatu:

t:-- t:

In the name of Venezuela:
Au nom du Venezuela :
Or HMeHH BeHecywJmI:
En nombre de Venezuela:

In the name of Viet Nam:
Au nom du Viet Nam :
OT HMeHH BbeTHaMa:
En nombre de Viet Nam:

A*A- 11 t.l

In the name of Yemen:
Au nom du Y6men :
OT HMeHH IieMeHa:
En nombre del Yemen:
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In the name of Yugoslavia:
Au nom de la Yougoslavie
OT HMeHH IOrociaBH:
En nombre de Yugoslavia:

In the name of Zaire:
Au nom du Zaire :
OT I{MeHI 3alpa:
En nombre del Zaire:

In the name of Zambia:
Au nom de la Zambie
OT HMeHH 3aM6HH:
En nombre de Zambia:

In the name of Zimbabwe:
Au nom du Zimbabwe
OT HMeHH 3Hm6a6Be:
En nombre de Zimbabwe:

Vol. 1393, 1-23317



1985 United Nations - Treaty Series - Nations Unies - Recueil des Trait~s 245

V I Ls j Le.iI .V Le..

In the name of the European Economic Community:
Au nom de la Communaut6 6conomique europ6enne
OT HMeHI EBpone tCKoro 3KOHOMHqeCKoIO COO6-UeCTBa:
En nombre de la Comunidad Econ6mica Europea:

LUC DE LA BARRE DE NANTEUIL

29 juin 1984

MICHAEL HARDY
29 June 1984
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DECLARATION MADE UPON
SIGNATURE

UNION OF SOVIET SOCIALIST
REPUBLICS

DtCLARATION FAITE LORS DE LA
SIGNATURE

UNION DES REOPUBLIQUES
SOCIALISTES SOVIETIQUES

(RUSSIAN TEXT - TEXTE RUSSE]

«a) B cjiyqae, ecIIH yqaCTHHKOM HaCToAmero CoriawueHHA CTaHeT EBponefcKoe
3KOHOMHqecKoe coo6uieCTBO, yqacTIe B CorjIauieHnH Coo3a COBeTCKHX Coitxa-
IIHCTH4qeCKHX Pecny6nHK He 6yaieT CO3XaBaTb AJ11 Hero KaKHX-JIH60 o6AI3aTenlbCTB
B OTHOIieHHH 3TOrO Coo6tueCTBa;

6) B CBeTe CBOeAI H3BeCTHofA no3HUHH n0 KopefICKOMy Bonpocy CO003 COBeTCKHX
CounajriHcTHqecKHX Pecny6JIHK He MOKeT lH3HaTb npaBoMepHbIM HaHMeHOBaHHe
((KopelcKaa Pecny6IHKa>>, coaep'KaweecA B npHjio)KeHHH B K CorjiatueHHt>.

[TRANSLATION]

a) In the event that the European Eco-
nomic Community becomes a party to the
present Agreement, the participation of the
Union of Soviet Socialist Republics in the
Agreement shall not give rise to any obli-
gations on its part in relation to the
Community.

b) In view of its well-known position on
the Korean question, the Union of Soviet
Socialist Republics cannot recognize as
lawful the designation "Republic of Korea"
contained in Annex "B" to the Agreement.

[TRADUCTION]

a) Au cas otl la Communautd 6conomique
europ6enne deviendrait partie au prdsent Ac-
cord, la participation de l'Union des R6pu-
bliques socialistes sovi6tiques ia l'Accord ne
lui conf6rera aucune obligation en ce qui
concerne la Communaut6;

b) Etant donn6 sa position bien connue
sur la question de Cor6e, l'Union des R6pu-
bliques socialistes sovi6tiques ne peut recon-
naitre comme 16gale la d6signation v R6pu-
blique de Corde > figurant h l'annexe B A
l'Accord.
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No. 23318.

UNITED NATIONS
and

BULGARIA

Agreement on the United Nations workshop on remote sensing
instrumentation, data acquisition and analysis organized
in co-operation with the Government of the People's
Republic of Bulgaria, to be held at Sofia and Stara
Zagora, Bulgaria, from 29 April to 11 May 1985. Signed
at New York on 2 April 1985

Authentic text: English.

Registered ex officio on 2 April 1985.

ORGANISATION DES NATIONS UNIES
et

BULGARIE

Accord relatif aux journees d'etudes des Nations Unies sur
l'installation d'equipement, l'acquisition et 'analyse de
donnees dans le domaine de la teledetection, organisees
en cooperation avec le Gouvernement de la Republique
populaire de Bulgarie, devant avoir lieu ' Sofia et t Stara
Zagora (Bulgarie) du 29 avril au 11 mai 1985. Signe A
New York le 2 avril 1985

Texte authentique : anglais.
Enregistr6 d'office le 2 avril 1985.
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AGREEMENT' BETWEEN THE
UNITED NATIONS AND THE
GOVERNMENT OF THE PEO-
PLE'S REPUBLIC OF BULGARIA
ON THE UNITED NATIONS
WORKSHOP ON REMOTE SENS-
ING INSTRUMENTATION, DATA
ACQUISITION AND ANALYSIS
ORGANIZED IN CO-OPERATION
WITH THE GOVERNMENT OF
THE PEOPLE'S REPUBLIC OF
BULGARIA, TO BE HELD AT
SOFIA AND STARA ZAGORA,
BULGARIA, FROM 29 APRIL TO
11 MAY 1985

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of the
Charter of the United Nations as amended
in the last instance by General Assembly
resolution 33/141 A of 19 December 1978.

[TRADUCTION - TRANSLATION]

ACCORD' ENTRE L'ORGANISA-
TION DES NATIONS UNIES ET
LE GOUVERNEMENT DE LA
REPUBLIQUE POPULAIRE DE
BULGARIE RELATIF AUX
JOURNEES D'ETUDES DES
NATIONS UNIES SUR L'INS-
TALLATION D'EQUIPEMENT,
L'ACQUISITION ET L'ANALYSE
DE DONNEES DANS LE DO-
MAINE DE LA TELEDETEC-
TION, ORGANISEES EN COOPE-
RATION AVEC LE GOUVERNE-
MENT DE LA REPUBLIQUE
POPULAIRE DE BULGARIE, DE-
VANT AVOIR LIEU A SOFIA ET A
STARA ZAGORA (BULGARIE) DU
29 AVRIL AU 11 MAI 1985

Publication effectuge conformgment au
paragraphe 2 de P'article 12 du r~glement
de I'Assemblge gdngrale desting et mettre en
application I'Article 102 de la Charte des
Nations Unies tel qu 'amendg en dernier lieu
par la resolution 33/141 A de l'Assemble
gn~rale en date du 19 dcembre 1978.

I Came into force on 2 April 1985 by signature, in accor- I Entrd en vigueur le 2 avril 1985 par la signature, conformd-
dance with article VIII (1). ment au paragraphe I de I'article VIII.
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No. 23319

UNITED KINGDOM OF GREAT BRITAIN
AND NORTHERN IRELAND

and
EGYPT

Exchange of notes constituting an agreement concerning a
loan by the Government of the United Kingdom to the
Government of Egypt (with appendices). Cairo, 16 No-
vember 1982

Authentic text: English.
Registered by the United Kingdom of Great Britain and Northern Ireland on 11 April

1985.

ROYAUME-UNI DE GRANDE-BRETAGNE
ET D'IRLANDE DU NORD

et
EGYPTE

Echange de notes constituant un accord concernant un pret
du Gouvernement du Royaume-Uni au Gouvernement
egyptien (avec annexes). Le Caire, 16 novembre 1982

Texte authentique : anglais.
Enregistre par le Royaume-Uni de Grande-Bretagne et d'Irlande du Nord le 11 avril

1985.
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EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT' BETWEEN
THE GOVERNMENT OF THE UNITED KINGDOM OF GREAT
BRITAIN AND NORTHERN IRELAND AND THE GOVERNMENT OF
THE ARAB REPUBLIC OF EGYPT CONCERNING A LOAN BY THE
GOVERNMENT OF THE UNITED KINGDOM TO THE GOVERN-
MENT OF EGYPT

Her Majesty's Ambassador at Cairo to the Minister of Investment
and International Cooperation Affairs of Egypt

BRITISH EMBASSY
CAIRO

16 November 1982

Sir,

1. I have the honour to inform you that it is the intention of the Government of
the United Kingdom of Great Britain and Northern Ireland (hereinafter referred to as
"the Government of the United Kingdom") to make available to the Government of the
Arab Republic of Egypt (hereinafter referred to as "the Government of Egypt") by way
of a loan a sum not exceeding £7,314,600 (seven million three hundred and fourteen
thousand, six hundred pounds sterling) (hereinafter referred to as "the Loan") to be
allocated:
(a) Towards the cost of goods and services wholly produced in and supplied from the

United Kingdom (hereinafter referred to as "UK goods and services"), to be supplied
for the West Sabaeya Phosphate Mining Project, as defined in the April 1979 study
by Seltrust Engineering Ltd (hereinafter referred to as "the Consultants") and RPT
Economic Studies Group, in accordance with a contract dated 11 February 1982
between the General Organization for Industrialization (hereinafter referred to as
"GOFI") and the Consultants (hereinafter referred to as "the Consultants' Contract"),
and with certain commercial contracts (hereinafter referred to as the "Commercial
Contracts"), as provided for in Annex No. 6 of the Consultants' Contract, between
various United Kingdom firms and suppliers (hereinafter referred to as "the Con-
tractors") and either GOFI or the Abu Zaabal Fertilizer and Chemical Company
(hereinafter referred to as "AZFC"), such commercial contracts being eligible for
financing in accordance with a Loan Agreement dated 10 May 1982 for £12,700,000
(twelve million, seven hundred thousand pounds sterling) (hereinafter referred to
as "the Commercial Loan Agreement") between Morgan Grenfell and Co Limited
(hereinafter referred to as "the Merchant Bank") and AZFC; and

(b) Towards certain charges and commissions payable to the Crown Agents for Over-
seas Governments and Administrations (hereinafter referred to as "the Crown
Agents") such charges and commissions not to exceed £14,600 (fourteen thousand
six hundred pounds sterling).

I Came into force on 16 November 1982, the date of the note in reply, in accordance with the provisions of the said notes.
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The Government of Egypt shall lend the funds provided by the loan (other than those
to be allocated under subparagraph (b) above) to AZFC over a period of not more than
three years on terms to be agreed between the Government of Egypt and AZFC, such
terms to be notified to the Government of the United Kingdom within three months of
this Exchange of Notes.

2. The Government of the United Kingdom shall adopt the arrangements and
procedures described in the following paragraphs of this Note in so far as they relate
to things to be done by or on behalf of, or to matters under the control of, that Government.
The Government of Egypt shall adopt the arrangements and procedures so described
in so far as they relate to things to be done by or on behalf of, or to matters under the
control of, that Government.

3. Subject to paragraph 10 of this Note, drawings from the Loan to a total sum
not exceeding seven million three hundred thousand pounds sterling shall be applied
to payments to the Consultants and Contractors which shall become due and payable
as follows:

(i) On the coming into operation of the
United Kingdom/Egypt Loan (No. 1)
1982 and when the conditions in Arti-
cle 32 of the Consultants' Contract
(apart from any requirements in the
Commercial Loan Agreement that the
payment under this subparagraph has
been made) shall have been fulfilled.

(ii) As payments fall due in accordance with
Articles 6.3, 6.4, 6.5, 6.6, 6.7 and 6.8 of
the Consultants' Contract.

(iii) On the coming into effect of the Com-
mercial Contracts and in accordance
with the terms of such contracts.

4. The following conditions shall have
deemed to have become effective:

Down payment of 20% of the Lump Sum
Price as defined in the Consultants'
Contract.

Forty-three one hundred and twentieths
(35.8333%) of each payment due.

Down payment not exceeding 20% of the
total contract price of UK goods and
services followed by forty-three one
hundred and twentieths (35.8333%) of
each payment due in respect of the
supply of UK goods or performances of
UK services.

been fulfilled before this Note shall be

(i) The Government of Egypt shall by a request in the form of Appendix A to this
Note open a special account (hereinafter referred to as "the Account") with the Crown
Agents. The Account shall be operated solely for the purposes of the Loan and in
accordance with the instructions contained in the request.

(ii) The Government of Egypt shall furnish the Government of the United Kingdom
with a copy of their instructions to the Crown Agents given in accordance with the
provisions of paragraph 4 (i) of this Note.

(iii) The Crown Agents, acting on behalf of the Government of Egypt, shall,
forthwith, and as often as any change is made therein, notify the Government of the
United Kingdom of the names of the officers of the Crown Agents who are duly authorised
to sign on behalf of the Government of Egypt the Request for Drawing in the form shown
in Appendix B to this Note and shall furnish a specimen signature in duplicate of each
such officer.
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(iv) The Crown Agents, acting on behalf of the Government of Egypt, shall have
obtained a certificate from the Merchant Bank to the effect that all the predisbursement
conditions in the Commercial Loan Agreement have been fulfilled.

5. The following conditions shall have been fulfilled before any payments are made
in respect of the Consultants' Contract:

(i) The Crown Agents, acting on behalf of the Government of Egypt, shall have
obtained a copy of the Consultants' Contract.

(ii) The Government of Egypt shall have ensured that a letter in the form of Ap-
pendix E (I) to this Note has been sent by GOFI to the Merchant Bank.

6. The following conditions shall have been fulfilled before any payments are made
in respect of a Commercial Contract:

(i) The Crown Agents, acting on behalf of the Government of Egypt, shall have
obtained a copy of the relevant Commercial Contract.

(ii) The Crown Agents, acting on behalf of the Government of Egypt, shall have
obtained two copies of a Contract Certificate in the form set out in Appendix C or
Appendix C (Chemicals) (whichever is appropriate) to this Note.

(iii) The Contractor, at his expense, shall have provided AZFC or GOFI as ap-
propriate with a banker's guarantee to cover any sums required by the terms of the relevant
Commercial Contract to be paid in advance of the despatch of the goods or the provision
of services for which such sums represent payment. The Contractor shall have provided
the Crown Agents with a copy of the guarantee, and any other documents which may
reasonably be requested by the Crown Agents.

(iv) The Government of Egypt shall have ensured that a letter in the form of Ap-
pendix E (II) to this Note has been sent by GOFI or AZFC as appropriate to the Merchant
Bank in respect of major contracts (as defined in the Commercial Loan Agreement) and
a letter in the form of Appendix E (III) to this Note has been sent by GOFI or AZFC
as appropriate to the issuer of the guarantee made pursuant to paragraph 6 (iii) of this
Note in respect of minor contracts (as defined in the Commercial Loan Agreement).

(v) The Crown Agents, acting on behalf of the Government of the United Kingdom,
shall have notified the Consultant the extent to which the relevant Commercial Contract
is eligible for payment from the Loan.

7. For payment of sterling charges and commissions payable in the United Kingdom
to the Crown Agents in respect of their services on behalf of the Government of Egypt
in connection with the Loan, the Crown Agents shall debit the Account for these payments
up to a maximum £14,600 (fourteen thousand six hundred pounds sterling) and shall
inform the Government of Egypt of the amounts so debited.

8. To the extent that the Crown Agents, acting on behalf of the Government of the
United Kingdom, accept:
(i) A request from the Consultants or the Contractors for a payment in accordance with

paragraph 3 of this Note; or

(ii) Reimbursement of charges incurred by the Government of Egypt under paragraph 7
of this Note.

The Government of the United Kingdom shall, on receipt of the request from the Crown
Agents, acting on behalf of the Government of Egypt, in the form set out in Appendix B
to this Note, make payments in sterling into the Account and each such payment shall
constitute a drawing on the Loan.
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9. Withdrawals from the Account shall be made on receipt by the Crown Agents
of a United Kingdom Payment Certificate in the form shown in Appendix D to this Note
and such other documents as may be reasonably requested by the Crown Agents.

10. Save to the extent (if any) to which the Government of the United Kingdom
may otherwise agree, drawings from the Loan shall only be used as provided in para-
graph 3 of this Note, and in accordance with the provisions set out in paragraphs 4 to
9 (inclusive) of this Note.

11. To the extent that the Crown Agents, acting on behalf of the Government of
the United Kingdom, shall receive any funds under the terms of the letters in the form
of Appendix E (I), E (II) or E (III) to this Note the Crown Agents shall pay such funds
into the Account. If the Consultants or the relevant Contractor can within one month
of payment of the funds into the Account prove to the satisfaction of the Government
of the United Kingdom that the down-payment guarantee has been unfairly called, then
such funds shall on certification by the Government of the United Kingdom to the Crown
Agents be repaid to the Consultants or, as the case may be, to the relevant Contractor.

12. Unless the Government of the United Kingdom otherwise agree, payments into
the Account shall not be made after 30 September 1985.

13. If any monies that have been paid out of the Account are subsequently refunded
to AZFC, to GOFI or to the Government of Egypt either by the Consultants or Contractors
or by a Guarantor, the Government of Egypt shall pay the equivalent in sterling of such
sums into the Account.

14. Any sum remaining in the Account for a period of six months or longer shall
be remitted to the Government of the United Kingdom.

15. The Government of Egypt shall ensure the provision of such finance additional
to the Loan as may be needed to complete the project.

16. In the event that any of the UK goods and services to be provided under the
Consultants' Contract or the Commercial Contracts are not so provided, the Government
of the United Kingdom shall have the right to recover forthwith from the Government
of Egypt any sum paid out of the Loan in respect of the UK goods and services which
were not provided.

17. The Government of Egypt shall ensure that AZFC will meet their obligations
in respect of the project in a good and timely fashion and permit officers and other servants
or agents of the Government of the United Kingdom to visit the project sites for which
any part of the Loan is allocated and shall furnish such information as regards the project,
its progress and financing as they may require.

18. The Government of Egypt shall repay to the Government of the United Kingdom
in pounds sterling in London the total sum borrowed under the Loan. Sums equivalent
to the amounts refunded to the Government of Egypt in repayment of a loan or loans
made in accordance with the final sentence of paragraph 1 of this Note shall be repaid
forthwith to the Government of the United Kingdom, in addition to which the Govern-
ment of Egypt shall make such repayments as are necessary to ensure that the total amount
repaid to the Government of the United Kingdom not later than each of the following
dates is not less than the cumulative total of the amounts shown below as due on or before
that date.

Instalments
16 May 1990 and each succeeding 16 November and 16 May until 16 May 2007 £203,200
16 November 2007 ................................................ £202,600
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Notwithstanding these provisions, the Government of Egypt shall be free to repay at
any earlier time to the Government of the Uhited Kingdom in pounds sterling in London
any amount of the Loan that is outstanding.

19. The Government of Egypt shall inform the Government of the United Kingdom,
not less than three months before the first instalment becomes due under the provisions
of paragraph 18 of this Note, of the name and address of the agent in London through
whom repayments shall be made. At the same time a standing authority shall be issued
to the agent to make payments of the amounts in pounds sterling on the dates specified
in paragraph 18 of this Note, and a copy of the authority shall be sent to the Government
of the United Kingdom.

20. The Loan will not be used to meet the cost of any taxes, fees, import or customs
duties imposed directly or indirectly by the Government of Egypt on UK goods and
services.

21. Goods will be shipped and insured in accordance with normal commercial
competitive practice.

22. If the above proposals are acceptable to the Government of Egypt I have the
honour to propose that the Note and its Appendices, together with Your Excellency's
reply in that sense, shall constitute an Agreement between the Government of the United
Kingdom and the Government of Egypt which shall enter into force on the date of your
reply and shall be known as the United Kingdom/Egypt Loan (No. 1) 1982.

I avail myself of this opportunity to renew to Your Excellency the assurances of my
highest consideration.

M. S. WEIR

APPENDIX A

GOVERNMENT OF THE ARAB REPUBLIC OF EGYPT

The Crown Agents for Overseas Governments
and Administrations,

4 Millbank,
London, SWIP 3JD

Dear Sirs,

United Kingdom/Egypt Loan (No. 1) 1982

1. I confirm your appointment as agents of the Government of the Arab Republic of Egypt
(hereinafter called "the Government") in connection with the management in the United Kingdom
of the above mentioned Loan which is for a sum not exceeding seven million, three hundred and
fourteen thousand, six hundred pounds.

2. I have to ask you on behalf of the Government to open a Special Account in the name
of the Government to be described as United Kingdom/Egypt Loan (No. 1) 1982 Account (here-
inafter called "the Account").

3. Payments into the Account will be made from time to time by the Government of the United
Kingdom on receipt of requests in the form shown in Appendix B to the Exchange of Notes be-
tween the Government of the United Kingdom and the Government of Egypt dated ..........
(a copy of which is attached hereto) and which you are authorised to present on behalf of the
Government. The amount of the Loan to be drawn on any one occasion will be sufficient, together
with any balance which may be available in the Account, to cover the payments properly due from
the Loan in accordance with the Exchange of Notes. It is possible that, as a result of refunds

Vol. 1393, 1-23319



1985 United Nations - Treaty Series • Nations Unies - Recueil des Traitds 255

referred to in paragraphs 11 and 13 of the Exchange of Notes, payments into the Account may
also be made from other sources.

4. Payments from the Account are to be made only in respect of the amounts falling due
under the provisions of the Exchange of Notes and in the manner and subject to the conditions,
described in the Exchange of Notes.

5. You are to send to the Government at the end of each month a detailed statement showing
all debits and credits to the Account.

6. You are to send to the Government of the United Kingdom specimen signatures of the
Officers of the Crown Agents authorised to sign Requests for Drawing on behalf of the Government.

7. Your charges and commissions for acting as our agents in connection with the Loan shall
be chargeable to the Account.

8. A copy of this letter has been addressed to the Government of the United Kingdom.

Yours faithfully

APPENDIX B

UNITED KINGDOM/EGYPT LOAN (No. 1) 1982

REQUEST FOR DRAWING

From: Crown Agents for Overseas
Governments and Administrations,

4 Millbank,
London, SWl 3JD

DF No.

Dear Sirs,

Please pay the sum of .......... to the United Kingdom/Egypt Loan (No. 1) 1982 Account
at the Crown Agents.

This sum shall, on payment into the Account, constitute a drawing on the Loan. The balance
in hand is £ .....................................................................

For the Crown Agents on behalf of
the Government of the Arab Republic of Egypt

Funding approved ........... ODA

To: Finance Department
Overseas Development Administration
Foreign and Commonwealth Office
Eland House
Stag Place
London, SWlE 5DH
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APPENDIX C

Reqn No.:
ODA Acceptance No ..............

CONTRACT CERTIFICATE

(For CHEMICALS AND ALLIED PRODUCTS use alternative "Certificate" overleaf)

Particulars of Contract

1. Date of Contract ...................... 2. Contract No ....................
3. Description of goods or services to be supplied to the purchaser .....................

If a number of items are to be supplied, a detailed list should be appended to this certificate.
4. Total contract price payable by purchaser (state CIF, C&F or FOB) £ .................

If the goods are to be supplied the following sections must.be completed. If the contractor
is exporting agent only, the information requested should be obtained from manufacturer.

5. Estimated % of the FOB value of the goods not originating in the United Kingdom, but
purchased by the contractor directly from abroad, i.e. value of imported raw material or com-
ponents used in manufacture as a % of the total FOB value.
(a) % FO B value .............................................................
(b) Description of items and brief specifications ...................................

6. If any raw materials or components to be used for this contract originated from abroad, e.g.
copper, asbestos, cotton, wood pulp, etc., but have been or will be purchased in the United
Kingdom by the contractor specify:
(a) % FO B value .............................................................
(b) Description of items and brief specifications ...................................

If services are to be supplied, the following sections should also be completed.
7. State the estimated value of any work to be done or services performed in the purchaser's

country by:
(a) Your firm (site engineer's charges, etc.) .......................................

(b) Local contractor ...........................................................
8. Qualifying remarks as necessary in respect of paragraphs 5, 6 or 7 above .............

9. I hereby declare that I am employed in the United Kingdom by the Contractor named below
and have the authority to sign this certificate. I hereby undertake that in performance of the
contract no goods or services which are not of United Kingdom origin will be supplied by
the Contractor other than those specified in paragraphs 5, 6, 7 and 8 above.

Signed ............................
Position held ............................

Name and Address of Contractor ............................

D ate ............................

NOTE: For the purpose of this declaration the United Kingdom includes the Channel Islands
and the Isle of Man.

Contractors should note that goods should not be manufactured until acceptance has been
notified.
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FOR OFFICIAL USE ONLY

Name or number of Project .............

Acceptance 
Payments

Amount Date
committed of entry Date Initials Dare Amount PA No. Initials

APPENDIX C (CHEMICALS)

CONTRACT CERTIFICATE
FOR CHEMICAL AND ALLIED PRODUCTS ONLY

R eqn N o.: .......................................................................
1. Date of contract ................................ Contract No . ................

Project Title (if appropriate) ....................................................
2. Description of Product(s) Price U.K. Tariff Is the product

to be supplied to Purchaser (£) Classification No. of U.K. origin?
(Note A) (Note B) (See Note C)

State Yes or No

Total (estimated) Contract Price payable by Purchaser in Sterling £ ......................
(Declaration) I hereby declare that I am employed in the United Kingdom by the Contractor
named below and have the authority to sign this certificate, and that the above information is correct.

Signed ........................
Position held ........................

Name and Address of Contractor ........................

D ate ........................
NOTES:
A. This form is only to be used for chemical and allied products, most of which are covered by

the appropriate sub-headings of Chapters 15, 25, 28-35 and 37-40 of the UK Tariff.
B. See:

(i) HM Customs and Excise Tariff, HMSO.
(ii) Classification of Chemicals in Brussels Nomenclature, HMSO.*

C. (i) A product is regarded as "UK origin" if made either wholly from indigenous UK materials
or according to the appropriate EEC qualifying process using imported materials wholly
or in part.

(ii) The EEC qualifying processes are set out in Appendix B, Section 1 of "EEC Preferences-
Rules of Origin", HM Customs and Excise, a copy of which is available for inspection
at the Crown Agents' Office FN4 Branch, St Nicholas House, St Nicholas Road, Sutton,
Surrey. Copies of the Rules may be obtained from any Customs House or office of a

• The "Classification of Chemicals in Brussels Nomenclature" is to be replaced at the end of 1981 by the "EEC
Eurorepertoire" which will give the revised recommended names for over 16,000 chemicals with their classification in the
EEC and UK Tariffs.
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Collector of Customs and Excise in the United Kingdom, or from HM Customs and Excise,
Kings Beam House, 31-41 Mark Lane, London, EC3R 7HE.

(iii) For the purposes of this declaration, all references to EEC origin in the above publication
must be taken to mean UK origin only.

(iv) If a qualifying process is not listed for the material in question, advice should be sought
from FN4 Branch, Crown Agents, St Nicholas House, St Nicholas Road, Sutton, Surrey,
SUl 1EL.

D. For the purpose of this declaration the UK includes the Channel Islands and the Isle of Man.

APPENDIX D

Crown Agents Reqn No.:

Supplies Contract Ref:

I hereby certify that:

(i) The payment referred to in the invoices listed below, which (or copies of which) accompany
this payment certificate, falls due and is due to be made in respect of Article ........ of
Contract No .......... between ...................... and .................... , in
respect of goods and services in accordance with the declaration in Appendix C.

C. Amount of (B) due D. Short description
under the UK/Egypt of goods, works and/

A. Invoice No. B. Value Loan (No. 1) 1982 or services

(ii) The following documents are, where applicable, also enclosed:
(a) Bills of lading ................................................................
(b) Freight accounts ..............................................................

(c) Insurance certificates ..........................................................

(d) Inspection certificates .........................................................

(e) Bank guarantee ...............................................................

(f) Price escalation calculations ....................................................

(g) GOFI's provisional acceptance certificate .........................................
(iii) I have the authority to sign this certificate on behalf of:

Signed ..........................
Position held ..........................

For and on behalf of ..........................

ae.......................
D ate ..........................
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APPENDIX E (I)

To: Morgan Grenfell & Co Limited,
23 Great Winchester Street,
London, EC2P 2AX (Dated)

Loan Agreement between Abu Zaabal Fertilizer & Chemical Company
and yourselves dated 10 May 1982 ("the Loan Agreement ")

Whereas pursuant to Clause 6.2 of the supply contract dated the lth day of February 1982
made between ourselves and Seltrust Engineering Limited you have given us a down payment
guarantee and notwithstanding we have previously instructed you by our letter dated ..........
1982 (a copy of which is attached) in the form of Appendix G (II) to the Loan Agreement that
all payments from time to time falling due to be made by you to us under the said downpayment
guarantee should be retained by you (to be dealt with in accordance with Clause 9.1 of the Loan
Agreement) we now further instruct you that all sums of money should be paid to the Crown
Agents for Overseas Governments and Administrations.

Yours faithfully For and on behalf of
The General Organization for Industrialization

APPENDIX E (II)

To: Morgan Grenfell & Co Limited,
23 Great Winchester Street,
London, EC2P 2AX (Dated)

(i) Loan Agreement between Abu Zaabal Fertilizer & Chemical Company and yourselves
dated 10 May 1982 ("the Loan Agreement").

(ii) Supply contract between ourselves and (The Contractor) dated the .... day of ......
198 ... ("the Supply Contract").

(iii) A guarantee to ourselves issued by (Name of Issuer of Guarantee) of (Address of Issuer
of Guarantee) ("the Guarantor Bank").

Whereas pursuant to Clause ..... of the supply contract the Guarantor Bank has given us a
downpayment guarantee and notwithstanding we have previously instructed you by our letter dated
.......... 198... (a copy of which is attached) in the form of Appendix G (I) to the Loan

Agreement that all payments from time to time falling due to be made by the Guarantor Bank
to us under the said downpayment guarantee should be retained by you (to be dealt with in
accordance with Clause 9.1 of the Loan Agreement) we now further instruct you that all sums
of money should be paid to the Crown Agents for Overseas Governments and Administrations.

Yours faithfully
For and on behalf of

• The General Organization for Industrialization
* The Abu Zaabal Fertilizer & Chemical Company

• Delete as appropriate.

APPENDIX E (III)

To: Issuer of a Guarantee in respect of a minor contract (as defined in the Commercial Loan Agree-
ment) and made pursuant to Paragraph 6 (III) of the United Kingdom/Egypt Loan (No. 1) 1982.

(Address) (Dated)

Agreement between the Government of the United Kingdom
and the Government of Egypt known as the United Kingdom/Egypt Loan (No. 1) 1982

Whereas pursuant to Clause ..... of the supply contract dated the ..... day of .....
198... made between ourselves and (The Contractor) ("The Contractor"), you have given us
your downpayment guarantee of the due fulfilment of and observance of the obligations of the
contractor under the said supply contract.
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We accordingly hereby irrevocably instruct you that all payments from time to time falling
due to be made by you to us under the said guarantee shall be paid to the Crown Agents for Over-
seas Governments and Administrations whose receipt shall be a good discharge to you, pro tanto,
of your obligations under the said guarantee.

For and on behalf of
• The General Organization for Industrialization

* The Abu Zaabal Fertilizer & Chemical Company

• Delete as appropriate.

II

The Minister of Investment and International Cooperation Affairs
of Egypt to Her Majesty's Ambassador at Cairo

MINISTRY OF INVESTMENT AND INTERNATIONAL COOPERATION
CAIRO

16 November 1982

Your Excellency,
I have the honour to acknowledge receipt of your Note of 16 November 1982 which

reads as follows:

[See note I]

I have the honour to confirm that the foregoing proposals are acceptable to the Govern-
ment of the Arab Republic of Egypt, and that your note and this reply constitute an agree-
ment between our two Governments in this matter which shall enter into force today
and shall be known as the United Kingdom/Egypt Loan (No. 1) 1982.

I avail myself of this opportunity to renew the assurance of my highest consideration.

WAGIH SHINDY
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[TRADUCTION - TRANSLATION]

ECHANGE DE NOTES CONSTITUANT UN ACCORD' ENTRE LE
GOUVERNEMENT DU ROYAUME-UNI DE GRANDE-BRETAGNE ET
D'IRLANDE DU NORD ET LE GOUVERNEMENT DE LA REPU-
BLIQUE ARABE D'tGYPTE CONCERNANT UN PRfET DU GOU-
VERNEMENT DU ROYAUME-UNI AU GOUVERNEMENT EGYPTIEN

I

L'Ambassadeur de Sa Majest au Caire au Ministre de l'investissement et
de la cooperation internationale d'Egypte

AMBASSADE BRITANNIQUE
LE CAIRE

Le 16 novembre 1982

Monsieur le Ministre,

1. J'ai l'honneur de porter A votre connaissance que le Gouvernement du Royaume-
Uni de Grande-Bretagne et d'Irlande du Nord (ci-apr~s d6nomm6 le Gouvernement
du Royaume-Uni -) se propose de placer A la disposition du Gouvernement de la
Rdpublique arabe d'Egypte (ci-apr~s d6nomm6 , le Gouvernement d'Egypte >>), au moyen
d'un pr~t, une somme ne d~passant pas 7 314 600 (sept millions trois cent quatorze mille
six cents) livres sterling (ci-apr~s d~nommd <, le pr&t ), devant 8tre affect6e de la fagon
suivante :

a) Pour l'achat de biens et services enti~renrient produits et fournis par le Royaume-Uni
(ci-apr~s d~nomm6s ,,biens et services du Royaume-Uni -) destin6s au projet
d'exploitation mini~re de phosphates de la Sabaeya occidentale, tel que d6crit dans
l'tude d'avril 1979 de la Seltrust Engineering Ltd. (ci-apr~s d6nomme - les Con-
sultants *) et du RPT Economic Studies Group, conform6ment au contrat en date du
11 f~vrier 1982 entre la General Organization for Industrialization (ci-apr~s d6nomm6e

GOFI ,) et les Consultants (ci-apr~s d6nomm6 - le Contrat des Consultants o) et
conform6ment A certains contrats commerciaux (ci-apr~s d6nomm6s - contrats com-
merciaux >,) pr6vus A l'annexe NO 6 du Contrat des Consultants, entre diverses
soci6t6s et fournisseurs du Royaume-Uni (ci-apr~s d6nomm6s v les Fournisseurs *)
et soit la GOFI ou Abu Zaabal Fertilizer and Chemical Company (ci-apr~s d6nomm6e
('AZFC *); ces contrats commerciaux 6tant susceptibles de b6n6ficier d'un finance-
ment conform6ment A l'Accord de pr~t en date du 10 mai 1982 au montant de
12 700 000 (douze millions sept cent mille) livres sterling (ci-apr~s d6nomm6

L'Accord de pr6t commercial -) entre Morgan Grenfell and Co. Limited (ci-apr~s
d6nomm6e , la Banque d'affaires v) et I'AZFC; et

b) Pour le paiement de certains frais et commissions payables aux agents de la Couronne
pour les gouvernements et administrations d'outre-mer (ci-apr~s d6nommds - les
Agents de la Couronne ,), ces frais et commissions ne devant pas d6passer la somme
de 14 600 (quatorze mille six cents) livres sterling.

I Entrd en vigueur le 16 novembre 1982, date de la note de rdponse, conformdment aux dispositions desdites notes.
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Le Gouvernement de I'Egypte avancera les fonds provenant du pr~t (A l'exception de
ceux qui seront affect6s conform6ment au sous-paragraphe b ci-dessus) A I'AZFC sur
une p6riode ne d6passant pas trois ans aux conditions qui seront convenues entre le
Gouvernement de l'Egypte et I'AZFC, ces conditions devant etre communiqu6es au
Gouvernement du Royaume-Uni dans les trois mois suivant le present 6change de notes.

2. Le Gouvernement du Royaume-Uni appliquera les dispositions et proc6dures
d6crites dans les paragraphes suivants de la pr6sente note pour tout ce qui concerne les
actes A accomplir par lui ou en son nom. Le Gouvernement 6gyptien adoptera lesdites
dispositions et proc6dures pour tout ce qui concerne les actes A accomplir par lui ou
en son nom.

3. Sous r6serve du paragraphe 10 de la pr6sente note, les tirages sur le pret pour
un montant total ne devant pas d6passer sept millions trois cent mille livres sterling seront
affect6s aux paiements des Consultants et des Fournisseurs, lesquels paiements seront
dus et payables comme suit :

i) Lors de l'entr6e en vigueur du pret (no 1)
Royaume-Uni/Egypte 1982 et lorsque les
conditions pr6vues A l'article 32 du
Contrat des consultants auront W
remplies (compte non tenu de toute obli-
gation pr6vue l'Accord de pret com-
mercial pr6voyant que le paiement faisant
l'objet du pr6sent sous-paragraphe ait 6t6
effectu6).

ii) A mesure que les paiements viennent A
6ch6ance conformdment aux articles 6.3,
6.4, 6.5, 6.6, 6.7 et 6.8 du Contrat des
Consultants.

iii) Lors de l'entr6e en vigueur des Contrats
commerciaux conform6ment aux termes
de ces derniers.

Acompte de 20 p. 100 du prix forfaitaire
prdvu au Contrat des Consultants.

Quarante-trois cent-vingti~mes (35.8333 %)
de chacun des paiements dus.

Acompte ne d6passant pas 20 p. 100 du
cofit total des biens et services du
Royaume-Uni suivi de quarante-trois
cent-vingti~mes (35.8333%) de chacun
des paiements dus pour la fourniture de
biens et services du Royaume-Uni.

4. Pour que la pr6sente note entre en vigueur, les conditions suivantes devront avoir
t6 remplies :

i) L'ouverture par le Gouvernement 6gyptien, par la voie d'une demande conforme
au module de l'Annexe A de la pr6sente note, d'un compte spdcial (ci-apr s ddnomm6

le Compte ,) aupr~s des Agents de la Couronne. Le compte sera tenu conform6ment
aux instructions contenues dans ladite demande.

ii) La remise par le Gouvernement 6gyptien au Gouvernement du Royaume-Uni,
d'une copie des instructions que le Gouvernement 6gyptien aura donn6es aux Agents
de la Couronne conform6ment aux dispositions du paragraphe 4 i de la pr6sente note.

iii) Les Agents de la Couronne, agissant au nom du Gouvernement 6gyptien, com-
muniqueront imm6diatement au Gouvernement du Royaume-Uni les noms des respon-
sables dfiment habilit6s A signer, au nom du Gouvernement 6gyptien, les demandes de
tirage sous la forme figurant A l'Annexe B de la pr6sente note; ils fourniront 6galement
en double exemplaire un sp6cimen de la signature de chaque responsable.
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iv) Les Agents de la Couronne, agissant au nom du Gouvernement 6gyptien,
obtiendront de la Banque d'affaires un certificat attestant que toutes les conditions pr6vues
A l'Accord de pret commercial pour les d6bours ont td remplies.

5. Les conditions suivantes devront avoir td remplies avant tout paiement prdvu
au Contrat des Consultants :

i) Un exemplaire du Contrat des Consultants aura td remis aux Agents de la
Couronne agissant au nom du Gouvernement 6gyptien.

ii) Le Gouvernement 6gyptien se sera assur6 qu'une lettre, sous la forme prdvue
A l'Annexe E (I) de la pr6sente note, aura 6t6 adress6e par la GOFI A la Banque d'affaires.

6. Les conditions suivantes devront avoir dtd remplies avant tout paiement pr6vu
A un Contrat commercial :

i) Les Agents de la Couronne, agissant au nom du Gouvernement dgyptien, se
muniront d'un exemplaire du Contrat commercial pertinent.

ii) Les Agents de la Couronne, agissant au nom du Gouvernement 6gyptien, se
muniront de deux copies d'un certificat de contrat sous ]a forme pr6vue A l'Annexe C
ou, suivant le cas, h l'Annexe C (Produits chimiques) de la pr6sente note.

iii) A ses frais, le Fournisseur remettra A IAZFC ou, selon le cas, A la GOFI, une
garantie bancaire pour couvrir toutes sommes qui, en vertu des termes du Contrat
commercial pertinent, doivent 8tre pay6es avant l'exp6dition des marchandises ou la
fourniture des services pour lesquels ces sommes constituent le paiement. Le Fournisseur
remettra aux Agents de la Couronne un exemplaire de la garantie ainsi que tous autres
documents que les Agents seront justifi6s A r6clamer.

iv) Le Gouvernement 6gyptien s'assurera qu'une lettre sous la forme pr6vue A
l'Annexe E (II) de la pr6sente note aura td exp~di6e par la GOFI ou I'AZFC, selon
le cas, A la Banque d'affaires relativement aux principaux contrats (tels que d6finis A
l'Accord de pret commercial); il s'assurera dgalement qu'une lettre sous la forme pr6vue
A l'Annexe E (III) de la pr6sente note aura 6t6 exp6dide par la GOFI ou I'AZFC, selon
le cas, A l'6metteur de la garantie donnde en vertu du paragraphe 6 iii) de la pr6sente
note relativement aux contrats mineurs (tels que d6finis A l'Accord de pret commercial).

v) Les Agents de la Couronne, agissant au nom du Gouvernement 6gyptien, auront
notifi6 le Consultant dans quelle mesure le Contrat commercial considdr6 remplit les
conditions requises pour que des versements puissent etre effectu6s A cette fin pour
prdlvement sur le pret.

7. Pour assurer le r~glement en sterling des frais et commissions payables au
Royaume-Uni aux Agents de la Couronne en r~glement de services rendus au Gouverne-
ment 6gyptien relativement au Prt, les Agents de la Couronne d6biteront le Compte
jusqu'A la limite de 14 600 (quatorze mille six cents) livres sterling et informeront le
Gouvernement 6gyptien des montants d6bit~s.

8. Dans la mesure ob les Agents de la Couronne, agissant au nom du Gouvernement
6gyptien, acceptent :
i) Une demande de paiement de la part des Consultants ou des Fournisseurs, conform6-

ment au paragraphe 3 de la pr6sente note; ou
ii) Le remboursement de frais encourus par le Gouvernement 6gyptien en vertu du

paragraphe 7 de la pr6sente note,
le Gouvernement du Royaume-Uni, ds que les Agents de la Couronne, agissant au nom
du Gouvernement 6gyptien, lui auront fait tenir une demande 6tablie selon le module
de l'Annexe B de la pr6sente note, sera tenu de virer au Compte les sommes en sterling
n6cessaires et chacun de ces virements constituera un tirage sur le Pret.
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9. Les pr6l~vements sur le Compte seront effectu6s sur reception par les Agents
de la Couronne d'un certificat de paiement du Royaume-Uni selon le module de
l'Annexe B de la pr6sente note, ainsi que de tous autres documents que les Agents de
la Couronne seront justifies A r~clamer.

10. Sauf si le Gouvernement du Royaume-Uni accepte qu'il en soit autrement et
uniquement dans la mesure qu'il aura fixde, les tirags sur le Pr~t ne peuvent 6tre utilis~s
que conform6ment aux conditions 6noncdes au paragraphe 3 de la pr~sente note ainsi
qu'aux dispositions des paragraphes 4 A 9 (inclusivement) de la pr6sente note.

11. Dans la mesure oil les Agents de la Couronne, agissant au nom du Gouvernement
du Royaume-Uni, regoivent des fonds en vertu de l'Annexe E (I), E (II) et E (III) de
la pr6sente note, ces Agents versent ces fonds au Compte. Si dans le mois qui suit le
versement des fonds au Compte les Consultants ou le Fournisseur int6ress6 peuvent
prouver, A la satisfaction du Gouvernement du Royaume-Uni, que la r6clamation de
l'acompte de garantie 6tait injustifide, ces fonds sont alors rembours6s aux Consultants
ou, selon le cas, au Fournisseur int6ress6, avec la certification du Gouvernement du
Royaume-Uni aux Agents de la Couronne.

12. Sauf si le Gouvernement du Royaume-Uni accepte qu'il en soit autrement, les
versements au Compte ne seront pas effectuds apr6s le 30 septembre 1985.

13. Si les sommes pr6lev6es sur le Compte sont par la suite rembours6es A I'AZFC,
/ la GOFI ou au Gouvernement 6gyptien soit par les Consultants, des Fournisseurs ou
un accrdditeur, le Gouvernement 6gyptien versera au Compte l'6quivalent en sterling.

14. Tout reliquat restant au Compte pendant une p6riode de six mois ou plus est
versd au Gouvernement du Royaume-Uni.

15. Le Gouvernement 6gyptien assure l'apport de capitaux qui peuvent atre
n6cessaires, en suppl6ment A ceux du Pret, pour compl6ter le projet.

16. Au cas oil des biens et services en provenance du Royaume-Uni devant &re livr6s
en vertu du Contrat des Consultants ou des Contrats commerciaux ne seraient pas fournis,
le Gouvernement du Royaume-Uni sera autoris6 A recouvrer imm6diatement du Gou-
vernement dgyptien toute somme provenant du Pret, utilis6e pour le paiement des biens
et services non livr6s.

17. Le Gouvernement dgyptien fera tout pour s'assurer que l'AZFC satisfasse en
temps opportun A ses obligations relatives au projet et permette aux fonctionnaires et
autres serviteurs ou agents du Gouvernement du Royaume-Uni de visiter les chantiers
pour lesquels toute portion du Pret est alloude, en leur fournissant toutes informations
dont ils pourraient avoir besoin concernant le projet, son degr6 d'avancement et son
financement.

18. Le Gouvernement 6gyptien remboursera au Gouvernement du Royaume-Uni,
en livres sterling i Londres, la somme totale empruntde au moyen du Pret. Les sommes
correspondant aux montants rembours6s au Gouvernement 6gyptien A titre de paiement
d'un ou des prets accord6s conform6ment A la deuxi~me phrase du premier paragraphe
de la pr6sente note seront imm6diatement rembours6es au Gouvernement du Royaume-
Uni; de plus, le Gouvernement 6gyptien effectuera les remboursements propres A assurer
que le montant total rembours6 au Gouvernement du Royaume-Uni pas plus tard qu'A
chacune des dates indiqu6es ci-dessous ne soit pas inf6rieur A la somme cumulative des
montants dus aux dates ou avant les dates indiqu6es ci-dessous.

Echgances
16 mai 1990 et le 16 novembre et le 16 mai de chacune des ann6es suivantes

jusqu'au 16 mai 2007 ............................................ £203 200
16 novembre 2007 ................................................ £202 600

Vol. 1393, 1-23319



1985 United Nations - Treaty Series * Nations Unies - Recueil des Traitis 265

Nonobstant ces dispositions, le Gouvernement dgyptien aura A toute date antdrieure la
facult6 de rembourser au Gouvernement du Royaume-Uni, en livres sterling A Londres,
toute fraction du Pr6t qui resterait due.

19. Au moins trois mois avant l'6ch~ance du premier versement prdvu conform6ment
aux dispositions du paragraphe 18 de la pr6sente note, le Gouvernement dgyptien
informera le Gouvernement du Royaume-Uni du nom et de l'adresse de l'agent londonien
par l'interm&liaire duquel les remboursements seront effectu6s. Simultan6ment, un ordre
permanent sera donn6 A l'agent d'effectuer le paiement des montants en livres sterling
aux dates indiqudes au paragraphe 18 de la pr6sente note; une copie de cet ordre devra
8tre transmise au Gouvernement du Royaume-Uni.

20. Le Pr6t ne sera pas utilisd pour le paiement de toutes taxes, imp6ts, droits de
douanes ou d'importation impos6s directement ou indirectement par le Gouvernement
dgyptien sur les biens et services du Royaume-Uni.

21. Les biens seront expddi6s et assur6s conformdment aux pratiques normales de
libre concurrence commerciale.

22. Si les propositions qui pr6c~dent rencontrent l'agrdment du Gouvernement
6gyptien, je propose que la prdsente note et ses Annexes ainsi que la r6ponse confirmative
de Votre Excellence constituent, entre le Gouvernement 6gyptien et le Gouvernement
du Royaume-Uni, un accord qui entrera en vigueur A la date de ladite r6ponse et que
cet Accord soit d6nomm6 Pr~t Royaume-Uni/Egypte (n0 1) 1982 ,.

Je saisis cette occasion, etc.

M. S. WEIR

ANNEXE A

GOUVERNEMENT DE LA RtPUBLIQUE ARABE D'iGYPTE

Destinataire : Agents de la Couronne pour les Gouvernements
et les administrations d'outre-mer,

4 Millbank,
Londres, SW1P 3JD

Messieurs,
Prdt Royaume-UnilEgypte (no 1) 1982

1. Je confirme votre d6signation en qualit6 d'Agents du Gouvernement dgyptien (ci-apr~s
ddnommd - le Gouvernement *) en ce qui concerne l'administration au Royaume-Uni du Pret
mentionn6 ci-dessus qui s'6l ve A un montant ne d6passant pas sept millions trois cent quatorze
mille six cents livres sterling.

2. Je vous prie de la part du Gouvernement de bien vouloir ouvrir au nom de celui-ci un
compte sp6cial intituI6 Compte du Pr6t Royaume-Uni/Egypte (n' 1) 1982 (ci-apr~s d6nommd . le
Compte w).

3. Le Compte sera alimentd de temps A autre par le Gouvernement du Royaume-Uni d~s
r6ception de demandes dtablies suivant le module de l'Annexe B de l'Echange de notes entre le
Gouvernement du Royaume-Uni et le Gouvernement dgyptien du ......... (dont vous trouverez
ci-joint une copie) et que vous etes autoris6s A pr6senter au nom du Gouvernement. Tout tirage
sur le Prt, de meme que tout solde existant au Compte, devront chaque fois suffire A couvrir
les paiements A r6gler A meme le Pret conform6ment A l'Echange de notes. I1 se peut que, par
suite de remboursements mentionnds aux paragraphes 11 et 13 de l'Echange de notes, des versements
provenant d'autres sources soient 6galement effectuds au Compte.
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4. Des pr~l~vements sur le Compte ne seront opdrds que lorsque des versements viendront
A dchdance en vertu des dispositions de l'Echange de notes et sous rdserve des modalitds et conditions
dcrites dans I'Echange de notes.

5. Vous adresserez au Gouvernement, A la fin de chaque mois, un relevd d~tailld du Compte
montrant les debits et les credits.

6. Vous adresserez au Gouvernement du Royaume-Uni des spcimens de la signature des
responsables des Agents de la Couronne autorisds A signer des demandes de tirage au nom du
Gouvernement.

7. Vos frais et commissions en tant qu'agents charges de l'administration de ce pr&t seront
portds au debit du Compte.

8. Copie de la pr~sente lettre a t6 adressde au Gouvernement du Royaume-Uni.

Veuillez agrder, etc.

ANNEXE B

PR-T ROYAUME-UNI/IGYPTE (no 1) 1982

DEMANDE DE TIRAGE

Expdditeur : Agents de la Couronne pour les Gouvernements
et les administrations d'outre-mer,

4 Millbank,
Londres, SW1 3JD

DF no

Messieurs,

Veuillez verser la somme de .......... livres sterling au Compte du Prpt Royaume-Uni/
Egypte (n° 1) 1982 ouvert aupr~s des Agents de la Couronne.

Lorsqu'elle sera versde au Compte, cette somme constituera un tirage sur le Pr~t. Le solde
actuellement disponible est de .......... livres sterling.

Pour les Agents de la Couronne agissant
au nom du Gouvernement de la Rdpublique arabe d'Egypte

Montant des fonds approuvds : ........... APD

Destinataire : Service financier,
Administration du ddveloppement outre-mer
Minist~re du Commonwealth et des Affaires Etrang~res
Eland House
Stag Place
Londres, SWlE 5DH
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ANNEXE C

Rdquisition :
Acceptation de I'APD

CERTIFICAT DE CONTRAT

(Pour les PRODUITS CHIMIQUES ET PRODUITS ASSIMILtS
utiliser I'autre module de certificat)

Ddtails du Contrat
1. Date du Contrat ................... 2. Numdro du Contrat ...................
3. Description des biens ou des services A fournir A l'acheteur .........................

Si plusieurs articles doivent etre fournis, une liste detaillde doit 8tre jointe au prdsent certificat.
4. Prix total A payer par l'acheteur [spdcifier CAF (codt, assurance, fret), C et F (coilt et fret)

ou FOB (franco A bord)] ........................................... livres sterling.
Si des biens doivent &trefournis, les sections suivantes doivent tre remplies. Si le fournisseur
est seulement un agent exportateur, le fabricant doit fournir les renseignements demand6s.

5. Pourcentage estimatif de la valeur FOB des biens qui ne proviennent pas du Royaume-Uni mais
que le fournisseur achte directement A l'dtranger, c'est-h-dire valeur des matires premieres
ou d'dlments import6s utilisds dans la fabrication en pourcentage de la valeur totale FOB.
a) Pourcentage de la valeur FOB ................................................
b) Description des articles et sp6cifications succinctes .............................

6. Si des matires premieres ou des 616ments utilisds sont d'origine trangre (par exemple, cuivre,
amiante, coton, pulpe de bois, etc.) mais ont W achetds au Royaume-Uni par le fournisseur
pour ce contrat :
a) Indiquez le pourcentage de la valeur FOB ......................................
b) Ddcrivez les articles et indiquez bri~vement leurs caractdristiques .................
Si des services doivent etre fournis, la section suivante doit 6galement etre remplie.

7. Indiquez la valeur estimative de tout travail t faire ou des services A fournir dans le pays de
l'acheteur par
a) Votre socidtd (honoraires des ing6nieurs chargds de l'amdnagement du terrain, etc.)

b) Le fournisseur local ........................................................
8. Remarques dventuelles concernant les paragraphes 5, 6 ou 7 ci-dessus ................
9. Je d6clare par la pr6sente queje suis employd au Royaume-Uni par le fournisseur dont le nom

est indiqu6 ci-apr~s et que je suis habilitd A signer le prdsent certificat. Je m'engage A ce que,
dans l'exdcution du contrat, le fournisseur ne foumisse aucun bien ni aucun service qui ne
soit d'origine britannique en dehors de ceux spdcifi~s aux paragraphes 5, 6, 7 et 8 ci-dessus.

Signature .................................
Q ualitd .................................

Nom et adresse du fournisseur .................................

D ate .................................

NOTE: Aux fins de la prdsente d6claration, le Royaume-Uni comprend les les Anglo-
Normandes et l'ile de Man.

Les fournisseurs doivent noter que les biens ne doivent pas etre manufactures tant que le
gouvernement du Royaume-Uni n 'aura pas notifie son acceptation.
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RtSERVI A L'ADMINISTRATION

Nom ou num6ro du Projet ...........

Versements

Montant
engagd Acceptations NI des

(en livres Date autorisations
sterling d 'enregistrement Date Paragraphes Date Montant de paiement Paraphes

£

ANNEXE C (PRODUITS CHIMIQUES)

R6quisition

CERTIFICAT DE CONTRAT VALABLE EXCLUSIVEMENT POUR LES
PROD UITS CHIMIQUES ET PROD UITS ASSIMILItS

1. Date du Contrat ................................ No du Contrat ................
Titre du projet (le cas 6chdant) .................................................

2. Description des produits Prix Num'ro de la position Le produit en question
d fournir 6 I'ocheteur (livres du tarif douanier du est-il d origine britannique?

(voir note A) sterling) Royaume-Uni (Voir note C) Ripondre
(voir note B) par . oui. ou par - non.

Prix total (estimatif) h payer par I'acheteur en livres sterling ............................

(Diclaration) Je declare par la prdsente queje suis employd au Royaume-Uni par le fournisseur
dont le nora est indiqud ci-apr~s, que je suis habilitd A signer le present certificat et que les
renseignements ci-dessus sont exacts.

Signature ......................
Q ualitd ......................

Nom et adresse du fournisseur ......................

D ate ......................

NOTES
A. La pr~sente formule ne doit tre utilisde que pour les produits chimiques et produits assimil~s

qui, pour la plupart, figurent aux sous-titres pertinents des chapitres 15, 25, 28 A 35 et 37
A 40 du Tarif douanier du Royaume-Uni.

B. Voir :

i) Her Majesty's Customs and Excise Tariff (Tarif douanier et rdpertoire des droits de
consommation du Royaume-Uni), H.M.S.O. (Imprimerie nationale britannique).

ii) Classification of Chemicals in Brussels Nomenclature (Position des produits chimiques
dans la nomenclature de Bruxelles), H.M.S.O.*

• A la fin de 1981, la * Classification of Chemicals in Brussels Nomenclature - sera remplac~e par -l'Eurordpertoire de
la CEE - comportant les nouvelles dgsignations de plus de 16 000 produits chimiques ainsi que leur classification dans les
tarifs douaniers de la CEE et du Royaume-Uni.
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C. i) Un produit est considdrd comme dtant d'origine britannique. s'il est fabriqu6 soit
enti~rement A partir de mati~res premieres provenant initialement du Royaume-Uni, soit
exclusivement ou partiellement A partir de mati~res importdes par l'un des proc~ds
confdrant l'origine de la Communautd dconomique europ~enne.

ii) Les procddds conf~rant l'origine de la CEE sont d~crits A l'Annexe B, section 1 de
-Prefdrences de la CEE - R6gles d'origine w, Her Majesty's Customs and Excise (Tarif
douanier et r6pertoire des droits de consommation du Royaume-Uni), qui peut etre consult6
au Bureau des Agents de la Couronne, FN4 Branch, St Nicholas House, St Nicholas Road,
Sutton, Surrey. Des exemplaires des R~gles sont disponibles au Bureau des douanes, ou
au bureau d'un percepteur des droits de douane et d'excise au Royaume-Uni, ou des Droits
et Excise de Sa Majestd, Kings Beam House, 31-41 Mark Lane, Londres, EC3R 7HE.

iii) Aux fins de la prdsente d~claration, toutes les r6f~rences A l'origine CEE figurant dans
la publication mentionne ci-dessus signifient origine britannique seulement.

iv) Si aucun proc~d confdrant l'origine n'est mentionn6 en regard de la mati~re en question,
il convient de consulter les Agents de la Couronne, FN4 Branch, St Nicholas House,
St Nicholas Road, Sutton, Surrey, SUI 1EL.

D. Aux fins de la pr~sente declaration, le Royaume-Uni comprend les iles Anglo-Normandes
et l'ile de Man.

ANNEXE D

No de requisition des Agents de la Couronne
Rdfdrence du Contrat de fournitures

Je certifie que :
i) Les paiements indiquds dans les factures 6num~r~es ci-apr~s, qui sont jointes (ou dont

les copies sont jointes) au present certificat de paiement, sont exigibles et doivent etre effectu~s
au titre de I'Article ........ du Contrat no . . . . . . . . .  passd entre .................
et .................. concernant des biens et services conform~ment A la d~claration figurant
A l'Annexe C.

A. Facture N B. Valeur C. Montant figurant B D. Brive description
dO en vertu du Prit des biens, travaux
Royaume-Uni/Egypte et services
(N- 1) 1982

ii) S'il y a lieu, les documents suivants doivent etre fournis :
a) Connaissem ents ...............................................................
b) N otes de transport .............................................................
c) Certificats d'assurance ..........................................................
d) Certificats d'inspection .........................................................
e) Caution bancaire ..............................................................
f) Calculs d'augmentation des prix .................................................
g) Certificat d'acceptation provisoire de la GOFI .....................................

iii) Je suis habilit6 A signer le present certificat au nom de :
Signature :...........................

Q ualit6 ..........................
Pour et au nom de ..........................

D ate : ..........................
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ANNEXE E (I)

Destinataire : Morgan Grenfell & Co. Limited,
23 Great Winchester Street,
Londres, EC2P 2AX (Date)

Accord de Pret entre Abu Zaabal Fertilizer & Chemical Company
et vous-mgmes dat6 du 10 mai 1982 (, I'Accord de Pret -)

Attendu que conform6ment A la Clause 6.2 du Contrat de fournitures en date du Ile jour de
f6vrier 1982 conclu entre nous-m~mes et la Seltrust Engineering Limited, vous nous avez fourni
une garantie d'acompte et quoique nous vous ayions prdc6demment donnd instruction par notre
lettre du .......... 1982 (dont copie est jointe) selon le module de l'Annexe G (II) de l'Accord
de Pr~t, pour que tous les paiements venant pdriodiquement A 6ch6ance et devant nous 6tre effectuds
par vous en vertu de ladite garantie soient retenus par vous (pour 8tre traitds conform6ment A
la Clause 9.1 de l'Accord de Pr~t), nous vous donnons maintenant instruction pour que toutes
les sommes d'argent soient versdes aux Agents de la Couronne pour les Gouvernements et
Administrations d'outre-mer.

Veuillez agrder, etc.
Pour et au nom de

The General Organization for Industrialization

ANNEXE E (II)

Destinataire : Morgan Grenfell & Co. Limited,
23 Great Winchester Street,
Londres, EC2P 2AX (Date)

i) Accord de Pr~t entre Abu Zaabal Fertilizer & Chemical Company et vous-memes du 10 mai
1982 (* l'Accord de Pret -).

ii) Contrat de fournitures entre nous-m~mes et (le Contracteur) du .... jour de ........
198 ... (. le Contrat de fournitures .).

iii) Garantie A nous-m~mes 6mise par (nom de l'6metteur de la garantie) de (adresse de
l'6metteur de la garantie) [- la Banque garante -].

Alors que conform6ment A la Clause ..... du Contrat de fournitures, la Banque garante
nous a fourni une garantie d'acompte et quoique nous vous ayions prc&ldemment donnd instruction
par notre lettre du .......... 198 . . (dont copie est jointe) selon le module de l'Annexe G (I)
de l'Accord de Pret, pour que tous les paiements venant p6riodiquement A 6chdance et devant
nous 8tre effectu6s par la Banque garante en vertu de ladite garantie soient retenus par vous (pour
etre trait6s conform6ment A la Clause 9.1 de l'Accord de Pret), nous vous donnons maintenant
instruction pour que toutes les sommes d'argent soient vers6es aux Agents de la Couronne pour
les Gouvernements et Administrations d'outre-mer.

Veuillez agr6er, etc.

Pour et au nom de
• The General Organization for Industrialization

• The Abu Zaabal Fertilizer & Chemical Company

Rayer les mentions inutiles.
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ANNEXE E (III)

Destinataire : Emetteur d'une garantie relative A un contrat mineur (tel que d~fini dans 'Accord
de Pret commercial) et conclu en vertu du paragraphe 6 (III) du Pret Royaume-
Uni/Egypte (N' 1) 1982.

(Adresse) (Date)

Accord entre le Gouvernement du Royaume-Uni et le Gouvernement
Ogyptien dgnommg Pr&t Royaume-Uni/Egypte (N 1) 1982

Etant donnd que conform6ment A la Clause ..... du Contrat de fourniture du ..... jour de
198 ... conclu entre nous-memes et (le Contracteur) [w le Contracteur ,], vous nous avez fourni
une garantie d'acompte pour la bonne ex6cution et l'observation des obligations du Contracteur
rdsultant dudit Contrat de fournitures, nous vous donnons par les pr6sentes, instruction irr6vocable
pour que tous les paiements venant pdriodiquement A dch6ance et devant nous etre effectuds par
vous en vertu de ladite garantie soient versds aux Agents de la Couronne pour les Gouvernements
et Administrations d'outre-mer dont le requ constituera une d6charge valable, pro tanto, de vos
obligations en vertu de ladite garantie.

Pour et au nom de
• The General Organization for Industrialization

* The Abu Zaabal Fertilizer & Chemical Company

• Rayer les mentions inutiles.

II

Le Ministre de l'investissement et de la cooperation internationale
d'Egypte 4 l'Administration de Sa MajestW au Caire

MINISTPHRE DE L'INVESTISSEMENT ET DE LA COOPIRATION INTERNATIONALE
LE CAIRE

Le 16 novembre 1982

Excellence,
J'ai l'honneur d'accuser rdception de votre note en date du 16 novembre 1982 ainsi

r~dig6e :

[Voir note I]

J'ai l'honneur de vous confirmer que les propositions qui pr6cmdent sont acceptables
au Gouvernement de la Rdpublique arabe d'Egypte et que votre note ainsi que cette
rdponse constituent un accord entre nos deux Gouvernements en cette mati~re qui entrera
en vigueur ce jour et qui sera d~nomm6w Pret Royaume-Uni/Egypte (no 1) 1982 0.

Je saisis cette occasion, etc.

WAGIH SHINDY
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No. 23320

UNITED KINGDOM OF GREAT BRITAIN
AND NORTHERN IRELAND

and
TRINIDAD AND TOBAGO

Convention for the avoidance of double taxation and the pre-
vention of fiscal evasion with respect to taxes on income.
Signed at Port of Spain on 31 December 1982

Authentic text: English.

Registered by the United Kingdom of Great Britain and Northern Ireland on
11 April 1985.

ROYAUME-UNI DE GRANDE-BRETAGNE
ET D'IRLANDE DU NORD

et
TRINTI-ET-TOBAGO

Convention tendant A eviter la double imposition et i pre'vemir
1'evasion fiscale en matiere d'imp6ts sur le revenu. Sign~e
a Port of Spain le 31 decembre 1982

Texte authentique : anglais.

Enregistrg par le Royaume-Uni de Grande-Bretagne et d'Irlande du Nord
le 11 avril 1985.

Vol. 1393, 1-23320



274 United Nations - Treaty Series • Nations Unies - Recueil des Traitks 1984

[TRADUCTION - TRANSLATION]

CONVENTION' BETWEEN THE
GOVERNMENT OF THE UNITED
KINGDOM OF GREAT BRITAIN
AND NORTHERN IRELAND
AND THE GOVERNMENT OF
THE REPUBLIC OF TRINIDAD
AND TOBAGO FOR THE AVOID-
ANCE OF DOUBLE TAXATION
AND THE PREVENTION OF FIS-
CAL EVASION WITH RESPECT
TO TAXES ON INCOME

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 Decem-
ber 1978.2

Came into force on 22 December 1983, the date of the
last of the notifications by which the Contracting Parties in-
formed each other of the completion of the required pro-
cedures, in accordance with article 28 (1).

2 For the text of the Agreement, see International Tax
Agreements, vol. IX, Supplement No. 42, No. 475 (United
Nations publication, Sales No. E.84.XVI.4).

CONVENTION' ENTRE LE GOU-
VERNEMENT DU ROYAUME-
UNI DE GRANDE-BRETAGNE ET
D'IRLANDE DU NORD ET LE
GOUVERNEMENT DE LA
RtPUBLIQUE DE TRINITt-ET-
TOBAGO TENDANT A EVITER
LA DOUBLE IMPOSITION ET A
PRtVENIR L' VASION FISCALE
EN MATIERE D'IMPOTS SUR LE
REVENU

Publication effectuee conformgment au
paragraphe 2 de 'article 12 du r~glement
de I'Assemblee g~n~rale desting a mettre
en application I'Article 102 de la Charte
des Nations Unies tel qu 'amendg en dernier
lieu par la rdsolution 33/141 A de I'Assem-
blge g~n~rale en date du 19 d~cembre
19782.

Entrde en vigueur le 22 d&embre 1983, date de la der-
nitre des notifications par lesquelles les Parties contractantes
se sont informees de l'accomplissement des procedures re-
quises, conformiment au paragraphe I de I'article 28.

2 Pour le texte de I'Accord, voir Recueil des Conventions
fiscales internationales, vol. IX, Suppl~ment nO 42, n* 475
(publication des Nations Unies, num~ro de vente F.84.XVI.4).
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No. 23321

UNITED KINGDOM OF GREAT BRITAIN
AND NORTHERN IRELAND

and
BRUNEI DARUSSALAM

Exchange of notes constituting an agreement concerning the
arrangements for a United Kingdom Force in Negara
Brunei Darussalam (with annex). Bandar Seri Begawan,
22 September 1983

Authentic texts: English and Malay.

Registered by the United Kingdom of Great Britain and Northern Ireland on
11 April 1985.
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EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT' BETWEEN
THE GOVERNMENT OF THE UNITED KINGDOM OF GREAT
BRITAIN AND NORTHERN IRELAND AND HIS HIGHNESS SIR
MUDA HASSANAL BOLKIAH SULTAN AND YANG DI-PERTUAN OF
NEGARA BRUNEI DARUSSALAM CONCERNING THE ARRANGE-
MENTS FOR A UNITED KINGDOM FORCE IN NEGARA BRUNEI
DARUSSALAM

The Minister of State for Foreign and Commonwealth Affairs to His Highness
Sir Muda Hassanal Bolkiah Sultan and Yang Di-Pertuan of Negara Brunei Darussalam

BRITISH HIGH COMMISSION
BANDAR SERI BEGAWAN, BRUNEI

22 September 1983

Your Highness

I have the honour to refer to the Treaty of Friendship and Co-operation between
Her Majesty the Queen of the United Kingdom of Great Britain and Northern Ireland
and His Highness Paduka Seri Baginda Sultan and Yang Di-Pertuan of Negara Brunei
Darussalam, concluded at Bandar Seri Begawan on 7 January 1979; 2 to the provisions
contained in the Exchange of Notes between the Government of the United Kingdom
and Your Highness effected the same day concerning the Continued Provision of
Assistance to the Armed Forces of Negara Brunei Darussalam by the United Kingdom
and Training Facilities in Negara Brunei Darussalam for the Armed Forces of the United
Kingdom; and to the discussions which have taken place between Your Highness and
Her Majesty's Government concerning assistance to the Armed Forces of Negara Brunei
Darussalam and the arrangements for a United Kingdom Force in Negara Brunei Darus-
salam. I have the honour to propose the following:

1. The Government of His Highness the Sultan and Yang Di-Pertuan of Negara
Brunei Darussalam shall permit the Armed Forces of the United Kingdom, its civilian
component and dependants and authorised Service organisations to be stationed or present
in Negara Brunei Darussalam upon such terms and conditions as are provided for in
the Annex to this Note, and as may be agreed between the two Governments.

2. Supplementary arrangements between the appropriate administrative authorities
of the two Governments may be made from time to time as required for the carrying
out of the purposes of this Agreement.

If the foregoing is acceptable to Your Highness, I have the honour to propose that
this Note and its Annex, together with Your Highness's reply to that effect, shall con-
stitute an Agreement between our two Governments in this matter which shall enter into
force on 1 January 1984.

1 Came into force by the exchange of notes, with effect from I January 1984, in accordance with the provisions of the
said notes.

2 United Nations, Treaty Series, vol. 1404, p. 233.
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Both this Note and the attached translation in the Malay language shall have equal
validity.

I avail myself of this opportunity to renew to Your Highness the assurance of my
highest consideration.

RICHARD LUCE

ANNEX

DEFINITIONS

1. For the purpose of this Annex:

(1) "British Forces in Negara Brunei Darussalam" means any contingent or detachment of
any naval, land or air forces of the United Kingdom when stationed or present in Negara Brunei
Darussalam with the consent of the Government of His Highness the Sultan and Yang Di-Pertuan
of Negara Brunei Darussalam but does not include loan personnel;

(2) "Civilian component" means the civilian personnel accompanying the British Forces
in Negara Brunei Darussalam who are employed by departments or authorities of the Government
of the United Kingdom which have functions relating to the Armed Forces of the United Kingdom
or by an authorised service organisation accompanying the British Forces in Negara Brunei
Darussalam and who are not nationals of, nor permanently resident in Negara Brunei Darussalam;

(3) Dependant" means:
(a) the spouse of a member of the British Forces in Negara Brunei Darussalam or civilian

component;

(b) any person wholly or mainly maintained by, or in the custody or charge of or who forms part
of the family of, such member;

(c) any other person (not being a national of or ordinarily resident in Negara Brunei Darussalam)
who is in domestic employment in the household of such member;
(4) "British Authorities" means the departments, authorities and organisations of the Govern-

ment of the United Kingdom having functions relating to the Armed Forces of the United Kingdom
or to defence matters (including authorities of the Armed Forces of the United Kingdom) and
persons authorised so to act for any of them;

(5) "United Kingdom Service Authorities" means the authorities of the United Kingdom
empowered by the law of the United Kingdom to exercise command or jurisdiction over the British
Forces in Negara Brunei Darussalam, civilian component and dependants;

(6) "Authorised Service organisations" means organisations designated pursuant to para-
graph 3(2) of this Annex;

(7) "Loan personnel" means officers and other ranks for the time being provided by. the
United Kingdom to assist in the training and development of the Armed Forces of Negara Brunei
Darussalam pursuant to other arrangements between the two Governments;

(8) "Garrison Commander" means the Senior British Officer in command of the British
Forces in Negara Brunei Darussalam;

(9) "Service establishments" means land held or occupied by the British authorities for the
purposes of the British Forces in Negara Brunei Darussalam;

(10) "Service installations" means any building, structure or other work whether or not on
service establishments, occupied, used or constructed or adapted for use for the purpose of the
British Forces in Negara Brunei Darussalam.

COMMAND AND COMPOSITION

2. The British Forces in Negara Brunei Darussalam shall remain for all purposes under United
Kingdom command and control.
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3. (1) The numbers, ranks, and composition of the British Forces in Negara Brunei
Darussalam shall be determined by the Government of the United Kingdom in consultation with
the Government of His Highness the Sultan and Yang Di-Pertuan of Negara Brunei Darussalam
in the light of the purposes to be served by those forces.

(2) The British Forces in Negara Brunei Darussalam may be accompanied by a civilian
component and dependants and by such authorised service organisations operating under the general
direction of the British Forces in Negara Brunei Darussalam as are designated by the United
Kingdom Service Authorities as necessary for the welfare and recreational needs or military
requirements of the British Forces in Negara Brunei Darussalam.

UNIFORM AND ARMS

4. Members of the British Forces in Negara Brunei Darussalam may wear the uniform and
insignia of the United Kingdom Armed Forces or civilian clothes and may possess and carry arms
when authorised to do so by the United Kingdom Service Authorities.

LAND, ACCOMMODATION AND FACILITIES

5. (1) The Government of His Highness the Sultan and Yang Di-Pertuan of Negara Brunei
Darussalam shall without any liability for payment, rent or cost to the Government of the United
Kingdom make available for the British Forces in Negara Brunei Darussalam appropriate sites
in Negara Brunei Darussalam for the stationing of such Forces and shall make available appropriate
accommodation and facilities at such sites. The sites, accommodation and facilities in question
shall be agreed between the two Governments.

(2) Subject to the provisions of sub-paragraph (5) of this paragraph, land and premises at
present occupied by the British Forces in Negara Brunei Darussalam, or by authorised service
organisations, and training areas and other facilities at present used by the British Forces in Negara
Brunei Darussalam (in particular, those as described in Schedule I and attached maps), shall
continue to be so occupied or used for the duration of this Agreement.

(3) The Government of His Highness the Sultan and Yang Di-Pertuan of Negara Brunei
Darussalam shall continue to permit the British Forces in Negara Brunei Darussalam to undertake
training out of designated training areas subject to availability and in accordance with established
clearance procedures.

(4) The Government of His Highness the Sultan and Yang Di-Pertuan of Negara Brunei
Darussalam agrees to afford the Government of the United Kingdom an adequate opportunity to
comment before any development is authorised in the vicinity of service establishments and
installations that would hamper their operation or endanger their security.

(5) The United Kingdom Service Authorities shall notify the Government of His Highness
the Sultan and Yang Di-Pertuan of Negara Brunei Darussalam immediately any land, premises,
training areas or facilities referred to in sub-paragraphs (1) and (2) of this paragraph are no longer
required for their occupation or use and shall, as soon as practicable thereafter vacate or surrender
such land, premises, training areas or facilities.

(6) Upon the termination of the occupation of such land, premises, training areas or facilities
by the British Forces in Negara Brunei Darussalam, the Government of the United Kingdom shall
not be responsible for restoring such land or other immovable property to its original condition
nor for making any payment in lieu of restoration. Buildings and other immovable structures erected
by the British Forces in Negara Brunei Darussalam on such land shall be handed over to the
Government of His Highness the Sultan and Yang Di-Pertuan of Negara Brunei Darussalam as
they stand without compensation. Such land or training areas used for live firing shall not be
guaranteed free from live ordnance, but the Government of the United Kingdom will use its best
endeavours to secure such freedom from live ordnance.

(7) In the event of a site occupied by the British Forces in Negara Brunei Darussalam being
required by the Government of His Highness the Sultan and Yang Di-Pertuan of Negara Brunei
Darussalam and the site not being surplus to the requirements of the British Forces in Negara
Brunei Darussalam the Government of His Highness the Sultan and Yang Di-Pertuan of Negara
Brunei Darussalam shall provide a suitable alternative site and, at the cost of the Government
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of His Highness the Sultan and Yang Di-Pertuan of Negara Brunei Darussalam, provide facilities
similar to those reverting to the Government of His Highness the Sultan and Yang Di-Pertuan
of Negara Brunei Darussalam, as agreed between the two Governments.

6. (1) The British Forces in Negara Brunei Darussalam may take such measures as they
think necessary to ensure the security of service establishments and installations and of persons
and property in them and of United Kingdom official information.

(2) Outside service establishments and installations the Authorities of Negara Brunei
Darussalam shall take such measures as are necessary to ensure the security of members of the
British Forces in Negara Brunei Darussalam, their civilian component and dependants and their
property, and the security of United Kingdom property, including land, accommodation and facilities
used by the British Forces in Negara Brunei Darussalam or authorised service organisations, and
to ensure the security of United Kingdom official information.

(3) There shall be co-operation between the Authorities of Negara Brunei Darussalam and
the British Authorities in taking such steps as may from time to time be necessary to ensure the
security of sites, accommodations and facilities used by the British Forces in Negara Brunei
Darussalam, authorised service organisations and British personnel and their property.

MOVABLE PROPERTY

7. Title to any property of the British Authorities brought into Negara Brunei Darussalam
by or on behalf of the Government of the United Kingdom shall remain in the Government of
the United Kingdom or other owner thereof. Such property, including official papers, shall be
exempt from inspection, search and seizure and such property may be freely removed from Negara
Brunei Darussalam.

EXEMPTIONS FOR FORCES, VESSELS, AIRCRAFT AND VEHICLES

8. (1) The Government of His Highness the Sultan and Yang Di-Pertuan of Negara Brunei
Darussalam shall grant to the British Forces in Negara Brunei Darussalam, and their vessels,
aircraft and vehicles, freedom of movement in and over the territory and the territorial waters
of Negara Brunei Darussalam. Such vessels may enter and use harbour and port facilities in
accordance with normal international practice and port regulations. The movement in or over
Negara Brunei Darussalam and the territorial waters of Negara Brunei Darussalam of such vessels,
vehicles and aircraft belonging to, hired or chartered by the British Authorities shall be free of
compulsory pilotage, harbour charges, and all dues or tolls except charges for specific services
rendered at the request of the British Authorities. The Government of the United Kingdom
undertakes to give to the Government of His Highness the Sultan and Yang Di-Pertuan of Negara
Brunei Darussalam as much notice as possible of any projected movement in or out of the country
of men or equipment which by reason of their numbers or nature might give concern to the
Government of His Highness the Sultan and Yang Di-Pertuan of Negara Brunei Darussalam. A
regular return of the strength of men, major weapons and vehicles and aircraft of the British Forces
in Negara Brunei Darussalam shall be made by the Government of the United Kingdom to the
Government of His Highness the Sultan and Yaig Di-Pertuan of Negara Brunei Darussalam.

(2) Vessels, vehicles and aircraft which are the property of the British Authorities or authorised
service organisations shall be exempt from any form of registration, licensing, compulsory testing
or taxation in respect of their use. Vehicles, vessels and aircraft which are the property of the
British Authorities shall also be exempt from any form of compulsory insurance. For the purpose
of this sub-paragraph a vessel or aircraft on hire or charter to the British Authorities and for the
period of such hire or charter exclusively in their service shall be treated as being the property
of the British Authorities.

(3) The Government of the United Kingdom shall have the right for military aircraft of the
United Kingdom as well as aircraft hired or chartered by the British Authorities to use Brunei
International Airport, including any facilities on or connected with the airfield, free of charge,
with due regard to requirements of civil aviation at that airport.

TELECOMMUNICATIONS

9. (1) Subject to the prior concurrence of the Government of His Highness the Sultan and
Yang Di-Pertuan of Negara Brunei Darussalam, the Government of the United Kingdom may
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use any radio frequencies, powers and band widths for radio services (including radar) in Negara
Brunei Darussalam which are necessary for the operation of the British Forces in Negara Brunei
Darussalam. All radio communications shall comply at all times with the provisions of the
International Telecommunications Convention.

(2) The Government of His Highness the Sultan and Yang Di-Pertuan of Negara Brunei
Darussalam shall permit the British Forces in Negara Brunei Darussalam to operate, on their own
facilities, a broadcasting service suitable for members of the British Forces in Negara Brunei
Darussalam, its civilian component and dependants.

POSTAL SERVICES

10. (1) The British Forces in Negara Brunei Darussalam may operate, without restriction,
by means of Forces Post Offices established within Negara Brunei Darussalam, full postal services
to, from and within Negara Brunei Darussalam, for the use of the British Forces in Negara Brunei
Darussalam, civilian component, dependants and authorised service organisations.

(2) All documents and articles, the property of the British Authorities, officially sealed and
carried by properly identified courier shall be exempt from Customs or other inspection.

LOCAL PURCHASES

11. Subject to any wishes expressed by the Government of His Highness the Sultan and Yang
Di-Pertuan of Negara Brunei Darussalam, the Government of the United Kingdom and their
contractors and authorised service organisations shall purchase locally goods and commodities
which they require for the ptrposes of this Agreement if they are available at a suitable price
and are of the standard required.

EMPLOYMENT OF LOCAL CIVILIANS

12. Subject to any wish expressed by the Government of His Highness the Sultan and Yang
Di-Pertuan of Negara Brunei Darussalam, the Government of the United Kingdom and their
contractors and authorised service organisations shall employ such local labour as they may require,
provided the labour is available and qualified to do the work. The pay and conditions of employment
of such labour shall conform to those obtaining in good employment in the district in which the
work is carried out, including those generally prevailing under Brunei law.

USE OF PUBLIC SERVICE FACILITIES

13. Subject to paragraph 8 of this Annex, whenever use is made by the British Forces in
Negara Brunei Darussalam, authorised service organisations, civilian component and dependants
of any public utilities, other services and facilities, airfields, ports, harbours, roads, highways,
railways, bridges, viaducts, canals, lakes, rivers and streams in Negara Brunei Darussalam, the
conditions in regard to the payment of dues or charges shall be comparable with those applicable
from time to time to the Armed Forces of Negara Brunei Darussalam.

OBSERVANCE OF THE LAW OF NEGARA BRUNEI DARUSSALAM

14. (1) It shall be the duty of the British Forces in Negara Brunei Darussalam, civilian
component, authorised service organisations and the members thereof and dependants to respect
the law of Negara Brunei Darussalam and to abstain from any activity inconsistent with the spirit
of this Agreement and, in particular, from any political activity in Negara Brunei Darussalam.
It is also the duty of the United Kingdom Service Authorities to take measures to acquaint all
personnel and civilians to whom this Agreement relates of the duty referred to in this sub-paragraph.

(2) The Garrison Commander and the Government of His Highness the Sultan and Yang
Di-Pertuan of Negara Brunei Darussalam shall collaborate in the enforcement in Negara Brunei
Darussalam of necessary health, quarantine and sanitation provisions.

JURISDICTION

15. (1) Subject to the provisions of this paragraph:

United Nations, Treaty Series, vol. 1209, p. 32.

Vol. 1393, 1-23321



1985 United Nations - Treaty Series • Nations Unies - Recueil des Trait~s 281

(a) The United Kingdom Service Authorities shall have the right to exercise within Negara
Brunei Darussalam or on board any ship or aircraft of Negara Brunei Darussalam all criminal
and disciplinary jurisdiction conferred on them by the law of the United Kingdom over members
of the British Forces in Negara Brunei Darussalam, their civilian component and dependants.

(b) The Authorities of Negara Brunei Darussalam shall have jurisdiction over members of
the British Forces in Negara Brunei Darussalam and civilian component and dependants in respect
of offences committed in Negara Brunei Darussalam and punishable by the law of Negara Brunei
Darussalam.

(2) Where both the Authorities of Negara Brunei Darussalam and the United Kingdom Service
Authorities have the right to exercise jurisdiction, the United Kingdom Service Authorities shall
have the primary right to exercise jurisdiction if
(a) the offence is an offence against the property or security of the United Kingdom or against

the property or person of another member of the British Forces in Negara Brunei Darussalam
or civilian component or a dependant, or

(b) the offence arises out of an act or omission done in the course of official duty.
In any other case the Authorities of Negara Brunei Darussalam shall have the primary right to
exercise jurisdiction. The authorities of the State having the primary right shall give sympathetic
consideration to a request from the authorities of the other State for a waiver of its right in cases
where that other State considers such waiver to be of particular importance or in cases of minor
offences where the Authorities of Negara Brunei Darussalam have the primary right but where
the United Kingdom Service Authorities can impose a suitable punishment by disciplinary action
without recourse to a court. If the State having the primary right does not exercise jurisdiction,
it shall notify the authorities of the other State as soon as possible.

(3) (a) The Authorities of Negara Brunei Darussalam and the United Kingdom Service
Authorities shall assist each other in the arrest of members of the British Forces in Negara Brunei
Darussalam or its civilian component or dependants in the territory of Negara Brunei Darussalam
for the purpose of handing them over to the authority which is to exercise jurisdiction in accordance
with the above provisions.

(b) The Authorities of Negara Brunei Darussalam shall notify the Garrison Commander
promptly of the arrest of any member of the British Forces in Negara Brunei Darussalam or civilian
component or a dependant.

(c) If the Authorities of Negara Brunei Darussalam are to exercise jurisdiction over a member
of the British Forces in Negara Brunei Darussalam or civilian component or a dependant, the
United Kingdom Service Authorities shall have the right to take custody of him until he is brought
to trial by the Authorities of Negara Brunei Darussalam; and the United Kingdom Service Authori-
ties shall present him to those Courts for investigatory proceedings and trial when required.

(4) (a) The Authorities of Negara Brunei Darussalam and the United Kingdom Service
Authorities shall assist each other in the investigation and obtaining of evidence in relation to
offences.

(b) The Authorities of Negara Brunei Darussalam and of the United Kingdom shall notify
each other of the disposition of all cases in which both the Authorities of Negara Brunei Darussalam
and the United Kingdom Service Authorities have the right to exercise jurisdiction.

(5) Where an accused has been tried in accordance with the provisions of this paragraph
by the United Kingdom Service Authorities or the Authorities of Negara Brunei Darussalam and
has been convicted or acquitted, which expression includes a charge being dismissed by the Garrison
Commander or other appropriate authority of the accused after investigation, he may not be tried
again for the same offence or in respect of the same circumstances within Negara Brunei Darussalam
by either the United Kingdom Service Authorities or the Authorities of Negara Brunei Darussalam.

This sub-paragraph shall not prevent the United Kingdom Service Authorities from trying
a member of the British Forces in Negara Brunei Darussalam for any violation of rules of discipline,
arising from an act or omission which constituted an offence for which he was tried by the
Authorities of Negara Brunei Darussalam.
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(6) Whenever a member of the British Forces in Negara Brunei Darussalam or civilian
component or a dependant is prosecuted under the jurisdiction of the Authorities of Negara Brunei
Darussalam he shall be entitled:

(a) to a prompt and speedy trial;

(b) to be informed a reasonable time in advance of trial of the specific charge or charges made
against him;

(c) to be confronted with the witnesses against him;

(d) to have compulsory process for obtaining witnesses in his favour, if they are within the juris-
diction of Negara Brunei Darussalam;

(e) to have legal representation of his own choice for his defence, or to have free or assisted legal
representation under the conditions prevailing for the time being in Negara Brunei Darussalam;

(I) if he considers it necessary, to have the services of a competent interpreter; and

(g) to communicate with a representative of the Government of the United Kingdom and to have
a representative of that Government present at his trial.

CLAIMS

16. (1) The Government of His Highness the Sultan and Yang Di-Pertuan of Negara Brunei
Darussalam and the Government of the United Kingdom each waive all their claims against the
other

(a) for damage (including loss of use) to property in Negara Brunei Darussalam belonging to,
hired or chartered by either of them if such damage was caused by an act or omission of a
member of the Armed Forces or other officer or servant of the other Party to this Agreement
and arose out of and in the course of his employment as such, or if such damage arose from
the use of any vehicle, vessel or aircraft belonging to, hired or chartered by the other Party
to this Agreement and being used for official purposes in Negara Brunei Darussalam;

(b) for injury or death suffered by a member of its Armed Forces while such member was engaged
in the performance of official duties.

(2) Claims (other than contractual claims) in respect of the acts or omissions of a member
of the British Forces in Negara Brunei Darussalam or civilian component or other officer or servant
of the Government of the United Kingdom and which arose out of and in the course of his
employment as such in Negara Brunei Darussalam other than claims waived by sub-paragraph (1)(a)
of this paragraph, shall be expeditiously investigated by the British Authorities and settled where
liability in accordance with the law of Negara Brunei Darussalam is established; provided that
if such a claim arises conjointly out of an act or omission of a member of the British Forces in
Negara Brunei Darussalam or civilian component or other officer or servant of the Government
of the United Kingdom and of an act or omission of a member of the armed services or other
officer or servant of the Government of His Highness the Sultan and Yang Di-Pertuan of Negara
Brunei Darussalam done in the course of their employment as such, the two Governments shall
after consultation share equally the cost of settling the claim including all expenses connected
therewith.

(3) A member of the British Forces in Negara Brunei Darussalam or civilian component
or other officer or servant of the Government of the United Kingdom shall be held indemnified
by the Government of the United Kingdom or the Government of His Highness the Sultan and
Yang Di-Pertuan of Negara Brunei Darussalam in terms of paragraph 16(2) in respect of a claim
to which this paragraph relates or which otherwise arises out of the performance of his official duty.

(4) A member of the British Forces in Negara Brunei Darussalam shall not, in consequence
of any civil proceedings in Negara Brunei Darussalam, be taken out of service by any judgement
or order of a court of Negara Brunei Darussalam and execution of such judgement or order shall
not issue against his person, pay, arms, ammunition, equipment or clothing.

(5) In sub-paragraphs (2) and (3) of this paragraph "civilian component" shall not include
civilian personnel employed by an authorised service organisation.
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(6) The two Governments shall co-operate in the procurement of evidence for the examination
and disposal of claims in which they are concerned.

TAXATION

17. (1) The presence in Negara Brunei Darussalam of members of the British Forces or
civilian component shall not be regarded as constituting residence or domicile in Negara Brunei
Darussalam for the purpose of determining the incidence of income tax which depends on residence
or domicile.

(2) Members of the British Forces in Negara Brunei Darussalam and civilian component
shall be exempt from income tax by the Government of His Highness the Sultan and Yang Di-
Pertuan of Negara Brunei Darussalam on their pay, allowances and other emoluments and benefits
(whether in cash or in kind) paid to them as such members and shall also be exempt from any
other form of direct taxation.

(3) Authorised service organisations shall be exempt from taxation in Negara Brunei
Darussalam on any tangible moveable property the presence of which in Negara Brunei Darussalam
is due solely to their temporary presence there. This paragraph shall apply to taxation on such
property whether levied in respect of its ownership, possession, use or otherwise.

(4) Authorised service organisations shall be exempt in Negara Brunei Darussalam from
taxes on income and profits and shall not be liable to the laws of Negara Brunei Darussalam
governing the constitution, management, conduct and taxation of companies or other organisations
as such.

18. The British Authorities, authorised service organisations and members of the British Forces
in Negara Brunei Darussalam and civilian component shall not be required to make national
insurance contributions or similar payments under the law of Negara Brunei Darussalam except
in respect of persons ordinarily resident in Negara Brunei Darussalam in their employment.

IMPORTS AND EXPORTS

19. (1) Save as expressly provided to the contrary in this Annex, members of the British
Forces in Negara Brunei Darussalam, the civilian component, and dependants shall be subject
to the laws and regulations administered by the Customs Authorities of Negara Brunei Darussalam.

(2) Headquarters, units and establishments of the British Forces in Negara Brunei Darussalam
and authorised service organisations may import free of duty without licence or other permit
equipment, material, vehicles, provisions, supplies and other goods required by them or required
for the personal use or consumption of members of those forces or civilian component or of
dependants.

(3) A member of the British Forces in Negara Brunei Darussalam or civilian component
may within six months of his first arrival or that of his spouse, whichever occurs later, import
household and personal effects free of duty; dependants may import their personal effects free
of duty within six months of arrival in Negara Brunei Darussalam; and a member of the British
Forces in Negara Brunei Darussalam or civilian component may within six months of his arrival
or that of his spouse import or purchase in Negara Brunei Darussalam free of duty a private motor
vehicle for his personal use and that of his dependants.

(4) Goods imported or purchased under this paragraph shall not be disposed of within Negara
Brunei Darussalam except to another person entitled to the like rights of import as are contained
in these arrangements without the prior permission of the Government of His Highness the Sultan
and Yang Di-Pertuan of Negara Brunei Darussalam. This permission will not normally be given
unless duty is paid on the value of the goods at the date of disposal. They may, however, be freely
exported without payment of duty.

(5) Headquarters, units and establishments of the British Forces in Negara Brunei Darussalam
and authorised service organisations, may purchase, without the payment of excise or like tax,
goods grown, produced or manufactured in Negara Brunei Darussalam.

(6) In this paragraph "duty" means customs duties, purchase tax, ad valorem registration
fees and all duties and taxes payable on importation or exportation, except any duty which is a
payment for services rendered.
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20. (1) Remittances between Negara Brunei Darussalam and the United Kingdom or Hong
Kong shall be freely permitted in respect of

(a) Funds derived by members of the British Forces in Negara Brunei Darussalam and civilian
component from service or employment in connection with their official duties whether as
members of the British Forces in Negara Brunei Darussalam or civilian component;

(b) Official funds of the British Forces in Negara Brunei Darussalam and authorised service
organisations; and

(c) Funds derived by members of the British Forces in Negara Brunei Darussalam or civilian
component or dependants or by authorised service organisations from sources outside Negara
Brunei Darussalam.

(2) Remittances from Negara Brunei Darussalam to the United Kingdom or Hong Kong shall
be freely permitted in respect of funds derived from the proceeds of sale of personal effects,
furniture, motor vehicles and other property used by members of the British Forces in Negara
Brunei Darussalam or civilian component while serving in Negara Brunei Darussalam which are
disposed of in anticipation of departure from Negara Brunei Darussalam.

DRIVING LICENCES

21. The Authorities of Negara Brunei Darussalam shall accept as valid current United
Kingdom or International Driving Licences or service driving permits issued to members of
the British Forces in Negara Brunei Darussalam and civilian component, and current United
Kingdom or International Driving Licences issued to dependants or shall issue, without payment
or fee on production of such licences or permits, licences valid in Negara Brunei Darussalam
without test.

ENTRY AND EXIT

22. Subject to compliance with the immigration formalities established by Negara Brunei
Darussalam, and provided they are in possession of official identity cards or other documents
of identity normally issued to them, members of a British Force shall be exempt from passport
and visa regulations and immigration requirements on entering or leaving the territory of Negara
Brunei Darussalam. They shall also be exempt from the regulations of Negara Brunei Darussa-
lam on the registration and control of aliens, but shall not be considered as acquiring any right
to permanent residence or domicile in the territory of Negara Brunei Darussalam. Members
of a civilian component or dependants of such a force shall be similarly exempt provided they
are in possession of valid passports and subject to mutual arrangements between the two Govern-
ments in respect of the regulations of Negara Brunei Darussalam on the regulation and control
of aliens.

COMPULSORY SERVICE

23. Members of the British Forces in Negara Brunei Darussalam or civilian component or
dependants shall not be liable to any law enacted in Negara Brunei Darussalam relating tq liability
for compulsory service of any kind.
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SCHEDULE 1

Land, Premises, Training Areas and Facilities
Referred to in Paragraph 5(2) of this Annex

1. The following camps and facilities shall continue to be occupied and used by the British
Forces in Negara Brunei Darussalam:

Garrison headquarters-MEDECINA LINES
Battalion Camp -TUKER LINES

-NAAFI, Swimming Pool, Medical Centre, Signals Centre,
BFBS Building AAC Compound and Hangar

QGOs' Mess and WO Sgts' Mess
Gurkha Married Quarters
British Officers' Mess
British Officers' and Other Ranks' Married Quarters including children's schools
SITTANG camp

2. The following training areas shall continue to be gazetted for use by the British Forces
in Negara Brunei Darussalam, with allocation controlled by the Garrison Headquarters (see attached
map):

TUTONG Range
AREA A
AREA B
AREA C
AREA D
AREA D (Labi)

3. Non Gazetted Areas. The British Forces in Negara Brunei Darussalam shall continue to
have the right of access to other training areas (including Binturan range) in accordance with the
prescribed bidding procedures through the Brunei Controlling Headquarters.
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This map is not considered by either Government as an authority on the delimitation
of international boundaries.
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[MALAY TEXT OF NOTE I - TEXTE MALAIS DE LA NOTE I]

Duli Yang Maha Mulia
Dengan penoh hormat dan ta'zim hamba Duli Tuan Patek merujok Perjanjian

Persahabatan dan Kerjasama di-antara Duli Yang Maha Mulia Paduka Seri Baginda
Queen bagi United Kingdom of Great Britain dan Northern Ireland dengan Kebawah
Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-Pertuan Negara Brunei
Darussalam, yang telah di-persetujui di-Bandar Seri Begawan pada 7 Januari 1979;
terhadap sharat2 yang terkandong dalam Pertukaran Nota2 di-antara Kerajaan United
Kingdom dengan Duli Tuan Patek yang telah di-kuatkuasakan pada hari yang sama
mengenai dengan Hal Mengadakan Bantuan Yang Berterusan kapada Angkatan2 Ber-
senjata Negara Brunei Darussalam oleh United Kingdom dan Kemudahan2 Latehan di-
Negara Brunei Darussalam bagi Angkatan2 Bersenjata United Kingdom dan terhadap
perbinchangan2 yang telah di-adakan di-antara Duli Tuan Patek dengan Kerajaan Baginda
Queen mengenai dengan bantuan kapada Angkatan2 Bersenjata Negara Brunei Darussa-
lam dan susunan bagi suatu Angkatan Tentera United Kingdom di-Negara Brunei Da-
russalam. Hamba Duli Tuan Patek dengan penoh hormat dan ta'zim menchadangkan
yang berikut:

1. Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang
Di-Pertuan Negara Brunei Darussalam akan membenarkan Angkatan2 Bersenjata United
Kingdom, bahagian awam-nya serta tanggongan2 dan pertubohan tentera yang di-
benarkan untok di-tempatkan atau berada di-Negara Brunei Darussalam mengikut sharat2
dan ketentuan2 yang tertentu sebagaimana yang di-persharatkan di-dalam Lampiran
kapada Nota ini, dan sebagaimana yang boleh di-persetujui di-antara kedua2 Kerajaan itu.

2. Susunan2 tambahan di-antara pehak2 berkuasa pentadbiran yang berkenaan dari
kedua2 Kerajaan itu boleh di-buat dari masa ka-semasa sebagaimana yang di-kehendaki
bagi menjalankan maksud Perjanjian ini.

Jika perkara2 yang tersebut di-atas di-perkenankan oleh Kebawah Duli Tuan Patek,
maka hamba Duli Tuan Patek dengan penoh hormat dan ta'zim menchadangkan supaya
Nota ini dan Lampiran-nya, bersama2 dengan jawapan Kebawah Duli Tun Patek pada
mempersetujui-nya hendak-lah menjadi satu Perjanjian di-antara kedua2 Kerajaan kita
dalam perkara ini yang akan di-kuatkuasakan pada I Januari 1984.

Kedua Nota ini dan terjemahan-nya dalam bahasa Melayu yang di-sertakan bersama
ini hendak-lah sama2 sah di-pakai.

Hamba Duli Tuan Patek mengambil kesempatan ini untok membaharui kapada
Kebawah Duli Tuan Patek pengakuan terhadap penghormatan Hamba Duli Tuan Patek
yang setinggi2-nya.

RICHARD LUCE

LAMPIRAN

TAFSIRAN2

1. Bagi maksud Lampiran ini:
(1) "Angkatan2 Tentera British di-Negara Brunei Darussalam" bererti mana2 kontingen,

atau detachment dari mana2 angkatan2 laut, darat atau udara United Kingdom apabila di-tempatkan
atau berada di-dalam Negara Brunei Darussalam dengan persetujuan Kerajaan Kebawah Duli
Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-Pertuan Negara Brunei Darussalam
tetapi tidak termasok Kakitangan Yang Di-pinjam;

(2) "Bahagian awam" bererti kakitangan awam yang menyertai Angkatan2 Tentera British
di-Negara Brunei Darussalam yang di-ambil bekerja oleh jabatan2 atau Pehak2 Berkuasa Kerajaan
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United Kingdom yang mempunyai tugas2 berkaitan dengan Angkatan2 Bersenjata United Kingdom
itu atau oleh sa-buah pertubohan tentera yang di-benarkan yang menyertai Angkatan2 Tentera
British di-Negara Brunei Darussalam dan yang bukan warganegara2 atau pun pendudok2 tetap
Negara Brunei Darussalam.

(3) "Tanggongan" bererti:
(a) isteri/suami bagi sa-saoring anggota Angkatan2 Tentera British di-Negara Brunei Darussalam

atau bahagian awam;

(b) mana2 orang yang pada keselurohan atau khusus-nya di-tanggong oleh, atau dalam jagaan
atau pemeliharaan atau yang menjadi bahagian keluarga bagi, anggota tersebut;

(c) mana2 orang lain (yang bukan-nya saorang warganegara atau pada kebiasaan-nya menjadi
pendudok Negara Brunei Darussalam) yang di-ambil bekerja untok rumah dalam rumah
anggota tersebut;

(4) "Pehak Berkuasa British" bererti jabatan2, Pehak2 Berkuasa dan pertubohan dari
Kerajaan United Kingdom yang mempunyai tugas2 berkaitan dengan Angkatan2 Bersenjata United
Kingdom itu atau terhadap perkara2 pertahanan (termasok Penhak2 Berkuasa dari Angkatan2
Bersenjata United Kingdom) dan orang2 yang di-benarkan untok bertindak sedemikian bagi
sebarang dari mereka.

(5) "Pehak2 Berkuasa Tentera United Kingdom" bererti Pehak2 Berkuasa United Kingdom
yang di-beri kuasa oleh undang2 United Kingdom untok menjalankan pemerentahan atau bidang
kuasa ka-atas Angkatan2 Tentera British di-Negara Brunei Darussalam, bahagian awam dan
tanggongan2;

(6) "Pertubohan2 Tentera Yang Di-benarkan" bererti pertubohan2 yang di-sebutkan menurut
perenggan 3(2) dari Lampiran ini;

(7) "kakitangan yang di-pinjam" bererti pegawai2 dan anggota2 yang berpangkat rendah
yang buat sementara waktu di-adakan oleh United Kingdom untok membantu dalam latehan dan
perkembangan Angkatan2 Bersenjata Negara Brunei Darussalam menurut susunan2 lain'di-antara
kedua2 Kerajaan itu;

(8) "Pemerentah Garrison" bererti Pegawai Kanan British yang memerentah Angkatan2
Tentera British di-Negara Brunei Darussalam;

(9) "Perkarangan2 tentera" bererti tanah yang di-miliki atau di-diami oleh Pehak2 Berkuasa
British bagi maksud2 Angkatan2 Tentera British di-Negara Brunei Darussalam;

(10) "Pemasangan2 tentera" bererti mana2 bangunan, binaan atau lain2 kerja samada atau
tidak berada di-atas perkarangan2 tentera, yang di-diami, di-gunakan atau di-bena atau di-sesuaikan
untok kegunaan bagi maksud Angkatan2 Tentera British di-Negara Brunei Darussalam.

PEMERENTAHAN DAN PENYUSUNAN

2. Angkatan2 Tentera British di-Negara Brunei Darussalam bagi segala maksud tetap berada
di-bawah pemerentahan dan kawalan United Kingdom.

3. (1) Bilangan2, pangkat2 dan penyusunan Angkatan2 Tentera British di-Negara Brunei
Darussalam hendak-lah di-tentukan oleh Karajaan United Kingdom sechara berunding dengan
Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-Pertuan
Negara Brunei Darussalam mengikut tujuan2 yang akan di-penohi oleh angkatan2 tentera itu.

(2) Angkatan2 Tentera British di-Negara Brunei Darussalam boleh di-iringi oleh suatu
bahagian awar dan tanggongan2 dan oleh pertubohan2 tentera tertentu yang di-benarkan yang
bergerak di-bawah arahan 'am Angkatan2 Tentera British di-Negara Brunei Darussalam seba-
gaimana yang di-tetapkan oleh Pehak2 Berkuasa Tentera United Kingdom sebagai perlu bagi
kebajikan dan kehendak2 kerehatan atau keperluan2 tentera Angkatan2 Tentera British di-Negara
Brunei Darussalam.

PAKAIAN SERAGAM DAN SENJATA2

4. Anggota2 Angkatan2 Tentera British di-Negara Brunei Darussalam boleh memakai
pakaian seragam dan lenchana Angkatan2 Bersenjata United Kingdom atau pakaian2 preman dan
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boleh memiliki dan membawa senjata2 apabila di-benarkan untok berbuat sedemikian oleh Pehak2
Berkuasa Tentera United Kingdom.

TANAH, TEMPAT TINGGAL DAN KEMUDAHAN2

5. (1) Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang
Di-Pertuan Negara Brunei Darussalam akan tanpa sebarang tanggongan bagi pembayaran, sewa
atau belanja oleh Kerajaan United Kingdom mengadakan babgi Angkatan2 Tentera British di-
Negara Brunei Darussalam tapak2 tanah yang sesuai di-Negara Brunei Darussalam bagi penempatan
Angkatan2 Tentera tersebut dan akan mengadakan tempat tinggal yang sesuai dan kemudahan2
di-tapak2 tanah tersebut. Tapak2 tanah, tempat tinggal dan kemudahan2 tersebut akan di-persetujui
di-antara kedua2 Kerajaan itu.

(2) Terta'alok kapada sharat dari perenggan kechil (5) dari perenggan ini, tanah dan
bangunan2 yang ketika ini di-diami oleh Angkatan2 Tentera British di-Negara Brunei Darussalam,
atau oleh pertubohan2 tentera yang di-benarkan, dan kawasan2 latehan dan lain2 kemudahan yang
ketika ini di-gunakan oleh Angatan2 Tentera British di-Negara Brunei Darussalam (khusus-nya,
yang di-sebutkan dalam Jadual I dan peta yang di-kembarkan), akan terus di-diami atau di-gunakan
sedemikian selama tempoh Perjanjian ini. Jika Kerajaan Kebawah Duli Yang Maha Mulia Paduka
Seri Baginda Sultan dan Yang Di-Pertuan Negara Brunei Darussalam menghendakki mana2
kawasan2 ini bagi keperluan-nya sendiri maka ia hendak-lah memberi notis yang menchukupi
dan hendak-lah mengadakan kemudahan2 yang serupa di-tempat yang lain.

(3) Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-
Pertuan Negara Brunei Darussalan akan terus membenarkan Angkatan2 Tentera British di-Negara
Brunei Darussalam untok mengadakan latehan dari kawasan2 latehan yang di-tetapkan terta'ajok
kapada ada-nya kawasan2 itu dan menurut chara2 mendapatkan kebenarn yang di-tentukan.

(4) Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-
Pertuan Negara Brunei Darussalam bersetuju untok memberi kapada Kerajaan United Kingdom
satu peluang yang menchukopi untok mengulas sebelum sebarang pembangunan di-benarkan di-
dalam kawasan yang berhampiran dengan perkarangan2 dan pemasangan2 tentara yang akan
menghalang pergerakan mereka atau membahayakan keselamatan mereka.

(5) Pehak2 Berkuasa Tentera United Kingdom hendak-lah memberitahu Kerajaan Kebawah
Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-Pertuan Negara Brunei Darussa-
lam dengan sertamerta tentang mana2 tanah, bangunan2, kawasan2 latehan atau kemudahan2 yang
di-sebutkan dalam perenggan kechil (1) dan (2) dari perenggan ini tidak lagi di-kehendaki bagi
kediaman atau kegunaan mereka dan hendak-lah, seberapa segera yang boleh selepas itu mengo-
songkan atau menyerahkan balek tanah, bangunan2, kawasan2 latehan atau kemudahan tersebut.

(6) Apabila berakhir-nya pendudokan tanah, bangunan2, kawasan2 latehan atau kemudahan2
tersebut oleh Angkatan2 Tentera British di-Negara Brunei Darussalam, maka Kerajaan United
Kingdom tidak akan bertanggong-jawab bagi memulehkan tanah tersebut atau lain2 harta yang
tidak bergerak kapada keadaan asal-nya atau pun untok membuat sebarang bayaran sebagai ganti
pemulehan. Bangunan2 dan benaan2 lain yang tidak bergerak yang di-bena oleh Angkatan2 Tentera
British di-Negara Brunei Darussalam di-atas tanah tersebut hendak-lah di-serahkan kapada Kerajaan
Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-Pertuan Negara Brunei
Darussalam sebagaimana ia-nya berada tanpa ganti-rugi. Tanah tersebut atau kawasan2 latehan
yang di-gunakan bagi menembak dengan menggunakan peluru2 hidup tidak akan di-jamin bebas
dari peluru2 hidup, tetapi Kerajaan United Kingdom akan menggunakan sedaya upaya-nya untok
menjamin kebebasan sademikian dari peluru2 hidup.

(7) Sekira-nya sesuatu tapak tanah yang di-diami oleh Angkatan2 Tentera British di-Negara
Brunei Darussalam di-kehendaki oleh Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri
Baginda Sultan dan Yang Di-Pertuan Negara Brunei Darussalam dan tapak tanah itu tidak
berlebehan dari keperluan2 Angkatan2 Tentera British di-Negara Brunei Darussalam maka
Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-Pertuan
Negara Brunei Darussalam hendak-lah mengadakan tapak tanah gantian yang sesuai dan, atas
perbelanjaan Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang
Di-Pertuan Negara Brunei Darussalam, mengadakan kemudahan2 yang serupa saperti yang di-
ambil balek oleh Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang
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Di-Pertuan Negara Brunei Darussalam, sebagaimana yang di-persetujui di-antara kedua2 Kera-
jaan itu.

6. (1) Angkatan2 Tentera British di-Negara Brunei Darussalam boleh mengambil iangkah2
tertentu sebagaimana yang mereka fikir perlu untok menjamin keselamatan perkarangan2 dan
pemasangan2 tentera dan terhadap orang2 dan harta-benda di-dalam-nya dan bagi keselamatan
penerangan rasmi United Kingdom.

(2) Selain dari perkarangan2 dan pemasangan2 tentera maka Pehak2 Berkuasa Negara Brunei
Darussalam hendak-lah mengambil langkah2 tertentu sebagaimana yang perlu untok menjamin
keselamatan anggota2 Angkatan2 Tentera British di-Negara Brunei Darussalam, bahagian awam
dan tanggonan2-nya dan harta-benda-nya, dan keselamatan harta-benda United Kingdom, termasok
tanah, tempat tinggal dan kemudahan2 yang di-gunakan oleh Angkatan2 Tentera British di-Negara
Brunei Darussalam atau pertubohan2 tentera yang di-benarkan, dan untok menjamin keselamatan
penerangan rasmi United Kingdom.

(3) Hendak-lah ada kerjasama di-antara Pehak2 Berkuasa Negara Brunei Darussalam dengan
Pehak2 Berkuasa British bagi mengambil langkah2 yang mungkin dari masa-ka-semasa perlu untok
menjamin keselamatan tapak2 tanah, tempat tinggal dan kemudahan2 yang di-gunakan oleh
Angkatan2 Tentera British di-Negara Brunei Darussalam, pertubohan2 tentera yang di-benarkan
dan kakitangan British dan harta-benda mereka.

HARTA-BENDA YANG BOLEH BERGERAK

7. Hak milek terhadap mana2 harta-benda Pehak2 Berkuasa British yang di-bawa masok
ka-Negara Brunei Darussalam oleh atau bagi pehak Kerajaan United Kingdom akan terus menjadi
milek Kerajaan United Kingdom atau lain2 tuan-punya harta-benda tersebut. Harta-benda tersebut,
termasok kertas2 rasmi, akan di-kechualikan dari pemereksaan, penggeledahan dan perampasan
dan harta-benda tersebut boleh dengan bebas-nya di-pindahkan dari Negara Brunei Darussalam.

PENGECHUALIAN2 BAGI KAPAL2, KAPALTERBANG DAN KENDERAAN2 ANGKATAN2 TENTERA

8. (1) Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-
Pertuan Negara Brunei Darussalam akan memberi kapada Angkatan2 Tentera British di-Negara
Brunei Darussalam, dan kapal2, kapalterbang2 dan kenderaan2 mereka, kebebasan bergerak di-
dalam dan di-atas wilayah dan perayeran2 Negara Brunei Darussalam. Kapal2 tersebut boleh
memasoki dan menggunakan pelabohan dan kemudahan2 pelabohan menurut amalan antarabangsa
yang biasa dan peratoran2 pelabohan. Pergerakan ka-dalam atau di-atas wilayah Negara Brunei
Darussalam dan perayeran2 wilayah Negara Brunei Darussalam oleh kapal2, kenderaan2 dan
kapalterbang2 tersebut yang di-miliki oleh, di-sewa atau di-chatar oleh Pehak2 Berkuasa British
hendak-lah bebas dari sharat yang mengkehendaki saorang jurumudi (pilot), bayaran2 pelabohan,
dan segala bayaran atau tol2 kechuali bayaran2 bagi perkhidmatan2 tertentu yang di-berikan atas
permintaan Pehak2 Berkuasa British. Kerajaan United Kingdom berjanji akan memberi kapada
Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-Pertuan Negara
Brunei Darussalam notis seberapa lama yang boleh terhadap sesuatu pergerakan kedalam dan keluar
negeri yang di-chadangkan berhubong dengan kakitangan atau alat2 kelengkapan yang mana sebab
bilangan dan keadaan-nya boleh mendatangkan kebimbangkan kapada Kerajaan Kebawah Duli
Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-Pertuan Negara Brunei Darussalam.
Satu senarai mengenai dengan bilangan anggota2, senjata2 besar dan kenderaan2 dan kapalterbag2
tentera British yang berada di-Negara Brunei Darussalamn hendak-lah di-berikan sechara berterusan
kapada Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-Pertuan
Negara Brunei Darussalam oleh Kerajaan United Kingdom.

(2) Kapal2, kenderaan2 dan kapalterbang2 yang di-punyai oleh Pehak Berkuasa British atau
pertubohan2 tentera yang di-benarkan hendak-lah di-kechualikan dari sebarang bentok pendaftaran,
pelesenan, pengujian yang wajib atau chukai mengenai penggunaan-nya. Kenderaan2, kapal2 dan
kapalterbang2 yang di-punyai oleh Pehak2 Berkuasa British hendak-lah juga di-kechualikan dari
sebarang bentok insuran yang wajib. Bagi maksud perenggan kechil ini sa-sabuah kapal atau
kapalterbang yang di-sewa atau di-chatar oleh Pehak2 Berkuasa British dan semasa tempoh
penyewaan atau chatar di-gunakan khusus-nya untok perkhidmatan mereka hendak-lah di-sifatkan
sebagai kepunyaan Pehak2 Berkuasa British.
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(3) Kerajaan United Kingdom akan mempunyai hak bagi kapalterbang2 tentera United
Kingdom danjuga kapalterbang2 yang di-sewa atau di-chatar oleh Pehak2 Berkuasa British untok
menggunakan Lapangan Terbang Antarabangsa Negara Brunei Darussalam termasok sebarang
kemudahan2 di-atas atau yang berkaitan dengan lapangan terbang itu, tanpa bayaran, dengan
memikirkan keperlaun2 penerbangan awam di-lapangan terbang itu.

TALIKOM

9. (1) Terta'alok kapada persetujuan yang terlebeh dahulu dari Kerajaan Kebawah Duli Yang
Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-Pertuan Negara Brunei Darussalam, Kerajaan
United Kingdom boleh menggunakan sebarang "frequency radio", tenaga2 dan band-width2 bagi
perkhidmatan2 radio (termasok radar) di-Negara Brunei Darussalam yang perlu bagi pergerakan
Angkatan2 Tentera British di-Negara Brunei Darussalam. Semua perhubongan radio hendak-lah
pada setiap masa menurut sharat2 dari Konvenshen Talikom Antarabangsa.

(2) Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-
Pertuan Negara Brunei Darussalam akan membenarkan Angkatan2 Tentera British di-Negara Brunei
Darussalam untok mengendalikan, di-atas kemudahan2 mereka sendiri, suatu perkhidmatan
penyiaran yang sesuai bagi anggota2 Angkatan2 Tentera British di-Negara Brunei Darussalam,
bahagian awam dan tanggongan2-nya.

PERKHIDMATAN2 Pos

10. (1) Angkatan2 Tentera British di-Negara Brunei Darussalam boleh mengendalikan, tanpa
sekatan, dengan jalan Pejabat Pos Angkatan2 Tentera yang di-tubohkan di-dalam Negara Brunei
Darussalam, perkhidmatan2 pos yang sepenoh-nya kapada, dari dan di-dalam Negara Brunei
Darussalam, untok kegunaan Angkatan2 Tentera British di-Negara Brunei Darussalam, bahagian
awam, tanggongan2 dan pertubohan2 tentera yang di-benarkan.

(2) Semua dokumen dan barang2, kepunyaan Pehak2 Berkuasa British yang di-mentraikan
sechara rasmi dan di-bawa oleh pembawa yang dapat di-kenali dengan betul hendak-lah di-
kechualikan dari pemereksaan Kastam atau mana2 pemereksaan lain.

PEMBELIAN2 SA-TEMPAT

11. Tertaalok kapada mana2 hasrat yang di-nyatakan oleh Kerajaan Kebawah Duli Yang Maha
Mulia Peduka Seri Baginda Sultan dan Yang Di-Pertuan Negara Brunei Darussalam, maka Kerajaan
United Kingdom dan kontrektor2-nya dan pertobohan2 tentera yang di-benarkan hendak-lah
membeli barang2 dan dagangan2 sa-tempat yang mereka kehendaki bagi maksud Perjanjian ina
jika barang2 itu dapat di-perolehi dengan harga yang sesuai dan ada-lah mengikut darjah yang
di-kehendaki.

MENGGAJI ORANG2 AWAM SA-TEMPAT

12. Terta'alok kapada mana2 hasrat yang di-nyatakan oleh Kerajaan Kebawah Duli Yang Maha
Mulia Paduka Seri Baginda Sultan dan Yang Di-Pertuan Negara Brunei Darussalam, maka Kerajaan
United Kingdom dan kontrektor2-nya dan pertubohan2 tentera yang di-benarkan hendak-lah
menggaji buroh2 sa-tempat yang tertentu sebagaimana yang mereka mungkin perlukan, dengan
sharat buroh2 itu dapat di-perolehi dan berkalayakan untok membuat kerja itu. Gaji dan sharat2
penggajian buroh2 tersebut hendak-lah menurut gaji dan sharat2 yang terdapat dalam pekerjaan
yang baik di-dalam daerah di-mana kerja itu di-jalankan, termasok gaji dan sharat2 yang pada
'am-nya terdapat di-bawah undang2 Negara Brunei Darussalam.

PENGGUNAAN PERKHIDMATAN2 DAN KEMUDAHAN2 AWAM

13. Terta'alok kapada perenggan 8 dari Lampiran ini, di-mana sahaja penggunaan di-buat
oleh Angkatan2 Tentera British di-Negara Brunei Darussalam, pertubohan tentera yang di-benarkan,
bahagian awam dan tanggongan2 akan mana2 kemudahan2 awam, lain2 perkhidmatan dan
kemudahan, lapangan2 terbang, pelabohan2, jalan2, leboh2 raya, landasan2 keretapi, jembatan2,
jejambat2, terusan2, danau2, sungai2 dan anak2 sungai di-Negara Brunei Darussalam, maka sharat2
mengenai dengan pembayaran sewa atau bayaran2 hendak-lah sa-banding dengan yang di-kenakan
dari masa ka-semasa terhadap Angkatan2 Bersenjata Negara Brunei Darussalam.

Vol. 1393, 1-23321



294 United Nations - Treaty Series • Nations Unies - Recueil des Trait~s 1985

MEMATOHI UNDANG2 NEGARA BRUNEI DARUSSALAM

14. (1) Maka akan menjadi tugas Angkatan2 Tentera British di-Negara Brunei Darussalam,
bahagian awam, pertubohan2 tentera yang di-benarkan dan anggota2 Angkatan2 Tentera tersebut
dan tanggongan2 untok menghormati undang2 Negara Brunei Darussalam dan untok menjauhkan
diri dari sebarang kegiatan yang bertentangan dengan semangat Perjanjian ini dan khusus-nya,
dari sebarang kegiatan politik di-Negara Brunei Darussalam. Ada-lah juga menjadi tugas Pehak2
Berkuasa Tentera United Kingdom untok mengambil langkah2 bagi memperkenalkan kapada semua
kakitangan dan orang2 awam terhadap siapa Perjanjian ini di-kaitkan tentang tugas yang di-sebutkan
di-dalam perenggan kechil ini.

(2) Pemerentah Garrison dan Kerajaan Kebawah Duli Yang Maha Mulia Peduka Seri Baginda
Sultan dan Yang Di-Pertuan Negara Brunei Darussalam hendak-lah bekerjasama bagi menguat-
kuasakan di-Negara Brunei Darussalam sharat2 kesehatan, kerantina dan kebersehan yang perlu.

BIDANG KUASA

15. (1) Terta'alok kapada sharat2 perenggan ini:

(a) Pehak2 Berkuasa Tentera United Kingdom akan mempunyai hak untok menjalankan di-
dalam Negara Brunei Darussalam atau di-atas kapal atau kapalterbang negara Brunei Darussalam
semua bidang kuasa jenayah dan tata-tertib yang di-berikan ka-atas-nya oleh undang2 United
Kingdom terhadap anggota Angkatan2 Tentera British di-Negara Brunei Darussalam, bahagian
awam dan tanggongan-nya.

(b) Pehak2 Berkuasa Negara Brunei Darussalam akan mempunyai bidang kuasa ka-atas
anggota2 Angkatan2 Tentera British dan bahagian awam dan tanggongan2 mengenai dengan
kesalahan2 yang di-lakukan di-Negara Brunei Darussalam dan yang boleh di-hukum oleh undang2
Negara Brunei Darussalam.

(2) Jika kedua2 Pehak2 Berkuasa Negara Brunei Darussalam dan Pehak2 Berkuasa Tentera
United Kingdom mempunyai hak untok menjalankan bidang kuasa, maka Pehak2 Berkuasa Tentera
United Kingdom akan mempunyai hak utama untok menjalankan bidang kuasa jika-

(a) kesalahan itu ada-lah suatu kesalahan terhadap harta-benda atau keselamatan United Kingdom
atau terhadap harta-benda atau batang tuboh saorang anggota lain dari Angkatan2 Tentera
British di-Negara Brunei Darussalam atau bahagian awam atau saorang tanggongan, atau

(b) kesalahan itu terbit dari suatu perbuatan atau kealpaan yang di-lakukan dalam menjalankan
tugas rasmi.

Dalam sebarang perkara lain maka Pehak2 Berkuasa Negara Brunei Darussalam akan mempunyai
hak utama untok menjalankan bidang kuasa. Pehak2 Berkuasa Negara yang mempunyai hak utama
hendak-lah memberi pertimbangan yang seksama terhadap sesuatu permintaan daripada Pehak2
Berkuasa dari Negara yang lain bagi penepian hak-nya dalam perkara2 jika Negara lain itu
memikirkan yang penepian tersebut ada-lah amat penting atau dalam perkara2 kesalahan2 kechil
jika Pehak2 Berkuasa Negara Brunei Darussalam mempunyai hak utama tetapi Pehak2 Berkuasa
Tentera United Kingdom dapat mengenakan suatu hukuman yang sesuai dengan tindakan tata-
tertib tanpa membawa-nya kapada sa-buah mahkamah. Jika Negara yang mempunyai hak utama
itu tidak menjalankan bidang kuasa, maka ia-nya hendak-lah memberitahu Pehak2 Berkuasa Negara
yang lain itu dengan seberapa segera yang boleh.

(3) (a) Pehak2 Berkuasa Negara Brunei Darussalam dan Pehak2 Berkuasa Tentera United
Kingdom hendak-lah membantu satu dengan lain dalam menangkap anggota2 Angkatan2 Tentera
British di-Negara Brunei Darussalam atau bahagian awam-nya atau tanggongan2 di-dalam wilayah
Negara Brunei Darussalam bagi maksud menyerahkan mereka kapada pehak berkuasa yang akan
menjalankan bidang kuasa menurut sharat2 yang tersebut di-atas.

(b) Pehak2 Berkuasa Negara Brunei Darussalam hendak-lah memberitahu Pemerentah
Garrison dengan segera tentang penangkapan mana2 anggota Angkatan2 Tentera British di-Negara
Brunei Darussalam atau bahagian awam atau saorang tanggongan.
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(c) Jika Pehak2 Berkuasa Negara Brunei Darussalam hendak menjalankan bidang kuasa ka-
atas saorang anggota Angkatan2 Tentera British di-Negara Brunei Darussalam atau bahagian awar
atau saorang tanggongan, Pehak2 Berkuasa Tentera United Kingdom hendak-lah mempunyai hak
manjaga-nya sehingga dia di-hadapkan untok di-bicharakan oleh Pehak2 Berkuasa Negara Brunei
Darussalam; dan Pehak2 Berkuasa Tentera United Kingdom hendak-lah menghadapkan-nya ka-
Mahkamah2 itu bagi tindakan2 penyiasatan dan perbicharaan apabila di-kehendaki.

(4) (a) Pehak2 Berkuasa Negara Brunei Darussalam dan Pehak2 Berkuasa Tentera United
Kingdom hendak-lah membantu satu dengan lain dalam penyiasatan dan bagi memperolehi
keterangan berkaitan dengan kesalahan.

(b) Pehak2 Berkuasa Negara Brunei Darussalam dan United Kingdom hendak-lah memberi-
tahu satu dengan lain tentang keputusan semua perbicharaan dalam mana kedua Pehak2 Berkuasa
Negara Brunei Darussalam dan Pehak2 Berkuasa Tentera United Kingdom mempunyai hak untok
menjalankan bidang kuasa.

(5) Jika sa-saorang yang tertudoh telah di-bicharakan menurut sharat2 perenggan ini oleh
Pehak2 Berkuasa Tentera United Kingdom atau Pehak2 Berkuasa Negara Brunei Darussalam dan
telah di-dapati thabit kesalahan atau di-bebaskan, sebutan yang mana termasok-lah sesuatu tudohan
yang di-buang bichara oleh Pemerentah Garrison atau lain2 pehak berkuasa yang berkenaan
terhadap orang yang tertudoh selepas penyiasatan, maka dia tidak boleh di-bicharakan sekali lagi
terhadap tudohan yang sama atau terhadap keadaan2 yang sama di-dalam Negara Brunei
Darussalam oleh samada Pehak2 Berkuasa Tentera United Kingdom atau Pehak2 Berkuasa Negara
Brunei Darussalam.

Perenggan kechil ini tidak akan menchegah Pehak2 Berkuasa Tentera United Kingdom dari
membicharakan saorang anggota Angkatan2 Tentera British di-Negara Brunei Darussalam kerana
sebarang perlanggaran atoran2 tatatertib, yang timbol dari sesuatu perbuatan atau kealpaan yang
merupakan suatu kesalahan bagi yang mana dia telah di-bicharakan oleh Pekah2, Berkuasa Negara
Brunei Darussalam.

(6) Apakala saorang anggota Angkatan2 Tentera British di-Negara Brunei Darussalam atau
bahagian awam atau saorang di-dakwa di-bawah bidang kuasa Pehak2 Berkuasa Negara Brunei
Darussalam maka dia akan berhak:-

(a) untok di-bibcharakan dengan segera dan lekas;

(b) untok di-beritahu seberapa awal yang berpatutan sebelum perbicharaan tentang tudohan atau
tudohan2 yang jelas yang di-buat terhadap-nya;

(c) untok di-semukakan dengan saki2 yang menentang-nya;

(d) untok di-beri perkara wajib bagi memperolehi saksi2 yang dapat menolong-nya, jika mereka
itu berada dalam bidang kuasa Negara Brunei Darussalam.

(e) untok mendapatkan saorang peguam yang d-pilleh-nya sendiri bagi membela-nya, atau untok
mendapatkan peguam perchuma atau yang di-bantu menurut keadaan2 yang ada pada masa
itu di-Negara Brunei Darussalam;

(f) jika dia anggap perlu, untok mendapatkan perkhidmatan sa-orang jurubahasa yang layak; dan

(g) untok berutus dengan sa-orang wakil Kerajaan United Kingdom dan untok mendapatkan
saorang wakil dari Kerajaan itu hadzir di-perbicha-raan-nya.

TUNTUTAN2

16. (1) Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang
Di-Pertuan Negara Brunei Darussalam dan Kerajaan United Kingdom tiap2 satu menepikan segala
tuntutan2 mereka terhadap yang lain-

(a) bagi kerosakan (termasok kehilangan bagi penggunaan) terhadap harta-benda di-Negara Brunei
Darussalam yang di-punyai oleh, di-sewa atau di-chatar oleb salah satu dari mereka jika
kerosakan tersebut ada-lah di-sebabkan oleh suatu perbuatan atau kealpaan sa-saorang anggota
Angkatan2 Bersenjata atau lain2 pegawai atau pekerja Pehak yang lain kapada Perjanjian
ini dan terbit dari dan dalam menjalankan kerja-nya saperti sedemikian, atau jika kerosakan
tersebut terbit dari penggunaan mana2 kenderaan, kapal atau kapalterbang yang di-punyai
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oleh, di-sewa atau di-chatar oleh Pehak yang lain kapada Perjanjian ini dan di-gunakan bagi
maksud2 rasmi di-Negara Brunei Darussalam;

(b) bagi kechederaan atau kematian yang di-alami oleh sa-orang anggota Angkatan2 Bersenjata
semasa anggota tersebut sedang menjalankan tugas2 rasmi.
(2) Tuntutan2 (selain dari tuntutan2 yang berkontrek) mengenai dengan perbuatan2 atau

kealpaan sa-orang anggota Angkatan2 Tentera British di-Negara Brunei Darussalam atau bahagian
awam atau lain2 pegawai atau pekerja Kerajaan United Kingdom dan yang terbit dari dan semasa
menjalankan pekerjaan-nya sebagai sedemikian di-Negara Brunei Darussalam selain dari tuntutan2
yang di-ketepikan oleh perenggan kechil (l)(a) dari perenggan ini, hendak-lah dengan segera di-
siasat oleh Pehak2 Berkuasa British dan di-selesaikan jika tanggongan menurut undang2 Negara
Brunei Darussalam terbokti; dengan sharat bahawa jika sesuatu tuntutan yang, sedemikian terbit
bersama dari sesuatu perbuatan atau kealpaan sa-orang anggota Angkatan2 Tentera British di-
Negara Brunei Darussalam atau bahagian awam atau lain2 pegawai atau pekerja Kerajaan United
Kingdom dan dari suatu perbuatan atau kealpaan sa-orang anggota perkhidmatan2 bersenjata atau
lain2 pegawai atau pekerja Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan
dan Yang Di-Pertuan Negara Brunei Darussalam yang di-lakukan semasa menjalankan pekerjaan
mereka sebagai sedemikian, maka kedua Kerajaan hendak-lah selepas berunding kongsi bersama
belanja bagi menyelesaikan tuntutan itu termasok-lah semua perbelanjaan yang berhubong dengan-nya.

(3) Sa-saorang anggota Angkatan2 Tentera British di-Negara Brunei Darussalam atau
bahagian awam atau lain2 pegawai atau pekerja Kerajaan United Kingdom hendak-lah di-lindongi
dari terkena membayar ganti-rugi oleh Kerajaan United Kingdom atau Kerajaan Kebawah Duli
Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-Pertuan Negara Brunei Darussalam
mengikut sharat2 perenggan 16(2) terhadap sesuatu tuntutan terhadap mana perenggan ini ada
kaitan-nya atau yang mana sebalek-nya terbit dari menjalankan tugas rasmi.

(4) Sa-saorang anggota Angkatan2 Tentera British di-Negara Brunei Darussalam tidak akan,
berikutan dari sebarang perbicharaan2 awam di-Negara Brunei Darussalam, di-keluarkan dari
perkhidmatan oleh mana2 keputusan atau perentah dari sa-buah mahkamah Negara Brunei
Darussalam dan perlaksanaan keputusan atau perentah tersebut tidak akan di-keluarkan terhadap
batang tuboh, gaji, senjata2, peluru, alat perkakas atau pakaian-nya.

(5) Dalam perenggan2 kechil (2) dan (3) dari perenggan ini "bahagian awam" tidak akan
termasok kakitangan awam yang di-ambil bekerja oleh sa-sabuah pertubohan tentera yang
di-benarkan.

(6) Kedua2 Kerajaan akan bekerjasama bagi mendapatkan keterangan bagi pemereksaan
dan bagi menjelaskan tuntutan dalam mana mereka ada terlibat.

CHUKAI

17. (1) Ada-nya anggota2 Angkatan2 Tentera British atau bahagian awam di-Negara Brunei
Darussalam tidak akan di-sifatkan sebagai merupakan kediaman atau bermastautin di-Negara Brunei
Darussalam bagi maksud menentukan pembayaran chukai pendapatan yang bergantong di-atas
kediaman atau permastautinan.

(2) Anggota2 Angkatan2 Tentera British di-Negara Brunei Darussalam dan bahagian awam
akan di-kechualikan dari chukai pendapatan oleh Kerajaan Kebawah Duli Yang Maha Mulia Paduka
Seri Baginda Sultan dan Yang Di-Pertuan Negara Brunei Darussalam ka-atas gaji, alaon2 dan
lain2 bayaran dan faedah2 mereka (samada yang berupa wang tunai atau barang2) yang di-bayar
kapada mereka sebagai anggota2 sedemikian dan akan juga di-kechualikan dari sebarang bentok
sechara langsong yang lain.

(3) Pertubohan2 tentera yang di-benarkan akan di-kechualikan dari chukai di-Negara Brunei
Darussalam ka-atas mana2 harta-benda yang boleh bergerak yang nyata yang kehadziran-nya di-
Negara Brunei Darussalam ada-lah semata2 di-sebabkan oleh kehadziran buat sementara mereka
di-sana. Perenggan ini akan di-kenakan terhadap chukai ka-atas harta-benda tersebut samada yang
di-kenakan mengenai pemilikan, penyimpanan, penggunaan-nya atau sebalek-nya.

(4) Pertubohan2 tentera yang di-benarkan akan di-kechualikan di-Negara Brunei Darussalam
dari chukai2 ka-atas pendapatan dan keuntongan2 dan tidak akan terkena kapada sebarang undang2
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Negara Brunei Darussalam mengenai dengan undang2 tuboh, pengurusan, kelakuan dan chukai
sharikat2 atau lain2 pertubohan sebagai sedemikian.

18. Pehak2 Berkuasa British, pertubohan2 tentera yang di-benarkan dan anggota Angkatan2
Tentera British di-Negara Brunei Darussalam dan bahagian awam tidak akan di-kehendaki untok
membuat sumbangan2 insuran kebangsaan atau bayaran2 serupa di-bawah undang2 Negara Brunei
Darussalam kechuali bagi orang2 yang biasa-nya tinggal di-Negara Brunei Darussalam yang di-
gajikan oleh mereka.

IMPOT2 DAN EXPOT2
19. (1) Kechuali sebagaimana di-persharatkan dengan nyata sebagai berlainan di-dalam

Lampiran ini, anggota2 Angkatan2 Tentera British di-Negara Brunei Darussalam, bahagian awam,
dan tanggongan2 akan terta'alok kapada undang2 dan peratoran2 yang di-tadbirkan oleh Pehak2
Berkuasa Kastam Negara Brunei Darussalam.

(2) Markas2, yunit2 dan pertubohan2 dari Angkatan2 Tentera British di-Negara Brunei
Darussalam dan pertubohan2 tentera yang di-benarkan boleh mengimpot bebas dari chukai tanpa
lesen atau lain2 surat kebenaran alat perkakas, kain, kenderaan, makanan2, bekalan2 dan lain2
barang yang di-kehendaki oleh mereka atau yang di-kehendaki bagi kegunaan persendirian atau
untok makanan anggota dari angkatan2 itu atau bahagian awam atau tanggongan2-nya.

(3) Sa-saorang anggota Angkatan2 Tentera British di-Negara Brunei Darussalam atau
bahagian awam boleh dalam tempoh enam bulan dari ketibaan-nya yang pertama atau ketibaan
isteri/suami-nya, yang mana satu berlaku kemudian, mengimpot barang2 persendirian atau rumah
tanpa di-kenakan chukai; tanggongan2 boleh mengimpot barang2 persendirian mereka tanpa di-
kenakan chukai dalam tempoh enam bulan dari ketibaan di-Negara Brunei Darussalam; dan sa-
saorang anggota Angkatan2 Tentera British di-Negara Brunei Darussalam atau bahagian awam
boleh dalam tempoh enam bulan dari ketibaan-nya atau ketibaan isteri/suami-nya mengimpot atau
membeli di-Negara Brunei Darussalam tanpa di-kenakan chukai sa-buah kenderaan bermotor bagi
kegunaan-nya sendiri dan kegunaan tanggongan2-nya.

(4) Barang2 yang di-impot atau di-beli di-bawah perenggan ii tidak boleh di-jual di-dalam
Negara Brunei Darussalam kechuali kapada sa-orang lain yang berhak mendapat hak2 mengimpot
yang serupa sebagaimana yang terkandong dalam peratoran2 ini tanpa kebenaran terlebeh dahulu
dari Kerajaan Kebawah Duli Yang Maha Mulia Paduka Seri Baginda Sultan dan Yang Di-Pertuan
Negara Brunei Darussalam. Kebenaran ini biasa-nya tidak akan di-beri melainkan chukai di-bayar
ka-atas nilai barang2 itu pada tarikh di-jual. Akan tetapi, ia-nya boleh dengan bebas mengexpot
tanpa membayar chukai.

(5) Markas, yunit dan pertubohan2 Angkatan2 Tentera British di-Negara Brunei Darussalam
dan pertubohan2 tentera yang di-benarkan, boleh membeli, tanpa membayar bea atau chukai yang
serupa, barang2 yang di-tanam, di-hasilkan atau di-buat di-Negara Brunei Darussalam.

(6) Dalam perenggan ini "chukai" bererti chukai2 kastam, chukai pembelian, bayaran2
pendaftaran mengikut harga dan semua bea dan chukai yang kena di-bayar apabila mengimpot
atau mengexpot, kechuali sebarang chukai yang berupa suata bayaran bagi pekhidmatan2 yang
di-beri.

20. (1) Penghantaran2 di-antara Negara Brunei Darussalam dengan United Kingdom atau
Hong Kong akan di-benarkan dengan bebas bagi:

(a) Wang2 yang di-perolehi oleh anggota2 Angkatan2 Tentera British di-Negara Brunei
Darussalam dan bahagian awam dari perkhidmatan atau kerja yang berkaitan dengan tugas2
rasmi mereka samada sebagai anggota Angkatan2 Tentera British di-Negara Brunei Darussalam
atau bahagian awam;

(b) Wang2 rasmi Angkatan2 Tentera British di-Negara Brunei Darussalam dan pertubohan2 tentera
yang di-benarkan; dan

(c) Wang2 yang di-perolehi oleh anggota2 Angkatan2 Tentara British di-Negara Brunei Darussa-
lam atau bahagian awam atau tanggongan2 atau oleh pertubohan2 tentera yang di-benarkan
dari sumbar di-luar Negara Brunei Darussalam.
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(2) Penghantaran2 dari Negara Brunei Darussalam ka-United Kingdom atau Hong Kong
akan di-benarkan dengan bebas bagi wang2 yang di-perolehi dari hasil2 penjualan barang2
persendirian, perabot, kenderaan2 bermotor dan Iain2 harta-benda yang di-gunakan oleh ang-
gota2 Angkatan2 Tentera British di-Negara Brunei Darussalam atau bahagian awam semasa
berkhidmat di-Negara Brunei Darussalam yang di-jual sebelum bertolak dari Negara Brunei
Darussalam.

LESEN2 MEMANDU KENDERAAN

21. Pehak2 Berkuasa Negara Brunei Darussalam akan menerima sebagai sah lesen2 me-
mandu semasa United Kingdom atau Antarabangsa atau surat2 kebenaran memandu tentera
yang di-keluarkan kapada anggota2 Angkatan2 Tentera British di-Negara Brunei Darussalam
dan bahagian awam, dan Lesen2 Memandu semasa United Kingdom atau Antarabangsa yang
di-keluarkan kapada tanggongan2 atau hendak-lah mengeluarkan, tanpa membayar bayaran apabila
di-tunjokkan Iesen2 atau surat2 kebenaran tersebut, lesen2 yang sah di-Negara Brunei Darussalam
tanpa ujian.

MASOK DAN KELUAR

22. Terta'alok kapada mematohi peratoran2 imigeresen yang di-adakan oleh Negara Bru-
nei Darussalam, dan dengan sharat mereka mempunyai kad2 pengenalan rasmi atau lain2 dokuman
pengenalan yang biasa-nya di-keluarkan kapada mereka, maka anggota2 dari sa-sabuah Angkatan
Tentera British akan di-kechualikan dari peratoran2 paspot dan visa dan kehendak2 imigeresen
apakala masok atau meninggalkan wilayah Negara Brunei Darussalam. Mereka juga akan di-
kechualikan dari peratoran2 Negara Brunei Darussalam. Mereka juga akan di-kechualikan dari
peratoran2 Negara Brunei Darussalam mengenai pendaftaran dan pengawalan orang2 asing, tetapi
tidak akan di-anggap sebagai memperolehi sebarang hak untok mendapat hak tinggal tetap atau
bermastautin di-dalam wilayah Negara Brunei Darussalam. Anggota2 dari sa-sabuah bahagian
awam atau tanggongan2 bagi sa-sabuah angkatan tentera yang sedemikian akanjuga di-kechualikan
dengan sharat bahawa mereka mempunyai paspot2 yang sah dan terta'alok kapada susunan2 bersama
di-antara kedua2 Kerajaan mengenai dengan peratoran di-Negara Brunei Darussalam tentang
peratoran dan pengawalan orang2 asing.

PERKHIDMATAN WAJIB

23. Anggota2 Angkatan2 Tentera British di-Negara Brunei Darussalam atau bahagian aware
atau tanggongan2 tidak akan terkena sebarang undang2 yang di-buat di-Negara Brunei Darussalam
mengenai dengan tanggongan bagi perkhidmatan wajib dalam sebarang apa jua jenis.
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JADUAL 1

Tanah, Bangunan2, Kawasan2 Latehan dan Kemudahan2 yang di-sebutkan
dalam perenggan 5(2) dari Lampiran ini.

1. Perkhemahan dan kemudahan2 yang berikut akan terus di-diami dan di-gunakan oleh
Angkatan2 Tentera British di-Negara Brunei Darussalam:

Markus Garrison - MEDECINA LINES
Perkhemahan Battalion - TUKER LINES
Kemudahan2 Garrison - NAAFL, Kolam Renang, Pusat Perubatan, Pusat Se

boyan, Bangunan BFBS, Halaman dan Hangar AAC

QCO's Mess dan WO Sgts' Mess
Rumah2 Kelamin Gurkha
Mess Pegawai2 British
Rumah2 Kelamin Pegawai2 British dan
Rumah2 Kelamin Anggota2 yang berpangkat
rendah termasok sekolah2 kanak2
Perkhemahan SITTANG

2. Kawasan2 latehan yang berikut akan terus di-wartakan bagi kegunaan oleh Angkatan2
Tentera British di-Negara Brunei Darussalam, dengan pembahagian-nya di-kawal oleh Markas
Garrison (lihat peta yang di-kembarkan):

Padang tembak TUTONG
KAWASAN A
KAWASAN B
KAWASAN C
KAWASAN D
KAWASAN D (Labi)

3. Kawasan2 Yang Tidak Di-wartakan. Angkatan2 Tentera British di-Negara Brunei
Darussalam akan terus mempunyai hak masok ka-lain2 kawasan latehan (termasok-lah padang
tembak Binturan) menurut chara2 membuat tempahan yang di-tentukan melalui Markas Pengawalan
Negara Brunei Darussalam.
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II

[MALAY TEXT - TEXTE MALAIS]

ISTANA DARUL HANA
BRUNEI

22 September 1983

Beta sukachita mengaku penerimaan Nota tuan bertarikh hari ini yang mana dalam
terjemahaan-nya berbunyi saperti berikut:

. [See note I - Voir note I
Pada menjawab Nota tuan itu, Beta dengan sukachita mengesahkan bahawa chadan-

gan2 yang terkandong di-dalam-nya ada-lah di-persetujui dan bahawa Nota tuan itu dan
Lampiran-nya serta jawapan Beta ini akan menjadi satu Perjanjian di-antara kedua2 buah
Kerajaan kita mengenai dengan perkara ini yang akan berjalan kuatkuasa-nya pada
1 Januari 1984.

Kedua Nota ini dan terjemahan-nya dalam bahasa Inggeris yang di-sertakan bersama
ini hendak-lah sama2 sah di-pakai.

Sekian.

Sir MUDA HASSANAL BOLKIAH

His Highness Sir Muda Hassanal Bolkiah Sultan and Yang Di-Pertuan of Negara Brunei

Darussalam to the Minister of State for Foreign and Commonwealth Affairs

[TRANSLATION' - TRADUCTION2 ]

I have the honour to acknowledge receipt of your Note of today's date which in
translation reads as follows:

[See note I]

In reply to your Note, I have the honour to confirm that the proposals in it are
acceptable and that your Note and its Annex together with this reply shall constitute
an Agreement between our two Governments in this matter, which shall enter into force
on 1 January 1984.

Both this Note and the attached translation in the English language shall have equal
validity.

Sir MUDA HASSANAL BOLKIAH

i Translation supplied by the Government of the United Kingdom of Great Britain and Northern Ireland.
2 Traduction fournie par le Gouvernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord.
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[TRADUCTION - TRANSLATION]

ECHANGE DE NOTES CONSTITUANT UN ACCORD1 ENTRE LE GOU-
VERNEMENT DU ROYAUME-UNI DE GRANDE-BRETAGNE ET
D'IRLANDE DU NORD ET SON ALTESSE MUDA HASSANAL
BOLKIAH, SULTAN ET YANG DI-PERTUAN DU NEGARA BRUNEI
DARRUSSALAM, CONCERNANT LES ARRANGEMENTS RELATIFS
AU STATIONNEMENT DE FORCES ARMEES DU ROYAUME-UNI AU
NEGARA BRUNEI DARUSSALAM

I

Le Ministre d 'Etat aux affaires gtrangbres et du Commonwealth a S. A. Muda Hassanal
Bolkiah Sultan et Yang Di-Pertuan du Negara Brungi Darussalam

HAUTE COMMISSION BRITANNIQUE
BANDAR SERI BEGAWAN (BRUNtI)

Le 22 septembre 1983
Altesse,

J'ai l'honneur de me rdfdrer au Traitd d'amiti6 et de coopdration entre S.M. la Reine
du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord et S. A. Paduka Seri Baginda
Sultan et Yang Di-Pertuan du Negara Brun~i Darussalam, conclu Bandar Seri Begawan
le 7 janvier 19792, aux dispositions contenues dans l'change de notes de la meme date
entre le Gouvernement du Royaume-Uni et Votre Altesse concernant le maintien de
l'assistance fournie aux forces arm6es du Negara Brun6i Darussalam par le Royaume-
Uni et les installations d'entraInement pour les forces armdes du Royaume-Uni au Negara
Brundi Darussalam, aux entretiens qui ont eu lieu entre Votre Altesse et le Gouverne-
ment de Sa Majest6 au sujet de l'assistance apport6e aux forces armdes du Negara Brundi
Darussalam et aux arrangements concernant le stationnement d'une force du Royaume-
Uni au Negara Brun~i Darussalam, et de proposer ce qui suit :

1. Le Gouvernement de S.A. le Sultan et Yang Di-Pertuan du Negara Brundi Darus-
salam autorisera le stationnement ou la presence de forces armdes du Royaume-Uni, de
son 6l6ment civil et des personnes A charge et des services auxiliaires autorisds au Negara
Brun6i Darussalam conform6ment aux termes et aux conditions pr~vues dans l'annexe
A la pr~sente note et aux dispositions dont les deux gouvernements pourront convenir.

2. Des dispositions suppl6mentaires entre les autorit6s administratives comp~tentes
des deux gouvernements pourront 8tre prises de temps A autre selon que de besoin pour
la r6alisation des objectifs du prdsent Accord.

Si les dispositions susmentionn6es rencontrent l'agr~ment de Votre Altesse, j'ai
l'honneur de proposer que la prdsente note et son annexe, ainsi que la r6ponse affirmative
de votre Altesse constituent entre nos deux gouvernements un Accord en la mati~re qui
prendra effet le 1er janvier 1984.

La prdsente note et la traduction ci-jointe en langue malaise font 6galement foi.
Je saisis cette occasion, etc.

RICHARD LUCE

I Entrd en vigueur par l'echange de notes, avec effet au I' janvier 1984, conformment aux dispositions desdites notes.
2 Nations Unies, Recueil des Traitis, vol. 1404, p. 233.
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ANNEXE

DFINITIONS

1. Aux fins de la prdsente Annexe
1) L'expression - forces britanniques au Negara Brunei Darussalam * d6signe tout contingent

ou d~tachement de forces navales, terrestres ou adriennes du Royaume-Uni stationnd ou present
au Negara Brunei Darussalam avec le consentement du Gouvernement de S.A. ie Sultan et Yang
Di-Pertuan du Negara Brunei Darussalam, A l'exclusion du personnel ddtach6;

2) L'expression . element civil w ddsigne les membres du personnel civil accompagnant les
forces britanniques au Negara Brunei Darussalam employds par des services ou des autoritds du
Gouvernement du Royaume-Uni, dont les fonctions sont en rapport avec les forces armdes du
Royaume-Uni ou par un service auxiliaire agree accompagnant les forces britanniques au Negara
Brunei Darussalam, et qui ne sont ni des personnes apatrides, ni des ressortissants du Negara
Brunei Darussalam, ni des personnes normalement domicilides au Negara Brunei Darussalam;

3) L'expression a personne A charge* d6signe :

a) Le conjoint d'un membre des forces britanniques au Negara Brunei Darussalam ou d'un membre
de l'dlement civil;

b) Toute personne dont l'entretien est enti~rement ou principalement assure par ledit membre,
qui est sous sa garde ou A sa charge ou qui fait partie de la famille dudit membre;

c) Toute autre personne (qui n'est pas ressortissante du Negara Brunei Darussalam et qui n'est
pas normalement domicilide dans cet Etat) qui est employee en qualit6 de domestique au foyer
dudit membre;
4) L'expression w autorit6s brittaniques * d6signe les services, autorit~s et organisations du

Gouvernement de Royaume-Uni dont les fonctions sont en rapport avec les forces armdes du
Royaume-Uni ou avec des questions de defense (y compris les autoritds des forces armies du
Royaume-Uni) ainsi que les personnes autoris~es A exercer ces fonctions pour I'un quelconque
de ces services, autoritds, ou organisations;

5) L'expression o autoritd militaire du Royaume-Uni - ddsigne les autoritds du Royaume-Uni
habilitdes, en vertu de la legislation du Royaume-Uni, A exercer un commandement ou une
juridiction sur les membres des forces brittaniques au Negara Brunei Darussalam, les membres
de l'Ml~ment civil et les personnes A leur charge;

6) L'expression . services auxiliaires agres - d~signe les organismes vises au paragraphe 3 (2)
de la prdsente annexe;

7) L'expression - personnel ddtachd w d~signe les officiers et les militaires du rang detaches
par le Royaume-Uni pour aider A entrainer et A d6velopper les forces armdes du Negara Brunei
Darussalam, conformnment A d'autres dispositions adopt6es par les deux gouvernements;

8) L'expression - commandant de garnison , designe l'officier britannique sup~rieur com-
mandant les forces britanniques au Negara Brunei Darussalam;

9) L'expression o dtablissements militaires w ddsigne tout terrain d~tenu ou occupd par les
autoritds britanniques pour les besoins des forces britanniques au Negara Brunei Darussalam;

10) L'expression , installations militaires * d~signe tout bfitiment, structure ou autre ouvrage
situ6 sur un dtablissement militaire, occupd, utilisd ou &Iifid ou adaptd pour les besoins des forces
britanniques au Negara Brunei Darussalam.

COMMANDEMENT ET COMPOSITION

2. Les forces britanniques au Negara Brunei Darussalam demeureront dans tous les cas sous
le commandement et le contr6le du Royaume-Uni.

3. 1) Les effectifs, la structure hidrarchique et la composition des forces britanniques au
Negara Brunei Darussalam seront determines par le Gouvernement du Royaume-Uni en consultation
avec le Gouvernement de S.A. le Sultan et Yang Di-Pertuan du Negara Brunei Darussalam en
fonction des objectifs assign6s A ses forces.
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2) Les forces britanniques au Negara Brundi Darussalam pourront tre accompagndes de
membres de I'MIdment civil et de personnes A charge, ainsi que des services auxiliares agrdds,
opdrant sous le commandement gdn~ral des forces britanniques au Negara Brundi Darussalam
et d~signdes par les autorit6s militaires du Royaume-Uni comme 6tant n~cessaires pour assurer
le bien-8tre et les loisirs ou la satisfaction des besoins militaires des forces britanniques au Negara
Brundi Darussalam.

Poir DE L'UNIFORME ET POKR DARMES

4. Les membres des forces britanniques au Negara Brun6i Darussalam pourront porter
l'uniforme et les insignes des forces arm6es du Royaume-Uni ou la tenue civile et pourront d~tenir
et porter des armes s'ils y sont autorises par les autoritds militaires du Royaume-Uni.

TERRAIN, LOGEMENT ET INSTALLATION

5. 1) Le Gouvernement de S.A. le Sultan Yang Di-Pertuan du Negara Brundi Darussalam
mettra la disposition des forces britanniques au Negara Brundi Darussalam, sans obligation de
paiement, loyer ou frais pour le Gouvernement du Royaume-Uni, des emplacements approprids
pour le stationnement de ces forces au Negara Brun6i Darussalam et fournira sur lesdits em-
placements des logements et installations approprids. Les deux gouvernements se mettront d'accord
sur les emplacements, logements et installations en question.

2) Sous rdserve des dispositions du sous-paragraphe 5 du prdsent paragraphe, les terrains
et locaux actuellement occup6s par les forces britanniques au Negara Brun6i Darussalam ou par
les services auxiliaires agrds, ainsi que les zones d'entrainement et autres installations actuellement
utilisdes par les forces britanniques au Negara Brundi Darussalam (en particulier, celles d6crites
dans le tableau I et les cartes jointes), continueront d'6tre ainsi occupies ou utilisees pendant
la durde du prdsent Accord.

3) Le Gouvernement de S.A. le Sultan et Yang Di-Pertuan du Negara Brundi Darussalam
continuera d'autoriser les forces britanniques au Negara Brun6i Darussalam A s'entrainer A l'ext~rieur
des zones d'entrainement A condition que des terrains soient disponibles et en conformitd avec
les procddures d'autorisation en vigueur.

4) Le Gouvernement de S.A. le Sultan et Yang Di-Pertuan du Negara Brundi Darussalam
donnera au Gouvernement du Royaume-Uni toute latitude pour faire connaitre son point de vue
avant que l'autorisation n6cessaire ne soit donnde pour tout amdnagement apport6 A proximit6
des dtablissements et installations militaires susceptibles d'entraver leur fonctionnement ou de
compromettre leur s~curitd.

5) Ds qu'elles n'auront plus besoin d'occuper ou d'utiliser l'un quelconque des terrains,
locaux, zones d'entrainement ou installations vis6es aux sous-paragraphes 1 et 2 du present
paragraphe, les autorit6s militaires du Royaume-Uni en aviseront le Gouvernement de S.A. le
Sultan et Yang Di-Pertuan du Negara Brundi Darussalam, puis 6vacueront ou remettront ledit
terrain, local, zone d'entranement ou installations aussit6t que possible.

6) Lorsque les forces britanniques au Negara Brun6i Darussalam cesseront d'occuper un
terrain, un immeuble, une zone d'entrainement ou des installations, le Gouvernement du Royaume-
Uni ne sera pas tenu responsable de remettre ledit terrain out tout autre bien immobilier dans
son 6tat original, ni d'effectuer aucun paiement en guise de remise en dtat. Les bAtiments et autres
structures immobili~res 6rig~s par les forces britanniques au Negara Brundi Darussalam sur le
terrain en cause seront restituds en l'tat au Gouvernement de S.A. le Sultan et Yang Di-Pertuan
du Negara Brun~i Darussalam, sans indemnisation. Les terrains ou zones d'entrainement ayant
servi A des tirs rdels ne seront pas garantis exempts de projectiles armis, mais le Gouvernement
du Royaume-Uni fera de son mieux pour les d6barrasser de tels projectiles.

7) Au cas ob un emplacement occupd par les forces britanniques au Negara Brundi Darussalam
serait r~clam6 par le Gouvernement de S.A. le Sultan et Yang Di-Pertuan du Negara Brun~i
Darussalam et o4 cet emplacement ne serait pas en exc6dent des besoins des forces britanniques
au Negara Brun6i Darussalam, le Gouvernement de S.A. le Sultan et Yang Di-Pertuan du Negara
Brun~i Darussalam fournira un emplacement de rechange approprid et le dotera aux frais du
Gouvernement de S.A. le Sultan et Yang Di-Pertuan du Negara Brundi Darussalam, d'installations
similaires A celles qui font retour au Gouvernement de S.A. le Sultan et Yang Di-Pertuan du Negara
Brundi Darussalam, comme convenu entre les deux gouvernements.
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6. 1) Les forces britanniques au Negara Brun~i Darussalam pourront prendre les mesures
qu'elles jugeront ndcessaires pour assurer la sdcuritd des Atablissements et installations militaires
ainsi que des personnes et des biens qui s'y trouvent et des moyens d'information officiels du
Royaume-Uni.

2) Les autoritds du Negara Brun6i Darussalam prendront toute mesure n~cessaire pour assurer
A l'extdrieur des dtablissements et installations militaires la sdcuritd des membres des forces
britanniques au Negara Brun6i Darussalam, des membres de l'616ment civil et des personnes A
leur charge, ainsi que de leurs biens, et la s6curit6 des biens appartenant au Royaume-Uni, y compris
les terrains, logements et installations utilis6s par les forces britanniques au Negara Brundi
Darussalam ou par des services auxiliaires agr6ds, et la sdcuritd des moyens d'information officiels
du Royaume-Uni.

3) Les autoritds du Negara Brun6i Darussalam et les autoritds britanniques prendront
conjointement les mesures qui pourront de temps A autre 8tre n6cessaires pour assurer la s6curit6
des emplacements, logements et installations utilis~s par les forces britanniques au Negara Brun6i
Darussalam, les services auxiliaires agr66s et le personnel britannique ainsi que celles de leurs biens.

BIENS MEUBLES

7. Tous les biens appartenant aux forces armdes au Royaume-Uni qui seront introduits au
Negara Brundi Darussalam par le Gouvernement du Royaume-Uni ou en son nor demeureront
la propridt6 du Gouvernement du Royaume-Uni. Ces biens, y compris les documents officiels,
seront exempts d'inspection, de fouille et de saisie et pourront etre sortis librement du Negara
Brun~i Darussalam.

EXONIRATIONS CONCERNANT LES FORCES, LES NAVIRES, LES AIRONEFS ET LES VIHICULES

8. 1) Le Gouvernement de S.A. le Sultan et Yang Di-Pertuan du Negara Brun~i Darussalam
accordera aux forces britanniques au Negara Brundi Darussalam et A leurs navires, adronefs et
vdhicules la libert6 de mouvement A l'intdrieur et au-dessus du territoire et des eaux territoriales
du Negara Brundi Darussalam. Lesdits navires pourront entrer dans les ports et utiliser les
installations portuaires conform~ment A la pratique internationale normale et aux r~glements
portuaires. Les d~placements A l'intdrieur ou au-dessus du territoire et des eaux territoriales du
Negara Brundi Darussalam des navires, vdhicules et adronefs appartenant aux autoritds britanniques
ou lou~s ou affrdtds par elles ne seront pas astreints au pilotage obligatoire, au paiement des droits
portuaires et de toutes les redevances et p6ages, A l'exception des frais aff~rents aux services fournis
A la demande expresse des autoritds britanniques. Le Gouvernement du Royaume-Uni s'engage
A aviser aussi longemps A l'avance que possible le Gouvernement de S.A. le Sultan et Yang Di-
Pertuan du Negara Brundi Darussalam de tout d~placement pr(vu A l'intdrieur ou A l'ext6rieur
du pays d'effectifs ou d'6quipements qui par leur nombre ou leur nature pourraient etre un sujet
de pr occupation pour le Gouvernement de S.A. le Sultan et Yang Di-Pertuan du Negara Brundi
Darussalam. Un rapport rdgulier sur l'importance des effectifs, les principaux armements, les
vdhicules et les adronefs des forces britanniques au Negara Brundi Darussalam sera prdsentd par
le Gouvernement du Royaume-Uni au Gouvernement de S.A. le Sultan et Yang Di-Pertuan du
Negara Brun(i Darussalam.

2) Uimmatriculation, l'octroi de licenses, le contr6le obligatoire et la taxation ne s'applique-
ront en aucune mani~re aux navires, vdhicules et a~ronefs qui appartiennent aux autoritds
britanniques ou aux services auxiliaires agrdds. Les vdhicules, les navires et les a(ronefs qui
appartiennent aux autorit(s britanniques seront 6galement exempt~s de toute forme d'assurance
obligatoire. Aux fins du present sous-paragraphe, un navire ou un adronef loud ou affr~td par
les autorit(s britanniques sera considdr6 comme appartenant A celles-ci pour la p(riode durant
laquelle'elles ont loud ou affrt ledit navire pour leur service exclusif.

3) Tant pour les adronefs militaires du Royaume-Uni que pour des a~ronefs lou~s ou affr(ts
par les autoritds britanniques, le Gouvernement du Royaume-Uni aure le droit d'utiliser gratuitement
l'adroport international du Brundi, y compris toutes les installations qui s'y trouvent ou qui lui
sont rattachdes, compte dfiment tenu des besoins de l'aviation civile sur cet a~roport.
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TILtCOMMUNICATIONS

9. 1) Sous rdserve de l'assentiment prdalable du Gouvernement de S.A. le Sultan et Yang
Di-Pertuan du Negara Brun6i Darussalam, le Gouvernement du Royaume-Uni pourra utiliser au
Negara Brundi Darussalam toutes les frdquences, puissances et largeurs de bandes d'ondes
6lectromagndtiques requises pour les installations radio6lectriques (y compris le radar) qui sont
n6cessaires aux activitds des forces britanniques au Negara Brundi Darussalam. Toutes les com-
munications radiodlectriques seront conformes 4 tout moment aux dispositions de la Convention
internationale sur les t6ldcommunications1 .

2) Le Gouvernement de S.A. le Sultan et Yang Di-Pertuan du Negara Brun6i Darussalam
autorisera les forces britanniques au Negara Brundi Darussalam A assurer, sur leurs propres
installations, un service de diffusion approprid A l'intention des membres des forces britanniques
au Negara Brun6i Darussalam, de leur 61ment civil et des personnes A leur charge.

SERVICES POSTAUX

10. 1) Les forces britanniques au Negara Brundi Darussalam pourront assurer sans restric-
tions, au moyen de postes militaires 6tablis sur le territoire du Negara Brundi Darussalam, des
services postaux complets A destination et en provenance du Negara Brun6i Darussalam, A l'intention
des forces britanniques au Brundi Darussalam, de l'616ment civil, des personnes A leur charge
et des services auxiliaires agrd6s.

2) Tous les documents et articles appartenant aux autoritds militaires du Royaume-Uni, sous
pli scell6 d'un sceau officiel et confi6s A un courrier dont la qualitd est daiment 6tablie, seront
exempts de toute visite douani~re ou autre inspection.

ACHATS EFFECTUtS SUR LE MARCHE LOCAL

11. Sous rdserve des souhaits que le Gouvernement de S.A. le Sultan et Yang Di-Pertuan
du Negara Brun6i Darussalam pourra exprimer ce sujet, le Gouvernement du Royaume-Uni,
ses entrepreneurs et les services auxiliaires agr66s ach~teront sur le marchd local les marchandises
et les produits dont ils auront besoin aux fins du pr6sent Accord, s'ils sont offerts A un prix
raisonnable et sont de qualit6 suffisante.

RECRUTEMENT LOCAL DE PERSONNEL CIVIL

12. Sous r6serve des souhaits que le Gouvernement de S.A. le Sultan et Yang Di-Pertuan
du Negara Brun6i Darussalam pourra exprimer ce sujet, le Gouvernement du Royaume-Uni,
ses entrepreneurs et ses services auxiliaires agr66s recruteront sur place la main-d'ceuvre dont
ils auront besoin, si cette main-d'oeuvre est disponible et prdsente les aptitudes requises. Les salaires
et les conditions d'emploi de cette main-d'ceuvre seront conformes aux usages du district ohi le
travail est effectu6, et notamment aux usages g6n6raux d6coulant de la l6gislation du Brun6i.

UTILISATION DES INSTALLATIONS ET SERVICES PUBLICS

13. Sous reserve des dispositions du paragraphe 8 de la pr6sente annexe, chaque fois que
les forces du Royaume-Uni, des services annexes agrdds, des membres de l'616ment civil et des
personnes A charge utilisent des installations publiques d'autres services et installations, a6roports,
ports, routes, voies ferrdes, ponts, viaducs, canaux, lacs, rivi~res et cours d'eau au Negara Brundi
Darussalam, les conditions dans lesquelles s'effectuera le paiement des redevances et autres frais
seront comparables A celles qui sont applicables de temps A autre aux forces arm6es du Negara
Brun6i Darussalam.

RESPECT DES LOIS DU NEGARA BRUNtI DARUSSALAM

14. 1) II est du devoir des forces britanniques au Negara Brundi Darussalam, de l'616ment.
civil et des services auxiliaires agrdds ainsi que de leurs membres et des personnes A la charge
de ceux-ci d'observer les lois du Brun~i Darussalam et de s'abstenir de toute activit6 incompatible
avec l'esprit du pr6sent Accord et, en particulier, de toute activit6 politique au Negara Brundi

Nations Unies, Recueji des Trait~s, vol. 1210, p. 2.
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Darussalam. I1 incombe en outre aux autoritds militaires du Royaume-Uni de prendre les mesures
n~cessaires pour informer tout le personnel et les civils vis~s dans le present Accord des obligations
mentionn~es dans le prdsent alin~a.

2) Le commandant de garnison et le Gouvernement de S.A. le Sultan et Yang Di-Pertuan
du Negara Brundi Darussalam collaboreront en vue de l'application au Negara Brundi Darussalam
des dispositions n~cessaires en mati~re de santd, de quarantaine et d'assainissement.

JURIDICTION

15. 1) Sous rdserve des dispositions du present paragraphe

a) Les autorit~s du Royaume-Uni auront le droit d'exercer sur le territoire du Negara Brundi
Darussalam ou A bord de tout navire ou a~ronef du Negara Brundi Darussalam tous les pouvoirs
de juridiction pnale et disciplinaire que leur conf~re la lgislation du Royaume-Uni sur les membres
des forces britanniques au Negara Brun~i Darussalam, les membres de l'6l1ment civil et les
personnes A leur charge.

b) Les autorit6s du Negara Brundi Darussalam auront competence A l'dgard des membres
des forces britanniques au Negara Brundi Darussalam ainsi que les membres de l'6lment civil
et des personnes leur charge en ce qui concerne les infractions commises au Negara Brundi
Darussalam et punies par la Idgislation du Brundi.

2) Lorsque les autoritds du Negara Brun~i Darussalam et les autoritds militaires du Royaume-
Uni auront concurremment competence, les autoritds militaires du Royaume-Uni auront priorit6
si :

a) L'infraction porte atteinte A la sciret6 ou aux biens du Royaume-Uni ou aux biens ou A la personne
d'un autre membre des forces britanniques au Negara Brun~i Darussalam ou de l'Ml~ment civil
ou de personnes A sa charge, ou

b) L'infraction r~sulte d'un acte ou d'une omission en service.

Dans tous les autres cas, les autoritds du Negara Brundi Darussalam auront le droit d'exercer
leur juridiction par prioritd. Les autorit~s de I'Etat qui a le droit d'exercer sa juridiction par prioritd
examineront avec bienveillance les demandes de renonciation A ce droit prdsentdes par les autorit~s
de I'autre Etat, lorsque celles-ci estimeront que des considdrations particuli~rement importantes
la justifient et, dans le cas d'infractions mineures pour lesquelles les tribunaux du Negara Brun~i
Darussalam ont le droit d'exercer leur juridiction par prioritd, lorsque les autorit~s militaires du
Royaume-Uni pourront infliger une peine appropride par mesure disciplinaire sans l'intervention
d'un tribunal. Si I'Etat habilit6 exercer sa juridiction par prioritd y renonce, il en avisera les
autorit~s de I'autre Etat aussit6t que possible.

3) a) Les autoritds du Negara Brundi Darussalam et les autorit~s militaires du Royaume-
Uni se pr&eront mutuellement assistance pour arrestation de membres des forces britanniques
au Negara Brundi Darussalam, de membre de l'6lment civil ou de personnes 4 leur charge sur
le territoire du Negara Brundi Darussalam en vue de leur remise A I'autorit6 comp~tente con-
form~ment aux dispositions ci-dessus;

b) Les autorit~s du Negara Brundi Darussalam notifieront aux autoritds militaires du Royaume-
Uni, dans les d~lais les plus brefs, l'arrestation de membres des forces britanniques au Negara
Brun~i Darussalam, de membres de 1'6l6ment civil ou de personnes A leur charge;

c) Les autoritds du Royaume-Uni seront habilitdes A placer sous leur garde tout membre
des forces britanniques au Negara Brun~i Darussalam, tout membre de I'6ldment civil ou toute
personne A leur charge justiciable des tribunaux du Negara Brunei Darussalam jusqu'A ce que
l'int~ress6 soit traduit en justice par les autorit~s du Negara Brunti Darussalam, et les autorit6s
militaires du Royaume-Uni veilleront A ce que ledit membre ou ladite personne comparaisse devant
les tribunaux selon que de besoin aux fins de l'instruction ou du procs.

4) a) Les autorit~s du Negara Brundi Darussalam et les autoritds du Royaume-Uni se pr&eront
mutuellement assistance pour la conduite des enqu~tes et la recherche des preuves des infractions;

b) Les autorit6s du Negara Brundi Darussalam et les autoritds du Royaume-Uni s'informeront
rdciproquement de la suite donnde A toutes les affaires dans lesquelles les tribunaux du Negara
Brundi Darussalam et les autoritds militaires du Royaume-Uni ont concurremment compdtence.

Vol. 1393, 1-23321



310 United Nations - Treaty Series • Nations Unies - Recueil des Traits 1985

5) Lorsque un inculp6 aura t jug6 conform~ment aux dispositions du present paragraphe
par les autorit6s militaires du Royaume-Uni ou par les tribunaux du Negara Brundi Darussalam
et aura 6td condamn6 ou acquitt6, ce dernier terme impliquant une d6cision de non-lieu prise
apr~s enqu~te par le commandant de garnison ou par toute autre autorit6 compdtente dont relive
l'inculp6, celui-ci ne pourra plus 8tre jug6 de nouveau, sur le territoire du Negara Brun6i Darussa-
lam, du chef de la meme infraction ou propos des memes faits, par les autorit6s militaires du
Royaume-Uni ou par les tribunaux du Negara Brun~i Darussalam.

Les dispositions du pr6sent alin6a ne s'opposent pas ce que les autoritds militaires du Royaume-
Uni jugent un membre des forces britanniques au Negara Brun6i Darussalam pour toute violation
des r~gles de discipline r6sultant d'un acte ou d'une omission constitutive d'une infraction pour
laquelle il a W jug6 par les tribunaux du Negara Brun6i Darussalam.

6) Lorsqu'un membre des forces britanniques au Negara Brun6i Darussalam ou un membre
de l'616ment civil ou une personne A charge sera poursuivi(e) devant les juridictions de Brundi
Darussalam, il (elle) aura droit
a) A 8tre jug6(e) rapidement;
b) A 8tre inform6(e), dans un dd1ai raisonnable avant le proc~s, de l'accusation ou des accusa-

tions port6es contre lui (contre elle);
c) A 6tre confront6(e) avec les t6moins A charge;
d) A ce que les t6moins d6charge soient contraints de se pr6senter si la juridiction du Negara

Brun6i Darussalam a le pouvoir de les y obliger;
e) A 8tre ddfendu(e) par un conseil de son choix, ou A b6n6ficier de l'assistancejudiciaire totalement

ou en partie gratuite dans les conditions en vigueur au Negara Brun6i Darussalam;
f) A b6n~ficier des services d'un interpr~te, s'il (si elle) l'estime n6cessaire, et
g) A communiquer avec un repr6sentant du Gouvernement du Royaume-Uni, et, lorsque les r~gles

et proc6dures le permettent, A ce que ledit repr6sentant assiste au procis.

DEMANDES D'INDEMNITIS

16) 1) Le Gouvernement de S.A. le Sultan et Yang Di-Pertuan du Negara Brundi Darussalam
et le Gouvernement du Royaume-Uni renoncent mutuellement A toute demande d'indemnit6 :
a) Pour les dommages (y compris la perte de l'usage) caus6s aux biens se trouvant au Negara

Brun6i Darussalam qui appartiennent h l'une des Parties au present Accord ou qui ont 06 lou~s
ou affr6t6s par l'une d'elles, lorsque lesdits dommages rdsultent d'un acte ou d'une omission
commis dans l'exercice de ses fonctions et A ce titre par un membre des forces arm6es ou autre
fonctionnaire ou employ6 de l'autre Partie audit accord ou lorsque ces dommages r6sultent
de l'utilisation d'un v6hicule, navire ou a6ronef qui appartient A l'une ou l'autre Partie ou qui
a 6t6 lou6 ou affrt6 par l'une d'elles et qui est utilis6 au Negara Brun6i Darussalam A des
fins officielles;

b) En cas de blessure ou de d6c~s d'un membre de leurs forces arm6es respectives dans l'exercice
de ses fonctions.
2) Toute demande d'indemnit6 (autre que les demandes d'origine contractuelle) du chef d'actes

ou d'omissions commis dans l'exercice de ses fonctions et A ce titre par un membre des forces
britanniques au Negara Brun6i Darussalam, un membre de l'616ment civil ou autre fonctionnaire
ou employd du Gouvernement du Royaume-Uni, exception faite des demandes d'indemnit6s
auxquelles les deux Gouvernements ont renonc6 en vertu de l'alinda a du sous-paragraphe 1 du
pr6sent paragraphe, sera promptement examin6e par les autorit6s du Royaume-Uni et rdgl6e lorsque
la responsabilit6 au regard de la 16gislation du Negara Brun6i Darussalam sera 6tablie; toutefois,
dans les cas ob une telle demande r6sultera concurremment d'un acte ou d'une omission commis
dans l'exercice de ses fonctions et A ce titre par un membre des forces britanniques au Negara
Brun6i Darussalam, un membre de l'616ment civil ou autre fonctionnaire ou employ6 du Gouverne-
ment du Royaume-Uni, et d'un acte ou d'une omission commis par un membre des forces arm6es
du Negara Brundi Darussalam ou autre fonctionnaire ou employ6 du Gouvernement de S.A. le
Sultan et Yang Di-Pertuan du Negara Brun6i Darussalam dans I'exercice de ses fonctions et h
ce titre, les deux Gouvernements supporteront A part 6gale les frais de justice, ainsi que tous les
d6bours connexes.
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3) Un membre des forces britanniques au Negara Brundi Darussalam, un membre de I'6ldment
civil ou autre fonctionnaire ou employ6 du Gouvernement du Royaume-Uni sera tenu pour
dddommagd par le Gouvernement du Royaume-Uni ou le Gouvernement de S.A. ie Sultan et Yang
Di-Pertuan du Negara Brundi Darussalam aux termes du sous-paragraphe 2 du paragraphe 16
en raison d'une demande d'indemnitd visde audit paragraphe ou r6sultant de quelque autre mani~re
de l'exercice de ses fonctions officielles.

4) Aucun membre des forces britanniques au Negara Brun6i Darussalam ne pourra, A la
suite d'une action civile intent6e au Negara Brun6i Darussalam, 6tre mis en disponibilit6 en vertu
d'un jugement ou d'une ordonnance d'un tribunal du Negara Brun6i Darussalam et aucune mesure
d'exdcution ne pourra 6tre prise sur sa personne, sa solde, ses armes, ses munitions, son 6quipement
ou son habillement A la suite d'un tel jugement ou telle ordonnance.

5) Aux fins des sous-paragraphes 2 et 3 du prdsent paragraphe, l'expression - 616ment civil
ne s'entendra pas du personnel civil employd par un service auxiliaire agrdd.

6) Les deux Gouvernements coopdreront en ce qui concerne la production des preuves
n6cessaires A l'examen et au r~glement des demandes d'indemnit6s qui les concernent.

IMPOSITION

17. 1) Les membres des forces britanniques ou de l'616ment civil au Negara Brundi Darussa-
lam ne seront past consid6r6s comme r6sidant ou domicili6s au Negara Brun6i Darussalam aux
fins de l'imp6t sur le revenu.

2) Les membres des forces britanniques au Negara Brun6i Darussalam, les membres de
l'616ment civil seront exempt6s de l'imp6t sur le revenu par le Gouvernement de S.A. le Sultan
et Yang Di-Pertuan du Negara Brundi Darussalam en ce qui concerne la solde, les indemnit6s
et autres dmoluments et avantages (en esp~ces ou en nature) qui leur sont versds en cette qualitd,
ainsi que de toute autre forme d'imposition directe.

3) Les services auxiliaires agr6s seront exondr6s des imp6ts du Negara Brun6i Darussalam
sur tous biens meubles corporels dont la pr6sence au Negara Brun6i Darussalam n'est due qu'au
sdjour temporaire dans ce pays desdits services. Le pr6sent paragraphe vise tout imp6t sur lesdits
biens, qu'il soit pr6dve au titre de la propridtd, de ia possession, de l'usage ou A tout autre titre.

4) Les services auxiliaires agrd6s seront exondr6s des imp6ts du Negara Brun6i Darussalam
sur le revenu et sur les b~ndfices et ils ne seront pas soumis aux lois du Negara Brun6i Darussalam
r~gissant la constitution, l'administration, la gestion et l'imposition des socidt6s ou autres
6tablissements.

18. Les autoritds britanniques, les services auxiliaires agrd6s, les membres des forces britan-
niques au Negara Brundi Darussalam et les membres de l'd1dment civil ne seront pas tenus de
cotiser A un plan national d'assurance ou de verser quelque cotisation que ce soit A un syst~me
similaire en vertu de la 16gislation du Negara Brundi Darussalam, sauf en ce qui concerne les
personnes qu'ils emploient et qui rdsident habituellement au Negara Brun6i Darussalam.

IMPORTATIONS ET EXPORTATIONS

19. 1) Sous r6serve des ddrogations prdvues dans la pr~sente Annexe, les membres des forces
britanniques au Negara Brundi Darussalam, les membres de l'6lment civil et le personnel A leur
charge seront soumis aux lois et rfglements dont l'application relive de l'administration des douanes
du Negara Brundi Darussalam.

2) Le quartier gdn~ral, les unitds et dtablissements des forces britanniques an Negara Brundi
Darussalam et les services auxiliaires agrdds peuvent importer en franchise, sans licence ou autre
autorisation, le materiel, les matdriaux, les v~hicules, les provisions, les fournitures et autres
marchandises dont ils ont besoin ou destinds A la consommation et A l'usage personnel des membres
de ces forces ou de l'6lment civil ou des personnes A leur charge.

3) Un membre des forces britanniques au Negara Brundi Darussalam, ou de l'6ldment civil
peuvent importer en franchise leurs effets et mobiliers personnels, et un membre de ces forces
ou de l'616ment civil pourra, dans les six mois qui suivent sa premiere arrivde ou celle de son
conjoint la date de l'arrivde la plus tardive dtant prise en compte, importer en franchise leurs
effets et mobiliers personnels, les personnes A leur charge pourront, dans les six mois qui suivent
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leur arrivde au Negara Brun6i Darussalam, importer en franchise leurs effets personnels, et un
membre des forces britanniques ou de l'ldment civil pourra dans les six mois qui suivent son
arrivde ou celle de son conjoint, importer ou acheter au Negara Brun6i Darussalam en franchise
un vdhicule automobile particulier destin6 A son usage personnel ou A celui des personnes qui
sont A sa charge.

4) Les biens import6s ou achetds en vertu du prdsent paragraphe ne seront pas cddds A
l'int~rieur du Negara Brundi Darussalam, sauf A une personne jouissant des m8mes droits d'impor-
tation que ceux dnumdrds dans les pr6sentes dispositions, sans l'autorisation prdalable du Gouverne-
ment de S.A. le Sultan et Yang Di-Pertuan du Negara Brundi Darussalam. Cette permission ne
sera pas normalement accordde A moins que des droits soient payds sur la valeur des biens A la
date de la cession. Ces biens peuvent toutefois 8tre exportds librement en franchise de droits.

5) Le quartier g6n~ral, les unit6s et 6tablissements des forces britanniques au Negara Brundi
Darussalam et, les services auxiliaires agr~ds pourront acheter en franchise de droits de con-
sommation ou autres taxes de m~me nature, des biens cultiv~s, produits ou manfacturds au Negara
Brundi Darussalam.

6) Aux fins du present paragraphe, le terme - droit - s'entend des droits de douanes et de
tout autre droit, taxe et droit d'enregistrement ad valorem frappant l'importation et l'exploitation,
selon le cas, h l'exception des redevances qui constituent une commission pour services rendus.

20. 1) Les transferts de fonds entre le Negara Brundi Darussalam et le Royaume-Uni ou
Hong-kong seront librement autorisds en ce qui concerne :

a) Les sommes que les membres des forces britanniques au Negara Brun6i Darussalam et les
membres de l'6ldment civil tirent de l'exercice de leur fonction soit comme membre des forces
britanniques au Negara Brundi Darussalam soit comme membre de l'6ldment civil;

b) Les fonds officiels A la disposition des forces britanniques au Negara Brun~i Darussalam et
des services auxiliaire agr66s; et

c) Les revenus que les membres des forces britanniques au Negara Brundi Darussalam ou les
membres de l'6lment civil, les personnes A leur charge ou les services auxiliaires agrdds tirent
de sources extdrieures au Negara Brundi Darussalam.

2) Les envois de fonds du Negara Brundi Darussalam au Royaume-Uni seront autoris6s en
ce qui concerne le produit de la vente d'effets personnels, de mobiliers, de v6hicules A moteur
et autres biens dont les membres des forces britanniques au Negara Brundi Darussalam ou les
membres de l'6ldment civil auront fait usage alors qu'ils dtaient en fonction au Negara Brundi
Darussalam et qu'ils auront c~d6 en pr6vision de leur d6part du Negara Brundi Darussalam.

PERMIS DE CONDUIRE

21. Les autorit~s du Negara Brundi Darussalam accepteront comme valables les permis de
conduire britanniques, permis de conduire internationaux, permis de conduire militaires valides
ddlivrds aux membres des forces britanniques au Negara Brun6i Darussalam et aux membres de
l'6lment civil, ainsi que les permis de conduire britanniques ou internationaux valides ddlivrds
aux personnes qui sont A leur charge, ou d~livreront, sur prdsentation de ces permis de conduire
et sans exiger ni examen, ni droit ou taxes, des permis de conduire valables au Negara Brundi
Darussalam.

ENTRIE ET SORTIE

22. Sous rdserve qu'ils se conforment aux formalitds d'immigration 6tablies par le Negara
Brundi Darussalam et A condition qu'ils soient en possession de cartes d'identit6 officielles ou
autres documents d'identitd qui leur sont normalement d~livrds, les membres des forces britanniques
au Negara Brundi Darussalam seront exempt6s des r~glements concernant les passeports et visas
et des formalitds d'immigration lorsqu'ils entreront sur le territoire du Negara Brundi Darussalam
ou en sortiront. Ils sont dgalement exempt6s de tous les r6glements du Negara Brundi Darussalam
concernant l'enregistrement et le contr6le des 6trangers. Les personnes A la charge des membres
des forces britanniques ainsi que les membres de l'6lment civil et les personnes A leur charge
jouiront des m~mes privileges A condition qu'ils soient en possession de passeports valides.
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SERVICE OBLIGATOIRE

23. Les membres des forces britanniques au Negara Brundi Darussalam ou de l'616ment civil
ou des ddpendants A leur charge ne seront soumis A aucune loi du Negara Brundi Darussalam
portant sur l'obligation d'effectuer un service quelconque.

TABLEAU 1

Terrain, locaux, zones d'entratnement et installations visgs au
paragraphe 5 2) de l'Annexe

1. Les installations et camps suivants continueront d'etre occupds et utilisds par les forces
britanniques au Negara Brundi Darussalam :

Quartier g6ndral des forces britanniques - MEDECINA LINES
Camp du bataillon - TUKER LINES
Installations des forces britanniques - Navy, Army and Air Force Institutes

(NAAFI), piscine, centre m6dical, centre
de transmission, bfitiment du service de
diffusion des forces britanniques (BFBS),
enclos et hangar de l'Army Air Corps
(AAC)

Mess des officiers Gurkha de la Reine et mess des sous-officiers
Quartiers des membres marids du regiment des Gurkha
Mess des officiers britanniques
Quartiers des officiers et militaires du rang britanniques marids, y compris les dcoles
primaires
Camp -SITTANG.

2. Les zones d'entrainement suivantes continueront d'8tre officiellement r6servdes aux forces
britanniques au Negara Brun6i Darussalam, la r6partition 6tant assur6e par la quartier gdndral
des forces (voir carte jointe) :

Polygone de tir de TUTONG
Zone A
Zone B
Zone C
Zone D (Labi)

3. Zones non officiellement ddsign6es. Les forces britanniques au Negara Brun6i Darussalam
continueront d'avoir accs A d'autres zones d'entrainement (y compris le polygone de tir de Binturan)
par l'interm6diaire du Quartier gdn6ral de controle du Brundi conform6ment aux procddures
d'autorisation en vigueur.
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Cette carte nWest consid6rde par aucun des deux gouvernements comme faisant au-
toritd en ce qui concerne le tracd des frontires.

Vol. 1393, -23321 3752.3x



United Nations - Treaty Series • Nations Unies - Recueil des Traitis

II

S. A. Muda Hassanal Bolkiah Sultan et Yang Di-Pertuan du Negara Brunei Darussalam
au Ministre d'Etat aux affaires gtrangres et du Commonwealth

ISTANA DARUL HANA
BRUNtI'

Le 22 septembre 1983

J'ai l'honneur d'accuser r6ception de votre note, en date de ce jour, dont la teneur
suit

[Voir note I]

En rdponse, j'ai l'honneur de vous informer que les propositions ci-dessus sont
acceptables et que votre note et son annexe, ainsi que la pr~sente rdponse, constituera
entre nos deux Gouvernements, un Accord en la mati~re qui entrera en vigueur
le 1er janvier 1984.

La pr6sente note et la traduction ci-jointe en langue anglaise font 6galement foi.

Sir MUDA HASSANAL BOKLKIAH
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AGREEMENT1 BETWEEN THE GOVERNMENT OF THE UNITED
KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND AND
THE GOVERNMENT OF THE DEMOCRATIC REPUBLIC OF THE
SUDAN ON CERTAIN COMMERCIAL DEBTS

The Government of the United Kingdom of Great Britain and Northern Ireland
(hereinafter referred to as "the United Kingdom") and the Government of the Democratic
Republic of the Sudan (hereinafter referred to as "Sudan");

As a result of the Conference regarding consolidation of Sudanese debts held in Paris
on 3 and 4 February 1983 at which the Government of the United Kingdom, the Govern-
ment of The Sudan, certain other Governments, the International Monetary Fund, the
International Bank for Reconstruction and Development, the Secretariat of the United
Nations Conference on Trade and Development, and the Organisation for Economic Co-
operation and Development were represented;

Have agreed as follows:

Article 1. DEFINITIONS

In this Agreement, unless the contrary intention appears:
(a) "certificate" shall mean a certificate issued by the Bank of Sudan to account

for the payment in Sudanese Pounds made by the debtor;
(b) "credit contract" shall mean a credit contract as defined in Article 2 of this

Agreement;
(c) "creditor" shall mean a creditor as defined in Article 2 of this Agreement;
(d) "currency of the debt" shall mean sterling or such other currency as is specified

in the credit contract;
(e) "the Bank" shall mean the Bank of Sudan;
(f) "debt" shall mean any debt to which, by virtue of the provisions of Articles 2

and 10 of this Agreement and of Schedule 2 thereto, the provisions of this Agreement
apply;

(g) "debtor" shall mean a debtor as defined in Article 2 of this Agreement;
(h) "maturity" in relation to a debt shall mean the date for the repayment thereof

under the relevant credit contract or under a promissory note or bill of exchange drawn
up pursuant to the terms of such credit contract;

(i) "payment in Sudanese Pounds" shall mean payment in Sudanese Pounds as
specified in Article 3 of this Agreement;

(j) "the Department" shall mean the Export Credits Guarantee Department of the
Government of the United Kingdom or any other Department thereof which the
Government of the United Kingdom may nominate for the purposes of this Agreement;

(k) "the 1980 Agreement" shall mean the Agreement between the Government of the
United Kingdom of Great Britain and Northern Ireland and the Government of the Demo-
cratic Republic of the Sudan on certain commercial debts signed on 25 August 1980;2

I Came into force on 25 January 1984 by signature, in accordance with article II.
2 United Nations, Treaty Series, vol. 1218, p. 49.
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(1) "the 1982 Agreement" shall mean the Agreement between the Government of
the United Kingdom of Great Britain and Northern Ireland and the Government of the
Democratic Republic of the Sudan on certain commercial debts' which will be signed
shortly;

(m) "transfer scheme" shall mean the transfer scheme referred to in Article 3 of
this Agreement.

Article 2. THE DEBT

(1) The provisions of this Agreement shall, subject to the provisions of paragraph (2)
of this Article, apply to any debt, whether of principal or of contractual interest accruing
up to maturity or of principal or interest payable or charged under the provisions of the
1980 or the 1982 Agreements, owed as primary or principal debtor or as guarantor by
the Government of Sudan or by a person or body of persons or corporation resident or
carrying on business in Sudan or by any successor thereto (hereinafter referred to as
"debtor") to a person or body of persons or corporation resident or carrying on business
in the United Kingdom or to any successor thereto (hereinafter referred to as "creditor")
provided that:
(a) The debt arises under or in relation to a contract or any agreement supplemental

thereto which was made between the debtor and the creditor for the supply from
outside Sudan of goods or services or both or of finance therefor, and which was
entered into before 1 January 1983 (hereinafter referred to as a "credit contract");

(b) (i) In the case of a debt arising under a credit contract which was not subjected
to rescheduling under the provisions of either the 1980 or 1982 Agreements,
either maturity of the debt occurred on or before 31 December 1982 or occurred
or will occur between 1 January and 31 December 1983 (both dates inclusive)
and in either case where maturity has occurred that debt remains unpaid;

(ii) in the case of a debt due under either the 1980 or 1982 Agreements, such
payment was due or will fall due on or before 31 December 1983 and, where
the due date for payment has occurred, remains unpaid;

(iii) in the case of the capitalized interest referred to in Article 5(3) of this Agree-
ment such interest fell due or will fall due between 1 January 1983 and 31 De-
cember 1983 both dates inclusive;

(c) The debt is in respect of a credit contract guaranteed as to payment of that debt under
a guarantee issued by the Department; and

(d) The debt is not expressed by the terms of the credit contract to be payable in Sudanese
Pounds.
(2) The provisions of this Agreement shall not apply to so much of any debt as

arises from an amount payable upon or as a condition of the formation of the credit contract
or upon or as a condition of the cancellation or termination of the credit contract.

Article 3. PAYMENTS IN SUDAN IN RESPECT OF DEBTS

Each payment in Sudanese Pounds by a debtor in respect of a debt shall upon the
entry into force of this Agreement or upon payment by the debtor, whichever is the later,
be placed upon deposit in a special account with the Bank of Sudan. Amounts so deposited
shall remain deposited with the Bank of Sudan until transfer to the creditors in accordance
with the provisions of Article 4 of this Agreement.

I United Nations, Treaty Series, vol. 1352, p. 269.
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Article 4. PAYMENTS TO CREDITORS

Sudan undertakes to pay its debts punctually and shall ensure that funds are transferred
to the creditors in the United Kingdom in the currency of the debt in accordance with
the transfer scheme set out in Schedule 1 to this Agreement, and in the amounts specified
in the Credit Contract as agreed in accordance with the provisions of Schedule 2 of this
Agreement.

Article 5. INTEREST

(1) Sudan shall be liable for and shall pay to the creditor interest in accordance
with the provisions of this Article on any debt to the extent that it has not been settled
by payment to the creditor in the United Kingdom pursuant to Article 4 of this Agreement.

(2) Interest shall accrue during, and shall be payable in respect of, the period from
maturity until the settlement of the debt by payment to the creditor and, subject to the
provision of paragraph (3) of this Article, shall be paid and transferred to the creditor
concerned in the currency of the debt half-yearly on 1 January and 1 July each year
commencing on 1 July 1984.

(3) Interest accruing between 1 January 1983 and 31 December 1983 (both dates
inclusive) shall be paid and transferred as to 50 per cent thereof on 1 January 1984, and
the balance of 50 per cent shall be capitalized as a debt in accordance with the provisions
of Article 2(1) of this Agreement and paid and transferred in accordance with the
provisions of Article 10 and Schedule 1 of this Agreement.

(4) Interest shall be calculated on the outstanding amount of the debt and, on the
basis of a 365-day year, shall be paid:
(a) in the case of debts specified in Article 2(1)(b)(i) and 2(1)(b)(iii) at the rate of 10.5 per

cent per annum; and
(b) in the case of payments of debts specified in Article 2(1)(b)(ii) for the period up

to and including the day before the date of signature of this Agreement or up to and
including the due date for payment whichever is later at the rates specified in Article 5
of the 1980 and 1982 Agreements respectively and thereafter at the rate of 10.5 per
cent per annum.

Article 6 EXCHANGE OF INFORMATION

The Department and the Bank of Sudan shall exchange all information required for
the implementation of this Agreement.

Article 7 OTHER DEBT SETTLEMENTS

(1) If Sudan agrees with any creditor country other than the United Kingdom terms
for the settlement of indebtedness similar to the indebtedness the subject of this Agree-
ment which are more favourable than are the terms of this Agreement to creditors, then
the terms of the payment of debts the subject of this Agreement shall, subject to the
provisions of paragraphs (2) and (3) of this Article, be no less favourable to creditors
than the terms so agreed with that other creditor country notwithstanding any provision
of this Agreement to the contrary.

(2) The provisions of paragraph (1) of this Article shall not apply in a case where
the aggregate of the indebtedness to the other creditor country is less than the equivalent
of SDR250,000.
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(3) The provisions of paragraph (1) of this Article shall not apply to matters relating
to the payments of interest determined by Article 5 hereof.

Article 8. PRESERVATION OF RIGHTS AND OBLIGATIONS

This Agreement and its implementation shall not affect the rights and obligations
of creditors and debtors under their credit contracts.

Article 9. RULES

In the implementation of this Agreement the rules set out in Schedule 2 to this
Agreement shall apply.

Article 10. THE SCHEDULES

The Schedules to this Agreement shall form an integral part thereof.

Article 11. ENTRY INTO FORCE AND DURATION

This Agreement shall enter into force on signature and shall remain in force until
the last of the payments to be made to the creditors under Articles (4) and (5) of this
Agreement has been made.

IN WITNESS WHEREOF the undersigned, being duly authorised thereto, have signed
this Agreement.

DONE in duplicate at Khartoum this 25th day of January 1984.

For the Government of the United Kingdom of Great Britain
and Northern Ireland:

R. A. WALKER

For the Government of the Democratic Republic of the Sudan:

IBRAHIM MANSOUR
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SCHEDULE 1

TRANSFER SCHEME

In respect of each debt falling due within the provisions of Article 2 of this Agreement up
to and including 31 December 1983, together with the interest for the period 1 January 1983 to
31 December 1983, both dates inclusive, capitalized under the provisions of Articles 2 and 5 of
this Agreement, payments shall be made and transferred from Sudan to the United Kingdom in
twenty equal and consecutive half yearly instalments on 1 January and 1 July each year commencing
on 1 July 1989.

SCHEDULE 2

RULES

(1) The Department and the Bank shall agree a list of debts to which, by virtue of the provisions
of Article 2 of this Agreement, this Agreement applies.

(2) Such a list shall be completed as soon as possible. This list may be reviewed from time
to time at the request of the Department or the Bank. The agreement of both the Department
and the Bank shall be necessary before the list may be altered, amended or added to.

(3) Neither inability to complete the list referred to in paragraphs (1) and (2) of this Schedule
nor delay in its completion shall prevent or delay the implementation of the other provisions of
this Agreement.

(4) Upon the placing of a payment in Sudanese Pounds on deposit in the special account
with the Bank pursuant to Article 3 of this Agreement the Bank shall notify the Department of
such deposit by remitting a certificate issued by the Bank which shall state:

(a) the amount of such payment in Sudanese Pounds expressed in the currency of the debt at the
rate of exchange prevailing at the time of such payment;

(b) the date of such payment; and

(c) particulars of the credit contract and date of payment of the debt to which such payment relates.

(5) (a) The Bank shall transfer the necessary amounts in the currency of the debt to a bank
in the United Kingdom together with payment instructions in favour of the creditor to whom payment
is due in accordance with this Agreement.

(b) When making such transfer the Bank shall give the Department particulars of the debts
and of the interest to which the transfers relate.
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DU ROYAUME-UNI DE
GRANDE-BRETAGNE ET D'IRLANDE DU NORD ET LE GOU-
VERNEMENT DE LA RIPUBLIQUE DtMOCRATIQUE DU SOUDAN
RELATIF A CERTAINES DETTES COMMERCIALES

Le Gouvernement du Royaume-Uni de Grande Bretagne et d'Irlande du Nord (ci-
apr~s ddnommd x Royaume-Uni *) et le Gouvernement de la Rdpublique democratique
du Soudan (ci-apr~s. denomm6 - Soudan -),

A la suite de la Conference sur la consolidation des dettes du Soudan qui s'est tenue
A Paris les 3 et 4 f6vrier 1983 et A laquelle etaient repr6sentes le Gouvernement du
Royaume-Uni, le Gouvernement du Soudan, certains autres Gouvernements, le Fonds
mon6taire international, la Banque internationale pour la reconstruction et le d6veloppe-
ment, le Secr6tariat de la CNUCED et l'Organisation de coop6ration et de d6veloppement
6conomiques,

Sont convenus de ce qui suit:

Article premier. DtFINITIONS

Aux fins du pr6sent Accord, 4 moins que n'apparaisse une intention contraire
a) Le terme - certificat* d6signe un certificat d6livr6 par la Banque du Soudan

attestant le paiement en livres soudanaises effectu6 par le d6biteur;
b) L'expression 4 contrat de cr6dit - d6signe un contrat de cr6dit au sens d6fini A

1'article 2 du prdsent Accord;
c) Le terme - creancier * d6signe un cr6ancier au sens d6fini A l'article 2 du present

Accord;
d) L'expression - monnaie de la dette - designe la livre sterling ou toute autre

monnaie specifiee dans le contrat de credit;
e) Le terme, Banque)- designe la Banque du Soudan;
f) Le terme - dette • d6signe toute dette A laquelle les dispositions du present Accord

s'appliquent en vertu des dispositions des articles 2 et 10 et de l'annexe 2 dudit Accord;
g) Le terme d6biteur - designe un debiteur au sens defini A l'article 2 du pr6sent

Accord;
h) Le terme echeance *, appliqud A une dette, designe la date A laquelle celle-ci

doit 8tre reglde conformement au contrat de cr&tit pertinent, ou au billet A ordre ou
A la lettre de change tir6e conform6ment aux dispositions dudit contrat de credit;

i) L'expression paiement en livres soudanaises designe un versement en livres
soudanaises au sens defini A l'article 3 du present Accord;

j) Le terme a Departement * designe le Departement de garantie des credits A l'expor-
tation du Gouvernement du Royaume-Uni ou tout autre Departement de celui-ci que le
Gouvernement du Royaume-Uni peut designer aux fins du present Accord;

k) L'expression e Accord de 1980,- designe l'Accord conclu entre le Gouvernement
du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord et le Gouvernement de la

Entrt en vigueur le 25 janvier 1984 par la signature, conformtment A I'article 11.
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Rdpublique ddmocratique du Soudan relatif A certaines dettes commerciales, signd
le 25 aoct 19801;

1) L'expression o Accord de 1982 * d6signe l'Accord entre le Gouvernement du
Royaume-Uni de Grande-Bretagne et d'Irlande du Nord et le Gouvernement de la
Rdpublique d6mocratique du Soudan relatif A certaines dettes commerciales2 qui sera
prochainement signd;

m) L'expression ,< plan de transfert,, ddsigne le plan de transfert visd A l'article 3
du prdsent Accord.

Article 2. LA DETTE

1. Sous rdserve des dispositions du paragraphe 2 du pr6sent article, les dispositions
du prdsent Accord s'appliquent A toute dette, qu'il s'agisse du principal ou des intdr6ts
contractuels arrivant 6chdance ou du principal ou des int6r~ts payables ou exigibles
au titre des dispositions de l'Accord de 1980 ou de l'Accord de 1982, du Gouvernement
du Soudan, d'une personne, d'un organisme ou d'une soci6t6 rdsidant au Soudan ou y
exergant une activit6 commerciale, ou leurs successeurs (ci-apr~s ddnomm6s d6biteur *),
contract6e titre de d6biteur principal ou de garant envers une personne, un organisme
ou une soci6td r6sidant au Royaume-Uni ou y exerqant une activit6 commerciale, ou leurs
successeurs (ci-apr~s d6nomm6s ,, crdancier ,), condition :
a) Que la dette d6coule directement ou indirectement d'un contrat de cr6dit ou d'un

accord le compl6tant, qui a 6t6 conclu entre le d6biteur et le cr6ancier pour la
fourniture de biens ou de services, ou de la fourniture des deux, partir d'un pays
autre que le Soudan, ou de leur financement, et qui porte une date antdrieure au
1er janvier 1983 (ci-apr~s ddnomm6 , contrat de cr6dit >,) :

b) i) Dans le cas d'une dette ddcoulant d'un contrat de cr6dit qui n'a pas fait l'objet
d'un r66chelonnement aux termes de l'Accord de 1980 ou de l'Accord de 1982
que la dette soit dchue le 31 d6cembre 1982 ou avant cette date ou qu'elle soit
6chue ou vienne A dchdance entre le ler janvier et le 31 d6cembre 1983 inclus
et que dans les deux cas, l'dch6ance arriv6e, la dette reste impay6e;

ii) Dans le cas d'une dette contract6e aux termes de l'Accord de 1980 ou de l'Accord
de 1982, que la dette soit arriv6e A 6chdance ou doive arriver A 6ch6ance le 31 dd-
cembre 1983 ou avant cette date et que, l'dch6ance arrivde, la dette reste impay6e;

iii) Dans le cas des intdr~ts capitalisds vis6s au paragraphe 3 de l'article 5 du pr6sent
Accord, que le versement de ces int6r~ts soit arriv6 A 6ch6ance ou doive arriver
A 6chdance entre le 1er janvier 1983 et le 31 d6cembre inclus;

c) Que la dette concerne un contrat de cr6dit dont le remboursement est garanti par
le D6partement; et

d) Que la dette ne soit pas libellde en livres soudanaises dans le contrat de cr6dit.
2. Les dispositions du prdsent Accord ne s'appliquent pas A la partie de toute dette

qui correspond une somme dont le paiement constitue une condition de la formation
du contrat de cr6dit ou A une somme dont le non-paiement constitue un motif d'annulation
ou de r6siliation du contrat de cr6dit.

Article 3. VERSEMENTS EFFECTUE-S AU SOUDAN AU TITRE DES DETTES

Tout versement en livres soudanaises effectu6 par un d6biteur au titre d'une dette
sera ddpos6 4 un compte spdcial aupr s de la Banque du Soudan au moment de l'entr6e

Nations Unies, Recueji des Traits, vol. 1218, p. 41.
2 Ibid., vol. 1352, p. 269.
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en vigueur du present Accord, ou au moment du versement, si celui-ci est postdrieur.
Les montants ainsi vers6s resteront d6pos6s aupr~s de la Banque du Soudan jusqu'A ce
qu'ils soient transf~rds aux crdanciers, conformement aux dispositions de l'article 4 du
prdsent Accord.

Article 4. PAIEMENTS AUX CREANCIERS

Le Soudan s'engage payer ponctuellement ses dettes et veillera A ce que les fonds
soient transf6rds aux crdanciers rdsidant au Royaume-Uni, dans la monnaie de la dette,
conform6ment au plan de transfert figurant dans l'annexe 1 du pr6sent Accord, et dans
les montants sp6cifi6s dans le contrat de cr6dit et convenus conform6ment aux dispositions
de l'annexe 2 du pr6sent Accord.

Article 5. INTP-RtTS

1. Le Soudan devra payer au cr6ancier, conform6ment aux dispositions du pr6sent
article, un intdr~t sur le montant de toute dette non r6gl6e par un transfert effectu6 au
b6n6fice du cr6ancier au Royaume-Uni, conform6ment 4 l'article 4 du pr6sent Accord.

2. L'intdr~t sera dd et exigible pour la p6riode allant de 1'6ch6ance de la dette
la date du r~glement de ladite dette par un versement au cr6ancier et, sous rdserve des
dispositons du paragraphe 3 du pr6sent article, il sera vers6 et transf6rd au cr6ancier
dans la monnaie de la dette deux fois par an, le 1er janvier et le i er juillet, A. compter
du Ier juillet 1984.

3. L'int6r~t venant A 6ch6ance entre le ler janvier 1983 et le 31 d6cembre 1983
inclus sera vers6 et transf6r6 ii raison de 50 pour cent de son montant le 1er janvier 1984,
les autres 50 pour cent 6tant capitalisds A titre de dette conform6ment aux dispositions
du paragraphe 1 de l'article 2 du pr6sent Accord, et vers6s et transf6rds conform6ment
aux dispositions de l'article 10 et de l'annexe 1 du pr6sent Accord.

4. L'intdr~t sera calcul6 sur l'encours de la dette et sur la base d'une ann6e de 365
jours; il sera payd :
a) Dans le cas des dettes sp6cifides aux alin6as i et iii de la partie b du paragraphe 1

de I'article 2, au taux de 10,5 p. 100 par an,
b) Dans le cas des paiements de dettes sp6cifi6es l'alin6a ii de la partie b du paragraphe 1

de l'article 2, pour la p6riode allant jusqu' la veille (incluse) de la date de la signature
du pr6sent Accord ou jusqu'A la date (incluse) de l'6ch6ance du paiement, si elle est
post6rieure, aux taux sp6cifi6s A P'article 5 de l'Accord de 1980 et de I'Accord de
1982 puis, cette p6riode 6coul6e, au taux de 10,5 p. 100 par an.

Article 6 ECHANGE DE RENSEIGNEMENTS

Le D6partement et la Banque du Soudan dchangeront tous les renseignements
n6cessaires A l'ex6cution du prdsent contrat.

Article 7 AUTRES ARRANGEMENTS RELATIFS AU REGLEMENT DES DETTES

1. Si le Soudan conclut avec un pays cr6ancier autre que le Royaume-Uni un
arrangement pr6voyant pour le r~glement de dettes analogues celles qui font l'objet
du prdsent Accord des conditions plus favorables que celles qui sont 6tablies par ledit
Accord, des conditions non moins favorables que les conditions convenues avec cet autre
pays cr6ancier seront accord6es, sous r6serve des dispositions des paragraphes 2 et 3
du pr6sent article, pour le r~glement des dettes qui font l'objet du pr6sent Accord,
nonobstant toute disposition dudit Accord qui pourrait s'y opposer.
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2. Les dispositions du paragraphe 1 du pr6sent article ne s'appliqueront pas lorsque
le montant global des dettes envers ledit pays crdancier n'atteindra pas l'6quivalent de
250 000 DTS.

3. Les dispositions du paragraphe 1 du pr6sent article ne s'appliqueront pas aux
questions relatives aux paiements d'intdr~ts visds A l'article 5 du pr6sent Accord.

Article 8. MAINTIEN DES DROITS ET OBLIGATIONS

Le pr6sent Accord et son application n'affecteront pas les droits et obligations qui
sont ceux des crdanciers et des d6biteurs en vertu des contrats de cr6dit.

Article 9. DISPOSITIONS PRATIQUES

L'application du prdsent Accord est rdgie par les dispositions pratiques dnoncdes
dans I'annexe 2 audit Accord.

Article 10. ANNEXES

Les annexes au pr6sent Accord en font partie int6grante.

Article 11. ENTREE EN VIGUEUR ET DURtE

Le pr6sent Accord entrera en vigueur la date de sa signature et demeurera en vigueur
jusqu'au moment oi aura 6td effectud au bdn6fice des cr6anciers le dernier des versements
visds aux articles 4 et 5 dudit Accord.

EN FOI DE QUOI les soussignds, A ce diment autoris6s, ont signd le pr6sent Accord.

FAIT en double exemplaire Khartoum le 25 janvier 1984.

Pour le Gouvernement du Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord

R. A. WALKER

Pour le Gouvernement de la R~publique d6mocratique du Soudan

IBRAHIM MANSOUR
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ANNEXE I

PLAN DE TRANSFERT

Pour chaque dette venue A dchdance conform~ment aux dispositions de l'article 2 du present
Accord jusque et y compris le 31 d~cembre 1983, ainsi que pour l'int&ret por la pdriode du
Icr janvier 1983 au 31 d~cembre 1983 inclus, capitalis6 en vertu des dispositions des articles 2
et 5 du present Accord, les paiements seront effectu~s et transfdr&s du Soudan au Royaume-Uni
en vingt paiements semestriels 6gaux et consdcutifs, le ler janvier et le Ir juillet de chaque annie,
A compter du Ir juillet 1989.

ANNEXE 2

DISPOSITIONS PRATIQUES

I. Le Ddpartement et la Banque dresseront d'un commun accord une liste de toutes les dettes
auxquelles le pr6sent Accord est applicable en vertu de son article 2.

2. Cette liste sera &ablie des que possible. Elle pourra &re r6vis6e de temps en temps A
la demande du D6partement ou de la Banque. L'accord prdalable du Ddpartement et de la Banque
sera n6cessaire pour que la liste puisse 8tre rdvisde, modifide ou allongde.

3. L'impossibilitd d'dtablir la liste visde aux paragraphes 1 et 2 de la pr~sente annexe ou
un retard dans sa mise au point n'empcheront ni ne retarderont I'application des autres dispositions
du prdsent Accord.

4. Au moment du ddp6t d'un versement en livres soudanaises au compte sp6cial ouvert A
la Banque, conformdment I'article 3 du prdsent Accord, la Banque informera le D6partement
de ce versement en lui ddlivrant un certificat qui indiquera :
a) Le montant en livres soudanaises ddposd audit compte, libelld dans la monnaie de la dette

au taux de change en vigueur h la date du versement,
b) La date du versement,
c) Les d6tails du contrat de cr6dit et l'6chdance de la dette A laquelle se rapporte le versement.

5. a) La Banque transfdrera les montants n6cessaires dans la monnaie de la dette A une banque
du Royaume-Uni et lui donnera des instructions concernant le paiement au bdn~fice du cr6ancier
auquel un versement doit 8tre effectud conformdment au pr6sent Accord.

b) En transfdrant ces montants, la Banque donnera au Ddpartement tous les renseignements
concernant les dettes et l'intdr&t au titre desquels les transferts sont effectuds.
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE UNITED
KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND AND
THE GOVERNMENT OF THE REPUBLIC OF TOGO ON CERTAIN
COMMERCIAL DEBTS

The Government of the United Kingdom of Great Britain and Northern Ireland
(hereinafter referred to as "the United Kingdom") and the Government of the Republic
of Togo (hereinafter referred to as "Togo");

As a result of the Conference regarding consolidation of Togolese debts held in Paris
on 11 and 12 April 1983 at which the Government of the United Kingdom, the Govern-
ment of Togo, certain other Governments, the International Monetary Fund, the
International Bank for Reconstruction and Development, the Secretariat of the United
Nations Conference on Trade and Development, the Commission of the European
Communities, the Organisation for Economic Co-operation and Development and the
Banque Centrale des Etats de I'Afrique de I'Ouest were represented;

Have agreed as follows:

Article 1. DEFINITIONS

In this Agreement, unless the contrary intention appears:

(a) "credit contract" shall mean a credit contract as defined in Article 2 of this
Agreement;

(b) "creditor" shall mean a creditor as defined in Article 2 of this Agreement;

(c) "currency of the debt" shall mean sterling or such other currency not being CFA
Francs as is specified in the credit contract;

(d) "debt" shall mean any debt to which, by virtue of the provisions of Articles 2
and 9 of this Agreement and of Schedule 2 thereto, the provisions of this Agreement apply;

(e) "debtor" shall mean a debtor as defined in Article 2 of this Agreement;

(f) "maturity" in relation to a debt shall mean, subject to the provisions of Article 2
paragraph 1 (b), the date for the repayment thereof under the relevant credit contract
or under a promissory note or bill of exchange drawn up pursuant to the terms of such
credit contracts;

(g) "the Department" shall mean the Export Credits Guarantee Department of the
Government of the United Kingdom or any other Department thereof which the
Government of the United Kingdom may nominate for the purposes of this Agreement;

(h) "the Ministry" shall mean the Ministry of Finance and Economy of Togo or
any other Department which the Government of Togo may nominate for the purposes
of this Agreement;

(i) "the 1980 Agreement" shall mean the Agreement between the Government of the
United Kingdom of Great Britain and Northern Ireland and the Government of the
Republic of Togo on Certain Commercial Debts signed on 18 June 1980;2

1 Came into force on 9 February 1984 by signature. in accordance with article 10.
2 United Nations. Treat), Series. vol. 1212. p. 171.
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0) "the 1982 Agreement" shall mean the Agreement between the Government of
Great Britain and Northern Ireland and the Government of the Republic of Togo on Certain
Commercial Debts signed on 27 April 1982;'

(k) "transfer scheme" shall mean the transfer scheme referred to in Article 3 of
this Agreement.

Article 2. THE DEBT

(!) The provisions of this Agreement shall, subject to the provisions of paragraph (2)
of this Article, apply to any debt, whether of principal or of contractual interest accruing
up to maturity or payable under the provisions of the 1980 and 1982 Agreements, owed
as primary or principal debtor or as guarantor by the Government of Togo (hereinafter
referred to as "debtor") or to a person or body of persons or corporation resident or
carrying on business in the United Kingdom or to any successor thereto (hereinafter
referred to as "creditor") provided that:
(a) the debt arises under or in relation to a contract or any agreement supplemental thereto

which was made between the debtor and the creditor for the supply from outside
Togo of goods or services or both or of finance therefor, and which allowed credit
to the debtor for a period exceeding one year, and which was entered into before
1 January 1983 (hereinafter referred to as a "credit contract");

(b) (i) in the case of a debt arising under a credit contract which was not the subject
of rescheduling under the provisions of the 1980 and 1982 Agreements, maturity
of the debt occurred or will occur on or before 31 December 1983 and where
maturity has occurred that debt remains unpaid;

(ii) in the case of a debt payable under either the 1980 or 1982 Agreements such
payment was due or will fall due on or before 31 December 1983 and where
the date for such payment has passed that debt remains unpaid, it being
understood that such debts do not include payments due in respect of interest
charged under the provisions of Article 4 of each of those Agreements;

(c) the debt is in respect of a credit contract guaranteed as to payment of that debt under
a guarantee issued by the Department;.and

(d) the debt is not expressed by the terms of the Credit Contract to be payable in CFA
Francs.
(2) The provisions of this Agreement shall not apply to so much of any debt as

arises from an amount payable upon or as a condition of the formation of the credit
contract, or upon or as a condition of the cancellation or termination of the credit contract.

Article 3. PAYMENT TO CREDITORS

Togo undertakes to pay its debts punctually and shall ensure that funds are transferred
to the creditors in the United Kingdom in the currency of the debt in accordance with
the transfer scheme set out in Schedule 1 to this Agreement.

Article 4. INTEREST

(1) Togo shall be liable for and shall pay to the creditor interest in accordance
with the provisions of this Article on any debt to the extent that it has not been settled
by payment to the creditor in the United Kingdom pursuant to Article 3 of this Agreement.

I United Nations. Treaty Series. vol. 1288. p. 121.
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(2) Interest shall accrue during, and shall be payable in respect of, the period from
maturity until the settlement of the debt by payment to the creditor, and shall be paid
and transferred to the creditor concerned in the currency of the debt half-yearly on 30 June
and 31 December each year commencing 31 December 1983.

(3) Interest shall be calculated on the outstanding amount of the debt and paid at
the rate of 9.25 per cent per annum and shall be calculated on the basis of a 365-day year.

Article 5. EXCHANGE OF INFORMATION

The Department and the Ministry shall exchange all information required for the
implementation of this Agreement.

Article 6 OTHER DEBT SETTLEMENTS

(1) If Togo agrees with any creditor country other than the United Kingdom terms
for the settlement of indebtedness similar to the indebtedness the subject of this Agree-
ment which are more favourable than are the terms of this Agreement to creditors, then
the terms of the payment of debts the subject of this Agreement shall, subject to the
provisions of paragraphs (2) and (3) of this Article, be no less favourable to creditors
than the terms so agreed with that other creditor country notwithstanding any provision
of this Agreement to the contrary.

(2) The provisions of paragraph (1) of this Article shall not apply in a case where
the aggregate of the indebtedness to the other creditor country is less than the equivalent
of SDR500,000.

(3) The provisions of paragraph (1) of this Article shall not apply to matters relating
to the payments of interest determined by Article 4 hereof.

Article 7 PRESERVATION OF RIGHTS AND OBLIGATIONS

This,Agreement and its implementation shall not affect the rights and obligations
of creditors and debtors under their credit contracts.

Article 8. RULES

In the implementation of this Agreement the rules set out in Schedule 2 to this
Agreement shall apply.

Article 9. THE SCHEDULES

The Schedules to this Agreement shall form an integral part thereof.

Article 10. ENTRY INTO FORCE AND DURATION

This Agreement shall enter into force on signature and shall remain in force until
the last of the payments to be made to the creditors under Articles 3 and 4 of this
Agreement has been made.

[For the testimonium and signature pages, see p. 338 of this volume. ]
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ACCORD' ENTRE LE GOUVERNEMENT DU ROYAUME-UNI DE
GRANDE-BRETAGNE ET D'IRLANDE DU NORD ET LE GOUVERNE-
MENT DE LA R1tPUBLIQUE TOGOLAISE RELATIF A CERTAINES
DETTES COMMERCIALES

Le Gouvernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord (ci-
apr~s ddnomm6 le Royaume-Uni -) et le Gouvernement de la Rdpublique togolaise (ci-
apr~s ddnomm6 ,Togo ,);

A la suite de la Confdrence sur la consolidation des dettes togolaises qui se tint
Paris les 11-12 avril 1983 et A laquelle 6taient reprdsentds le gouvernement du Royaume-
Uni, le gouvernement du Togo, certains autres gouvernements, le Fonds mondtaire
international, la Banque internationale pour la reconstruction et le d6veloppement, le
secr6tariat de la CNUCED, la Commission des Communaut6s europ6ennes, l'Organisa-
tion de coop6ration et de d6veloppement 6conomiques et la Banque centrale des Etats
de l'Afrique de l'Ouest;

Sont convenus de ce qui suit

Article jer. DtFINITIONS

Dans le pr6sent accord, i moins qu'une intention contraire ne soit dvidente, on
entend :

(a) par "contrat de credit >, un contrat de crddit d6fini l'article 2 du present
accord;

(b) par crdancier -, un crdancier d6fini A 'article 2 du prdsent accord;
(c) par amonnaie de la dette -, la livre sterling ou toute autre monnaie sp6cifi6e

dans le contrat de cr6dit, A l'exception du franc CFA;
(d) par - dette o, toute dette A laquelle les dispositions du prdsent accord sont

applicables en vertu des dispositions des articles 2 et 9 de l'annexe 2 dudit accord;

(e) par - d6biteur a, un d6biteur d6fini A I'article 2 du pr6sent accord;
(f) par - l'6ch6ance d'une dette a, sous r6serve des dispositions de l'alin6a (b) du

paragraphe 1 de l'article 2, la date pr6vue pour son remboursement en vertu du contrat
de cr6dit y aff6rent ou en vertu d'un billet A ordre ou d'une lettre de change 6tablis
conform6ment audit contrat de cr6dit;

(g) par - le D6partement *, le Ddpartement des garanties de cr6dits A l'exportation
(Export Credits Guarantee Department) du Royaume-Uni, ou tout autre d6partement
que le gouvernement du Royaume-Uni d6signerait aux fins du pr6sent accord;

(h) par - le Ministre *, le Minist~re des finances et de l'6conomie du Togo ou
tout autre d6partement que le gouvernement du Togo d6signerait aux fins du pr6sent
accord;

(i) par ol'Accord de 1980 >>, l'Accord entre le gouvernement du Royaume-Uni de
Grande-Bretagne et d'Irlande du Nord et le gouvernement de la Rdpublique togolaise
relatif A certaines dettes commerciales, signd le 18 juin 19802;

I Entrd en vigueur le 9 fivrier par la signature, conform~ment A I'article 10.
2 Nations Unies. Recueil des Traitis, vol. 1212, p. 171.
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(j) par l'Accord de 1982 -, I'Accord entre le gouvernement du Royaume-Uni de
Grande-Bretagne et d'Irlande du Nord et le gouvernement de la Rdpublique togolaise
relatif A certaines dettes commerciales, signd le 27 avril 1982';

(k) par , regime de transfert -, le rdgime de transfert visd A I'article 3 du pr6sente
accord.

Article 2. LA DETTE

1. Sous rdserve des dispositions du paragraphe 2 du pr6sent article, les dispositions
du pr6sent accord s'appliquent A toute dette, qu'il s'agisse du principal ou des intdrets
contractuels accumul6s jusqu'A l'6ch6ance ou payables en vertu des dispositions de
l'Accord de 1980 et de celui de 1982, dus par le gouvernement du Togo (ci-apr~s d6nomm6

d6biteur -) en tant que d6biteur primaire ou principal ou en tant que g6rant, A une
personne physique, A un groupe de personnes ou A une personne morale r6sidant ou
exergant des activitds 6conomiques au Royaume-Uni, ou A l'un quelconque de leurs
successeurs (ci-apr~s d6nomm6 <, crdancier ,), pour autant que :
(a) la dette est nde en vertu ou en cons6quence d'un contrat ou de tout accord compl&

mentaire conclu entre le d6biteur et le cr6ancier en vue de la fourniture au Togo,
en provenance de l'ext6rieur, de biens et/ou de services ou des moyens financiers
correspondants, consentant au d6biteur une dur6e de cr6dit sup6rieure A un an et
pass6 avant le lerjanvier 1983, (ci-apr~s d6nomm6 , contrat de credit ,);

(b) (i) dans le cas d'une dette n6e en vertu d'un contrat de cr6dit qui n'a pas fait l'objet
d'un r66chelonnement conform6ment aux dispositions de I'Accord de 1980 ni
de celui de 1982, et la dette est tombde ou tombera A l'dchdance le 31 d6cembre
1983 ou avant cette date et, lorsque l'dch6ance est tomb6e, la dette demeure
impay6e;

(ii) dans le cas d'une dette payable en vertu soit de l'Accord de 1980, soit de celui
de 1982 et un tel versement est venu ou doit venir A l'6ch6ance le 31 d6cembre
1983 ou avant cette date et lorsque la date d'un tel versement est pass6, la dette
demeure impay6e, 6tant bien entendu que de telles dettes ne comprennent pas
les versements r6sultant d'un int6ret pay6 en vertu des dispositions de l'article 4
de chacun de ces Accords;

(c) la dette r6sulte d'un contrat de cr6dit assorti, en ce qui concerne le paiement de
la dette, d'une garantie souscrite par le D6partement; et

(d) la dette n'est pas libell6e, aux termes du contrat de cr6dit, en francs CFA.

2. Les dispositions du pr6sent accord ne s'appliquent pas A la portion d'une dette
correspondant A un montant exigible soit au moment de l'dtablissement du contrat de
crddit ou A titre de condition de son 6tablissement, soit au moment de l'annulation ou
r6solution dudit contrat ou A titre de condition de son annulation ou r6solution.

Article 3. PAIEMENTS AUX CRtANCIERS

Le Togo s'engagera A payer ses dettes ponctuellement et veillera A ce que les transferts
de fonds en faveur des crdanciers au Royaume-Uni s'effectuent en monnaie de ia dette,
conform6ment au r6gime de transfert fix6 l'annexe 1 du pr6sent accord.

Nations Unies, Recuei des Traites, vol. 1288, p. 121.
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Article 4. INTtRETS

1. Le Togo sera tenu de payer au crdancier des int6r~ts sur toute dette, conform6ment
aux dispositions du pr6sent article, dans la mesure oa elle n'aura pas td r6glde au moyen
de versements au crdancier au Royaume-Uni en vertu de I'article 3 du pr6sent accord.

2. Les int6r~ts courront pendant la p6riode allant de l'6chdancejusqu'au r~glement
de la dette au moyen d'un versement au cr6ancier, et seront perqus pour la meme p6riode;
ils seront vers6s et transf6r6s au cr6ancier en cause en monnaie de la dette semestrielle-
ment les 30 juin et 31 d6cembre de chaque ann6e, A compter du 31 d6cembre 1983.

3. Les int6r~ts seront calcul6s sur le reliquat de la dette et pay6s au taux de
9.25 pour cent et par an, 6tant calcul6s sur la base d'une ann6e de 365 jours.

Article 5. ECHANGES D'INFORMATIONS

Le D6partement et le Ministxre 6changeront toutes les informations requises pour
l'application du pr6sent accord.

Article 6 AUTRES RtGLEMENTS DE DETTES

1. Si les conditions convenues entre le Togo et tout pays cr6ancier autre que le
Royaume-Uni, en ce qui concerne le r~glement de dettes analogues A celles qui font l'objet
du pr6sent accord, sont plus favorables pour les cr6anciers que les conditions pr6vues
par le prdsent accord, alors les conditions A appliquer au paiement des dettes faisant
l'objet du pr6sent accord, sous r6serve des paragraphes 2 et 3 du pr6sent article, ne devront
tre moins favorables pour les cr6anciers que les conditions ainsi convenues avec cet

autre pays cr6ancier, nonobstant toute disposition contraire du pr6sent accord.
2. Les dispositions du paragraphe 1 du pr6sent article ne s'appliquent pas au cas

ott le montant global des dettes envers l'autre pays cr6ancier est inf6rieur A l'6quivalent
de 500.000 DTS.

3. Les dispositions du paragraphe 1 du pr6sent article ne s'appliquent pas aux
questions concernant les versements d'int6r~t fix6s A l'article 4 ci-dessus.

Article 7 MAINTIEN DES DROITS ET OBLIGATIONS

Le prdsent accord et son application n'affecteront pas les droits et obligations de
cr6anciers et des ddbiteurs en vertu de leurs contrats de crddit.

Article & RtGLEMENTATION

Pour l'application du pr6sent accord, les r6gles 6nonc6es A son annexe 2 seront
observ6es.

Article 9. LES ANNEXES

Les annexes du prdsent accord en font partie int6grante.

Article 10. ENTRIE EN VIGUEUR ET DURtE

Le pr6sent accord entrera en vigueur A la date de sa signature et restera en vigueur
jusqu'A ce que soit effectu6 le dernier versement aux crdanciers en vertu des articles 3
et 4 du pr6sent accord.
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IN WITNESS WHEREOF the undersigned,
being duly authorised thereto, have signed
this Agreement.

DONE in duplicate at London this 9th day
of February 1984 in the English and French
languages, both texts being equally
authoritative.

For the Government of the United King-
dom of Great Britain and Northern
Ireland:

EN FOI DE QUOI les soussign~s, dfiment
autorisds, ont sign6 le pr6sent accord.

FAIT en double exemplaire Londres
le 9 f6vrier 1984 en langues anglaise et
franqaise, les deux textes faisant 6galement
foi.

Pour le gouvernement du Royaume-Uni
de Grande-Bretagne et d'Irlande du
Nord :

MALCOLM RIFKIND

For the Government
of the Republic of Togo:

Pour le gouvernement
de la. Rdpublique togolaise

TIDJANI D.
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SCHEDULE 1

TRANSFER SCHEME

(1) In respect of each debt which fell due on or before 31 December 1982 and which remains
unpaid, payments shall be made and transferred from Togo to the United Kingdom in ten equal
and consecutive half-yearly instalments commencing on 31 December 1983.

(2) In respect of each debt, which was not previously the subject of rescheduling under the
provisions of the 1980 and 1982 Agreements, which fell due or will fall due between I January
1983 and 31 December 1983 both dates inclusive and remains unpaid:
(a) an amount equal to 90 per cent shall be paid and transferred from Togo to the United Kingdom

in ten equal and consecutive half-yearly instalments on 30 June and 31 December each year
commencing on 31 December 1988; and

(b) the remaining 10 per cent of each debt shall be paid and transferred from Togo to the United
Kingdom in five equal instalments, the first at maturity or where that date has passed not
later than 30 September 1983 and thereafter on 30 September 1984, 1985, 1986 and 1987
respectively.
(3) In respect of each payment of debt due under the 1980 and 1982 Agreements which fell

due or will fall due between I January 1983 and 31 December 1983 and remains unpaid:
(a) an amount equal to 80 per cent shall be paid and transferred from Togo to the United Kingdom

in ten equal and consecutive instalments on 30 June and 31 December each year commencing
on 31 December 1988; and

(b) the remaining 20 per cent shall be paid and transferred from Togo to the United Kingdom
on the due date as originally scheduled, or where that date has passed, not later than
30 September 1983.

SCHEDULE 2

RULES

(1) The Department and the Ministry shall agree a list of debts to which, by virtue of the
provisions of Article 2 of this Agreement, this Agreement applies.

(2) Such a list shall be completed as soon as possible. This list may be reviewed from time
to time at the request of the Department or the Ministry. The agreement of both the Department
and the Ministry shall be necessary before the list may be altered or amended or added to.

(3) Neither inability to complete the list referred to in paragraphs (1) and (2) of this Schedule
nor delay in its completion shall prevent or delay the implementation of the other provisions of
this Agreement.

(4) (a) The Ministry shall transfer the necessary amounts in the currency of the debt to a
bank in the United Kingdom together with payment instructions in favour of the creditor to whom
payment is due in accordance with this Agreement.

(b) When making such transfer the Ministry shall give the Department particulars of the debts
and of the interest to which the transfers relate.
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ANNEXE I

REGIME DE TRANSFERT

(i) Pour chaque dette qui est venue "i I'dchdance le 31 ddcembre 1982 ou avant cette date
et qui demeure impayde, les versements seront payds et transf6rds du Togo au Royaume-Uni en
dix tranches semestrielles 6gales et cons~cutives A compter du 31 d~cembre 1983.

(2) Pour chaque dette, qui n'a pas pr~cddemment fait l'objet d'un r6chelonnement en vertu
des dispositions de I'Accord de 1980 ni de celui de 1982, et qui est venue ou doit venir it l'6chdance
entre le I"r janvier 1983 et le 31 ddcembre 1983 inclusivement et qui demeure impayde :
(a) un montant 6gal A 90 pour cent sera pay6 et transfdr6 du Togo au Royaume-Uni en dix tranches

semestrielles 6gales et consdcutives les 30 juin et 31 d6cembre de chaque annie Ai compter
du 31 d6cembre 1988; et

(b) le solde de 10 pour cent de chaque dette sera pay6 et transfer du Togo au Royaume-Uni en
cinq tranches dgales, la premiere i l'dchdance ou, lorsque cette date est pass6e, pas plus
tard que le 30 septembre 1983 et par la suite les 30 septembre 1984, 1985, 1986 et 1987
respectivement.

(3) Pour chaque versement de la dette dai en vertu de I'Accord de 1980 et de celui de 1982
qui est venu ou doit venir A 1'dch6ance entre le I" janvier 1983 et le 31 ddcembre 1983 et qui
demeure impay6 :

(a) un montant dgal A 80 pour cent sera payd et transfdrd du Togo au Royaume-Uni en dix tranches
dgales et consdcutives les 30juin et 31 d6cembre de chaque annie A compter du 31 d6cembre
1988; et

(b) le solde de 20 pour cent sera pay6 et transf~rd du Togo au Royaume-Uni it la date de l'"ch~ance,
telle qu'elle avait 6 pr~vue i l'origine, ou, lorsque cette date est passde, pas plus tard que
le 30 septembre 1983.

ANNEXE 2

RIGLEMENTATION

1. Le Ddpartement et le Ministare conviendront d'une liste de dettes auxquelles le pr6sent
accord est applicable, en vertu des dispositions de son article 2.

2. Cette liste sera 6Iaborde ds que possible. Elle pourra 6tre revue de temps A autre, i la
demande du Ddpartement ou du Minist re. Les changements, modifications et additions i apporter
A cette liste ndcessiteront I'accord pr6alable du D6partement aussi bien que du Ministare.

3. Le fait que la liste visde aux paragraphes I et 2 de la prdsente annexe ne peut pas tre
dlabor6e ou que des retards sont apportds A son 61aboration n'empchera pas et ne retardera pas
la mise en oeuvre des autres dispositions du prdsent accord.

4. (a) Le Ministate effectuera le transferts des montants n6cessaires en monnaie de la dette
une banque du Royaume-Uni, avec les ordres de paiement en faveur du crdancier auquel le

paiement est dOi conform6ment au present accord.

(b) Lorsqu'il effectue ledit transfert, le Ministare donnera au Ddpartement les d~tails des
dettes et des intdrdts auxquels les transferts ont trait.
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UNITED KINGDOM OF GREAT BRITAIN
AND NORTHERN IRELAND

and
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Registered by the United Kingdom of Great Britain and Northern Ireland on
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE UNITED
KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND AND
THE GOVERNMENT OF THE REPUBLIC OF COSTA RICA ON
CERTAIN COMMERCIAL DEBTS

The Government of the United Kingdom of Great Britain and Northern Ireland
(hereinafter referred to as "the United Kingdom") and the Government of the Republic
of Costa Rica (hereinafter referred to as "Costa Rica");

As a result of the Conference regarding consolidation of Costa Rican debts held in
Paris on 11 January 1983 at which the Government of the United Kingdom, the Govern-
ment of Costa Rica, certain other Governments, the International Monetary Fund, the
International Bank for Reconstruction and Development, the Secretariat of the United
Nations Conference on Trade and Development, and the Organisation for Economic Co-
operation and Development and the Inter-American Development Bank were represented;

Have agreed as follows:

Article 1. DEFINITIONS

(a) "certificate" shall mean a certificate issued by the Central Bank to account for
the payment in Costa Rican Colones made by the debtor;

(b) "credit contract" shall mean a credit contract as defined in Article 2 of this
Agreement;

(c) "creditor" shall mean a creditor as defined in Article 2 of this Agreement;
(d) "currency of the debt" shall mean sterling or such other currency as is specified

in the credit contract;
(e) "debt" shall mean any debt to which, by virtue of the provisions of Articles 2

and 10 of this Agreement and of Schedule 2 thereto, the provisions of this Agreement
apply;

(f) "debtor" shall mean a debtor as defined in Article 2 of this Agreement;
(g) "maturity" in relation to a debt shall mean the date for the repayment thereof

under the relevant credit contract or under a promissory note or bill of exchange drawn
up pursuant to the terms of such credit contract;

(h) "the Central Bank" shall mean the Central Bank of Costa Rica;
(i) "the Department" shall mean the Export Credits Guarantee Department of the

Government of the United Kingdom or any other Department thereof which the
Government of the United Kingdom may nominate for the purposes of this Agreement;

(j) "transfer scheme" shall mean the transfer scheme referred to in Article 3 of this
Agreement.

Article 2. THE DEBT

(1) The provisions of this Agreement shall, subject to the provisions of paragraph (2)
of this Article, apply to any debt, whether of principal or of contractual interest accruing
up to maturity owed as primary or principal debtor or as guarantor by the Government

I Came into force on 12 March 1984 by signature, in accordance with article I1.
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of Costa Rica or by a person or body of persons or corporation resident or carrying
on business in Costa Rica or by any successor thereto (hereinafter referred to as "debtor")
to a person or body of persons or corporation resident or carrying on business in the
United Kingdom or to any successor thereto (hereinafter referred to as "creditor")
provided that:
(a) the debt arises under or in relation to a contract or any agreement supplemental thereto

which was made between the debtor and the creditor for the supply from outside
Costa Rica of goods or services or both or of finance therefor, and which allowed
credit to the debtor for a period exceeding one year, and which was entered into
before 1 July 1982 (hereinafter referred to as a "credit contract");

(b) maturity of the debt has occurred, or will occur, on or before 31 December 1983
and that after maturity that debt remains unpaid;

(c) the debt is in respect to a credit contract guaranteed as to payment of that debt under
a guarantee issued by the Department; and

(d) the debt is not expressed by the terms of the credit contract to be payable in Costa
Rican Colones.
(2) The provisions of this Agreement shall not apply to so much of any debt as

arises from an amount payable upon or as a condition of the formation of the credit
contract, or upon or as a condition of the cancellation or termination of the credit contract.

Article 3. PAYMENTS IN COSTA RICA IN RESPECT OF DEBTS

Each payment in Costa Rican Colones by a debtor in respect of a debt shall, upon
the entry into force of this Agreement or upon payment by the debtor, whichever is the
later, be placed upon deposit in a special account with the Central Bank. Amounts so
deposited shall remain deposited with the Central Bank until transfer to the creditors
in accordance with the provisions of Article 4 of this Agreement.

Article 4. PAYMENTS TO CREDITORS

Costa Rica undertakes to pay its debts punctually and shall ensure that funds are
transferred to the creditors in the United Kingdom in the currency of the debt in accordance
with the transfer scheme set out in Schedule 1 to this Agreement, and in the amounts
specified in the credit contract as agreed in accordance with the provisions of Schedule 2
of this Agreement.

Article 5. INTEREST

(1) Costa Rica shall be liable for and shall pay to the creditor interest in accordance
with the provisions of this Article on any debt to the extent that it has not been settled
by payment to the creditor in the United Kingdom pursuant to Article 4 of this Agreement.

(2) Interest shall accrue during, and shall be payable in respect of, the period from
maturity until the settlement of the debt by a payment to the creditor, and shall be paid
and transferred to the creditor concerned in the currency of the debt half-yearly on:
(a) 30 June and 31 December each year commencing on 31 December 1983 in respect

of debts due on or before 30 June 1982; and
(b) 31 March and 30 September each year commencing on 31 March 1984 in respect

of debts due between 1 July 1982 and 31 December 1983 both dates inclusive.
(3) Interest shall be calculated on the outstanding amount of the debt and paid at

the rate of 10.5 per cent per annum and shall be calculated on the basis of a 365-day year.
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Article 6 EXCHANGE OF INFORMATION

The Department and the Central Bank shall exchange all information required for
the implementation of this Agreement.

Article 7 OTHER DEBT SETTLEMENTS

(1) If Costa Rica agrees with any creditor country other than the United Kingdom
terms for the settlement of indebtedness similar to the indebtedness the subject of this
Agreement which are more favourable than are the terms of this Agreement to creditors,
then the terms of the payment of debts the subject of this Agreement shall, subject to
the provisions of paragraphs (2) and (3) of this Article, be no less favourable to creditors
than the terms so agreed with that other creditor country notwithstanding any provision
of this Agreement to the contrary.

(2) The provisions of paragraph (1) of this Article shall not apply in a case where
the aggregate of the indebtedness to the other creditor country is less than the equivalent
of SDRI,000,000.

(3) The provisions of paragraph (1) of this Article shall not apply to matters relating
to the payment of interest determined by Article 5 hereof.

Article 8. PRESERVATION OF RIGHTS AND OBLIGATIONS

This Agreement and its implementation shall not affect the rights and obligations
of creditors and debtors under their credit contracts.

Article 9. RULES

In the implementation of this Agreement the rules set out in Schedule 2 to this
Agreement shall apply.

Article 10. THE SCHEDULES

The Schedules to this Agreement shall form an integral part thereof.

Article 11. ENTRY INTO FORCE AND DURATION

This Agreement shall enter into force on signature and shall remain in force until
the last of the payments to be made to the creditors under Articles 4 and 5 of this
Agreement has been made.

IN WITNESS WHEREOF the undersigned, being duly authorised thereto, have signed
this Agreement.

DONE in duplicate at London this 12th day of March 1984.

For the Government of the United Kingdom of Great Britain
and Northern Ireland:

R. W. WHITNEY

For the Government of the Republic of Costa Rica:

G. W. JASPERS

LUIS CARLOS MORA
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SCHEDULE 1

TRANSFER SCHEME

(1) In respect of each debt which fell due on or before 30 June 1982 and remains unpaid:
(a) an amount equal to 85 per cent of each debt shall be paid and transferred from Costa

Rica to the United Kingdom in eight equal and consecutive half-yearly instalments on 30 June
and 31 December each year commencing on 31 December 1985; and

(b) an amount equal to 15 per cent of each debt shall be paid and transferred from Costa
Rica to the United Kingdom in two instalments of 7.5 per cent each on 30 June 1983 and 1984
respectively.

(2) In respect of each debt which fell due or will fall due between 1 July 1982 and 31 December
1983 both dates inclusive and remains unpaid:

(a) an amount equal to 85 per cent of each debt shall be paid and transferred from Costa
Rica to the United Kingdom in ten equal and consecutive half-yearly instalments on 31 March
and 30 September each year commencing on 30 September 1987; and

(b) an amount equal to 15 per cent of each debt shall be paid and transferred from Costa
Rica to the United Kingdom in three instalments of 5 per cent each the first on due date and
subsequent payments on 30 September 1984 and 1985 respectively.

SCHEDULE 2

RULES

(1) The Department and the Central Bank shall agree a list of debts to which, by virtue of
the provisions of Article 2 of this Agreement, this Agreement applies.

(2) Such a list shall be completed as soon as possible. This list may be reviewed from time
to time at the request of the Department or the Central Bank. The Agreement of both the Department
and the Central Bank shall be necessary before the list may be altered or amended or added to.

(3) Neither inability to complete the list referred to in paragraphs (1) and (2) of this Schedule
nor delay in its completion shall prevent or delay the implementation of the other provisions of
this Agreement.

(4) Upon the placing of a payment in Costa Rican Colones on deposit in the special account
with the Central Bank pursuant to Article 3 of this Agreement the Central Bank shall notify the
Department of such deposit by remitting a certificate issued by the Central Bank which shall state:
(a) the amount of such payment in Costa Rican Colones expressed in the currency of the debt

at the rate of exchange prevailing at the time of such payment;
(b) the date of such payment; and
(c) particulars of the credit contract and date of payment of the debt to which such payment relates.

(5) (a) The Central Bank shall transfer the necessary amounts in the currency of the debt
to a bank in the United Kingdom together with payment instructions in favour of the creditor to
whom payment is due in accordance with this Agreement.

(b) When making such transfer the Central Bank shall give the Department particulars of
the debts and of the interest to which the transfers relate.

Vol. 1393, 1-23324



346 United Nations - Treaty Series • Nations Unies - Recueil des Trait~s 1985

[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DU ROYAUME-UNI DE
GRANDE-BRETAGNE ET D'IRLANDE DU NORD ET LE GOU-
VERNEMENT DE LA RIPUBLIQUE DU COSTA RICA RELATIF A
CERTAINES DETTES COMMERCIALES

Le Gouvernement du Royaume-Uni de Grande Bretagne et d'Irlande du Nord (ci-
apr~s d6nomm6 <, Royaume-Uni -) et le Gouvernement de la R6publique du Costa Rica
(ci-apr~s d6nomm6 «, Costa Rica *),

A la suite de la Conf6rence sur la consolidation des dettes du Costa Rica qui s'est
tenue A Paris le 11 janvier 1983 et A laquelle 6taient reprdsent6s le Gouvernement du
Royaume-Uni, le Gouvernement du Costa Rica, certains autres Gouvernements, le Fonds
mondtaire international, la Banque internationale pour la reconstruction et le d6veloppe-
ment, le Secr6tariat de la Conf6rence des Nations Unies sur le commerce et le
d6veloppement, l'Organisation de coop6ration et de d6veloppement 6conomiques et la
Banque interamdricaine de d6veloppement,

Sont convenus de ce qui suit :

Article premier. DtFINITIONS

a) Le terme - certificat , d6signe un certificat d6livrd par la Banque centrale attestant
le paiement en colons costariciens effectud par le d6biteur,

b) L'expression contrat de cr6dit >, d6signe un contrat de cr6dit au sens d6fini A
P'article 2 du pr6sent Accord,

c) Le terme <' cr6ancier >, d6signe un crdancier au sens d6fini A l'article 2 du pr6sent
Accord,

d) L'expression , monnaie de la dette * d6signe la livre sterling ou toute monnaie
sp6cifi6e dans le contrat de cr6dit,

e) Le terme , dette > d6signe toute dette laquelle les dispositions du pr6sent Accord
s'appliquent en vertu des articles 2 et 10 et de l'annexe 2 du pr6sent Accord,

f) Le terme ,,d6biteur > d6signe un d6biteur au sens d6fini a l'article 2 du pr6sent
Accord,

g) Le terme 6ch6ance >,, appliqud i une dette, d6signe la date A laquelle celle-ci
doit 8tre r6gl6e conform6ment au contrat de cr6dit pertinent, ou au billet A ordre ou
A la lettre de change tir6e conform6ment aux dispositions dudit contrat de cr6dit,

h) L'expression o Banque centrale * d6signe la Banque centrale du Costa Rica,
i) Le terme - D6partement - d6signe le D6partement de garantie des cr6dits A

l'exportation du Gouvernement du Royaume-Uni ou tout autre Ddpartement de celui-ci
que le Gouvernement du Royaume-Uni peut d6signer aux fins du prdsent Accord,

j) L'expression < plan de transfert - d6signe le plan de transfert vis6 A l'article 3 du
pr6sent Accord.

i Entrd en vigueur le 12 mars 1984 par la signature, conformdment A l'article 11.
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Article 2. LA DETTE

1. Sous r6serve des dispositions du paragraphe 2 du prdsent article, les dispositions
du pr6sent Accord s'appliquent A toute dette, qu'il s'agisse du principal ou des int6rats
qui arrivent A dchdance, du Gouvernement du Costa Rica, d'une personne, d'un organisme
ou d'une socidt6 r6sidant au Costa Rica ou y exergant une activit6 commerciale, ou leurs
successeurs (ci-apr~s ddnomm6s ,,d6biteur ,), contract6e A titre de d6biteur principal
ou de garant envers une personne, un organisme ou une socidtd r6sidant au Royaume-
Uni ou y exergant une activitd commerciale, ou leurs successeurs (ci-apr6s ddnommds

crdancier ,), A condition :

a) que la dette d6coule directement ou indirectement d'un contrat ou d'un accord le
compl6tant, qui a t6 conclu entre le d6biteur et le crdancier pour la fourniture de
biens ou de services, ou la fourniture des deux, A partir d'un pays autre que le Costa
Rica, ou en vue de leur financement, qui accorde au d6biteur un cr6dit couvrant une
p6riode de plus d'un an et qui porte une date ant6rieure au 1 er juillet 1982 (ci-apr~s
ddnommd , contrat de cr6dit ,),

b) que la dette soit arriv6e ou arrive A dchdance le 31 d6cembre 1983 ou avant cette
date et que, une fois dchue, la dette reste impayde,

c) que la dette concerne un contrat de crddit dont le remboursement est garanti par le
D6partement,

d) que la dette ne soit pas libellde en colons costariciens dans le contrat de crddit.

2. Les dispositions du pr6sent Accord ne s'appliquent pas la partie de toute dette
qui correspond A une somme dont le paiement constitue une condition de la formation
du contrat de cr6dit, ou A une somme dont le non-paiement constitue un motif d'annulation
ou de r6siliation dudit contrat.

Article 3. VERSEMENTS EFFECTUgS AU COSTA RICA AU TITRE DES DETTES

Tout versement effectud en colons costariciens par un d6biteur au titre d'une dette
sera d6pos6 A un compte spdcial aupr6s de la Banque centrale au moment de l'entr6e
en vigueur du pr6sent Accord, ou au moment du versement, si celui-ci est post6rieur.
Les montants ainsi vers6s resteront d6pos6s aupr~s de la Banque centralejusqu'A ce qu'ils
soient transfdrds aux crdanciers, conformdment aux dispositions de l'article 4 du pr6sent
Accord.

Article 4. PAIEMENTS AUX CREANCIERS

Le Costa Rica s'engage payer ponctuellement ses dettes et veillera A ce que les
fonds soient transfdr6s aux cr6anciers r6sidant au Royaume-Uni dans la monnaie de la
dette, conform6ment au plan de transfert figurant dans l'annexe 1 au pr6sent Accord et
dans les montants sp6cifi6s dans le contrat de cr6dit convenu conform6ment aux dis-
positions de l'annexe 2 audit Accord.

Article 5. INTtRtT

1. Le Costa Rica devra payer au cr6ancier, conform6ment aux dispositions du
prdsent article, un int6r~t sur le montant de toute dette, dans la mesure oil cette dette
n'aura pas td r6gl6e par un versement effectu6 au b6ndfice du cr6ancier au Royaume-
Uni, conform6ment A l'article 4 du pr6sent Accord.
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2. L'intdr~t sera dO et exigible pour la pdriode allant de l'dchdance de la dette A
la date du r~glement de ladite dette par un versement au crdancier, et il sera vers6 et
transfr6 au crdancier concernd dans la monnaie de la dette deux fois par an :
a) le 30 juin et le 31 d6cembre, A compter du 31 d6cembre 1983, pour les dettes 6chues

le 30 juin 1982 ou avant cette date,
b) le 31 mars et le 30 septembre, A compter du 31 mars 1984, pour les dettes 6chues

entre le ier juillet 1982 et le 31 d6cembre 1983 inclus.
3. L'int6r~t sera calcul6 sur l'encours de la dette, au taux de 10,5 p. 100 par an,

et sur la base d'une annde de 365 jours.

Article 6 ECHANGE DE RENSEIGNEMENTS

Le D6partement et la Banque centrale dchangeront tous les renseignements n6-
cessaires I'ex6cution du pr6sent Accord.

Article 7 AUTRES ARRANGEMENTS RELATIFS AU REGLEMENT DES DETTES

1. Si le Costa Rica conclut avec un pays cr6ancier autre que le Royaume-Uni un
arrangement prdvoyant pour le remboursement de dettes analogues A celles qui font l'objet
du pr6sent Accord des conditions plus favorables aux creanciers que les conditions
6nonc6es dans ledit Accord, des conditions non moins favorables que les conditions
convenues avec cet autre pays cr6ancier seront alors accord6es aux cr6anciers, sous r6serve
des dispositions des paragraphes 2 et 3 du pr6sent article, pour le r~glement des dettes
vis6es dans le pr6sent Accord, nonobstant toute disposition du pr6sent Accord qui pourrait
s'y opposer.

2. Les dispositions du paragraphe 1 du prdsent article ne s'appliqueront pas dans
le cas oi le montant global des dettes A l'autre pays cr6ancier serait infdrieur A I'6quivalent
de 1 000 000 de DTS.

3. Les dispositions du paragraphe 1 du pr6sent article ne s'appliqueront pas aux
questions concernant le paiement des intrts visds A l'article 5 du pr6sent Accord.

Article & MAINTIEN DES DROITS ET OBLIGATIONS

Le pr6sent Accord et son application n'affecteront pas les droits et obligations qui
sont ceux des cr6anciers et des d6biteurs en vertu des contrats de crddit.

Article 9. DISPOSITIONS PRATIQUES

L'application du pr6sent Accord est r6gie par les dispositions pratiques 6nonc6es
dans l'annexe 2 au pr6sent Accord.

Article 10. ANNEXES

Les annexes au pr6sent Accord en font partie int6grante.

Article 11. ENTRfE EN VIGUEUR ET DURtE

Le pr6sent Accord entrera en vigueur la date de sa signature et demeurera en vigueur
jusqu'au moment oti aura dt6 effectud au b6n6fice des cr6anciers le dernier des versements
vis6s aux articles 4 et 5 du pr6sent Accord.
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EN FOI DE QUOI les soussign6s, A ce dfiment autoris~s, ont signd le pr6sent Accord.
FAIT en double exemplaire A Londres le 12 mars 1984.

Pour le Gouvernement du Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord

R. W. WHITNEY

Pour le Gouvernement de la R6publique du Costa Rica

G. W. JASPERS

LuIs CARLOS MORA
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ANNEXE 1

PLAN DE TRANSFERT

1. En ce qui concerne chaque dette arriv6e A 6chdance le 30 juin 1982 ou avant cette date
et qui demeure impay6e :

a) Un montant 6gal A 85 p. 100 de chaque dette sera versd et transf6r6 du Costa Rica au Royaume-
Uni en huit versements semestriels consdcutifs d'un m~me montant, le 30 juin le le 31 d6cembre
de chaque annde, A compter du 31 d6cembre 1985, et

b) Un montant 6gal A 15 p. 100 de chaque dette sera vers6e et transf6r6 du Costa Rica au
Royaume-Uni en deux versements de 7,5 p. 100 chacun, le 30 juin 1983 et le 30 juin 1984
respectivement.

2. En ce qui concerne chaque dette arrive ou arrivant A 6ch6ance entre le Ir juillet 1982
et le 31 d6cembre 1983 inclus et qui demeure impay6e :

a) Un montant dgal 85 p. 100 de chaque dette sera versd et transf6rd du Costa Rica au Royaume-
Uni en dix versements semestriels cons6cutifs d'un m~me montant, le 31 mars et le 30 septembre
de chaque ann6e, A compter du 30 septembre 1987, et

b) Un montant dgal 15 p. 100 de chaque dette sera versd et transf6r6 du Costa Rica au Royaume-
Uni en trois versements de 5 p. 100 chacun, le premier A la date de l'6chdance et les deux
versements suivants le 30 septembre 1984 et le 30 septembre 1985 respectivement.

ANNEXE 2

DISPOSITIONS PRATIQUES

1. Le D6partement et la Banque centrale dresseront d'un commun accord une liste des dettes
auxquelles le pr6sent Accord est applicable en vertu des dispositions de son article 2.

2. Cette liste sera dtablie ds que possible. Elle pourra etre revue de temps A autre A la demande
du Ddpartement ou de la Banque centrale. Toute modification, r6vision ou adjonction sera soumise
A l'accord pr6alable du D6partement et de la Banque centrale.

3. L'impossibilit6 d'6tablir la liste vis6e aux paragraphes 1 et 2 de la pr6sente annexe ou
un retard dans sa mise au point n'empecheront ni ne retarderont l'application des autres dispositions
du pr6sent Accord.

4. Au moment du d6p6t d'un versement en colons costariciens au compte special ouvert
A la Banque centrale, conform6ment 4 larticle 3 du pr6sent Accord, cette Banque informera le
D6partement de ce ddp6t en lui remettant un certificat, ddlivrd par ladite Banque, qui indiquera :

a) Le montant dudit d6p6t en colons costariciens, libell dans la monnaie de la dette au taux
de change en vigueur A la date du versement,

b) La date de ce versement,

c) Les d6tails du contrat de cr6dit et 1'dch~ance de la dette A laquelle se rapporte ledit versement.

5. a) La Banque centrale transf6rera les montants n6cessaires dans la monnaie de la dette
A une banque du Royaume-Uni et lui donnera des instructions concernant le paiement au b6ndfice
du cr6ancier auquel un versement doit etre effectu6 conform6ment au prdsent Accord.

b) En effectuant ledit transfert, la Banque centrale donnera au D~partement les renseignements
relatifs aux dettes et aux int6rts auxquels se rapportent lesdits transferts.
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AGREEMENT 1 BETWEEN THE GOVERNMENT OF THE UNITED
KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND AND
THE GOVERNMENT OF THE REPUBLIC OF PERU ON CERTAIN
COMMERCIAL DEBTS

The Government of the United Kingdom of Great Britain and Northern Ireland
(hereinafter referred to as "the United Kingdom") and the Government of the Republic
of Peru (hereinafter referred to as "Peru");

As a result of the Conference regarding consolidation of Peruvian debts held in Paris
on 25 and 26 July 1983 at which the Government of the United Kingdom, the Govern-
ment of Peru, certain other Governments, the International Monetary Fund, the Inter-
national Bank for Reconstruction and Development, the Secretariat of the United Nations
Conference on Trade and Development, the Organisation for Economic Co-operation
and Development and the Inter-American Development Bank were represented;

Have agreed as follows:

Article 1. DEFINITIONS

In this Agreement, unless the contrary intention appears:
(a) "certificate" shall mean a certificate issued by the Ministry to account for the

payment in Peruvian soles made by the debtor;
(b) "credit contract" shall mean a credit contract as defined in Article 2 of this

Agreement;
(c) "creditor" shall mean a creditor as defined in Article 2 of this Agreement;
(d) "currency of the debt" shall mean sterling or such other currency not being

Peruvian soles as is specified in the credit contract;
(e) "debt" shall mean any debt to which, by virtue of the provisions of Articles 2

and 10 of this Agreement and of Schedule 2 thereto, the provisions of this Agreement
apply;

(f) "debtor" shall mean a debtor as defined in Article 2 of this Agreement;
(g) "maturity" in relation to a debt shall mean the date for the repayment thereof

under the relevant credit contract or under a promissory note or bill of exchange drawn
up pursuant to the terms of such credit contract;

(h) "the Department" shall mean the Export Credits Guarantee Department of the
Government of the United Kingdom or any other Department thereof which the
Government of the United Kingdom may nominate for the purposes of this Agreement;

(i) "payment in Peruvian soles" shall mean payment in Peruvian soles as specified
in Article 3 of this Agreement;

(j) "the Ministry" shall mean the Ministry of Economics and Finance of Peru,
General Directorate of Public Credit, or any other Department which the Government
of Peru may nominate for the purposes of this Agreement;

(k) "transfer scheme" shall mean the transfer scheme referred to in Article 4 of
this Agreement.

I Came into force on 12 March 1984 by signature, in accordance with article 11.
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Article 2. THE DEBT

(1) The provisions of this Agreement shall, subject to the provisions of paragraph (2)
of this Article, apply to any debt, whether of principal or of contractual interest accruing
up to maturity owed as primary or principal debtor or as guarantor by the Government
of Peru or by a person or body of persons or corporation resident or carrying on business
in Peru or by any successor thereto (hereinafter referred to as "debtor") to a person
or body of persons or corporation resident or carrying on business in the United Kingdom
or to any successor thereto (hereinafter referred to as "creditor") provided that:

(a) the debt arises under or in relation to a contract or any agreement supplemental
thereto which was made between the debtor and the creditor for the supply from outside
Peru of goods or services or of finance therefor, and which allowed credit to the debtor
for a period exceeding one year, and which was entered into before 1 January 1983
(hereinafter referred to as a "credit contract");

(b) maturity of the debt has occurred, or will occur, between 1 May 1983 and
30 April 1984 both dates inclusive and that after maturity that debt remains unpaid;

(c) the debt is in respect of a credit contract guaranteed as to payment of that debt
under a guarantee issued by the Department; and

(d) the debt is not expressed by the terms of the credit contract to be payable by soles.
(2) The provisions of this Agreement shall not apply to so much of any debt as

arises from an amount payable upon or as a condition of the formation of the credit
contract, or upon or as a condition of the cancellation or termination of the credit contract.

Article 3. PAYMENTS IN PERU IN RESPECT OF DEBTS

Each payment in Peruvian soles by a debtor in respect of a debt shall, upon the entry
into force of this Agreement or upon payment by the debtor, whichever is the later, be
placed upon deposit in a special account with the Central Bank of Reserve of Peru.
Arhounts so deposited shall remain deposited with the Central Bank of Reserve of Peru
until transfer to the creditors in accordance with the provisions of Article 4 of this
Agreement.

Article 4. PAYMENTS TO CREDITORS

Peru undertakes to pay its debts punctually and shall ensure that funds are transferred
to the creditors in the United Kingdom in the currency of the debt in accordance with
the transfer scheme set out in Schedule 1 to this Agreement. The amount of the currency
of the debt so transferred shall in all cases be calculated at the rate of exchange prevailing
at the time of payment in Peruvian soles.

Article 5. INTEREST

(1) Peru shall be liable for and shall pay to the creditor interest in accordance with
the provisions of this Article on any debt as defined in Article 1 to the extent that it
has not been settled by payment to the creditor in the United Kingdom pursuant to Article 4
of this Agreement.

(2) Interest shall accrue during, and shall be payable in respect of, the period from
maturity until the settlement of the debt by a payment to the creditor, and shall be paid
and transferred to the creditor concerned in the currency of the debt half-yearly on
30 April and 31 October of each year commencing on 30 April 1984.
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(3) Interest shall be calculated on the outstanding amount of the debt and paid at
the rate of 11 per cent per annum and shall be calculated on the basis of a 365-day year.

Article 6 EXCHANGE OF INFORMATION

The Department and the Ministry shall exchange all information required for the
implementation of this Agreement.

Article 7 OTHER DEBT SETTLEMENTS

(1) If Peru agrees with any creditor country other than the United Kingdom terms
for the settlement of indebtedness similar to the indebtedness the subject of this Agree-
ment which are more favourable than are the terms of this Agreement to creditors, then
the terms of the payment of debts the subject of this Agreement shall, subject to the
provisions of paragraphs (2) and (3) of this Article, be no less favourable to creditors
than the terms so agreed with that other creditor country notwithstanding any provision
of this Agreement to the contrary.

(2) The provisions of paragraph (1) of this Article shall not apply in a case where
the aggregate of the indebtedness to the other creditor country is less than the equivalent
of SDR1 million.

(3) The provisions of paragraph (1) of this Article shall not apply to matters relating
to the payments of interest determined by Article 5 hereof.

Article 8. PRESERVATION OF RIGHTS AND OBLIGATIONS

This Agreement and its implementations shall not affect the rights and obligations
of creditors and debtors under their credit contracts.

Article 9. RULES

In the implementation of this Agreement the rules set out in Schedule 2 to this
Agreement shall apply.

Article 10. THE SCHEDULES

The Schedules to this Agreement shall form an integral part thereof.

Article 11. ENTRY INTO FORCE AND DURATION

This Agreement shall enter into force on signature and shall remain in force until
the last of the payments to be made to the creditors under Articles 4 and 5 of this
Agreement has been made.

IN WITNESS WHEREOF the undersigned, being duly authorised thereto, have signed
this Agreement.

DONE in duplicate at London this 12th day of March 1984.

For the Government of the United Kingdom of Great Britain
and Northern Ireland:

R. W. WHITNEY

For the Government of the Republic of Peru:
ANDRES A. ARAMBURU-MENCHACA
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SCHEDULE 1

TRANSFER SCHEME

In respect of each debt arising from a credit contract which fell due, or will fall due, between
1 May 1983 and 30 April 1984, both dates inclusive, and after maturity that debt remains unpaid:

(a) an amount equal to 90 per cent of each debt shall be paid and transferred from Peru to
the United Kingdom in 10 equal and consecutive half-yearly instalments on 30 April and 31 October
each year commencing on 30 April 1987; and

(b) the balance of 10 per cent of each debt shall be paid and transferred from Peru to the
United Kingdom in the following manner:
(i) 5 per cent on maturity date as specified in the credit contract where that date has passed on

or before 31 October 1983; and

(ii) 5 per cent on 31 December 1984.

SCHEDULE 2

RULES

(1) The Department and the Ministry shall agree a list of debts to which, by virtue of the
provisions of Article 2 of this Agreement, this Agreement applies.

(2) Such a list shall be completed as soon as possible. This list may be reviewed from time
to time at the request of the Department or the Ministry. The agreement of both the Department
and the Ministry shall be necessary before the list may be altered or amended or added to.

(3) Neither inability to complete the list referred to in paragraphs (1) and (2) of this Schedule
nor delay in its completion shall prevent or delay the implementation of the other provisions of
this Agreement.

(4) Upon the placing of a payment in Peruvian soles on deposit in the special account with
the Central Bank of Reserve of Peru pursuant to Article 3 of this Agreement the Central Bank
of Reserve of Peru shall notify the Department of such deposit by remitting a certificate issued
by the Central Bank of Reserve of Peru which shall state:
(a) the amount of such payment in Peruvian soles expressed in the currency of the debt at the

rate of exchange prevailing at the time of such payment;

(b) the date of such payment; and

(c) particulars of the credit contract and date of payment of the debt to which such payment relates.

(5) (a) The Ministry shall transfer the necessary amounts in the currency of the debt to a
bank in the United Kingdom together with payment instructions in favour of the creditor to whom
payment is due in accordance with this Agreement.

(b) When making such transfer the Ministry shall give the Department particulars of the debts
and of the interest to which the transfers relate.

Vol. 1393, 1-23325



356 United Nations - Treaty Series • Nations Unies - Recueil des Trait~s 1985

[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DU ROYAUME-UNI DE
GRANDE-BRETAGNE ET D'IRLANDE DU NORD ET LE GOU-
VERNEMENT DE LA RtPUBLIQUE DU PEROU RELATIF A
CERTAINES DETTES COMMERCIALES

Le Gouvernement du Royaume-Uni de Grande Bretagne et d'Irlande du Nord (ci-
apr~s d6nommd ,Royaume-Uni >,) et le Gouvernement de la Rdpublique du P6rou (ci-
apr~s ddnommd Pdrou ,,),

A la suite de la Confdrence sur la consolidation des dettes p6ruviennes qui s'est
tenue A Paris les 25 et 26 juillet 1983 et laquelle 6taient repr6sentds le Gouvernement
du Royaume-Uni, le Gouvernement du P6rou, certains autres Gouvernements, le Fonds
mon6taire international, la Banque internationale pour ia reconstruction et le d6veloppe-
ment, le Secr6tariat de la Conf6rence des Nations Unies sur le commerce et le d6ve-
loppement, l'Organisation de coop6ration et de ddveloppement 6conomiques et la Banque
interam6ricaine de d6veloppement,

Sont convenus de ce qui suit :

Article premier. DtFINITIONS

Dans le pr6sent Accord, A moins que n'apparaisse une intention contraire

a) Le terme - certificat - d6signe un certificat d6livr6 par le Minist~re attestant le
paiement en soles pdruviens effectud par le d6biteur;

b) L'expression , contrat de cr6dit , d6signe un contrat de cr6dit au sens d6fini A
l'article 2 du pr6sent Accord;

c) Le terme v crdancier - d6signe un cr6ancier au sens d6fini l'article 2 du pr6sent
Accord;

d) L'expression < monnaie de la dette , d6signe la livre sterling ou toute autre
monnaie sp6cifi6e dans le contrat de cr6dit;

e) Le terme -dette >> d6signe toute dette laquelle les dispositions du pr6sent Accord
s'appliquent en vertu des dispositions des articles 2 et 10 et de l'annexe 2 dudit Accord;

]) Le terme v d6biteur * d6signe un d6biteur au sens d6fini 4 l'article 2 du pr6sent
Accord;

g) Le terme< 6ch6ance -, appliqu6 une dette, d6signe la date A laquelle celle-ci
doit 8tre r6gl6e conform6ment au contrat de cr6dit pertinent, ou au billet A ordre ou
A la lettre de change tir6e conform6ment aux dispositions dudit contrat de cr6dit;

h) Le terme - D6partement d6signe le Dpartement de garantie des cr6dits t
l'exportation du Gouvernement du Royaume-Uni ou tout autre D6partement de celui-ci
que le Gouvernement du Royaume-Uni peut d6signer aux fins du pr6sent Accord;

i) L'expression < paiement en soles p6ruviens ,, d6signe un paiement effectu6 en soles
p6ruviens, sp6cifi6 l'article 3 du pr6sent Accord;

I Entrd en vigueur le 12 mars 1984 par la signature, conform6ment A I'article 11.
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j) Le terme , Ministre - d6signe le Minist~re de l'dconomie et des finances du
Pdrou, Direction g6ndrale du cr6dit public, ou tout autre D6partement que le Gouverne-
ment du Pdrou peut d6signer aux fins du prdsent Accord;

k) L'expression v plan de transfert , d6signe le plan de transfert vis6 A I'article 4
du prdsent Accord.

Article 2. LA DETTE

1. Sous r6serve des dispositions du paragraphe 2 du prdsent article, les dispositions
du pr6sent Accord s'appliquent A toute dette, qu'il s'agisse du principal ou des intdrets
contractuels arrivant A 6chdance, du Gouvernement du Pdrou, d'une personne, d'un
organisme ou d'une soci6t6 rdsidant au Pdrou ou y exerqant une activit6 commerciale,
ou leurs successeurs (ci-apr~s d6nommds ,ddbiteuro) contract6e A titre de d6biteur
principal ou de garant envers une personne, un organisme ou une soci6t6 rdsidant au
Royaume-Uni ou y exergant une activit6 commerciale, ou leurs successeurs (ci-apr~s
d6nomm~s < crdancier *) A condition :

a) Que la dette d6coule directement ou indirectement d'un contrat ou d'un accord
le compldtant, qui a dt6 conclu entre le d6biteur et le cr6ancier pour la fourniture de
biens ou de services A partir d'un pays autre que le P6rou, ou en vue de leur financement,
qui accorde au d6biteur un cr6dit couvrant une p6riode de plus d'un an et qui porte une
date ant6rieure au 1er janvier 1983 (ci-apr~s d6nomm6 <, contrat de cr6dit,,) :

b) Que l'6ch6ance de la dette soit arrivde ou doive arriver entre le 1er mai 1983
et le 30 avril 1984 inclus et que, apr~s l'6ch6ance la dette demeure impay6e;

c) Que la dette concerne un contrat de cr6dit dont le remboursement est garanti
par le D6partement; et

d) Que la dette ne soit pas libell6e en soles p6ruviens dans le contrat de crddit.
2. Les dispositions du pr6sent Accord ne s'appliquent pas A la partie de toute dette

qui correspond A une somme dont le paiement constitue une condition de la formation
du contrat de cr6dit, ou A une somme dont le non-paiement constitue un motif d'annulation
ou de r6siliation dudit contrat.

Article 3. VERSEMENTS EFFECTUCS AU PtROU AU TITRE DES DETTES

Tout versement effectu6 en soles p6ruviens par un d6biteur au titre d'une dette sera
d6pos6 A un compte sp6cial aupr~s de la Banque centrale de r6serves du P6rou au moment
de l'entr6e en vigueur du pr6sent Accord, ou au moment du versement, si celui-ci est
post6rieur. Les montants ainsi versds resteront ddpos6s aupr s de la Banque centrale
de r6serves du P6rou jusqu'A ce qu'ils soient transf6r6s aux cr6anciers conform6ment
aux dispositions de l'article 4 du pr6sent Accord.

Article 4. PAIEMENTS AUX CREANCIERS

Le P6rou s'engage A payer ponctuellement ses dettes et veillera A ce que les fonds
soient transf6r6s aux crdanciers r6sidant au Royaume-Uni, dans la monnaie de la dette,
conform6ment au plan de transfert figurant dans l'annexe I du pr6sent Accord. Le montant
A transf6rer dans la monnaie de la dette sera toujours calcul6 conform6ment au taux de
change en vigueur au moment du paiement en soles pdruviens.

Article 5. INTtRETS

1. Le Pdrou devra payer au cr6ancier, conform6ment aux dispositions du pr6sent
article, un int6r6t sur le montant de toute dette d6finie A l'article 1, dans la mesure oti
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cette dette n'aura pas td rdglde par un versement effectu6 au bdndfice du crdancier au
Royaume-Uni, conform6ment A l'article 4 du pr6sent Accord.

2. L'int6r~t sera dO et exigible pour la p6riode allant de l'6ch6ance de la dette
la date du r~glement de ladite dette par un versement au crdancier et il sera vers6 et
transfdr6 au cr6ancier concern6 dans la monnaie de la dette deux fois par an, le 30 avril
et le 31 octobre, A compter du 30 avril 1984.

3. L'int6r~t sera calcul6 sur l'encours de la dette, au taux de 11 p. 100 par an, et
sur la base d'une ann6e de 365 jours.

Article 6 ECHANGE DE RENSEIGNEMENTS

Le D6partement et le Minist~re 6changeront tous les renseignements n6cessaires
A 1'exdcution du prdsent Accord.

Article 7 AUTRES ARRANGEMENTS RELATIFS AU REGLEMENT DES DETTES

1. Si le P6rou conclut avec un pays cr6ancier autre que le Royaume-Uni un
arrangement pr6voyant pour le remboursement de dettes analogues A celles qui font l'objet
du prdsent Accord, A des conditions plus favorables aux cr6anciers que les conditions
6nonc6es dans ledit Accord, des conditions non moins favorables que les conditions
convenues avec cet autre pays crdancier seront alors accord6es aux crdanciers, sous rdserve
des dispositions des paragraphes 2 et 3 du pr6sent article, pour le r~glement des dettes
visdes dans le pr6sent Accord, nonobstant toute disposition dudit Accord qui pourrait
s'y opposer.

2. Les dispositions du paragraphe 1 du pr6sent article ne s'appliquent pas dans
le cas ott le montant global des dettes A l'autre pays creancier serait inf~rieur A l'6quivalent
de 1 000 000 de DTS.

3. Les dispositions du paragraphe 1 du pr6sent article ne s'appliqueront pas aux
questions concernant le paiement des int6r~ts visds A l'article 5 du prdsent Accord.

Article & MAINTIEN DES DROITS ET OBLIGATIONS

Le prdsent Accord et son application n'affecteront pas les droits et obligations qui
sont ceux des cr6anciers et des ddbiteurs en vertu des contrats de credit.

Article 9. DISPOSITIONS PRATIQUES

L'application du prdsent Accord est r6gie par les dispositions pratiques 6noncdes
dans l'annexe 2 audit Accord.

Article 10. ANNEXES

Les annexes au pr6sent Accord en font partie intdgrante.

Article 11. ENTREE EN VIGUEUR ET DURtE

Le pr6sent Accord entrera en vigueur A la date de sa signature et demeurera en vigueur
jusqu'au moment oti aura 6td effectu6 au b6n6fice des cr6anciers le dernier des versements
vis6s aux articles 4 et 5 dudit Accord.
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EN FOI DE QUOI les soussignds, ce dfiment autoris6s, ont signd le prdsent Accord.
FAIT en double exemplaire A Londres le 12 mars 1984.

Pour le Gouvernement du Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord

R. W. WHITNEY

Pour le Gouvernement de la R6publique du Pdrou

ANDRES A. ARAMBURU-MENCHACA
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ANNEXE I

PLAN DE TRANSFERT

Pour chaque dette d~coulant d'un contrat de credit et qui est arriv~e ou arrivera dchdance
entre le Ier mai 1983 et le 30 avril 1984 inclus et qui restera impayde pour le 30 avril 1984 :

a) Un montant dgal A 90 p. 100 de chaque dette sera vers6 et transf6r6 du P6rou au Royaume-
Uni en dix versements semestriels cons6cutifs d'un m~me montant, le 30 avril et le 31 octobre
de chaque ann6e, A compter du 30 avril 1987, et

b) Les 10 pour cent restants de chaque dette seront versds et transf~rds du Pdrou au Royaume-
Uni de la fagon indiqude ci-dessous
i) 5 p. 100 A la date d'6ch6ance sp6cifi6e dans le contrat de crddit si cette date est le 31 octobre

1983 ou ant6rieure au 31 octobre 1983, et
ii) 5 p. 100 le 31 d~cembre 1984.

ANNEXE 2

DISPOSITIONS PRATIQUES

1. Le Ddpartement et le Minist~re dresseront d'un commun accord une liste de toutes les
dettes auxquelles le pr6sent Accord est applicable en vertu des dispositions de son article 2.

2. Cette liste sera 6tablie des que possible. Elle pourra etre r6vis6e de temps A autre A la
demande du D6partement ou du Minist~re. Toute modification, r6vision ou adjonction sera soumise
Sl'accord prdalable du D6partement et du Minist~re.

3. L'impossibilitd d'6tablir la liste vis6e aux paragraphes 1 et 2 de la prdsente annexe ou
un retard dans sa mise au point n'emp~cheront ni ne retarderont l'application des autres dispositions
du prdsent Accord.

4. Au moment du d6p6t d'un montant en soles p6ruviens A un compte sp6cial ouvert A la
Banque centrale de r6serves du P6rou, conformment A l'article 3 du prdsent Accord, cette Banque
informera le Minist~re de ce d~p6t en lui remettant un certificat, d61ivrd par ladite Banque, qui
indiquera :
a) Le montant dudit d6p6t en soles p6ruviens, libelld dans la monnaie de la dette au taux de change

en vigueur A la date du versement,
b) La date dudit versement,
c) Les d6tails du contrat de crddit et l'dchdance de la dette A laquelle se rapporte ledit versement.

5. a) Le Minist~re transf6rera les sommes n6cessaires dans la monnaie de la dette A une
Banque du Royaume-Uni et lui donnera des instructions concernant le paiement au b6n~fice du
crdancier auquel un versement doit 6tre effectu6 conform6ment au prdsent Accord.

b) En effectuant ledit transfert, le Minist~re fournira au D6partement tous les renseignements
concernant les dettes et les intdr6ts auxquels se rapportent lesdits transferts.
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ANNEX A ANNEXE A

No. 8766. AGREEMENT BETWEEN THE
GOVERNMENT OF THE UNITED
KINGDOM OF GREAT BRITAIN AND
NORTHERN IRELAND AND THE GOV-
ERNMENT OF TRINIDAD AND TOBAGO
FOR THE AVOIDANCE OF DOUBLE
TAXATION AND THE PREVENTION OF
FISCAL EVASION WITH RESPECT TO
TAXES ON INCOME. SIGNED AT PORT
OF SPAIN ON 29 DECEMBER 1966'

TERMINATION (Note by the Secretariat)

The Government of the United Kingdom of
Great Britain and Northern Ireland registered
on 11 April 1985 the Convention between the
Government of the United Kingdom of Great
Britain and Northern Ireland and the Govern-
ment of the Republic of Trinidad and Tobago
for the avoidance of double taxation and the
prevention of fiscal evasion with respect to taxes
on income signed at Port of Spain on 31 De-
cember 1982.2

The said Convention, which came into force
on 22 December 1983, provides, in its arti-
cle 28 (2), for the termination of the above-
mentioned Agreement with respect to taxes to
which the Convention of 31 December 1982
applies.

(11 April 1985)

1 United Nations, Treaty Series, vol. 605, p. 237, and
annex A in volumes 753 and 880.

2 See p. 273 of this volume.

No 8766. ACCORD ENTRE LE GOU-
VERNEMENT DU ROYAUME-UNI DE
GRANDE-BRETAGNE ET D'IRLANDE
DU NORD ET LE GOUVERNEMENT DE
LA TRINIT-ET-TOBAGO TENDANT A
IVITER LA DOUBLE IMPOSITION ET A
PRtVENIR L'UVASION FISCALE EN
MATItRE D'IMPOTS SUR LE REVENU.
SIGNI A, PORT OF SPAIN LE 29 DE-
CEMBRE 1966'

ABROGATION (Note du Secretariat)

Le Gouvernement du Royaume-Uni de
Grande-Bretagne et d'Irlande du Nord a enre-
gistr6 le 11 avril 1985 la Convention entre le
Gouvernement du Royaume-Uni de Grande-
Bretagne et d'Irlande du Nord et le Gouverne-
ment de la R~publique de Trinitd-et-Tobago
tendant A 6viter la double imposition et A
prdvenir l'dvasion fiscale en mati~re d'imp6ts
sur le revenu signde Port of Spain le 31 d6-
cembre 19822.

Ladite Convention, qui est entr&e en vigueur
le 22 d6cembre 1983, stipule, au paragraphe 2
de son article 28, l'abrogation de l'Accord sus-
mentionn6 1'dgard des imp6ts auxquels la Con-
vention du 31 d6cembre 1982 s'applique.

(11 avril 1985)

I Nations Unies, Recueji des Traitis, vol. 605, p. 237. et
annexe A des volumes 753 et 880.

2 Voir p. 273 du present volume.
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No. 13561. INTERNATIONAL CONVEN-
TION ON THE SIMPLIFICATION AND
HARMONIZATION OF CUSTOMS PRO-
CEDURES. CONCLUDED AT KYOTO ON
18 MAY 1973'

ACCESSION

Instrument deposited with the Secretary-
General of the Customs Co-operation Council
on:

19 December 1984

SRI LANKA

(With effect from 19 March 1985. Accepting
annexes B.1, C.A, E.6 and Fl.)

With the following reservations:
In respect of annex B.I:2

(a) Standard 54;
(b) Recommended Practices 6, 19, 20, 25, 51,

52, 53, 55, 60, 61 and 63.
In respect of annex C.1:1

(a) Standard 14;
(b) Recommended Practice 10.

In respect of annex E.6:'
Recommended Practices 16, 35 and 39.

In respect of annex Fl:'
Standard 19.

Certified statement was registered by the
Secretary-General of the Customs Co-operation
Council, acting on behalf of the Parties, on
9 April 1985.

United Nations, Treaty Series, vol. 950, p. 269, and
annex A in volumes 958, 981, 987, 989, 1019, 1023, 1025, 1029,
1031, 1041, 1043, 1049, 1055, 1057, 1059, 1066, 1078, 1081,
1088, 1094, 1102, 1122, 1128, 1130, 1135, 1137, 1146, 1151, 1153,
1156, 1157, 1162, 1166, 1172, 1181, 1197, 1198, 1212, 1215, 1224,
1225, 1235, 1237, 1247, 1253, 1256, 1257, 1262, 1271, 1276,
1279, 1283, 1291, 1293, 1295, 1297, 1323, 1331, 1344, 1347,
1348, 1354, 1360, 1365, 1368 and 1369.

2 Ibid., vol. 1049, p. 330.
3 Ibid., vol. 1212, p. 336.
4 Ibid., vol. 1081, p. 352.
5 Ibid., vol. 1130, p. 335.

No 13561. CONVENTION INTERNATIO-
NALE POUR LA SIMPLIFICATION ET
L'HARMONISATION DES RtGIMES
DOUANIERS. CONCLUE A KYOTO LE
18 MAI 1973'

ADHESION

Instrument d~posi aupr~s du Secrdtaire
g~n~ral du Conseil de cooperation douani~re
le :

19 dcembre 1984

SRI LANKA

(Avec effet au 19 mars 1985. Avec acceptation
des annexes B.1, C.1, E.6 et F.I.)

Avec les reserves suivantes
A l'6gard de l'annexe B.1:

a) la norme 54;
b) les pratiques recommanddes 6, 19, 20, 25, 51,

52, 53, 55, 60, 61 et 63.
A 1'6gard de l'annexe C.13 :

a) la norme 14;
b) la pratique recommandde 10.

A I'dgard de l'annexe E.64 :

les pratiques recommanddes 16, 35 et 39.
A l'dgard de I'annexe F.1'

la norme 19.

La diclaration certifie a Ot enregistrde par

le Secrdtaire gdndral du Conseil de coopgra-
tion douanidre, agissant au nom des Parties,
le 9 avril 1985.

Nations Unies, Recuei des Traitts, vol. 950, p. 269, et
annexe A des volumes 958, 981, 987, 989, 1019, 1023, 1025,
1029, 1031, 1041, 1043, 1049, 1055, 1057, 1059, 1066, 1078,
1081, 1088, 1094, 1102, 1122, 1128, 1130, 1135, 1137, 1146, 1151,
1153, 1156, 1157, 1162, 1166, 1172, 1181, 1197, 1198, 1212, 1215,
1224, 1225, 1235, 1237, 1247, 1253, 1256, 1257, 1262, 1271,
1276, 1279, 1283, 1291, 1293, 1295, 1297, 1323, 1331, 1344,
1347, 1348, 1354, 1360, 1365, 1368 et 1369.

2 Ibid., vol. 1049, p. 331.
3 Ibid., vol. 1212, p. 347.
4 Ibid., vol. 1081, p. 389.

Ibid., vol. 1130, p. 342.
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No. 14295. AGREEMENT BETWEEN THE GOVERNMENT OF THE UNITED KINGDOM
OF GREAT BRITAIN AND NORTHERN IRELAND AND THE GOVERNMENT OF
THE ISLAMIC REPUBLIC OF PAKISTAN FOR AIR SERVICES BETWEEN AND
BEYOND THEIR RESPECTIVE TERRITORIES. SIGNED AT RAWALPINDI ON 29 MAY
1974'

EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT
2 

AMENDING THE ROUTE SCHEDULE ANNEXED TO
THE ABOVE-MENTIONED AGREEMENT. ISLAMABAD, 13 SEPTEMBER 1982 AND 31 OCTOBER 1983

Authentic text: English.

Registered by the United Kingdom of Great Britain and Northern Ireland on 11 April 1985.

1

The British Chargg d 'Affaires at Islamabad to the Minister
for Foreign Affairs of Pakistan

BRITISH EMBASSY

ISLAMABAD

13 September 1982

Note No. I

Your Excellency
I have the honour to refer to the Agreement between the Government of the United Kingdom

of Great Britain and Northern Ireland and the Government of the Islamic Republic of Pakistan
for Air Services between and beyond their respective territories signed at Rawalpindi on 29 May
1974' and to propose, in accordance with the provisions of Article 14 of the Agreement, that the
Schedule to the Agreement be replaced by the text set out in the Annex to this Note.

If the foregoing proposal is acceptable to the Government of Pakistan, I have the honour to
propose that this Note together with its Annex, and Your Excellency's reply in that sense, shall
constitute an Agreement between the two Governments in this matter which shall enter into force
on the date of Your Excellency's reply.

I avail myself of this opportunity to renew to Your Excellency the assurance of my highest
consideration.

W. H. FULLERTON

ANNEX

SCHEDULE

Section 1

Routes to be operated by the designated airline or airlines of the United Kingdom:
1. London-intermediate points-Karachi.
2. London-intermediate points-Rawalpindi.

NOTES

1. The routes may be operated in either direction.
2. The designated airline or airlines of the United Kingdom may on any or all flights omit

calling at any of the above mentioned points provided that the agreed services on these routes
begin at a point in United Kingdom territory.

I United Nations, Treaty Series, vol. 981, p. 43.
2 Came into force on 31 October 1983, the date of the note in reply, in accordance with the provisions of the said notes.
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3. No traffic may be picked up at an immediate point and set down in Pakistan, and vice
versa, except as may from time to time be agreed by the aeronautical authorities of the Contracting
Parties. This restriction also applies to all forms of stopover traffic.

Section II

Routes to be operated by the designated airline or airlines of Pakistan:
1. Karachi-intermediate points-London.
2. Rawalpindi-intermediate points-London.

NOTES

1. The routes may be operated in either direction.
2. The designated airline or airlines of Pakistan may on any or all flights omit calling at

any of the above mentioned points provided that the agreed services on these routes begin at a
point in Pakistan territory.

3. No traffic may be picked up at an intermediate point and set down in the United Kingdom
and vice versa, except as may from time to time be agreed by the aeronautical authorities of the
Contracting Parties. This restriction also applies to all forms of stopover traffic.

II

The Ministry of Foreign Affairs of Pakistan to Her Britannic Majesty 's
Embassy at Islamabad

MINISTRY OF FOREIGN AFFAIRS
ISLAMABAD

31 October 1983

No. UK-4/2/83-WE(III)

The Ministry of Foreign Affairs presents its compliments to Her Britannic Majesty's Embassy
in Islamabad and has the honour to acknowledge receipt of Note No. 1 of 13th September 1982
from the Chargd d'Affaires of the Embassy the text of which reads as follows:

[See note I]

The Ministry of Foreign Affairs has the honour to inform that the foregoing proposals are
acceptable to the Government of the Islamic Republic of Pakistan who agree that Her Majesty's
Charg6 d'Affaires' Note, together with its Annex, and this Note shall be regarded as constituting
an Agreement between the two Governments in the matter, which shall enter into force on today's
date.

The Ministry avails itself of this opportunity to renew to the Embassy the assurance of its
highest consideration.

[Annex as under note I]
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[TRADUCTION - TRANSLATION]

No. 14295. ACCORD ENTRE LE GOUVERNEMENT DU ROYAUME-UNI DE GRANDE-
BRETAGNE ET D'IRLANDE DU NORD ET LE GOUVERNEMENT DE LA RtPU-
BLIQUE ISLAMIQUE DU PAKISTAN RELATIF AUX SERVICES AtRIENS ENTRE
LEURS TERRITOIRES RESPECTIFS ET AU-DELA. SIGNE A RAWALPINDI LE 29 MAI
1974'

ECHANGE DE NOTES CONSTITUANT UN ACCORD 2 MODIFIANT LE TABLEAU DE ROUTES ANNEXE A
L'ACCORD SUSMENTIONNE. ISLAMABAD, 13 SEPTEMBRE 1982 ET 31 OCTOBRE 1983

Texte authentique : anglais.

Enregistri par le Royaume-Uni de Grande-Bretagne et d'Irlande du Nord le 11 avril 1985.

I

Le Charge d'affaires britannique a Islamabad au Ministre
des affaires gtrangres du Pakistan

AMBASSADE BRITANNIQUE
ISLAMABAD

Le 13 septembre 1982
Note n' I

Monsieur le Ministre,
J'ai l'honneur de me r6f6rer i l'Accord entre le Gouvernement du Royaume-Uni de Grande-

Bretagne et d'Irlande du Nord et le Gouvernement de la R~publique islamique du Pakistan relatif
aux services adriens entre leurs territoires respectifs et au-delA, signd Rawalpindi le 29 mai
1974', et de proposer, conform~ment aux dispositions de I'article 14 de I'Accord, que le tableau
annex6 I'Accord soit remplac6 par le texte figurant en annexe i la prdsente note.

Si la proposition qui prc de rencontre i'agr6ment du Gouvernement du Pakistan, j'ai l'honneur
de proposer que la pr6sente note, avec son annexe, et votre r6ponse affirmative constituent entre
les deux Gouvernements un Accord en la mati~re qui entrera en vigueur i la date de votre r6ponse.

Je saisis cette occasion, etc.

W. H. FULLERTON

ANNEXE

Section 1

Itindraires qui seront exploit6s par I'entreprise ou les entreprises de transports a6riens d6sign6es
par le Royaume-Uni :
1. Londres - points interm6diaires - Karachi.

2. Londres - points intermddiaires - Rawalpindi.

NOTES

1. Les itin6raires peuvent 8tre exploit6s dans un sens ou dans I'autre.
2. L'entreprise ou les entreprises de transport a6riens d6sign6es par le Royaume-Uni pourront

d6cider que, au cours de certains voyages ou de la totalit6 de ceux-ci, leurs a6ronefs ne feront pas

I Nations Unies, Recueji des Traites, vol. 981, p. 43.
2 Entr6 en vigueur le 31 octobre 1983, date de ]a note de r6ponse. conform6ment aux dispositions desdites notes.
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escale A certains des points susmentionnds, sous rdserve que les services convenus sur lesdits
itin~raires partent d'un point situd sur le territoire du Royaume-Uni.

3. Des passagers ne peuvent 8tre embarquds t un point interm&liaire et d6barquds au Pakistan,
et vice versa, A moins que les autorit6s adronautiques des Parties contractantes nen conviennent
autrement de temps A autre. Cette restriction s'applique dgalement A toutes les formes de trafic
intermddiaire.

Section II

Itin6raires qui seront exploitds par I'entreprise ou les entreprises de transports a6riens d~signdes
par le Pakistan :
1. Karachi - points intermddiaires - Londres.

2. Rawalpindi - points intermddiaires - Londres.

NOTES

1. Les itindraires peuvent tre exploitds dans un sens ou dans l'autre.

2. L'entreprise ou les entreprises de transports adriens ddsignes par le Pakistan pourront
d6cider qu'au cours de certains voyages ou de la totalit6 de ceux-ci, leurs adronefs ne feront pas
escale A certains des points susmentionnds, sous rdserve que les services convenus sur lesdits
itin6raires partent d'un point situ6 sur le territoire du Pakistan.

3. Des passagers ne peuvent 6tre embarquds un point intermddiaire et d~barqu~s au Royaume-
Uni, et vice versa, A moins que les autoritds a~ronautiques des Parties contractantes n'en con-
viennent autrement de temps A autre. Cette restriction s'applique dgalement A toutes les formes
de trafic interm~diaire.

II

Le Ministdre des affaires etrangares du Pakistan a 1 'Ambassade
de Sa Majeste britannique d Islamabad

MINISTtRE DES AFFAIRES tTRANGtRES
ISLAMABAD

Le 31 octobre 1983
N" UK-4/2/83-WE(III)

Le Minist~re des affaires dtrang~res pr6sente ses compliments A l'Ambassade de Sa Majestd
britannique A Islamabad et a l'honneur d'accuser r6ception de la note n° 1 du Chargd d'affaires
de I'Ambassade, en date du 13 septembre 1982, dont le texte se lit comme suit

[Voir note I]

Le Minist~re des affaires dtrang res a I'honneur de faire savoir que les propositions qui
prdc~dent rencontrent i'agr6ment du Gouvernement de la Rdpublique islamique du Pakistan, qui
accepte que la note du Chargd d'affaires de Sa Majest6, avec son annexe, et la prdsente note soient
consid6rdes comme constituant entre les deux Gouvernements un Accord en ia matire qui entrera
en vigueur A la date d'aujourd'hui.

Le Minist~re saisit cette occasion, etc.

[Annexe comme sous la note I]

Vol. 1393. A-14295
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No. 14668. INTERNATIONAL COVENANT
ON CIVIL AND POLITICAL RIGHTS.
ADOPTED BY THE GENERAL
ASSEMBLY OF THE UNITED NATIONS
ON 16 DECEMBER 1966'

NOTIFICATION under article 4(3)

Received on:

12 April 1985

PERU

No 14668. PACTE INTERNATIONAL RE-
LATIF AUX DROITS CIVILS ET POLI-
TIQUES. ADOPTt PAR L'ASSEMBLtE
GENERALE DES NATIONS UNIES
LE 16 DtCEMBRE 19661

NOTIFICATION en vertu du paragraphe 3 de

'article 4

ReVue le :

12 avril 1985

PtROU

[SPANISH TEXT - TEXTE ESPAGNOL]

el Gobierno del Perd en uso de las atribuciones que le confiere el articulo 231 de la
Constituci6n Polftica del Estado, ha prorrogado el Estado de Emergencia en las siguientes regiones
del territorio:
-Departamento de San Martin, incluyendo la provincia de Tocache.
-Departamento de Hudnuco, excluyendo las provincias de Puerto Inca y Pachitea.

Esta medida vigente a partir del lV de abril del presente afio, ha sido adoptada por Decreto
Supremo N0 012-85-IN, debido a la persistencia de los actos de violencia y sabotaje generados
por el terrorismo en las mencionadas regiones."

[TRANSLATION]

* . . The Government of Peru, in view of the
duties assigned it under article 231 of the
Political Constitution of the State, has extended
the state of emergency in the following regions
of the country:
-Department of San Martin, including the

Province of Tocache.
-Department of Huinuco, excluding the

Provinces of Puerto Inca and Pachitea.
The said extension, in force from 1 April

1985, was adopted by Supreme Decree
No. 012-85-IN, owing to the continuance of acts
of violence and sabotage resulting from the
terrorism in those regions.

Registered ex officio on 12 April 1985.

1 United Nations. Treaty Series, vol. 999, p. 171. and
annex A in volumes 1007. 1008. 1022. 1026, 1031, 1035, 1037,
1038. 1039, 1057, 1059, 1065, 1066, 1075, 1088, 1092, 1103,
1106. 1120, 1130, 1131, 1132, 1136. 1138, 1141, 1144. 1147. 1150.
1151, 1161, 1181, 1195, 1197, 1199, 1202, 1203, 1205, 1207, 1211,
1213, 1214, 1216, 1218, 1222, 1225, 1249, 1256, 1259, 1261, 1272,
1275, 1276, 1279, 1286, 1289, 1291, 1295, 1296, 1299. 1305,
1308, 1312, 1314, 1316, 1324, 1328, 1329, 1333, 1334. 1338,
1339. 1344, 1347, 1348, 1349, 1351, 1352, 1354, 1356. 1357,
1358. 1360, 1365, 1379, 1387, 1389, 1390 and 1392.

[TRADUCTION]

... Le Gouvernement du Pdrou, considdrant
que les devoirs assign6es sous l'article 231 de
la Constitution politique de l'Etat, a d6cidd de
proroger l'dtat d'urgence dans les r6gions
suivantes :
-le d~partement de San Martin, y compris la

Province de Tocache.
-le d~partement de Hudnuco, sauf dans les

Provinces de Puerto Inca et Pachitea.
Ladite prorogation, en vigueur i partir du

Ier avril 1985, a 6td adopt6 par dcret supreme
n° 012-85-IN, du fait de la persistence des actes
de violence et de sabotage dus au terrorisme
dans les zones susmentionndes.

Enregistr d'office le 12 avril 1985.

1 Nations Unies. Recueil des Traits, vol. 999, p. 171, et
annexe A des volumes 1007. 1008, 1022, 1026. 1031, 1035,
1037, 1038, 1039. 1057, 1059, 1065, 1066, 1075, 1088. 1092,
1103, 1106, 1120, 1130, 1131, 1132, 1136, 1138, 1141, 1144, 1147,
1150, 1151, 1161, 1181, 1195, 1197, 1199, 1202, 1203, 1205, 1207,
1211. 1213, 1214, 1216, 1218, 1222, 1225. 1249, 1256, 1259, 1261.
1272. 1275, 1276, 1279, 1286, 1289, 1291, 1295, 1296, 1299,
1305. 1308, 1312, 1314, 1316, 1324, 1328, 1329, 1333, 1334,
1338, 1339, 1344. 1347. 1348, 1349, 1351, 1352, 1354, 1356,
1357, 1358, 1360, 1365, 1379, 1387, 1389, 1390 et 1392.
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No. 15020. CONVENTION ON REGISTRA-
TION OF OBJECTS LAUNCHED INTO
OUTER SPACE. ADOPTED BY THE
GENERAL ASSEMBLY OF THE UNITED
NATIONS, AT NEW YORK, ON 12 NO-
VEMBER 1974'

RATIFICATION

Instrument deposited on:

10 April 1985

MONGOLIA

(With effect from 10 April 1985.)

Registered ex officio on 10 April 1985.

I United Nations, Treaty Series, vol. 1023, p. 15, and
annex A in volumes 1031, 1036, 1037, 1039, 1041, 1050, 1051,
1055, 1057, 1061, 1066, 1077, 1078, 1080, 1094, 1112, 1120, 1122,
1130, 1146, 1161, 1211, 1249, 1252, 1259 and 1317.

No 15020. CONVENTION SUR L'IMMATRI-
CULATION DES OBJETS LANCi S DANS
L'ESPACE EXTRA-ATMOSPHERIQUE.
ADOPTfVE PAR L'ASSEMBLEE GENE-
RALE DES NATIONS UNIES, A NEW
YORK, LE 12 NOVEMBRE 19741

RATIFICATION

Instrument deposg le

10 avril 1985

MONGOLIE

(Avec effet au 10 avril 1985.)

Enregistrg d'office le 10 avril 1985.

I Nations Unies. Recuei des Traitis. vol. 1023, p. 15. et
annexe A des volumes 1031. 1036, 1037, 1039, 1041, 1050. 1051.
1055. 1057. 1061. 1066, 1077, 1078, 1080, 1094, 1112. 1120 1122.
1130, 1146, 1161. 1211, 1249, 1252, 1259 et 1317.

Vol. 1393. A-15020
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No. 15705. CONVENTION ON ROAD TRAFFIC. CONCLUDED AT VIENNA ON 8 NO-
VEMBER 1968'

RATIFICATIONS

Instruments deposited on:

1 April 1985

NORWAY

(With effect from 1 April 1986. Notifying, pursuant to the provisions of article 45(4), that
the Government of Norway had chosen the distinguishing sign "N" for display in international
traffic on vehicles registered by it.)

With the following declaration and reservation:

Declaration

"In accordance with [its] article 46 (1) ... ] the Convention on Road Traffic2 ... ] shall for
the present not become applicable to the territories of Svalbard and Jan Mayen."

Reservation

"The Government of Norway shall not be bound by the provisions in Article 3, Article 8 (5),
Article 18 (2), Article 18 (3) and Article 33 (1) (c) and (d)."

1 April 1985

FINLAND

(With effect from 1 April 1986. Notifying, pursuant to the provisions of article 45(4), that
the Government of Finland had chosen the distinguishing sign "SF" for display in international
traffic on vehicles registered by it.)

With the following reservations:

"1) With respect to Article 11 paragraph 1 (a) (Overtaking) Finland reserves the right to
provide in Finnish law that in Finland drivers of cycles and mopeds may always overtake other
vehicles than cycles or mopeds from the right;

"2) With respect to Article 18 paragraphs 2 and 3 (Obligation to give way) Finland reserves
the right to provide in Finnish law that in Finland any driver emerging from a path or an earth-
track on to a road other than a path or an earth-track or emerging on to a road from property
boarding thereon shall give way to all traffic travelling on that road;3

"3) With respect to Article 33 paragraph 1 (c) and 1 (d) (Use of driving or passing lights),
Finland reserves the right to provide in Finnish law that in a motor-driven vehicle driving lights,
passing lights or running lights must always be switched on when driving outside built-up areas.

I United Nations, Treaty Series, vol. 1042, p. 17, and annex A in volumes 1050, 1055, 1057, 1090, 1092, 1098, 1120, 1162,
1183, 1202, 1207, 1223, 1242, 1247, 1283, 1296, 1365 and 1391.

2 ]bid., vol. 1042, p. 17.
3 The Secretary-General received the following clarification from the Government of Finland:

"According to Article 18, paragraphs 2 and 3, of the Vienna Convention on Road Traffic every driver emerging on to
a road from a path or an earth-track (dirt road) or a property bordering on a road shall give way to vehicles travelling on
that road. Finnish law contains a similar provision, with, however, the difference that it obliges a driver emerging on to
a road to give way to all traffic on that road.

"Traffic on a road covers not only vehicles but all those travelling thereon, including pedestrians. In Finnish law the
obligation to give way is of wider application than that in the Vienna Convention."

Vol. 1393. A-15705
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in darkness or in dim light or when visibility is inadequate on account of weather or some other
reason. Fog lights may only be used in fog or heavy rain or snowfall. In that case their use is
allowed as a substitute for passing lights provided that position lights are simultaneously on."

Registered ex officio on 1 April 1985.

Vol. 1393, A-15705
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No 15705. CONVENTION SUR LA CIRCULATION ROUTIPRE. CONCLUE A VIENNE
LE 8 NOVEMBRE 1968'

RATIFICATIONS

Instruments d~posds le

Ie" avril 1985

NORVIGE

(Avec effet au 1er avril 1986. Notifiant, conform~ment aux dispositions du paragraphe 4 de
l'article 45, que le Gouvernement norvdgien avait choisi le signe distinctif N * pour 8tre apposd
en circulation internationale sur les v~hicules qu'il a immatricul6s.)

Avec la d6claration et rdserve suivantes :

[TRADUCTION - TRANSLATION]

Dgclaration

Conform6ment au paragraphe 1 de (son] article 46 [.l. la Convention sur la circulation
routi~re2 [...1 n'est pas pour le moment applicable aux territoires de Svalbard et de Jan Mayen.

Rgserve
[TRADUCTION - TRANSLATION]

Le Gouvernement norv6gien ne sera pas i6 par les dispostions de i'article 3, du paragraphe 5
de l'article 8, des paragraphes 2 et 3 de l'article 18 et du paragraphe 1 c et d de l'article 33.

Ier avril 1985

FINLANDE

(Avec effet au I c avril 1986. Notifiant, conformrment aux dispositions du paragraphe 4 de
I'article 45, que le Gouvernement finlandais avait choisi le signe distinctif- SF , pour tre apposd
en circulation internationale sur les v6hicules qu'il a immatriculds.)

Avec les rdserves suivantes :

[TRADUCTION - TRANSLATION]

1) Paragraphe 1 a de I'article 11 (d6passement) : La Finlande se rdserve de prdvoir dans
son droit qu'en Finlande les conducteurs de cycles et de cyclomoteurs ont toujours la possibilitd
de d6passer A droite les v6hicules autres que les cycles et les cyclomoteurs;

2) Paragraphes 2 et 3 de l'article 18 (obligation de c6der le passage) : La Finlande se reserve
de pr6voir dans son droit qu'en Finlande tout conducteur d6bouchant d'un sentier ou d'un chemin
de terre sur une route qui n'est ni un sentier ni un chemin de terre, ou d6bouchant d'une propridt6
riveraine sur une route, doit c6der le passage quiconque circule sur cette route3';

I Nations Unies, Recuei des TraitLs, vol. 1042, p. 17, et annexe A des volumes 1050, 1055, 1057, 1090, 1092, 1098, 1120,
1162, 1183, 1202, 1207, 1223, 1242. 1247, 1283, 1296, 1365 et 1391.

2 Ibid., vol. 1042, p. 17.
3 Le Secr6taire gdndral a requ la clarification suivante du Gouvernement finlandais

[TRADUCTION - TRANSLATION)

En vertu des paragraphes 2 et 3 de I'article I de la Convention de Vienne sur la circulation routibre. tout conducteur
d6bouchant d'un sentier ou d'un chemin de terre, ou d'une proprit riveraine, sur une route, est tenu de ceder le passage
aux v6hicules circulant sur cette route. Le droit finlandais contient une disposition semblable, sauf qu'elle fait obligation
au conducteur d6bouchant sur une route de ceder le passage i toute circulation empruntant cette route.

Par -circulation empruntant cette route. I Ioi entend non seulement les vLhicules mais encore tout les autres usagers -
pi6tons compris. En droit finlandais, 'obligation de cLder le passage a donc une portde plus large que dans la Convention
de Vienne.

Vol. 1393, A-15705
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3) Paragraphe I c et d de I'article 33 (utilisation des feux-route et des feux-croisement)
La Finlande se r6serve de prdvoir dans son droit que les feux-route, les feux-croisement ou les
feux de position doivent toujours etre allum~s lorsqu'on conduit en dehors des agglomdrations.
Tout vdhicule doit utiliser les feux-route ou les feux-croisement dans l'obscurit6, lorsque la lumire
est faible ou la visibilitd insuffisante en raison des conditions mdt~orologiques ou autres. Les
feux-brouillard ne doivent 8tre utilisds qu'en cas de brouillard, de forte pluie ou de neige. Leur
utilisation n'est alors permise qu'en lieu et place des feux-croisement et A condition que les feux
de position soient eux-memes allumds.

Enregistr6 d'office le ler avril 1985.

Vol. 1393. A-15705
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No. 16743. CONVENTION ON ROAD SIGNS AND SIGNALS. CONCLUDED AT VIENNA
ON 8 NOVEMBER 1968'

RATIFICATIONS

Instruments deposited on:

1 April 1985

NORWAY

(With effect from 1 April 1986. Specifying, in accordance with article 46(2), that the
Government of Norway had chosen model A' as the danger warning sign and model B,2a as the
stop sign.)

With the following declaration and reservation:

Declaration

"In accordance with [its] article 38 (1) ... the Convention on Road Signs and Signals2

shall for the present not become applicable to the territories of Svalbard and Jan Mayen."

Reservation

"The Government of Norway shall not be bound by the provisions, in Article 10 (6),
Annex 4 A (2)(a)(iii), Annex 4 A (2) (a)(v) and Annex 5 F (4) and (5)."

1 April 1985

FINLAND

(With effect from 1 April 1986. Specifying, in accordance with article 46(2), that the Govern-
ment of Finland had chosen model A' as the danger warning sign and model B,2a as the stop sign.)

With the following reservations:

"1) With respect to Article 10 paragraph 6 and Section B of Annex 2, paragraph 2 (a) (iii)
(Advance warning signs indicating obligatory stop), Finland reserves the right to use as an advance
warning sign indicating an obligatory stop the "GIVE WAY" sign, supplemented with an additional
panel including an inscription "STOP" and indicating the distance to the obligatory stop;

"2) With respect to Article 18 (Place identification signs), Finland reserves the right not
to use signs E,9' or E,9b to indicate the beginning of a built-up area or signs E,9c or E,9d to
indicate the end of such an area. Instead of them symbols are used. A sign corresponding to sign
E,9b is used to indicate the name of a place, but it does not signify the same as sign E,9b;

"3) With respect to Section F of Annex 5, preamble and paragraphs 4 and 5, Finland reserves
the right to use green colour as the ground of signs E,15 to E,18;

"4) With respect to Section F of Annex 5, paragraph 6 (Signs notifying a bus or a tramway
stop), Finland reserves the right to use signs indicating a bus or a tramway stop which differ in
shape and colour from signs E,19 and E,20."

Registered ex officio on 1 April 1985.

1 United Nations, Treaty Series, vol. 1091, p. 3, and annex A in volumes 1092, 1098, 1120, 1155, 1161, 1175, 1207, 1247,
1296, 1365 and 1389.

2 Ibid., vol. 1042, p. 17.
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No 16743. CONVENTION SUR LA SIGNALISATION ROUTItRE. CONCLUE A VIENNE
LE 8 NOVEMBRE 1968'

RATIFICATIONS

Instruments ddposgs le

Ier avril 1985

NORVP-GE

(Avec effet au 1er avril 1986. Spdcifiant, conform6ment au paragraphe 2 de l'article 46, que
le Gouvernement norvdgien avait choisi le module A' comme signal d'avertissement de danger
et le module B,21 comme signal d'arret.)

Avec la d6claration et rdserve suivantes

[TRADUCTION - TRANSLATION]

Dgclaration

Conform6ment au paragraphe 1 de son article 38, la Convention sur la signalisation routi~re2

ne sera pas pour le moment applicables aux territoires de Svalbard et de Jan Mayen.

Rserve

Le Gouvernement norvdgien ne sera pas li par les dispositions du paragraphe 6 de l'article 10,
du paragraphe 2 a, iii et v de la section A de l'annexe 4 et des paragraphes 4 et 5 de la section F
de l'annexe 5.

l er avril 1985

FINLANDE

(Avec effet au l r avril 1986. Sp6cifiant, conformdment au paragraphe 2 de l'article 46, que
le Gouvernement finlandais avait choisi le module A' comme signal d'avertissement de danger
et le module B,2' comme signal d'arret.)

Avec les r6serves suivantes :

[TRADUCTION - TRANSLATION]

1) Paragraphe 6 de l'article 10 et paragraphe 2 a, iii de la section B de l'annexe 2
(prdsignalisation de l'arret obligatoire) : La Finlande se r6serve le droit d'utiliser pour la
pr6signalisation de l'arret obligatoire le signal - CIDEZ LE PASSAGE * compldt6 par un panneau
portant l'inscription STOP - et indiquant la distance A laquelle s'effectue l'arret obligatoire;

2) Article 18 (signaux de localisation) : La Finlande se rdserve le droit de ne pas utiliser
les signaux E,9a ou E,9b aux accds des agglomdrations, ni les signaux E,9c ou E,9d aux sorties
des agglomdrations. Des symboles sont utilis6s en lieu et place de ces signaux. Un signal est utilisd
A la place du signal E,9b pour indiquer le nom, mais il n'a pas la meme signification que le
signal E,9b;

3) Prdambule et paragraphes 4 et 5 de la section F de l'annexe 5 La Finlande se r6serve
le droit d'utiliser un fond vert pour les signaux E,15 A E,18;

I Nations Unies, Recueil des Traitws, vol. 1091, p. 3, et annexe A des volumes 1092, 1098, 1120, 1155, 1161, 1175, 1207,
1247, 1296, 1365 et 1389.

2 Ibid., vol. 1042, p. 17.
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4) Paragraphe 6 de la section F de I'annexe 5 (signaux annongant un arret d'autobus ou de
tramway) : La Finlande se rdserve le droit d'utiliser des signaux diffdrents quant A la forme et
A la couleur des signaux E,19 et E,20.

Enregistrg d'office le j er avril 1985.
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No. 17847. EUROPEAN AGREEMENT
SUPPLEMENTING THE CONVENTION
ON ROAD TRAFFIC OPENED FOR
SIGNATURE AT VIENNA ON 8 NOVEM-
BER 1968. CONCLUDED AT GENEVA ON
1 MAY 1971'

RATIFICATION

Instrument deposited on:

1 April 1985

FINLAND

(With effect from 1 April 1986.)

With the following declaration:

"With respect to Article 11 paragraph 3 Fin-
land notifies that the reservations Finland has
made to Article 11 paragraph 1 (a), Article 18
paragraph 2 and Article 33 paragraph 1 (c) and
(d) of the Convention on Road Traffic2 shall
also apply to the European Agreement supple-
menting the Convention."

Registered ex officio on 1 April 1985.

1 United Nations, Treaty Series, vol. 1137, p. 369, and
annex A in volumes 1202, 1207, 1247 and 1365.

2 Ibid., vol. 1042, p. 17.

No 17847. ACCORD EUROPtEN COM-
PLITANT LA CONVENTION SUR LA
CIRCULATION ROUTItRE OUVERTE A
LA SIGNATURE A VIENNE LE 8 NO-
VEMBRE 1968. CONCLU A GENtVE LE
I r MAI 1971'

RATIFICATION

Instrument ddposg le

Ier avril 1985

FINLANDE

(Avec effet au ier avril 1986.)

Avec la d6claration suivante :

[TRADUCTION - TRANSLATION]

S'agissant du paragraphe 3 de I'article 11,
la Finlande donne notification que les r6serves
formul6es par elle A l'dgard du paragraphe 1 a
de 'article 11, du paragraphe 2 de l'article 18
et du paragraphe 1 c et d de l'article 33 de la
Convention sur la circulation routi~re2 s'ap-
pliqueront 6galement A 'Accord europ6en com-
pl6tant ladite Convention.

Enregistri d'office le I" avril 1985.

Nations Unies, Recuei des Traits, vol. 1137, p. 369, et
annexe A des volumes 1202, 1207, 1247 et 1365.

2 Ibid., vol. 1042, p. 17.
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No. 17935. EUROPEAN AGREEMENT
SUPPLEMENTING THE CONVENTION
ON ROAD SIGNS AND SIGNALS
OPENED FOR SIGNATURE AT VIENNA
ON 8 NOVEMBER 1968. CONCLUDED AT
GENEVA ON I MAY 1971'

RATIFICATION

Instrument deposited on:

1 April 1985

FINLAND

(With effect from 1 April 1986.)

With the following declarations and
reservation:

Declarations

"1) With respect to Annex, paragraph 17
(amendment to Section B of Annex 1, para-
graphs 2 and 3 of the Convention: Signs in-
dicating dangerous descent and steep ascent),
Finland reserves the right to use sign A,2c of
the Convention to indicate a dangerous descent,
instead of sign A,2a. Similarly sign A,3c of the
Convention is used to indicate a steep ascent
instead of sign A,3a;

"2) With respect to Article 11, paragraph 3,
Finland notifies that the reservations Finland has
made to Article 18, preamble and paragraphs 4
and 5 of Section F of Annex 5 and paragraph 6
of Section F of Annex 5 of the Convention on
Road Signs and Signals2 shall also apply to the
European Agreement Supplementing the
Convention."

Reservation

"With respect to Annex, paragraph 22
(amendment to the Note and Section A of
Annex 4 of the Convention: Prohibition signs),
Finland reserves the right to use an oblique red

I United Nations, Treaty Series, vol. 1142, p. 225, and
annex A in volumes 1207, 1247 and 1365.

2 Ibid., vol. 1091, p. 3.

NO 17935. ACCORD EUROPtEN COM-
PLETANT LA CONVENTION SUR LA
SIGNALISATION ROUTIERE OUVERTE
A LA SIGNATURE A VIENNE LE 8 NO-
VEMBRE 1968. CONCLU A GENEVE
LE ler MAI 1971'

RATIFICATION

Instrument d~posg le

Ir avril 1985

FINLANDE

(Avec effet au Ier avril 1986.)

Avec les d6clarations et la rdserve suivantes

Ddclarations

[TRADUCTION - TRANSLATION]

1) Paragraphe 17 de l'annexe (modification
des paragraphes 2 et 3 de la section B de 'an-
nexe 1 de la Convention : signaux de descente
dangereuse et de montde i forte inclinaison) :
La Finlande se r6serve le droit d'utiliser le
signal A,2c prdvu dans la Convention pour
indiquer une descente dangereuse, au lieu du
signal A,2a. De m~me, le signal A,3C prdvu
dans la Convention est utilis6 pour indiquer
une mont6e A forte inclinaison, au lieu du
signal A,3a;

2) Paragraphe 3 de l'article 11 : La Finlande
donne notification que les rdserves formul6es
par elle au regard de l'article 18 du prdambule
et des paragraphes 4 et 5 de la section F de
l'annexe 5, et du paragraphe 6 de la section F
de l'annexe 5 de la Convention sur la signa-
lisation routi~rel s'appliqueront dgalement

I'Accord europ6en compl6tant ladite
Convention.

Rgserve

Paragraphe 22 de l'annexe (modification de
la note figurant en fin de disposition et de la
section A de l'annexe 4 de la Convention :
signaux d'interdiction) : La Finlande se reserve

I Nations Unies, Recueil des Traitis, vol. 1142, p. 225, et
annexe A des volumes 1207, 1247 et 1365.

2 Ibid., vol. 1091, p. 3.
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bar in signs corresponding to signs c,3a-C,3k le droit d'utiliser une barre oblique rouge dans
of the Convention." les signaux correspondant aux signaux C,3 a et

C,3k prdvus dans la Convention.

Registered ex officio on 1 April 1985. Enregistrg d'office le le' avril 1985.
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No. 18232. VIENNA CONVENTION ON
THE LAW OF TREATIES. CONCLUDED
AT VIENNA ON 23 MAY 1969'

RATIFICATION and ACCESSION (a)

Instruments deposited on:

9 April 1985 a

NETHERLANDS

(For the Kingdom in Europe and the Nether-
lands Antilles. With effect from 9 May 1985.)

With the following declaration and objections:

Declaration

"The Kingdom of the Netherlands does not
regard the provisions of Article 66 (b) of the
Convention as providing "some other method
of peaceful settlement" within the meaning of
the declaration of the Kingdom of the Nether-
lands accepting as compulsory the jurisdiction
of the International Court of Justice which was
deposited with the Secretary-General of the
United Nations on 1 August 1956."2

Objections

"The Kingdom of the Netherlands is of the
opinion that the provisions regarding the settle-
ment of disputes, as laid down in Article 66 of
the Convention, are an important part of the
Convention and that they cannot be separated
from the substantive rules with which they are
connected. Consequently, the Kingdom of the
Netherlands considers it necessary to object to
any reservation which is made by another State
and whose aim is to exclude the application,
wholly or in part, of the provisions regarding
the settlement of disputes. While not objecting
to the entry into force of the Convention between
the Kingdom of the Netherlands and such a
State, the Kingdom of the Netherlands considers
that their treaty relations will not include the
provisions of Part V of the Convention with
regard to which the application of the procedures
regarding the settlement of disputes, as laid
down in Article 66, wholly or in part is
excluded.

I United Nations, Treat)' Series, vol. 1155, p. 331, and
annex A in volumes 1197, 1223, 1237, 1261, 1268, 1272 and
1329.

2 Ibid., vol. 248, p. 33.

No 18232. CONVENTION DE VIENNE
SUR LE DROIT DES TRAITtS. CON-
CLUE A VIENNE LE 23 MAI 19691

RATIFICATION et ADHtSION (a)

Instruments ddposgs le

9 avril 1985 a

PAYS-BAS

(Pour le Royaume en Europe et les Antilles
n6erlandaises. Avec effet au 9 mai 1985.)

Avec la d6claration et les objections suivantes

[TRADUCTION - TRANSLATION]

Declaration

Le Royaume des Pays-Bas ne considre pas
que les dispositions de l'alinda b de l'article 66
de la Convention proposent un autre moyen de
r~glement pacifique au sens de la D6claration
que le Royaume des Pays-Bas a d6posde aupr~s
du Secrdtaire g6n6ral de l'Organisation des
Nations Unies le Ier aott 1956 et par laquelle
il a acceptd lajuridiction obligatoire de la Cour
internationale de justice2 .

Objections

Le Royaume des Pays-Bas est d'avis que les
dispositions concernant le r~glement des diffd-
rends, telles qu'elles sont dnonc6es A l'article 66
de la Convention, constituent un 616ment im-
portant de la Convention et ne peuvent tre
dissocides des r~gles de fonds auxquelles elles
sont li6es. Le Royaume des Pays-Bas juge donc
n6cessaire de formuler des objections quant A
toute reserve d'un autre Etat qui vise A exclure
en tout ou partie I'application des dispositions
relatives au r~glement des diff6rends. Tout en
ne faisant pas objection l'entr6e en vigueur de
la Convention entre le Royaume des Pays-Bas
et un tel Etat, le Royaume des Pays-Bas con-
sidre que leurs relations conventionnelles ne
comprendront pas les dispositions de la partie V
de la Convention au sujet desquelles l'applica-
tion des procedures de r~glement des diff6rends
dnonc6es A l'article 66 est exclue en tout ou
partie.

I Nations Unies. Recueil des Traitis, vol. 1155, p. 331, et
annexe A des volumes 1197, 1223, 1237, 1261, 1268, 1272 et
1329.

2 Ibid., vol. 248, p. 33.
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"The Kingdom of the Netherlands considers
that the absence of treaty relations between the
Kingdom of the Netherlands and such a State
with regard to all or certain provisions of Part V
will not in any way impair the duty of the latter
to fulfill any obligation embodied in those pro-
visions to which it is subject under international
law independently of the Convention.

"For the reasons set out above, the Kingdom
of the Netherlands objects to the reservation of
the Syrian Arab Republic, according to which
its accession to the Convention shall not include
the Annex, and to the reservation of Tunisia,
according to which the submission to the Inter-
national Court of Justice of a dispute referred
to in Article 66 (a) requires the consent of all
parties thereto. Accordingly, the treaty relations
between the Kingdom of the Netherlands and
the Syrian Arab Republic will not include the
provisions to which the conciliation procedure
in the Annex applies and the treaty relations
between the Kingdom of the Netherlands and
Tunisia will not include Article 53 and 64 of the
Convention."

Registered ex officio on 9 April 1985.

10 April 1985

COLOMBIA

(With effect from 10 May 1985.)

With the following reservation:

Le Royaume des Pays-Bas consid~re que
l'absence de relations conventionnelles entre le
Royaume des Pays-Bas et un tel Etat en ce qui
concerne toutes les dispositions de la partie V
ou certaines d'entre elles n'affectera aucunement
le devoir de cet Etat de s'acquitter de toute obli-
gation dnonc6e dans lesdites dispositions qui lui
est impos6e par le droit international indd-
pendamment de la Convention.

Pour les raisons pr6cit6es, le Royaume des
Pays-Bas fait objection A la rdserve de la Rdpu-
blique arabe syrienne selon laquelle son adh-
sion A la Convention ne porte pas sur I'annexe
ainsi qu'A la r6serve de la Tunisie selon laquelle
la soumission la Cour internationale de Justice
d'un diff6rend vis6 A l'alinda a de l'article 66
exige l'accord de toutes les parties au diff6rend.
Par consdquent, les relations conventionnelles
entre le Royaume des Pays-Bas et la Rdpublique
arabe syrienne ne comprendront pas les dispo-
sitions auxquelles s'applique la proc6dure de
conciliation indiqu6e dans l'Annexe et les rela-
tions conventionnelles entre le Royaume des
Pays-Bas et la Tunisie ne comprendront pas les
articles 53 et 64 de la Convention.

Enregistri d 'office le 9 avril 1985.

10 avril 1985

COLOMBIE

(Avec effet au 10 mai 1985.)

Avec la r6serve suivante :

[SPANISH TEXT - TEXTE ESPAGNOL]

"En cuanto al artfculo 25, hace la reserva de que la Constituci6n Polftica de Colombia no
admite la entrada en vigor provisional de los Tratados; pues corresponde al Congreso Nacional
aprobar o improbar los Tratados y Convenios que el Gobierno celebre con otros Estados o con
entidades de Derecho Internacional."

[TRANSLATION]

With regard to article 25, Colombia formu-
lates the reservation that the Political Constitu-
tion of Colombia does not recognize the
provisional application of treaties; it is the
responsibility of the National Congress to
approve or disapprove any treaties and conven-
tions which the Government concludes with
other States or with international legal entities.

Registered ex officio on 10 April 1985.

[TRADUCTION]

S'agissant de l'article 25, la Colombie formule
la rdserve suivante : la Constitution politique
de ce pays n'admet pas l'entr6e en vigueur
provisoire des trait6s; c'est en effet au Congr~s
national qu'il incombe d'approuver ou de
d6noncer les traitds et conventions conclus par
le gouvernement avec d'autres Etats ou avec des
personnes de droit international.

Enregistri d'office le 10 avril 1985.

Vol. 1393. A-18232
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No. 19805. INTERNATIONAL CONVEN-
TION ON MUTUAL ADMINISTRATIVE
ASSISTANCE FOR THE PREVENTION,
INVESTIGATION AND REPRESSION OF
CUSTOMS OFFENCES. CONCLUDED AT
NAIROBI ON 9 JUNE 1977'

ACCESSIONS

Instruments deposited with the Secretary-
General of the Customs Co-operation Council
on:

19 December 1984

SRI LANKA

(With acceptance of annexes I, IX, X and XI.
With effect from 19 March 1985.)

1 February 1985

MAURITIUS

(With acceptance of annexes I to XI. With
effect from 1 May 1985.)

Certified statements were registered by the
Secretary-General of the Customs Co-operation
Council, acting on behalf of the Parties, on
9 April 1985.

I United Nations, Treaty Series, vol. 1226, p. 143, and
annex A in volumes 1286, 1293, 1312, 1316, 1323, 1339, 1344,
1368, 1369 and 1381.

No 19805. CONVENTION INTERNA-
TIONALE DASSISTANCE MUTUELLE
ADMINISTRATIVE EN VUE DE PRt-
VENIR, DE RECHERCHER ET DE
REPRIMER LES INFRACTIONS DOUA-
NIP-RES. CONCLUE A NAIROBI LE
9 JUIN 1977'

ADHftSIONS

Instruments diposds aupr&s du Secritaire
gdn~ral du Conseil de coopgration douanidre
le :

19 d~cembre 1984

SRI LANKA

(Avec acceptation des annexes I, IX, X et XI.
Avec effet au 19 mars 1985.)

1r fdvrier 1985

MAURICE

(Avec acceptation des annexes I A XI. Avec
effet au 1el mai 1985.)

Les ddclarations certifies ont &0 enregistries
par le Secrdtaire gdngral du Conseil de coop-
ration douanidre, agissant au nom des Parties,
le 9 avril 1985.

Nations Unies, Recuei des Traits, vol. 1226, p. 143 et
annexe A des volumes 1286, 1293, 1312, 1316, 1323, 1339,
1344, 1368, 1369 et 1381.

Vol. 1393. A-19805



1985 United Nations - Treaty Series • Nations Unies - Recueil des Trait6s 383

No. 22376. INTERNATIONAL COFFEE
AGREEMENT, 1983. ADOPTED BY THE
INTERNATIONAL COFFEE COUNCIL
ON 16 SEPTEMBER 1982'

RATIFICATION

Instrument deposited on:

9 April 1985

ITALY

(With effect from 9 April 1985. The Agree-
ment came into force provisionally on 1 October
1983 for Italy which, by that date, had notified
its intention to apply it, in accordance with
article 61 (2).)

Registered ex officio on 9 April 1985.

No 22376. ACCORD INTERNATIONAL
DE 1983 SUR LE CAFE. ADOPTt PAR LE
CONSEIL INTERNATIONAL DU CAFt
LE 16 SEPTEMBRE 1982'

RATIFICATION

Instrument diposg le

9 avril 1985

ITALIE

(Avec effet au 9 avril 1985. L'Accord est entrd
en vigueur titre provisoire le I" octobre 1983
pour I'Italie qui, A cette date, avait notifid son
intention de l'appliquer, conform6ment au para-
graphe 2 de l'article 61.)

Enregistr6 d'office le 9 avril 1985.

I United Nations, Treaty Series, vol. 1333, p. 119, and I Nations Unies, Recueil des Trait,6s, vol. 1333, p. 119, et
annex A in volumes 1334, 1338, 1342, 1343, 1344, 1345, 1346, annexe A des volumes 1334, 1338, 1342, 1343, 1344, 1345,
1347, 1348, 1349, 1350, 1351, 1352, 1356, 1358, 1359, 1363, 1346, 1347, 1348, 1349, 1350, 1351, 1352, 1356, 1358, 1359,
1367, 1372, 1379, 1380, 1388 and 1390. 1363, 1367, 1372, 1379, 1380, 1388 et 1390.

Vol. 1393, A-22376
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No. 22495. CONVENTION ON PROHIBI-
TIONS OR RESTRICTIONS ON THE USE
OF CERTAIN CONVENTIONAL
WEAPONS WHICH MAY BE DEEMED
TO BE EXCESSIVELY INJURIOUS OR TO
HAVE INDISCRIMINATE EFFECTS.
CONCLUDED AT GENEVA ON 10 OCTO-
BER 1980'

RATIFICATION

Instrument deposited on:

1 April 1985

PAKISTAN

(With effect from 1 October 1985. Accepting
Protocols 1, II and III.)

Registered ex officio on 1 April 1985.

NO 22495. CONVENTION SUR L'INTER-
DICTION OU LA LIMITATION DE L'EM-
PLOI DE CERTAINES ARMES CLAS-
SIQUES QUI PEUVENT ETRE CONSI-
DEREES COMME PRODUISANT DES
EFFETS TRAUMATIQUES EXCESSIFS
OU COMME FRAPPANT SANS DISCRI-
MINATION. CONCLUE A GENEVE
LE 10 OCTOBRE 19801

RATIFICATION

Instrument d~posg le

Ier avril 1985

PAKISTAN

(Avec effet au Ier octobre 1985. Avec
acceptation des Protocoles I, II et III.)

Enregistrg d "office le jer avril 1985.

I United Nations. Treaty Series, vol. 1342, p. 137, and I Nations Unies, Recuei des Traites. vol. 1342, p. 137, et
annex A in volume 1350. annexe A du volume 1350.

Vol. 1393, A-22495
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No. 23225. INTERNATIONAL SUGAR
AGREEMENT, 1984. CONCLUDED AT
GENEVA ON 5 JULY 1984'

PROVISIONAL APPLICATION

Notification received on:

4 April 1985

DOMINICAN REPUBLIC

(With effect from 4 April 1985.)

RATIFICATION

Instrument deposited on:

4 April 1985

CUBA

(With effect from 4 April 1985. The Agree-
ment came into force provisionally on 17 January
1985 for Cuba which, by that date, had notified
its intention to apply it, in accordance with
article 37 (1).)

With the following declaration:

No 23225. ACCORD INTERNATIONAL
DE 1984 SUR LE SUCRE. CONCLU A
GENtVE LE 5 JUILLET 1984'

APPLICATION PROVISOIRE

Notification reque le

4 avril 1985

RIPUBLIQUE DOMINICAINE

(Avec effet au 4 avril 1985.)

RATIFICATION

Instrument d~posi le

4 avril 1985

CUBA

(Avec effet au 4 avril 1985. L'Accord est entrd
en vigueur b titre provisoire le 17 janvier 1985
pour Cuba, qui, A cette date, avait notifid son
intention de l'appliquer, conformdment au para-
graphe 1 de l'article 37.)

Avec la ddclaration suivante

[SPANISH TEXT - TEXTE ESPAGNOL]

"La firma de la Reptiblica de Cuba al Convenio Internacional del Azticar, 1984, no podrd
interpretarse como el reconocimiento o aceptaci6n por parte del Gobierno de Cuba, del Gobierno
racista de Suddfrica, que no representa al pueblo sudafricano y que por su prictica sistemdtica
de la polftica discriminatoria del apartheid ha sido expulsado de Organismos Internacionales,
recibido la condena de la Organizaci6n de las Naciones Unidas y la repulsa de todos los pueblos
del Mundo".

[TRANSLATION]

The signature of the 1984 International Sugar
Agreement2 by the Republic of Cuba shall not
be interpreted as recognition or acceptance on
the part of the Government of Cuba of the racist
Government of South Africa, which does not
represent the South African people and which,
because of its systematic practice of the dis-
criminatory policy of apartheid, has been ex-
pelled from international agencies and has been
condemned by the United Nations and rejected
by all the peoples of the world.

I United Nations, Treaty Series, vol. 1388, p. 3, and
annex A in volumes 1389, 1390 and 1392.

2 Ibid., vol. 1388, p. 3.

[TRADUCTION]

La signature par la R6publique de Cuba de
l'Accord international sur le sucre de 19842 ne
saurait 8tre interprdt6e comme la reconnaissance
ou l'acceptation par le Gouvernement cubain du
Gouvernement raciste d'Afrique du Sud, qui
n'est pas reprdsentatif du peuple sud-africain et
auquel l'usage systdmatique de la politique dis-
criminatoire de l'apartheid a valu d'6tre expuls6
d'organismes internationaux, condamnd par
l'Organisation des Nations Unies et rejet6 par
tous les peuples du monde.

' Nations Unies, Recueil des Traitis, vol. 1388, p. 3, et
annexe A des volumes 1389, 1390 et 1392.

2 Ibid., vol. 1388, p. 3.

Vol. 1393, A-23225
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DEFINITIVE ENTRY INTO FORCE of the
Agreement

The Agreement came into force definitively
on 4 April 1985, the date on which instruments
of ratification, acceptance, approval or accession
had been deposited with the Secretary-General
of the United Nations by Governments holding
50 per cent of the votes of the exporting
countries and 50 per cent of the votes of the
importing countries as set out in annexes A and
B, in accordance with article 38 (1).

Registered ex officio on 4 April 1985.

ENTREE EN VIGUEUR DEFINITIVE de
I'Accord

L'Accord est entrde en vigueur A titre d(finitif
le 4 avril 1985, date A laquelle les instruments
de ratification, d'acceptation, d'approbation ou
d'adhdsion avaient W ddpos6s aupr~s du Secrd-
taire gd nral de l'Organisation des Nations
Unies par des Gouvernements d(tenant 50 p. 100
des voix des pays exportateurs et 50 p. 100 des
voix des pays importateurs ainsi qu'elles ont 6td
attribu6es aux annexes A et B de I'Accord,
conformdment au paragraphe 1 de I'article 38.

Enregistro d 'office le 4 avril 1985.

Vol. 1393. A-23225


